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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO. 154 OF 2023 (EZ) 
 

Threat to life arising out of coal mining  
in South Garo Hills District 

…Applicant  
Versus 

State of Meghalaya & Ors.  
…Respondents 

 
REPLY /OBJECTIONS TO 5TH INTERIM REPORT DATED 02.12.2019 

OF THE COMMITTEE ON BEHALF OF RESPONDENT NO. 17, 
GREEN VALLIEY INDUSTRIES LIMITED  

TO,  
THE HON’BLE CHAIRPERSON AND HIS COMPANION  
MEMBERS OF THE HON’BLE NATIONAL GREEN TRIBUNAL 
 
 
MOST RESPECTFULLY SHOWETH: 
 

1. That the present reply/ objection is filed on behalf of Respondent No. 17, 

Green Valliey Industries Limited (“Company”/ “Answering 

Respondent”) responding to the 5th Interim Report dated 02.12.2019 filed 

before this Hon’ble Tribunal in the present case.  

2. The present response is filed in compliance with the final order dated 

02.05.2023 passed by the Hon’ble Supreme Court in Civil Appeal No. 2302 

of 2021 titled “Green Valliey Industries Limited vs. The State of Meghalaya 

& Ors.” filed by the Company challenging the order dated 17.01.2020 

passed by this Hon’ble Tribunal in the present matter. The Hon’ble 

Supreme Court vide the final order dated 02.05.2023 set aside the order 
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dated 17.01.2020 passed by this Hon’ble Tribunal and restored the 

proceedings before this Hon’ble Tribunal to the stage prior to passing of 

the Order dated 17.01.2020. The Answering Respondent was directed to 

place its response to the 5th Interim Report before this Hon’ble Tribunal. 

The Answering Respondent filed I.A. No. 2/ 2024/ EZ in the present 

proceedings seeking to be added as a respondent. The I.A. was allowed by 

this Hon’ble Tribunal and the Answering Respondent is impleaded in the 

array of respondents as Respondent no. 17 in the present matter.  

3. The Answering Respondent seeks to briefly state the facts leading up to the 

present case. 

BRIEF FACTS –  

4. The Answering Respondent is a public limited company having registered 

office at Village Nongsning, P.O. Lumshnong, PS Khliehriat, Dist. East 

Jaintia Hills, Meghalaya - 793 210 and is engaged in the manufacturing & 

marketing of various types of cement and clinker. The date of incorporation 

of the Answering Respondent is 31.07.2007.  

5. Based on a news article, the Hon’ble Guwahati High Court registered a suo 

moto public interest litigation titled “Threat to life arising out of coal 

mining in South Garo Hills District” [Suo Moto No. (SH) 3 of 2012].  

6. The Hon’ble Guwahati High Court vide order dated 10.12.2012 transferred 

the case to this Hon’ble Tribunal and this Hon’ble Tribunal issued notice 
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on 30.01.2013. The transferred matter was registered as Original 

Application No. 110 (THC) of 2012. 

7. This Hon’ble Tribunal issued notice in O.A. No. 13/2014 titled “Impulse 

NGO Network vs. State of Meghalaya & Ors.” on 21.01.2014. The 

application pertained to illegal, unscientific and unregulated mining 

activity going on in various parts of the state of Meghalaya. The applicants 

therein prayed for prohibitory orders and prayed that a committee be 

constituted to prevent further damage to environment and that the said 

committee may also be directed to fix responsibility of the persons who are 

responsible for degradation of environment.  

8. This Hon’ble Tribunal also admitted another matter and issued notice on 

17.04.2014 in O.A. No. 73/2014 titled “All Dimasa Students Union Dima 

Hasao Dist. Committee v. State of Meghalaya & Ors.” wherein the issue 

pertaining to rat-hole mining operations being undertaken in the Jaintia 

Hills of the State of Meghalaya was raised. This Hon’ble Tribunal passed 

directions to the Chief Secretary, Government of Meghalaya and the 

Director General of Police, State of Meghalaya to ensure that rat-hole 

mining / illegal mining is stopped forthwith through-out the State of 

Meghalaya and no illegal transport of coal takes place.  

9. While consideration of the aforementioned cases, this Hon’ble Tribunal 

passed various directions. It is pertinent to note that vide order dated 

31.08.2018, this Hon’ble Tribunal directed that the ban on rat-hole mining 
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shall continue, subject to further orders passed by this Hon’ble Tribunal. It 

further continued the ban on the transportation of already mined material. 

A committee was also formed by this Hon’ble Tribunal to look into the 

issue of restoration of the environment and rehabilitation of the victims by 

utilising the available funds. The committee comprised of representatives 

from Central Pollution Control Board (“CPCB”) and the Indian School of 

Mines, Dhanbad and headed by Justice B.P. Kataki, Former Judge of the 

Guwahati High Court (“Committee”). True copy of order dated 

31.08.2018 passed by this Hon’ble Tribunal in OA No. 110 (THC) / 2012 

is appended herewith and marked as ANNEXURE R17/ 1 on pages 44-

53.  

10. The order dated 31.08.2018 passed by this Hon’ble Tribunal was 

challenged before the Hon’ble Supreme Court in Civil Appeal No. 

10720/2018, Civil Appeal No. 10611/2018, Civil Appeal No. 10907/2018, 

Civil Appeal No. 5272 / 2016, Civil Appeal No. 5295/2019, and Civil 

Appeal No. 2968/2019 with the lead matter titled “State of Meghalaya v. 

All Dimasa Students Union, Dima-Hasao District Committee & Ors.” 

11. During the pendency of the above proceeding before the Hon’ble Supreme 

Court, the Committee submitted its report dated 02.01.2019 to this Hon’ble 

Tribunal alleging that the power plants and cement plants were 

encouraging coal mining activities. Further during its 8th sitting on 

11.02.2019, the Committee directed the North-Eastern Regional 
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Directorate of the CPCB to submit a report as to whether the procurement 

of coal from Meghalaya by the power plants and cement industries has 

violated any conditions imposed in the licences/ permissions granted for 

setting up such power plants or cement industries.  

12. Subsequently, during the 11th sitting of the Committee on 25.03.2019 the 

CPCB submitted its report on coal consumption by cement industries. 

While considering the report, the Committee observed that only the year 

wise details of the coal reported to be consumed by cement industries has 

been provided by the CPCB. It further noted that in absence of year wise 

details of cement produced and the quantity of coal required to produce 

such quantity of cement, it is not possible to ascertain that the quantity of 

coal reported to be procured by these plants was sufficient to produce 

reported quantity of cement. The Committee was of the view that the 

difference between the quantity of coal reportedly consumed by each 

cement industry and quantity of coal required to produce such reported 

quantity of cement by each such plant, if any, could have been met by 

illegally mined coal. The CPCB was again directed to provide an updated 

report providing the abovementioned information. The Committee 

submitted its report dated 31.03.2019 to this Hon’ble Tribunal.  

13. This Hon’ble Tribunal upon consideration of report dated 31.03.2019 

submitted by the Committee passed the order dated 11.04.2019 directing 

the Committee to consider requiring a fool proof mechanism such as 
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electronic manifest system for regulating movement of vehicles and 

issuance of challans for effective action against transportation of illegally 

mined coal. This Hon’ble Tribunal also considered the allegation that 

power plants and cement plants are encouraging coal mining activities and 

directed the Committee to consider requiring an audit of the sources of coal 

acquired by the power generation and cement plants in the state of 

Meghalaya. True copy of the order dated 11.04.2019 passed by the Hon’ble 

Tribunal in OA No. 110 (THC)/ 2012 is appended herewith and marked as 

ANNEXURE R17/ 2 on pages 54-58. 

14. In compliance with the directions of this Hon’ble Tribunal on 11.04.2019, 

the Committee in its 12th sitting formulated a format to be followed by 

CPCB while undertaking resource (coal) audit of each cement industry.  

15. The Hon’ble Supreme Court on 03.07.2019 while deciding the batch of 

Civil Appeals arising from the Order dated 31.08.2018 of this Hon’ble 

Tribunal in O.A. No. 73/2014 held that the ownership of the coal extracted 

even after 15.05.2016 does not vest with State of Meghalaya but with the 

owner of the coal or the person who has mined the coal and such person 

shall have proprietary rights on the mineral. The owners are entitled to the 

balance proceeds of sale of mined coal by Coal India Ltd. after deducting 

the applicable royalty, payment to Meghalaya Environment Protection and 

Restoration Fund (“MEPRF”), taxes and expenses of transportation. The 

only exception to this scheme was the illegally transported coal seized by 
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the State which was to be dealt with in accordance with the provisions of 

the Mines and Minerals (Development and Regulation) Act, 1957 

(“MMDR”). 

16. In the meanwhile, the Answering Respondent on 01.07.2019 and 

05.07.2019 paid royalty on muslate/ slate consumed during the period from 

Financial Year (“FY”) 2014-15 to FY 2018-19 vide challan nos. 6269, 

6270, 6271, 6781, 6782 and 6783. True copies of the challan nos. 6269, 

6270, 6271, 6781, 6782 and 6783 submitted by the Answering Respondent 

are appended herewith and marked as ANNEXURE R17/ 3 (Colly) on 

pages 59-64.  

17. The Addl. Principal Chief Conservator of Forest sent a letter to the 

Answering Respondent and other cement kilns and power plant on 

02.08.2019 enclosing the minutes of meeting of the Committee held on 

23.07.2019. The meeting was not attended by the representatives of the 

Company as they had no information about the meeting being scheduled. 

Another letter dated 05.08.2019 was issued by Addl. Principal Chief 

Conservator of Forest to the Answering Respondent and other units 

directing them to attend the meeting of the Committee on 14.08.2019. True 

copy of the letters dated 02.08.2019 and 05.08.2019 from Addl. Principal 

Chief Conservator of Forest to the Answering Respondent are appended 

herewith and marked as ANNEXURE R17/4 (Colly) on pages 65-90. 
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18. The Answering Respondent replied to Addl. Principal Chief Conservator 

of Forest vide letter dated 14.08.2019 requesting for details of the 

documents required by the Committee and informed that it received the 

information regarding the sitting of the Committee on 14.08.2019 on a very 

short notice on 12.08.2019. It was further informed that no information was 

received about the meeting held on 23.07.2019 and it was not even 

informed about the nature of the documents required by the Committee. 

True copy of the letter dated 14.08.2019 sent by Answering Respondent to 

Addl. Principal Chief Conservator of Forest is appended herewith and 

marked as ANNEXURE R17/ 5 on pages 91-92. 

19. Be that as it may, the Committee in its 17th sitting on 14.08.2019 despite 

noting that the Answering Respondent has not been provided with an 

opportunity to produce the information required by it, made its assessments 

on use of illegally mined coal on the basis of the data compiled by the 

CPCB. The Addl. Principal Chief Conservator of Forest sent a letter dated 

20.08.2019 to the Answering Respondent enclosing minutes of meeting 

held on 14.08.2019. True copy of the letter dated 20.08.2019 from Addl. 

Principal Chief Conservator of Forest to the Answering Respondent is 

appended herewith and marked as ANNEXURE R17/6 on pages 93-145.  

20. This Hon’ble Tribunal on 22.08.2019 considered the report dated 

02.08.2019 submitted by the Committee and directed the Answering 

Respondent as well as the other cement industries to furnish the requisite 
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information to the Committee failing which coercive measure may be taken 

against them. True copy of the order dated 22.08.2019 passed by this 

Hon’ble Tribunal in OA No. 110 (THC) / 2012 is appended herewith and 

marked as ANNEXURE R17/ 7 on pages 146-158. 

21. The Answering Respondent through letter dated 26.08.2019 to the Addl. 

Principal Chief Conservator of Forest provided the year-wise details of 

clinker produced in FY 2014-15 to 2018-19, year-wise details of coal and 

/ or any other alternate fuel consumption for clinker and copy of annual 

report for the FY 2014-15 to 2017-18. True copy of the Answering 

Respondent’s letter dated 26.08.2019 to the Addl. Principal Chief 

Conservator of Forest is appended herewith and marked as ANNEXURE 

R17/ 8 on pages 159-162. 

22. The Addl. Principal Chief Conservator of Forest sent another letter dated 

05.09.2019 to the Answering Respondent requiring year-wise data on 

quantity of cement / clinker on which transport subsidy has been claimed, 

yearly annual report since the imposition of ban on coal mining, an average 

estimated quantity of coal or alternate fuel required to produce one tonne 

of clinker / or one unit of power and a copy of Detailed Project Report 

(“DPR”) submitted to the bank / financial institution to obtain loan.  

The Answering Respondent on 10.09.2019 submitted details required by 

the Committee. True copy of the letter dated 05.09.2019 from the Addl. 

Principal Chief Conservator of Forest to the Answering Respondent and 
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reply letter dated 10.09.2019 submitted by Answering Respondent is 

appended herewith and marked as ANNEXURE R17/ 9 (Colly) on pages 

163-168.  

23. The Committee submitted its 5th Interim Report dated 02.12.2019 to this 

Hon’ble Tribunal wherein the Committee observed the year – wise 

quantities of coal required to produce reported quantities of clinker, the 

coal actually purchased from legal sources and the gap between the two for 

the Answering Respondent  as follows:  

Items Year Total 
2014-
15 

2015-
16 

2016-
17 

2017-
18 

2018-
19 

Coal 
required 

58,205 55,262 57,505 64,673 65,398 3,01,043 

Coal 
procured 

44,844 50,555 46,762 51,068 30,278 2,23,507 

Gap 13,361 4,707 10,743 13,605 35,120 77,536 
 

The contents of the 5th Interim Report have been discussed in further detail 

in the submissions made in the present reply.   

True copy of the 5th Interim Report dated 02.12.2019 submitted by the 

Committee is appended herewith and marked as ANNEXURE R17/ 10 on 

pages 169-245. 

24. The State of Meghalaya filed its response to the 4th Interim Report and the 

6th Interim Report of the Committee before this Hon’ble Tribunal, however, 

the State had not filed its response to the 5th Interim Report of the 
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Committee, which actually dealt with the issues concerning the Answering 

Respondent.  

25. This Hon’ble Tribunal considered the 5th Interim Report dated 02.12.2019 

submitted by the Committee wherein this Hon’ble Tribunal passed the 

order dated 17.01.2020 accepting the incorrect findings of the Committee. 

True copy of the order dated 17.01.2020 passed by this Hon’ble Tribunal 

in OA No. 110 (THC) / 2012 is appended herewith and marked as 

ANNEXURE R17/ 11 on pages 246-291. 

26. In view of the directions of this Hon’ble Tribunal in Order dated 

17.01.2020, the Directorate of Mineral Resources, Shillong issued demand 

notice dated 19.02.2020 to the Answering Respondent directing it to pay 

INR 12.096 crores as royalty, contribution to Meghalaya Environment 

Protection and Restoration Fund (“MEPRF”) and GST/VAT on the 

allegedly illegally mined coal utilized by the Answering Respondent. True 

copy of the demand notice dated 19.02.2020 sent by Directorate of Mineral 

Resources, Shillong alongwith its original is appended herewith and 

marked as ANNEXURE R17/12 on pages 292-294. 

27. The Answering Respondent also received notice dated 18.05.2020 from the 

Office of Commissioner of Central Goods and Service Tax asking for 

details of royalty paid on coal, service tax paid on royalty, details of GST 

paid on royalty and details of cess paid on coal. Further, a summon dated 

15.06.2020 was also received by the Answering Respondent asking for 
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details of royalty paid on coal, service tax paid on royalty, details of GST 

paid on royalty, details of cess paid on coal and amount of clinker produced 

& coal produced during the Financial Year 2019-20 was also issued to the 

Answering Respondent. True copy of the notice dated 18.05.2020 and 

summon dated 15.06.2020 issued by Office of Commissioner of Central 

Goods and Service Tax are appended herewith and marked as 

ANNEXURE R17/ 13 (Colly) on pages 295-296. 

28. The Answering Respondent received another demand notice dated 

16.07.2020 from the Directorate of Mineral Resources, Shillong directing 

the Answering Respondent to pay royalty and amount towards MEPRF for 

the alleged illegally sourced coal. True copy of the demand notice dated 

16.07.2020 issued by Directorate of Mineral Resources, Shillong is 

appended herewith and marked as ANNEXURE R17/ 14 on pages 297. 

29. That the matter was again considered by this Hon’ble Tribunal on 

27.07.2020 wherein it reiterated the recommendations of the Committee 

with regard to the action plans for restoration of the environment including 

Action Plan B which provided recommendations for the Cement Industries. 

This Hon’ble Tribunal directed as that:  

“(14) As regards restoration plan, the remediation plan may be duly 

executed which may be supervised by the Committee. The steps 

suggested by the Committee may be taken.” 
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30. The Answering Respondent submitted following details to the Divisional 

Mining Officer, Jowai Meghalaya through a letter bearing No. 

GVIL/DMO/2/2020/06 dated 11.09.2020: 

i. Amount of clinker produced in August 2020; 

ii. Amount of coal consumed and coal purchased in August 

2020; and 

iii. Amount of cement produced, clinker produced, quantity of 

coal used in the clinker produced and alternate fuel in August 

2020. 

True copy of the letter dated 11.09.2020 from the Answering Respondent 

to the Divisional Mining Officer, Jowai, Meghalaya is appended herewith 

and marked as ANNEXURE R17/ 15 on pages 298-302. 

31. The Answering Respondent received a show cause notice bearing no. dated 

23.09.2020 wherein it was directed to show cause as to why it should not 

pay VAT and GST calculated to be INR 3,10,14,400/- as per the 

recommendations of the Committee submitted to the Hon’ble Tribunal in 

their 5th Interim Report. True copy of the show cause notice dated 

23.09.2020 is appended herewith and marked as ANNEXURE R17/ 16 at 

page 303. 

32. The committee chaired by the Chief Secretary to the Government of 

Meghalaya held its meeting on 19.10.2020 to review the quantity of clinker 
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and / or power produced by the cement manufacturing plants and thermal 

power plants and to verify the legal source of coal. 

33. The Answering Respondent received summon dated 20.10.2020 under 

Section 70 of the Central Goods and Services Tax Act, 2017 directing it to 

provide evidence and /or produce following documents:  

i. Details of payments made to Government of Meghalaya for mining 

lease / license, royalty etc. for FY 2016-17 to 2020-21 (up to August 

2020) in the prescribed format as sought  in letter dated 16.09.2020. 

ii. Copy of demand notice, if any, issued to M/s Green Valliey Industries 

Ltd. by Government of Meghalaya in compliance to the 5th Interim 

Report of the independent committee on resource (coal) audit of 

cement industries etc. dated 02.12.2019 for utilising 77,536 MT of 

illegally procured coal. 

iii. Copy of stay order, if any, against the order dated 17.01.2020 passed 

by this Hon’ble Tribunal in O.A. No. 110(THC)/2012. 

iv. Details of GST paid on royalty amounting to Rs. 78.80 Lakh made to 

Government of Meghalaya on 1.62 Lakh M.T of slate. 

v. Copy of Techno Economic Feasibility Report (“TEFR”) prepared by 

Holtec Consulting Private Limited and details of payments made to the 

party for the same. 
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True copy of the summon dated 20.10.2020 issued under Section 70 of the 

Central Goods and Services Tax Act, 2017 is appended herewith and 

marked as ANNEXURE R17/ 17 at pages 304-305. 

34. The Answering Respondent submitted a letter dated 28.10.2020 to the 

Director of Mineral Resources, Government of Meghalaya on the subject 

of payment of royalty and contribution of MEPRF for alleged illegally 

sourced coal. True typed copy of the letter dated 28.10.2020 submitted by 

the Answering Respondent to the Director of Mineral Resources, 

Government of Meghalaya alongwith its original is appended herewith and 

marked as ANNEXURE R17/ 18 at pages 306-324. 

35. The Answering Respondent through its communication dated 02.11.2020 

informed the Superintendent / Appraiser / Senior Intelligence Officer at 

DGGI, SRU, Shillong that the Answering Respondent is in receipt of their 

summon dated 20.10.2020 and requested them to provide 30 days time to 

compile the data and submit. True copy of the letter dated 02.11.2020 

issued by Answering Respondent to the Superintendent / Appraiser / Senior 

Intelligence Officer at DGGI, SRU, Shillong is appended herewith and 

marked as ANNEXURE R17/ 19 at page 325. 

36. The Answering Respondent received letter dated 03.11.2020 on 18.11.2020 

from Directorate of Mineral Resources, Shillong directing to provide 

explanation as to why case should not be registered against it under the 

sub-section (1) of Section 2l of the Mines and Minerals (Development & 
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Regulation) Act, 1957. The Directorate of Mineral Resources, Shillong 

issued direction based on the order dated 17.01.2020 passed by this 

Hon’ble Tribunal accepting the recommendation of the Committee and 

holding that the Answering Respondent has utilised 77,536 MT of illegal 

coal during the period of 2014-15, 2015-16, 2016-17, 2017-18 and 2018-

19. 

True copy of the letter dated 03.11.2020 issued by Directorate of Mineral 

Resources, Shillong is appended herewith and marked as ANNEXURE 

R17/ 20 at page 326. 

37. The Answering Respondent through communication dated 23.11.2020 

replied to the show cause notice dated 03.11.2020 (received on 18.11.2020) 

issued by the Director of Mineral Resources regarding initiating case under 

Section 21 (1) of Mines and Minerals (Development & Regulation) Act, 

1957 and submitted  that the Answering Respondent has never undertaken 

any illegal mining activity and therefore no action should be taken against 

them under Section 21(1) of the Mines and Minerals (Development & 

Regulation) Act, 1957. True copy of the communication dated 23.11.2020 

issued by Answering Respondent to the Director of Mineral Resources is 

appended herewith and marked as ANNEXURE R17/ 21 at pages 327-

329. 
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38. The Answering Respondent through its letter dated 02.12.2020 addressed 

to the Superintendent / Appraiser / Senior Intelligence Officer at DGGI, 

SRU, Shillong submitted its reply to the summons dated 20.10.2020. 

True typed copy of the letter dated 02.12.2020 issued by Answering 

Respondent to the Superintendent / Appraiser / Senior Intelligence Officer 

at DGGI, SRU, Shillong is appended herewith and marked as 

ANNEXURE R17/ 22 at pages 330-337. 

39. The Answering Respondent through its letters dated 07.12.2020 submitted 

following details to the Divisional Mining Officer, Jowai, Meghalaya: 

i. Amount of clinker produced in September 2020, October 2020, and 

November, 2020; 

ii. Amount of coal consumed and coal purchased in September 2020, 

October 2020, and November, 2020; and 

iii. Amount of cement produced, clinker produced, quantity of coal used 

in clinker produced and alternate fuel in September 2020, October 

2020, and November, 2020. 

True copy of the letters dated 07.12.2020 sent by the Answering 

Respondent are appended herewith and marked as ANNEXURE R17/ 23 

(Colly) at pages 338-349. 

40. The Answering Respondent on 22.12.2020 paid royalty on muslate through 

challan bearing challan number 8429. True copy of challan bearing challan 

6117



18 

no. 8429 is appended herewith and marked as ANNEXURE R17/24 at 

page 350. 

41. The Answering Respondent received a show cause notice dated 08.02.2021 

issued by Directorate of Mineral Resources, Government of Meghalaya for 

alleged non supply of an explanation for the alleged gap in quantity of coal 

required to produce clinker / power and quantity of coal purchased / used 

by the Company during the period of February 2020 to July 2020 in 

furtherance to the direction conveyed through memo dated 30.11.2020. 

The Answering Respondent received three show cause notices dated 

08.02.2021 issued by Directorate of Mineral Resources, Government of 

Meghalaya for alleged non supply of Transport Challans issued by the 

Mining Department of the origin State or documents of Coal India Ltd. as 

proof of coal procured during the period of February 2020 to July 2020 and 

for alleged non supply of details of clinker/power production and coal 

procured for the months of August and September 2020. True copy of show 

cause notices each dated 08.02.2021 are appended herewith and marked as 

ANNEXURE R17/ 25 (Colly) at pages 351-353. 

42. The Answering Respondent submitted letter dated 01.03.2021 in response 

to the three show cause notices dated 08.02.2021 issued by the Director of 

Mineral Resources, Government of Meghalaya and submitted that:  

i. The Committee based on this Hon’ble Tribunal’s order dated 

17.01.2020 came to a conclusion that there is an alleged gap in coal 
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purchased / used by the Company. However, no working / calculation 

/ justification has been provided by the committee to the Answering 

Respondent till date regarding the estimation made to calculate such 

gap. 

ii. Answering Respondent had filed detailed reply dated 28.10.2020 to 

the demand notice issued by the Director of Mineral Resources, 

Government of Meghalaya based on the findings of the 5th Interim 

Report of the Committee pointing out the infirmities in the said 5th 

Interim Report. 

iii. The Answering Respondent further informed that the requisite data 

asked vide letter dated 08.02.2021 i.e., clinker / power production and 

coal procured for the month of August and September 2020 were 

already submitted to the office of Divisional Mining Officer, Jowai 

vide its letters dated 11.09.2020 and 07.12.2020 respectively i.e., well 

before the date of issue of relevant SCN. 

The Answering Respondent further requested the Director of Mineral 

Resources Government of Meghalaya to withdraw the three show cause 

notices. True typed copy of the letter dated 01.03.2021 submitted by 

Answering Respondent to Director of Mineral Resources, Government of 

Meghalaya is annexed and marked as ANNEXURE R17/ 26 on page 354-

374. 
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43. The Answering Respondent on 04.03.2021 received the minutes of the 

meeting of the Committee chaired by the Chief Secretary to the 

Government of Meghalaya. A copy of the minutes of the meeting of the 

Committee held on 11.02.2021 is appended herewith and marked as 

ANNEXURE R17/ 27 at pages 375-381. 

44. The Answering Respondent on 10.03.2021 received the letter dated 

24.02.2021 issued by Directorate of Mineral Resources, Shillong directing 

it to make payment of INR 400 per Metric Tonne (MT) for quantity of 

77,536 MT for consumption or utilization of illegally mined coal by 

Answering Respondent as reflected in the 5th Interim Report of the 

Tribunal, failing which necessary action will be initiated against it under 

the relevant Acts and Rules. True typed copy of the letter issued by 

Directorate of Mineral Resources, Shillong dated 24.02.2021 is appended 

herewith and marked as ANNEXURE R17/ 28 on pages 382-385.  

45. This Hon’ble Tribunal on 15.03.2021 disposed of the proceedings in the 

present case bearing OA No. 110(THC)/2012. This Hon’ble Tribunal 

directed that ownership of the task of compliance of the judgment of the 

Hon’ble Supreme Court to preventing unscientific and unregulated mining, 

restoring the environment, rehabilitating the victims and handling of 

illegally mined coal should be taken over by the state authorities, to be 

overseen by an oversight committee of 12 members, headed by Additional 

Secretary, Ministry of Environment Forest and Climate Change 
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(“MOEFCC”). True copy of the order dated 15.03.2021 passed by this 

Hon’ble Tribunal in OA No. 110(THC)/2012 is appended herewith and 

marked as ANNEXURE R17/ 29 on pages 386-449. 

46. The Answering Respondent through a communication dated 16.03.2021 

replied to the demand notice dated 24.02.2021 (received on 10.03.2021) 

requesting the Director of Mineral Resources, Government of Meghalaya 

to withdraw the said demand letter and not to initiate any coercive steps 

against the Company. True copy of the communication dated 16.03.2021 

from the Answering Respondent to the Director of Mineral Resources, 

Government of Meghalaya is appended herewith and marked as 

ANNEXURE R17/ 30 on pages 450-451. 

47. The Answering Respondent through letter dated 09.04.2021 to the 

Divisional Mining Officer, Jowai submitted details of the clinker produced 

and coal used by cement plant for the month of March 2021. True copy of 

the letter dated 09.04.2021 from Answering Respondent to the Divisional 

Mining Officer, Jowai is appended herewith and marked as ANNEXURE 

R17/ 31 on pages 452-453. 

48. In the meeting of the Committee under the Chairmanship of the Chief 

Secretary to the Government of Meghalaya held on 09.04.2021, it was 

decided that the remaining cement plants may appeal against the NGT 

Order dated 17.01.2020 within 15 days, failing which, it will be deemed 

that the cement plants / companies have accepted the findings of the 
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Committee as per the Order of this Hon’ble Tribunal and actions under the 

provisions of the MMDR Act will be initiated and penalty (royalty, 

MEPRF, cess, GST etc.) for quantity shown as gap will be imposed. The 

aforesaid minutes of the meeting held on 09.04.2021 was served upon the 

Answering Respondent through an email dated 20.04.2021 which enclosed 

a Memo dated 16.04.2021 from the Secretary to Government of 

Meghalaya, Mining and Geology Department. True copy of the email dated 

20.04.2021 from the Secretary to Government of Meghalaya, Mining and 

Geology Department to the Answering Respondent is appended herewith 

and marked as ANNEXURE R17/ 32 at pages 454-469. 

49. The Answering Respondent received five communications from the 

Directorate of Mineral Resources, Shillong each dated 30.04.2021. The 

relevant details of these letters are as follows:  

i. Letter bearing No. DMR/MM/845/2020/379 directing the Answering 

Respondent to provide details from the month of August 2020 to 

January 2021; 

ii. Letter bearing No. DMR/MM/845/2020/374 directing the Answering 

Respondent to submit details as per the minutes of the meeting of the 

Committee under the chairmanship of Chief Secretary to the 

Government of Meghalaya held on 09.04.2021; 

iii. Letter bearing No. DMR/MM/845/2020/377 directing the Answering 

Respondent to furnish an explanation for the alleged gap in quantity 
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of coal required to produce clinker / power and quantity of coal 

purchased / used by Answering Respondent for the corresponding 

period given in the minutes of the meeting of the Committee under the 

chairmanship of Chief Secretary to the Government of Meghalaya 

held on 09.04.2021 within one week from the issue of the letter. The 

minutes of the meeting dated 09.04.2021 under the Memo dated 

16.04.2021 were also communicated to the Answering Respondent 

through this letter; 

iv. Letter bearing No. DMR/MM/845/2020/383 directing the Answering 

Respondent to provide an explanation as to why the case should not 

be registered against the Answering Respondent under the sub-section 

(1) of Section 21 of the Mines and Minerals (Development & 

Regulation) Act, 1957; and 

v. Letter bearing No. DMR/MM/845/2020/367 directing the Answering 

Respondent to submit a written explanation as to why Answering 

Respondent failed to submit the monthly clinker / power production 

and coal consumption by its Plant for the month of March, 2021.  

True copies of the letters dated 30.04.2021 issued by Director of Mineral 

Resources, Shillong is appended herewith and marked as ANNEXURE 

R17/ 33 (Colly) at pages 470-475. 

50. The Answering Respondent through its letter dated 07.05.2021 informed 

the Director of Mineral Resources, Government of Meghalaya that it is in 
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receipt of the letters dated 30.04.2021 and requested time to file replies by 

the end of May, 2021 owing to the ongoing COVID-19 pandemic. True 

copy of the letter dated 07.05.2021 from the Answering Respondent to the 

Director of Mineral Resources, Government of Meghalaya is appended 

herewith and marked as ANNEXURE R17/ 34 at pages 476. 

51. In view of the repeated notices and summons being issued to it by the 

authorities, the Answering Respondent was left with no other option and 

approached the Hon’ble Supreme Court challenging the order dated 

17.01.2020 passed by this Hon’ble Tribunal.  

52. The Hon’ble Supreme Court vide Order dated 02.05.2023 set aside the 

Order dated 17.01.2020 passed by this Hon’ble Tribunal and restored the 

proceedings before this Hon'ble Tribunal at the stage prior to the Order 

dated 17.01.2020 in relation to its applicability on the Answering 

Respondent. Further, the Answering Respondent was directed to submit its 

response to the interim reports of the Committee. 

53. In compliance of the said directions of the Hon’ble Supreme Court, the 

Answering Respondent seeks to address the findings of the 5th Interim 

Report of the Committee.  

Paragraph-wise response to the 5th Interim Report of the Committee 

54. It is submitted that the facts mentioned in paragraph no. 2.6.1 of the 5th 

Interim Report are true and the Answering Respondent operates an 

integrated clinker cum cement manufacturing plant having an installed 
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capacity of 1300 TPD Cement (expandable to 2600 TPD cement) at 

Nongsning village in East Jaintia Hills District. The said plant was 

commissioned in the year 2010. 

55. It is submitted that the year-wise quantities of the clinker produced and the 

coal procured by the Answering Respondent as stated in paragraph no. 

2.6.2 of the 5th Interim Report are based on the information/documents 

provided by the Company. The year-wise quantities of the clinker produced 

and the coal procured by the Answering Respondent to produce such 

clinker during the Audit Period are as below: 

(Metric tonne) 

Items Year Total 
2014-15 2015-16 2016-17 2017-18 2018-19 

1.  2.  3.  4.  5.  6.  7.  
Clinker 
produced 
(MT) 

3,88,036 3,68,412 3,83,369 4,31,151 4,35,984 20,06,952 

Coal 
procured 
(MT) 

44,844 50,555 46,762 51,068 30,278 2,23,507 

56. It is submitted that the year wise details of the slate purchased by the 

Answering Respondent as stated in paragraph no. 2.6.3 of the 5th Interim 

Report is as per the documents submitted by the Answering Respondent. 

The year-wise details of slate consumed by the Answering Respondent 

during the Audit Period are as below: 
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(Metric tonne) 

Year Total 
2014-15 2015-16 2016-17 2017-18 2018-19 
17,105 18,280 28,221 35,020 49,122 1,12,363 

 

57. The contents of paragraph no. 2.6.4 of the 5th Interim Report are denied as 

incorrect and devoid of any merit save what are matters of record. The 

extract of paragraph no. 2.6.4 of the 5th Interim Report is reproduced herein 

for the convenience of this Hon’ble Tribunal:  

“2.6.4. The MSPCB has informed the Committee that the no 

authorization/non-objection certificate has been granted by the 

Board in favour of the Green Valley Industries Limited for use of 

slate as an alternate fuel. The Commissioner and Secretary to the 

Government of Meghalaya, Mining and Geology Department 

informed the Committee that the Green Valley Industries Limited has 

paid an amount of Rs. 78.80 lakh to the State of Meghalaya as a 

royalty on 1.62 lakh MT slate claimed to be consumed by them. The 

Committee noted that the entire amount of royalty was paid in the 

month of July 2019 much after resource (coal) Audit of Cement 

Manufacturing Plants and Thermal Power Plants in the State of 

Meghalaya was initiated by the Committee.  

The Answering Respondent seeks to address the contentions raised in 

paragraph no. 2.6.4.:  
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i. It is submitted that the 5th Interim Report does not specify any law 

under which the Answering Respondent is obligated to obtain a no 

objection certificate for using slate as an alternate fuel instead of coal 

in its cement industry. Infact, even the Meghalaya State Pollution 

Control Board (“MSPCB”) vide its letter dated 13.09.2019 

informed the Committee that revised Consent to Operate (“CTO”) 

under the Air (Prevention and Control of Pollution) Act, 1981 (“Air 

Act”)/ Water (Prevention and Control of Pollution) Act, 1974 

(“Water Act”) is not required for use of alternate fuel. Even the 

letter dated 13.09.2019, does not state any obligation on cement 

industries to obtain an NOC for use of alternate fuel such as slate 

instead of coal. In absence of any specific obligation to obtain an 

NOC for use of alternate fuel, the Committee cannot hold any 

adverse inference against the Answering Respondent for using slate 

as an alternate fuel. It is submitted that the contents of the letter dated 

13.09.2019 issued by MSPCB are stated in paragraph no. 2.2.17 of 

the 5th Interim Report.  

ii. The Answering Respondent has submitted an amount of Rs. 78.80 

lakh to the State of Meghalaya as royalty on 1.62 lakh MT slate. 

Further, it is an admitted fact that the payment was made in the 

month of July, 2019.  
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58. The contents of paragraph no. 2.6.5 of the 5th Interim Report are denied as 

incorrect, misleading and devoid of any merit. The contents of paragraph 

no. 2.6.5 of the 5th Interim Report are reproduced herein:  

“2.6.5. The Committee, based on a detailed analysis (given in para 

2.2.26 to 2.2.52) of a similar claim of the Star Cement Limited on 

use of alternate fuel in lieu of coal, is of the view that it is neither 

technically feasible nor legally permissible for the Green Valley 

Industries Limited to replace more than thirty percent of their coal 

requirement, as is being claimed by them, by a non-fuel mineral such 

as slate.” 

 The Answering Respondent seeks to raise the following objections in 

respect of the averment made in paragraph no. 2.6.5 –  

i. A bare perusal of paragraph no. 2.6.5. makes it clear that the Committee 

has not made any independent assessment of the technical aspects of 

the cement plant of the Answering Respondent to ascertain whether it 

is technically feasible to use slate as an alternate fuel source. The 

conclusion drawn by the Committee in paragraph no. 2.6.5. is based on 

its analysis of the coal consumption by Star Cement Limited which 

itself is based on inconsistencies, assumptions, surmises and even 

logical fallacies. The Answering Respondent seeks to highlight some of 

the issues which the analyses made in paragraph nos. 2.2.26 to 2.2.52.  
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The Committee while drawing the said conclusion ignored the 

following facts presented by various authorities – 

a. MSPCB vide letter dated 13.09.2019 had informed that 

prima facie the use of alternative fuel by the cement plants is 

technically feasible and is in fact encouraged by the PCB 

(please see paragraph no. 2.2.17) 

b. The CPCB vide its letter dated 13.09.2019 submitted that if 

the industries use pet coke or slate as Alternate Fuel Resource 

(“AFR”), it is not required to modify or attach a new fuel/ 

material feeding system. AFRs are generally used together 

with coal. As the physical characteristics of pet coke and slate 

are similar to coal, these alternate fuels can be used in the 

existing coal mills for pulverisation before feeding into kilns 

after blending with coal. The CPCB has published guidelines 

for use of AFR/ Hazardous Waste (“HW”) in these cement 

and power plants. The EC granted to various cement 

industries in the region stipulates such conditions. It 

recognises that cement industries and power plants in 

Meghalaya, are using slate as AFR in the cement kilns and 

power plants. (please see paragraph no. 2.2.18) 

c. The MOEFCC vide letter dated 12.09.2019 stated that a note 

given in col. 5 of item 3(b) pertaining to cement industries in 
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Schedule to EIA, 2006 substituted by Notification bearing 

S.O. No. 3518(E) dated 23.11.2016 of the MOEF provides 

that fuel for cement industry be coal, pet coke, waste 

provided it meets the emission norms. (please see paragraph 

no. 2.2.19) 

ii. However, the Committee while considering the issue of alleged use of 

illegally mined coal by Star Cement Limited, completely ignored the 

numerous evidences supporting the fact that no modification is required 

to be made for use of AFR and based its conclusion on mere 

assumptions and surmises.  

iii. The Committee did not undertake any technical/ scientific study to 

controvert the claims made regarding use of AFR and has instead stated 

that even if the physical characteristics of slate is similar to coal, use of 

slate having very low calorific values in place of high calorie coal 

requires modifications/ changes in design of plant, especially the 

components of plants dealing with handling, processing, grinding, and 

storage of fuel. It held a view that even after modifications it is not 

feasible to achieve the required kiln temperatures with such low calorie 

fuel mix. It held that except the small quantity of slate already mixed in 

the locally mined coal, it is not feasible to run the cement and thermal 

power plants of Star Cement Limited by replacing about three fourth of 

their coal requirement by a non-fuel mineral such as slate. (please see 
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paragraph no. 2.2.36). It is pertinent to note that the Committee has 

held this view without undertaking any scientific assessment of the 

plant of Star Cement Limited.  

iv. The Committee has superimposed the same flawed logic on the 

Answering Respondent, without any assessment independent of other 

cement plants. (please see paragraph no. 2.6.5). 

v. The Answering Respondent also seeks to place on record the TEFR 

prepared by Holtec Consulting Private Limited in March, 2024 which 

verifies that the unit operated by the Answering Respondent can use 

muslate as an alternative fuel source. True copy of the TEFR prepared 

by Holtec Consulting Private Limited is appended herewith and marked 

as Annexure R17/ 35 on pages 477-506. 

vi. Further, the Committee while making the assessment has held that 

except for small quantity of slate found mixed in locally mined coal, the 

cement manufacturing plants and thermal power plants of Star Cement 

Limited have not used slate as a fuel in lieu of coal. (please see 

paragraph no. 2.2.42) The conclusion of the Committee is based on the 

grounds that –  

a. The use of slate as a fuel has not been reported by Star Cement 

Ltd. in majority of environmental statements submitted by them 

to CPCB. The Committee during its visit did not see any slate 

nor was it reported to the Committee that slate was used to meet 
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the major part of the energy requirement of their plants. (please 

see paragraph no. 2.2.38) 

b. The annual report of Star Cement Ltd. does not mention the use 

of slate for meeting three fourth of its energy requirements. 

(please see paragraph no. 2.2.39) 

c. Winning lakhs of metric tonnes of slate from overburden does 

not seem feasible and no large overburden dump was detected 

by North Eastern Space Applications Centre while undertaking 

land use and land cover analysis of mining affected areas.  

vii. It is submitted that in case of the Answering Respondent, the Committee 

has failed to undertake even the analysis of environmental statements 

or the site visit to determine the use of slate and has solely relied upon 

its analysis of Star Cement Limited.  

viii. Further, there is no material on record which states that the use of slate 

as an alternate fuel source instead of coal is legally impermissible. On 

the contrary, the MSPCB in its letter dated 13.09.2019 (please see 

paragraph no. 2.2.17 of the 5th Interim Report) has specifically stated 

that revise CTO is not required for use of alternate fuel by the cement 

plant.  

59. The contents of Paragraph no. 2.6.6 are denied for being factually incorrect.  

It is denied that the TEFR of the Answering Respondent provides that the 

specific coal requirement for clinker manufacture is 13%. The specific coal 
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requirement of a cement plant varies on the basis of numerous factors such 

as quality and moisture content of coal and muslate used at that time, type 

of cement to be produced etc. A static figure of 13% cannot be assumed for 

the entire review period and instead a site specific analysis has to be done 

for the review period to calculate the specific coal requirement at that 

particular time. The contents of the paragraph are reproduced herein for 

sake of convenience of this Hon’ble Tribunal: 

“2.6.6 The Committee after examination of a Techno-Economic 

Feasibility Report (TEFR) for the said 1300 TPD expandable to 

2600 TPD Greenfield Cement Project of the Green Valley Industries 

Limited prepared by Holtec Consulting Private Limited, observed 

that the said clinker cum cement manufacturing plant of the Green 

Valley Industries Limited has been designed to use 100 % 

Meghalaya coal having a net calorific value of 6,000 Kcal/kg being 

exploited by locals in the areas around Khliehriat and Sutnga, which 

are located at a distance of about 18 km and 28 km respectively from 

the plant site as a fuel. The specific heat consumption, as per the 

said TEFR, for the said clinker production unit is 780 kcal/ kg of 

clinker produced. The specific coal requirement for the said clinker 

manufacturing plant, as per the said TEFR is 13.00 %.” 
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True copy of the TEFR prepared at the time of establishment of the cement 

plant is appended herewith and marked as Annexure R17/ 36 on pages 

507-695.  

60. The contents of paragraph no 2.6.7 are denied as incorrect, misleading and 

devoid of any merit. The contents of the paragraph are reproduced herein :  

2.6.7 After examination of the Environmental Statements submitted 

by the Green Valley Industries Limited to the MSPCB, a copy of 

which has been provided to the Committee by the MSPCB, it has 

been observed that quantity of coal actually consumed by the said 

Cement Manufacturing Plant has not been indicated in any of these 

Statements. For the detailed reasons given in para 2.2.35 above, the 

Committee is of the view that actual specific coal consumption for 

clinker manufacturing plant of the Green Valley Industries Limited 

is atleast 15%. 

The contents of the paragraph are denied for the following reasons:  

i. The Answering Respondent has filled in all the requisite information as 

required in the environmental statements and the MSPCB has never 

raised any issue regarding the contents of the statement submitted by 

the Answering Respondent.  

ii. Bare perusal of the paragraph shows that the Committee has not made 

any independent assessment of the actual coal consumption for clinker 
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and has barely relied upon the analysis made by it in respect of Star 

Cement Ltd.  

iii. The Committee has not made any technical/ scientific assessment of the 

cement plant of the Answering Respondent before concluding that the 

actual specific coal consumption for clinker manufacturing plant of the 

Company is at least 15%. 

iv. Further, even the assessments made in paragraph no. 2.2.35 of the 5th 

Interim Report is plagued with inconsistencies, and assumptions and 

presumptions.  

v. The Committee while considering the case of Star Cement Ltd. framed 

the following two questions for consideration of issue of quantity of 

coal required (please see paragraph no. 2.2.26):   

a. Whether the specific coal requirement of aforementioned cement 

manufacturing plants and a thermal power plant of the Star Cement 

Limited and its subsidiaries is substantially lower than specific coal 

requirement stated in the respective TEFRs? 

b. What is the actual specific coal requirement for cement 

manufacturing plants and a thermal power plant of the Star Cement 

Limited.  

vi. The Committee has taken into consideration the following facts:  

a. The TEFR and specific coal requirement of Mawmluh Cherra 

Cement Limited (“MCCL”) is 16%, and as per the details given in 
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paragraph no. 2.1.5 (incorrectly written 1.2.3 and 1.2.5), it uses the 

same relatively high calorific value Meghalaya coal as being used 

by Star Cement Limited. The coal requirement of MCCL is 

28.876%. Based on the assessment of coal requirement of MCCL, 

the Committee held that the requirement of Star Cement cannot be 

much lower than the specific coal requirement for MCCL. (please 

see paragraph no. 2.2.27) 

b. It further relies upon the specific coal requirement of Star Cement 

Limited as pert the environmental statements and held that during 

2016-17, the specific coal requirement was 21.47%. (please see 

paragraph no. 2.2.28) 

c. It even relied upon an general statement made by a third party on the 

request of CPCB and noted that as per Mr. P. Chakraborty, Unit head 

of Clacom Cement India Limited, a subsidiary of Dalmia Cement 

(Bharat) Limited, located in Assam, also uses comparatively higher 

calorific value coal available in North Eastern India and held that the 

actual specific coal requirements for cement plants of Star Cement 

Limited is 15%. (please see paragraph no. 2.2.30) 

d. It further relied upon “Guidelines on Co-processing in Cement/ 

Power/ Steel Industry” issued by CPCB in February 2010 wherein it 

has been stated that specific coal consumption for the cement 
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industry for the country as a whole as per the said guidelines is 20%. 

(please see paragraph no.2.2.31) 

e. Based on the above stated grounds, it held that the actual specific 

coal requirement of Star Cement Ltd. is higher than what is stated in 

it TEFR. (please see paragraph no.2.2.32)  

f. It further held that based on the multiple assessments listed above, 

the Committee is of the view that the actual specific coal 

consumption for cement plants of Star Cement Limited is atleast 

15% of the weight of clinker produced. (please see paragraph no. 

2.2.35) 

g. The Committee while making such as assumption has ignored a 

detailed audit by the CPCB wherein it relied upon literature available 

in published journal of repute (ref: Mishra, H.K. and Ghosh, R. K., 

1996, Geology, Petrology and Utilisation Potential of some Tertiary 

coals of the North-eastern Region of Inda. International Journal of 

Coal Geology, 30: 65-100). It stated that the calorific value of 

Eocene and Oligocene coal deposit of Meghalaya is in the range of 

6500-8500 and 6255-8650 kcal/kg respectively. It further stated that 

based on the published literature, it could be assumed that the coal 

requirement in actual clinker production in these cement plants of 

Star Cement Limited could be even less than the percentage 

(12.75%) requirement coal as indicated in TEFR assuming that 
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calorific value of Meghalaya coal at 5800 kcal/kg. (please see 

paragraph no. 2.2.18 (i) & 2.2.22 (ii)) 

h. The Committee ignored the findings of literature published in a 

reputed journal on science based on its own analysis and rejected 

them on the ground that the coal sample referred in the journal was 

collected on dry mineral matter free basis (i.e. for a sample of dry 

coal free from moisture and any other impurity). It further held that 

the coal actually available in the market does contain substantial 

quantity of moisture as well as impurities including the slate. It 

therefore held that the actual average calorific value of the 

Meghalaya coal available in the market is much lower than the 

calorific value reported in the journal. (please see paragraph no. 

2.2.29) 

i. The Committee based on its own analysis and without relying upon 

any scientific / empirical research has discredited the findings of 

scientific journal which is specifically related to the coal found in 

Meghalaya.  

j. Further, the conclusion of the Committee in 2.2.32 and 2.2.35 in 

respect of Star Cement Ltd. was with respect to their claim that 

claim that the coal requirement for the cement plant will be in the 

range of 9-14% which is lower than their TEFR.  
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k. The Committee while holding that the coal requirement should be 

15% of the clinker produced ignored multiple facts: 

I. TEFRs are prepared with a view to take a considered 

decision regarding technical and financial viability of 

undertaking a project and also is a requirement for funding 

by financial institutions/ banks. The TEFRs are prepared 

based on available data and certain assumptions. The details 

given in TEFRs and that actually found on ground at the time 

of implementation of the plant may vary widely. The energy 

requirement for production of clinker and power given in 

these reports cannot be the ground for decision on the actual 

energy, coal/ alternative fuel.  

II. With regard to the Answering Respondent, it is denied that 

the TEFR of the Answering Respondent noted the coal 

requirement to be 13%. Regardless of the same, the 

Committee has observed that the coal requirement is 13%. 

Further even after observing an arbitrary figure of 13%, the 

Committee assumed that the coal requirement shall be 15% 

without undertaking any assessment of the plant. The 

assumption of requirement of 13% and 15% without 

undertaking an assessment of the plant is entirely arbitrary 

and cannot be countenanced in law.  
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III. It is further pertinent to mention herein that the Committee 

has decided to pick and choose the coal requirement for 

clinker. In case of cement plants which as per their TEFR 

have coal consumption higher than 15%, the value of coal 

requirement as per the TEFR is imposed on them, while in 

cases such as that of the Answering Respondent, where the 

TEFR mentions coal requirement lower than 15%, coal 

requirement is assessed to be 15%. The non-uniform 

application of the coal requirement percentage is itself a 

testament to the subjectivity of the issue requiring detailed 

scientific/ empirical assessment which cannot be decided 

based on assumptions and conjectures.  

61. The contents of paragraph no. 2.6.8. are denied as incorrect, misleading 

and devoid of any merit. It is submitted that the contents in column number 

7 are not the total of the values in their adjacent rows. It is submitted that 

the total values of the coal required for producing the clinker should be 

calculated as per actuals and certainly not on the basis of an imaginary and 

baseless figure of 15%. Further, the use of alternate fuel such as slate 

should also be taken into consideration.  

62. In view of the forgoing paragraphs, the analysis made by the Committee in 

respect of Answering Respondent is completely incorrect and without any 

legal or factual basis.  
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63. Based on the incorrect factual findings of the Committee, the assessment 

of royalty, MEPRF, GST/ VAT calculated in paragraph no. 3.1.4 of the 

report in respect of the Answering Respondent is not applicable. 

64.  It is pertinent to note that the Answering Respondent has not been accused 

of undertaking illegal mining or transportation of coal and as such has no 

liability under the Mines and Minerals Development and Regulation Act, 

1957.  

65. In view of the aforesaid submissions, and in the interest of justice, it is most 

respectfully prayed that the findings of the interim report dated 02.12.2019 

as submitted by the Committee be rejected in so far as the present 

Respondent is concerned and thereafter a comprehensive study of the fuel 

consumption by this Respondent is conducted by an appropriate authority 

to consider its case on merits and arrive at a fair decision in so far as the 

present Respondent is concerned.   

Filed by:  

  
NAWNEET VIBHAW 

SHARDUL AMARCHAND MANGALDAS AND CO.  
ADVOCATES FOR THE RESPONDENT NO. 17  
216, OKHLA INDUSTRIAL ESTATE, PHASE III  

NEW DELHI – 110 020  
E-MAIL: nawneet.vibhaw@amsshardul.com,  

M.: 8800491477  
 
DATE: 15.04.2024  
PLACE: NEW DELHI  
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 110(THC)/2012 
And 

Original Application No. 73/2014  

(M.A. No. 655/2016, M.A. No. 963/2016, M.A. No. 1051/2016, M.A. No. 

285/2017, M.A. No. 961/2017, M.A. No. 1010/2017, M.A. No. 536/2018, M.A. 

No. 537/2018,M.A. No. 549/2018, M.A. No. 550/2018, M.A. No. 551/2018, M.A. 

No. 552/2018, M.A. No. 589/2018, M.A. No. 638/2018, M.A. No. 695/2018, M.A. 

No. 738/2018, M.A. No. 790/2018, M.A. No. 1006/2018,  

M.A. No. 1007/2018, M.A. No. 1008/2018 & M.A. No. 1214/2018)

And  

Original Application No. 13/2014  
And  

Original Application No.186/2014 
And 

Original Application No. 287/2017 
IN THE MATTERS OF: 

Threat to Life Arising Out of Coal Mining in South Garo Hills District 
Vs.  

State of Meghalaya &Ors. 
And 

All Dimasa Students Union Dima Hasao Dist. Committee  
Vs.  

State of Meghalaya &Ors. 
And  

Impulse NGO Network Vs. State of Meghalaya &Ors.  
And  

Thomas Nongtdu & Anr.Vs. State of Meghalaya &Ors. 
And 

R.K. Momin Vs. State of Meghalaya &Ors.  

CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No. 110(THC)/2012: 
Present:        Amicus Curie:   Mr. Raj Panjwani, Sr. Adv, Mr. Aagney Sail, Adv. 

Respondent No. 2: Mr. B. V. Niren and Mr. K. Mudgal, Advs. 

MoEF&CC: Mr. Rahul Pratap, Adv. 
Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv. 

State of Meghalaya:  Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee 

and Mr. Daniel Stone Lyngdon, Advs.  

CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.  

Shashank Saxena, Adv. 

Respondent nos. 4 & 5 Mr. P. Yobin and Mr. Saurabh Sharma, Advs. 
Mr. Shuvodeep Roy and Mr. Vinayak Gupta, 

Adv. for State of Assam 
Original Application No. 73/2014: 
Present:  Amicus Curie: Mr. Raj Panjwani, Sr. Adv, Mr. Aagney Sail, Adv. 

MoEF&CC: Mr. Rahul Pratap, Adv. 

Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv. 

State of Meghalaya:  Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee  

and Mr. Daniel Stone Lyngdon, Advs.  

Mr. Raka Bijoy Phookan, Mr. Neha Tandon, 
Advs. in M.A. Nos. 1006/2018 to 1008/2018 

CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.  

Shashank Saxena, Adv. 

Mr. Mayank, Adv. 

Mr. H. S. Thangkhiew, Sr. Adv., Mr. Philemn  

Nongbri and Mr. A. Rohen Singh, Advs.  
Mr. Shuvodeep Roy and Mr. Vinayak Gupta, 

Adv. for State of Assam 

Annexure R17/1 44
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Original Application No. 13/2014: 
Present:  Amicus Curie: Mr. Raj Panjwani, Sr. Adv, Mr. Aagney Sail, Adv. 

Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv. 

State of Meghalaya:  Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee  

and Mr. Daniel Stone Lyngdon, Advs.  

CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.  

Shashank Saxena, Adv. 

Original Application No.186/2014: 
Present:  Applicant:  

Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv. 

State of Meghalaya:  Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee 

and Mr. Daniel Stone Lyngdon, Advs. 
CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.  

Shashank Saxena, Adv. 

Original Application No. 287/2017: 
Present:  Applicant:  Mr. Yashpal Rangi, Adv. along with Mr. Hariom, 

Adv. 

MoEF&CC: Mr. Rahul Pratap, Adv. 

Meghalaya State PCB: Mr. Tayenjam Momo Singh, Adv. 

State of Meghalaya:  Mr. Ranjan Mukherjee, Ms. Aprajita Mukherjee  

and Mr. Daniel Stone Lyngdon, Advs.  

CGSC: Mr. Ardhendumauli Kr. Prasad, Adv. and Mr.  
Shashank Saxena, Adv. 

Date and 

Remarks 

Orders of the Tribunal 

Item Nos. 
06 to 10 

August 31, 
2018 

R 

1. The proceedings in these matters were initiated

initially before the then Bench of Guwahati High Court at 

Shillong on the basis of news item reports to the effect 

that on 06.07.2012, 30 coal labourers were trapped 

inside a coal mine at Nongalbibra in the District of South 

Garo Hill and 15 of them died inside the coal mine.  

According to the news item, the incident happened on 

account of lack of safety norms.  Vide order dated 

10.12.2012 in PIL (Suo Moto) Number (SH) 3 of 2012, the 

matter was directed to be transferred to this Tribunal.   

2. The Tribunal issued notice to the parties on

30.01.2013 and has been, thereafter, dealing with the 

matter since the last five years. 

3. It will be appropriate if reference is made to some of

the orders passed. 

4. On 17.04.2014, the Tribunal looked into the

validity of the rat-hole mining operation in the light of the 

scientific studies and by way of interim direction, directed 

as follows: 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

“Accordingly, while admitting the application, we 
direct the Chief Secretary, Government of 
Meghalaya and the Director General of Police, 
State of Meghalaya to ensure that rat-hole 
mining/illegal mining is stopped forthwith 
thought-out the state of Meghalaya and any 
illegal transport of coal shall not take place until 
further orders passed by this Tribunal.  The 
Director General of Police, State of Meghalaya is 
also directed to report to this Tribunal about the 
compliance of the order by the next date of 
hearing.” 

5. After the above order was passed, the question was

as to what should happen to the already extracted 

material.  The Tribunal, vide order dated 09.06.2014, 

permitted transportation of already extracted material 

lying in open near the sites, subject to the supervision 

and directions of the Committee comprising of Director of 

Mines, Meghalaya and other officers as per the said order.  

The Committee was required to quantify the extracted 

coal and its location and also to assess its value.  The 

Committee was also to prescribe the mode of 

transportation.  The Committee was to fix two check-

points en route transportation of the extracted coal from 

the point of loading to the point of destination.  The issue 

of restoration of damage to the area affected by illegal 

mining was taken up for consideration on 01.08.2014 

and the earlier constituted Committee was substituted to 

ascertain quantum of extracted coal and to carry out 

other functions. 

6. On 07.10.2014, the Tribunal considered the reports

of the Committee and directed that check-posts be 

established apart from setting up of royalty collection 

counters.  It was noted that 6.3 million tonnes of coal of 

the value of Rs. 3078 crores was lying in the State and 

the royalty assessed was Rs. 400 crores.  The Tribunal 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

also directed making of a mining plan for scientific 

mining.  Direction was also issued on 26.11.2014 to 

videograph the operations of the weigh bridges.  Since 

there were disputes about the quantum of coal which 

could be permitted to be transported, the said issue was 

directed to be gone into with the assistance of the 

Committee on several occasions.  

7. On 25.03.2015, it was noted that the State has

failed to check illegal mining and the violations.  There 

were no proper guidelines to check such illegal mining. 

Joint reports of the inspection supported the factum of 

illegal mining.  It was also noted that as per Report of 

Comptroller and Auditor General of India for the period 

ending 31st March, 2013 under 07.5.18 of Chapter 7, the 

invoice value of the coal was taken at Rs. 4850/- per 

metric tonne.  ‘Meghalaya Environment Protection and 

Restoration Fund’ (MEPRF) was directed to be constituted 

to credit an amount of royalty in excess of Rs. 1260 per 

metric tonne to which the amount of penalty recovered 

from illegal miner at three time the current royalty rate 

that is @ Rs. 2025/- was to be credited.  This was 

applicable to 308 cases, registered by the State 

Government. We are informed that a sum of about Rs. 

410 crores up to 31.05.2018 has been credited to this 

account and deposited in a separate account. There was 

also a direction on 30.03.2015 that the State Government 

will collect 10% of the market value of coal per metric 

tonne in addition to the royalty and the said amount was 

also be credited to the Meghalaya Environment Protection 

and Restoration Fund.   
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Item Nos. 
6to 10 

August 31, 
2018 

R 

8. On 31.03.2016, the Tribunal directed that except

for the coal already transported prior to 2016, the 

remaining coal shall vest in the State and disposed of in 

accordance with law and consistent with the norms of 

environment.  The State was to place a plan as to how the 

coal vested in the State will be dealt with (Order dated 

10.05.2016).  On 02.01.2018, Restoration Plan filed 

before this Tribunal on 03.10.2017 by the Ministry of 

Environment, Forest and Climate Change was noted for 

consideration.  

9. On 18.01.2018, there was again issue on un-

assessed coal lying at some places. 

10. At this stage, we may note that following issues are

pending before the Hon’ble Supreme Court arising out of 

orders passed by this Tribunal: 

i) Civil Appeal No(s). 5272/2016 titled as Ka Hima

Nongstoin Land Owners, Coal Traders and 

Producers Association Vs. All Dimasa Students 

Union, Dima Hasao District Committee and Ors. 

wherein following order was passed on 21.09.2016: 

“Having heard counsel for the parties, it 
is directed that the petitioners, as well as 
the respondents, who have mined the coal, 

are permitted to transport the coal on 
payment of royalty and other fees as fixed 
by the National Green Tribunal (for short, 
‘the Tribunal’) and other relevant status.  
The extracted coal can be transported from 
1st October, 2016 till 31st May, 2017.  It is 
further directed that no other extraction 
shall take place in the meantime. 

The finding of the Tribunal that the coal 
is vested in the State on the ground that it is 
illegally extracted coal, shall be adverted to 
at the time of final hearing.  The miners 
shall keep the accounts and if, ultimately, it 
is held that the coal belongs to the State, 
they will refund the amount with interest.  
The quantum of interest shall be determined 
at the time of final hearing.  Needless to 
say, these observations have been made 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

without prejudice to the contentions to be 
raised by the learned counsel for the 
parties.  The tribunal can proceed with 
regard to the other aspects which are 
pending before it.” 

The above order shows that question whether coal 

is vested in the State is to be gone into before the Hon’ble 

Supreme Court.  

Thereafter, on 28.03.2018, by the said order, time 

for transporting already extracted coal was extended up 

to 31.05.2018 but it was clear that no further extraction 

shall be allowed. 

ii) Civil Appeal Diary No. 3067/2018 titled as Lber

Laloo Vs. All Dimasa Students Union, Dima Hasao 

District Committee and Ors., raising the question 

whether ban on mining can be continued. We are 

informed that in the said matter, the issue of 

mining plan has also been raised. 

11. We have heard learned counsels for the parties

present before this Tribunal today. 

12. Mr. Raj Panjwani, Senior Advocate, appearing as

Amicus Curiae has suggested that in view of the orders 

already passed from time to time, the issue of banning 

rat-hole mining can be taken as final as far as this 

Tribunal is concerned, subject to any orders which may 

be passed in pending proceedings before the Hon’ble 

Supreme Court.  The issue of rehabilitation of the affected 

victims and the affected areas can be finalized by issuing 

an appropriate direction.  Irrespective of ownership of the 

already mined coal, a direction can be issued for 

appointment of a receiver/custodian as no further 

transportation is permissible after 31.05.2018 in view of 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

orders of the Hon’ble Supreme Court.  This can be 

subjected to further orders of the Hon’ble Supreme Court.  

We do not find any reason why this suggestion be not 

accepted. 

13. Accordingly, we direct that orders of ban of rat-hole

mining will continue, subject to further orders of the 

Hon’ble Supreme Court.  Ban of transportation of the 

already mined material will also continue subject to 

further orders of the Hon’ble Supreme Court.  The State 

of Meghalaya will be the receiver/custodian of the 

available extracted coal as on date, subject to further 

orders of the Hon’ble Supreme Court.  If any further coal 

not so far recorded in the inventory is available, a 

separate inventory may be made and if it is found that the 

extraction was illegal, royalty in terms of orders already 

passed may also be collected.  This may be determined by 

the Secretary of Mining of the State of Meghalaya.  While 

one view is that there is extracted coal and not accounted 

for, the other view put forward that it is result of illegal 

mining. This aspect may be gone into by the Secretary of 

Mining, State of Meghalaya in the first instance.  The 

same be cross-checked by a joint team of representatives 

of Central Pollution Control Board and Indian School of 

Mines, Dhanbad. 

14. Only last question which remains is of restoration

of the environment and rehabilitation of the victims for 

which funds are available.  We are of the view that for this 

task, it will appropriate that we constitute an 

independent Committee.  This Committee will be headed 

by Justice B.P. Katoki, Former Judge of the Guwahati 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

High Court with representatives from Central Pollution 

Control Board and Indian School of Mines, Dhanbad.   

15. The Committee will take the following steps:

 Take stock of all actions taken so far in this regard.

 Prepare time bound action plan to deal with the

issue and ensure its implementation.

16. The Committee may requisition services of such

technical experts as may be necessary and may also carry 

out visits to sites whenever necessary.  They will be 

entitled to all logistic support for performing these 

functions which shall be provided under the directions of 

the Chief Secretary, Meghalaya. 

17. The Committee may also set up website for

receiving and giving information on subject. 

18. The Committee may also involve educational

institutions for awareness and feedback about results. 

19. All authorities concerned in the State of Meghalaya

shall cooperate and coordinate with the Committee. The 

Committee can seek such technical assistance as may be 

required from any relevant authority. 

20. The Chief Secretary, Meghalaya to provide all

facilities to said Committee to perform its functions.  The 

Committee may send its periodical reports to the Tribunal 

by e-mail at filing.ngt@gmail.com. 

21. The Committee may assume its charge within two

weeks from today.  The Committee may prepare Action 

Plan which shall have targets of ensuring compliance.  It 

may meet at such intervals as considered appropriate but 

twice in every month and fix targets for compliance.  

22. The Committee will be free to take up all incidental
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

issues.  The Committee will be free to seek any further 

directions from this Tribunal by e-mail. 

23. The Chief Secretary of State of Meghalaya may

determine remuneration of the Chairman in consultation 

with him and the Chief Secretary of the State of 

Meghalaya will also provide all logistic support including 

security if needed for their proper functioning.  

25. The Committee will be entitled to take the help of

the technical experts in execution of this order. The 

Committee may frame its action plan for implementation 

within one month from today and implementation may be 

completed within six months as far as possible.  The 

timelines may be laid down.  A copy of the action plan 

may be sent to this Tribunal by e-mail at 

filing.ngt@gmail.com.  Thereafter, reports may be sent at 

least once in two months.  The Committee may also 

assess the damage to the environment as well as to the 

individuals as already suggested in the Report. 

27. The State of Meghalaya will make available all the

relevant records to the Committee for the purpose. The 

State will also determine the remuneration to be paid to 

the Chairman of the Committee in consultation with him 

within one month from today.  

28. The Committee will be at liberty to take technical

assistance from any quarter which may be facilitated by 

the State of Meghalaya.  The Committee may also 

supervise any issue arising out of 

receivership/custodianship of the already extracted coal, 

including any environmental issues which any arise out 

of storage of the extracted material and the steps required 
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Item Nos. 
06 to 10 

August 31, 
2018 

R 

to be taken for the purpose. 

The Report of the Committee may be furnished to 

this Tribunal by e-mail at filing.ngt@gmail.com. 

A copy of this order may be sent to all the 

concerned authorities by e-mail for compliance.  

All pending matters will stand disposed of in above 

terms. 

List for consideration of the Report on 06th March, 

2019. 

..…..……………………………...,CP 

(Adarsh Kumar Goel) 

..…..……………………………..,JM 
(Dr.Jawad Rahim) 

...…..…………………………….,JM 
(S.P. Wangdi) 

...…..…………………………….,EM 
(Dr.Nagin Nanda) 

31.08.2018 

S/d 
True Copy
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Item Nos. 03 to 08 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No.110(THC)/2012 
WITH 

Original Application No. 73/2014 
WITH 

Original Application No. 13/2014 
WITH 

Original Application No. 186/2014 

WITH 
Original Application No. 287/2017 

WITH 

Original Application No. 1054/2018 

Threat to life arising out of coal mining in south Garo Hills district 

Applicant(s) 
Versus 

State of Meghalaya& Ors. Respondent(s) 

WITH 

All Dimasa Students Union Dima Hasao Dist. Committee 

    Applicant(s) 
Versus 

State of Meghalaya& Ors. Respondent(s) 

WITH 

Impulse NGO Network     Applicant(s) 
Versus 

State of Meghalaya& Ors. Respondent(s) 

WITH 

Thomas Nongtdu & Anr.      Applicant(s) 
Versus 

State of Meghalaya& Ors. Respondent(s) 

WITH 

R.K. Momin     Applicant(s) 

Versus 
State of Meghalaya& Ors. Respondent(s) 

WITH 

News item published in “Hindustan Times” dated 17.12.2018 
“13 believed dead in Meghalaya illegal mine accident” by David 

Laitphlang and Utpal Parashar, etc."

Date of hearing: 11.04.2019 

Annexure R17/2
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CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

       HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

For Applicant(s): Mr. Aagney Sail, Advocate for Amicus Curiae 

For Respondent (s): Mr. Ranjan Mukherjee, Ms. Aprajita  

Mukherjee, Mr. Upendra Mishra, Ms. Sneha  
Kalifa and Ms. Rekha Bavshi, Advocates for  

State of Meghalaya 
Mr. Shuvodeep Roy and Mr. Vinayak Gupta, 

Advocates for State of Assam 
Mr. Tatenjam Momo Singh, Advocates for  

Meghalaya State Pollution Control Board 
Mr. Saurabh Sharma, Advocate for State C. 

Committee 
Mr. Shashank Saxena and Mr. Amritesh Raj, 

Advocates for MOC 
 

ORDER 

1. The matter has been put up in pursuance of order of this Tribunal

dated 04.01.2019, to consider the report submitted by the Committee

in pursuance of the said order.

2. The proceedings were initiated in this matter to take remedial action

against unscientific ‘Rat Hole’ Mining of coal in the State of 

Meghalaya. The Tribunal directed stopping of such illegal mining and 

transportation of illegally mined material by an earlier order. 

However, the same continued. This led to further direction, including 

creation of ‘Meghalaya Environment Protection and Restoration Fund’ 

(MEPR Fund) to be recovered from law violators for restoration of 

environment. A sum of Rs. 410 Crores has been credited to the said 

fund. On the subject of restoration of the damage to the environment 

and rehabilitation of victims, the Tribunal directed constitution of a 

Committee headed by a former Judge of Gauhati High Court vide 

order dated 31.08.2018.  
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3. The Committee gave its report on 02.01.2019 which was considered

on 04.01.2019. The report was furnished after undertaking spot

inspections, reviewing and analyzing the ground situation and

preparing an action plan. The report of the Committee noted that the

problem was continuing since 1991 but no steps were taken to

remedy the quality of water in the affected areas or to impound the

vehicles and equipment used for illegal mining. Mining was being

done with the help of cranes and other equipment. More than 2712

trucks were seized for illegal transportation. Illegal mining was

continuing without adopting safety measures. A tragic incident dated

13.12.2018 was widely published wherein 15 workers were trapped

and are reported to have died. The power plants and cement plants

were encouraging coal mining activities. There was huge damage to

the environment as a result of illegal activities. The Committee

recommended various steps to prevent and remedy the situation.

4. The Tribunal accepted the report and directed that action be taken

for illegal mining on “Polluter Pays” principle, apart from prosecution 

or other actions. The Tribunal also directed the State of Meghalaya to 

deposit a sum of Rs. 100 Crores as an interim measure for 

restoration of the environment, which could be recovered from the 

violators of law, including the colluding officers of the Government. 

The Tribunal also suggested for consideration of the Committee 

measures to deal with the vehicles involved in illegal activities, to 

identify victims and to take mitigation measures. 

5. Further report dated 31.03.2019 received vide e-mail dated

06.04.2019 has been put up for consideration today. The report has

chapters on introduction, ‘gist of deliberations of proceedings’ held by

., 
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the Committee, ‘extent of implementation of action plan’ and finally 

‘request for releasing of a sum of Rs. 96.59 Lakh from the MEPR 

Fund’ for purchase of six vehicles, mounted with water tanks.  

6. We approve the proposal of the Committee. The said amount may be

released for the purpose mentioned by the Committee.

7. We have noted from the report that four persons died on 11.03.2019

in East Jaintia Hills District and the State was directed to take 

remedial action. The Committee also noted as follows: 

“From the aforesaid admitted position, it is, therefore, 
evident that despite the order passed by the Hon’ble 
Supreme Court prohibiting transportation of coal, such 
transportation is going on which has not been stopped by 
the authorities for the reasons best known to them. As 
reported in various newspapers, illegal coal mining 
activities are also going on despite the ban by the Hon’ble 
NGT.” 

8. It was also noted that no digital display boards have been installed in

the Sub-Divisional, District and State headquarters/capital, 

displaying the quality of water in the respective areas for information 

of the general public. 

 

9. We direct Chief Secretary of the State to forthwith take remedial

measures in the matter.  Learned Counsel for the State submits that 

the above issues will be duly dealt with and a compliance report filed 

before the Committee within two weeks which may be considered by 

the Committee on the next date which we are informed is 25.04.2019.  

The Committee may consider the matter and pass further 

orders/recommendations. 

10. The Committee may consider requiring a foolproof mechanism to be

adopted for effective action against transportation of illegally mined
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coal such as electronic manifest system for regulating movement of 

vehicles and issuance of challans. The Committee may also consider 

requiring audit of the sources of coal acquired by the power 

generation and cement plants in the State of Meghalaya.  

11. The report dated 31.03.2019 is disposed of.

Put up for further consideration as and when necessary or in August, 

2019.  

  

      Adarsh Kumar Goel, CP 

K. Ramakrishnan, JM

     Dr. Nagin Nanda, EM 
 

 
April 11, 2019 
Original Application No.110(THC)/2012  

And other connected matters 
DV 
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Annexure R17/4 (Colly)
GOVERNMENT OF MEGHALAYA 

DEPARTMENT OF FORESTS AND ENVIRONMENT 

OFFICE OF 
THE PRINCIPAL CHI.BF CONSERVATOR OF FORESI'S : MEGHALAYA 

& HEAD OF FOREST FORCE 

No. MFG.39/87 /NGT (C)/Vol.-VIII/ /01}.,~.'f ..... 311 T 
') l\.,Q/ 

Dated Shillong, the ,,,<- 'August, 2019 

From: Shri H. C. Chaudhary, IFS 
Addi. Principal Chief Conservator of Forests (Planning, Development and Legal 
Matters), Government of Meghalaya, Shillong 

To: 1. Prof. Ashok K. Singh 
Indian School of Mines, IIT -JSM, Dhanbad 

2. Dr. Shantanu Kumar Dutta 
Add!. Director, Central Pollution Control, Regional Directorate Shillong 

Nongthymrnai, Shillong Meghalaya 793014 

3. The Commissioner and Secretary to the Government of Meghalaya 
Mining and Geology Department, Shillong 

4. The Chairman 
Me,ghalaya State Pollution Control Board 

Arden, Lumpyngad, Shillong Meghalaya 793014 

5. The Addi. Director General of Forests (Central) 
North Eastern Regional Office 

Ministry of Environment, Forest and Climate Change, Government of India 
··' 

Law-U-Sib, Lumbatngen, Near M.T.C. Workshop, Shillong 793021 

6. The Regional Director 
Central Pollution Control, Regional Directorate Shillong 
Nongthymmai, Shillong, Meghalaya 793014 

7. Mr. Manjunatha C, IFS 
Secretary to the Government of Meghalaya, 
Mining & Geology Department, Shillong 

8. Smti P. L. Lawai, MCS 
Joint Secretary to the Government of Meghalaya, 
Mining & Geology Department 

9. Shri. N. Bhattacharjee, 
Chairman 

State level Expert Appraisal Committee (SEAC), Meghalaya 

10. The Director 
Directorate of Mineral Resources, Government of Meghalaya 
Risa Colony, Malki, Shillong, Meghalaya 793014 

11. Mr. J.H. Nengnong 
Member Secretary 

Meghalaya State Pollution Control Board, Shillong 
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12. Shri P.Ch. Marak,
Mining Engineer,
Directorate of Mineral Resources,
Government of Meghalaya, Shillong

13. Dr. H. Tynsong, Scientist D
North Eastern Regional Office
Ministry of Environment, Forest and Climate Change, Government of India
Law-U-Sib, Lumbatngenm, Near M.T.C. Workshop, Shillong 793021

14. Mr. G. S. Sah,
Assistant General Manager
Meghalaya Mineral Development Corporation Ltd, Shillong

15. The Managing Director
Adhunik Cements Limited

16. 

Thangskai, East Jaintia Hills District, Meghalaya
(Email: P rad ha n. Bha bagralri@dalmiabharat.com)

The Managing Director
Arnrit Cements Limited
Umlaoer Village, Elaka Rymbai, East Jaintia Hills District, Meghalaya
(Email: sriagarwal@yahoo.co,in)

17. The Managing Director
Cosmos Cement Limited
Village Salang, Elaka Rymbai, East Jaintia Hills District, Meghalaya

18. The Managing Director
Goldstone Cements Limited
Village Musiang Lamare (Old) East Jain ti a Hills District, Meghalaya

19. The Managing Director

Green Valley Industries Limited
''-- Village- Nongsning, P.O. Chiehruphi

East Jaintia Hills District, Meghalaya

20. The Managing Director
Hills Cement Company Limited
Village Mynkree, East Jaintia Hills District, Meghalaya

21. The Managing Director
Jaintia Cements Limited
Manbha Passah Building, Jowai., West Jaintia Hills District, Meghalaya
(Email: aproc@rediffmail.com)

Sylvan House, Lower Lachumiere 
Shillong 79300 I 

Phone: 91 364 2220414 
Fax: 91 3642504068 
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22. The Managing Director

JUD Cements Limited

Wahiajer (Narpuh), East Jaintia Hills District, Meghalaya

23. The Managing Director

Mawmluh Cherra Cements Limited

Taxation Building, Near Raj Bhawan,

Shillong - 793001, Meghalaya

24. The Managing Director

Meghalaya Cements Limited

Lumshnong, ShiI!ong - Agartala • Sabrum Road, Thangskai,

East Jaintia Hills District, Meghalaya

25. The Managing D.irector

RNB Cements (P) Limited

Umiam, Ri-Bhoi District, Meghalaya

26. The Managing Director

Star Cement Limited

Lumshnong, East Jaintia Hrns District, Meghalaya

(Email: lumshnong@starcementco.in)

27. The Managing Director

Star Cement Meghalaya Limited

Lumshnong, East Jaintia Hills District, Meghalaya

(Email: lumshnong@starcement.co.in)

28. The Managing Director

Virgo Cements Limited

Damas, East Garo Hills District, Meghalaya

29. The Managing Director

CMJ Breweries Limited

Ferndale Complex, CMJ House, Block m,

Keating Road, Shillong, Meghalaya 793001,

30. The Managing Director

Maithan Alloys Limited

Export Promotion Industrial Park (EPIP), Byrnihat,

Ri-Bhoi District, Meghalaya 783101

31. The Managing Director

Sree Sakambari Ferro Alloys Pvt. Ltd.

Village Riwlang, Branch Post Office Sienduli

West Khasi Hills District, Meghalaya 793 119

Sylvan House, Lower Lachumiere 
Shillong 79300 I 

Phone: 91 364 2220414 
Fax: 91 364.2504068 
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32. The Managing Director
Shyam Century Ferrous Limited
Export Promotion Industrial Park (EPIP), Raj Bagan, Byrnihat,
Ri-Bhoi District, Meghalaya 793101

33. The Managing Director
Meghalaya Power Limited
Lumshnong, East Jaintia Hills District, Meghalaya

34. Mr. R. K. Pareek
President
Meghalaya Cements Ltd
Email id: rkpareek@topcern.in

35. . Mr. P. Purohit
Vice President
Star Cement Ltd
Email id: pradeep@starcement.co.in

36. Mr. W. Hynnlewta
COSMOS Cements Ltd
Email id: wanaibor@gmail.com

37. Mr. I. Reza
Mawmluh Cherra Cement Ltd., Cherrapunjee
Email id: rezaisra fil@gmail.com

38. Mr. S. A. Langstang
Mawmluh Cherra Cement Ltd., Cherrapunjee
Email id: langstang.arbor@gmail.com

39. Mr. P. Dohling
Mawmluh Cherra Cement Ltd, Cherrapunjee
Email id: dohlingpransingh@gmail.com

40 Ms. P. Bora, 
Legal Head 
Oalmia Bharat Cement Ltd 
Email id: bora.purbali@dalmiacement.com 

41. Mr. M. P. Sharma
Manager Commercial & Liaison
Amrit Cement Ltd
Email id: mpsharma@amrit.co.in

42. Mr. R. C. Trlpathi
Amrit Cement Ltd
Email id: rctripathi@amritcement.in

43. Mr. J. Pde,
Jaintia Cements Ltd
Email id: jaintiacements@gmaH.com

Sylvan House, Lower Lachurniere 

Shillong 793001 

Phone: 913642220414 

Fax: 91 364 2504068 
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44. Mr. S. Gopal Bhattacharjee
Chief Financial Officer
JUD Cements Ltd
Email id: sundar@bestcement.co.in

45. Mr. Y Sharma,
JUD Cements Ltd
Email id: yubaraj.sharmal 971@gmail.com,
yubaraj@bestcement.co.in

46. Mr. Y Sharma,
JUD Cements Ltd
Email id: yubaraj.sharmal971@grnail.com,
yubaraj@bestcement.co.in

47. Mr.A. K. Verma
Authorized Sp. Person
M/s Shree Shakambari Ferro Alloys Pvt Ltd
Email id: montexferro@gmail.com

48. Mr. S. Choudhury
Maithan Alloys Ltd
Email id: santu_5c@yahoo.com

49. Mr. P. Dhand
Maithan Alloys Ltd
Email id: dhand@maithanalloys.com

50. Mr. V. Agarwal
Sr. Manager (Accounts)
Maithan Alloys Ltd
Email id: vinod.agarwal@rnaithanalloys.com

Sub.: Record of Minutes of Proceedings of the Second Day of Sixteenth Sitting of the Committee 

constituted by the Hon'ble Nati.anal Green Tribunal (NGT) under Chairmanship of 

Hon'ble Mr. Justice B.P. Katakey, Fonner Judge, Guwahati High Court held at Shillong on 

23rd July, 2019. 

Sir/Madam, 

With reference to above-mentioned subject it is stated that a copy of the record of 

minutes of proceedings of the Second Day of S1xteenth Sitting of the Committee constituted 

by the Hon'ble National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice 

B.P. Katakey, Former Judge, Guwahati High Court held on 23rd July, 2019 at 09.00 AM 

onward in Conference Hall at office of the Principal Chief Conservator of Forests & Head of 

Forest Force, Sylvan House, Lower Lachumiere, Shillong is enclosed herewith for your 

information and necessary actions as indicated therein. 

Sylvan House, Lower Lachumiere 
Shillong 79300 l 

Phone: 91 364 2220414 
Fax: 9 l 364 2504068 
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This is for favour of your kind information and necessary action. 

Encl,: As stated above. 

Yours faithfully, 

�;?"

.�v� r 

(H C Chaudhary, IFS) 
Addi. Principal Chief Conservator of Forests (Planning, 

Development and Legal Matters) 

Memo No. MFG.39/87 /NGT (C)/ Vol.-VI!I/ 

Copy to: 

(e-mail id- harishcc@yahoo.com) 

Dated Shillong, the August, 2019 

l. The Principal Secretary to the Government of Meghalaya, Forests and Environment

Department, Shillong along with a copy of the sa.id minutes of proceeding for favour of his

information.

Sylvan House, Lower Lachuruiere 
Shlllong 79300.1 

Addi. Principal Chief Conservator of Forests 
(Pfannlng, Development and Legal Matters) 

Phone: 91 364 2220414 
Fax: 913642504068 
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MON'BLE MR rus·rtctt BROJ!{NIJHA PIV\SAD l(ATAl<EY, 
FORMER JUD(iE, GAlJH)\'l'I }UGH cotnn, GlJWAIIATl 

PROF. ASHOit I{. SlN<i H, MEMBER 
REPR:ESENTA'rIVtt li!WM1ND1;tJSCilOOLOF'MlNES, DMANBAD 

lit' (lSM),. Dll"t1NllAD (82.6004,J 
(Email id: singb:ash.o1r0'707@gmail.com) 

DR. SHANTANtJ RHMA.R DlJT1'A, AlJIHTlONAL ntRECTOR 
REPRESENTATIV£ OF' CENTRAL POLttrrroN CON'rROl. HOARD 

(Ernail td : Sha11t .. mncpcb(g)g.n1aiJ.com) 

Tlrreat to l.ifc Arising Out of Coal Mining in South Garo HiJls Disuict 

Th e State of MttghaJaya & Ors. 
And other connected matters 

Mr. ,C. fl. Mm·ak, ff,S, 
Prit1ctpal ~etretMy, Government of Mngha[aya, 
Porell't & Env.iromnent Dep:;i r tmtrnt; 
Principal C!ttef Conservalo r of rorests & HoFP E'l 
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I:tlllefil'\Il:W-1;~ 

r 

]!E(:ORQ.QF TH£ MINUT~~F THE ScCOlilLOI:.SJXTEJ;tyTHSITTING (ff Tfrn (;OMMfT'J'.E:fi 

CQtiSJ'lUJT.BD BY TUE BQN'f~.LH l':MJ:.1!2Wl..-1iRJiliN_JlUtlUNAL UNUER nm 
C:li.Am.MANSfUP OF HON 'BJ, E MJl,JllS'llCJ! B. P, !~J!!DliliJttlllliA'.IUfiliU 
C.IDlRIJ:JEJ.D ON 23rd [uly, 2019 AT ',UW A,M. [!':J THE <;;O~EERHNCL~ lll\J,J.,_QJQ..fRH~Kllli 

.GHJJW CONSERVATOR OF FORE~'l'S& HQ11l1• SYLVAN HQUSltSHI.l.l.QNG. MEGH/\J.A:YI;\. 

i\l the outset, Mr. C. P. M,irak, JPS, Principal Chief Conservator of Forests & HoFF, 

M1.)ghHlaya Principal Secreta ry to the Government of Mcghalayn, Forest & Environment 

Deparrment who is also holding chn rge of Lhe posts of the Pri ncipal Chier Conservator of 

Forests & HoPP. Meghalnya anrl the Chairrmm, M1:ghalayt1 State Poll ution Con trol Board 

welcorn ed the Hon'ble Chairman ,~ Member:; of the Committee, Senio r Officinls or tile Scare 

Goven1rnent, Represen tat ives of the Cement and Thennal Power Plants and othl:'r offi cers 

prespnt 1n rhe meeti ng. 

AG ENI)o 1'1'ENl$ FOR I2lSCUSSJ1.lli 

1. Interaction with Chai rman and other nwmbers of the Mt.•ghHlaya State ,Coord ination 

Corm:nittee of Coal Owners, M incrs, Exporters, Transporters and Dealers Forum. 

2, 

3 

Review of actions taken to comply with directions issued by the -<:omrnittce in its Pirst 

Special Sitting held on 12.07 20 19, 

Discussions with repres1:ntaUves of tlH: Power Plants and Ccrncot F'acluries in Meghalayn 

011 the year - wise quantity of dittker and/ or ~o,ver produced and coal procured/ utilised 

by such Fattorl es/ Plan u, since the t'at hole coal mining was b~HHH.'d by tlw Hon'ble 

National Greeu Tribunnl in Apdl. 20 '! 4, 

4. Any other matter (s) to be rai :H:d with permission of t!w Cha ir, 

L The Chairman of the Cornmittee wtilcomes the Chairman and other rnernbcrs of the 

Meghalaya State Coordinution Cmnrnlltee of Coal Owners, Miners, Exporters. 
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Transporters and Dealcirs Fotum to t11e rneetJn.g and reqnests them to present in brief the 

issues which they wish to bring to notice of the Committee. 

The Chairman and othet members of the said Forun, expressed their thanks nnd r 
grati tude to rhe Chairman and all other members of rhe CommitUt'{' for providing thli 

Forum an opportunity. to present their vi ws before the Co111mittee. Th ey requests the 

Committree to expedite transportation of the coal which has al ready been assessed by the 

State GovernrnenL. They also requests the Committee to fac ilitate early resumption of coal 

mining in the State as it involv1ls Hvelfhoo-d ofb.u1te munber or tribal residents in the Slate. 

The Chairman of the Conm1ittee states th,llt the Hon'ble Supreme Court in Judgment 

dated 03.07.2019 in Civil AppeaJ No. 10720 of 2018 in the nrntro,· of State of Me-ghalaya 

versus AU Dimasa Student Union, Dima·Hasao Distric t Committee & Ors and other 

connected matters has issued detailed tlirecti('JtlS on transportatitm and disposal of coal 

which has already been asscssnd by the State Gt,ven1111ont The Hon'b!e Sup.ren1e Cnurr tn 

the said Judgment has t1 lso pc rmi tt .d rt'!surnption of coal mining in the State sub;nct to 

adherence to all mining and environmental laws. Th e rransponar,on/tlisposn/ of rtv: 

already assessed coal and fre h mining of the coal in the Slate can therefore be 

undertaken only in coliforrnity with Hon'ble Supreme Courr' . .:: sa id Judgment and 

provisions of all mining and envJrorm1enrn! l,rw s, 

The Con1mittee informs th Chainn;)n am! all other 1111~mbers of the Fo:tum that all 

necessa ry actions shall bu taken to carry ou t the directions issued by the tlon'hk! S1.1p n., 11H: 

Court in the said Judgment. 

The Secretary to the Governrnenl of Meghalaya, Porests and Environment Deparnmm.t 

places before the Co rn mittee a letter dated 22.07.2019 recei ved by h1rn from the 

Commissioner and Secretary to the Government or Meghalaya. Mining ,ind Geology 

Department. The fo llowing has inte r alio been suited in the sa id letter: 

" .......... .. . Judgement ond Order of the Hon 'b le Sunrenw Cuurl dt.. 03.07.20 79 

passed in Civil Appeul No. l 0720 of 20.18 in Uw malu:r urt SUJtt!' uj Meglwlayu 

verslls Dinwsa Student. Union lrns been referred {iJt op i11ior1 to leomed Advocat:e 

General on 17.07.201 9 am:t U has been opined by the leanwd Advocate Geneml 

that the mandate of the Cortnnittee has been laid down hy the Hon'ble Sup·reme 

Court in Paragraph .167 of t,he afvresalcl Jut(grnem that the Comrnittee has been 
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constiwted to look into the enortrwti •• tasl< of rvsrnrntion u/ environment which 

has to he supervised 011 the spot by the Committee 

The flon 'ble Supreme Court in Porograph JBB has dinu:te<I ihe r 
Commissioner and Secretary of the SMte in the Department al Mining and Geology 

along with the officers of t:he Coal India Lintited to Fnafise and prepore 

comprehensive plan of transportttticm and hc.mcliag over of the coaf to the Cool 

Indio Ud. for disposal/miction os per rules of Coal India Ltd. and ,nay cieliberme 

with the Committee. Tire deliberation have heen held by the Department with the 

stakeholders/mine owners, purchasersi, aJmpanies situated 111 Mey.hulaya and 

proposed to be held with other stake holders c,tso. AJ'ter receiving the input from 

the stakeholders, o prop •r polfcy of the Government in t:his re.qord will be 

prepared and the same will he submitu.ui c:o the Committee for cfelibe1·utions, 

In view of rhe above, it may iJe m •ntioned tlwr: the Stale Goven1n1rwt will 

require at/east. one momh's time m con!e oul with o proper policy for 

transportation u11d lwndi11_c) over oj <.xwl to Coal India Ud and deliherurion ,viii he 

held with the Committee acwrcling(V, In this connection you are ciwrejure, 

reqt1esced to inform che Non'bl, CommfU:ee to defet its meeting \,vith officia/y of 

Mining and Geo logy Department 011 t;he above L'>Slle of crunsµortation and hanrling 

over of the coal to Con/ India f, t L for at least a period of une mun th, 

This has the opn,·ovaf o{ lite "C mpc1tent ,tluthor1// ' und vetted by tem71mi 

Advocate General, Me,qh ,fayer. " 

The Co1nmittce takes a copy of the <:aid letter on record . The Committee, without 

going into merit of the contentions mode in the afurc-me11lioned it:l.lc>1·, clr•Lide:; tu 

post.pone its Second SpL·ci:li Si t ting sdH:dulL•d to be h1·ld m (;uwai10 t i 0 11 :U).07,20 l 9 on 

fornndation of a poli cy ltn' !rans-po1ta tim1 .mcl handing over 01 the rn;1I to the Cm1I India 

Ltd, The fresh, dale time and vcrme for the ·aid Special Sitting will (kridod in 

consultation with the Con11nissioner and Secretat y to the Governrnent of Meghalaya, 

MiniJ1g and Geology Department in the next Sl tting of the Cotnmitt11e to be held at Shillong 

on 14.08.2019. 

The status of framing of the said policy shall be intimated to the eommiltt•e in its 

sitting lo be held un 14/U8/20l9, 
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The Comrnittee dir t->ets the Addi. Prfncipal Chief ConservaLOr of Forests (Planning, 

Dcveloprnen t and Legal Matters), Gtrvernment of Meghalaya to inforrn tht: above ro al l tt10se 

who have been invited to attend aforesti!d Special Sitting. 
r 

3. The Addi. Principal Chief Ci:mservator of Forests (Planning, Devcloprnent and l egul 

Matters), Government of Meghalay~ plat-es before the Committee a statement co ntai ni11g 

det;iils of weighbridge~ in the received b , him und('r a letter cln ted 22.07-2019 

r1"ti m the Commissiom!r ofTn111spi1rt Meghataya. The C:o nHnitteP U1kes ;1 copy o! the said 

srntcmcnt along w iU1 <J copy of Lhe Commissiomir of 'l 'ranspon's sai d leHer ctnntd 

22.07.2019 on record . 

On perusal of the ,lbove, the Committee notes that presently rota I sm w£iighbridges 

are available in the St;-1te. Of these, 18 vveighbridges are run by the Trnnsport Depart men! 

in the Government of Meghafnya and lht: remain ing 66 v✓<0 igh bndge., are opt"t1Jling in 

private compa nies. The Commjttce also nutes that ma jority of the vvcighbri dges opera ting 

in private companies appears to be installed by these companies for their captive use. 

These weigh bridges may not be avaiiabha fur weighment of t:he coa l to be auctioned by the 

Coal India Limited. The geo-coorrlim1tes (latitude and longitude) of all these weighbridges 

sough t by the Committtee to faci!itnte cremtion of a GI S layer cunra111ing dern ib of thes.1 

wt;:ighbridgcs are not availnhle in the said Statc1nent. 

The Committee tlwrcforc directs the Commissioner and Secrq.tary to the 

Government of Meghalaya. Mrning nnd Geology Department to provide to the Cornriritttee 

in its next Silting to be held at Shillong on J tk08.2:0-I 9, an upda ted S,t~Hernent Jn the format 

provided by the Comm ittee i n its First .·pec:ial Si tting he ld ,H Shil ltlllg on 12.07 lU 19, 

c;ont;.1i ning details of all th ose wclghbridges which wi.ll be ava ilable for weighn111nt of coa l 

to be auctioned by the Coal India Lirrdted !n co1npliance of the Hon'hlc Supreme Court's 

Judgment dated 03.07.2019 in Civil Appeal No. 10720 of 201.8. The gcn-,oordi nntes 

(l,1ti Lud c and longitude) of each such wcighbrklgcs as requested in till: said fonnal !>hu ll 

nrnndatodly be provided LO the Committee. 

4. A representation vide a co,nrmmfunion ,dated 22.07.2019. signed by Mr. R. I( Pareek. 

President, Meghalaya Cem.e11t Ltd, who rs pt·es<mt in today's Proceedings, is placed 

before the Committee. The Con11nfttee uikus tlie said repres1:in tation on record. 
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111 the said representaUon, Mr. R f{. Pareek has raised the question on the 

jurisdiction of this Cor11111ittee about t:he information sought for by the Committee. 

ll owt!ver. Mr. R. I< . Paret·k h;ts suhmitll:d that l\leghal;iy;i Cumr:•nt Ltd shall furnish the 

1·0quin: d infom:rnlion su ppurtrd hy tht.' 1·clc11aRl documents pmvicled time is granted fo/ 

gathering all th1~ information as it ri,quirts mere tinh~ !O co llect the information sought hy 

the Committee. Mr. R. IC flan:H:k, rtotwithstaudi11g the aforesaid communication eluted 

22.07.2019 accepts the Jutls:dictiOti of t11is Cohrniittee to ask for information which have 

already been asked in writing it, that regard. 

The Con1mi ttti.>1: d in·ct:; the Meghal;ty.i C,imc11ts Limited to dep11rt: ,1 rnpn•i; t•111iHivu 

lo ,lttend nexl Sitting of Ll1e Co1111nittee to be held al Shillong on H,.08.201 tJ along with all 

information and documents sm11ght hr the Commirttee, without fail. 

5. /\ representation vide <1 con1111w1ication diiH.ed 22.<17.20 I 9, signed by a Director of the 

Cosmos Cements Limited is placed bt.'fm-e tlie Committee hy Mr. W Hynniewta, who is 

present in today's Pn>n·t•diflJ{:S. 't'h0 Com mi ttee take.-; a co py n( till' s<iid represen tat ion on 

n •cu 1'tL 

It has been stated 111 the said representati<>n ti.tat M/s, Cosmos Cenront Limited has 

not yet installed the plant an.d tT1achl11eries of the Cmnimt Plant and neither cornmence 

production or the plant, hence, they have nor yet pu rchased coal nnd nor havt dune~ nny 

producticrn of clinker/ceme ntjpower during the period ~1fte 1· Api-i l 7. 0 !4. Tbe Con11n1rrne 

1iotes rhe same, 

6. A representation vide a commtmication dntod 2U)7.2019, sir;ned ~1y Mr. P. P11rohit, Vice· 

President of Star Cement Limited, who operates two Ctmwnt Manu facturfng Plants {viz. 

Star Cement Limited and Stal' Ct~ment l\foghalaya Limited) and one Thenn,11 Powt·r Plant 

(vix. Meghalaya Power Li mited) in Megh:il.iya. vvhu is presc•nt in tuday's Pn.1n!etliugs, is 

plau:d bl'fun· the Comm it tee. Tfw Cnmm ith:t· ta kes a cnpy nf llw s:ml n·prt.'St'1lt dUun on 

1·ecurcL 

In the said representatimt, i\fr, P. Purohit hus rnised the qut•stion on the JurisrUttion 

of this Committee about the i1tftrrmation sought for by the Com.rnit"tee. llowevur. Mr. P. 

l>uruhit h;:1s submitted that Star Cei111mt Limiwd shall Furnish the required information 

supported by llw relevant docume-n ti, 1n·ovidcd time is granltd for 1;atheri11g all tl'lc 

i nformalion as il requires more linrn w c111tleot the informnttun sought by tile Gm•Hmittei~. 

Mr P. Purohil, notwitils tandlng the afores.aild comnrnnicn ti.on dated 21 ,07,20 l 9, accepts 
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rhe jurisd iction of this Committee to ask for infornwt iun which havf• :iirc<1dy bnm ,tsked in 

writing in that regard. 

The Con1mimee directs the:• Star- Cements Limited to depute a representative •t? 

an end next Sitting of the CnmmJttoe to he held at ShiHong 011 11.08.201 9 along with all 

information and documents sought by the Cot111nitttce in respect of the afore-men tioned 

two Cement M,111ufactt1ring Plants and one Thermal Povver Plan 1, \Virho u1 fail . 

7. A representation vide a ct:Hf!O'.lunicf!tion dated 23.07.2019, signed by Mr, M.P. Sharma, 

Authorised Signatory, Aml'it Ce111ent, \Vho is present in to rl ny's Proct:.·edings, is ph1Cl'd 

IJ0fnrt· the Com mitteP The Conun ittr:r• tukt•s a co py or tile ~;11 d n°prvsen1atio11 un n•rnrd. 

In the said represirntation, Mr. M.P. Sharma lws ra ised the question on the 

jurisdiction of rhts Conunittec "ibout the 1nfnrnrnt ion so ug ht for by the Com m ltttil'. 

However, Mr. M.P. Shanna has submitted tbct /\mri l Cement shali furnish th e required 

information supported by the relevant documents provided time is granted for gathering: 

all the infonnation as il requires more ti me to collect the information sought by the 

Committee. Mr. M.P. Sharn1<1, noc:w[chstanding the aforesaid communication dated 

23.07.2019 accepts th.e jurisdiction of this Committee to ask for infonnation which have 

already been asked in writing in that regard. 

The Committtee cHrects the Amrit Ce1mmt to depute a representative w attend nt~xt 

Sitti ng of th e Committ ee to be held at Shillong on 14.08.20"! 9 along w ith all information 
, .. 

and docunw nts sought by th,· C:mn mit ltPP. without C;1il 

Ms. P. Bora. Legal llead. Dalmla Olttll'at Cement Ltd (forme,·ly known as Adhunik 

Cement Ltd), who is present in today's P1'0cecding;; sta tes that the nature or infornrn.twn 

asked by t:he Committee is nor known to her. She h O\.V<'." VCI' assures t he Curnrninee tlia t 

Dalrn ia Bharat Cement 1.td will be pleased rn provide all the in fonm1lion and documents 

sought by the Committee provided some mlditlonal time is granted to them. 

The Committee notes that the detail$ oftr1fonnation ,rnd documents requ ired by the 

Committtee have d early been statad in tlit} ltJtCer sent to D,1!.mia Bharat Ctnnent Li1nited ro 

request them to depute a suit.able ,·epresetttatJve t(> attend this Sitting of t:be Cmnmittee, 

T'h ese details are also available in Record of Minu tes or Fifteenth Sitting of the 

Co rnrnilttee, a copy of whid1 is 

l)('ranment, Govcrnntc nt 1!f Mcgh, b ya lwv.:,v. mcgfrm:sLguv.in ). 
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The Co1nn1imee di rect:: lhe [)1:1lrn1n JJh,wat Cement I. tel. to depute a representative 

to attend next Sitting of the C:om1nitet;}e t.o bki held at S!nllnng on 14.C)8.20 19 n!ong with all 

in formation and docu111ents stonghtby the Corrnnltttee, without foil. 

r 
9. Mr. I Reza. Mr. S. A. Langstang an(I Mr. P. nohling attend this Sitting of the Committee m 

behal f of Mawmluh Chen-a Ccmuutt Ltrnited and place bt'fo re the Committee all 

information and documents Sln1gl1t by the Committtee excep t thl>. Annual Report fur the 

year 2018-19 and the Dcttailc<l Project Report (DPR) of thl'ir Cement Plant. The 

C:ommit:tee tnkes a copy of' the docunte11ts provided by Mawrnfuh Cberrn Cement Lirnitecl 

on record. 

The afore-na med representativ1;1s of M,nvrnluh Chcrra C:e1n ent Limited inforins the 

U11mnittef! rhat An nu,11 Report for thµ year 20Ul- l9 is presem!y be ing prepared. They 

assured the Commi ttee that a copy of the DPR of the Cemen t Plant will be provided to the 

Committee within lhree days, They alto as.so1'1!d t hat a copy of the Annual Ri~po.rt for UH:! 

year 2018-19 will also be provided to the Committee a.s and when the .s~Hnc ls prepared 

and duly approved by the Competet1t Authority. They also inform tlw Commiuee that as 

thei r plant was under renovation, 110 t linJ<er was produced during the years lO 'J 11'-15 and 

Z0 JS-16. 

The Committtce directs the ·Mawmluh Cherra C,.: incnt Lirn iwd to provide a copy of 

!'he DPR of their cement planr to the ;\ddl. Pri ncipal Chief Cons1::r·varn 1· of Forests 

(Plann ing. Developm ent ;ind l.t:gnl M:11te1·-;) within seven d ;:1y s. 

011 p<::ru sa! ur l il<' rn fornnHion/ tluL mnems pruv,ded by M:ivv1 1il uh ClietTa Ct•ml•n l 

Lm1rted the Commi ttt:w notes tha t du ri ng ti period uf titre!." yi)ttrs frurn 2016- 17 to 20 18-

19 the Mawmluh Cherra Cement Limited coustm1ed 32,1 90 MT coal to produce Ll l.475 

MT clinker. The repr~sentative of CPCIJ present in the meeting stated that lifter du,~ 

scrutiny of all requisite docurrumts the CPCB has fou nd thal the entire 3:l, 190 MT coal has 

been procured by Mawmluh Cherra CeniC:flt Limited from legal sm.1rces. The Committee 

also notes that during these tliree years per uni t coa l consurnplion by thv plant is 

?.H.876 percMt (r'. e. 2G8.76 R[{ of t(n.tl per tonne of clinker produced). The Committ11e 

after examination of the av;.1l!nble records and inter,1ctlon with expc1·ts does nm fluel any 

anomaly in utilisation of coal by Ma.wmfuh Cherr::i Cem1?11t Limi ted. 

10. Mr. J. Pde attends th is Siu ing of tlie Con11111ttee on !)ehnlf ol)a intia Cement Limited and 

entin:: fuel requiremen t for the said pl3Hl is met frnrn the Coke Breeze ::;owx·ed trvrn 
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Assam. He further states that they dtl !itJt puhHsh Annual Report. Mr J. Pcfo further states 

that during the period of five ytim.'S from 2014-15 to 20.18 - 19 Jai11tia r.ernenr U rni ted 

produced 1,00, 153 MT clinker by 26,203.11 MT Coke Breeze. The ,wt~rage per 

unit requirement of Coke Breeze is 16,163 % (I,e. 261.63 kg Coke Breeze per tonne of r 
Clinker). 

The Committee din:cts Lhe Ce11tr,1l Pollulion Co ntrol Hoard (CPCB'), Regionnl 

Directorate, Shillong to undenakv ,mdit of each of t ile Cokl' Plnnr~ trorn which clw co lw 

has reportedly been sourced by the )alntJa Cement Lirnl ted in the rorrnat stipulated by the 

Committee for resource (coal) audit of cement factories and Thermal Power Plants in 

Meghalaya and submit a report to the Co1nnftttee within one month . 

The Committee further directs the CPCl3, Regiom1l Directorate, Shillong to 

undertake audit of each of the Coke Plartt.S located in Mcghnlaya in the format stipu lat1i d 

'-...- by the Comnritt:ee for resource (cool) audit of cement factoi~ies and Therrnal Powi:r Plan ts 

i11 Megbalaya and subtnit a report to the Contmit:ttee within one month. 

11. Mr S, Gopal Bha ttacharjee, Chinf FinanclaI .Officer and Mr. Y Sharma attend this Sitting of 

the Comn1!tttee on behal f of JUI) Ce n1ent.s Ltd. They inform the Comrnillee t lrn l the said 

Cemvnr Plant \vns non-operation' ! for ::::o mLi ti nw . Ftforts h;,1ve lwe 11 niadP in n:vive 

production in the plrinL Cornpi alion of in1orma tion anJ ducu111e1ll ~ srwglH by Lile 

Cornmittee may take some time, They requesled the Commi llee to grant sorn e addi t ional 

time to provide i11for111acion/doctrn1ents sought by the Cornmitt'ee. 

The Committtee directs the JUD Cements Ltd. to depute a representative to atrenel 

next Sitting of the Cornrn ittee to be held at Shillong on 11.08.20'.1 9 along with all 

information and documents sought by tihe ComrnH:ttee, vv ithout foil. 

12. M1-, S. K Pa:tra attends this Sitting of the Co1mnittt.ee on behalf of Shyam Century Ferrous 

-= Ltd .. lie seeks two weeks tinlc to provide the IJ:1formirtion and documents sought by the 

Committee. The Committee has been informed that the planr is not in operation since 

2S/11/201B due to norH1vnilobility ofco;1L 

I 

The Cornm1tttec: di rects l he Shyam Century Ferrous l~imited to clepute a 

representative to attend next Sitting of the Con1n1ittee to be hnld at ShiJlong on 

l4.0B2019 along with till fnformation and documents sought by the Committtt•e, wit hout. 

fail. 

Mr. S. Choudhury, Mr. P. Dhand and Mr. V. A14anval attends th is Siulng of the on behalf of 

Maithan Alloys Lintitcd and plnct: befrire llw Conrn1i1Lee all in form,ltio11 and duu ,11ne11ts 
Page 11 of 1,6 
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sought by th.e Committtee except the Detailed Project Repot't (DPll) of their 15 MW 

capacity captive Thermal Power Plant, Tl1e Conunltte:e takes a copy of these documents on 

13/ 11/2018 due ro non•availabl li Ly of .:oaL 

The Committtee directs the Maithan Alloys Limited to prov1dv a copy or rhe DPR uf 

the ir Captive Thennal Povvcr Pla nt to the AddL Pri ncipat Chief Coriservator of Forests 

(Planning, Developmenl and Lega! Matters) w ithin ( WO weeks, 

On perusal of the infnrmation/donimenrs prov ided by M;lith,rn i\lloys Li mi ted the 

Co1nmi ttee notes that during a period of years frorn 201 4- J 5 to 20:Ul -19 tlw Mnirhan 

Alloys Limited utilised 2,61,818.86 MT coat 7,011.805 MT ri ce husk, 780.26 MT saw dust, 

2,343.96 MT Coke Breeze and 60.16 MT wood drips to produce 33,18,25,132 units of 

power. The average estimated per unit requfren1ent of coal for the said plant is 0.72 l<g 

per unit. 

The Committee further notes that he quMti ty of coal r eporled to be prt)C\H"Ud by 

Ma irhan Alloys Limi ted as per the t.:itement subrn itted to the Committee in th is Si rting is 

substantially different than the qurinti ty of coal consunied by the smid Plant ,is per the 

details given in a report on coa l r on:rnrnp!fon by the Thern1a! Puwer Plants n 11 d Ct:nw1li 

!ndusn·ies submitted lo lhe Com ruirtt'l ' by tlw Cent ral P0H m 1on Cu11lrnl Hoard Rcg,oHal 

Direclo rate, Shillong in the rnonth of Mardi 2019. 

The Committtee directs the Mnithm1 Alloys Limited Lo depute a repres'i',ntaUvt• to 

attend next Sitting of the Com mittee to be held at Shillong on 14.08.2019 to GXplain U1c 

afore-menr.ioned anomaly. 

14. Mr. A. I<. Verma attends this Sitting of'the GornrniLtce on be balr of Shree Sakambarl Ferro 

Alloys Pvt. Ltd. and place before th , Comrnltttee info rmation and documents sought by 

rhe Cotnmittee. The Committee takes a copy of these (Iocu rnenrs 011 record. 

On perusal of th<:sc 1nfo11ttation Cornrnittee observes that unit of power 

produced by the said Thermal Power Plant stated in the Statement provided LO the 

Commi rtee does not app(•a r to be in onkr. H •.v.,is ;tl~u (Jl>sv rwd tht· qu;m l1 ty o r n .kil 

reported to be consurned by Shn!t' Snk;vn bnri Ferro ;\Jluy~ Pvt. Ltd."°' rw r Lhl' S1.11v 1uu1t 

submitted to the Ccimrnittee in th1s Sitttng is subsw nuany diffel'('1H rhan th e qu;1nuty nf 

coal consumed by th e said Plant as per the cletaHs given in a report on co,-l l con. umptinn 

by the Thermal Povver Plant:; and Ce1nent f11dt1 stries subndttecl to the Comrnitt ct: Uy rhe 

l'age 12 of 16 
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CentraJ Pollution Control 

2019. 

The Comrnitttee directs 

Shillong in the r110nth of Mardi 

Ferro Alloys Pvt. Ltd. to depute a 
f representative to attend next Sittfn,g of the Comm ittee to be held at Shillong on 

HJH3.2019 to explain the 

15. The Committee notes with concern that tho inspite of prior notice, four Cernent 

Plants (viz. Greenvalley I ndusti·ies C,~rnents Limi ted, Milis Cements 

Limited, and Virgo Cements Li rnitlJd and tine Thenna! Pmver Plant (viz. CMj Bn:weries 

Um ired) did not depute a ,Y"""' '~"'" t\) trttenu this Sitting. One of these cernent plants 

viz. Goldstone CetnenL<; Limited has a pov.ier plant also. 

Dr. Shantanu Kumar Dutra. Addl, , North East Regional Directtirate of the 

Central Pollution Control Board, who Is also a member of this Committee infonns rhat: tile 

RNB Cement Limited will not be to p1·ovide any infonnation or docurnent as the plant 

has been taken over by the Nntlonl'l l Law Tribunal (NCLT) ancl is rnanaged by an 

lnsotvency Reso.lution Professio11ril 13.06.2019. The Cornrnittee rwtes th(' 

same. 

The Committee directs aft the afore-r1H:1Hioned Cenien: Pl ant:; and Thermal Povw1· 

Plants, except RN B Cement Lin1itecl, to depuhi a representzll ive to nnt:nd next Sining ol 

the Committee to be held Ht ShUlong on '.1•1' . .0820 '19 a ki1 q; wit h ali infon:r:.inun ,md 

docurnents sought by the Co1n111itrwe, without foll. 

16. The Cbmmittee notes with great concern 

occasions, majority of the Ceme1it and 

rclaring to clinker and/or- powe1· 

the stated quantity of the clinker 

inspite of its dear ,direction on sevf: Val 

Plants have not provided till' year-wise dat:a 

and the quantity of coal consur11tid to produce 

North East Regional Directorate of 

the Central P()llution Control to undertakct 1·esm1rce (coat) audit Qf these p.lants as 

has been directed by the Hon'hle NGT dated 04.01.2019 and l L0+.2019. 

The Committees tlwrefore decides to compiire, as a test c.1sc, the quantity of coa l 

required to produce the quantity of clinker am! power by t,vo ccrnent plants and one 

power plant of Star Cements tn !heir A1uw al !<epon::. fur the ye1cn·s 201 ,1. 

15 to 2017•18, a copy of which is in the public do.rnuin, and trit· n>al actually 

1>rc)t:ured from logal sourctts tlu11ni; th(is<r as per !he <le tnils grvcn by them to the 

North liastem Regional CPCH. 
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As stated in paragraph 9 above, !lw attmi! n nll rnns1m 1ed IJy ont: of lfw cement 

plants in the State viz. Mawmhxh Ghern1 Cement Lirnited, is 28.076 percent (i.e. 2!JB.76 Kg 

of coal per tonne of clinker prochiced) of the dink<H" production . The Committee howiiver. 

is of rhe view that coal require1nent for the cement plan ts of Sta r Cement Limited may be 

between 10 % to 20 1% of the djnker produced. The Committee there-fore, decides to 

estirnate th e quantity of coal n:qliired Lo produce reported qrn111 t ity of rhe rlinkt:r hy these 

cemenl plants based on three unit rates vix. 10%, 15% and 20 °10. 

Similarly, as stated in paragraph :1:~ above, t:be average actual requ irnrnent of coal to 

p1·oduce one unit (kwh) of power by rme •Of the 'f'herrnal Power Plant: in the State viz 

Mairhan Alloys Limited, is 0.72 per unit The coal requirt'd to p1·oducc mw unit of 

power by the thermal power plant of Stnr Cemen ls U nntod viz. Meghalaya Pu vt· 1· Limited 

has therefore been assessed on the basis of two per umt rates viz. 0.50 kg per unit and 

0.72 kg per un ir. 

Due to 11011-civailability of Annual Report ;111d dnt;1 on cn;il sr,n ed to be prucured by 

the Star Cements Limited ror the yea r 20 J 8• l <J , i t i:, been possibh1 ftff th €' Co n1 m1ttve ro do 

the above analysis for the first four yea 1;; ( vix, 20 l ,J.. 'I S to 20 l 7 • I fl J si ncv Liiv dluga J rat 

hole coal mining was banned by t:he Hon'b!e NGT in April 2014·. 

A summary of above analysis ·s as bHlOw: 

Plant lt:el)lS Tot11I 

lJ)l7·1H 

l 6 7 

, Srar 4,'J2,05S ',.b 7.l· l 1 ! 19,04,656 
l l 

Ccnurnt 

Coal required (MT) @ 

15 % 

Coal Hequired LMT) 
((l) 20 % 

66,(}02 

. ~ -206[. '"· 72 4 

13,8013 tlS,086 77,303 

1,90,466 

2,85,698 

' 
l.J 3,44-tl 1,0 :{.l)'/1) 
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\ 

Total 
LO l (, , t 7 

2 3 4 6 7 

Star 

CenHmt 

Meghnlaya 

Limited 

Clinker 
{MMT) 

produced '" 
16,29,025 / 15,79,345 ! 15.4 l.'H5 62,99,664 

Coal required (MT) @ 

10% 
1.54,935 1,62,9m I.57,935 

---+--------+---- _ ... J 

Coal requirr1d (MT) (l'v 

1S % 
2,44.354 2,36,902 

Coal Requi rnd (MT) 

20% 

- -- ~~----· 

3,09Jl70 

I 
M t>fth.tl; 1y.i Power Produd ·d . J !, , _IJL3 

i (Million kwh) 
i Pmver 

Lhnited Coal required i.n (MT) tH.%2 
@ 0.50 kg/un it 

Coal required (MT) @ 1,20,905 
0.72 kg/unil 

Coal procured,.. (MT) 

9fl ,O:!H 

HU. lJ O 

91,557 

l,31.842 

*': i\s per Annual Reports available n the P\1bllc Domain 

*•: Asper rhe information t~iven lJ1 CPCB Report. 

MT: MetricTon111t 

60,99!1 

Ul0Jll2 

52,S36 

! 1.5'1 .19S 6,29,966 
' . j- --------~- -·-~·-·------

! 2.31.292 
1 

9,44,950 

i . l 
i :1,0H, '..W9 : 12,59,933 

i ' ilL l 0 

95,050 

l.36 . .U7r. 

I 

1 23,7•119 
.t __ . 

3,48,965 : 

! 

3,71,381 

S,34,788 

l {,76,()$0 

From th e above 'L1 ble i, ap fw a,s thut the qrnrn rny o f < n , 1 r,-•j H•i'lt·d 1., '"' p ,·, ),nn:d by 

these plan ts duri ng each ol the ;ilc;re-menUonv:d yenn; (LOH l'.i tu L01 7 Hl) i :; 1~nhsly 

insufficient to produce the qt1antity of clinker nnd therma l power as n:poned in their Annual 

Reports. 'l' he comn1ittec has to ascertain the source of coal to meet the gap which rang1.:•s from 

S,62,391 MT (at the unit rate of 10 % for clinker oroduction and 0.50 kg/lnvh for power 

production) to 15,46,.230 MT (at the unit ra\:fil or' % for clinker prl'.H.IH clion and 0.72 kg/kwh 

fo r pmNeI· production) for th ese four years. lli the Star Cement Umitecl at page 12 uf its 

Ann ual Reporl for 2017-18 has stated that cotd is accessed from 10-12 ki lometres. Duting 2017-

18 .. no legal cm1I mine was nvnilablc within l0•t2 ldlornetri:~s frorn Its clinlwr man,1forll1r1ng 

HJH district. 

• 
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Th e Cornmirtet~ will make i ts observation finally (Jll the next ,it1 i 11g ;1:; t!w cemt:rll pLHm; 

and power plants have been gi ven tirne till 14,,08.20 19 to furnish Lill' i-equired informmion and 

documents. 

17 Tile next Sitting of the com.miuee wm be held on 14.08.2019 at 10.00 AM in the 

Conference Roorn, 0/o Principal Ghlt:f Conservator or f1orests & HoFF, Mcghalaya, 

Shillong. 

The rneeti ng ended \Vith a vo te of thanks from the Chair. 

Qustlcc 
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GOVERNMENT OF MEGHALAYA 
DEPARTMENT OF FORESTS AND EVIRONMENT 

OFFICE OF  
THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS 

MEGHALAYA 
& 

HEAD OF FORESTS FORCE 

No. MGF.39/87/NGT(C)/VOL.VIII/10,374-389 

Dated : Shillong, the 5th August, 2019 

From : Shri H.C. Chaudhary, IFS 
Addl. Principal Chief Conservator of Forests 
(Planning, Development & Legal Matters) 
Government of Meghalaya, Shillong. 

To : 

1. The Managing Director
Dalmia Bharat Cements Limited
(formerly known as Adhunik Cements Limited)
Thangskai, East Jaintia Hills District, Meghalaya
(Email : Pradhan.Bhabagrahi@dalmiabharat.com)

2. The Managing Director
Amrit Cements Limited
Umlaoer Village, Elaka Rymbai, East Jaintia Hills
District, Meghalaya
(Email: sriagarwal@yahoo.co.in)

3. The Managing Director
Goldstone Cements Limited
Village Musiang Lamare (Old) East Jaintia Hills District,
Meghalaya.

4. The Managing Director
Green Valley Industries Limited
Village- Nongsning, P.O. Chiehruphi
East Jaintia Hills District, Meghalaya
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5. The Managing Director
Hills Cement Company Limited
Village Mynkree, East Jaintia Hills District, Meghalaya

6. The Managing Director
JUD Cements Limited
Wahiajer (Narpuh), East Jaintia Hills District, Meghalaya

7. The Managing Director
Meghalaya Cements Limited
Lumshnong, Shillong - Agartala - Sabrum Road, Thangskai,
East Jaintia Hills District, Meghalaya

8. The Managing Director
Star Cement Limited
Lurnshnong, East jaintia Hills District, Meghalaya
(Email: lumshnong@starcement.co.in)

9. The Managing Director
Star Cement Meghalaya Limited
Lumshnong, East jaintia Hills District, Meghalaya
(Email: lumshn ong@starcement.co.in)

10. The Managing Director
Virgo Cements Limited
Damas, East Garo Hills District, Meghalaya

11. The Managing Director
CMJ Breweries Lirnited
Ferndale Complex, CMJ fiouse, Block III,
Keating Road, Shillong, Meghalaya 7 9300L,

12. The Managing Director
Maithan Alloys Limited
Export Promotion Industrial Park (EPIP), Byrnihat,
Ri-Bhoi District, Meghaiaya 783 101

13. The Managing Director
Sree Sakambari Ferro Alloys Pvt.. Ltd.
Village Riwiang, Branch Post Office Sienduli
West Khasi Hills District, Meghalaya 793119
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14. The Managing Director/ Chief Executive Officer
Shyam Century Ferrous Limited
Export Promotion industrial Park [EPIP), Raj Bagan, Byrnihat,
Ri-Bhoi District, Meghalaya 793101.

15. The Managing Director
Meghalaya Power Limited
Lumshnong, East Jaintia Hills District, Meghalaya.

Sub : Request to attend a Sitting of a Committee constituted by the 
Hon'ble National Green Tribunal (NGT) under Chairmanship of 
Hon'ble Mr. Justice B.P. Katakey, Former Judge, Guwahati High 
Court on 14, August 2019. 

Sir/Madam, 

With reference to above-mentioned subject, it is stated that the 

Hon’ble National Green Tribunal (NGT), Principal Bench at New Delhi 

by order dated 31st August, 2018 in the O.A. No.110 (THC)/2012 in the 

matter of Threat to Life Arising Out of Coal Mining in South Garo Hills 

Distrit vs. State of Meghalaya & Ors. and other connected matters, 

constituted a Committee headed by Hon’ble Justice B. P. Katakey, 

Former Judge, Guwahati High Court to take stock of all actions taken so 

far for restoration of environment and rehabilitation of victims of coal 

mining in this State and to prepare time bound action plan to deal with the 

above issue and ensure its implementation. 

The said Committee in the second day of its sixteenth sitting held at 

Shillong on 23.07.2019 desired that you may depute a duly authorized 

representative(s) to remain present before the Committee in its 
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seventeenth Sitting to be held on 14.08.2019 at 10.00 AM onward in 

Conference Hall in office of the Principal Chief Conservator of Forests & 

Head of Forest Force, Sylvan House, Lower Lachumiedre, Shillong 

793001 and produce before the Committee information and documents as 

indicated in the records of the minutes of the second day of the sixteenth 

sitting held at Shillong on 23.07.2019. A copy of the said minutes is 

enclosed herewith. 

This is for your information and necessary action. 

Yours faithfully, 

sd/- 05.08.2019 
(H.C. Chaudhary, IFS) 

Addl. Principal Chief Conservator of Forests 
(Planning, Development and Legal Matters) 

(Email : harishcc@yahoo.com) 

Encl.: As above 

Memo No. MFG.39/87/NGT(C)/Vol.VIII/ 

Dated : Shillong, the       August 2019 

Copy to: 

1. The Principal Secretary to the Government of Meghalaya, Forests
and Environment Department, Shillong for information.

sd/- 
Addl. Principal Chief Conservator of Forests 
(Planning, Development and Legal Matters) 

S/d 
True Copy

90
6190



Green Valliey Industries Limited 
CIN NO.: U26942ML2007PLC008273 

Additional Principal Chief Conservator of For • • 

l?lanning Oevelopmet1t & Legal 
.
Matter

Me�halaya:v Sh:ttl-Ong,Cg_ ) l 
Date: 14 th August 2019 

{'f l'b 
To, 
The Additional Principal Chief Conservator of forests 
(Planning, Development and Legal Matters) 
Department of Forests and Environment, 
Shillong 

' 4 AUG 2019 

� 

Ref: Your Letter No.: MFG.39/87/NGT (C)/ Vol.-Vlll/0
1 

374-389 dt. 5th August' 2019

Sir, 

We are in receipt of your abovesaid letter enclosing a copy of minutes of the sitting 
under the heading 'RECORD OF THE MINUTES OF THE SECOND OF 
SIXTEENNTH SITTING OF THE COMMITTEE UNDER THE CHAIRMANSHIP OF 
HON'BLE JUSTICE B.P. KATAKEY, FORMER JUDGE, GAUHATI HIGH COURT 
HELD ON 23RD JULY 2019 AT 9.00 AM IN THE CONFERENCE HALL, 0/0 
PRINCIPAL CHIEF CONSERVATOR OF FORESTS 7 HOFF, SYLVAN HOUSE, 
SHILLONG, MEGHALAYA.' The said letter informs us that the committee desires us 
to depute duly authorised representative to remain present before the committee 
headed by Hon'ble Justice B.P. Katakey, Former Judge, Gauhati High Court on 14th

August' 2019 at 10.00 AM onwards along with certain information and documents. 

The above said letter was delivered to us only in the afternoon of 12th August 2019, 
asking us to appear on a short notice of 1 day on 14 th August' 2019 along with certain 
information and documents as indicated in the minutes attached to the letter. 

We have gone through the attached 'Minutes of Sitting' and noted that as per point no 
15, perhaps a sitting of the committee was held earlier on 23 rd July' 2019 wherein we 
were expected to represent ourselves in the sitting along with certain information and 
documents. 

In this regard we would like to inform that no such communication was received by us 
from your go.ad office to appear before the Hon'ble Committee on 23 rd July' 2019. In 
absence of any such communication, we are not aware of the nature of information 
and documents sought from us by the committee. 

Even from your recent letter received by us on 12th August' 2019 and the Minutes of 
Sitting attached therein, we are unable to find out details of the information and 
documents sought from us. 

GROUP 

Gu;:��
ti g;:::

=

&

4t
1 

Fl
���

-�B :laza, _G.S R oad, Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84
Group Corpo;ate Office : 6a0; ·,L�RD��i,�m�g, :t ;h,R

ehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 , or in _a oad, Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828307E : info@greenvalliey.com 

A GNG GROUP COMPANY 

Annexure R17/5

,,. 
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Green Valliey Industries Limited 
CIN NO.: U26942ML2007PLC008273 

We therefore request your good office to please inform us the details of information 
and documents sought from us so that we can compile the same and submit to your 
good office. 

Thanking you, 

Yours truly, 
For Green Valliey Industries Limited. 

(Authoril~tory) 

Guwahati Office: 4th Floor, LB Plaza , G.S. Road , Bhangagarh , Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84-
Regd. Office & Plant: Viii. Nongsning , P.O. Chiehruphi, PS. Khliehriat , Dist. Jaintia Hills , Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1 , Lord Sinha Road , Kolkata -700 071 , T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@gret:!nvalliey.com 

A GNG GROUP COMPANY 

,. 

S/d 
True Copy
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Annexure R17/6
GOVERNMENT OF MEGHALAYA 

DEPARTMENT OF FORESTS AND ENVIRONMENT 

OFFICE OF 
THE PRINOPAL CIBEF CONSERVATOR OF FORFSl'S: MEGHALAYA 

~>lllil & HEAD OF FOREST FORCE r 
l4 

No. MFG.39/87 /NGT (C)/Vol.-VIII/ l?Jt(;, .... 32!} Dated Shillong, the dl'August,2019 

From: Shri H. C. Chaudhary, IFS 
Addl. Principal Chief Conservator of Forests (Planning, Development and Legal 

Matters), Government of Meghalaya, Shillong 

To: 1. Prof. Ashok K. Singh 
Indian School of Mines, IIT -ISM, Dhanbad 

2. Dr. Shantanu Kumar Dutta 
Addi. Director, Central Pollution Control, Regional Directorate Shillong 

Nongthymmai, Shillong Meghalaya 793014 

3. Professor O.P. Singh 
Department of Environmental Studies, 

North Eastern Hill University, Shillong 793002 

4. The Addi. Chief Secretary to the Government of Meghalaya 
Home (Police) Department, Shillong 

5. The Director General of Police 
Government of Meghalaya, Shillong 

6. The Principal Secretary to the Government of Meghalaya 
Public Health Engineering Department, Shillong 

7. The Chief Executive Officer 
Meghalaya Basin Development Authority, Shillong 

8. The Commissioner and Secretary to the Government of Meghalaya 
Transport Department, Shillong 

9. The Commissioner and Secretary to the Government of Meghalaya 
Mining and Geology Department, Shillong 

10. The Secretary to the Government of Meghalaya 
Health Department, Shillong 

11. The Chairman 

Meghalaya State Pollution Control Board 

Arden, Lumpyngad, Shillong Meghalaya 793014 

12. The Addi. Director General of Forests (Central) 
North Eastern Regional Office 

Ministry of Environment, Forest and Climate Change, Government of India 

Law-U-Sib, Lumbatngen, Near M.T.C. Workshop, Shillong 793021 

13. The Addi. Director General of police ( L&O /TAP /SB/Border) 
Police Headquarters, Government of Meghalaya, Shillong 
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14. The Director

North Eastern Space Applications Centre (NESAC)

Department of Space, Government of India

Umiam, District- Ri-Bhoi, Meghalaya

15. The Regional Director

Central Pollution Control, Regional Directorate Shillong

Nongthymmai, Shillong, Meghalaya 793014

16. The Principal Chief Conservator of Forests (CC, R & T)

Government of Meghalaya, Shillong

17. Addi. Principal Chief Conservator of Forests (SF &E)
Meghalaya, Shillong

18. The Chief Executive Officer
Meghalaya State CAMPA, Shillong

19. Mr. K.A. Khieya, IRS
Commissioner of Custom (Preventive)
North Eastern Region, Shillong

20. Mr. I.R. Khrakongor, IRS
Deputy Commissioner,
0/o Commissioner of Custom (Preventive)
North Eastern Region, Shillong

21. Mr. Manjunatha C, IFS
Secretary to the Government of Meghalaya,

Mining & Geology Department, Shillong

22. Smti P. L. Lawai, MCS
Joint Secretary to the Government of Meghalaya,
Mining & Geology Department

23. Shri. N. Bhattacharjee,
Chairman
State level Expert Appraisal Committee (SEAC), Meghalaya

24. The Director

Directorate of Mineral Resources, Government of Meghalaya

Risa Colony, Malki, Shillong, Meghalaya 793014

25. The Director

Directorate of Health Services (MI), Government of Meghalaya, Shillong

26. The Director

Directorate of Employment and Craftsman Training, Government of Meghalaya

27. The Chief Engineer

Public Health Engineering Department, Government of Meghalaya

Sylvan House Lower Lachumiere 
Shillong 79300 I 

Phone: 91 364 2220414 
Fax: 91 364 2504068 
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28. Mr. J.H. Nengnong

Member Secretary

Meghalaya State Pollution Control Board, Shillong

29. Shri P.Ch. Marak,

Mining Engineer,

Directorate of Mineral Resources,

Government of Megbalaya, Shillong

30. Shri M. Somorjit Singh, Scientist

North Eastern Space Application Centre

Umiam, District- Ri-Bhoi, Meghalaya.

31. Dr. H. Tynsong, Scientist D

North Eastern Regional Office
Ministry of Environment, Forest and Climate Change, Government of India

Law-U-Sib, Lumbatngenm, Near M.T.C. Workshop, Shillong 793021

32. Smt. I. Mawlong, MCS

Joint Secretray to the Government of Meghalaya

Revenue and Disaster management Department

33. Shri D. Sangma

Joint Secretary to the Government of Meghalaya

Transport Department

34. Shri P.M. Sangma

Deputy Commissioner Transport

Government of Meghalaya

3 5. Smt. R. Kynjtng

Executive Engineer, Rural Water Supply Division, Jowai

Public Health Engineering Department, Jowai

36. Shri K.L. Nonglait

Deputy Conservator of forests (CC, R &T)

Government of Meghalaya

37. Dr. G. Ch. Mondal

Pr.incipal Scientist, Council of Scientific and Industrial Research- Central institute

of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

38. Dr. C. Sawanliana

Sr. Principal Scientist, Council of Scientific and Industrial Research- Central

Institute of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

39. Dr. A. Kr. Singh

Principal Scientist, Council of Scientific and Industrial Research- Central Institute

of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

Sylvan House, Lower Lachumiere 
Shillong 79300 l 

Phone: 91 364 2220414 
Fax: 91 364 2504068 
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39. Dr. M. Prasad Roy

Principal Scientist, Council of Scientific and Industrial Research- Central Institute

of Mining and Fuel Research (CSIR-CIMFR), Dhanbad, Jharkhand

40. Mr. G. S. Sah,

Assistant General Manager

Meghalaya Mineral Development Corporation Ltd, Shillong

41. Mr. E. Kharmawphlang

Directorate of Mineral Resources

Government of Meghalaya

42. Mr. P. Lyngdoh, Junior Engineer

Public Health Engineering, Rural Water Supply, Jowai

43. The Managing Director

Adhunik Cements Limited

Thangskai, East Jaintia Hills District, Meghalaya

(Email: Pradhan.Bhabagrahi@dalmiabharat.com)

44. The Managing Director

Amrit Cements Limited

Umlaoer Village, Elaka Rymbai, East Jaintia Hills District, Meghalaya

(Email: sriagarwal@yahoo.co.in)

45. The Managing Director

Goldstone Cements Limited

Village Musiang Lamare (Old) East Jaintia Hills District, Meghalaya

46. The Managing Director

Green Valley Industries Limited

Village- Nongsning, P.O. Chiehruphi

East Jaintia Hills District, Meghalaya

47. The Managing Director

Hills Cement Company Limited

Village Mynkree, East Jaintia Hills District, Meghalaya

48. The Managing Director

JUD Cements Limited

Wahiajer (Narpuh), East Jaintia Hills District, Meghalaya

49. The Managing Director

Mawmluh Cherra Cements Limited

Taxation Building, Near Raj Bhawan,

Shillong - 793001, Meghalaya

Sylvan House Lower Lachumiere 
Shillong 793001 

Phone: 91 3642220414 
Fax: 91 364 2504068 
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50. The Managing Director

Meghalaya Cements Limited

Lumshnong, Shillong - Agartala - Sabrum Road, Thangskai,

East Jaintia Hills District, Meghalaya

51. The Managing Director

Star Cement Limited

Lumshnong, East Jaintia Hills District, Meghalaya

(Email: lumshnong@starcement.co.in)

52. The Managing Director

Star Cement Meghalaya Limited

Lumshnong, East Jaintia Hills District, Meghalaya

(Email: lumshnong@starcement.co.in)

53. The Managing Director

Virgo Cements Limited

Damas, East Garo Hills District, Meghalaya

54. The Managing Director

CMJ Breweries Limited

Ferndale Complex, CMJ House, Block III,

Keating Road, Shillong, Meghalaya 793001,

55. The Managing Director

Maithan Alloys Limited

Export Promotion Industrial Park (EPIP), Byrnihat,

Ri-Bhoi District, Meghalaya 783 101

56. The Managing Director

Sree Sakambari Ferro Alloys Pvt. Ltd.

Village Riwiang, Branch Post Office Sienduli

West Khasi Hills District, Meghalaya 793 119

57. The Managing Director

Shyam Century Ferrous Limited

Export Promotion Industrial Park (EPIP), Raj Bagan, Byrnihat,

Ri-Bhoi District, Meghalaya 793 101

58. The Managing Director

Meghalaya Power Limited

Lumshnong, East Jaintia Hills District, Meghalaya

59. Mr. R. K. Pareek

President

Meghalaya Cements Ltd

Email id: rkpareek@topcem.in

Sylvan House, Lower Lachumiere 
Shillong 793001 

Phone: 913642220414 
Fax: 91 364 2S04068 
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. 60 Dr.A.Saraf 

Sr. Advocate on Behalf of Star Cement 

Email id: drashoksaraf@gmail.com 

61. Smt. N.N. Data
Advocate on Behalf of Star Cement
Email id: neelamnayan@gmail.com

62. Mr. P. Purohit

Vice President
Star Cement Ltd

Email id: pradeep@starcement.co.in

63. Mr. A.B. Rajan
Hill Cement Co. Ltd/

Email id: hodhr@hccl.in. abrajan.08@gmail.com

64. Ms. P. Bora,

Legal Head
Dalmia Bharat Cement Ltd
Email id: bora.purbali@dalmiacement.com

65. Mr. A. Kejriwal

Meghalaya Cement Limited

Email id: akejriwal@topcem.in

66. Mr. G.S. Sodhi

Gold Stone Cements Ltd.

Email id: akejriwal@topcem.in

67. Mr. M. P. Sharma

Manager Commercial & Liaison

Amrit Cement Ltd
Email id: mpsharma@amrit.co.in

68. Mr. R. C. Trtpathi

Amrit Cement Ltd

Email id: rctripathi@amritcement.in

69. Mr. Y Sharma,

JUD Cements Ltd

Email id: yubaraj.sharmal 971@gmail.com,

yubaraj@bestcement.co.in

70. Mr. P. Kr. Jothi

Green Valley Industries Ltd.

Email id: pawan.jothi@greenvalley.com

71. Mr. A. K. Verma

Authorized Sp. Person

M/s Shree Shakambari Ferro Alloys Pvt Ltd

Email id: montexferro@gmail.com

Sylvan House, Lower Lachumiere Phone: 913642220414 
Shillong 793001 Fax: 91 364 2504068 
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• 72. Mr. S. Choudhury
Maithan Alloys Ltd 
Email id: santu_Sc@yahoo.com 

73. Mr. V. Agarwal
Sr. Manager (Accounts)
Maithan Alloys Ltd
Email id: vinod.agarwal@maithanalloys.com

Sub: Record of Minutes of Proceedings of Seventeenth Sitting of the Committee constituted by 

the Hon'ble National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice 

B.P. Katakey, Former Judge, Guwahati High Court held at Shillong on 14th August, 2019. 

Sir/Madam, 

With reference to above-mentioned subject it is stated that a copy of the record of minutes 

of proceedings of Seventeenth Sitting of the Committee constituted by the Hon'ble National Green 

Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice B.P. Katakey, Former Judge, Guwahati 

High Court held on 14th August, 2019 at 10.00 AM onwards in Conference Hall at Office of the 

Principal Chief Conservator of Forests & Head of Forest Force, Sylvan House, Lower Lachumiere, 

Shillong is enclosed herewith for your information and necessary actions as indicated therein. 

This is for favour of your kind information and necessary action. 

Encl.: As stated above. 
-;o/o'i?'t� 

(H C Chaudhary, IFS) 
Addi. Principal Chief Conservator of Forests (Planning, 

Development and Legal Matters) 

Memo No. MFG.39/87 /NGT (C)/ Vol.-VIII/ 

Copy to: 

(e-mail id- harishcc@yahoo.com) 

Dated Shillong, the August, 2019 

1. The Principal Secretary to the Government of Meghalaya, Forests and Environment

Department, Shillong along with a copy of the said minutes for favour of his information.

Sylvan House Lower Lachumiere 
Shillong 79300 l 

Addi. Principal Chief Conservator of Forests 
(Planning, Development and Legal Matters) 

Phone: 91 364 2220414 
Fax: 91 364 2504068 
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QUORUM 

HON'BLE MR. JUSTICE BROJENDRA PRASAD l<ATAKEY, 
FORMER JUDGE, GAUHATI HIGH COURT, GUWAHATI 

PROF. ASHOI< K. SINGH, MEMBER 
REPRESENTATIVE FROM INDIAN SCHOOL OF MINES, DIIANBAD 

IIT (ISM), DHANBAD (826004) 
(Email id: singhashol<0707@gmail.com) 

DR. SHANTANU KUMAR DUTTA, ADDITIONAL DIRECTOR 
REPRESENTATIVE OF CENTRAL POLLUTION CONTROL BOARD 

(Email id: shantanucpcb@gmail.com) 

IN TUE MATTER OF 

Threat to Life Arising Out of Coal Mining in South Garo Hills District 

-Vs• 

The State of Meghalaya & Ors. 
And other connected matters 

PRESENT 

Prof. 0 . P. Singh, 
Department of Environmental Studies, 
North Eastern Hill University 
Email icl: opsinghnchu@gmail.com 

Mr. C. P. Marak, IFS, 
Principal Secretary, Government of Meghalaya, 
Forest & Environment Department. 
& Principal Chief Conservator of Forests & HoFF & 
Chainn.rn, Meghalaya State Pollulion Control Board 
Government or Mcghalaya 
Email id: cpmarak@gmail.c:om, pccfmegh@gmail.wm, 
megspcb@rediffmail.com 

Mr. T. Dkhar, IAS 
Commissioner & Secretary. Government of Meghalaya 
Mining & Geology Department 
Email id: tatlkhar.20 l3@lgmail.com 

Mr. II. Nongpluh, IPS 
Additional Director General of Police 
(L & 0/ TAP/ SB/ Border) 
Home (Police) Department, Government of Mcghalaya 
Email id: igp.tap-meg@gov.in 

Mr. S. K. Agarwal, IFS, 
Additional Director General of Forests (Central) 
Minislry of Environment, Forests & Climate Change, 
Government of India North Eastern Regional Office, 
Shillong. Email id: ro.nez.shil@gma1l.com 
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Mr. R. S. Gill, IFS 
Additional Principal Ch iefConscrvalor of rorests 
(Social Forestry & Environment) 
Forests & Environment Department, 
Government of Meghalaya 
Email id: freedomtower@rediffmail.com 

Mr, H.C. Chaudhary, IFS, 
Additional Principal Chief Conservator of Forests, 
(Planning, Development and Legal Matters), Forests & 
Environment Department, Government of Meghalaya. 
Email id: harishcc@yahoo.com 

Mr. M. B. K. Reddy, IFS 
Chief Executive Officer, Meghalaya State CAMPA 
Forests & Environment Depar tment, 
Government of Meghalaya 
Email id: mudiyaba1a18@yahoo.com 

Mr. K. J\. Khieya, .IRS 
Commissioneralc of Customs (Preventive) 
North Eastern Region, Shillong 
Email id : ashikhieya@gmail.com 

Mr. Manjunatha C, IFS 
Secretary to the Government of Mcghalaya, Mining & 
Geology Depar:tment 
Email id: manju2020@gmail.com 

Mr. I. R. Kharkongor, IRS 
Dcpuly Commissioner 
Commissionerale of Customs (Preventive) 
North Eastern Region, Shillong 
Email id: issac.kharkongor@gov.in 

Mr. N. Bhattacharjee, Chairman 
Slate Level Expert Appraisal Committee, Meghalaya 
Email id: naavstar@gmail.com 

Mr. J. II. Ncngnong 
Member Secretary 
Mcghalaya State Pollulion Control Board, Shillong 
Email id: megspcb@rediffmail.com 

Dr. Z. Changsan 
Regional Director, Central Pollution Control Board, 
Regional Directorate North East, Shillong 
Email id: zchangsan.cpcb@nic.in 

Mr. M. S. Lyngdoh, Director 
Directorate of Mineral Resources 
Government of Meghalaya 
Email id: msanlyngdoh@gmail.com 

Dr. A. Warr, Joint Director 
(DIIS Ml), Meghalaya 
Email id: amanwarr@gmail.com 
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Mr. A Ch. Marak, Director, 
Directorate of Higher & Technical Education (DHTE) 
Directorate of School Education and Literacy (DSEL) 
Government of Meghalaya 
Email id: achmarak@gmail.com 

Mr. D. Sangma 
Joint Secretary to the Government of Meghalaya 
Transport Department 
Email id: daviddandali@gmail.com 

Mr. P. M. Sangma 
Deputy Commissioner Transport 
Government of Meghalaya 

Smti. R. l<ynjing 
Executive Engineer, Rural Water Supply Division, Jowai 
Email id : ronkyn38@gmail.com 

Mr. M. Somorjit Singh 
Scientist 
North Eastern Space Application Centre, 
Department of Space, Government of India 
Email id: msomorjit69@gmail.com 

Dr. H. Tynsong. Scientist 'D', 
Ministry of Environment, Forests & Climate Change, 
North Eastern Regional Office, Shillong 
Email id: h.tynsong@gov.fn 

Smti. I. Mawlong, MCS 
Joint Secretary, 
Revenue & Disc1ster Management Department, 
Government of Meghalaya 
Email id: ibashishamawlong@gmail.com 

Mr. K. L. Nonglait, MFS 
Representative of PCCF {CC & R & T) 
Forests & Environment Department 
Government of Mcghalaya 

Dr. G. Ch. Monda) 
Principal Scientist 
CSIR - Cl MFR, Dhanbad, Jharkhand 
Email id: gc_mondal@yahoo.co.in 

Dr. C. Sawanliana 
Sr. Principal Scientist 
CSIR- CIMFR, Dhanbad, Jharkhand 
Email id: csla_cimfr@yahoo.com 

Dr. A. Kr. Singh 
Sr. Principal Scientist 
CSIR - CI MFR, Dhanbad, Jharkhand 
Email id: £illghak,cimfr@g~om 
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Dr. M. Prasad Roy 
Principal Scientist 
CSIR - CI MFR, Dhanbad, Jharkhand 
Email id: mproy14@yahoo.com 

Mr. M. Passah 
Sub - Divisional Officer 
Public Health Engineering. Sub - division. 
Khliehriat, Jowai 
Email id: mo11tri_passah@yahoo.com 

Mr. S. E. Kharmawphlang 
Directorate of Mineral Resources 
Government of Meghalaya 

Dr. A. Saraf 
Sr. Advocate on Behalf of Star Cement 
Email id: drashoksaraf@gmail.com 

Mr. P. Purohit, Vice President 
Star Cement Ltd 
Email id : prac.leep@starcement.co.in 

Smti. N. N. Dutta 
Advocate on behalf of Star Cement 
Email id: neelamnayan@gmail.com 

Mr. Y Sharma, 
JUD Cements Ltd 
Email id: yubaraj.sharma1971@gmail.com 
yubaraj@bestcement.co.in 

Mr. A. B. Rajan 
Hill Cement Co. Ltd 
Email id: hodhr@hccl.in, abrajan.08@gmail.com 

Ms. P. Dora 
Legal llead 
Dalmia Bharat Cement Ltd 
Email id : bora.purbali@dalmiacement.com 

Mr. R. K. Pareek, 
President 
Meghalaya Cements Ltd 
Email id : rkpareek@topccm.in 

Mr. A. Kejriwal 
Meghalaya Cements Ltd 
Email id: akejriwal@topcem.in 

Mr. G. S. Sodhi 
Gold Stone Cements Ltd 
Email id : gursharansodhi@gsel.co.in 
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Mr, P. Kr. Jothi 
Gr en Valley Industries Ltd. 
Email [d : pawan.jothi@greenv Iii y. om 

Mr. R. C. Tripathi 
Amrit ment Ltd 
Emai l id : r tripalhi@amrilccrne11tin 

Mr. M. r. Sharma 
Manager Commercial & Liaison 
Amri t Cement Ltd 
Em ilid: ..... , -=~= .......... .w..u .......... = 

Mr. , K. Patra 
Shyan'l Century Ferrou Ltd 
Ema:il id: sumantapatra@starc m nt. o.in 

Mr. U. Das 
hyam Century Ferrous Ltd 

Em ii id: uttamdas@starcement.co.in 

Mr. G. S. Sah, As istant General Man ger 
M ghalaya Mineral Dev lopm n l Corp ra tion Ltd 
·mail id: mrndcltd. hg@gmail.com 

Mr. V. Agarwal, Sr, Manager (Accounts) 
Mai th ,1 Alloys Ltd, Byrnihat 
Email id: vined.a a1wal@maithanalloys.com 

Mr. S. Chowdhury 
Assistant Manag r (FSA) 
Maithan lloys Ltd, Bymihat 
E,mail id: santu-Se@yahoo.com 

Mr. A. K. Verma, Authorized Sp. Per on 
M/s hree hakambari F rro Alloys Pvt Ltd 

mail id : monlexforro@grnail.com 

PROCEEDING NO, 17 

At he Olllsct, Mr. C. P. Marak, IFS, Principal Se retary to the Government of Meghalaya, For st 

nvironment Department who is also holding charge of the post o the Principal Chi f 

nd the Chairman, Meghalaya State Pollution Contr 
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B rd w I om •d th Hon'ble Chairman & Members of the Conunittee, peel I I nvit es, Senior 

Offi ials of th tat Governm nt, R • pr ntatives of the Cem n Thermal Power Plants and 

olhcr ofli rs pr sent in th m eting .. 

AGENDA ITEMS FOR DISCUSSION 

1. R •vi w fa tions taken to comply with directions is ·u d by the Com mitt • in its f1irst 

Spe ·i I Silting h Id on 12.07.20 l . 

2, R vi •w of actions taken to om ply w.ith dir cLions i sued by Lh Co1nmittc' In its 

Sixteenth Sitting held on 22.07.2019 and 23.07.2019. 

3. Pre en Lion by scientists from th Coun ii of Scientific and Industrial R se· rch - Central 

Institute of Mfoing and Fu J Research (CSIR - CIMFR), Dhanbad on progres • made .in 

studie · a ·ign d to C IR-CIMFR on development of protocols for tr atment o acid min 

dr in origin ting from coal min and closur of bandoned rat ho! coal mines by 

controlled blasting. 

4. Consideration of two imil r r pr sentation dated U .07.2019 and da ed 11.07.2019 

rom Mr. Marthon Sangma, llon'blc Member Legislative A em.bly ancl Mr. Nizamuddin R 

M, rak re pecti.v ly r garding us of r k lo ding infrasLrut:tur vai l bleat Mendipalh r 

Railway Station for evacuat ion of coal allowed to b tran ' ))Ott d by th llon'bl Suprem • 

Court 

5. Consideration of a repres !l'1tation da d Nil from Mr. Ral<birth on D. S n ma regarding 

estimate of actual quantity of coal lying in the State of M ghalaya for u tioning in t rms 

of th lion'ble Supreme Courl's fin, I Order and Judgement dated 03.07.2019. 

6. Con id ration of a propo ·al lo involve Eco - Task Force .in bio - r storation of area 

IT ct d by co l mining in Meghalaya. 

7. Any other matter ( ) to be raised with permission of the Chair 

1. Mr. T. Dkhar, lAS, Commissioner and Secretary to the Gov rnm nl of M ghalaya, Minin 

and G ology D p rtment slat s that information/documents sought by th Committe in 

its first p ial Sitting held al Shillong on 12.07.2019 ar ti ll being c mpil d. The same 

will be submitted to the Committee within a week. 
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The Committee dir ct the Commis ioner and S cretary to th Government of 

M ghalaya, Mining and G ology D partment that all th information/docum nts ·ought 

by th Committt e from ·he Mining and G al gy Department in the First Sp ci I Sitting 

h Id on 12.07.2017 including lhe video re ords of all th coal depots wher th oat to be 

hand dover to the Coal India Limited i • presently lyin hall posltiv ly b provid -d to th 

Committee within one w k. As directed by the Committee in th said Sp :x:ial Sitting th 

vid os of the coal depots shal.l be recorded by joint te ms, consisting of r •pr -entativ s 

from th Mining and Geology Depnrtm nt Meghalnya State Pollution Con rol Board and 

the Coal India Limit d. 

2. Mr. D. S, ngma, MCS, Joint ecr tary to the G vernment of Meghalay , Tran p rt 

D partm nt states that an updated St tement in the format provid d by th om mitte in 

First Special Sitting h Id at Shillong on 12.07.2019 containing detail fall rho 

weighbrid s which will be ava.ilable for weighmcnt of coal to be auction d by the Co 

India Limited in compliance of th Hon'bl Supreme Court's Judgment dat d 03.07.2019 

in Civil ApJ I No. 10720 of 2018 . long with the g • o-coordinatcs (latitude. nd longitud ) 

or each of thes w ighbridges is b ing pr par d. ihe am will be provid d to lh 

Comm ilte within one we k. 

The Committee dir cts th Commissioner and Secretary to the Gov rn111ent of 

M ghalaya, ir nsporl Departmenl lhc l Lh afor -mention d inforrn:Jlion shall p sitively 

bC' rrnvid d to the Comm ittee within 011 week. 

3. Mr. H. Nongpluh, IPS, Addi. Director G •nera l o Police (L &0/ TAP/ SB/Bord •rs), 

Gov rnment of Meghalaya st tes that in compliance of the di1·ection issued by th 

Committee in the Fir t Special Sitting held on 12.07.2019, the Dir ctor G nen1I of Polic , 

M 'ghalaya held am eting with officials of the Mining and G ology IJ partment nd the 

North astern Coalfields, Coal India Limited to prepare an Acti n Plan to nsure that no 

r shly min rt coal is mixed with the ass ss d coal available at the exi ting idenLifi cl 

depot( ). The Action Plan will be fin lised after the Policy for handing ov r of Lh co I 

av llabl at such depots to the Coal India Limited for disposal hrough e-auctLon i s 

rnalis d. The Committee note th sam . 

4. Th Committ enotesthatc1etailsofth1; omplainl und rr Iv· nlSe ti n(s)ofth W l r 

(Pr vention and Control) Acl, 1974 nd/or th Air (Preventi n and Colllrol of PolluLion) 

Act.1981 against the pel"sons inv lvcd in illegal mining, - ora •c and transportation of o 

in MeghJaya already filed or proposed to be filed before the concerned comp tent Cour 

of Laws ls till awaited from th North Eastern Regional Directorate, C ntral Pollution 
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Conti-al Board (CPCB). The Commillt Lh refor , di.r cl h R ional Director, North 

East •rn Regional Directorate, CPCB to positiv ly prov id the . . id details to th Committee 

wi hin fifteen days. 

s. Mr. z. Changs n .. Regional Dir ctor, North Eastern Regjonal Directorate, CPCB state thal 

I ·ision of th ompetcnt authority in the CPCB on advis of thi Comml tte tO mak 

av ii bl the en lire amount o. Rs. 100 Crore placed at cU ·po al or the CPCB from amounts 

vailable in th Meghalaya Environm n ?rote tion and Re toration Fund (MEPRF) in 

ompliance of di!i ction i sued by th Hon'ble Supreme Court in para 79 of th 

Judgment dat d 03.07.2019 in the Civil Appeal No. 10720 of 2018 in the m_am r of State of 

M •gha laya ver ·us All Dimasa Stlld nt Un ion, Dima-Hasao Di trict .ommitt and Or·. and 

other • onn ted m lt •r · ror impl m •nl lion of th Action Plan pr par d by Lh 

Commi.tttee for restoration of cnvironm nt in ar ffect d by ill gal rat hol coal mining 

in the State to ensure that the amounts availabl • for r ~t ratJon or Environm nt in 

Meghalaya is u ilised in a holi t ic and integrated manner, is sti ll awaited. 

Th Committee dir cts Mr. z. Changsan to obtain a decision of the competent 
~ 

Au th<Jrity in the CPCB on the abov • and comm.unicat the same to the Committ within 

fift n days. 

Th Committee furth r reitcrat that 'in case th a ore · id sugg tion o th 

Commi ttee is n t acceptable to th CPC13, the CPCB hall prepare a detail d Action Plan ~ r 

ulil ·ation of the afor -said amount of Rs. 100 crore and ubmit the sam to the 

Con mill e within one month, The /\ Lion Plan sha ll among 1th r rnnwin fo ll d toils f 

cti.viti s proposed to b' und 1tak •n, • ·timat d cost and th I ag ,ncies responsible for 

ex cu ti.on and monitoring of each of th ~0 activities. 

6. The Committ notes tha th Add i. Director General (Central), orth Eastern R gion 

Offi e, Ministry of Environment, Fore t and Climate Chang (MoEFCC), Governm nt r 
India (Got) in a letter dated 08.08.2019 addr ss d t the Audi. Principal Chi f Cons rvat r 

of F re t (Pl nn ing, D velopment and L gal Matters), Government of Mt:gh.ilay.1 h 

t t d that the list of min r ·, coal deal rs/transporters submitted by th Directora te of 

Min - raJ Resources, Shillong have been sent to the MoEF&CC, New D Jhi to advi ·e the 

Regional Office, Shillong on the acli ns to be tak n against these persons. Me furth r 

-ta les that deci ion of th MoEF&CC, Now Delhi is yet to be received by th R gion 

Offi . Th Committee take · a ·opy of the ·aid ommunic-ation on r cord. 
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Th Committtee dir cts th Addi. Dir tor G nernl (C nlral), Norlh East rn 

Regional Office, MoEFCC. Got to pur ue nd obtain decision of th concern d compet nt 

uthority in the MoEFCC. Gol on th abov and intimate the ame to the Committ~e within 

fift en day-. 

.G 

7. Mr. z. Changsan, R gional Director, North Eastern Regional Dfr ctorate, CPCB states that 

in ornpli nee of a direction issu cl by the Hon'ble Supreme Court in p ra 179 of lht' 

Judgm nt dated 03.07.20 9 in th Civil Appeal No. 10720 of2018 in the matt r of tat o 

Meghalaya versus All Dimasa Stud nt Union, Dima-Ha ao District Commilt nd Or . and 

oth r connected matter· an amount of Rs. 100 Cror s ha b n transforred to th · CPC8 

from the MEPRF. He further states that the said amount has b' n depo ited in a separa e 

ac ount open •d by the h •ad quarters of he CPCB at Delhi The Com rn itte not the ·am . 

The Committee also not s that the Hon'ble Suprem Court in the said Jud m nt 

dat d 03.07.2019 has di~ tcd that the · id amount of Rs. 100 cror shall be ulili • d only 

for restoration of the environment in the Stat of Meghalaya. Th Committee ther fore i • 

of the view that it may b desirable to tran fer the said amount in a separate bank account 

Lob op ned in any ationaliscd Bank at Shillong. 

Th' Committee, kc ping in view the above, , dvis s th CPCB to ransfer the id 

, moun in eparate bank accoun t to b • op ned in any Nationalised Bani< al Shillong. Th • 

Committee also advises the CPCB o inv st the urplu amount which is not likely o b 

ulili ed in near future in fixed depo it( ) i.11 Natlonall ed Bank(s) who off •r hi 1hest rates 

of int rest. 

8. Mr. T. Dkhar, IAS, Commi ·sion r and S er ta:ry t-o th Gov rnrn nt of M ghalaya. Mining 

and Geology D partm nt slat s tlrnt report on a visit undert ken .in 2008 by High Level 

Del gatton headed by the then D puty Chief Minister to West Virginia, USA for _earch of 

ppropr.iate coal mining technology for th St t of Meghalaya i pre ntly b I g 

ex min d by the State Government. An appropriat deci ion on the aid Report will b 

taken by the Government hortly. 

The Committee directs th C mrnissioner nd S •er tary to the Governm nt f 

M ghalaya, Mining and G ology Department lo xpedite d cision on the said Report a, d 

communicate lhe same to the Committee withfo flft en days. 

The Committ e aft r consultation with the Commis ioner nd cretary to th 

Governm nt of M ghalayn, Mining and G ology Dcpurtment dire 't • that to hav fi1 ·t-har d 
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exp ri n e of th id echnology and to ass ss r asibility of il adoption in th State, a 

clcl gation consisting of th Commis ·io11 r and S crctary and/or St!cretary to th 

Government of M ghalaya. Mining nd Geology Departm nt; ne memb -r o the 

Commit ee (viz. Dr. Shantanu Kr. Dutta) and Mr. N. Bhatta harjee, Chairman, Sr. t Level 

Expert Appraisal Commitle may on 22nd and z3r1i August, 2019 visit any of the mines in 

India wh re HighwaH Mining Technol gy is presently being deploy d and submit report 

to th Committee immediately lhereaft r. 

9. Mr. K. A. l<hieya, Commi ioner Custom (Pr v ntive), Offic of the Commissioner of 

Cu ·toms, Shillong states that month-w.ise details (viz. name & Full addr ss) of the •xport r 

for each consignment of the coal originated from th Meghalaya allowed to be exported to 

the Bangladesh from each of th seven Land Custom Stations in Megh laya sin e the ban 

on rat hole coal mining in Megbalaya w, s imposed by the Hon'ble NGT in /\pril, 2014, as 

• ugbt by the Committe in the fir t day f Its Sixteenth Sitting h Id on 22.07.20 9, is still 

b ing ompiled. He therefore requested the Committ to provide l1 ast one monlh 

addition I time to place th said information before the Committt e. The Committee 

• cc pts the said request and dir cts Mr. l<.A l<hieya to submit the s. id in~ rm ti n to th 

Committ e within one month positiv ly. The Committ Furth r dir cts that th 

i 11formation in r spect of Gasuapara Land Custom SLalion for the monlh of May 2019 

along with a copy of supporting docum nts shall positively be provid d to the C mmittee 

withins ven days. 

0. Mr. T. Dkha:r, IAS, Commi sioner and er tary to the Government of M ghaJaya, Mining 

anti Geology Department stat s that month-wise details (viz. n me & full addre ·) or th 

exporter for ach consignm nt of the coal originat d from the Meghalaya allowed to b 

exp rted to tb Bangladesh from ea h of the ·ev n Land Custom St, lions in Mcghalay 

·in · th ban on rat hole coal mining in Meghalaya was impo ed by tJ1e Hon'bl NGT in 

./\pril, 2014, a sought by the Commilt ' in the first day of its Sixte nth Sitting h Id on 

22.07.2019, is still being om piled. II lherefor requ ted the Committe to provide 

atlea one month additional Lim to plac tl e aid information b fore th Commiltte . 

Th Committe accepts the said r qu st and directs the Commissioner and S r tary to 

the Governmen of Megh laya, Mining and Geology Department to submit the said 

information to the Committee within on month po i ively. Th Cornmi te Furth r direc 

that th information in r pcct of Gasuilpara Land Custom Station for the month of M y 

f 2019 long with a copy of ~upporti1n documents sh, II positiv ly b provid cl to thi! 

Committee within seven days. 
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11. Mr. T. Dkh r, IAS, Com mi ion rand S •er tary to th Government of Meghalay , Mining 

nd Geology Department states that an amoun of Rs. 16,50,000/- has alr-eady be n 

anction d on 0 l .08.2019 for paym nt of ex·gratia @ R . 1,00,000 lo th n xt of kin of 

each of 14 (fourt n) coa l min , worker · wh di d whil w rking in II illegal co I min in 

uth Garo Hills District in 2012 and @ Rs. 50,000 to 5 (fiv ) c al min workers who were 

injured in the S_aid accidenL He further tates that said am unt will be disbur cl to the 

cone rned beneficiary once they appr ach the Deputy Commission r, South Caro Hills 

Di ric along with requi it do um nts duly v rified by th' cone rned competent 

authority. The Deputy Commissioner, South G r"O Hills District by WT Messag d ted 

19.07.2019 ha already reque tcd th Deputy Cammi sion rs of all concerned districts 

and Officer in-charge of th oncerned Polic Stations in A am having jurisdiction over 

the la ·t known place of r idence of these beneficiarie to inform the be:ncfici ri s to 

appr a b him. along with duly verified documents to receive the compensation. 

Th Committee dir cts • he Comrni sioner and S er tary to the Gov mm nt of 

M ghalaya, Mining and G logy D par tm nt to xpcdite di ·bur ·ement f the a oresa icl 

comp nsation to the cone rned b nefi iaries and submit a r po.rt to th Committ within 

on month. 

12. Mr. T. Dkh r, JAS, Commis ion rand Seer tary to th Gov rnmenl of Meghalaya, Mining 

,ind G ology Dep rtmen states that in response to a not.ice inviting appli ~ Lion f r 

paym nt of ex-grotia published in loc I Dai lie in complianc of a dir ction i ued by thi • 

ommitt e, h rec ived 1 ( I ven) claims. Th claims hav been forward d to Depu . 

Commls i(mers of th concerned districts (viz. East Jain tia Hi.lls and outh G ro Hill 

Di· r.i ts) for verification. Report from Deputy Commissi n r · of both these distric is 

slill awaited. 

The Committee directs th Commi •sioner and •cretary tu the Gov •rnment 

Meghalaya, Mining and G ology Department to expedit verifi ·arion of th se cla im_ a d 

di bu • ement of ex-gratia t th genuin /eligible claimants and submit a r port to th 

Cornmitt e within one month. 

13. Ml". T. Dkhar, IAS, Commissioner and S cret ry to the Gov rnment of M gh laya, Mini g 

and Geology Dep rtm nt stat s that an order has • !ready been pla ed by th D pu ty 

Commi sioner, .East Jainti H[lls District to purchase six vehicle , ea h mounted with a 

wa.t r tanker. from an amount of R . 96.97 lakh r leased in his favour from the MEPRF, 

/ 

{ hns b n approv d by the Hon'bl Nalional Green Tribun I (NGT) by il order dal d 

t .04.2019. o far two such v hicle-s have already b •n d •liver d. Smti. R. l<ynjing, 
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F.xecutiv EngJneer, Rural Water upply Division, ] wai states that ·o far th s v hicles 

hav ~ not b en used for supply of potable water to vil lages afB •ct <l by acid min drain. 

Th Committe dir cts the Commi io.ner and Seer tary to the G v rnment of 

Mcgh laya, Mining and Geology Departm nd us f these 

vehic les, obtain from the D puty Commission •r, Eost Jainti llills District a Utilis tion 

C rtificate (UC) for the aid amoun along with a report on u e of these v hi I s and 

provide a copy th reofto Lhc Committc within fift n days. 

14. Mr. T. Dkhar, IAS, Commissioner and Secretary to the Governm nt of Meghalaya, Min ing 

and Geology Oepartm nt. tat s th t the Governm nt has tak •n up steps to introduce new 

tran portation challans withs curity featur slime watermark. hologram and QR cod to 

prevent mis use of challans. 

The Committee note that i11 compliance of direction is u d by the Hon'bl NGT by 

Order dated 11.04.2019, the Committ in its welfth Sitting held on 25.04.2019 i sued 

everal directions to n ure de ectlon and prev ntion of illegal mining and tran portation 

r Lh co I io Meghalaya. The C mmitlc further notes that keeping in vi w that majority 

of th se dir •ctions recorded in para (SJ of th R'con.l of Mi nut •s of th ~. id itting have 

not b n implemented s far, the C.:ommittee in it ixl enlh sitting held on 22.07.2019 

had directed the Commissioner and Secretary to the Government of Meghalaya, Mining 

and Geolo y Department to submit a report on status of implementation of e h of these 

direction in this Sitting. Th said report i still awaited. 

The Committ e therefore dlr ct the Commi •ioner and Secretary to the 

Govcrnm nt of Meghalaya, Mining and Geology Department lo cxpcc.lite imp! 'm ntation 

of a h of these direction and submit a report on status of implementation of each of 

the di re tions to the Committ e withio fife n day po i ively. 

15. Mr. T. Dkhar, IAS, Commissioner aJ1d Secretary to the Government of Megh I ya, Mining 

nd G ology Departm nt. tates diat n order for upply and in tallation of Digital Displ y 

Board at H adquarter of JI th' ·oal mining ff, ct d distri t • nd ub-divisions in the 

State has been issued, lnstallali n of th s Boards i likely to b ompl ted on 15.09.2019. 

The Committee dir cts the Commissioner and S cretary to the Gov rnment f 

M gh laya1 Mining and Geology Departm nt to complete in tallalion and displ y there n 

the quality often w rst polluted rivers and stream , o these Boards t h.eadquart r of II 

coal mining affected di tr.icts nd ub-division in State, at the earliest and lo submit a 

r port to th Committee within one month. 
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16. The Dir · ctor o • Mineral R sources, Government of Mcghalaya states that contrary to wh • t 

ha~ be n reported in records of minut s of proc ding of first day of Sixt nth Silting of 

th Commi ttc held at Shillong on 22.07.2019, out of the total t n (10) bore bole 

required for preparation of a Geological .f cport and Fea ibiHty Report for 1 q, km. area in 

Khliehriat-Sutnga area in Ea t Jaintia Ii ill District, far drilling of four (4) bor hole_ ha 

only been initiated. Out of th se, drilling f th r (3) bor hole had lo be abandoned mid­

way du to j mming or dril ling bit . Drill ing of 01 e bor hol , whi h has b n comple d, 

tlid nol del ct any co I seam. II further states that services or Min ral t::xp loration 

Corporation Limited (M CL) are b ing availed to undertal< ' c.l r llllng of requisite number of 

bore holes in the said area. 

The Committ e note with concern the long delay in drilling of requisite number of 

bar •-holes In the said area and directs the Commissioner and Secretary to th 

Gov rnment of Meghalaya, Min ing and Geology Department to exp dite drilling of bor • 

hol s and prcparatjon of Geological Report. F asibiJity R port and Environm nt Report 

for the said area. A report n updat d curr nt status of prepara tion f the e Report 

along w ith a definite imefram for completion th r of, shall be intimated to th 

Committt e within fl teen days. 

17 Prof. O.P. Singh, D parl111e11t of Environmental tudies. or th r~~1stern HHI Univer ity 

( EH U) place befor the Committee a t tus report of a proj ton neu • ralization of acid 

min drain (AMD) contaminated water of some select d s reams in coal mining areas f 

M ghaJaya by constructing open limestone chan nel (OLC) u ' i ng I ca lly avallab l 

lim ton and intermittent w tJand with lo al aquatic plants, being und rt ken in East 

Ja1 11lia Hill di r ict und r hi guidance. The Committee tak s the ame on record. 

8. Th Committee in first day of its Sixt enth Si tting held at Shillong on 22.07.201 9 

r qu sted Prof. O.P. Singh to prepare a delailed protocol and ye r-wise co l. -estimat .s fo r 

neutralization of acid m ine drain (AM D) contaminat d water of ome sei ct · d str ams in 

co I mining areas of Meghalaya by con tructing open limestone chann I (OLC) using 

loc:ally av ilabl lim~ ton and intermitl nt w tlands with local aquatic plant ·. It wa • al o 

r quest d that the protocol and the o l-c. timate nny specifically pr vid for us f 

lim lone wlth low ulphur conL Ht and e penditur to be incu,-r d on p riodi 

rejuvenat ion of limestone b ds. Prof. O.P. Singh stat that preparation of Lh ·a id 

protocol is presently under progres . ih Committee th refor , rcqu s Pro . O.P .. ingh 

lo xpedite preparation of th aid pr tucol and ubmit a copy there f to the Committee 
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19. Dr. Manjunatha C., IFS, Seer t ry t the Gov rnm nt of Mcghalaya, Forests nd 

Environment Department tates that d cision on a proposal submitted by the Principal 

Chief Conservator of For ts & HoFP for payment of sitting fee to offi ial memb rs of the 

Commi lttee and various exp rLS invi ted to attend meetings ofth Commit e is still under 

consideration of the State Gov rnmcnt. 

The Committee directs the Principal S c t 1y to the Government of M ghalaya, 

Forests and •nvironm nt Department to xp dit deci ·ion on lhe aid prop I nd 

intirnat th ame o the Committe within one w ek. 

20. Dr. Manjunatha C., IFS, Secret ry lO th Gov rnmenl of Meghalaya, For sts and 

Environment Departm nt states that a proposal submitt d by th Princip·al Chi f 

Conservator of Forests & HoFF to enhanc the ra~ of montJ1ly honorarium payable to 

the Chairman of this Commltt h b n forwarded to the Mining and G olo Y 

Department for appropriate decision. 

Th Committee dir ts the Commi s.ioncr and Secret ry Lo the Government of 

M •ghalaya, Mining aad Geology D p rLment to xp dite decision on the said proposal aml 

intimate the same to the Com mitt within one week. 

21. Th Committee during first day of it Sixte nth Sitting held on 22.07.2019 directed the 

Chai rman, MSPCB to submit details of the regulatory r gi me presently in fo.1 .. e to govern 

c~tablishme.nt and opcralion of coal d •pots in th t t along with a proposal lo fill gap ~. 

if any, in such regim to •n ·ur prcv •nlion and ontro l of gen ,raLJon of acid mine drain 

(AMO) from such depots. The same i ·till awaited. The Committee ther fore directs the 

Chairman, MSPCB to provide the above information to the Committee positively w.ithi n 

on week. 

22. 111c Committee in fl.rst day of its Sixteenth Sitting held on 22.07.2019 not d that 

e tablishment and operation of a coal mine in M gh lay requires prior cons nt from the 

MSPCB under Section 25 of Water (Pr-vcnlion nd Contra.I of Pollution) Act, 1974. Th 

Committee also noted tha it is an admitted position that all coal mines in the Slale h· d 

b n established and operat d with ut obtaining pr:ior cons nt from the Bo rd. Th.e 

owuers of all thes min s are therefor•, liable to be punished under Section 44 of th c 

Waler (Pr,ventl n and Control of P llulion) AcL, 1974 for contr- venllon of· ction 24 f 

th aid Act, without a need to c tabli h b for th, con ·crned Court f Luw th 

·slabli hment and opera tion o such mines hav cau.s d pollution of one or more wat r 

'tr ams. 
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I<eeping in view t he bov , th C mmittee in th aid sitting directed th Chairman, 

MS PCB to initiate nee ssary penal ctions in accordan with all J'elevant provision • of the 

Water (Prevention and Control of Pollution) Act, 1974 nd all other Environm ntal Acts, 

rules and regulation against the person involv d in .illegal mining of coal in th tate. In 

respons the Memb r ecretary, in communication dated 13.08.20 9 addr ss d to the 

Addi. Principal Chief Con. t!rvator of For s (Pl nning, Development and Legal M tters), 

Gov rnm nl of Meghalaya stated tu t th MSPCB ha ought ad vie or its tanding Leg I 

Coun el on the matter. In response the Standing Legal Coun ·el g ve his opinions as 

follow :-

(i) Thal a prior gener I public noti is n ce ~sary to be publi h _din leading lo al new 

pap r barring all mining op ra tions, mining a tiviti s, coal d pots, establi hments, 

al transportation, el ., from cai1-ying out any actlvity wi~hout prior consent from 

the board. Failing which, legal ctioas may be followed. 

(ii) That the Dir ctorate of Mineral R _ources, Fore t D partm nt, District 

Administration, etc., may Immediately stop is uing challan , clearance, grating any 

p rrnission or licence to any min . owner or miner or trader without prior consent 

from the Board. 

(iii) That tbe Bo rd on being approa hed for availing consent by the oc up1 r will 

ensure by visiting the identified site/lo ation/ETPs nd will inspect it in th 

presence of th Stakeholders te ted & mapp d and furth r a sur that no mu nt or 

pollutant is allow d to leak in to th r iver or str .i m or land b i re granting 011Sen t. 

(iv) That unless the afar said arc initiated a r • h and complied by all the stakeholders 

before granting con nt, it w uld be too huge a task to iclcmtify any coal miner, r 

mine owner or trader spread out aero th jntcrior.s of the tatc. 

The Committee after xamination of the matter is of he vl w that the name and 

addres of the mine owners have already been provided to d1e MSPCB by the Dlrectora e 

or Mioeral Re ources. It is also an admitt d po ition that aJI coal mines in the Stat have 

be: n e tablish d .incl op rated without obtaining prior consen from th Bo~ rd. Th 

Committee is also of th view that v ry power conf rred on any p rson or any aulhori y 

under ny statute alway cast a duty on ·uch person or authority to xerci e such power 

to a hi ve the intent and purpos under which uch power has b n confcrr d on u 1J 

per ·on or authority. Th MSPCB i thu duty bound to ex rci e ll th Powers ·on~ rre cl 

onitumlerrcl vantsc tiun:;,inc:lud ing section11urtheW t r(Pr 11ti nantlCoDtrolof 
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Pollution) A , 1974 to initiilte proce dings go inst II lhos p ~rsons wh hav 

und ,rtaken mining of coal in contra.v •ntion of th provisions of s ction 21 of th said Act. 

The Committee therefore reiterat s its earlier dir tioo to the effoct tl.1a1 th MSPCB 

shall initiat nee --s ry penal action. in ccord nc with all relcv nt provisions of the 

Wa er (Pr vention and Control of Pollution) Act, 1974 and all oth r avironm ntal Acts, 

rul sand r gulation again t th p •r on • involv d in illegal mining of coal in th Stat• and 

ubmit a r port to this Co111n1itl •e within one month. 

23. Th Committee after pent al of certain documents placed before it by th Member­

s retary, MSPCB in first day of its Sixteenth Sitling held at Shillong on 22.07.29019 

observed that actions are proposed to b taken by th MSPCB against only a limite i 

number of per·ons invo lved in ill gal mining, orage and tr.rnsport,1tion of coal resulting 

in pollution of riv rs, stream and other water bodies in the State. Th Committ 'was of 

the view that the mining. stornge and transportation of abou 12 million m tric tonnes of 

coal permitted to be t ransp rt cl by the Hon'blc Suprem Court and th Hon'ble NGT from 

tim to time after ban on illegal rat hol coal mining in the State was imposed by the NGT 

in April, 2014 could not have been und rtaken by these limit d num er of per ·on . 

Th Committ keeping in vi w the above, in the said Sitting directed th • 

Commissioner and Secretary to th Governm nt of Meghalaya, Minin • and Geology 

Department to furn[ h to Lhe MSPCB and to thi Committe a distrkt-wise list of' II 

per on involved in mining, s or-age and transportation of coal permitted to b 

tran ' port d by the Hon'ble Supr me Court and the Hon'ble NGT fl r th bnn on ill gal 

rat-hole coal mining wa • impo d by Lhe llon'bl NGT in April 2014. Th ·aid list i "Lill 

awaited. 

The Commit th r fore, reiterates its direction to th effect tbat the 

Comm i sloner and S cretar-y to the Gove1·nm nt of M gh laya, Mining and Geology 

Department shall po i.tively furni h to th MSPCB and to this Commitlec within one w ek 

district-wise Ii t of all per ons :Involved in mining, storage and transportation of c al 

permitted to be transport d by tl1e lfon'ble Supreme Court and the Hon'bl NGT after the 

ban on ille I. rat-hole coal mining w impo ed by the Hon'ble NGT in April 2014. 

24. The Committee k eping in view that u~ o llfgh su lphur local coal by Th ~·mal Pow r 

Plants (TPPs) in th State may c use environmental pollution, in the first day of i t s 

ixteenth Sitting held at Shillong on 22.07.2019 dir cted the Addi. Dir ctor General 

(Central), North Eastern Regional Offic , MoF.FCC. Gal to r quest the Mo[ffCC. Gol nd the 
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Stati Environment Imp c l A se sment Authority (SBIJ\A), M gh I y to tipul te an 

appropri te ddition::il condition in Environment Cl •arance · (EC ·) grant d to all the TPPs 

in th Stat to prohibit u e or high ulphur local coal by these TPP . 

Mr. S.K. Agarwal. Addi. Director General of For sts (Central), North Eastern RegionaJ 

Office, MoEFCC, Got in a co.mmunication dated 08.08.2019 addressed to the M mber· 

Secretary of this Committee stated that the Regional Office vide letters dated 06.08.2019 

communicat d a copy ofth minu s of the said Sitting to the Member -Secretary, Impact 

As es m nt -I (Thermc I) Division .in th MoEFCC, Gal and th M mb r - Seer tary, SEIAA, 

Meghalaya with a request to impose an appropriate additional condition in th EC ofTPPs 

perating in th State. Th Com mitt e takes a copy of th said lctt r on record. 

It has al o been stated in th --aid letter that th S • !AA, Mcghalaya vide lctt r dated 

2 .07.2019 has air ady ,tipulal d an acldilional condition to th ffcct th t "the PP shall 

not 11 e ccal i11 1'hetmal Power Plant p1v fired from the lo ul 011rce, since Jllegal activitie of 

coal mining is rampant i11 the State. H in the Environm ntal Ci a ranee (EC) to th 

Meghalaya power Limit d 

The Committee note the tin case of th Meghalaya Power Limit d a condition to the 

effect "l11 cuse source of fuel supply is changed at a later sta9e (now proposed on imported 

coal from Indonesia the project proponent shall intimate the Ministry well in advance along 

with necessa1y requisite documents for ils concurrence for allowing the change., ln such a 

case the nece ·sit;y for re-conducting publi hearing may be decided by the Ministry in 

consultation with the Expert Appraisal Committee" has air ady be n stipulate in the EC to 

th said TPP. Stipulation or an additional ondition in th i::c to the said TPP by the SEIAA, 

Megh laya. by the said letl r dated 29.07.2019 will th rcfor nots rvc purp . In ct the 

Committee .in its several pr viou. me t1 ngs has c.lir L d the North Ea 'l •rn R •ionaJ om e 

of th MoEFCC, Go! to tak • n ccssary actions to tipulate a simll r condition in the EC 

.granted to other TPP in the State. Instead of do.ing , an additional condition in ECs 

granted o ther TPPs, th SEIAA Megh laya has stipulat d an dditional condition to EC 

granted to the Meghalaya fl wcr Limited, which a Ire dy h d a condition to prohibit use of 

high sulphur 1 cal coal. 

The Committee th refore, reiterat • it earlier dir tjon to the ITe t that th Addi. 

Director General of Forests (Central), North Eastern Regional Office, MoEFCC, Gol sh 11 

take immed.iate necessary actions to get an additional conditlon tipulated in ECs grant d 

/ lo alJ _TPP in the S ate to prohibit use of high ulphur loc I coal by all such TPPs and 

submit a r port to the Committee within on month. 
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25. Mr. S.K. Agarwal, Addi. Dir ctor G neral of Forests (Centr I), North Ea · t rn R gional 

Office, MoEFCC, G I state tha d cision o the MoEFCC, GOI on the pro eeding initiated 

agains the Meghalaya Pow r Limited for use of locally sourced ·oal in violation of a 

condition tipu! t d in th EC to the ·aid TPP i • still awaited. 

The Committee notes with gr at ·oncern long d lay in taking a decision in the 

matter and reiterate its arlier dire tion to the ffect that the AddL Dir ctor Gen ral in­

charg North Eastern Regional Offic of the MoEFCC, Go! ·hall en ure tha.t appropriate 

punitive mea ur again t th said TPP or violation of a condition stipulated In the EC 

shall be taken the earli l nd ubmit a report to the Commilt e within one moo th. 

2 . Smt. l. Mawlong, Join Secretary to th Govcmm nt of Meghalaya, Revenu and DLast r 

Management Department es that the State Government after examination of a draft 

Comprehensive Disaster ManagemenL Plan, both "on-site" and "off-site" received from 

the Deputy Commissioner, cast Jaintia II ills Distri t observ d that the ame i nol up to 

Lh m rk and ne ds furth r improvt!n enrs. The tale Government has therefore, r en ly 

r •quc~ted the D puty C mmission r, Ea ·l Jain i Hill Districl to submit a revised draft 

Plan. On r ceipt, the same wil l be placed before the Slat Dis, stcr Man gctnent Authority 

for con ideration and approval. 

The Committ e directs the Commissioner and Secretary to the Government of 

M ghalaya, venue and D.isaster Mana ment Department to take all possible measur • 

to prepare an ace ptabl plan; get the ·• me approved by tJ1e competent authority and 

1 1·ovid a copy thereof duly approved by t:J1 competent authority to thi Committ c 

within fifteen days. 

27. Mr. T. Dkhar, JAS, Commissioner and Secretary to the Governm nt of Meghalaya, Mining 

and G ology D partment • t s that n • • ·sary <I ireclions hav been i sued to the off1cers 

in Lhe Mining nd Geolo 'Y Departm n l and the Di tricl /\dm ini ·tr· Lion who huv b n 

authorised under Section 22 of Lhe Min •sand Minerals (D v , topment and Rcgul tion) 

Act 1957 to file comp! int a ain ~1 tbe persons involved in illegal raising and 

transportation of coal to exercise power ve ted on th m. I le further stat that till d te no 

enquiry ha been initiated by any of th • Authorised Officer in the Mfoing and Geology 

Department and the Dis rict Admini tration to file complaint bcfor the oncerned 

ompetent Court of Law for violation of the Min and Mineral (Development an._d 

R gulatlonJ At, 1957. 
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The Committe not s th above with gre l ncern and dire LS the Commissioner 

and Secretary to the Government of M hal y , Minin • and Ge logy D partment to 

en~ ur tha all such offlc rs xerci e pow r conferred on them to nquir into and fil 

complaint gain t the persons fnvolvecl in illegal raising and transportation of coal in th 

tate. A monthly report on th nquiries initiated and complain filed by such offi ·er 

hall be submltl cl to this Co1mniltee every month. First uch r port hall b submitted to 

lhis Com mitt eon or before 10.09.201 . 

20. Mr. H. Non pluh, IPS, Addi . Dir tor G n ral of Polic (L &0/ TAP/ S13/Bord rs), 

ov rnment of Meghalaya s ate that in the Nangal Bibra P.S. case No. 10 (03) of 2013, 

Po t-Mort m Report ha alt ady been received from the District Medical and Health 

om ·er. Williamnagar. Charge-sh et in Lh said case, which was pending so far due to non­

r ipt of th said post-mort m r port, will be flied befor th concern d Courl of w 

within one week. The Committ e dir cts the Director Geacrnl of Poli , M ghOI ' yo to 

ubmit a r p rt on the am to th Committee within fifteen day . 

29. Mr. H. Noagpluh, IPS, Add!. Director G neral of Police (L &0/ TAP/ SB/Bord rs), 

Gov •rnment of M ghalaya states that in comp.llance of directions is. ued by the Com mitt 

in the first day of its ixteenLh Sitting h Id on 22.07.20'.l 9, Police Check Po have Ire dy 

b n set up at Dongkiingding in West l(h si Hill District and artiang in W L Jainlfa Hill • 

DI tr ict to effectively avert ill gal transp rtalion of c 1 by using vulnerable inLern 

routes passin throu h these areas. The Committee notes the same. 

30. The Committ e in first day of its Sixteenth Sitting held on 22.07.2019 directed Mr. M.8.K 

R ddy, IFS, ChiefExecutjv Ofncer, thC' Mcghalaya tat Campen tory Affor tation Fund 

Man gcmen and PlanniJ1g Authority (CAMP/\) to place before th Committ » a pl, n 

formulated by the Meghalay Stat CAMPA to obtain approval of the compel •nl 

authorities for execution of various activitie from the CAMP/\. He was also directed to 

the ffect that detail of activiti s to be und rtaken .in ar as affected by c J mining shall 

• •p rat"ly be prov id d to the Com mittc •. Th ·a me ar tilJ awai ti. 

Th . Committee ther fi r r it rL les its e rli r direction lo the ef ect that Mr. M.B.K 

Reddy, Cbief Executive Offlc ·r. M gh l ya Stat CAMPA shall provide a copy of th aid 

Pl n to the Committee wit11in one w ek. Detalls of activities to be undert ken in ar a 

af c ed by the coal mining shall al o be provided to the Committe separately within on 
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31. r. T. Dkhar, .IAS, Com mi i ner and S er tury to the Government of Megh laya, Minin 

and Geology Department states that th Government of Meghalaya vid Notific • tion da ed 

13.03.2019 ha notified 11\uthoris d Officer ' to seiz mineral rais d or tran~part d 

ill g;i lly along with the v hide . H furth r stat s that th of 1ccrs authorised by abov 

notification shall also ex rcise power conferred under ub- ection (5) of ·e, lion 21 of 

Min and Mineral (Dev lopment and R 'gulation) Ac, 1957 to recover min ral rai ed 

unlawfully from su h per on or wh r ·uc:h mineral has already been dispo ed to recov r 

price thereof. 

He further states that the Chi f Seer tary, Meghalaya conv ned • m eting on 

07.01.2019 in connection with lllegal mining and transportati n of oal and a dir lion 

was issued o form a jo.inl ,operation team of police, mining and transport Departments 

und r the supervision of r pective Deputy Commissioner/Superintendent of Polic to 

seize coal and machi11eries/equipment in each mining districts of the State. Deputy 

Commi~ ion r from time to time to have deputed Magistrat and Excculiv Magistrate, 

and police to conduct checking in min s to s ize mineral. tools and vehicl used in illegal 

co I mining. The authoris d offic rs under Section 21 and s lion 22 of lh Mine . nd 

Minerals (Dev Jopment nd Regulation) A , 195 7 are enforcing the provisions of th~ Act. 

Th Committe c:lir ts th Commissioner nd Secretary to the Government of 

M ghalnya to pJace befor the Committ ea copy of notification/communication wherein 

it has been stated that the ffi er authorised by the notificati on dat d 13.03.2019 ·h II 

also e:xcrcis power conferred under sub• ection (5) of ct.ion 21 of Mine and Min r I 

(D velopment and Regulalion) Act, 1957 to r cover mineral raised unlawfully or wb r 

uch mineral has already been di po d to r cov r price thereof. The Committe further 

d,ir ·ts that th district-wise d •tail of minerals or price th reof recovered by such 

Authorised Officers and th mineral. tools, and vehicles seiz d by the Joint Op •ration 

Teams hall also be placed befor the Committe withio on month. 

32. Mr. T. Dkhar, IAS, Cammi loner and S cretary to the Government of M ghalaya, Mining 

and Geology D partment stat that th State Governm n h s inilia d mt!asures Lo 

rame Rules under S ction 23 C of the Mines and Min ral [D ,v lopm nt nd Regulatfon) 

Act, 1957 for preventing tll ,gal mining, transportation and tora •e of min rals and for th 

purposes connected therewith. H furth r tates that thes draft rules are yel to be placed 

before the Cabinet for approval. 
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The Committee reiterates its earli r direction to the effect thal the Commi ·sfoner 

and Secretary to the Government of Meghalay , Mining & Geology Department shall 

comp! te alJ necessary procedural requir roents and notify these ru les within on monlh . 

A copy of a Gazette Notification containing tl1 se rules shaJI be provided to the Committe 

within one month. 

33. Mr. z. Changsan, Regional Di rector, North Eastern Reg·ional Directorate, CPCB states that 

he ha received a communlcation from the Mining and Geology Department, Gov •rnment 

of M ghalaya to the effec that Dr. Manjunatha C., WS, Seer tary to be Gov rnment of 

Meghalaya, Mining and Geology Department has been nominated to be a member of the 

Sub-Committee to be headed by Dr. Shantanu Kumar Dutta, AddJ. D.irector, North Eastern 

Regional Directorate of the CPCB to scrutinise the proposal involving u of new 

technologie for restoration of environment in general and quality of water in particular, 

in areas affected by coal mining in Me-ghalaya. 

The Committee directs the Principal Secretary to the. Government ef Meghahiya, 

Pore-st & Environment Department; the Chairman, Meghalaya State poJlntion Control 

Board and the Addi. Director General of Forests (Central), North Eastern Regional Offic 

of the MoEFCC, Got to nominate their represen tative to the said Sub-Committe within 

one week. The Committee further directs that on r c ipt o th nomination from all 

cone rned, the Regional Di rector, North East m Regional Directo1·ate1 CPCI3 shalJ issue a 

formal notHication to constitute the Sub-Committee. The notification shall clearly state th 

Terms of Reference (ToR) of the Sub-Committee. The repres ntative of the Meghalaya 

tate PolJution Control Board shall b th Memb r Secretary of the said Sub - Committee 

who shall from time to t ime issue notification for holding the meet ing of the said Sub -

Committee. 

The Committee, in partial modification of its earlier directions, direct that 

r commendation of the Sub-Cornmitte shall be placed befor the Committee for it 

examination and approval 

34. Mr. M. Somorji t Singh, Scientist, North Ea tern Space Application Centre (N ·SAC), Umiam 

provides a copy of th . final draft of a report on a study assigned to NESAC to prepar 

geospatia l inputs for planning and restoration of areas affl cted by coal mining in F.a · t and 

West Jaintia Hills district · in M g)1alaya to the repres ntatives of the CPCB, Meghalaya 

·tatc Pollution Contr l Boar·d (MSPCB), For st' nd Environment Dcpartm ntand Mining 

and Geology Department and requests that the comments, if any, on the said r 'P rt may 
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be provided to the NBSAC within fifteen days, so that th sam may b ~ incorpor ted in th 

report before th same is rnalised. 

The Committee dire ts the Principal Secretary to tl1e Government of MeghaJaya, 

Forests and Environment D partmcn ; the Commi ioner and S cret ry to th 

Governm nt of Meghalaya, Mining and Geology Depa1·tm nt; th Chairm n, MSPCB and 

the Regional Director, Norlh East rn Regional Directoratt:!, CPCB to examine the said draft 

report and communicate their comments, if any, on the r port to the NESAC within fifteen 

day . Th Committ also direct th , NESAC to linali • the report and provide a copy 

thereof to the Committee within thrc • w • •ks, The Committe furth •r direct · the NES/\C to 

expedite preparation of similar r ports for the rem ining coal bearing di trlct in the 

State and submi.t a copy th r of to the Committ e within one month. 

The Committee al o de ided hat decision of a proposal of the N SAC to und rtakc 

similar land-use Land - cover analysis of the areas having coal dumps/depots for th 

period immediately b fore the b n on coal mining was imposed by h Hon'ble NGT in 

April 2014 and once io a year th reafter (i.e. 2014, 2015, 20 6, 2017 and 2019) tan 

e timated outlay of Rs. 24, 35., 500/- (rupee twenty four lakh thirty rive thousand fiv 

hundred) only to a certa in that co I stated to be exi ting t thes dumps/depots was 

c:ontinuously existing at each such dump/depot since ban on rat hole oal mining was 

fmp • d by th llon'ble NGT in April, 20 '14 will be taken after th r ceipt of a opy of th 

draft policy being formulat d by th , Mining nd •ology D ' I"- rt men t, Govcmrnent of 

Meghalaya for hand.ing over and lr . n:,portation ofcoal pennitt d to b troln portetl by th 

I lon'ble Supreme, is rec ived by th Com mitte . 

35. Th Committee directs th Commissioner and Seer tary to Government of MeghaJaya, 

Mining and G ology Department to ubmi monthly r ports on safety m a ·ur s including 

fencing of the abandon cl and working co I pits as per th, Co I Min s Regulation , 2017 

and Mines and Mln rals (Dev lopm nt and Regulation) Act, 1957 nd all other applicabl 

laws undertaken by the Mining & Geology Department, Government of M ghal ya in 

as ociation with the Depuly Commissioners of the respective di ti-icts to prevent human 

and animal deaths clue to a cid nta l falling in unguarded coal mining pits/shafts. The first 

uch report for the month of Augu t 2019 hall be submitt d lo th Committ! on or 

before 10.09.2019. 

3 . Mr. T. Dkhar, fAS, Commis ·ion rand S Tetary to tlte Government of Meghalaya, Mining 

( and Geology D partment state~ that • Policy for transport.ation and handing over of the 

coal ava!Jable at vari u - Depots in the . tate to the Coal lndi Limited for its disposal 
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Lhr ugh e-auction will shortly b pla • d b fore th Cabine l for approval. Th Policy 

approved by the Cabinet will be provid •d to the C mmitt •. 

Th Committees directs the Commissioner and Se r tary to the Government f 

M ghalaya, Mining and Geology Department tha the policy as approved by the Cabine 

s ll 11 b plac d before the Committee at the earliest. The Committee further dir cts that 

the Policy as approv d by the C b.io t will be examined by th Gammill it in it: Second 

Specjal itting to be held at Guwah ti on 07.09..2019. 

37. Dr. A. Saraf. learn d Senior Advocat along with Smti. N.N. Dutta, J arned A vacate 

appear before the Committee on behalf of State Cement Lim ited. Mr. Prade p Purohit, 

Vice Pr sident, Star Cem n Limit d Is ulso pre · nt during the Sitting. AddL Princip I 

Chief C n ervator of Fore ts (Planning, D v lopm nl and t •al Matt, - ), Government of 

Meghalaya plac s b fore th Commitl • documenlS relating to two cement pl nLs (viz . 

. tar Cement Limited and Star Cemen M ghalaya Limited) and one Thermal Pow r Plan s 

(viz. M gbalaya Power Limited) of tar Cement Limited r ceived by him vide three 

parate communication, each dated 13.08.2019. The Committees tak s these do ·uments 

on r c rd. 

As per these docum 'nls, y ar wi c detail of clinker (MT)/power (kwh) produced 

and co I procured by each of the e plants ,sin e the il l gal rat hole oal mining w s 

banned by the Hon'ble N ,'f In Apri l 2014 (viz, 2014-15 to 2018-19), ar as bel w: 

-
Vear 

l'lant Items Total 

2014-15 ~ 15•1~ 2016-17 2017-18 2018-19 
~ - l- - --

l 2 3 5 6 7 8 
,- ·-

Star Cllnker produced 
3,30,010 4,92.055 5,67,241 s, 5,350 6,00,025 5,04,681 

Cern nt 
(MT) 

Limited Coa l pro ur d 
[MT) 

1 ,417 47,62 10,1 2 25,267 10,9 1,07,493 

SI r Clinker produced 

(M11 
15,49,349 16,29,025 15,79,345 15,41,945 14,36,600 n ,36,264 

Ci!nw nt 

eghalaya 
Coal procured 

Limited (MT) 
58,448 1,48. 54 9,775 67,624 84,188 I 3,68,989 

M ghalaya Power Produced 
167.923 183.114 

(MIiiion kwb) 
201.624 90.059 170.116 912,836 

Power 

Limited Coal procur d is, az 
{MT) 

68,092 41,863 3 ,129 HJ,02 1,89,290 
I 
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IL h , 1. o be n stated in th s • do ·um nts that th se plants also purchas d alternate fuels 

su ·ha· Mu Slate, Petcok and Saw dust. Year-wi d tails quantity of alternate fuels stat.,,d to b 

u d by ach of these plants is as below: 

(Melrl To1111e) 

Nature or Yem· 

Plant Total 
.Alternate Fuel 2014-15 2015-16 2016-17 2017•18 2018-19 

1 2 3 4 5 6 1 8 
t-

Stnr Cement. 
50,042 91.556 Mu Slate 82,969 1,92,059 ,01,129 5,18,555 

Limited 

. tar Ccm nt Mu Slate/ Pet 
Mcghalaya Coke/ Saw 1,87,631 3,01,027 2,03.188 4.45.209 1,86,032 13,23,087 

l.11111ted 
Dus 

Megha laya 

Po er u Slate l,06,243 1.39.303 1,73,348 2,IJ7,638 l,SU,652 8,65,184 

L mited 
-

It has I o be n stated in these communications that averag estimated requirement of 

coal and alt rnate fuel for production of clink r by th plants i 9% - 14% and 25% - 35% 

r •-p tivcly. Similarly, it has also b en stated in th communications that verag e timated 

r quirement o coal and alternat fuel for production o on kwh of power by th aid Thermal 

Pow r Plant l 0.45 - 0.65 kg per kwh and 1.20 -1.60 kg per kwh. 

The C mmittee after examination of Lhe Tech110-Economic !•ea •ibility R port or the 

ModPrnisati n Expansion f th Lhen e iscing pl nl f the Cem nt Manufacturing Company 

Limited (now ta Cement Limit d) from 1800 TPD to 2400 TPD linker and a sirnil r report of 

5300 TPD linkerization plant (now Stat Cem nt Meghalay Limit d), both prepared by Holt c 

Consulting Private Limited, a copy of the which wa pr vid d to the CommHtee during th 

m ting by Mr. Pradeep Vyas, Vice Chairman, Star Cement Limited, th Committte ob erves 

that both th plants have been d igned to use 100% Meghalaya coal availabl locally from 

, reas within th distance of SO .kms. Nowh r in U1 "e r ports it is stated that any of these 

plant can be op •111t d by any alternate fuel other than co I. 

As per these r ports, net calorific value of the loca l coal to be used in the e clink r plants 

is 5,800 Kc.al/kg. It has also been ~tated in these reports tha spe lflc he_at consumption of th s 

plants is 710 Kcal per kg of clink r. The average estimated requir mcnt of coal as per th 

information giv n in the e r port is 1z.7r. %. J<e ping in vi w that U1e project pr pon nt in 
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th ir own communication has stated that estimoted requirement of coal ror thes plan ls is upt 

14 % and both these plants are more th. n 10 y I' S old, th Committee is of the view that actual 

r quirement of coal for produc [on of linker by both thes plants is atlea t 14 %. 

The Committe after oxam!.nation of the Techno-Economic Feasibility Report of th 

Meghalaya Power Limited prepared jointly by Techa.icaJ Consultant - Cethar Consulting 

Engin. er (P) Ltd., Chennai and Financial Con ultant- KBG Consultant Pvt. Ltd., Kolkata, a copy 

of th which was provided to the Committee during the meeting by Mr. Pradeep Vyas, Vic 

Chairman, Star Cement Limited. the CornrnitLtee observes that the said plant was deslgned to 

Ltse coal sourced from nearby coal mines at Bapung and Khliehriat, laintia Hills, in Meghalaya & 

captive mine, M ghalaya. Requirement of th locally sou re d Meghalaya coal at 100 % capacity 

for the said 43 MW TPP, as per the said report, is 720 MT per day. The. specifi Fu l r quirement 

for the said TPP, as per the information given tn the said plant is th refore 0.70 kg/ kwh. 

Nowhere, in the said report i ha been tatcd tha it w:ill be feasible lo run the plan by using 

any illLernate fu I other than coal. 

Keeping in view the n n-availability of a legal source of the locaJ coal, •nvironmental 

Clearance (EC} to the said TPP was accorded subject to among others a condition tha "In case 

source of Juel supply is changed at a later stage (now proposed on imported coal from lndonesic1 

the project proponent shall intimate the Mi11ist1y well in advance along with necessary requisite 

documents for its concurrence for allowing the change., In such a case the necessity for re­

cunclucUng public he(lring may be decided by the Ministry in consultation with the Expert 

Apprui.'af Committee". The Norlh !~astern R gional Office of the MoEf.'CC, Gal during routin 

monitoring of conditions stipulated in EC to the said TPP has ob ·erved that in contravention of 

the said condit ion, the plant has been op rated by using locally sourced coa l. ror U1e said 

violalion, the North Eastern Regional Office has reque ted the MoEFCC, Gol to initiate penal 

m a ures .In accordance with the provisions of the Environmenl (Prat ction) Act, 1986 against 

lh • sal I TPP. In pursuance, a show cause noti<.;c has already been issu d to the said TPP by the 

MoEFCC, Gal. 

In the information provided by Mr. Pradeep Vyas, Vice-President, Star Cement Limit d it 

has he n stated that during the last five years Star C ment has procured 6,65,772 metric tonnes 

of coal and 27,06,862 metric tonne of alternate fuel. As per these information two of these 

pl nts (viz. Star Cement Limited and Meghalaya Power Limited) used only one typ of alternate 

fu I (vix. Mu Slate). As per these information, n of th se plan ls (viz. Star Cement Meghalaya 

Limited),. part from the Mu Slate, used pet coke and aw dust hav also been us d as alwrnat 

fu .. 

Page 25 of 46 

124
6224



Use of aJt; mate fuel, in place of coal in thes plants, which hav been de ign d o u oal 

as an , xclusive fuel, requires major modification/al~ ratim1 in their design and op ration. 

Nothing wa placed befor the Committe to the ffect that design of th plants hav b en 

IL r d/m difi d to enabl tbcm to utilise fu I uch Mu lat having very low calorifi valu~ 

of b ut 1200 Kcal/ kg in place of the high ca lorifi valu local Meghalaya co· I of about 5800 

Kcal/kg c lori 1c value. During the year 2016·17 as per the information provided Mr. Pradeep 

Vya , the Star Cement Meghalaya Limited was operated by using 9,775 MT coal and 2,03, 88 MT 

of aJt rnab fuel. The Committte i of the vi w tha v n with modification , a clinker plant 

cannot attain the requisit kiln Lemp •rature wilh such a low alorie fu I mix. 

The Committee als observ s that paragraph 2 of the Environment Impact Asses ment 

(EIA) otification issued by the MOEFCC, GoJ vide S.O. 1533 dated 16.09.2006 mandate prior 

J3C in th case involving change in product mix. Mr. Prad ep Vyas, Vke Pr id nt, Star Cem nt 

Limited admits that no such EC bas been obtained for any of thes plants, Mr. H. 1'ynsong, 

cienti t O, North Ea tern Regional O fice of th MoE .• CC, Col dr.iws ltention of the Com mitt 

to ·p • •ific condition no. (xi) (viz. effo,.ts hall be made to use low -grade lime, more fly ash and 

solid wa te in cement manufacturing) and no. (xi[J (vii. an effort shall be made to use of high 

calorUk hazardous waste in the cement kiln ancl necessary provision shall be made ace rdingly] 

·tipuk1tcd in EC to Star Cement M ghalaya Ltd. issued by th MoEFCC, Gol vide letter dat cJ 

28.10.2009 and states that the e conditions specifically provid s for u e of alternat fuel. H' 

furth r states th t keeping in the above, u e o alternate fuel in place of coal by the said plant 

doe · not .r quir prior .EC. The Committee art-er examination of six-monthly sclf-complianc 

rr;pnrts to said EC, a copy of which is availabl on website of th Star C ment Limited, observe 

th l in re pect f the afor -menu ned condition no. (xi) It ha been reported that "SMCL is a 

clinic •rization 1111it, no fly ash ls used in the unit. The generated solid wa te from the pollution 

cuntr I equipment has been recycled and re-used in the process and has been used for clinl,er 

manlifacturing. Amount 8-10 % of low grade lime availalJ/e in the mine has been II ed in the 

proc •ss". Similarly, in r spect of th afore·menlioned sp cific condition no. (xii) it has been 

r port~d that "Provision already made to use of h(qh calorij1c waste i.e. waste oil in t"lie kiln. The 

lu111< capacity is 1000 litres. The used oil di posa/ proces along with photograph has been 

submilted along with CREP in MoEF, CC, Shi/10119 & New Delhi, " Us of any allernat fu I, as i , 

being claimed by Mr. Prade p Vyas, Vice Presid nt, Star Cement Limit d, ha not be n r port d 

anywhcr . in these self-compliance report. Ev n for the u ed oil, mer ly making a provision for 

.its u nd not ny actual use ha b en reported. 
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Apart from the revised EC. change in fuel for a plant al o requires prior No obj ctio n 

C rtificate approval of the MSPCB. The Memb r- Seer tat)', MSPCB places b for the Committe 

a I tt r dated 24.09.2017 where.in th MSPC commun:ica d it no- jection c rtificate to M/s. 

Star Cem nt Meghalaya Limited for use of Petroleum Coke in its cement plant subj .ct t 

conditions stipulated fn the said I tl r. How v r, u of P troleum Coke by th said Cem nt 

Pl. tH is not r ported in th Six M nlhly s I -c.:umplian c r p rt · in r • ·p cl f th aid plant for 

th p 1'iod aft r 24.09.2017. 

The mining/ winning/ extrac ion of Mu • late cl im d to be us d by these plants r quires 

prior mining lease. It also requires payment of royalty and otJ1 r taxes to the State Gov ·mment. 

Nothing is placed before the CommitttJ e to indicate that any mining I ase has been g1-anted in 

th State for mining of Mu slate and the Mu late, if any, used by these plants has been sourced 

from an area having valid mining] leas aft •r payment of requ isite royalty and oth r xe • 

payable to the State Government. Subject to confirmation within on week by the Commissioner 

and Secretary to the Gove.rnment of Meghalaya, Mining and Geology Department, committee is 

of the view that State of Meghalaya n ither has a valid mining lease for Mu slate nor any royalty 

has so far b n realis d by the Stat on slat used by ny of th cement plant or TPPs in th 

tc. 

l<eeping in vi w the b ve, U1 Com.mi tt pr:ima facie i of th vie that the g p in coal 

r qui r d to produce reported quan tity of clinker and power by the afore-mentioned plants of 

th t r Cem nts Limited in aJI probability h, s been m t by illegally urccd local coal. Ev n if a 

part or it ha been met by any alternate fu I, the _ome ha~ been clone in violation of the 

nvironmental and mining laws a nd also without paymen of the requisite royalty and other 

taxe to the Stat Gov 111ment. 

K eptng in vi w the above, the Commillee is of the view that neither it is technically 

fe, ·ibl , nor it is legally possible to replac coal by alternate fuel by any of thes cem nt and 

pow r plan 

Year-wis d tails of clinker/power prorlL1ced, co I r •quired lo produce I ported quantity 

of clinker/power produc d (@ 14% for clinker and 0.70 kg of coal per kwh f pow r p.-oducedJ 

nd gap in coal requir ment which has in all probability been met from illegal ly sourced local 

c al in r sp ct of each of th afore-mentioned three plants of the Star Cement Limited. ince th 

ban on ill gal ra t-hole coal mining was imp s d by th Hon'ble NGT in April 2014, arc a below: 

Year 
Plan Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 
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l 2 3 4 5 6 7 8 

-
l.tr Clinker 3,30,010 4,92,055 5,67,241 5,15,350 6.00,025 25,04,68 

Cement 
produc--e<l (MT) 

Limit d Coal required 
46.201 68,888 7 ,414 72,149 84,004 3,50,655 

{MT) 

Coal procured 
13.417 47 ,62tl 10,192 25,267 10,989 1,07,493 

(MT) 
,_ 

Gap (MT) 32.784 21,l 0 69,222 6,882 7 .015 2,4·3,162 

·-
S, r Clink r 

15,49,349 16,29,025 15,79, 45 1S,41.945 14,36,600 77, 6,264 
Cement produced (MT) 

Me:: halaya Coal required 
2,01,124 10,83,077 2,16,909 2,2 ,064 2,21,108 2.15,872 

Limited {MT) 

Co,l procured 
58,448 J,48,954 9,775 67,624 84,188 3,68,989 

(MT) 

Gap (MT) 1,58,461. 79,110 2,11,333 1,48,240 1,16,936 7,14,080 

Meghalaya Power 
Produced 167.92 1B3.11 201.62 190.06 170.12 912.84 

Power 
(Million kwh) 

t.11111ted 
Coal requi red 

l.17,541.> 1.' 1.137 1,33.04 l I l,19,081 6,30,985 
(MT) 

1,28, lB0 

Coal procur-ed 
25,182 68,092 41,863 36,129 18,024 1,89,290 

{Mi) 

Gap (MT) 92,364 60,088 99,274 96,912 1,01.057 4,49,695 

Totnl for Coal required 
3,00,656 4,25,131 4,4,1,659 4,21,063 4,01,209 20,72,718 

above 
(MT) 

-

tbre Coal procured 
97,047 2,64,674 61,830 1,29,020 1,13.201 6,65,772 

plants (MT) 

Gap {MT) 2,83,609 1,60,457 3,79,829 2,92,043 2,91,008 14-,06,94 6 

38. Mr. R.K Pa.reel<, Presiden , Mcgh alaya Ceme nt Limited appear~ before rh Cu.mmitt c 

nd place b for the Commill do um nt'> rela ing to on cemen plant aod on 10 MW 

capacity Captiv Power Plant. The Committees t kes these docum nts on r cord. 

The Committee after examination of the Tech no-Economic Feasibility Report of th 

Augmentation of the Cl inkerlzation capacity of th plant from 900 TPD t 2,600 pr pared 

by Holtec Con ulting Priv .te Limit d, a py of the which was provided to th Com mitt 
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-

during this Sitting by Mr. R.K. Par ek, observes that the said planl has been designed to 

use 100% Meghalaya coal available locally. As per the said report, net calorific vaJue of 

the local coal to be used in the linker plantS is 5,800 J<caJ/kg. It has also been stated in 

the said r ports that specific heat consumption of these plants is 840 Kcal p r kg of 

clinker. The average e timated requirement or c al as per the information given In th 

said report i 14.66 %. 

The Committee after examination of the Techno-Economic Feasibility Report of th 

10 MW capacity Capti,ve Power Pl· ut prepared by AKB Power Consultants Pvt. Ltd., a copy 

of the which was provided to th Committ during the Sitting by Mr. R.K. Part"!ek, 

observ s that the said pJant was envisag d to use coal ·ourced from Western Parts of 

Meghalaya Hills. Th Annual requirement of the loc::illy sourced Mcghalaya coal al 100 % 

capacity for the said 10 MW TPP, as p r the said report, is 63,072 MT. Th specifi fu I 

requirement for the said TPP, as per the information given in the said report, is 

her fore 0.72 kg/kwh. Nowhere, in th said report it has been stated that it will b 

feasible to ru n th plant by using any alternate fuel other than coal. 

Year-wise details of cJinker/powcr produced, coal required to produce reported 

quantity of cl inker/power (@ 14.66% for clinker and 0.72 kg of ·oa l per kwh or power 

produced) and gap in coal requirement which has. in all probability been m t from 

ill gaily sourced local coa l in respect or clinker/cement plant nnd captive TPP of the 

M ·ghal ya Cement Lim ited, i11c:e the ban on illegal rat-hole coal mining was impos d by 

tile I lon'b.le NGT in April 2014, are a b low: 

-
Year 

Pla11 t Items Totnl 
2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 
-

Clinker/ Clinker 
7,98.378 8,43,815 6,96,071 8,39,931 8,38,237 40,16.432 

Cement 
produced (MT) 

' 

Plant Coal required 
(MT) 

1,17,042 1,23,703 1,02,044 1,23,134 1,22,886 5,88,809 

Coal procured 
77,457 

(MT) 
29,899 30,881 35,220 34,317 2,07,774 

- - --
Gap (MT) 39,505 <J 3,ll04 71 ,1 63 87,914 88,569 3,81.035 

Cuptive Power 

Produced 
27.738 54.'1•72 58.191 68.590 69.887 278.88 

~-
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Year 
'Plant I tems Tot.al 

2014-15 201 "-16 20Hi,17 .2017-10 2018--19 

1 2 3 4 5 6 7 8 

Thermal (Mill ion kwh) 

Power Coal required 
Plant (MT} 

19,971 39,220 41,898 49,385 50,319 2,00,792 

(TPP) Coal procured 
(MT) 

19,076 14,7B7 15,087 18,792 19,670 87,412 

Gap (MT) 895 24433 26811 30593 30649 1,13,380 

Tot.i i for Coal required 
l ,3701'la 162923 143942 172519 173204 7,89,601 

th 
(MT) 

Clinker/ Coal procured 
96,533 44,686 45,968 54,012 53,987 2,95,18 

Cement 
(MT) 

andTPP Gap (MT) 40,481 1, 8,237 97,974 1,18,507 1.1 9,217 '1,,94,41 5 

39. Mr. M.P. Sharma, Authorised Signatory, Amrit Cement appears before the Committee and 

plac1::s before th Committee some of the documents relating to one cem nt plant and on 

12 MW capacity Captive Power Plant of Amrit Cem nt. The Committc s takes thes 

docum nts on record. 

In the abseoce of Tech no-Economic Feasibility Report of the Clinker/Cement and 

Captive Power Plant, a copy of which has not been submitted to the Committee, .it is not 

fc iblc for the Committee to a se s th " e tim ted rcquir<m:1en of coal to produc a one 

MT of clinker and one unit of power by the sa id cement a11d pow r plants resp ctively. 

Subject to further correction on r c• ipt of th se reports from the Amrit C m nt, th 

Committee assumes that specific requirement of coal for the Clinker/Cement and Thermal 

Power Plants ofAmrit Cement Ltd. will be same as the corresponding unit requira ment of 

coal by similar plan ts of the Meghalaya Cements Ltd. 

The documents submitted by Mr. M.P. Sharma also do s not contain y a r-wise 

detai ls of coaJ consum d by these cl inker and captive power plants. The Comm ittee 

therefore, decides to utilise th year-wis quantity of coal consumed by these pla nts as 

indicated in a report ubmitted to the Committee by North Eastern Regional Directorate 

of CPCB for further analysis. 

Yea r-wlse details of cl inker/power produ "Cd, oa l required to produce report d 

qu ntity of cllnker and power(@ 14. 1 ) 0/o coal for clit1k ' r and 0a72 kg of coa l per kwh ur 
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power). and gap in coal requirement which has i n all probability be n met from been m t 

rrom ill gaily sour ed local coal in respect of Clinker/Cement plant and captive TPP of the 

Amrit Cement, ince the ban on illegal rat-hole coal mining was imposed by th Hon'bl 

NGT in April 20141 are as below: 

Y ar 

Plant Items Total 

2014-15 2015-16 2016-17 201. 7-1.8 2018-19 

1 2 3 4 5 6 7 8 

-
Clinker/ Clinker 3,07,286 4,03,205 4,25,842 4,01,497 5,40,902 20,78.732 

Cement 
produced (MT) 

Plant Coal required 
45,048 

(MT) 
59,110 62,428 58,859 79,296 3,04,742 

Coal procured 
23,217 30,464 

(MT) 
32,173 30,335 40,868 1,57,057 

Gap (MT) 21,831 28,646 30,255 28,524 38,428 1,47,685 

Cc1plive Power 

Thermal 
Produced 44.976 54.197 49.257 46.977 77.392 272.80 

(Million kwh) 
Power 

Plant Coal required 
32,383 39.022 35,465 33,823 55,722 1,96.415 

(MT) 
{T PP) 

Coal procured 
16,773 20, 212 18,369 17,519 28,861 1,01,734 

(MT) 

Gap (MT) 15,610 18,810 17,096 16,304 26,861 94,681 

Total or Co I 

th e 
requirement 77.431 98,13 2 97,893 92,683 1,35,018 5,01 ,157 
(MT) 

Clink r/ 

Cement Coal procured 
39.990 50, 76 50,542 47,854 69,729 2,58,791 

(MT) 
, ndiPP 

Gap {Mi) 37,441 47,456 47,351 44,829 65,289 2,42,366 

40. Mr. G. S. Sodhi, Authorised Signatory, Goldstone Cements Limited appear before the 

Committ e and places b fore th • committee docume11ts relating to one cement plant and 

on 10 MW capacity Captive Power Plant. The Committees takes these docum nts on 

record. 

The Committee after examina tion of the Techno-Economic r as ibility Report for 

setting up of 2615 TPD Green Field Cement P.lant or Goldstone Cern nts Ltd. at vilJag 
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' 

M usiang Lama re in East J intia Hill • di trict, a copy or which wa pr vided to th 

Com mittee during th Sitting by Mr. RG.S. ·odhi, ob ervcs that the id plant ha· b en 

d igned to us the coal ava il . ble in contn a nd a r of th site (i .e. lo aJ M gh, l ya Coal). 

A per the said report, the av rage ~umat d requiremept of coal for th id plan t is 18% 

of th weight of clinker produc d. Mr. G.S. Sodhi. also tates that the pl nt tarted 

operations in the year 2016-17. 

It has al o been stat d in th, documen provided by Mr. G.S. Sodhi to the 

mrnilt during the m Ling th apart from the coal, alt mate fuel uch s Mu 

I te/Saw dust etc. have also been otilis d for production of clinker by the aid plant. For 

th detailed rea ons given in respect of similar claims made by Star Cement Limit d, the 

Committee is of the view th neither i is l chni ally feasible, nor it is legally possible to 

r place coal by alternate uel. Th ommitLLee th refor decides not to k int account 

the use of such alternate fuel wh ile ~,ssessing th gap in the oal r quir d lo procluc 

r port •d quantity f clinker. 

Year-wise details of clinker/pow r produc d, coal requir d to produce reported 

quantity of clin ker power (@ 18.00%), gap in coal rcquir ment which ha in all 

probability b en met from illegally sourced local coal a11d quantity of alt •mate fuel 

cl imed to be purchas d by the said c rn nt plan of Goldstone Cement Limit d, since the 

ban on illegal rat-hole coal mining was impo d by the Hon'ble NGT in April 2014, ar s 

below: 

Year 
Items T1Jtnl 

20 4-15 2015-16 201&-17 2017-18 2018-19 

2 3 4 5 6 7 8 
- ,- -

Clinker produced 
(MT) - . 1,52,995 3,99,1 97 '1·,82,500 lU,3 4,692 

Coal required 
(MT) - - 27,539 71,855 86,850 1,86,245 

Coal procur d 
(MT) 

. . 5,918 21,295 4,916 32,159 

.Alternate fuel 
(Muslate/ Saw 
I ust etc.) - . 99,242 2,65,532 2,57,928 6,22,702 
claimed to b 
pm·chased 
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Year 

Items Total 

2014-15 2015-16 2016-17 2017-10 2018-19 

2 3 4 5 6 7 8 

--- ----
Gap (MT) 21,621 50,5 0 81,904 1,5 '1 ,086 

41. Ms. P. Bora, Legal Head, Dalmia Bharat Cement Ltd (former)y known as Adhunik 

Cement Ltd), who is present in today' Proceedings states that a part of the information 

and documents so ught by th, Comm ittc have already b en prov.ided to the North 

Eastern Regional Dlrecto.rat of the CPCB who i • undertaking detailed fu I (coal) Audit of 

various cement plants and Th rmal Pow r Plants in Meghalaya. he further stat s that th 

rem ining information and documents will also b provided to th CPCB shortly. 

The Committtee directs the Dalmla Bharat Cemen L d. t'O provide all requisi te 

information and documents to tbi Committe a well as to the CPCB within on week 

withou fail. 

ubjec to further corr clion on r ccipt f inform::ition/ documen t from Lhe Dalmia 

BharaL Cement Limited, the Commitlee decid s to stimate gap in coal r quir m nt for 

th above plant based on th data compiled by d1e CPCB and assuming that estimated 

r quirement of coal to produc one MT of clink rand one unit of power L same as th 

cm·r,sponding requirement of coal for c ment and TPP of the Meghalay Ce memt Limited . 

Y ar-wi e details of dinker/p w r produced, coal required to produce reported 

q L1 , n ity of clinke r a nd power (@ 14.66% for clinke r and 0.72 kg of coal p r kwh of 

power) and gap in coal requirement which l1as in all probability been met from illegally 

sourced local coal in respect of Clink r/Cemen plant and 25 MW capa ity captiv TPP of 

th Dalmia Bharat Cememt Limited, a per data provided by Dalmia Bharat Ccmenl 

Li mi t d to CPCB, ·ince the ba n on ill al ra t-hot coal mining wa impo •d by the ll on'bl 

NGT in April 2011, are as b low: 

Y ar 
Plant Items Total 

20H-15 2015· 6 2016·17 2017-18 2018-19 

1 2 3 4 5 G 7 8 

Clink 1'/ Clinker 
6,68,239 7,3 2,700 7,92,075 9,00.686 10,84,883 41.78,583 

Cc1nenl. produrnd (MT) 

Coal r quir d 97,964 1,07.414 1,16,118 1.32,041 l,59,044 ,12,580 
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Y ar 
Plant U!ems Total 

20 +15 2015-16 2016•17 20 7·18 2018-19 

1 2 3 4 s 6 7 8 

Pl nt (MT) 

Coal procured 
25,400 62,709 35,165 63,851 79,203 2,66,408 

(MT) 

Gap (M'l') 72,564 44,625 80,953 68,190 79,841 3,46,172 

Captiv Power 

Power 
Produced 
(Million kwh) 

117.403 108.108 88.733 102.4-85 110.108 526.84 

Pl. nl 
Coal req11ired 

84,530 77,838 63,888 73,789 79,278 3,79,323 
(MT) 

Coal procured 
14,225 34,167 16,960 15.770 13,570 94,692 

[MT) 

G p (MT) 70,305 43,671 46,928 58,019 65,708 2,84,631 

Total or .oal required 
1,82,494 1,85.252 l,80,006 2,05,830 2,38,322 ,9 ,903 

thr 
(MT) 

- t- ·-
:1 111 e1·/ Coal procured 

39,625 6,956 52,125 79,621 92,773 3,61,100 
C •ment 

(MT) 

and 

Pow r G p (M'r) 1,42,869 88,296 1,27,881 1,26,209 1;45,549 6,30,803 

plan 

42. Mr. P . .Kr. Jothi, Authoris d Sign:llory of Green Valley Industries Limited appe rs befor 

th Committee and places b for the Committee a communication dat d 14.08.2019 

addressed to Addl. Principal Chief Conservator of .Fore ts (Planning, Development nd 

L gal Matter ), Governm nt of M ghaloya wherein it is stat d bat the invitation to ttend 

lh is itting was receiv d y th m only on 12.08.2019. It is also stated in th said 

ommunication that invitalion to atl nd previous SitLing of the Committ e held n 

23.07.2019 ha al o no b en rec ived by them. He further state th t nature of 

information sought by the Committee I also not known to them. The Committ c pla ·ea 

copy of the said communication on record. 

Addi. Principal Chief Cons ~•rvator of Forests (Planning, Developm nt and Legal 

Matter ) places before th C mmilt a document wherein receipt of the invitation to 

allend pr vious si tti ng or the Com_mill e containing d tails of information/do ument 
Pag 34 of 46 

133
6233



ought by the committ e ha been duly acknowledged by a repr sentutive of Gre n Valley 

Industries Limited. 

The Comn,itt therefor dir •ct:; Managing Dir tor of Gre n Valley lndustri s 

Limited that all informalion/docum nts ought by th Committee shall posi ively b 

provided to the Committ e within on w ek. 

Subject to furth r correction on r 'C ipt of inform tion/docum nts from the Grc 11 

Vall y l ndustri s Limited, the Commitl :e d cides Loe tlmat g pin coal requirement for 

Lh abov c ment plant b . ·ed on the data compiled by th~ CPCB and assuming th 

estimated requirem nt of oa l to produ , one MT of clink · r by the em nl plant of Gr 11 

Valley .Industr ies Limit d Is same as th corresponding rcquircmen of coal for cem nt 

plant of the Meghalaya Cememt Limit d. 

Y ar-wise d ta.Us of clink r/pow r produced, coal required to pr duce reported 

qu atity of clinker (@ 14.66% of eJinker) and gap in c al r quirement which has in alJ 

probability been met from ill gaily sourced local coal i11 r sp t of Clink r/Cem nt plan.l 

o Lhe Green Valley lndu tri Limited, since the ban on illeg I rat-hol coal mining wa. 

imposed by the Hon'ble NGT in April 2014, arc as b low: 

l,t ms 
Year 

Total 

I 2014-·l5 2015-l6 2016-17 2017-18 2010-19 

1 2 3 4 5 6 7 
~- -

Clinker 
3,88,036 3,68/1-12 3,83,369 4,31,151 4,35,984 20,06,952 

produced (MT) 

Coal requl ed 
56,886 54,009 56,202 63,207 2,94,219 

(MT) 
63,915 

oa] procur d 
44,844 46,762 

(MT) 
50,555 51,060 30,278 2,23,507 

Gap (MT) 12,042 3,454 9,440 12,13 33,637 70,712 

43. Mr. Y.5. Sharma, AGM . .Accounts and Financ . JUD Cements Limited appear b• 1·e th 

Committee and places befor th f.ommitlee a c rnmunication dated 13.08.2019 

addressed to Addi. Prin ipal Chi f C nservator of Forests (Planning, Oevelopm "llt and 

Legal Matters), Gov rnment o( M ghal ya wherein it is staled that their unit w s not in 

op ration in the recent past, h nee most of th ir offi l I wer on leave, under U1e 

cir umstances, curren ly th y are not in position to compile and provide the information 
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ught by the Committe . It ha al o b en stated in the said ommunication that th ir 

official are supposed to re ume their c.lutie in the .la ·t week of th, curr nt month i.e. 

August, 2019. Mr. Y.S. Sharma in th said communi ation r qu ts that th y may b 

allow d the ,time till fir t we k of ptcmb r, 20 9 to compile and provide th r quisit _ 

dnta to th Committ e. The Committ places a copy of th sai 1 ,communi ti n on 

r>cord. 

The Committee dir cts th Managing Dire tor of JUD Cements Limited that all 

in ormation/docum nts sought by th Com milt shall positively b provid d to th _ 

Committee withio one week. 

Subj ct to furtJler correction on r c ipt f information/documents from the JUD 

Cement Limited, th Committee decid s to estimat gap, if any, in coal requirement for 

the abov cement plant b ed on rhe data compiled by the CPCB and assuming that 

imated requi rement of coal to produc one MT of cl inker by the cement plant or JUD 

Cemen Limited is same a th corre ·ponding r quirement of coal for men plant of the 

Meghalaya Cememt Limit d. 

Year-wi e d tail of clinker produced, coal required to produce report eod quantity 

of clinker(@ 4.66% of clinker) and gap in coal requirement which has in all probability 

been m t from illegally sourced local co J in respect of Clink r/Cemcnt plant of JUD 

Cements Limited, since the ban on illegal rat-bol coal mining was imposed by the llon'b ll:! 

NGT in April 2014, are as b low; 

--
Year 

Wrnas Total 
2014-15 2015·16 2016-17 20 7-18 20 0-19 

1 2 3 4 s 6 7 

Power Produced 
(Million kwh) 1,80,367 2, 3,961 1,45,419 1,72,206 1,24,702 8,56,655 

Coal required 
26,442 

(MT) 
34,2 21,318 25,245 18.281 1.25,586 

-
Coal procured 

22,729 
(MT) 

17,788 8,512 24,529 l 6,332 89,890 

Gap (MT) 3,713 16,511 12,806 716 1,949 Js,696 I 

4. Mr. A.11 Rajan from Hill Cement Limited pp ars b for th Committ and r •guests th 

Committ e to grant time till first week on November 2019 to provide re4uisil 

information/document· to the Committ c. Th Committee found the sam unacccptabl 
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and directs the Managing Director of Hill Cemen t Limited Lhat all information/documents 

ought by the Committee shall positively be provided to th Committee within on we k. 

Subject to further correction on receipt of infoTmation/documents from the Hill 

Cement Limited, the Com mitt decides to estimate ap in coal requirement for the above 

cement plant based on the d ta compiled by the CPCB and as urning that timated 

requirem nt of coal to produce one MT of clinker by the cement planl of Hill Cem nt 

Limited is same as the corresponding requirement of coal for cement plant of the 

Meghalaya Cememt Limited. 

Year-wise de ils of clink r/pow r produced, coal required to produce r ported 

quantity of clinker (@ 14.66% of clink r) and gap in ·oal requirem1:nt whl ·h has in all 

probability been met from illegolly sourced local coal in re p ct of Clinl<er/C ment plan 

of the Hill Cement Limit d, since the ban on illegal rat-hole coal mining was impos d by 

the lion'ble NOT in Apri l 2014, are as below: 

Vear 

It m Total 
:Z014·1S :Z015•16 2016-17 :Z017-18 2018-19 

1 2 3 4 5 6 7 

Clinker produced 
1,22,646 2,14,3 89 2,56,984 2,03,999 2,33,902 0,31,920 

(MT) 

Coal required 
17,980 31,429 29,906 34,290 1,51,279 

(MT) 
37,674 

Co I procured 
7,358 

(MT) 
10,000 13,948 6,120 7,107 44,533 

Gap (MT) 10,622 21,429 23,726 23,786 27,183 1,06,746 

45. Mr. S. J<. Patra and Mr. U. Das from M/s Shyam Century Limited appear before th 

Committee and places before the committee documents relating to their 13.80 MW 

capacity Captive Power Plant. The Com mitt- stakes these documents on r cord. 

Committee after examin tlon of the Detailed Project Report for the snid 13.80 

MW Captiv Power PJant prepared by Al<B Power Consultants Private Limited, a copy of 

which was provided to the Committee during the Sitting by Mr. S. I<. Patra, the Committtee 

observes that the said plant wa designed to us both bioma s fuel (wilh e timated 

calorift value of 3500 I( ca l/kg) and locally sourc d Meghalaya coal (with stlmated 

calorific value of 5500 Kcal/kg). The annual req uirem nt of fuel by the said plant at 100% 
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capacity l 77,616 MT of biomass fuel ., 11 l 1 ,256 MT of Megh laya oal , The ·p~ ·ific fuel 

requir ment of the said plant asp r th said report is 0.527 kg/kwh of coal or 0.827 kg/ 

kwh of biomass. 

It has also been stated in the documents hand d over to the Committee during 

the Sitting that specific fue l requir ment of the said TPP is 0.50· 0.70 kg of coal per kwh 

and 1.00 • .40 kg of al te.rnale fu I uch • cok fine, Tamilnadu Charcoal fine etc. p r 

l<wh. I< eping in view that the said TPP is about 15 ye.a rs old and II oth e r TPP have also 

reported specific fuel requirement around 0.70 kg/kwh of coal, the Committe is of th 

view that actual specific fue1 requirement of the said TPP ls O. 70 kg/ kwh of coal or 1.40 

kg/kwh of tile alternate fue l. 

Year-wise details of power produced, fue l r quir d to produc~ reported quan tity of 

power (@ 0.70 kg of coal/kwh or 1.40 kg of alternat uel/kwh) and gap in coal 

requ irement which has in all probability been met from illegally sourced local coa l in 

respect of captive TPP of the Shyam Century Limited is as beJow: 

YeaJ· 
It ins Total 

2014-15 2015-16 2016•17 2017-18 2010-19 

1 2 3 4 5 6 7 

Power Produced 
64.117 55.246 104.403 68.898 34.702 327.366 

(Million kwh) 

Coal r quired 
44,882 38,672 73,082 48,229 2,29,156 

(MT) 
24.,291 

Coal procured 
4357 

(MT) 
Jl461 72086 13704 4960 1,66,787 

Alternate fue l 
4-46 475 

procured 
- . . 29 

Gap (MT} 1,083 6,211 996 34,525 19,317 62,132 

46. Mr. S. Choudhury and Mr. V. Agarwal attends th is Sitting of the on behalf of Maithan 

Alloys Limited and places before the Committee a copy of Detailed Project Report (DPR) 

of their 15 MW capacity captive Th ermal Power Plant prepared by AKB Power 

Con ultants Pvt. Ltd .. The Committee ta kes a copy of the said DPR on re.co rd. The 

r maining information/document sought by the Committe have already b n provided 

/ clur.ing second day of Sixteenth Sit ing held on 23.07.2019. 
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The Committtee after examjnation of the D tailed Project Report observes that the 

said plant was designed to use both bam bo chip /dust (with estimated ca lorific value of 

2914 I< caljkg) and loca lly sourc d M ghalaya coal (with e tiniat cl calorifi vaJue of 

7,142 Kcal/kg). As per the said DPR, th annual requirement of fuel by the said plant at 

100% capacity is 32,400 MT of bamboo chips and 37,800 MT of M ghalaya coal. The 

specific fuel requirement oftbe said plant as per the said report is therefore 0.527 kg/kwh 

of coal or 0.827 kg/ kwh of biomass. 

It has also b en tated in the document handed over to the Committee during 

th meeting that specific fuel requirement of the sa id TPP is 0.72 kg/kwh. The sarTu 

appears to be comparable to the specific fuel requirement for other TPP . 

A per the information provided by Mai than Alloys Limited, during the period of 

last five years 2014-15 t 2018-19) its captiv TPP produced 331.823 Million units of 

power. At the afore-m ntioned p cifir fuel requirement of 0.72 kg of coal p r kwh, 

production of the above power required 2,35,527 MT of coal against which th above firm, 

a per these documents, purcha ed 3,13,785 MT coal. From the above, it app ar that th 

above TPP did not use any illegally ra ised coal during these years. 

The Committee further notes that th quantity of coal procured by Maithan Alloys 

Limilcd as per the Statement submitted to the Committee is substantially different than 

the quantity of coal r portedly consume i by the said Plant, as per the details given in a 

report n coal consumption by the Thermal Power Plan s and Cement lndu tries 

submitted to the Committee by North Eastern Regional Directorate of CPCB. The 

Committee therefore, directs the orth Eastern Regional Directorate of CPCB to re­

examine th records relating to purchase and use of coal by above TPP and submit a 

r port to the Committc within fiftc n day . 

47. Mr. A. K Verma attends this Silting ofth Committe on behalfofShrec Sakambari Ferro 

Alloys Pvt. Ltd. and places before the Committte information and document ough by 

the Committee. The Committee take a copy of th e documents on record. 

I 

On perusal of these information and documt:nts the Committee observes tJ1at unit of 

power produced by the aid Thermal Power Plant stated in the Statement provided to the 

Committee does not appear to be in order. The Committee also observes that the quantity 

of coal reported to b consumed by Shrce Sakambari Ferro Alloys Pvl. Ltd., a per the 

Statement submltted to the Commi ttee in thls Sitting is substantially different than the 

quantity of coal reportedly con urned by the said Plant as per details given in a report on 
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coal con umption by the Th rmal Power Plants and Cement lndu tries ubmilt d to th 

Committee by North Eastern R glonal Directorate of CPCB. Th, Committee therefor 

dire ts the North Eas ern Regiona l Directorate of CPCB to re·examin th r cords relating 

to purchase and u • of coal by above TPP and ubmit a report to the Committe within 

1ft en day . 

48. In compliance of dir ctions is ued by th Committee in th s cond clay of Sixteenth Sittin 

held at Shillong on 23.03.2019 Mawmlllh Cherra C ments Limited place bef r th 

Com mittee the Balance Sheet as on 31.03.2019. The Commjttt e place a copy of the said 

balance She ton rec rd. 

49. Th Committee notes th· t report on audit of each of the Coke Plants from which the 

coke has reportedly been sourced by th Jaintia Cement Limited, in the format stipulat d 

by the Com mittee for .resource (coal) audit of cement factories and Thermal Pow r Plants, 

is still awaited from North Eastern Regional Direc orate of CPCCH. The Committee 

th •refore reiterate . It rlier directi n to the effect that th North Eastern Regional 

Dir ctorate of CPCB, Shillong shall und rtake audit of ach of th C k Plants from which 

Lhe coke has reportedly been sourced by the Jaintia Cement Limit d in th form t 

litipulated by the Commitl for resourc (coal) audit r cem nt factories and Thermal 

Power Plants in Meghalaya and submit a report to the Committt! within one month. 

SO. Th Committee Furth r notes th ta report on audH o each of the Coke Plant located in 

Megl al ya in th format stipuJat d by the Comminee for re ource (coal) audit of c:emenl 

factories and Thermal P wer Pl nts in Meghalay till awaited from North Eastern 

Regional Directorate of C-PCCB. The Committ therefore re_iterat s its earli r direction t 

the effect that the North East m Regional Dir ctorate of CPCB, hillong shall und rtak 

audil of each of the C ke Plan locat d in M ghalaya in the forma stipulated by th 

Commi.tte for r ourcc (coal) • ud it of cement facto1~ics and h rmaJ Power Plants in 

Meghalaya and ubm ta roporl Lo the Committe • within 011 monlh. 

51 . Th Committee notes with gr at concern that lhe inspit ofpr.ior noti e, one Cem n Plant 

(viz. Virgo C ments Limited) and one Thermal Power Plant (viz. CMJ Breweries Limited) 

neither deputed a representative to attend this Sitting a well th Sixteenth Sitting of the 

Comautttee held at Shillong on 23.07.2019, nor have provided information/document 

ought by th Commi te from them. 

Th C mmittee dir ct th Mannging Di.r c or f these Pl n ~ to provide the 

requisite information o this Committ within one week without fail. 
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52. Dr. C. Sawanliana, Sr. Principal Sci ntist, Coun ii of Scientific and lndustriaJ R search­

Central Institute of Mining and l·u ,1 R e. rch (CSIR-CIMFR), hanbad made a 

presentation on progre s mad in study assign d tu the SIR·ClMFR to d v lop a protocol 

on closure of abandoned rat hole coal mines by controlled bla ting. During th 

pre entation Dr. Sawanliana stated that the CIMPR proposes to develop a protoc I to dos 

entry to coal seams by control! d bla ting. The surfa op ning f the mines, includin 

the box-cut shafts, are proposed Lo b do ed eith r by filling it with d bri_s or by 

construction of RCC slabs. The Committ e observ that the propos d protocol appears to 

be different than what wa nvisa.ged while assigning the study to th CIMFR. Th 

Gommitte a'lso observes that due to non-availability of large quantity of debris io dos" 

vicinity of the mines :it may not be c 't•effoctiv to close min s and box cut sh. fls of the 

ex is ing min by filling it with debris. 

The Comrnltt e keeping in view the above advises Dr. G. Sawanlian to re-examine 

and uitably amend the propos d pr t col. The am nded protocol m y provide for 

cla ure of the openings of th min s and box-cut hafts by controlled blasting at th 

suitable locations around pe,iphery of such openings. Tho Committee I o ugg ted that 

in the initial phase mines located ln riv r b ds and in clos vicinity of river / stre ms may 

be selected for closure by controlled blasting. The Committ e lso advi es Dr. C. 

SawanlJana tor ·examine and appropriately r •duce the lime-lines ugge ted for the study 

as majority of the secondary data required for the study are already av liable with the 

MSPCl3, North Eastern Space Application Centr (NESAC) and other agencies. 

53. Dr, A. Kr. Singh, Sr. Principal Scientist, CSIR- CIMFR, Dhanbad mak s a brief pre · ntation 

on progress made in a study assigned to the CSI R·Cl MFR on development of a protocol for 

treatment of acid mine drain originating from coal mine . During the pr en tion Dr. 

Singh sta s that the study envisag s design and d velopment ofa prototyp plant having 

the capacity to tr at cldic wal r origin ting from rat hole coal mines al Lhe rat of 250 

litres/hour. Th estimated co tor the plant is likely Lob about Rs. 15.00 lakh. H further 

' tat s that operation of the plant will also inv Iv xp •nditur n c n um· bl , power, 

manpower, r pair and maintenance. 

/ / The Committee ob erv that du to high capital and running co t it will not be 

to use the propos cl plant for restoration of the quality of acidic water in the 
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river / treams in the coal minin, arn <.:L •cl areas in he tate. The plant can at best be us d 

to meet requirement of drinking water in such ar as. 

The Committee keeping in vi w the ove advises Dr. A.K. Singh to explor 

feasibility to r duce the cost of the proposed prototyp . The Committee also advices Dr. 

A.K. Singh to r -examine and appropriately reduce th time-lines sugg t d for the study 

as majority of the s condary data r •quir d for the study are lr dy vailabl , with th 

MSPCB, NE AC and o·ther ag ncics. 

AGENDA ITEM NO, 4 

54·. The Chairman of the Committe states that he r ceived two simil r repre~entations dated 

12.07.2019 and dated 11.07.2019 from Mr. Marthon Sangma, Hon'ble M mber Legislativ 

A embly and Mr. Nizamuddin R. Marak r specti.vely regarding us f rack loading 

infrastructur having an area of 2,34,455 sqm (23.45 hectare) at Mendipathar Railway 

Station for evacuation of c-0 I allow d to be transported by the Hon'ble Suprem Court. H 

further states that keeping in view that the Mining and Geology Departm nt in h 

Government f Meghalaya i preparing a policy for ale and transportation or air ady 

xtracted coal, transportation of which ha. be n permitted by the Hon'bl Suprcm Court, 

he directed th AddL Principal Chi f C n ervalor of F re s (Planning. Developm nl and 

Legal Matters). Government of Mcghalaya to send a copy of these repr s ntations to th 

Commissioner and Secretary to the G vernmenl or Meghalaya, Mining nd Geology 

Department for con ·ideralion. Th Committee tak a copy of these repr sentations on 

record. 

Mr. T. Dkhar, IAS, Commissioner and Seer ary to the Governm n or Meghalaya, 

Mining and Geology Department confirm tJ1e receipt of these repr sen ta ti on and stat . s 

that availability of rake .loading infrastru ture at M odipatbar Railway Station will be kept 

in view while fin Ji ing a policy for handing over of the coal allow d to th, transported by 

the Hon'ble Supreme Court to the oal India LlmJted for I • dispo al through c-au tion. 

The Committee notes the same and dir c the Addi. Principal Chi f C n ervator of 

rorests (Planning, Developm nt and L gal Matt rs), Government of Mcgh laya to invite 

Chief Comm rcial Manager, North East rrontier Railways to attend Second Special Sittin 

of the Committee to be h ltl at Guw hati on 07.09.2019 to finalize modaJiti for 

Lransportation and dispo al of coal allowed to be tran ported by th Hon'ble Supr m 

Court through e-auctlon by the Coal India Limit d. 
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AGENDA ITEM NO. 5 

55. The Chairman of the Committees t s that he received a representation dated Nil from 

Mr. Rakbirthson D. Sangma r garding estimat of actual quantity of coal lying in tbe Stale 

of Meghalaya for auctioning in terms of the Hon'ble Supreme Court'.s final Order and 

Judgement dated 03.07.2019., In the said representation it has been stated that quantity 

of coal, stated to lying at various depots in the State reported to the Hon'bl Suprem 

Court by the State of Meghalaya may be 1,000 (one thou and) only times more than the 

actua l quantity ofcoaJ lying at lhes depots. 

He further states that keeping in view that the Mining and Geology Oepartrnent in 

the Government of Meghalaya is preparing a policy for sale and transportation of already 

extracted coal, transportation ofw.hich ha been permitted by the Hon'ble Supreme Court, 

he directed the Addi. Principal Chief Conservator of Forests (Planning, Developm nt and 

Legal Matters), Government of Meghalaya to send a copy of these representatlon to the 

Commi sioner a11d Secretary to the Government of M ghalaya, Mining and Geology 

Department for consideration. The Comrnittee talc s a copy of th e representations on 

record. The Committee takes a copy of the said representations on record. 

Mr. T. Dkhar, IAS, Commi ione.r and Secretary to the Government of Meghalaya, 

Minfog and Geology Department cortfirms recejpt of the 'ajd repr sentation and tates 

that complete detai ls of all tJ1e depots and coa l avai!abl at each su h depot in the State 

ha been placed before lh Hon'ble Supr me Court. A copy thereof is also being provid d 

to the Committee. He further state tha allegations made in the s,1id repres ntation is 

ba . less, frivolous and devoid of any merit. 

The Committee takes n te of th • riousness of the allegalions made in the said 

representation and directs th Comm issio:ner and Secretary to the Government of 

M ghalaya, Mining and Geology Department that to counter such allegations in an 

eff ctive and transparent manner, vid or •cording of all th coal depots where the coal to 

be handed over to the Coal lndia Limi ted is presently lying, to be recorded by joint Leams 

consisting of a representative from the Mining and Geology Department, Meghalaya Stat 

Pollution Control Board and the Coal Ind ia Limited, as d.irected by LJ1 e CommitLee in its 

First Special Sitting held at Shillong on 12.07.2019 and use of high resolution sat llite 

imagerie • for di~ rent time-inl rva l since the imposition of ban on coal mining by lhc 

llon'ble NGT to ascertain continuous ex istence of all such coal dumps ·ince imposition of 

ban on coaJ mining by the J-lon'ble GT in Apr.ii 2014, shall be csscntfal compon nts of the 
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Policy b ing formulated for handing ovt:r o the c al to Lhe Coal India Limit d for dis sal 

through e-auction, 

AGENDA ITEM NO, 6 

56. Th Chairman of the Committ stat s th t he r eiv d a pr posal from a concern d 

Authority in the Indian Anny on involv ment of Eco Task Force (ETP) Battalions for 

r sloration of environm nt in rea aff ted by ill g I rat hol coal mining in M ghaJay . 

The Committee takes a copy of the said proposal on record. 

Mr. C.P. Marak, IFS, Principal Secretary to th Government of Meghalaya, Mining and 

Geology Department tates tha proposal s eking r i ing of an RTF Battalion in th Stat 

i • pres ntly pending before th Gov mm 11t. De ·hion on the said proposal is awaited 

mainly due to inability of the tate to make availabl the requis:ite fund LO m l 

inrastructural and operational n eds of th Batt lion. Th State is also finding i difficu lt 

to make available requisite land for establishm nt of the headquarter and oth r 

p rati nal units of the EFT Battalion. 

Th Committe dire ts that the id proposal may first be de.liberated by the Sub­

ommittee constituted under Chairman hip of Dr. Shantanu Kr. DtJtta, Addi. Director, 

CPCB. A report of the Sub-committee on the matt r may be placed before the Committee 

wi.thin two months. Representative of the Forest and Environment Departmen in th 

aid Sub-Committe.e shall make availab le all relevant information on the matter to th 

ub-Committee. 

7 

57. Th Chairman o the Committ ates tbal h received a copy of a communication dated 

02.08.2019 from Dr. Manjw1atha C. IFS, Secretary to the Government o M ghalaya, 

Mining and Geology Departmen addre d to the Director of Min raJ R sourc , 

Gov rnment of Meghalaya containing approval of the Governm nt of Meghalaya for 

tnnsportation of 38,340 MT coal eiz d and auctioned under section 21 (4A) of th Min s 

and Min rals {Development and Regulation) Act, 1957 in favour of Mr. Eranti Sympli, 

Byndlha i Village, East Jaintia Hill district. The Committee takes a copy of th sai<I 

communication on record. 

Mr. T. Dkhar, IAS, Cornmi loner and Se retnry t the Government f M ghalay , 

Mining and Geology D partment "lat Lhat th id illegally min d coal wa seii d by th 

officers duly autboris d by the St te Govl.!rnm nl. 'l'hc Competent Court by ~n ord •r dated 

12.07.2019 has confiscated the said coal in favour of the State Government. 
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. -
The Committee directs the C mmi ~ ion r and S_ retary t the Government of 

M ghalaya, Mining and G ology Dcpartm nt to provide t tbe Committee within a week a 

copy or the Order(s) made by th • o ncemed Court to confiscate the said coal along with 

th f !lowing 1nform tion: 

Nam and Date of Quanti ty Nam and case/ Punishment 

full address eizurc seiz d (MT) de ignation Complaint award d to 

of person(s) of the No. the per on(s) 

from whose Offic r(s) frorn whos 

poss sion who has pos es ion th 

the eiz.ure m de the seizur has 

ha been seizure b en made 

mad, 

( ) (2) (3 (4) (5) (6) 

Date of publication of Last date for No. or Bids Th bas Rat (Rs/MT) 

N tice Inviting Bids receipt of Btds Received at which the bid has 

for disposal of the been accepted 

coal 

(7) (8) (9) ( O) 

Taxes and other levies to be paid by the ucce ful bidd r (Rs./MT) Gross Amt. 

Royalty DMF M !RF GST Any other 
payable by 

am t. (pl. 
SU ~ , ~ ·ful 

specify) 
bidd r 

(Rs/MT) 

(11) (12) (13) (14) (15) (16) 

The Committe also notes that in compliance of direction is ued to th Committ 

by the Hon'ble 'NGT by order dated 11.04.2019, the Committee In its Twt!lfth Sitting held 

at Shillong on 25.04.20 9 i su d a dir tion to the effect that to regul te th 

transportatjon of coal, the State Government hall follow the procedure simila r to on 

stipulated in Appendix XII of the EIA Noti 1cation 2006, inserted vide Notification bearing 

No. S.O. 141 (E) dated 15.01.2016 for monitoring of. and mining nd river bed mining, so 

that the transportation of coal is r egulated. The system provid s for adequat - curi y 

fcatur s of Transit Pass (TP)/ Challan to pr ·ven their _ounlerfeiting or multipl us , 

canning and uploading of TPs/ Challan: on a centralis d serv r lo b eking of 
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S/d 
True Copy

' 
TPs/Challans to heck th ir validity, GPS tracking f v hides and g neration of reporrs 

and alerts iu cas of d t ction of ny nomaly. Th Corn mi t - further notes tJ1at to nsure 

xpeditious dispos l (after obtaining pri r approval or th cone rned court) of seiz d coal 

in a rran p rent manner the Committ c in the aJd Sitting directed that the Mining and 

Geology Departm nt, Government of M ,1,alaya h JI explore the Feasibility to dispose of 

such coal through e-auction conducted by the Coal lndfa Limited. The State Government 

whiJe allowing transportation of such a buge quantity of the coal has app ared to hav 

ignored th s • dir ctions. The Committee dir cts the Commissioner and Sci.:r tary to th 

Govemment of Meghalaya, Mining and G ology Dcparbnent to appris the Committee the 

reasons for .ignoring the afore-m ntioned direction of d1e Committee while disposing off 

the said seized coal. 

58. The Committee. proposes to have its S ond Sp cial Sitting at 1 .00 AM ~nwards on 

07.09.2019 in the Confer nc Hall at Guest Haus of the North East rn Coalfl Id Coal 

India· J.,imited located at Black Di mond Towers, GS Rd, ABC, Post Office, Christi n Basli, 

Guwah ti, Assam 781 005 to examine rh Policy being formulated by th Stat for handing 

over of tbe coal available at such depors lo the Coal lndi Limited for di p _ • I through -

auction. 

To hav meaningful discussions in the aid Sitting, the Committee directs th 

Commissioner and Seer tc1ry to the Government of Meghalaya, Min.ing and G ology 

Department that a copy of the said Policy os approv d by the Cabinet ·h II be prnvicJed t 

alJ n ember of th Committee atl ast one week before the said Sp clal Sitllng. 

Th Member-Secretary of the C mmittee hall invlt all concern d to altend th 

said Special itt!ng, 

The me ting ended with a vote ofth nks from the Chair. 

(Ju tice 
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Item Nos. 01 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 110(THC)/2012 

Threat to life arising out of coal mining 
in south garo hills district  Applicant(s) 

Versus 
State of Meghalaya & Ors. Respondent(s) 

Date of hearing: 22.08.2019 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 For Applicant(s): Mr. Raj Panjwani, Sr. Advocate with Mr. Aagney 
Sail, Advocate  

For Respondent (s): Mr. Ranjan Mukherjee, Mr. Avijit Mani Tripathi, 
Mr. Shaurya Sahay, Kr. K.V Kaarlyngdoh, 
Advocates for State of Meghalaya 
Mr. AND Rao, Mr Amber Sachdeva, Advocate for 
Star Cement & Meghalaya Power 
Mr. P. Yobin, Advocate for State of Assam 

ORDER 

1. The matter pertains to remedial action against unscientific ‘Rat Hole’

Mining of coal in the State of Meghalaya.  Proceedings commenced on

the basis of a news item to the effect that on 06.07.2012, thirty coal

labourers were trapped in a coal mine and fifteen of them died.  After

due consideration of the matter, on 17.04.2014, this Tribunal

directed the State of Meghalaya to ensure that rat hole mining is

stopped forthwith throughout the State and any illegal transport of

coal shall not take place until further orders.

Annexure R17/7

., 

"' ~ ~'" ~ .. 4'~~ TRIS\)~"'"' ~ ., 

~ ''- - , - ,...~ 
. ...... ,/ · :~ . . ,-·, .. _ . .,,., 

-- - , ' - ,:;' - .... -

146
6246
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2. On 09.06.2014, to give effect to order dated 17.04.2014, a Committee

was formed to quantify extracted coal and its location, assess its

value and also to prescribe mode of its transportation.  In the light of

the report this Tribunal, on 07.10.2017, noted that 6.3 million tonnes

of illegally mined coal  valued at Rs. 307 Crores was lying in the State

on which royalty of Rs. 400 Crores was assessed. Direction was

issued for videography in the operation of the weigh bridges. The

issue of quantum of coal to be permitted to be transported was to be

gone into with the assistance of the Committee. Further, direction

was issued to credit the amount of royalty in a separate account with

10% of the value of coal to be credited to Environment Protection

Fund.  On 31.03.2016, the Tribunal directed that except the coal

already transported, the remaining will vest in the State.

3. Finally, on 31.08.2018, after reviewing the earlier proceedings, this

Tribunal directed that rat hole mining will remain prohibited and so

also the transportation of the mined material.  The State will be the 

custodian of the available coal for which necessary inventory will be

prepared.  For restoration of the environment and rehabilitation of 

the victims, this Tribunal directed constitution of a Committee to be 

headed by a former High Court Judge.  The Committee was at liberty 

to take up incidental issues.   

4. The Committee gave its report on 02.01.2019 which was considered

vide order dated 04.01.2019 with regard to the following questions

framed by the Committee:-

“(A) Whether coal mining activities, including 

extraction of coal and the transportation of the 

same, are going on despite the order passed by 

., 
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the Hon’ble NGT imposing ban on coal mining and 

transportation? 

(B) Quantity of extracted coal as on the date on

which the ban was imposed by the Hon’ble NGT

and left to be transported?

(C) Quantity of un-inventoried coal which has been

extracted before imposition of ban by the Hon’ble

NGT?

(D) Whether coal mining activities as well as

dumping of coal results in adverse environmental

effect, if so, the nature and extent thereof?

(E) What are the steps required to be taken by the

Committee for restoration of the environment and

rehabilitation of victims of coal mining?

(F) The extent of execution of the Action Plan

prepared by the Committee?”

5. The Tribunal noted that a further tragic incident took place on

13.12.2018 where 15 workers were trapped.  The report was that the

illegal mining was still continuing.  The assessed quantity of such

coal was 23,25,663.54 MT. The mining was resulting in adverse

impact on the environment for which a study was required to be

undertaken.  Action plan was proposed for restoration of the 

environment.  In view of the consistent failure of the State in 

enforcing the law, this Tribunal held the State to be liable to deposit a 

sum of Rs. 100 Crores with the Central Pollution Control Board 

(CPCB) to be spent for restoration of the environment.  The Tribunal 

also observed that the Committee may consider seizure of equipments 

used for illegal mining or transportation, to be released only after 

payment of 50% of the showroom price of such equipments.  The 

Tribunal suggested that the Committee may consider the following: 

“36. The Committee may also consider the following:- 

1. Any cranes and trucks found to be involved in

illegal mining or transportation which have not

yet been seized may also be seized. The seized

vehicles or equipments be released by the

., 
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concerned District Magistrates only after 

recovering damages to the extent of 50% of the 

showroom price of the vehicles or equipments. The 

said amount may also be credited to the 

restoration fund. 

2. Efforts be expedited to identify victims who have

suffered at least since 01.07.2012 and to assess

loss to the environment and the manner of

restoration.

3. Disaster Management Plan for the whole of the

area ‘on site’ as well as ‘off site’ needs to be

prepared and put into operation.

4. Appropriate technology to replace rat hole mining.

5. Resource (coal) audit of Meghalaya Power Limited

and Star Cement Limited to ascertain the

legitimate procurement of coal and its source.

6. The Committee may take services of NEERI

Nagpur, Indian School of Mine, Dhanbad, FRI

Dehradun, CPCB apart from any other agency for

making assessment of the damages.

7. Survey of health of the habitants may also be

considered.

8. Skill Development Programmes to provide

alternative means of employment to the workers 

involved in rat hole mining may be considered. 

9. Mitigation/restoration of impacted areas due to

AMD.” 

6. Further report was considered on 11.04.2019. The Tribunal 

approved the recommendations including those for installation of 

digital display boards in respect of quality of water of the concerned 

areas and evolving mechanism for effective action against 

transportation of illegally mined coal such as electronic manifest 

system, audit of source of coal acquired by the power generation and 

cement plants. 
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7. Further report dated 02.08.2019 has been received from the

Committee to be considered today.  We may note that the Hon’ble

Supreme Court, vide judgement dated 03.07.2019, in Civil Appeal No.

10720 of 2018 (State of Meghalaya v. All Dimasa Students Union,

Dima Hasao District Committee and Ors) and other connected decided

Appeals arising from orders of this Tribunal, directing, inter alia, as

follows:

“Conclusions:-

191. From the foregoing discussions we arrived at following

conclusions:-

xx xx      xx 

9) As per statutory regime brought in force by

notification dated 15.01.2016 issued under

Environment (Protection) Act, 1986, environmental

clearance is required for a project of coal for

mining of any extent of area. While implementing

statutory regime for carrying mining operations in

the Hills Districts of the State of Meghalaya, the

State of Meghalaya has to ensure compliance of 

not only MMDR Act, 1957 but Mines Act, 1952 as 

well as Environment (Protection) Act, 1986. 

10) In Hill District of State of Meghalaya for carrying

coal mining operations in privately 

owned/community owned land it is not the State 

Government which shall grant the mining lease 

under Chapter V of Rules, 1960, but it is the 

private owner/community owner of the land, who 

is also the owner of the mineral, who shall grant 

lease for mining of coal as per provisions of 

Chapter V of Rules, 1960 after obtaining previous 

approval of the Central Government through the 

State Government. 

    xx xx       xx 

13) In event the mining is carried out by a mining

lease holder as per the provisions of Act, 1957

and Rules, 1960 with an approved mining plan

there can be no objections in carrying of such

., 
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mining operations under the regulation and 

control of the State of Meghalaya. We clarify that 

in event mining operations are undertaken in 

privately owned/community owned land in Hills 

Districts of Meghalaya in accordance with mining 

lease with approved mining plan as per Act, 1957 

and Mineral Concessions Rule, 1960, the ban 

order dated 17.04.2014 of the tribunal of the NGT 

shall not come in way of carrying mining 

operations. 

     xx xx     xx 

 
 

20) The coal extracted and lying in open after

15.05.2016 does not automatically vest in the

State of Meghalaya and the owner of the coal or

the person who has mined the coal shall have the

proprietary right in the mineral which shall not be

lost.

21) The suggestion of learned Amicus Curiae that

entire extracted coal lying at various places in

hills districts of Meghalaya be directed to be

taken over by Coal India Ltd. is accepted. The

Coal India Ltd. may dispose of the same as per

its normal method of disposal and proceeds be

dealt with as per directions issued. 
 

22) The State having carried out the assessment of

the coal lying in the aforesaid four districts 

including the details of the quantities and the 

details of owners being available with it, it may 

ensure that entire coal is handed over to the Coal 

India Ltd., as per the mode and manner to be 

formulated by Katakey Committee in consultation 

with officers of the Coal India Ltd. and the State 

of Meghalaya. 

23) It is for Coal India Ltd. to decide as to venue,

where they shall receive the coal, i.e., either at

any of its depot or any other place in the State of

Meghalaya and it is for the Coal India Ltd. to

finalise the process of disposal and auction of the

coal. It shall be the duty of the State of

Meghalaya and its officers especially Deputy

Commissioner of the area concerned to enter

details of quantity of the coal, name of the owner

and place from where it is collected. All concerned

., 
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shall take steps to ensure weighment of the coal 

when it is received by Coal India Ltd. 

24) The expenses of transportation shall be borne by

the State of Meghalaya, Coal India Ltd. or by

both, which expenses shall be deductible from the

price received of the coal. The State of Meghalaya

shall be entitled to royalty and payment towards

MERP Fund as well as taxes out of the price of

the coal. After deducting its expenses for

transportation with 10% of price of the coal, the

Coal India Ltd. shall remit the balance amount to

the State and it is for the State after deducting

the royalty and payment to the MERP Fund and

taxes to pay back balance the amount to the

owner.
 

25) The coal which has been seized by the State in

illegal transportation and illegal mining for which

different cases have been registered by the State,

is not to be dealt with as directed above. The

seized coal shall be dealt by the State in

accordance with Section 21 of the Act, 1957 and

on being satisfied, the State can take a decision

to recover the entire quantity of coal so illegally

raised without lawful authority.

192 In view of the foregoing discussions and 

conclusions, all these appeals are decided in the 

following manner: - 

 

 xx    xx        xx 

 
 

4)  All I.As. seeking direction for transportation of

coal are disposed of directing: - 

 

i) All extracted coal as assessed by State of

Meghalaya lying in different districts of 

State of Meghalaya which as per order of 

NGT is in custody of State of Meghalaya 

shall be handed over to Coal India Ltd. for 

proper disposal. 

ii) The Katakey Committee after discussion

with Coal India Ltd. and State of Meghalaya

shall formulate a mechanism for transport,

weighment of all assessed coal.
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iii) The Coal India Ltd. shall auction the coal so

received by it as per its best judgment and

remit the proceed to State to the extent as

directed above.

iv) All coal seized by the State for which cases

have already been registered shall be dealt

by the State in accordance with Section 21

of 1957 Act.”

8. We may now deal with the report of the Committee which is, inter

alia, as follows: 

“It is, therefore, evident that though the learned 

counsel appearing for the State of Meghalaya 

submitted before the Hon'ble Tribunal that the 

compliance report in that regard shall be submitted 

to this committee within two weeks, the direction to 

install Digital Display Boards has not been fully 

implemented till date. As stated above, such Boards 

have been installed in the State Capital, i.e., in 

Shillong only. The same have not been installed in 

the coal mining affected districts and Sub-Divisions 

so far. 

  The Committee directs the aforementioned 4(four) 

Cement Plants, namely, Green Valley Industries Ltd, 

Gold Stone Cement Ltd, Hills Cement Ltd and Virgo 

Cement Ltd and one Thermal Power Plant, namely, CMJ 

Breweries Ltd to depute their representatives to attend 

the next sitting of the Committee scheduled to be held on 

14.08.2019 along with all required information and 

documents without fail. 

The Secretary to the Govt. of Meghalaya, Mining 

and Geology Department, during the Proceeding No. 16-

B held on 23.07.2019 has produced before the 

Committee a letter dated 22.07.2019 seeking a month's 

time to formulate a comprehensive plan and proper 

policy of transportation and handing over of coal to the 

Coal India Limited for disposal/auction as per rules of 

the Coal India Limited. The Committee has also been 

., 

"' ~ ~'" ~ .. 4'~~ TRIS\)~"'"' ~ ., 

~ ''- - , - ,...~ 
. ...... ,/ · :~ . . ,-·, .. _ . .,,., 

-- - , ' - ,:;' - .... -

153
6253



9 

informed that after finalisation, the same shall be placed 

before the Committee for deliberation. 

Based on the said communication, one month 

time has been granted to the Mining and Geology 

Department, Govt of Meghalaya. The second special 

sitting scheduled to be held in Guwahati on 26.07.2019 

with the representatives of the Coal India Limited and 

the concerned departments of the Govt of Meghalaya to 

discuss about the formulation of a policy for 

transportation and handing over of the coal to the Coal 

India Limited, has, therefore, been postponed and the 

next date was decided to be fixed in its Proceeding to be 

held on 14.08.2019. 

The Committee in the said Proceeding has 

recorded that the majority of the directions issued by it 

in the Proceeding No.12 dated 25.04.2019 have not been 

implemented so far and hence the Commissioner & 

Secretary to the Govt of Meghalaya, Mining and Geology 

Department has been directed to submit a report on the 

status of implementation of each of these directions in 

the sitting scheduled to be held on 14.08.2019. 

From the aforesaid position, it is, therefore, 

evident that the directions issued by the 

Committee in its Proceeding No.12 dated 

25.04.2019 have not been fully complied with till 

date. 

(C) CONSIDERATION OF THE RECOMMENDATIONS

OF THE  COMMITTEE MADE IN ITS

PROCEEDING NOs. 13, 14 AND 15  DATED 

03.05.2019, 03.06.2019 AND 28.06.2019, 

COPIES OF WHICH HAVE BEEN SENT BY 

MAIL IN ngp.filingAgmail.com  ON 

08.07.2019. 

(1) The Committee in the Proceeding No.13 dated

03.05.2019 recommended for consideration for

release of an amount of Rs.40,36,500/- from the

MEPR Fund to implement the pilot project for

aforestation and reclamation of coal mining

affected land and organisation of festival-cum-
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mass awareness programme submitted by the 

Principal Chief Conservator of Forest (Climate 

Change Research and Training), Govt of 

Meghalaya and North Eastern Regional Office of 

the Central Pollution Control Board. 

(2) The Committee also in the Proceeding No. 14

dated 03.06.2019 has recommended for

consideration by the Hon'ble Tribunal for passing

necessary order for deployment of CAPFs to

assist the State Police in checking the

transportation and mining of   coal in the State for

the purpose of enforcement of the direction issued

from time to time to ban illegal mining and

transportation of coal.

(3) The Committee in the said Proceeding had also

recommended for consideration by the Hon'ble

Tribunal to release an amount of rupees one crore

from MEPR fund to facilitate the Forest &

Environment Department for aforestation of the

coal mine affected areas and to ensure

availability of adequate number of good quality

plants.

(4) The Committee in the Proceeding No.15 dated

25.06.2019 has also recommended for 

consideration by the Hon'ble Tribunal for release 

of Rs.19,19,500/- from the MEPR Fund towards 

the cost to be incurred in the Pilot Project of Micro 

Algae Treatment of the acidic water in the 

identified stream in the coal mining affected 

areas to be implemented by M/S Trinity Impex 

International. 

The Hon'ble Tribunal may consider the aforesaid 

recommendations of the Committee. 

The Committee, on 31.08.2019 shall submit the 

further report relating to the status of implementation of 

the Action Plan prepared by it, directions issued by it 

from time to time and also the directions issued by the 

Hon'ble Supreme Court in Civil Appeal No. 10720 of 

., 
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2018 (State of Meghalaya Vs All Dimasa Students Union, 

Dima Hasao District Committee and Ors) and other 

analogous matters passed In Judgment & Order dated 

03.07.2019.” 

9. Learned Counsel for State of Meghalaya submitted that with regard

to display boards, further steps have been taken and a report dated

03.08.2019 has been filed before this Tribunal and a report will also

be filed before the Committee. The Committee may look into the

same.  

10. As regards effective action against illegal transportation, the

Committee has suggested deployment of Central Armed Forces and

the State Police. The Committee has also suggested release of certain

funds. Learned counsel for the State submitted that the

recommendations of the Committee be accepted.

11. We accept the recommendations of the Committee for release of the

amount as presented in para (3) & (4) of recommendations as noted 

above. As regards deployment of Central Armed Police Forces (CAPF),

our attention has been drawn to earlier proceedings before this 

Tribunal in order dated 25.03.2015 as follows: 

“ 
1. The Additional Secretary, North East in the Ministry of

Home, Central Government shall, within a period of two 

weeks from today, hold a meeting with the Chief 

Secretary of the State of Meghalaya and other 

concerned Authorities and consider the proposal of the 

State of Meghalaya for deployment of appropriate force 

to ensure compliance of orders of the Tribunal and 

protection of the Environment and Ecology, particularly 

water bodies as recorded in various orders of the 

Tribunal. We are hopeful, that the decision will be taken 

objectively and in the interest of public at large.” 
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12. We are informed that in pursuance thereof, the Central Government

did provide the requisite Forces at that time. In the light thereof, the

State of Meghalaya to follow the same course of approaching the

Central Government.  The Central Government may give due

consideration to such proposal expeditiously.

13. Only other issue which survives for consideration is the enforcement

of directions of the Hon’ble Supreme Court for handing over coal

already mined and lying at various places in Meghalaya to the Coal

India Ltd. As per directions of the Hon’ble Supreme Court, in the

judgement dated 03.07.2019 the same may be looked into by the

Committee in consultation with the officers of Coal India and the

State of Meghalaya. We suggest that the Committee may fix specific

timeline for the purpose.

14. Our attention in this regard has been drawn to a Challan dated

13.08.2019 issued by the Divisional Mining Officer, Jowai with 

regard to transportation of the ‘auctioned’ mineral. Learned Counsel 

for the State may ascertain whether the transportation is in terms of 

the scheme prepared by the Committee in accordance with the 

directions of the Hon’ble Supreme Court and if not, remedial action 

may be taken. The Committee may look into this aspect and 

applicability of online electronic manifest system for regulating 

movements of vehicles and issuance of challans as per the Tribunal’s 

order dated 11.04.2019.  

15. The companies in question are directed to furnish the requisite

information to the Committee, failing which this Tribunal may have

to take coercive measures against the Chief Executive Officers of the
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companies. This aspect will be considered in the light of further 

report of the Committee. The Committee may also make its 

recommendations about the conduct of officers not cooperating in 

compliance of orders of the Hon’ble Supreme Court and this Tribunal 

so that the State may take appropriate action and inform this 

Tribunal.  

16. The Committee has proposed to send its further report by

31.08.2019. Thereafter, a further report be sent after three months

by 30.11.2019.

17. List again on 10.12.2019 or as and when the occasion arises.

Adarsh Kumar Goel, CP 

S.P. Wangdi, JM 

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM 

August 22, 2019 

Original Application No. 110(THC)/2012 
AK 

S/d 
True Copy
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Annexure R17/8
l Green Val liey Industries Lim ited 

C IN NO .. U2G942Ml 2007PLC008273 

Date: 26.08.2019 

To, 
The Additional Principal Chief Conservator of Forests 

(Planning, Development and Legat Matters) 

Department of Forests and Envirnnment 

Sylvan House, Lower Lachumiere, 

Shillong- 793 001 

Re: Submission of inforrnationldocuments 

Sir. 

We are in receipt of your e~m.~1! dt 21~t August'2019 attaching a copy of the record of 

minutes of proceedings of Seventeenth Sitting of the Committee constituted by the Hon'ble 

National Green Tribunal (NGT) under Chairman ship of Hon'ble Mr. Justice B.P .. Katakey, 

Former .Judge, Guwahati High Court held on 14th August. 2019 at 10.00 AM onward in 

Conference Hall at Office of the Principal Chief Gonservatu of Forests & Head of Forest 

Force, Sylvan House, Lower Lachumiere, Shillong for our infq rmation and necessary actions 

as indicated therein, 

We have gone through the same and noted the content therein. In this regard we 1;voufld like 

to state as under: 

In Para 42 of the attached recon:J of minutes the following is stateo: 

'Addi. Principal Chief Conservator of Forests (Planning; DeveJopment and Legal Matters) 

places before the Committee a docwnent ·.vherein rece{.vi of the mv1tation to attend previous 

sitting of the Committee containing details of me-nts sought by the ,. 

committee has been duly acknov14edged by a represent.eti:,e of Green 

Um#ed.' 
r' • 

? '.1.- -.. «.. ,!t; 
:~-~ ~?]·:1_--::._ , __ .. ~~~ ,~ G,R0UP 

Guwahati omce: 4thfl()O~-lB Plaza, G.S. Road, 8hangagarh, Guwahatt-781 (105, T +91 361 2.465481 / 82 I 83 J 84 

Regd. Office & Pt.ant: Vii i. Nongsniog, PO. Chiehniphi. PS. KMiehriat. pist. Jaintia Hil ls, Megh.:ilay.a-793 200 

Group Corporate Office: 602 'LORDS' 711 , Lord Sinha Road, Kolkata-700 071 , T +91 33 22827367 I 7368 F +91 33 22828307 

• E : info@greenvalliey.com 

A GNG GROUP COMPANY 
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Green Valliey Industries Limited 
GIN NO.: U26942Ml2007PLC008~!73 

In this regard, we would like to humbly state that the copy of the invitation to attend the 
meeting held on 23.07.2019 said to be acknowledged by our representative was not 
produced in the meeting held on 14.08.2019 in the pri;,~,ence of Mr. P.K. Joshi, our 
representative, who was present in the said meeting. We, th-:erefore, request your good office 
to please provide us with a copy of the same for our records and ready reference. Till we 
receive a receipted or acknowledged copy of the i vitation, we have no option but to assert 
that such communication was not received by us frorn your u0od office to appear before the 
Hon'ble Committee on 23rd July' 2019. 

Even though we are not aware of exact requtrements till date, based on our verbal 
discussions with some of the attendees of the meeting held as on 14.08.2019, we are 
enclosing the following information/documents in the matter: 

Year-wise details of clinker produced in Financial Ye,:ar 2014- 15 to :2018-19. 

Year-wise details of coal and/or any other alternate iuel consumed for production of 
Clinker as stated above. 

• A copy of annual report for the Financial Year 2014-15 to 2017-18. 

We hope these will meet your requirements 

Thanking you. 

Yours truly, 
For Green Valliey Industries Ltd. 

(Authorised Signatory)­

Encl. : As above. 

c;.!t:; 
-...,,, GR-OlJP 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road, ,Bhangagarh. Guwahati-781 005, T +91 3'61 24'65481 l 82 / 83 / 84 
Regd. Offi(:e & Plant: Vii i Nongsning, PO. Chtehruphi, PS. Khrehriat , Dist. Jaintia Hilts, Meghalaya-793 200 

Group Corporate Office: 602 "LORDS 7/1 . Lo-rd Sinha Road . Kolkata-700 07 1, T +9 33 22827367 I 7368 F +91 3-3 22828307 
E . info@greenvalliey.com 

A GNG GROUP COMPANY 

,. 
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Green Valliey Industries Limited 
ClN NO.: U26942ML2007PlC008

2

73 

Annexure-A 

Year Wise Clinker Produ�ioo from 2;0:14,.1.S to 2018-19 

Year 

2014-15 

2.015-16 

2016•17 

2017-18 

2018·19 

Production {in MT .. ..,}-------;

3)3.8,036

3,68,412 

3,83,369 

4,31,151 

4,3.5,984 

,. 

Guwahati Office: 4th F!oor. LB Plaz.i, GS. Road. Bhangaga,h, Guwahati••78i 005. T +91 36i 2465481; 82 I 83 / 84 
Regd .. Office & Plant: Vdl Nongsning, P.0 Chiehruphf, PS. Khlieh,iat, Dist J°a;intia Hills, Meghalaya-7$3 200 

Group Corporat-e Offi:ce; 602 ·LORDS 711. Lord Sinha Road., Kolkata-700 071, T +o91 33 22827367173,68 ,F +91 33 22828307' 
E ; info@greenvamey.c.om 

A GNG GROUP COMPANY.: 
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Green VaHiey Industries Limited 
C1N NO,: U26942Ml2007PLC008273 

Annexµre-8 

Year Wise Coaf / Alternate fuel Consu.mpt1on from 2014-15 to 2018-19 

Year Coal (in MT) Alternate Fuel {In MT) 

2014-15 44,844 17,105 
i i 

I 
2015-16 ' I 50,555 18,280 

1 

I 
I 

2016-17 
) 

46,762 28,221 

I 
2017-18 I SJ,068 35,020 

' ' ! 
2018-19 I 30,278 49,122 

i-,_,.,.._ I 

,. 

Guwaha:ti Office: 4th floor, LB Plaza, G.S. Road, Bhangagarh, GuwahalJ-781 oos.- r +91 361 2465481 f 82 / 83 J 84 
Rogd. Office & Plant: vm Nongsning . P.O Chiehruphi , PS. Kh liehriat Dist. Jaintia Hi'lls, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Ko!kata-700 071 . T ➔• 91 33 22827367 l 7368 F +91 33 22828307 
E . info@greenvalliey.com 

A GtlG GROUP COMPANY 
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Annexure R17/9 (Colly)
GOVERNMENT OF MEGHALAYA 

DEPARTMENT OF FORESTS AND ENVIRONMENT 

OFFICE OF 
THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS: MEGHALAYA 

& HEAD OF FOREST FORCE -
No. MFG.39/87 /NGT (C)/ Vol.-IX/ I l, 't-~ 3, 

~ 
Dated ~hillqng the ~ SeQteI!},ber, 2019 

lt.~ue • -

From: Shri H. C. Chaudhary, IFS 
Addi. Principal Chief Conservator of Forests (Planning, Development and Legal 
Matters), Government of Meghalaya, Shillong 

To: The Managing Director 
Green Valley Industries Limited 
Village- Nongsning, P.O. Chiehruphi 
East Jaintia Hills District, Meghalaya 

Sub: Record of Minutes of Proceedings of Seventeenth Sitting of the Committee constituted by 

the Hon'ble National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice 

B.P. Katakey, Former Judge, Guwahati High Court held at Shillong on 14th August, 2019. 

Ref.: This office letter No. MFG.39/87 /NGT(C)/Vol.VIII/11,256-329 dated 20.08.2019 

Sir/Madam, 

In continuation of this Office's letter under reference on the above-mentioned subject it is 

stated that the following information/documents desired by the Committee constituted by the 

Hon'ble National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice B.P. Katakey, 

Former Judge, Guwahati High Court are still awaited: 

(i) Year-wise details of the quantity of cement/ clinker on which transport subsidy, if any, 

has been claimed by the plant since imposition of ban on coal mining in the State in April 

2014; 

(ii) A copy of annual report for each of the years since imposition of ban on coal mining in the 

State (A copy of Audit Report has only been received by this Office); 

(iii) Average estimated quantity of coal and / or any other alternate fuel(s) required to 

produce one tonne of clinker and/ or one unit (kwh) of power; and 

(iv) A copy of Detailed Project Reports (DPRs) submitted to the Bank(s) / Financial 

Institution(s) to obtain loan for establishment/ expansion/ modernisation of the plant. 

Accordingly, you are requested to submit the afore-mentioned information/documents to 

this Office on or before 16.09.2019 without fail. Year-wide details (viz. nature and quantity) of 

each alternate fuel along with source thereof may also be provided to this office. 

It is also brought to your notice that the Hon'ble National Green Tribunal in order dated 

22.08.2019 in Original Application No. 110 (THC)/2012 in the matter of Threat to life arising out 

of coal mining in south garo hills district versus State of Meghalaya and others directed that the 

companies in question are directed to furnish the requisite information to the Committee, failing 
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which this Tribunal may have to take coercive measures against the Chief Executive Officers of 

the companies. The Hon'ble NGT in the said order further directed that this aspect will be 

considered in the light of further report of the Committee. 

This is for your information and necessary action. 

Encl.: As above. 

(H C Chaudhary, IFS) 
Addi. Principal Chief Conservator of Forests 
Planning, Development and Legal Matters 

(E-mail: harishcc@yahoo.com) ...­

Memo No. MFG.39 /87 /NGT (C)/ Vol.-IX/ ! l, t 5 y -V--. 
Dated Shillong, the ".:> September, 2019 

l!i'sued on_ 
Copy to: 

1. The Principal Secretary to the Government of Meghalaya, Forests and Environment 

Department, Shillong for information. 

Sylvan House, Lower Lachumiere 
Shillong 793001 

~ 
Addi. Principal Chief Conservator of Forests 

Planning, Development and Legal Matters 

Phone: 91 364 2220414 
Fax: 91 364 2504068 
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Green Valliey Industries Limited 

Date: 10th September' 2019 

To, 

CIN NO. : U26942ML2007PLC008273 

The Additional Principal Chief Conservator of Forests 

(Planning, Development and Legal Matters) 

Department of Forests and Environment, 

Sylvan House, Lower Lachumiere, 

Shillong - 793 001 

Sub: Submission of information/documents 

Sir, 

We are in receipt of your e-mail dt. 5th September'2019 asking us to submit various 

information / documents desired by the Committee constituted by the Hon'ble 

National Green Tribunal (NGT) under Chairmanship of Hon'ble Mr. Justice B.P. 

Katakey, Former Judge, Guwahati High Court. 

In this regard , we would like to inform as under: 

1. Year-wise details of the quantity of cement / clinker on which transport 

subsidy has been claimed by us between 01 .04.2014 & 16.01.2016 are 

attached herewith marked Annexure - 'A'. We have not claimed transport 

subsidy after 16.01.2016. 

2. We have already submitted copies of our annual report for the Financial Year 

2014-15 to 2017-18 which consists of Audit Report along with audited 

accounts vide our letter dated 26.08.2019. Copies of the same are once again 

enclosed herewith collectively marked Annexure - 'B' . 

3. Average estimated quantity of Coal required to produce J MT of Clinker was 

approximately around 13 Kgs ( 13 % ). This was based on assumption of 

various parameters like quality of coal available, raw mix design, plant 

efficiency etc. Variation in any one or more parameters from the assumptions 

taken will change the estimated quantity accordingly. Since we do not have 

Thermal Power Plant, this data for per unit (kwh) of power generation is not 

relevant to us. 

~~ . 

atl Office: 4th Floor, LB Plaza, G.S. Road, Bhanga arh Guw · 

Regd. Office & Plant: Viii. Nongsning, P.O. Chiehru hF ps' . ah~h-78.1 005: T_ +91 361 2465481 / 82 / 83 / 84 

Group Corporate Office: 602 'LORDS' 7/1 Lord Sinha Roa/ K' lk t K;~ehrrat, 01st. Jaint,a Hills, Meghalaya-793 200 
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Scanned by CamScanner

• 

Green Valliey Industries Limited 
CIN NO.: U26942ML2007PLC008273 

4. A copy of Detailed Project Report (DPR) submitted to the Bank(s) / Financial lnstitution(s) to obtain loan for establishment of the plant is attached herewith 
marked Annexure - 'C'. 

5. Year-wise consumption of alternate fuel (Muslate) is attached herewith 
marked Annexure - 'D'. 

We hope the above will meet your requirements. 

Thanking you, 

Yours truly, 
For Green Valliey Industries Ltd. 

\L,~ 
(Aut~ed Signatory) 

Encl.: Annexure A to Das stated above • 

• 

G . ~~• uwahati Office: 4th Floor, LB Plaza G S Regd. Office & Plant· Viii N ' • • • Road, ~hangagarh, Guwahati-781 oo Group Corporate Office: 602 ··LORD~~~~ni~g, P.~ . Ch1ehruphi, PS. Khliehriat Dist }'. ~-+91_ 361 2465481 / 82 / 83 / 84 , ord Smh_a Road, Kolkata-700 011' T + . am ,a Hills, Meghalaya-793 200 E : mfo@greenvalliey.com ' 91 33 22827367 / 7368 F +91 33 22828307 
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Scanned by CamScanner

• 

• 

Green Valliey Industries Limited 
CIN NO.: U26942ML2007PLC008273 

Year-wise of quantity of Cement & Clinker on which 

Transport Subsidy has been claimed since Apr' 2014 

•· . •Ql:l~ritity·(MT)" .• • 

. • Clinl<er • 

2014-15 3,01 ,806 28,595 

2015-16,. 2,43,364 6,855 

Annexure - 'A' 

• up to 16.01.2016 only (Last date of Transport Subsidy Claim made by 

us) 

Guwahatl Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahatl-781 005, T +91 361 2465481 / 82 / 83 / 84 

Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071 , T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

. . . ~ 
: '. ·.'· :: : .• : ' •. . 'A GNG GROUP COMPANY 

~: ',' , " . . . • . ... . •. . , . . . 

- - - --- - - - ------·- ------
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Scanned by CamScanner

S/d 
True Copy

Green Valliey Industries Limited 
CIN NO.: U26942ML2007PLC008273 

201 4 15 to 2018-19 

Year Wise Muslate consumption from • = 

:· .. ,,. ;/ 1.~a·n.~l~I :Yea~ · ,. 
, :. ·~.1 . ... 

Quantity (MT) 

2014-15 
17,105 

'D' Annexure-

• 2015-16 
18,280 

• 

2016-17 

2017-18 

2018-19 

28,221 

35,020 

49,122 

Guwahotl Offica, 4th Floo,, LB Plaza, G.S. Road, Bhangaga,h, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 

Regd, Office & Plant, ½II. Nongsnlng, P.O. Ch;ehruphl, PS. Khiieh,lat. Dist. Jalntia HIiis, Meghalaya-793 200 

G,oup Co,po,ote Office, 602 'LORDS' 711, Lorn Sinha Road, Kolkata-700 071, T +91 33 22827367 I 7368 F +91 33 22828307 

E : info@greenvalliey.com 

A GNG GROUP COMPANY 
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Annexure R17/ 10

THE FIFTH INTERIM REPORT 

of 

The Independent Committee 

Consisting of 

JUSTICE BROJENDRA PRASAD KATAKEY 

FORMER JUDGE. GUWAHATI HIGH COURT, GUWAHATI 

PROF. S. C. BHOWMIK 

RUNGTA CHAIR PROFESSOR, DEPARTMENT OF MINING ENGINEERING 

REPRESENTATIVE OF THE INDIAN INSTITUTE OF TECHNOLOGY- INDIAN SCHOOL 

OF MINES (IIT -ISM) , DHANBAD 826 004 

DR. SHANTANU KUMAR DUTTA, ADDL. DIRECTOR 

REPRESENTATIVE OF THE CENTRAL POLLUTION CONTROL BOARD 

On 

RESOURCE (COAL) AUDIT OF CEMENT INDUSTRIES AND 

THERMAL POWER PLANTS IN MEGHALAYA 

Submitted To 

The Hon'ble National Green Tribunal, Principal 

Bench, New Delhi 

On 02.12.2019 

Constituted vide order dated 31.08.2019 to go into the issues 

arising out of the coal mining in the State of Meghalaya 
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CHAPTER-1: BACKGROUND 

1.1 On 12.11.2018, the Committee visited some coal mine areas in East jaintia 

Hills District. The Committee on the said day also visited two Cement Plants (viz. 

Star Cement Limited and Star Cement Meghalaya Limited) and a Thermal Power 

Plant (viz. Meghalaya Power Limited) of the Star Cement Limited located at 

Lumshnong village in East jaintia Hills District. The Committee during the visit to 

these plants made following obse rva tions: -

(i) M/s Meghalaya Power Limited is a 43 MW Coal Based Power Plant. The Unit 

stands beside M/s Star Cement Limited, which is an integrated cement plant. 

M/s Meghalaya Power Limited, M/s Star Cement Limited and another cement 

plant, namely, M/s Star Cement Meghalaya Limited, are Units of same group of 

Companies. The cement plants a re branded as 'Star Cement'. 

(i i) Huge quantity of coal is lying in open coal storage areas . The representative of 

the cement plants, present during the visit, claims that they procure coal for 

the plant from North East Coalfields Limited, Margherita and from Eastern 

Coal Fields as well as from the State of Nagaland. It has also been stated that 

they procured coal from local market when the transportation of the coal from 

mines in the State of Meghalaya was ailowed by the Hon'ble Supreme Court 

and Hon'ble National Green Tribunal. They also claimed import of about 

20,000 MT of coal from Malaysia during the last financial year. 

(iii) As per the record of the Central Pollution Control Board, the Star Cement 

Group of Companies, which has 2(two) power plants of 1 X 43 MW and 1 X 8 

MW capacity, which need considerable amount of coal for operating the power 

plants. It has 2(two) integrated cement Units, viz. Star Cement Limited and 

Star Cement Meghalaya Limited, which use coal of about 15% of total clinker 

production. 

(iv) Moreover, as per the record of Central Pollution Control Board, there are few 

other Coal Based Power Plants in Lumshnong a reas of East jaintia Hills 

District. The capacity of captive power plants of various cement producing 

mills, as is available with the Centra l Pollution Control Board, is given below -
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SI. Capacity of Captive 
Name of the Cement Plant 

No. Power Plants 

1. Adhun ik Cement Limited 25MW 

2. IVfeghalaya Cements Limited 12MW 

3. Amrit Cements Lim i ted lOMW 

4. Goldstone Cements Limited lOMW 

1.2 The Committee in its Fourth Sitting held on 13.11.2019 took note of the above 

observations and directed the North Eastern Regional Di rectorate of the Central 

Pollution Control Board (CPCB) to prepare and submit a report on the coal 

consumption in the Captive Power Plants of the Cement Manufacturing Units of East 

jaintia Hills District and also in the clinker production for the last 4 (four) years (viz. 

2014-15, 2015-16, 2016-17 and 2017-18) based on technical data on average coal 

requirement per MT of clinker production and coal consumption per million units of 

power generation. 

1.3 During Fifth Sitting of the Committee held on 07.12 .2019 the North Eastern 

Regional Directorate of the CPCB assured the Committee that based on compilation 

of the data, a report on coal consumption as sought by the Committee in its Fourth 

Sitting will be submitted to the Committee within a week. 

1.4 During Sixth Sitting of the Committee held on 20.12.2019 the North Eastern 

Regional Directorate of the CPCB informed the Committee that the report as asked 

for relating to year - wise requirement, source of procurement and consumption of 

coal by the Cement Industries, Power Plants and Captive Power Plants in the State 

of Meghalaya, shall be submitted to the Committee in its next meeting 

1.5 The Committee through its First Interim Report dated 31.12.2018 placed its 

observations on the matters as contained in paragraph 1.1 above, before the 

Hon'ble National Green Tribunal (NGT). The Hon'ble NGT in Order dated 04.01.2019 

took note of these observations and directed that the Committee may consider the 
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resource (coal) audit of Meghalaya Power Limited and Star Cement Limited to 

asce rtain the legitimate procurement of coal and its source. 

1.6 During Seventh Sitting of the Committee held on 11.01.2019 the North Eastern 

Regional Directorate of the CPCB informed that out of 7 (seven) Captive Power 

Plants in the State of Meghalaya, the relevant data relating to coal consumption from 

6 (six) Plants have been collected. It was also informed that the data from the 

remaining 1 (one) Plant viz. Goldstone Cement Limited will be collected soon and 

the consolidated data for all these 7 (seven) plants w ill be submitted to the 

Committee in its next Sitting. 

1.7 During Eighth Sitting of the Committee held on 11.02.2019 the North Eastern 

Regional Directorate of the CPCB submitted a report on coal consumption by 

Thermal Power Plants and Cement Industries in the State of Meghalaya. As per the 

said report the State of Meghalaya is home to sixteen (16) Cement Industries and 9 

nine (9) Thermal Power Plants . Except one standalone Thermal Power Plants (viz. 

Meghalaya Power Limited), all other Thermal Power Plants are Captive Power 

Plants of the Cement and other Industries. Out of these sixteen (16) Cement 

Industries, one (1) Cement Industry (viz. Billenium Cement Limited) is a clinker 

grinding unit which does not use any coal. It has also been stated in the said report 

of the North Eastern Regional Directorate of the CPCB that three (3) Cement 

Industries (viz. H.M. Cement Limited , RNB Cement Limited and Megatech Engineers 

Limited) did not consume any coal since the year 2014-15 as these industries were 

under shutdown. It has also been stated in the said report that out of these sixteen 

(16) Cement Industries, two industries (viz. jaintia Cement Limited and Virgo 

Cement Limited) are vertical shaft Kiln (VSK) based cement producing units. These 

units use coke breeze/low ash metallurgical coke (LAMC) as a fuel. No coal has been 

used by any of these industries since ban on rat hole mining was imposed by the 

Hon'ble NGT in the month of April. 2014. 

1.8 The Committee took a copy of the said Report on record for further 

examination and directed the North Eastern Regional Directorate of the CPCB to 

submit a report to the Committee as to whether the procurement of coal from 

Megha laya by the Thermal Power Plants and Cements Industries has violated any 
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condition set forth in the licence/ permission granted for setting up of such power 

plants and cement industries and if so, the required action to be taken against those 

Thermal Power Plants and Cement Industries . The Committee further directed that 

the said report shall be submitted on 25 .02 .2019. 

1.9 During Ninth Sitting of the Committee held on 25.02.2019 the North Eastern 

Regional Directorate of the CPCB sought more time to submit a report relating to 

the violation or otherwise of any condition set forth in the license/ permission 

granted to the thermal power plants and cement industries by procuring coal locally 

from the State of Meghalaya and also the act ion required to be taken against those 

thermal power plants and cement industries. The Committee allowed the North 

Eastern Regional Directorate of the CPCB to submit the report till its next Sitting to 

be held on 25.03.2019. 

1. 10 During Eleventh Sitting of the Committee held on 25.03.2019 the North 

Eastern Regional Directorate of CPCB submitted an updated report on coal 

consumption by Cement Industries and Thermal Power Plants in the State of 

Meghalaya. The Committee after examination of the said Report observed that year­

wise details of coal reported to be consumed by various Cement and Thermal Power 

Plants have only been provided in the said report. The Committee further noted that 

in the absence of year-wise details of cement or the power produced by each of the 

Cement Industries and Thermal Power Plants and the quantity of coal required to 

produce such quantity of cement or power, it is not possible for the Committee to 

ascerta in that quantity of coal reported to be procured by these plants was 

sufficient to produce reported quantity of cement/power. The Committee further 

noted that difference between the quantity of coal reportedly consumed by each of 

the Cement Industries and Thermal Power Plant and the quantity of coal required to 

produce such reported quantity of cement or power by each such plant, if any, could 

have been met by illegally mined coal. The Committee therefore directed the North 

Eastern Regional Office of the CPCB to revise the report keeping in view the above 

obse 1·vations and submit th e same to the Committee during its next Sitting to be 

held on 25.04.2019. 
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1.11 The Hon'ble NGT by order dated 11.04.2019 directed that the Committee 

may also cons ider requiring audit of the sources of coal acquired by the power 

generation and ceme nt plants in the State of Meghalaya. 

1.12 The Committee in its twelfth Siting held on 25.04.2019 formulated a format 

for undertaking resource (coal) audit of each Cement Industry and Thermal Power 

Plant in the State of Meghalaya by North Eastern Regional Directorate of the CPCB in 

compliance of the directions issued by the Hon'ble NGT's by the said Order dated 

11.04.2019. 

1.13 During Fourteenth Sitting of the Committee held on 03.06.2019 

representative of the CPCB informed the Committtee that information in respect of 

resource ( coa l) audit of Cement Industries and Thermal Power Plants in the State of 

Meghalaya to be undertaken by them in compliance of directions issued by the 

Hon'ble NGT by order dated 11.04.2019 has been received from only two such units. 

Information received from these units also does not appears to be correct. The 

Committee during the said Sitting noted that reluctance of these Cement Industries 

and Thermal Power Plants to provide requisite information not only amounts to 

total disregard and disrespect to the Hon'ble NGT and to the CPCB but also creates a 

suspicion about use of illegally mined coal by these plants. The Committee further 

noted that continuous defiance of these units is highly unacceptable and cannot be 

tolerated any further. The Committee, keeping in view the above, directed that in 

case any of these units continues to wilfully disobey the requests made by the North 

Eastern Regional Directorate of CPCB to provide the data/information required by 

them to conduct the resource (coal) audit, the North Eastern Regional Directorate of 

CPCB shal l initiate appropriate punitive action, as per law, aga inst each such 

defaulting units. 

1.14 The Committee during its Fourteenth Sitting held on 03.06.2019 also noted 

that year-wise details of coal purchased by each of these units since imposition of 

ban on mining of coal in the State by the Hon'ble NGT a re already available in the 

first report prepared by the North Eastern Regional Directorate of the CPCB. The 

Committtee further noted that other information such as annual production of coal/ 

power and specific fuel consumption by each such units are available in the Annual 

Reports and Detailed Project Report (DPR) of these units, a copy of which is e ither 
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available in the public domain or is already available with North Eastern Regional 

Directorate of the CPCB. The Committee keeping in view the above directed that the 

North Eastern Regional Directorate CPCB shall complete resource (coal) audit of 

each cement/power plant in the State and submit a report to the Committee within 

a month, without fail. 

1.15 The Committee in its Fifteenth Sitting held on 28.06.2019 noted that from 

perusal of information on the clinker and power produced by some of these plants 

available in their annual reports, a copy of which is available in the public domain 

prima facie it appears that quantity of coal reported to be procured by some of these 

plants is grossly insufficient to produce reported quantity of cement and/or power 

by such plants. The Committee further noted that the gap has, in all probability, 

been met by il legally mined coal. The same, if found to be true, has not only resulted 

in gross violation of the orders of the Hon'ble NGT and the Hon'ble Supreme Court 

but has also resulted in enormous loss of revenue to the State. To have a 

preliminary assessment of illegally sourced coal, if any, used by any of these 

plants/industries after ban on mining of coal was imposed by the Hon'ble NGT in 

April, 2014, the Committee directed the Managing Directors/ Chief Executive 

Officers of all Cement Industries and Thermal Power Plants in the State of .. ,.,,,,,., to 

depute their duly authorised representative(s) to remain present before the 

Committee in its sitting to be held on 23.07.2019 and produce before the 

Committee, along with supporting documentary evidence, the following information 

/ documents: 

(i) Year -w ise details of clinker and / or power produced since imposition of ban 

on coal mining in the Sta te in April 2014; 

(ii) Year-wise details of coal and / or any other alternate fuel procured since 

imposition of ban on co a l mining in the State in April 2014; 

(i ii) Year-wise details of the quantity of cement/ clinker on which transport 

subsidy, if any, has been claimed by the plant since imposition of ban on coal 

mining in the State in April 2014; 

(iv) A copy of annual report for each of th e years since imposition of ban on coal 

mining in the State; 
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(v) Average estimated quantity of coal and / or any other alternate fuel(s) 

requ ired to produce one tonne of clinker and / or one unit (kwh) of power; 

and 

(vi) A copy of Detailed Project Reports (DPRs) submitted to the Bank(s) / Financial 

Institution(s) to obtain loan for establishment/ expansion/ modernization of 

the plant. 

1.16 During Sixteenth Sitting of the Committee representiaves of 9 (nine) Cement 

Industries (viz. Amrit Cement, Cosmos Cement Limited, Dalmia Bharat Cement 

Limited, Jaintia Cement Limited. JUD Cement Limited, Mawmluh Cherra Cement 

Limited, Meghalaya Cement Limited. Star Cement Limited and Star Cement 

Meghalaya Limited) and four (4) Thermal Power Plants (viz. Maithan Alloys Limited, 

Meghalaya Power Limited, Shree Sakambari Ferro Alloys Pvt. Ltd. and Shyam 

Century Ferrous Ltd .) appeared before the Committee. A summary of deliberations 

held on the matter during the said Sitting of the Committee is as below: 

(i) Representatives of Mawmluh Cherra Cement Limited, Jaintia Cement Limited, 

Maithan Alloys Limited and Shree Sakambari Ferro Alloys Pvt. Ltd. submitted 

information and documents sought by the Comm ittee. The Committee 

observed certain discrepancies in informa tion submitted by Maithan Alloys 

Limited and Shree Sakambari Ferro Alloys Pvt. Ltd and requested them the 

depute a representative to attend next sitting of the Committee to be held on 

14.08 .2019 along w ith the corrected information. The Committee also noted 

that the information provided by the Mawmluh Cherra Cement Limited does 

not contain Annual Report for the year 2018-19. 

(ii) Representative of ]aintia Cement Limi ted informed that they do not use coal as 

a fuel. He further stated that the entire fue l requ irement for the said plant is 

met from the Coke Breeze sourced from Assam. The Committee directed the 

North Eastern Regional Directorate of the CPCB to undertake audit of each of 

the Coke Plants from which the coke has reportedly been sourced by the 

]aintia Cement Limited in the format stipulated by the Committee for resource 

(coa l) aud it of cement factories and Thermal Power Plants in Meghalaya an d 

submit a report to the Committee within one month. The said Report is still 

awai ted from the North Eastern Reg ional Directorate of CPCB. 
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(iii) The representative of Cosmos Cement informed that they have not yet 

installed the plant and machineries of the Cement Plant and have therefore 

neither commenced production of the cement nor have purchased any coal. 

(iv) Dr. Shantanu Kumar Dutta, Addl. Director, North East Regional Directorate of 

the CPCB who is also a member of the Committee informed that the RNB 

Cement Limited will not be abl e to provide any information or document as 

the plant has been taken over by the National Company Law Tribunal (NCL T) 

and is managed by an Interim Resolution Professiona l (!RP). 

(v) Representatives of Amrit Cement, Meghalaya Cememt Limited, Meghalaya 

Power Limited, Star Cement Limited and Star Cement Meghalaya Limited 

initially ques tioned the jurisdiction of the Committee to seek information from 

them. Later on they agreed to provide the information and documents sought 

by the Committee provided additional time is granted to them. Similarly 

representatives of Dalmia Bharat Cement Limited, JUD Cement and Shyam 

Century Ferrous Limited requested the Committee to provide additional time 

for submission of the information and documents sought by the Committee. 

Inspite of prior no tice, five Cement Industries (viz. Greenvalley Industries 

Limited, Goldstone Cements Limited, Hills Cements Limited, RNB Cement 

Limited and Virgo Cements Limited) and one Thermal Power Plant (viz. CMJ 

Breweries Limited) did not depute a representative to attend Sixteenth Sitting 

of the Committee. The Committee directed the afore-mentioned defaulting 

Industries to depute a representat ive to attend next Sitting of the Committee 

to be held at Shillong on 14.08.2019 along with all information and documents 

sought by the Committtee, without fail. 

1 .17 During Seventeenth Sitting of the Committee held on 14.08.2019, 

representiaves of nine (9) Cement Industries (viz. Amrit Cement, Dalmia Bharat 

Cement Limited, Goldstone Cement Limited, Green Valley Industries Limited, Hill 

Cement Limited, JUD Cements Limited, Meghalaya Cement Limited, Star Cement 

Limited and Star Cement Meghalaya Limited) and four ( 4) Thermal Power Plants 

(viz. Ma ithan Alloys Limited, Meghalaya Power Limited, Shree Sakambari Ferro 

Alloys Pvt. Ltd . and Shyam Century Limited) appeared before the Committee. A 

learned Senior Counsel along with one other Counsel appeared before the 

Committee on behalf of Star Cement Limited and two of its subsidiaries (viz. Star 
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Cement Meghalaya Limited and Meghalaya Limited). A summary of deliberations 

held on the matter during the said Sitting of the Committee is as below: 

(i) The Mawmluh Cherra Cement Limited provided a copy of Annual Report for 

the year 2018-19. The Committee took the same on record. 

(ii) Three (3) Cement Industries (viz. Goldstone Cement Limited, Meghalaya 

Cement Limited, Star Cement Limi ted and Star Cement Meghalaya Limited) 

and four (4) Thermal Power Plants (viz. Maithan Alloys Limited, Meghalaya 

Power Limited, Shree Sakambari Ferro Alloys Pvt. Ltd. a nd Shyam Century 

Limited) submitted in formation and documents sought by the Committee. 

(iii) One (1) Cement Industry (viz. Amrit Cement) provided some of the 

information/document sought by the Committee. Four ( 4) Cement Industries 

(viz. Dalmia Bharat Cement Limited, Greenval ley Industries Limited, Hill 

Cement Limited and JUD Cement Limited) sought additional time to provide 

information/documents sought by the Committee. Inspite of prior not ice, one 

Cement Industry (viz. Virgo Cements Limited) and one Thermal Power Plant 

(viz. CM) Breweries Limited) neither deputed a representative to attend 

meeting of the Committee nor provided the information/documents to the 

Committee. The Committee directed all these defaulting Industries to provide 

the information/documents to the Committee within one week positively. 

(iv) The Committee noted that the quantity of coal procured by Maithan Alloys 

Limited and Shri Sakambari Ferro Alloys Pvt. Ltd, as per the statements 

submitted to the Committee, is substantially different than the quantity of coal 

reportedly consumed by the these Plants, as per the details given in a report 

on coal consumption by the Thermal Power Plants and Cement Industries 

submitted to the Committee by North Eastern Regional Directorate of CPCB. 

The Committee therefore, directed the North Eastern Regional Directorate of 

CPCB to re-examine the records relating to purchase and use of coal by above 

Thermal Power Plants and submit a report to the Committee with in fifteen 

days. 

(v) The Committee noted that prima-facie the quantity of coal purchased by 

majority of Cement Industries and Thermal Power Plants is much lower than 

the quantity of coal required to produce reported quantity of clinker and/or 

electricity. 
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(vi) Many of the Cement Industries and Thermal Power Plants claimed that they 

have used large quantity of slate in place of coal. The Committee noted that it 

is neither technically feasible nor legally permissible to use large quantity of 

slate in place of coal. 

1.18 The Star Cement Meghalaya vide letter dated 26.08.2019 submitted a 

representation wherein, among others, it has been stated that observations made by 

the Committee that prima-facie they have used illegal coal for production of 

clinker/power is not based on the factual information but on the premise that use of 

alternate fuel by them is not technically feasible and that no royalty on the same 

was paid. The Committee sent a copy of the said representation to the MSPCB, the 

North Eastern Regional Directorate of the CPCB and North Eastern Regional Office 

of the Ministry of Environment, Forest and Climate Change (MoEFCC), Government 

of India (Go!) for their comments. 

1.19 During Eighteenth Sitting of the Committee held on 16.09.2019, the MSPCB, 

the North Eastern Regional Directorate of the CPCB and North Eastern Regional 

Office of the MoEFCC, Go! submitted their comments on submissions made by the 

Star Cement in their said letter dated 26.08.2019. The Committee took a copy of 

these comments on record and directed as below: 

(i) The MSPCB shall provide to the Committee a copy of Environmental 

Statements submitted to them by all Cement Industries and Thermal Power 

Plants in the State of Meghalaya for the period from 20014-15 to 2018-19. 

(ii) The MSPCB shall provide to the Committee a copy of all authorizations/ no 

objection certificates granted by them to Cement Industries and Thermal 

Power Plants in the State of Meghalaya for use of any fuel other than coal. 

(iii) The MSPCB shall provide to the Committee a copy of 'Consent to Establish' 

and/or 'Consent to Operate', if any, granted for mining of slate or muslate in 

the State of Meghalaya . In case no such consent has been granted, the same 

shall also be intimated to the Committee with in one week 

(iv) The North Eastern Regional Office of the MoEFCC, Go! and the State 

Environmental Impact Assessment Authority (SEIAA), Meghalaya sha ll 

provide to the Committee a copy of Environmental Clea rance(s) , if any, 

granted for mining of slate in the State of Meghalaya. In case no such EC has 

been issued by them the same shall also be intimated to the Committee. 

Page 12 of 77 

180
6280



(v) The North eastern Regional Directorate of the CPCB shall provide to the 

Committee a copy of data which formed the basis for making a submission 

before the Committee while preparing its First Interim Report to the effect 

that the two integrated cement units of State Cement Limited (viz. Star Cement 

Limited and Star Cement Meghalaya Limited) use coal of about 15% of total 

clinker prnduction. Th e CPCB may al s o pro vid e the reaso ns fo r d iscrepancy 

between the said information provided in December 2018 and the information 

provide vide letter dated 13.09.2019 wherein it has been stated that actual 

requirement of coal by thes e cement plants is even less that self-declared 

quantity of 12.75% of clinker production. 

1.20 During Eighteenth Sitting of the Committee held on 16.08.2019, the 

Commissioner and Secretray to the Government of Meghalaya, Mining and Geology 

Department informed the Committee that no mining lease has been granted so far 

for extraction of slate in the State of Meghalaya. He further stated that local 

suppliers have supplied muslate or slate sourced from overburden of coal mining 

carried out prior to ban imposed by Hon'ble NGT. He also stated that six (6) Cement 

Industries (viz. Dalmia Bharat Cement Limited, Goldstone Cement Limited, Green 

Valley Industries Limi ted, Meghalaya Cements Limited, Star Cement Limited and 

Star Cement Meghalaya Limited) and one (1) Thermal Power Plant (viz. Meghalaya 

Power Ltd.) have paid royalty on slate used by them. 

1.21. Later on , the Committee received requisite information / documents sought 

from a ll defaulting Cement Industries and The rmal Power Plants. The Committee 

also received information/documents sought from the MSPCB, North Eastern 

Regional Directorate of CPCB and North Eastern Regional Office of the MoEFCC, Go! 

in its Eighteenth Sitting held on 16.09.2019. 

**** 
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CHAPTER 2: ANALYSIS OF INFORMATION PROVIDED BY 

INDUSTRIES AND REGULATORY AUTHORITIES 

2.1 Mawmluh Cherra Cement Limited 

2.1.1 The Mawmluh Cherra Cement Limited was initiated incorporated as a 

private enterprise und er the Indian Companies Act, 1913 in the name of the 'Assam 

Cement Limited' on 20 .05.1955 to establish first cement plant of the entire North 

East India at a place named Mawmluh located near Cherrapunjee at about 56 km 

from Shillong. Keeping in v iew the inability of the original promoters to raise 

requisite funds for establishment of the plant, the Government of Assam decided to 

take-over the enterprise. Accordingly, on O 1.01.1964 the Assam Cement Limited 

became a Government of Assam undertaking with very small and token percentage 

of share given to private sector. The Cement Plant having installed capacity of 

85,000 tones of cement per annum was commissioned in November 1964. With the 

reorganization of the composite State of Assam resulting in creation of a new State 

of Meghalaya on 22 .01 .1972 the control and management of the above ente rpris e 

formally passed over to the State of Meghalaya. On 07.05.1974 the above enterprise 

was rechristened as Mawmluh-Cherra Cement Limited (hereinafter referred to as 

"MCCL"}. 

2.1.2 The Committee examined the Techno-Economic Feasibility Report for 

expansion of existing cement plant of MCCL consisting of three long wet process 

kilns (Kiln 1 of 250 tons per day (TPD) and Kiln 2 and 3 of 340 TPD each) by 

addit ion of 600 TPD dry process kiln in the existing cement plant prepared by 

Holtec Consulting Private Limited in 2004. The said report envisages coal sourced 

from nearby areas as a fuel for the said plant. List of raw materials for the said plant 

given in th e said Report does not include any other fuel. It has also been stated in 

the Said Report that spec ific coal requirement (i.e. percentage of coal required to 

produce a unit quantity of clinker) for the said plant is 16%. 

2.1.2 Presently, the dry process kiln of 600 tpd capacity is only operational in the 

MCCL. The a ll three wet process kilns have been de-commissioned in 2014. 

Foundation stone of the said dry process kiln was la id in 2004 . The same however, 
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co ul d be commissioned in the month of September 2016. Hence, after the 

imposition of ban on illegal rat-hole coal mining was imposed by the Hon'b le NGT in 

April 2014 the cement plant of the MCCL was in operation for a period of about 

three years (viz. from September 20 16 to March 2019). 

2 .1.3 Year-wise details of clinker produced and the coal procured by the MCCL to 

produce such clinker, since the ban on illegal rat hole coal min ing was imposed by 

the Hon'b le NGT in April 2019 (v iz. from the year 2014-15 to the year 2018-19) 

(hereinafter referred to as 'Audit Period ') is as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

l 2 3 4 5 6 7 

Clinker produced 32,505 40,440 38,530 1,11,475 (MT) 
- -

Coal pro cu red 
10,196 10,192 11,802 32,190 

(MT) 

2.1.4 The representative of North Eastern Regional Directorate of CPCB informed 

the Committee that after due scrutiny of all requisite documents, they have found 

that the entire afore-mentioned quantity of 32,190 MT coal has been procured by 

MCCL from legal sources. 

2 . 1.5 The Comm ittee notes that as per the afore-mentioned information, the 

reported specific coa l consumption (i.e. percentage of coa l consumed to produce a 

unit quantity of clinker) for the MCCL during the Audit Period is 28.876 %. The 

Committee also notes that in paragraph 1 of the 'Guidelines on Co-processing in 

Cement/Power/ Steel Industry' issued by the CPCB in February, 2010, a copy of the 

which has been placed before the Committee by North Eastern Regional Directorate 

of the CPCB, it has been stated that 40 million tones of coal is required to produce 

200 milli on tomes of cement in the enti re country. The specific coa l consumption for 

the cement industry for the country as a whole, as per the said Guidelines, is 20% . 

2. 1.6 The Committee notes that the reported spec ific coal consumption by the 

MCCL during the Audit Period (i.e. 28.876%) is substantially higher than the 
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average specific coal consumption of the Cement Industry for the country as a whole 

(i.e. 20 %). The Committee further notes that the reported specific coal consumption 

of the MCCL is also substantially higher than the same for other Cement Industries 

in Megha laya. The Committee is therefore; of the view that during the Audit 

Period the entire requirement of coal for the MCCL has been met from legal 

sources. 

2.2 Star Cement Limited and its Two Subsidiaries (viz. Star Cement 

Meghalaya Limited and Meghalaya Power Limited) 

2 .2.1 The Star Cement Limited (formerly known as Cement Manufacturing 

Company Limited) is the largest cement manufacturer of the North -East India. The 

first cement plant of the Star Cement Limited, having installed capacity to produce 

1.800 TPD cl inker was commissioned TPD at Lumshnong village in East Jaintia Hills 

District in the year 2005. Later on the installed capacity of the said plant was 

enhanced to produce 2400 TPD cl inker. During, 2013, Star Cement Meghalaya 

Limited, a wholly owned subsidiary of the Star Cement Limited, commissioned a 

cement plant having installed capacity to produce 5,300 TPD clinker. The 

Meghalaya Power Limited, a fully owned subsidiary of the Star Cement Limited 

established 8 MW Thermal Power Plant. The said plant was commissioned in 2009. 

Later on the installed capacity of the said Thermal Power Plant was enhanced to 51 

MW by addition of an eight 43 MW unit. The said Thermal Power Plant having 

installed capacity of 43 MW was commissioned in 2013. All these Cement Plants and 

Thermal Power Plant of the Star Cement Limited and its afore-mentioned 

subsidiaries are located in Lumshnong village in close vicinity to each other. All 

these plants were in operation before the ban on illegal rat-hole coal mining was 

imposed by the Hon'ble NGT in April 2014. 

2.2.2 The Committee in its Sixteenth Sitting held on 23.07.2019 examined a 

Techno-Economic Feasibility Report (TEFR) of the Modernization & Expansion of 

the then existing plant of the Cemen t Manufacturing Company Limited (now Star 

Cement Limited) from 1800 TPD to 2400 TPD clinker and a sim ilar report of 5300 

TPD clinkerization plant of the Star Cement Meghalaya Limited, both prepared by 

Holtec Consulting Private Limited, a copy of the which was provided to the 
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Committee by representatives of the Star Cement Limited , and observed that both 

these plants have been designed to us e 100% Meghalaya coal available locally from 

areas within the distance of 50 kms. Nowhere in these reports is it stated that any of 

these plants can be operated by any alternate fuel other than coal. It has also been 

stated in these Reports that net calorific value of the local coal to be used in these 

clinker plants is 5,800 Kcal / kg. It has also been stated in these Reports that specific 

heat consumption of these plants is 740 Kcal per kg of clinker. The specific coal 

requirement for both these plants, as per th e aforementioned information given in 

these Reports, is 12.75 %. 

2.2.3 The Committee in its Sixteenth Sitting held on 23.07.2019 also examined 

TEFR of the Meghalaya Power Limited prepared jointly by Technical Consulta nt -

Cetha r Consulting Engineers (P) Ltd., Chennai and Financial Consultant- KBG 

Consultants Pvt. Ltd ., Kolkata, a copy of the which was provided to the Committee 

by a representat ive of the Star Cement Limited, and observed that as per the said 

Report th e said plant has been designed to use coal sourced from nearby coal mines 

at Bapung and Khliehriat, jaintia Hills, in Meghalaya & captive mines, Meghalaya. 

Requirement of the locally sourced Meghalaya coal at 100 % capacity for the said 43 

MW TPP, as per the said Report, is 720 MT per day. The specific fuel requirement 

for the said TPP, as per the information given in the said Report. is therefore 0.70 

kg/ kwh. Nowhere, in the said Report it has been stated that it will be feasible to run 

the plant by using any alternate fue l other th a n coal. 

2.2 .4 The Committee in its Sixteenth Sitting held on 23 .07.2019 also noted that 

Environmental Clearance (EC) to the sai d TPP has been accorded by th e Ministry of 

Environment and Forests, Government of India subject to, among others, a 

condition that "In case source of fuel supply is changed at a later stage (now proposed 

on imported coal from Indonesia the project proponent shall intimate the Ministry 

well in advance along with necessary requisite documents for its concurrence for 

allowing the change., In such a case the necessity for re -conducting public hearing 

may be decided by the Ministry in consultation with the Expert Appraisal Committee". 

The Committee also noted that the North Eastern Regional Office of the MoEFCC, Go! 
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observed that in contravention of the said condition, the plant has been operated by 

using locally sourced coal. For the said violation, the North Eastern Regional Office 

has requested the MoEFCC, Go! to initiate penal measures in accordance with the 

provisions of the Environment (Protection) Act, 1986 against the said TPP. In 

pursuance, a show cause notice has been issued to th e said TPP by the MoEFCC, Go!. 

No action has however been taken against the Meghalaya Power Limited for 

continuous violation of the said condit ion stipulated in the EC for last seve ral yea rs. 

2.2.5 The Committee alter examination of documents submitted by 

representatives of the Star Cements Limited in its Sixteenth Sitting held on 

23.07.2019 noted that year-wise details of clinker (in MT) or power (in kwh) 

produced and coal procured by each of the afore-mentioned three plants of the Star 

Cements Limited during the Audit Period a re as below: 

Year 
Plant Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 

Star Clinker produced 
3,30,010 4,92,055 5,67,24 1 5, 15.350 6,00,025 25.04.681 I 

Cement 
(MT) 

Limited Coa l procured 
[ 3,41 7 47,628 10,192 25,267 10,989 1,07,493 

(M T) 

Star Cl inker produced 
l5.49.349 16,29,025 l 5,79.345 15.41.945 14,36,600 77,36,264 

Cement (MT) 

Meghalaya Coa l procured 
84, l 88 3,68,989 58.448 1.48,9 5<~ 9,775 67,6 24 

Lim ited (MT) 

Meghalaya Power Produced 
16 7.923 l 83.114 20 l.624 190.059 170.11 6 912.836 

Power 
(M ill io n kw h) 

Li mi ted Coa l procured 
25 ,182 68,092 41,863 36,129 18,024 1,89,290 

(M T) 

Total Clinker produced 21 ,21,080 2 1.46,586 20.57,295 20,36,625 102,40,945 
(MT) 

18,79,359 

Power Produced 167.923 183 .11,~ 201.624 190.059 170.116 912.836 
(M illi on kw h) 

Coa l procured 97,047 2,64,674 61,830 1,29,020 1,13,201 6,65,772 
(MT) 
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2 .2.6 During sixteenth Sitting of the Committee representatives of the Star Cement 

Limited also placed before the Committee a document stating therein that du ring 

the Audit Period, apart from the coa l these plants also purchased alternate fuels 

such as Mu Slate, Petcoke and Saw dust. Year-wise details of the quantity of 

alternate fuels stated to be purchased by each of these plants are as below: 

(1v/etric Tonne] 

Natu re of Year 

Plant Alternate Total 
2014-15 2015 -16 2016-17 2017-18 2018-19 

Fuel 
I 
I 

l 2 3 4 5 6 7 
I 

8 

Star Ce ment 
Mu Slate 50,042 91.556 82,969 L.92,859 1.01.129 5,18,555 

Limited 

Star Cement Mu Slate/ 
Meghalaya Pet Coke/ 1,87,63 l 3,0 1.027 2,03,188 4,45,209 1.86,032 13.23 ,087 

Limited 
Saw Dust 

Meghalaya 

Power Mu Slate 1.06,243 1,39,303 1.73.348 2,87,638 1.58,652 8,65, 184 

Limited 

Total 3,43,916 5,31,886 4,59,505 9,25,706 1 4,45,813 27,06,826 
I 

2.2 .7 The Committee during its Sixteenth Sitting also noted that it has also been 

stated in the documents submitted to the Committee by representatives of the Star 

Cements Limited that average estimated requirement of coal an d alternate fuel for 

production of clinker by these plants is 9% - 14% and 25 % - 35% respectively. 

Similarly, it has also been stated in these commun ications that average estimated 

requirement of coal and a lterna te fuel for production of one kwh of power by the 

sa id Thermal Power Plant is 0.45 - 0.65 kg per kwh and 1.20 - 1.60 kg per kwh. 

2 .2 .8 The Committee during its Sixteenth Sitting also noted that keeping in view 

that th e project proponent in their own communication has s tated that esti mated 

requirement of coal for these plants is upto 14 % and both these plants are more 

than 10 years old, th e ac tu a l requirement of coa l for production of cl inker by both 

these pla nts is at least 14 % of the clinker produced. The Committee in the said 
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Sitting held on 23.07.2019 also noted that specific coal requirement for the 

Meghalaya Power Limited is atleast 0.70 kg/kwh as has been stated in its TEFR. 

2.2.9 The Committee in its Sixteenth Sitting also noted that use of alternate fuel. 

in place of coal in these plants, which have been designed to use coal as an exclusive 

fuel, requires major modification/alteration in their design and operation. The 

Committee in the said Si tting also noted that nothing was placed before the 

Committee to the effect that design of these plants have been altered/modified to 

enable them to utilise fuel such as slate having very low calorific value in place of 

the high calorific value local Meghalaya coal of about 5800 Kcal/kg calorific value. 

The Committee also noted that as per documents provided to the Committee, during 

the year 2016-17, the clinker plant of the Star Cement Meghalaya Limited was 

operated by using 9,775 MT coal and 2,03,188 MT of alternate fuel. The Committtee 

in the said Siting noted that even with modifications, a clinker plant cannot attain 

the requisite kiln temperature with such a low calorie fuel mix. 

2.2.10 The Committee in its Sixteenth Sitting also noted that paragraph 2 of the 

Environment Impact Assessment (EIA) Notification issued by the MoEFCC, Go! vide 

S.O. 1533 dated 16.09.2006 mandates prior EC in the cases involving change in 

product mix. A representative of Star Cement Limited admitted before the 

Committee that no such EC has been obtained for any of these plants . Mr. H. 

Tynsong, Scientist D, North Eastern Regional Office of the MoEFCC. Go! during the 

said Sitting drawn attention of the Comm ittee to specific condition no. (xi) (viz. 

efforts shall be made to use low -grade lime, more fly ash and solid waste in cement 

manufacturing) and no. (xii) (viz. a// efforts shall be made to use of high calorific 

hazardous waste in the cement kiln and necessary provision sha ll be made 

accordingly) stipulated in EC to Star Cement Meghalaya Ltd . issued by the MoEFCC, 

Go! vide letter dated 28.10.2009 and stated that these conditions specifically 

provides for use of alternate fuel. He further stated that keeping in the above, use of 

alternate fuel in place of coal by the said plant does not requires prior EC. The 

Committee after examination of six-monthly self-compliance reports to said EC, a 

copy of which is available on webs ite of the Star Cement Limited, observed that in 

respect of the afore-mentioned condition no. (xi) it has been reported that "SMCL is 
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a clinkerization unit, no fly ash is used in the unit. The generated solid waste from the 

pollution control equipment has been recycled and re-used in the process and has been 

used for clinker manufacturing. Amount 8-10 % of low grade lime available in the 

mine has been used in the process". Similarly, in respect of the afore-mentioned 

specific condition no. (xii) it has been repo rted that "Provision already made to use of 

high calorific waste i.e. waste oil in the kiln. The tank capacity is 1000 litres. The used 

oil disposal process along with photograph has been submitted along with CREP in 

MoEF&CC, Shillong & New Delhi." The Committee further noted that use of any 

alternate fuel , as was claimed by a representative of the Star Cement Limited, has 

not been reported anywhere in these self-compliance reports. The Committee also 

noted that even for the used oil. me rely making a provision for its use and not any 

actual use has been reported in these self -compliance reports. 

2.2.11 The Committee in its Sixteenth Meeting also noted that apart from the 

revised EC. change in fuel for a plant also requires prior No Objection Certificate 

(NoC) from the MSPCB. The Member- Secretary of the MSPCB, during the said 

Meeting placed before the Committee a letter dated 24.09.2017 wherein the MSPCB 

communicated its no-objection certificate to M/s. Star Cement Meghalaya Limi ted 

for use of Petroleum Coke in its cement plant s ubject to conditions stipulated in the 

said letter. The Committee in the said Siting further noted that use of Petroleum 

Coke by the said Cement Plant is not reported in any of the six monthly self­

compliance for the period after 24.09.2017 . 

2.2.12 The Committtee in the Sixteenth Sitting also noted that the mining/ 

winning/ extraction of slate claimed to be used by these plants requires prior 

mining lease. It also requires payment of royalty and other taxes to the State 

Government. Nothing was placed before the Committee during the said sitting to 

indica te that any mining lease has been granted in the State for mining of slate a nd 

th e s la te. if a ny. used by these plants has been sourced from an area having valid 

mining lease after payment of requisite royalty a nd other taxes payable to the State 

Government. 

2.2.13 The Committee in the Sixteenth Sitting noted that year-wise details of 

clinke r/power produced, coal required to produce re ported quantity of 
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clinker/power produced(@ 14% for clinker and 0.70 kg of coal per kwh of power 

produced) and gap in coal requirement in respect of each of the afore-mentioned 

three plants of the Star Cement Limited during the Audit Period are as below: 

Year 
Plant Items Total 

201 4-15 2015 -16 
I 

2016-17 2017-18 2018-19 

I 
1 2 3 4 5 6 7 8 

I Sta r Clinker 
3,30,010 4,92,055 5,67,241 5, 15,350 6,00,025 25 ,04,681 

Cement 
produced (MT) 

Limited Coal required 
72,149 84,004 3,50,655 

(MT) 
46,201 68,888 79,414 

Coal procured 
13,417 47,628 10,192 25,267 10,989 1,07,493 

(MT) 

Gap (MT) 32,784 21,260 69,222 46,882 73,015 2,43,162 

Star Clinker 
15,49,349 16,29,025 15,79,345 15,41,945 14,36,600 77,36,264 

Cement produced (MT) 

Meghalaya Coal required 
2, 15,872 2,01, 124 2, 16,909 2,28,064 2,21. 108 10,83,077 

Limited (MT) 

Coal procured 
58,448 1,48,954 9,775 67,624 84,188 3,68,989 

(MT) 

Gap (MT) 1,58,461 79,110 2, 11.333 1,48,248 1, 16,936 7,14,088 

Meghalaya Power 
Produced 167.92 183.11 201.62 190 06 170.12 912.84 

Power 
(Mi lli on kwh) 

1 

Um;rcd 
Coal req uired 

1, 17,546 1,28, 180 1,41, 137 1,33,041 l.19,081 6,38,985 
(MT) 

Coal procured 
25,182 68,092 41,863 36,129 18,024 1,89,290 

(MT) 

Gap (MT) 92,364 60,088 99,274 96,912 1,01.057 4,49,695 

Total for Coal required 
3.80,656 4, 25, 131 4,41.659 4,21,063 4,04,209 20,72,718 

above 
(MT) 

three Coal procured 
97,047 2,64,674 61,830 l,29,020 1,13,20 1 6,65,772 

plants 
(MT) 

Gap (MT) 2,83,609 1,60,457 3,79,829 2,92,043 2,91,008 14,06,946 
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2 .2.14 The Committee in its Sixteenth Sitting noted that prima-facie it appears that 

the gap in coal required to produce reported quantity of clinker and power by the 

afore-mentioned plants of the Star Cements Limited has been met by illegally 

sourced local coal. The Committee in the said Sitting also noted that even if a part of 

it has been met by any alternate fuel, the same has been done in violation of the 

environmental and mining laws and also without payment of the requisite royalty 

and other taxes to the State Government. The Committee also noted that neither it is 

technica lly feasible, nor it is legally permissible to replace coal by a lternate fuel by 

any of these cement and power plants . 

2.2.15 The Star Cement Limited vide letter dated 26.07.2019 submitted a 

representation stating therein that observations made by the Committee that prima 

facie they have used illegal coal for production of clinker/ power is not based on the 

factual information but on the premise that use of alternate fuel by them is not 

technically feas ible and that no royalty on the same was paid. Among others, the 

following has also been stated in the said representation: 

(i) TEFRs are prepared with a view to take a considered decision regarding 

technical and financial viability of undertaking a project and also is a 

requirement for funding by financial institutions/ banks. The TEFRs are 

prepa red on th e basis of available data and certain assumptions. The details 

given in the TEFRs and that actual found on the ground at the time of 

implementation of the project may widely vary. The energy requirement for 

production of clinker and power given in these Reports cannot be the ground 

for deciding the actual energy/ coal/ alternate fuel used by them. They had 

stated that the coal requirement for the plants is 9 -14 %. Based on the above 

the coal requirement cannot be taken as at least 14%. The age of the plants 

has nothing to do with the energy required to produce clinker/ power. In fact 

with passage of time and experience gained, the efficiency of the plants by and 

large improves. 

y 
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(ii) No major or even minor modification/ alteration in the plant design is 

required at all for using alternate fuel such as slate and pet coke by their 

plants. The plants can use coal as well as alternate fuel (slate). 

(iii) Revised EC is required only when product mix is changed and not for change 

in the use of fuel. 

(iv) The EC granted in respect of MPL specifically observes that "imported coal 

from Indonesia will be used until domestic coal is available". It is relevant to 

mention that none of the ECs granted after 3.6.2011 (when they were granted 

the EC), the MoEF & CC has prescribed th e condition that only imported coal 

wi ll be used. Similarly in the EC granted earl ier to that date also, no such 

condition was prescribed. In any case for alleged violation of the conditions of 

the EC. the issue is under consideration of the competent authority and it is 

not linked with whether they have used legal coal or otherwise. Moreover, on 

their own they have approached SEIAA seeking change in the EC condition and 

this matter is yet to be decided. 

(v) Each and every payment for purchase of coal and al ternate fuel has been made 

by cheque by them. The details of the payments made by them can easily be 

verified. There is no way they could have made any payment in cheque for 

purchase of illegal coal a nd no cash transaction has ever taken place for 

purchase of coal at all. On examination of their books of accounts and Annual 

Reports, the date - wise details of the payment made by them can easily be 

verified. 

(vi) Ful l royalty on purchase of alternate fuel by them has been paid on behalf of 

the suppliers by them. 

(vi i) The alternate fuel is primarily overburden dumps produced during excavation 

of coal and does not require a separate mining lease at all. Like coal the 

a lternate fuel (slate) was also produced as overburden during rat hole mining 

of coal - subsequently banned by the Hon'ble NGT. 
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(viii) They have never been involved in illegal mining operations. The coal/ 

al ternate fuel has been purchased by them from various local suppliers and 

royalty for the same has been paid. The Hon'ble Supreme Court has also held 

only that quantity of coal which was found to be illegally being transported as 

illegal coal. The ownership of the entire balance quantity lying on ground and 

already disposed of has been held to be that legally belonging to the concerned 

land owners/miners. In any case they have neither been involved in illegal 

mining (because they have not been involved in mining activity of 

coal/muslate) nor purchase of any illegal coal/ alternate fuel at all. 

(ix) Use of slate in the power plant results in generation of additional f1y ash on 

account of it conta ining high ash content. The f1y ash produced is used in 

manufacturing of PPC cement by them as well as by others. In fact they have 

been purchasing f1y ash from other sources to meet their full requirement. 

The use of alternate fuel for production of power by the power plants is 

environmentally desirable, financially viable and results in use of the by 

product (fly ash) for further use as a raw material. Similarly in the cement 

plants use of alternate fuel, which has low sulphur content. is beneficial from 

the point of view of production process and is also environmentally desirable. 

However, it results in higher cost of production by way of add itiona l 

transportation costs, handling cost. storage costs etc., du e to which whenever 

coal at a reasonable rate is available, the same is no t preferred by cement 

plants and power plants e tc. 

(x) In fact the Meghalaya Power Limited has used slate during the years 2012 - 13 

and 2013 - 14 also . 

(xi) The letter dated 24.11.2017 of the Divisional Mining Officer addressed to the 

Director of Mineral Resources, Meghalaya, a copy of the which was enclosed to 

the said representation, shows that alternate fue l (Slate / Muslate) was 

extensively being used by them as substantial quantity of the same were found 

to be physically avai lab le at their plants. 
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2.2.16 The Committee vide letter dated 28.09.201 9 sent a copy of the said 

representation to the MS PCB, North Eastern Regional Office of the MoEFCC, Go! and 

North Eastern Regional Directorate of the CPCB for comments. 

2.2.17 In reply, the MSPCB vide letter dated 13.09.2019 informed the Committee 

that revised Consent to Operate under the Air/ Water Act is not required for use of 

alternate fuel. It was also informed by the MSPCB that prima facie the use of 

alternate fuel by the cement and power plants is technically feasible and is in fact 

encouraged by the Pollution Control Board. A copy of Environmental Statement of 

the afore-mentioned plants of the Sta r Cement Limited was also provided to the 

Committee. 

2.2.18 Similarly, the North Eastern Regional Directorate of the CPCB vide letter 

dated 13.09.2019 submitted following comments on the said representation of the 

Star Cements Limited : 

(i) As per the literature available in published journal of repute (Ref Mishra, H. K. 

and Ghosh, R. K, 1996, Geology, Petrology and Utilization Potential of some 

Tertiary coals of the North -eastern Region of India . International Journal of Coal 

Geology, 30: 65 - 100) the calorific value of Eocene and Oligocene coal deposit 

of Meghalaya is in the range of 6500 - 8500 and 6255 - 8650 kcal/kg 

respectively. If we go with the published literature it could be assumed the 

coal requirement in actual clinker production in these cement plants of Star 

Cement Limited could be even less than the percentage (12 .75%) requirement 

of coal as indicated in the TEFR assuming that calorific value of the Meghalaya 

coal at 5800 kcal/kg. 

(ii) If the industries use Pet Coke or slate as alternate fue l resource (AFR) it is not 

required to modify or attac h a new fuel/ material feeding system. AFRs are 

generally used together with coal. As the physical characteristics of the Pet 

Coke and slate are simi lar to the coal these alternate fuel can be used in the 

existing coal mills fo1· pulverization before feeding into the Kilns or the boilers 

after blend ing with coal. The CPCB has been working on use of AFR, Hazardous 

Wastes (HW) and Refused Derived Fuel (RDF) in the cement mills, power 
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plants and also in the blast furnaces so as to use the resources inherited in the 

wastes generated by various industries or munic ipalities. It is already 

established that d isposal of wastes in the cement kilns, power plants, blast 

furnaces, etc. could be best possible method to dispose of the wastes in an 

env ironmentally sound manner in one hand and also to recover the resources 

inherited in the wastes by these industries so that use of conventional fuel is 

reduced significantly. 

(i ii) The CPCB has published guidelines for use of AFR/ HW / RDF in these 

industries . The CPCB has been conducting workshops, seminars etc. , amongst 

the stakeholders to promote the use of these AFR/ HW / RDF in Cement Kiln or 

boilers. 

(iv) Besides the encouragement by CPCB, MoEF & CC, of late, has been stipulating 

specific condition to a few cement mills in Meghalaya to use HW / RDF / AFR in 

kilns. The EC granted to various cement industries in the region stipulates 

such conditions. 

(v) To use AFR/ RDF / HW in the kilns, amendmen t in the EC by the concerned 

project is not required as per the provisions of the EC Notification, 2006. 

Amendment of EC is required for expansion, modification of projects and also 

changing in product mix. Using of AFR/ HW /RDF is only a change in fuel mix 

but not a change in product mix. By using AFR/ HW /RDF in a kiln/ boiler/ 

furnace, use of conventional fuel like coal is reduced . The arrangement helps 

in reducing the consumption of conventional fuel like coal and this brings in 

reduction in greenhouse gas emission. Thus, the use of AFR/ HW /RDF in 

cements kilns/ power plants/ blast furnace, etc., have significant 

environmental benefits and therefore such industries are encouraged to use 

AFR/ HW /RDF. Moreover, as the country is facing lot of problems in managing 

the solid wastes, use of these wastes in kilns shall also minimize the waste 

disposal problems in the country. 

( vi) As per provisions of the Hazardous Wastes and Other Wastes (Management 

and Transboundary Movement) Rules, 2016, an industry has to apply to SPCB 
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for authorization under the Rules for using Hazardous Wastes (HW) in its 

kiln/ boiler/ furnace. As per the provisions of the said Rules, CPCB prepares 

guidelines for use of HW in cement kiln/ boiler/ furnace. Such guidelines for 

various types of HW are avai labl e in the website of CPCB. 

(vii) Cement industries and power plants in Meghalaya, the industries are using 

slate as AFR in the cement kilns and the power plants. It is understood that 

slate are also mined together with coal in the coalfields of Meghalaya. Slates 

are differentiated from coal from their appearance and structure. It is learnt 

that slates commonly occur as overburdens together with the coal deposits. 

Slates are having less calorific value than the coal and therefore have less 

market values. Though data is not available regarding calorific value of slate 

in the State of Meghalaya, during field visit to the industries, use of slate/ 

Muslate by the industries were observed. When coal mining was in operation 

before the mining ban, various small crushers were observed in the coal 

depots. These crushers used to crush/ pulverize the slate into powder form 

and used to mix with the coal. 

(viii) From the sample documents supplied by the industries, it is observed that the 

industries are paying royalty on the slate being procured. The CPCB in general 

does not go into the detail of the royal ty payment by the industries. 

(ix) The CPCB agrees to the point that the Cement Industries/ Power Plants are not 

involved in ill egal mining of coal or slate. Documentary evidences have been 

submitted by the industries that the fuel/ AFR are procured after payment or 

royalty. 

2.2.19 The North Eastern Regional Office of the MoEFCC vide letter dated 

12.09.2019 subm itted, among others, the following comments on the sa id 

representation of the Star Cements Limited: 

(i) The EC is required only when product mix is changed and not for change in the 

use of fuel. Even though the project has used alternate fuel in their cement 

manufacturing process, there is no change in product mix as the produce 

produced is cement. The spec ific condition No . 12 in EC accorded to Star 
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Cement Limited by the MoEFCC, Col vide letter dated 28.10.2009 specifically 

provides that all efforts shall be made to use of high calorific hazardous waste 

in the cement kiln and necessary provision shall be made accordingly 

(ii) Para 3 of the guidelines for Pre-processing and Co-Processing of the 

Hazardous Waste and other wastes in Cement Plants as per Hazardous and 

Other Waste (Management and Trans-Boundary Movement) Rules, 2016 

issued by the CPCB provides that utilization of hazardous and other waste for 

co-processing or for any other use shall be carried out only after obtaining 

authorisation from the State Pollution Control Board in respect of wastes on 

the basis of standard operating procedure or guidelines provided by the CPCB. 

The Star Cement Limited has obtained NoC for use of pet-coke in cement 

plants, and no record is available in the North Eastern Regional Office of the 

MoEFCC for use of slate as alternate fuel. 

( iii) A Note given in col. 5 of the item 3 (b) pe rtaining to cement industries in 

Schedule to the Environment Impact Assessment (EIA) Notification, 2016 

substituted by the Notification bearing S.O. No. 3518 (E) dated 23.11 .201 6 of 

the MoEFCC, Col provides that fuel for cement industry be coa l, pet coke, 

waste provided it meets the emission standard. 

2.2.20 During Eighteenth Sitting of the Committee held on 16.09.2019, the 

Committee took on record the afore- mentioned communications from the MSPCB, 

the North Eastern Regional Directorate of the CPCB and North Eastern Regional 

Office of th e MoEFCC, Col containing their comments on submissions made by the 

Star Cement in their said representation dated 26.08.2019 and directed as below: 

(i) The MSPCB shall provide to the Committee a copy of Environmental 

Statements submitted to them by all Cement Industries and Thermal Power 

Plants in the State of Meghalaya for the period from 20014-15 to 2018-19. 

(ii) The MSPCB s hall provide to the Committee a copy of a ll authorizations/ no 

objection certificates granted by them to Cement Industries a nd Thermal 

Power Plants in th e State of Meghalaya for use of any fuel other than coal. 

(iii) The MSPCB shall provide to the Committee a copy of 'Consent to Establish' 

V 
and/or 'Consent to Operate', if a ny, granted for mining of slate or muslate in 

Page 29 of 77 

197
6297



the State of Meghalaya . In case no such consent has been granted, the same 

shall also be intimated to the Committee within one week 

(iv) The North Eastern Regional Office of the MoEFCC, Col and the State 

Environmental . Impact Assessment Authority (SEIAA), Meghalaya shall 

provide to the Committee a copy of Environme ntal Clearance(s), if any, 

granted for mining of slate in the State of Meghalaya. In case no such EC has 

been issued by them the same shall also be intimated to the Committee. 

(v) The North eastern Regional Directorate of the CPCB shall provide to the 

Committee a copy of data which formed the basis for making a submission 

before the Committee while preparing its First Interim Report, to the effect 

that the two integrated cement units of Star Cement Limited (viz. Star Cement 

Limited and Star Cement Meghalaya Limited) use coal of about 15% of total 

clinker production. The CPCB may also provide the reasons for discrepancy 

between the said information provided in December 2018 and the information 

provided vide letter dated 13.09.2019 wherein it has been stated that actual 

requirement of coal by these cement plants is even less that self-declared 

quantity of 12.75% of clinker production. 

2.2.21 The North Eastern Regional Office of the MoEFCC, Col vide a communication 

dated 11.10.2019 informed the Committee that as per records avai lable with them 

no EC has been issued by the MoEFCC or SEIAA for mining of Slate in the State of 

Meghalaya. 

2.2.22 The North Eastern Regional Directorate of the CPCB v id e a communication 

dated 11.10.2019 informed the Committee as below: 

(i ) While preparing the Interim Report about the coal consumption by the cement 

plants in Meghalaya, Mr. P. Chakraborty, Unit Head of Calcorn Cement Indi a 

Ltd. (CCIL), a subsidiary of Dalrnia Cement (Bharat) Limited, located a t 

Umrangsoo, Assam was consulted for getting a neutral feedback. He was 

consulted because of his working experience and vast knowl edge about 

clinker production in North East. It was reported by him that the coal 

requirement for clinker production stands at about 15% of total clinker 

production in ge ne ral. This figure may vary about depending on the calorific 

valu e of the coal being used. Simila r percentage coal consumption figure da ta 

is also supported by data avai lable in the internet. 
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(ii) During the detailed audit of cement plants in the State of Meghalaya regarding 

coal consumption, it was observed that the units started using alternate fuel to 

a significant extent which would bring down the consumption of coal further . 

Moreover, published paper by Mishra & Ghosh (1996) reported ve ry high 

calorific value of Eocene and Oligocene coal found in Meghalaya in the range of 

6500 - 8500 and 6255 - 8650 Kcal/ Kg respectively. It is understood that if 

coal with such h_igh calorific value is used for clinker production together with 

other alternate fuel like slate, plastic waste, wood- dust etc., the coal 

consumption percentage will come down even below 12.75%, as reported in 

their earlier report. 

2.2.23 The MSPCB vide a communication dated 30.09.2019 provided to the 

Committee Environmental Statement of nine cement plants (viz. Amrit Cement 

Limited, Green Valley Industries Limited, Hills Cements Company Limited, Jaintia 

Cements Limited, JUD Cements Limited, Meghalaya Cements Limited, Dalmia 

Cements (Bharat Limited), Gold Stone Cements Limited and Mawmluh Cherra 

Cements Limited). Environmental Statement of both Cement Manufacturing Plants 

and a Thermal Power Plant of the Star Cement Limited and its subsidiarjes had 

already been provided to the Committee by the MSPCB vide letter dated 13.09.2019. 

2.2.24 During Eighteenth Sitting of the Committee held on 16.08.2019, the 

Commissioner and Secretary to the Government of Meghalaya, Mining and Geology 

Department informed the Committee that slate is a minor mineral. He further stated 

that collection and sharing of royalty on minor minerals in the Autonomous District 

was done under the power of the Executive Order No . TAD/FR/22/55 dated 

22.01.1962 till framing of Meghalaya Minor Mineral Concession Rules, 2016 

(MMMCR). The said rules came into force on 12.09.2016. He further stated that 

grant of mining lease/quarry permit for slate was not there till Meghalaya Minor 

Mineral Concession Rules, 2016 came into force. 

2.2.25 The Commissioner and Secretary to the Government of Meghalaya, Mining 

and Geology Department further informed the Committee that no mining lease has 

been granted so far for extraction of slate in the State. He further stated that local 

suppliers have supplied the slate sourced from overburden of coal mining carried 

out prior to ban imposed by Hon'ble NGT to the Cement plants . The Cement plants 
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have paid royalty on slate used by them. He further stated that the amount of 

royalty paid by the Star Cement Limited and its subsidiaries for slate is as below: 

Name and address of Cement Date of Payment Amount Paid Qty. of Slate 

or Thermal Power Plant (Rs.) (MT) 

Star Cement Limited 08.10.2018 1.84,14,900 4,09,220.000 
I 

12.02.2019 43,75,111 97,224.690 

I 12.02.2019 12,12,000 12,120 
' 
I TOTAL 2,40,02,011 5,18,564 I 

Star Cement Meghalaya Limited 10.08.2018 4,82,26,500 10,71,700.000 

I 
12.02.2019 1.23,13,667 2,73,637.060 

12.02.2019 21,32,000 21,320.00 
I 

TOTAL 6,26,72,167 13,66,657.060 

Meghalaya Power Ltd. 08.10.20118 3,14,18,100 6,98, 180.010 

12.02.2019 8,32, 100 8321.000 

I 
18.02.2019 93,27,040 2,07, 267.550 

TOTAL 4,15,77,240 9,13,768.560 
I 

I 
GRAND TOTAL 12,82,51,418 27,98.989.62 

2.2.26 The Committee alter exa mination of the matter frames following questions: 

1. Whether the specific coal requirement of afore-mentioned Cement 

Manufacturing Plants and a Thermal Power Plant of the Star Cement Limited 

and its subsidiaries is substantially lower than specific coal requirement 

stated in the respective TEFRs? 

2. What is the actual specific coal requirement for the afore-mentioned Cement 

Manufacturing Plants and a Thermal Power Plant of the Star Cement Limited? 

3. Whether it is technically feasible to use huge quantity of slate in lieu of coal 

without making any modification in design of these Plants7 

4. Whether the afore-mentioned Plants of Star Cement Limited and its 

subsid ia1·ies have actually used huge quantity of alternate fuel (i.e. Slate) in 

lieu of coat? 
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5. Whether slate, if used , has been used after obtaining all requis ite regulatory 

approvals? 

Question No. 1. 

2.2.27 As per the TEFR, the specific coal requirement of Maw mluh Cherra Cement 

Limited is 16%. However. as per details given in para 1.2.3 and 1.2.5 above, the 

actual specific coal requirement of the Mawmluh Cherra Cement Limited (MCCL), 

which uses the same rela tively high calorific value Meghalaya coal, as is being used 

by Cement Manufacturing Plants an d Thermal Power Plants of the Star Cement 

Limited and its subsidiaries is 28.876% . Specific coal requirement of Cememt Plants 

of Star Cement Limited which uses the coa l of almost similar quality as is being used 

by MCCL located in Meghalaya can-not be much lower than the specific coal 

requ irement for the MCCL. 

2.2.28 As per the TEFR, the specific coal requ irement of the 43 MW unit of the 

Meghalaya Power Limited is 0.70 kg/kwh. However, as per the Environmental 

Statement submitted by the Meghalaya Power Limited to the MSPCB, the actual 

specific fuel consumption for the said 43 MW Thermal Power Plant during the year 

2015-16, 2016-17 and 2017 -18 is 0.909 kg/kwh, 0.986 kg/kwh and 0.717 kg/kwh 

respectively. Similarly, as per the Environmental Statement submitted to the MSPCB 

by the Meghalaya Power Limited , the actual specific fuel consumption for the 8 MW 

unit of their Thermal Power Plant during the year 2014-15 and 2015-16 is 0.799 

kg/kwh and 0.800 kg/kwh respect ively. As per the Environmental Statement 

submitted by the Star Cement Limited to the MSPCB, during the year 2016-17 its 

cement plant consumed 1.21,803.193 MT of coal to produce 5,6 7,241 MT tonnes of 

clinker. The specific coal requirement for its cement plant during 2016-17 was 

21.4 7%. 

2.2.29 Calorific value of Eocene and Oligocene coal deposit of Meghalaya in the 

range of 6500 - 8500 and 6255 - 8650 kcal/kg respectively reported in a published 

journal, which formed the main basis for the North Eastern Regional Directorate of 

the CPCB to suggest that the actual specific coal requirement for cement 

manufacturing plants of the Star Cement Limited is less than the same stated in the 

res pective TEFR, is for a coal sample collected on dry mineral -matter-free basis (i.e. 

fo r a sampl e of dry coal fre e from moisture and any other impurity). The coal 

actually available in the market does contain substantial quantity of moisture as 
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well as impurities, including the slate. The actual average calorific value of the 

Meghalaya coal available in the market is therefore; much lower than the calorific 

value reported in the said journal. 

2 .2 .30 While preparing the First Interim Report of the Committee in December 

2018, the North Eastern Regional Directorate of the CPCB, after consulting one Mr. 

P. Chakraborty, Unit Head of Calcom Cem ent India Ltd. (CCIL), a subsidiary of 

Dalrnia Cement (Bharat) Limited, located at Umrangsoo, Assam, which also uses the 

comparatively higher ca lorific value coal available in the North Eastern India, as is 

being used by Cement Plants of Star Cement Limited and other cements plants 

including a Cement Manufacturing plant of the Dalmia Cement (Bharat) Limited 

located in Meghalaya, has reported to the Committee that actual spec ific coal 

requirement for Cements Plants of Star Cement Limited is 15%. 

2.2.31 In paragraph l of th e 'Guidelines on Co-processing in Cement/Power/ Steel 

Industry' issued by the CPCB in February, 2010, a copy of the which has been placed 

before the Committee by North Eastern Regional Directorate of the CPCB, it has 

been stated that 40 million tonnes of coal is required to produce 200 million tomes 

of cement in the entire country. The specific coal consumption for the cement 

industry for the country as a whole, as per the said Guidelines, is 20%. 

2 .2.32 Keeping in view the above, the Committee is of the view that actual specific 

coal requirement of Cement Manufacturing Plants and a Thermal Power Plant of the 

Star Cements Limited and its subsidiaries is higher than the same stated in the 

respective TEFRs. 

Question No. 2 

2.2.33 As per deta ils given in para 2.28, the Meghalaya Power Limited in the 

Environmental Statement submitted to the MSPCB has reported that specific coal 

consumption of its Thermal Power Plant varied from 0.717 kg/kwh to 0.986 

kg/kwh, th e Committee is of the view that average actual specific coal requirement 

of the Thermal Power Plants of the Meghalaya Power Limited is abou t 0.850 

kg/kwh. 

2 .2 .34 For assessment of actual specific coal consumption of the Cement Plants of 

the Star Cement Limited a nd it subsidiary, the Committee took note of the 

fol lowings: 
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(i) Specific coal consumption for the cement industry for the country as a whole, 

as per information available in the Guidelines on Co-processing in 

Cement/Power/ Steel Industry' issued by the CPCB in February, 2010 is 20%; 

(ii) Average specific coal consumption for a similar Cement Plant of MCCL located 

in Meghalaya using almost similar quality of coal as is being used by cement 

plants of the Star Cement Limited and its subsidiaries, is 28.876%; 

(iii) As per the Environmental Statement submitted by the Star Cement Limited to 

the MSPCB, dur·ing the year 2016-17 its cement plant consumed 1,21,803.193 

MT of coal to produce 5,67,241 MT tonnes of clinker. The specific coal 

requirement for the said cement plant of the Star Cement Limited during 

2016-17, as per the information by Star Cement Limited itself was 21.4 7%; 

(iv) As per information obtained by North Eastern Regional Directorate of CPCB 

from one Mr. Mr. P. Chakraborty, Unit Head of a similar cement plant located 

in adjoining areas of Assam using a lmost similar quality of coal as is being 

used by cement plants of Star Cement Limited and its subsidiaries, average 

specific coal consumption of cement plants in the Region is about 15%. 

2.2.35 The Comm ittee after examination of facts given in para 2.234 above, is of 

the view that the actua l specific coal consumption for dement plants of Star Cement 

Limited and its subsidiaries located in Meghalaya is atleast 15% of the weight of 

clinker produced. 

Question No. 3: 

2.2.36 All the cement manufacturing plants and thermal power plants of Star 

Cement Limited and its subsidiaries in Meghalaya have been designed to use locally 

sourced coal from the Meghalaya as a fuel. Even if the physical characteristics of the 

slate are similar to coal, use of slate having very low calorific value in place of high 

calorie coal requires modifications/changes in design of the plant, especially the 

components of the plants dealing with handing, processing, grinding and storage of 

fuel. The Star Cement Limited in their representation dated 26.07.2019 has 

categorically stated that no such modificat ions have been made in design of their 

cement and power plants. As per th e information provided by Star Cement Limited 

during the year 2018-19 their cement plant used 10,989 MT coal and 1,01,129 MT 

slate. The Committee is of the view that even after modifications it is not feasible to 

ach ieve the required kiln temperature with such a low calories fuel mix. 
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2.2.37 Keeping in view the above, the Committee is of the view that except the 

small quantity of slate already mi xed in the locally mined coal, it is not feasible to 

run the cement and thermal power plants of the Star Cement Lim ited by replac ing 

about three-fourth of their coal requiremen t by a non-fuel mineral such as slate, as 

is being claimed by the Star Cement Limited. 

Question No.4 

2.2.38 The Star Cemen t Limited has claimed that huge quantity of slate has been 

used in-lieu of coal by all its Cement Manufacturing a nd Thermal Power Plants 

located in the State of Meghalaya. However, use of slate has not been reported in 

majority of Environ mental Statements submitted by them to CPCB. In majority of 

these reports, use of coal as a fuel has only been reported. The Committee during its 

vis it to fuel depot of the Meghalaya Power Limited on 12.11.2019 did not see any 

slate. During the visit, representative of the Meghalaya Power Limited also did not 

report to the Committee that a major part of the energy requirement of their plants 

is met from s late, as is now being claimed by them. 

2.2.39 The Star Cement Limited at page 13 of their Annual Report for the year 

2017-18 has prominen tl y highlighted that its coal is accessed from 10-20 

kilometres. Nowhere in any of the Annual Report it has been stated that about 

three-fourth of the energy requirement of their huge Cement Manufacturing Plants 

and Thermal Power Plants has been met by a non -fuel mineral (viz. slate). 

2.2.40 It has also been claimed by th e Star Cement Limited in their said 

representation dated 26.07.2019 that slate has been sourced from overburden 

dumps produced during excavation of coal. Except for a small quantity of 

overburden generated during creation of box-cutting, rat-hole mining does not 

involve gene ration of overburden. The Winning of lakhs of metric tonnes of s late 

from the overburden dumps, as has been claimed by the Star Cement Limited and 

other Cement Manufacturers and Thermal Power Pla nts, does not seem feas ibl e. No 

such large overburden dumps having the capacity to allow extraction of several lakh 

tonnes of s la tes have been detected by the Nort h Eastern Space Application Centre 

(NESAC) while undertaking land-use land-cover analysis of coal mining affected 

areas in Jaintia Hill districts. 

2.2.41 Spec ific condit ions no. (xi) (viz. efforts shall be made to use low -grade lim e, 

more fly ash and solid waste in cement manufacturing and no. (xi i) (viz. all efforts 
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shall be made to use of high calorific hazardous waste in the cement kiln and 

necessary provision shall be made accordingly) in the EC to Star Cement Meghalaya 

Ltd. issued by the MoEFCC, Col vide letter dated 28.10 .200 stipulates use of waste 

the said plant. The Committee after examination of six-monthly self-compliance 

reports to said EC. a copy of which is available on website of the Star Cement 

Limited, observed that in respect of the afore-mentioned condition no . (xi) it has 

been reported that "SMCL is a clinkerization unit, no fly ash is used in the unit. The 

generated solid waste from the pollution control equipment has been recycled and re­

used in the process and has been used for clinker manufacturing. Amount 8-10 % of 

low grade lime available in the mine has been used in the process". Similarly, in 

resp ect of the afore-mentioned specific condition no. (x ii) it has been reported that 

"Provision already made to use of high calorific waste i.e. waste oil in the kiln. The 

tank capacity is 1000 litres. The used oil disposal process along with photograph has 

been submitted along with CREP in MoEF&CC, Shillong & New Delhi." The Committee 

further noted that use of any alternate fuel, as is being claimed by the Star Cement 

Limited has not been reported anywhere in these self-compliance reports. The 

Committee also noted that even for the used oil, merely making a provision for its 

use and not any actual use has been reported in these self -compliance reports. 

2.2.42 Keeping in view the above, the Committee is of the view that except for a 

small quantity of slate found mixed in the locally mined coal, the Cement 

Manufacturing Plants and Thermal Power Plants of the Star Cement Limited 

have not used slate as a fuel in lieu of coal. 

Question No. 5 

2.2.43 Slate is a fine -grained, foliated rnetamorphic rock that is created by the 

a lte ra tion of shal e o r mudstone by low-grade regional metamo rphism. It is ma inly 

used for roofing, flooring, and flagging because of its du rab ility a nd attractive 

appea ran ce. Slate is mainly a non-fuel mineral. As far as cernent industries a re 

co nce rned, the sl ate be ing originated from the shale may be used, to some extent, in 

place of shale. The com position of t he sla te does not make it poss ibl e to use it as a 

fuel in place of coal. 
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2 .2.44 Till the declaration of the slate as a minor mineral by the Ministry of Mines, 

Government of India vide Notification bearing S.O. No. 423 (E) dated 10.02.2015, 

the slate was classifi ed as a major mineral. The slate along with shale is listed at SI. 

No. (7) in Schedule II of the Meghalaya Minor Mineral Concession Rules, 2016 

(MMMCR). 

2.2.45 Clause (d) in Section 3 of the Mines and Mineral (Development and 

Regulation) Act, 1957 provides that "mining operation" means any operations 

undertaken for the purpose of winning any m ineral. Winning or obtaining of slate 

from any area, even from overburden dump, as has been claimed by the Star Cement 

Lim ited in their representation dated 26.07.2019, as per the said definition, attracts 

provisions of Section 4 of the MMDR Act, which mandates prior mining lease for any 

operation undertaken for the purpose of winning any mineral. 

2.2.46 The Meghalaya Minor Mineral Concession Rules, 2016, which came into 

fo rce on 12.09.2016, provide an elaborate mechanism for grant of mining lease or 

quarry permit fo r m ining/winning of minor mineral for use in an industry. A mining 

lease or a quarry permit for winning of a minor mineral, including slate, as per the 

MMMCR, can be granted only after a prior Environmental Clearance and 'Consent to 

Establish' is obtained from the concerned regulatory Authorities. Grant of mining 

lease also requires preparation of a detailed mining plan duly approved by the 

concerned competent authority in the Mining and Geology Department in 

Government of Meghalaya. It also requires prior approval of Central Government 

under the Forest (Conservation) Act, 1980 in case mining/winning of such mineral 

involves any forest land. Actual winning/mining of slate requires 'Co nsent to 

Operate' from the State Pollution Control Board. As per Rule 29 of the MMMCR, a 

person who undertakes mining operations (v iz. respective lessee or the holder of 

quarry permit) is responsible for payment of royalty. As per the said rule, in case of 

a mining lease roya lty is to be paid by the concerned lessee on a quarterly basis. 

Similarly, in case of a quarry, royalty is to be paid before transportation. 

2.2.4 7 The Commissioner and Secretary to the Government of Meghalaya, Mining 

and Geology Department has informed the Committee that no mining lease has been 

granted so far for extraction of slate in th e State of Meghalaya . The North Eastern 

Regional Office of the MoEFCC, Go! has informed the Committee that the MoEFCC, 

Go! and the Meghalaya SEIAA have not granted any EC for mining of slate in the 

State. Similarly, the MSPCB has informed the Committee that so far no 'Consent to 
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Operate' or 'Consent to Establish' has been granted by them to any person, firm or 

company for mining of Slate in the State of Meghalaya. 

2.2.48 The Commissioner and Secretary to the Government of Meghalaya, Mining 

and Geology Department has informed the Committee that the Star Cement Limited 

and its subsidiaries has paid an amount of Rs. 12.82 crore as royalty on 27 .98 lakh 

MT state claimed to be used by their Cement Manufacturing Plants and Thermal 

Power Plant located in the State of Meghalaya. The entire royalty on slate has been 

paid during the year 2018 and 2019, much after the MMMCR came into force . 

Majority of the said royalty has been paid during the month of February 2019 after 

the resource ( coal) audit of these companies was started by this Committee. 

2.2.49 The North Eastern Regional Directorate of CPCB, MSPCB and North 

Eastern Regional Office of the MoEFCC stated that the slate has been used by these 

plants in lieu of the coal in pursuance of (i) Guidelines on Co-processing in 

Cement/Power/ Steel Industry' issued by the CPCB in February, 2010; (ii) 

guidelines for Pre-processing and Co-Processing of the Hazardous Waste and other 

wastes in Cement Plants as per Hazardous and Other Waste (Management and 

Trans-Bounda ry Movement) Rules, 2016; and (iii) specific condition no . (xi) and 

(xii) as per details given in para 2.239 above stipulated in EC to Star Cement 

Meghalaya Ltd. issued by the MoEFCC, Go! vide letter dated 28.10.2009. 

v · 

2.2.50 The Committee after examination of the Guidelines on Co-processing in 

Cement/Power/ Steel Industry' issued by the CPCB in February, 2010 noted that the 

said guidelines contains an exhaustive list of waste materials covered by these 

guidelines. The slate does not find a place in the said list. Similarly, the Committee 

after exa mination of the guidelines for Pre -processing and Co-Processing of the 

Hazardous Waste and Other Wastes in Cement Plants as per Hazardous and Other 

Waste (Management and Trans-Boundary Movement) Rules, 2016 noted that these 

guidelines are applicable to the use of only the 'hazardous waste' and 'other waste' 

respectively defined in clause 17 and 23 of s ub-rul e (l) of rule 3 of the said rules. 

The slate, as per these definitions, is neither a 'hazardous waste' nor an 'other 

waste'. No Autho rization from the MS PCB for use of slate, as is required for use of 

any hazardous or other waste has been obta ined by the Star Cement for any of its 

Cement Manufacturing Plants and a Thermal Power Plant. In any case, the slate 
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being listed in schedule-II to the MMMCR, which as per the Star Cements 

Limited has the potential to replace three-fourth of the coal requirement for 

their huge Cement Manufacturing Plants and a Thermal Power Plant, can-not 

be classified as a waste . 

2.2.51 As far as use of slate in compliance of the conditions stipula ted in EC to Star 

Cement Meghalaya Ltd. issued by the MoEFCC, Go! vide letter dated 28.10.2009 is 

concerned, as stated in para 2.2.39 above, use of any alternate fuel, as is being 

claimed by the Star Cement Limited has not been reported anywhe re in the six ­

monthly self-compliance reports to the said EC, a copy of which is available on 

website of the Star Cement Limited. 

2.2.52 Keeping in view the above, the Committee is of the view that, the slate, if 

used, by the Cement Manufacturing Plants and Thermal Power Plant of the Star 

Cement Limited and its subsidiaries located in the State of Meghalaya, the same has 

been used in flagrant violation and contravention of the mining, environmental and 

pollution control laws as all such slate has admitted ly been extracted without 

obtaining requisite Mining Lease, Consent to Establish, Consent to Operate and 

Environmental Clearance. If such use of slate, as claimed by Star Cement Limited has 

happened in the State, it must have caused huge damage to flora , fauna, rivers, 

streams, water bodies and the environment in general as all such slate has 

admittedly been extracted in a totally unregulated manner without any measure to 

mitigate its adverse impacts on the environment. 

Conclusion 

2.2.53 After examination of the afore-mentioned questions, the Committee is of the 

view that it is neither technically feasible nor legally permissible to replace more 

than seventy percent of the coal required to produce re ported quantity of clinker 

and the electricity by Cement Manufacturing Plants and Thermal Power Plants of 

the Star Cement Limited and its subsidiaries located in the State of Meghalaya 

during the Audit Period by a non -fuel mineral (viz. slate), as is being cla imed by the 

Star Cements Limited. The Committee is of the view that the Star Cement Limited 

and its subsidiaries ha ve purchased illegally mined coal in the name of slate to 

Page 40 of 77 

208
6308



circumvent the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining in 

the State of Meghalaya and also to evade pay ment of Royalty, Contr ibution to 

Meghalaya Environment Protection a nd Restoration Fund (MEPRF), Goods and 

Service Tax, Contribution to District Mineral Fund (DMF) and other statutory duties. 

2 .2.54 Even for the sake of an argument it is assumed that the claim of these 

plants that more that 72 % of their coa l requirement during the audit period has 

been met by a non-fuel mineral slate without making any change/modification in 

the design of these plants is true, it would have caused equal, if not more, damage to 

the flora, fauna, rivers, streams, water bodies and the environment in general in the 

State of Meghalaya as all such slate has admittedly been mined in an unscientific and 

haphazard manner without any mitigative measures and without obtaining 

mandatory mining lease, consent to establish, consent to operate, environmental 

clearance and authorisation/no-objection certificate from the State Pollution 

Control Board in a fl agrant violation of the existing mining, environmental a nd 

labour safety laws 

2 .2.55 Year-wise gaps in qu a ntity of coal required to produce the reported 

quantity of clinker(@ 15 % as given in para 2.2 .35 above) an d electricity power(@ 

0.850 kg/kwh as given in para 2.2.33 above) a nd the coal procured by Star Ceme nt 

Limited and its subsidiaries from legal so urces are as below: 

Year 
Plant Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 

Star Clinker 
3.30.010 4.92.055 5,67.241 5,15,350 6,00.025 25,04,681 

Cement 
produced (MT) 

Limited Coal required 
90.004 

(MT) 
49,502 73,808 85,086 77,303 3,75,702 

Coal procured 
13.4 17 47,628 10, 192 25,267 10,989 1,07,493 

(MT) 

Gap (MT) 36,085 26,180 74,894 52,0 36 79,015 2,68,209 
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Year 
Plant Items Total 

2014-1 5 2015-16 2016-17 20 17-18 2018-19 

1 2 3 4 5 6 7 8 

Star Cl inker 
15,49,349 

produced (MT) 
16,29,025 15.79,345 15.41.945 14,36,600 77,36,264 

Cement 

Meghalaya Coal required 
2,32.402 2.44,354 2.36,902 2,31.292 2,15,490 11,60,440 

Limited (MT) 

Coa l procured 
58,448 1,48,954 9,775 67,624 84,188 

(MT) 
3,68,989 

Gap (MT) 1,73,954 95,400 2,27,127 1.63,668 1.31.302 7,91,451 

Meghalaya Power 

Power 
Produced 167.92 183.11 201.62 190.06 170.12 913 .00 

(Million kwh) 
Limited 

Coal requ ired 
1,42,732 1,55,644 1.71.377 1.44,602 7,75,906 I 

(MT) 
1.61.551 

Coal procured 
25.182 68,092 41.863 36,129 18,024 

(MT) 
1,89,290 

Gap (MT) 1,17,550 87,552 1.29,514 1.25.422 1.26,5 78 5,86,616 

Total for Coal required 
4,24,636 4,73,806 4,93,365 4,70,145 4,50,096 23,12,047 1 

above 
(MT) 

three Coal procured 
97,047 2,64,674 61,830 1.29,020 1,13,201 6,65,772 

plants 
(MT) 

Gap (MT) 3,27,589 2,09,132 'U 1.535 3,41 ,125 3.36,895 16,46,275 I 

2.3 Amrit Cement Limited and its Captive Thermal Power Plant 

2.3.1 An Integrated Clinker cum Cement Manufacturing Plant of Amrit Cement 

Limited having installed capacity to produce 2,000 TPD cl in ker is located at 

Umlaper Village in East Jain tia Hills District in Meghalaya . It also has a Captive 

Thermal Power Plant having 12 MW install ed capacity. Both these Cl inker 

Manufacturing Plant and the Captive Thermal Power Plant were comm issioned in 

the yea r 2012. 
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2.3 .2 As per the information/documents provided to the Committee by the Amrit 

Cement Limited, year-wise quantities of clinker and power produced and the coal 

procured by the Amrit Cement Lim ited to produce such clinker and thermal power 

duri ng the Aud it Period are as below: 

Year 

I te ms Total 

2014-lS 2015-16 2016- 17 2017 -18 2018-19 

l 2 3 4 5 6 7 

Clinker 
3,07 ,286 4,03,2 05 4,25,842 4,01,497 5,40,902 20,78,732 

produced (MT) 

Power 

Produced ( in 44.976 54.197 49.257 46.977 77.392 272.799 
Mil lion kwh) 

Coal Procured 

(MT) 3,861 88,165 38,785 74,978 31,833 2,37,622 

2 .3.3 The Amrit Cement Limited has informed the Committee that during the Audit 

Period they have also procured alternate fuel. Except slate, nature of any other 

alternate fuel purchased by the Amrit Cement Limited has however been not 

intimated to the Committee. The MSPCB has informed the Committee that no 

author ization/non-objection certificate has been granted by the Board to the Amrit 

Cement Limited for use of any alternate fuel. The Commissioner a nd Secretray to 

the Government of Meghalaya, Mining and Geology Department informed the 

Committee that no royalty has been paid by Amrit Cement Limited on the slate 

claimed to be used by them during the Aud it period. Year-wise quant ities of the 

slate claimed to be purchased by the Amrit Cement Limited during the Audit Period 

are as below: 

(Met ric Tonne) 

Year 

Total 

2014--15 2015-16 2016-17 2017-18 2018-19 

23,033 28,977 1,29,698 - 1,81,708 
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2 .3 .4 The Committee, based on a detailed analysis of a simila r claim of the Star 

Cement Limited on use of slate as an alternate fuel in lieu of coal, as given in para 

2.2.26 to 2.2.52 , is of the view that it is neither technically feasible nor legally 

permissible for the Amrit Cement Limited to replace more than half of their coal 

requirement by a non -fuel mineral such as slate. 

2.3.5 The Committee after examination of a Techno-Economic Feasibility Re port 

(TEFR) for the said 0.61 mi llion tonnes per annum (MTPA) clinker and 0.66 MTPA 

cement (PPC) greenfield cement proj ect with 1 X 12 MW Ca ptive The rma l Powe r 

Plant of Amrit Cement Limited prepa red by RCV Consulting noted that the sa id 

cl inker production unit, as per the said TEFR, has been designed to use Megha laya 

coal having the estimated net calorific value of 6,000 Kca l/kg as fuel. It has also been 

stated in th e said TEFR that several sma ll col lieries are in operation in the Khliehria t 

and Sutnga coalfields which are at a distance of about 25 -30 km from the propos ed 

plant site. The specific heat consumption, as per the said TEFR, for the said clinker 

production unit is , 750 kcal/ kg of clinker produced. The specific coal requireme nt 

for th e said clinker ma nufacturing pl a nt, as pe r the sa id TEFR is the refo re 12.50 % 

of th e weight of the clinker produced. After examination of the Environme nta l 

State ments s ubmitted by the Amrit Cement Limited to the MS PCB, a copy of w hich 

ha s been pro vided to the Committee by the MSPCB, the Committee obse rved that 

quantity of coal actually consumed by the sa id Cement Manufacturing Pl a nt a nd 

Thermal Power Plant has not been indicated in any of these Stateme nts. For t he 

deta il ed reasons given in para 2.2.35 above, the Committee is of the view that actua l 

specific coal consumption for clinke r ma nufacturing plant of the Amrit Cement 

Limi te d is atleast 15% . 

2.3 .6 The Committee furth e r noted th at it has been stated in the said TEFR tha t 

100 % fu e l proposed for th e ca ptive power plant shall be coal from Kh lie hri a t/ 

Sutnga area in Meghalaya . The boiler of th e said captive power pl a nt, as pe r th e said 

TEFR, is s ui table to accept E-grade coa l with ash content upto 4 5 %. It ha s a lso been 

stated in the said TE FR that for e very fifte e n days th e sa id plant will req uire about 

4,000 MT of coal. The specific coal require me nt for the sa id Ca pt ive Power Pla nt, as 

pe r t he said in fo rmation, is there fo re a bout 1.20 kg/ kwh. The Committee ho wever is 
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of the view that the actual specific coal requirement for the sa id Captive Thermal 

Power Plant is same as the specific coal requirement of the Thermal Power Plant of the 

Star Cement Limited i.e. 0.850 kg/kwh. 

2.3.7 Year-wise gaps in the quantity of coal required to produce the reported 

quantity of clinker (@ 15 % as given in para 2.3.5) and electricity power (@ 0.850 

kg/kwh as given in para 2.3.6) and the coal procured by Amrit Cement Limited from 

legal sources during the Audit Period are as below: 

Year 
Items Total 

2014-15 2015-1 6 2016-17 2017-18 2018-1 9 

1 2 3 4 5 6 7 

Clinker produced 3,07,286 4,03,205 4,25,842 4,01,497 5,40,902 20,78,732 
(MT) 

Power Produced 44.976 54.197 49.257 46.977 77.392 272.799 
(Mill ion kwh) 

Coal required to 
produced clinker 46,093 60,481 63,876 60,225 81.135 3, 11,810 

(MT) 

Coal required to 
produce Power 38 ,230 46,067 41.868 39,930 65.783 2,31,879 

(MT) 

Total Coal 84,323 1,06,548 1.05,745 1.00,155 1,46,919 5,43,689 
Required (MT) 

Coa l Procured 3,861 88,165 38,785 74,978 31,833 2,37,622 
(MT) 

Gap (MT) 80,4-62 18.383 66,960 25,177 l, 15,086 3,06,067 

2.4 Dalmia Cement (Bharat) Limited and its Captive Thermal Power Plant 

2.4.1 An Integrated Cl inker cum Cement Manufacturing Plant having an insta ll ed 

capacity to 1.30 MTPA clinker and 1.50 MTPA Cement was established by M/s . 

Adhunik Cement Ltd. at Thangskai Village in East jaintia Hills District. It also has a 

Captive Thermal Power Plant of 25 MW installed capacity. Both Clinker 

Manufacturing Plant and the Captive Thermal Power Plant were commissioned in 
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the year 2010 . Later on, both the Cement Manufacturing Plant and the captive 

Thermal Power Plant were acquired by th e Dalmia Ceme nts (Bharat) Limited. 

2.4.2 As per th e information/documents provided to the Committee by th e Dalmia 

Cement (Bharat) Limited, year-wise quantities of the clinker and the power 

produced a nd the coal procured by the Dalmia Cement (Bha rat) Limi ted to produce 

such clinker and thermal power during th e Audit Period a re as below: 

I Year 
Items Total 

2014- 15 2015-16 2016-17 2017 -18 2018-19 

Clinker 
6,68,239 7.32.7 00 7,92,075 9,00,686 10,84,883 41,78 ,583 

produced (MT) 

Power 
Produced (i n 117.403 108.108 88.733 102.485 110.108 526.84 

Million kwh) 

Coal and Pet 
Coke Procured 17,433 98,296 56,208 1.07,092 54.478 3,33,507 

(MT) 

2.4.3 It has also been s tated in documents submitted to the Committee by the 

Dalmia Cement (Bharat) Limited tha t in addition to the above, alternate fuel has also 

been used. These alternate fuels, as per the information provided by the Dalmia 

Bharat Cement Limited, include saw dust, agro-waste, slate etc. Quantity of these 

alternate fuels cl ai med to be used by the Dalm ia Bharat Cement Limited during the 

Audit Period has not been provided to th e Co mmittee . 

V 

2.4.4 It has a lso been stated in documents provided to the Committee by the 

Dalmi a Bharat Cement Li mited that applicable ta xes, duties and royalties have been 

paid on these alternate fuel. The Commissioner and Secretray to the Government of 

Meghalaya, Mining and Geo logy Departm e nt informed th e Committee that Dalmia 

Ce me nt (Bharat) Limited on 08.02.2019 paid an a mount of Rs . 4.10 crore to the 

Mining and Geo logy De pa rtment. Governmen t of Megha laya as royalty on 9 .12 lakh 

metric tonnes of s late claimed to be cons um ed by th e m. It is worthw hil e to note that 

the e ntire royalty on the slate claimed to be co nsumed by the Dalmia Ce ment 

(B ha rat) Limited was paid on 08.02.2019 after the resource (coa l) a udi t of Cement 
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Manufacturing Plants and Thermal Power Plants in Meghalaya was initia ted by the 

Committee. The MSPCB has informed the Committee that the MSPCB vide letter 

dated 01.12.2017 has granted authorization/ no-objection certificate for use of pet­

coke by the Dalmia Cement (Bharat) Limited . The Same was renewed on 

27.11.2018. Apart from the pet-coke, the MSPCB vide letter dated 19.04.2017 

gra nted authorization to the Adhun ik Cement Ltd. (now Dalmia Cement (Bharat) 

Limited) for use of eight non -hazardous waste (viz. rice hay, rice husk, whole tyre, 

tyre chips, wood chips, saw dust, text ile paper and paper waste). The MSPCB 

informed the Committee that the Dalmia Cement (Bharat) Limited neither sought 

nor received any authorization from the MSPCB for use of slate in its Cement 

Manufacturing Plant and Thermal Power Plant. 

2.4.5 The Committee, based on a detailed analysis (given in para 2.2.26 to 2.2.52) 

of a s imilar claim of the Star Cement Limited on use of alternate fuel in lieu of coal is 

of the view that it is neither technically feasible nor legally permissible for the 

Dalmia Cement (Bharat) Limited to replace more than two-third of their coal 

requirement, as is being claimed by them, by any alternate fuel. 

2.4.6 The Dalmia Cement (Bharat) Limited informed the Committee that copy of 

the Detailed Project Report (DPR) of Adhunik Cement Limited, which now stand 

merged with Dalmia Cement (Bharat) Limited, is not ava ilable with them. lt was also 

informed by the Dalmia Cement (Bharat) Limited that they are trying to obtain a 

copy of the same from the concerned banker. Though the Dalmia Cement (Bharat) 

Limited assured the Committee that they will submit the DPRs as and when the 

same can be obtained, the Committee till the finalization of this report did not 

receive a copy of the said DPR. The Dalmia Cement (Bharat) Limited also informed 

the Committee that average estimated quantity of coal and/or any other alternate 

fuel(s) required to produce one tone of clinker and one unit (kwh) of power will 

primarily depend on t he calorific value of coal/any other a lternate fuel. They 

further informed that there is very high variation in various kinds of fuel used and 

therefore there is no standard per ton usage which can be estimated as it var ies 

from year to year. 
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2.4 .7 In the absence of the DPR and input on spec ific fuel consumption from the 

Dalmia Cement (Bharat) Limited, it is not possible for the Committee to correctly 

assess the specific fuel requirement for the Cement Manufacturing Plant and 

Thermal Power Plant of the Dalmia Cement (Bharat) Limited. The Committee 

therefore is of the view that specific fuel require ments of the Cement Manufacturing 

Plant and Captive Thermal Power Plant of the Dalmia Cement (Bharat) Limited are 

same as the specific fuel requirements of the similar plants the Star Cement Limited 

(viz. 15 % of the clinker produced and 0.850 kg/kwh of the power produced) . 

2.4.8 Year-wise gaps in quantity of coal required to produce the reported 

quantity of clinker (@ 15 % as given in para 2.4.7) and electricity power (@ 0.850 

kg/kwh as given in para 2.4.7) and the coal procured by the Dalmi a Cement 

(Bharat) Limited from legal sources during the Audit Period are as below: 

Year 

Items Tota l 
2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Clin ke r produ ced 
6,68,239 7,3 2.7 00 7,92 ,075 9,00,686 10,84,883 41,78,583 

(MT) 

Power Prod uced 117.403 108.108 88.733 102.48 5 110.108 526.837 
(Million kw h) 

Coal 1·equired to 
prod uced clinker 1.00 ,236 1.09,905 1.1 8,8 11 1.35,103 1,62 .7 32 6,26,787 

(MT) 

Coal requi red to 
produce Power 99,793 9 1.892 75.423 87, 112 93, 592 4,47,811 

(MT) 

To ta l Coa l Requi red 2, 00,028 2,0 1.797 1,94,234 2,22 ,215 2, 56,324 10,74,599 
(MT) 

Coal and Pet Co ke 
Procured (MT) 17.433 98,296 56,208 1,07,092 54,478 3,33,507 

Gap (MT) 1.82,595 1.03 ,50 1 1.38,02 6 1.1 5,123 2,01.846 7,41,092 
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2.5 Goldstone Cement Limited and its Captive Thermal Power Plant 

2 .5.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed 

capacity of 0.56 MTPA cl in ker and 0.88 MTPA cement was established by M/s. 

Goldstone Cements Limited in Musiang Lamare (Old) village in East jaintia Hills 

District. It also has a Captive Thermal Power Plant of 10 MW installed capacity. Both 

the Clinker Manufacturing Plant and the Captive Thermal Power Plant were 

commissioned on 02 .07.2016. 

2.5.2 As per the information/documents provided to the Committee by the 

Goldstone Cements Limited, year-wise quantity of clinker and power produced and 

the coal procured by the Goldstone Cements Limited to produce such clinker and 

thermal power during the Audit Period are as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

2 3 4 5 6 7 8 

I 

Clinker 
Nil 

I 
Nil 1.5 2,99 5 3,99,1 97 4,82,500 10,34,692 

produced (MT) 

I 
Power 
Produced (in Nil Nil 14.251 50.881 71.846 136.978 

Million kwh) 

Coal Procured Nil 

I 
Nil 5,918 21,295 4,946 32,159 

(MT) 

2.5.3 The Goldstone Cements Limited has informed the Committee that during the 

Audit Period they have also procured alternate fuel such as Muslate/Saw Dust etc. 

The MSPCB has informed the Committee that the no authorization/non-objection 

certificate has been granted by the Board to the Goldstone Cement Limited for use 

of any alte rnate fuel. The Commissioner and Secretary to th e Governme nt of 

Meghalaya, Mining and Geology Depa rtment informe d th e Comm ittee t ha t the 

Go ldston e Cem e nts Limite d has pa id an amount of Rs . 2.93 crores to the State of 

Meghalaya as a royalty on 6,5 l, 134 MT slate claimed to be cons umed by th e m. The 

Committee noted th a t the e ntire amount of royalty was paid on 15.02.2019 afte r 

resource (coal) Audit of Ce ment Ma nufacturing Pl a nts and Therma l Powe r Plants in 
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the State of Meghalaya was initiated by the Committee. Year-wise details of 

alternate fuel claimed to be purchased by the Goldstone Cements Limited during the 

Audit Per iod are as below: 

(Metric Tonne) 

I 
Year 

Total 

I 
2014-15 2015-16 

I 
2016-17 2017 -18 2018-19 

I Nil Nil I 99 ,242 2,65.532 2,57,928 6,22,702 

2.5 .4 T he Committee, based on a detailed analysis of a similar claim of the Star 

Cement Limited on use of alternate fuel in lieu of coal, as given in para 2.2.26 to 

2.2.52, is of the v iew that it is neither technically feasible nor legally permissible for 

the Amrit Cement Limited to replace about ninety percent of their coal requirement 

by any alternate fuel. 

2 .5.5 The Committee after examination of the Techno-Economic Feasibility Report 

for setting up of the 2615 TPD Green Field Cement Plant of Goldstone Cements Ltd . 

at village Musiang Lamare in East jaintia Hill district observed that the said plant 

has been designed to use the coal available in command area of the site (i.e. local 

Meghalaya Coal). As per the said report, the average estimated requirement of coal 

for the said plant is 18% of the weight of clinker produced. 

2.5.6 Even after a specific request, the Goldstone Cement Limited did not provide a 

copy of the Techno-Economic Feasibility Report (TEFR) for their Captive Thermal 

Power Plant. The Goldstone Cements Limited informed the Committee that specific 

fuel requirements for their captive Thermal Power Plant is 0 .50 to 0.70 kg of coal 

per kwh and 1.25 to 1.60 kg of alternate fuel such as slate, bamboo, saw dust, wood 

chips etc. per kwh. No docum e ntary evidence in support of these claims regarding 

specific fuel requirement were provided to the Committee by the Goldstone Stone 

Cement Limited . The Committee is therefore of the view that specific fuel 

requirement of the Captive Thermal Power Plant of the Goldstone Cement Limited is 

same as the spec ifi c fuel requirement of the simila r pl a nt of the Sta r Cement Limited 

( viz. 0.850 kg/kwh of the power produced). 
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2.5.7 Year-wise gaps in quantity of coal required to produce the reported quantity 

of clinker(@ 18 % as given in para 2.5.5) and electricity power(@ 0.850 kg/kwh as 

given in para 2.5.6) and the coal procured by Goldstone Cement Limited from legal 

sources during the Audit Period are as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Clinker produced 
Nil Nil 1,52,995 3,99,197 4,82,500 10,34,692 

(MT) 

Power Produced 
Ni l Nil 

(Million kwh) 
14.251 50.881 71.846 136.978 

Coal required to 

produced clinker Nil Nil 27,539 71,855 86,850 1,86,245 
(MT) 

Coal required to 
produce Power Nil Nil 12.113 43,249 61,069 1,16,431 
(MT) 

Tota l Coal Required 
Nil Nil 39,652 1.15.104 1.47.919 3,02,676 

(MT) 

Coal Procured (MT) Ni ! Nil 5,918 21.295 4,946 32,159 

Gap (MT) Nil Ni l 33,734 93,809 1.42.973 2,70,517 

2.6 Green Valley Industries Limited 

2.6.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed 

capac ity of 1300 TPD Cement (expandable to 2600 TPD cement) was established by 

Green Valley Industries Limited at Nongsning village in East Jaintia Hills District. 

The sa id plant was commissioned in the year 2010 . 

2.6.2 As per the information/documents provided to the Committee by the Green 

valley Industries Limited, year-wise quantities of the clinker produced and the coa l 

procured by the Green Valley Industries Limited to produce such cl inker during the 

Audit Period are as below: 
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Yea r 

Items Total 
2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Cl in ker produced (MT) 3,88,036 3,68.412 3,83,369 4.31,151 4,35,984 20,06,952 

Coal procured (MT) 44,844 50,555 46, 762 51.068 30 ,278 2,23,507 

2.6.3 It has also been stated in documents subm itted to the Committee by the 

Green Valley Industries Limited that apart from the coal they have also used slate as 

an alternate fuel. Year-wise details of a lternate fuel claimed to be purchased by the 

Green Valley Industries Limited during the Audit Period are as below: 

(Metric Tonne) 

Year 

Total 

2014-15 2015 -16 I 2016-17 2017-18 2018-19 

17,105 18,280 I 28,221 35,020 4-9, 122 1,12,363 

2.6.4 The MSPCB has informed the Committee that the no authorization/non­

objection certificate has been granted by the Board in favour of the Green Valley 

Industries Limited for use of slate as an a lternate fuel. The Commissioner and 

Secretary tc the Government of Meghalaya, Mining and Geology Department 

informed the Committee that the Green Valley Industries Limited has paid an 

amount of Rs. 78.80 lakh to the State of Meghalaya as a royalty on 1.62 lakh MT slate 

claimed to be consumed by them. The Committee noted that the entire amount of 

royalty was paid in the month of July 2019 much after resource (coal) Audit of 

Cement Manufacturing Plants and Thermal Power Plants in the State of Meghalaya 

was initiated by the Committee. 

2.6.5 The Committee, based on a detailed a nalysis (given in para 2.2.26 to 2.2.52) 

of a similar claim of th e Star Cement Limited on use of alternate fuel in lieu of coal, is 

of the view that it is neither technically feas ibl e nor legally permissible for the Green 

Valley Industries Limited to replace more than thirty percent of their coal 

requirement, as is being cla imed by them, by a non-fuel mineral such as slate. 
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2.6 .6 The Committee after examination of a Techno-Economic Feasib ili ty Report 

(TEFR) for the said 1300 TPD expandable to 2600 TPD Greenfield Cement Project of 

the Green Valley Industries Limited prepared by Holtec Consulting Pri vate Limited, 

observed that the said clinker cum cement manufacturing plant of the Green Valley 

Industries Limited has been designed to use 100 % Meghalaya coal having a net 

calorific value of 6,000 Kcal/kg being exploited by locals in the areas around 

Khliehriat and Sutnga, which are located at a distance of about 18 km and 28 km 

respectively from the plant site as a fuel. The specific heat consumption, as per the 

said TEFR, for the said clinker production unit is 780 kcal/ kg of clinker produced . 

The specific coal requirement for the sa id clinker manufacturing plant, as per the 

said TEFR is 13.00 %. 

2.6.7 After examination of the Environmental Statements submitted by the Gree n 

Valley Industries Limited to the MSPCB, a copy of which has been provided to the 

Committee by the MSPCB, it has been observed that qua ntity of coal actually 

consumed by the sa id Cement Manufacturing Plant has not been indicated in any of 

these Statements. For the deta iled reasons given in para 2.2.35 above, the 

Committee is of the view th at actual specific coal consumption for clinker 

manufa cturing plant of the Gree n Valley Industries Limi ted is atleast 15%. 

2.6.8 Yea r-wise gaps in quantity of coal required to produce the reported 

quantity of clinker(@ 15 % as gi ve n in para 2.6.7) and the coal procured by Gree n 

Valley Industries Limited from legal sources du ring the Aud it Peri od a re as bel ow: 

Year 

Items Total 

201 4-1 5 2015- 16 2016-17 2017 -18 2018-19 

l 2 3 4 5 6 7 

Clinker prod uced 
3,88,036 3,68,412 3,83,369 4.3 1.151 4,35,984 12,50,504 

(MT) 

Coa l requi red to 
prod uced cl inker 58,205 55 ,262 57 ,505 64,673 65,3 98 1,87,576 
(MT) 

Coa l Procured (MT) 44-,844 50,555 46,762 5 l.068 30,278 1,28,108 

Gap (MT) 13.361 4,70 7 10,743 13,60 5 35,120 59,468 
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2. 7 Hill Cement Company Limited 

2.7.1 An Integrated Cli nker cum Cement Manufacturing Plant having an installed 

capacity of 2,500 TPD clinker and 3,000 TPD Cement was established by Hill 

Cement Company Limited at Mynkree village in East jaintia Hills District. The said 

plant was commissioned in the year 2007. 

2.7.2 As per the information/documents provided to th e Committee by the Hill 

Cement Company Limited, year-wise quantities of th e clin ker produced a nd th e coal 

procured by the Hill Cement Company Limited to produce such clinker during the 

Aud it Period are as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018 -1 9 

1 2 3 4 5 6 7 

Clinker produced (MT) 1,22.646 2,14.389 2,56.984 2.03 . 999 2.33,902 10,31,920 

Coal procured (MT) - I 11.989 9,797 2.248 13,347 37,381 

2.7.3 It has also been stated in documents subm itted to the Committee by the Hill 

Cement Company Limited that apart from the coal they have a lso used slate as an 

alternate fuel. Year-wise quantities of slate cl a imed to be purchased by the Hill 

Cement Compa ny Limited during th e Aud it Period are as below: 

{Metric Tonne) 

I 

I Year 

Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

29 ,228 - 1.61.688 - 1,90,916 

2.7.4 The MSPCB has informed the Committee that the no authorization/non­

objection certificate for use of slate has been granted by the Board in favour of the 

Hill Cement Company Limited. The Com miss ioner and secretary to th e Government 

of Meghalaya, Mining and Geo logy Department informed the Comm ittee that th e Hill 

Cement Compa ny Limited did not make payment of royalty to the State of 

Meghalaya on the slate claimed to be utilized by t hem . 
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2.7.5 The Committee, based on a detai led analysis (given in para 2.2.26 to 2.2.52) 

of a similar claim of the Star Cement Limited on use of alternate fuel in lieu of coal, is 

of the view that it is neither technically feasible nor legally permissible for the Hill 

Ceme nt Limited to replace more than three-fourth of their coal requ irement, as is 

be ing claimed by them, by a non-fuel minera l such as slate. 

2.7 .6 The Committee after examination of a Detailed Project Report of the afore­

mentioned Cement Manufacturing Plant of the Hill Cement Company, a copy of 

which was provided to the Committee, noted that it does not contain anything on 

the nature as well as per unit requirement of the fuel for the said plant. The 

Committee after examination of the Environmental Statements of the said Cement 

Manufacturing Plant of the Hills Cement Company Limited for the years 2013-14, 

201 4-15 and 2014-15, a copy of which was provided to the Committee by the 

MSPCB, observed that quantity of coal actually consumed by the said Cement 

Manufacturing Plant and The rmal Power Plant has not been indicated in any of 

these Statements. For the detailed reasons given in para 2.2.3 5 above, the 

Committee is of the view that actual specific coal consumption for clinker 

manufacturing plant of the Hill Cement Company Limited is a ti east 15%. 

2.7.8 Year-wise gaps in quantity of coal required to produce the reported 

quantity of clinker (@ 15 % as given in pa ra 2.7 .7) and the coal procured by Hill 

Cement Company Limited from legal sources during the Audit Period a re as below: 

Year 

Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Clinker produced 
1,22,646 2,14,3 89 2,56,984 2,03,999 2.33 ,902 10,31,920 

(MT) 

Coal requi red to 
produced clinker 18,397 32,158 38,548 30,600 35 ,085 1,54,788 
(MT) 

Coal Procured (MT) 0 11.989 9,797 2,248 13,347 37,381 

Gap (MT} 18,397 20, 169 28.751 28.352 21.738 1,17,407 
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2.8 Jaintia Cement Limited 

2.8 .1 An Integrated Clinker cum Cement Manufacturing Plant having an installed 

capac ity of 150 TPD cement was established by jaintia Cements Limited in Latyrke 

village in East jain t ia Hill s District. Commerc ial production in the said cement plant 

started in the year 1992. 

2.8.2 During sixteenth Sitting of the Committee held on 23.07.2019 a 

representative of the jaintia Cement Limited informed the Committee that the 

jaintia Cement Limited does not use coa l as a fuel. He informed the Committee that 

the entire fuel requirement for the said plant is met from the coke breeze sourced 

from Assam. He further informed the Committee that during the Audit Period the 

jaintia Cement Limited produced 1,00,153 MT clinker by consuming 26,203.11 MT 

Coke Breeze. The average per unit requirement of Coke Breeze is 26.163 % (i.e. 

261.63 kg Coke Breeze per tonne of Clinker) . 

2.8.3 The Committee in the said Meeting advised the North Eastern Regional 

Directorate of the CPCB to undertake audit of each of the Coke Plants from which 

the coke has reportedly been sourced by the jaintia Cement Limited and submit a 

report to the Committee within one month. The said repo rt is awaited from North 

Eastern Regional Directorate of the CPCB . 

2.9 JUD Cements Limited 

2.9.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed 

capac ity of 900 TPD clinkeri zation facility and 1,350 TPD ceme nt grinding un it was 

established by JUD Cement Limited at Wahiajer (Narpuh) village in East jaintia Hills 

Distr ict. The sa id plant commenced its producti on in November 2009 . 

2.9.2 As per the information/documents provided to the Committee by the JUD 

Cement Limited, year-wise quantities of th e cl in ker produced and the coal 

reportedly consumed by the JUD Cement Lim ited to produce such clinker during the 

Audit Period a re as below: 
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Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Clinker produced 
1,80,36 7 2,33,961 1,45,419 1,71,206 

(MT) 
1,24,702 8,55,655 

Coal consumed 
procured (MT) 

- 16,348 2,099 377 370 19,194 

2.9 .3 It has also been stated in documents submitted to the Committee by the JUD 

Cement Limited that apart from th e coal they have also used Coke Breeze, soft coke 

and diesel as alternate fuels. Year-wise quantities of coke breeze, soft coke and 

diesel claimed to be consumed by the JUD Cements Limited during the Audit Period 

are as below: 

Nature of Fuel Year 

Total 

20 14-15 2015-16 2016-17 2017-18 2018-19 

Coke Breeze (MT) 9,120 0 0 23 67 9,210 

Soft Coke (MT) 0 0 6,0 55 10,875 8,560 25,490 

Diesel (KL) 37 .40 21.45 21.0 l 21.92 34.34 139.12 

2.9.4 The MSPCB has informed the Committee that the no authorization/non­

objection certificate has been granted by the Board in favour of the JUD Cement 

Limited for use of the coke breeze or the soft coke or the diesel as an alternate fuel. 

In none of the Environmental Statement of the JUD Cement Limited for the years 

2013-14, 2014-15 and 2015 -16, a copy of w hich was provided to the Committee by 

the MSPCB, use of diesel as an alternate fuel has been reported by the JUD Cements 

Limited. 

2.9.5 The Committee after examination of a Techno-Economic Feasibility Report 

(TEFR) for the sa id Cement cum Clinker manufacturing plant of the JUD Cement 

Limited prepared by Wes t Bengal Consultancy organization Limited, Kolkata , a copy 
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of which was provided to the Committee by JUD Cements Limited, noted that the 

said clinker production unit, as per the said TEFR, has been designed to use 

Meghalaya coal to be procured from locally available coal base. It has also been 

stated in the said TEFR that these are locally owned small mines available in the 

area and substandard in quality compared to coal ava il able in ECL, BCCL, CCL, MCL 

etc. It has also been stated in the said TEFR that coal is the main fuel for 

manufacture of cement in India. The consumption of coal in a typical dry process 

system, as per the said TEFR, ranges from 20-25% of clinker production. In the 

documents submitted to the Committee by the JUD Cements Limited it has been 

stated that specific fuel requirement of the said clinker manufacturing plant of the 

JUD Cement Limited is 16.50 %. The Committee is therefore of the view that specific 

coal requirement of the said Clinker Manufacturing Plant of the JUD Cements 

Limited is 16.50%. 

2.9.6 Year-wise gaps in quantity of coal required to produce the reported 

quantity of clinker(@ 16.50 % as given in para 2.9.5) and the coal procured by the 

JUD Cement Limited during the Audit Period are as below: 

Year 

Items Total 
2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Clinker produced 
1.80.36 7 2,33,961 1.45,419 1.71,206 l.24.702 8,55,655 

(MT) 

Coal required to 
produced cl inker 29.761 38,604 23,994 28,249 20,576 1,41,183 
(MT) 

Coal consumed 
0 16,348 2,099 377 370 19,194 

(MT) 

Gap (MT) 29,761 22,256 21,895 27,872 20,206 1,21,989 

2.10 Meghalaya Cements Limited and its Captive Thermal Power Plant 

2.10.1 An Integrated Clinker cum Cement Manufactu ring Plant of Meghalaya 

Cement Limited having installed capacity to produce 2,600 TPD cement is located at 
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Thangskai village in in East jaintia Hills District of Meghalaya. The original plant 

having installed ca pacity to produce 900 TPD cement was commissioned in 2006. 

Later on, in the year 2011 insta lled ca pacity of the said plant was enhanced to 2,600 

TPD. A Captive Thermal Power Plant of th e Megha laya Cement Limited having 10 

MW installed ca pacity is also located adjacent to its said Cement Manufacturing 

Plant. 

2.10.2 As per the information/docume nts provided to the Committee by the 

Megha laya Cement Limited, yea r-wis e quantities of clinker a nd power produced a nd 

the coa l procured by the Meghalaya Ceme nts Limited to produce such clinker a nd 

the electrica l power during the Audit Period a re as below: 

Yea r 
Plant Items To tal 

20 14-15 20 15-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 
I 

Clinker/ Clin ker 
7,98.378 8.43 ,81 5 6,96,071 8.39,93 1 8.38,23 7 40, 16,43 2 

Cement 
produced (MT) 

Plant Coal procured 
(MT) 

77.45 7 29,899 30,88 1 35.220 34,317 2,07,774 

Cap ti ve Power 
Produced 27.738 54.472 58. 19 1 68.590 69 .887 278.88 

Thermal 
(M illion kwh) 

Power 

Plant Co al procured 
19,076 14,787 15,087 18,79 2 l 9,6 70 87,4 12 

(TPP) 
(MT) 

Total for 

th e 
Coal procured 

96,533 44.686 45,968 54-,012 53,987 2,95,1 86 Cli nker/ (MT) 
Cement 

and TPP 

2.10.3 The Megha laya Ce me nt Li m ited has in fo rm ed th e Co mmi ttee that d u r ing 

th e Audit Period they have a lso procu red a lte rnate fue l s late. Yea r- w ise q ua nti t ies of 

s la te used by Megha laya Ce me nts Limited in its Ce me nt Ma nu fac tu1-ing Pla nt and 

th e Ca pt ive The rm a l Powe r Plant were however no t prov id ed to th e Co mmi ttee. 
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The MSPCB informed the Committee that the Meghalaya Cements Limited neither 

sought nor received any certificate of registration/authorization from the MSPCB 

for use of slate in its Cement Manufacturing Plant and Thermal Power Plant. The 

Commissioner and Secretary to the Government of Meghalaya , Mining and Geology 

informed the Committee that th e Meghalaya Cement Limited, during the months of 

March and July 2017 has paid an amount of Rs. 1.00 crore to the State of Meghalaya 

as a royalty on 2.23 lakh MT slate claimed to be consumed by them. 

2.10.4 The Committee, based on a detailed analysis of a similar claim of the Star 

Cement Limited on use of slate as an alternate fuel in lieu of coal. as given in para 

2.2.26 to 2.2.52, is of the view that it is neither technically feasible nor legally 

permissible for the Amrit Cement Limited to replace more tha n half of their coal 

requirement by a non-fuel alternate fuel such as slate .. 

2.10.5 The Committee after examination of the Techno-Economic Feasibility 

Report of the Augmentation of the Clinkerization capacity of the plant from 900 TPD 

to 2,600 prepared by Holtec Consulting Private Limited, a copy of the which was 

provided to the Committee by the Meghalaya Cement Limited, observed that the 

said plant has been designed to use 100% Meghalaya coal available local ly. As per 

the said report, net calorific value of the local coal to be used in the clinker plants is 

5,80 0 Kcal/kg. lt has also been stated in the said reports that specific heat 

consumption of these plants is 840 Kcal per kg of clinker. The average estimated 

requirement of coal as per the information given in the said report is 14.66 % . For 

the detailed reasons given in para 2.2 .35 above, the Committee is of the view that 

actual specific coal consumption for clinker manufacturing plant of the Meghalaya 

Cement Limited is a t-least 15%. 

2 .10.6 The Committee after examina t ion of the Techno-Economic Feasibility Report 

of the 10 MW capacity Captive Power Plant prepared by AKB Power Consultants 

Pvt. Ltd., a copy of t he which was provided to the Committee by the Meghalaya 

Cement Limited, observed that the said plant was envisaged to use coal sourced 

from Western parts of Meghalaya Hills. The Annual requirement of the locally 

sourced Meghalaya coa l at 100 % capacity for the said 10 MW TPP, as per the sa id 
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report, is 63,072 MT. The specific fuel requirement for the said TPP, as per these 

information given in the said report, is therefore 0.72 kg/kwh. Nowhere, in the sa id 

report it has been stated that it will be feasible to run the said Thermal Powet· Plant 

by using any a lternate fuel other than coal. The Committee is of the view that 

specific fuel requirement of the Captive Thermal Power Plant of the Meghalaya 

Cement Limited is same as the specific fuel requirement of the similar plant of the 

Star Cement Limited ( viz. 0.850 kg/kwh of the power produced) . 

2.10.7 The year-wise gaps in quantity of coal required to produce the reported 

quantity of clinker(@ 15 % as given in para 2.10.5) and electricity power(@ 0.850 

kg/kwh as given in para 2.10.6) and the coal procured by the Meghalaya Cements 

Limited from legal sources during the Audit Period are as below: 

I 

Year 
Plant Items Total 

2014-1S 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 

Clinker/ Clinker 
7,98,378 8,43 .8 15 6,96,071 8,39,931 8,38,237 40,16,432 

Ce ment 
produced (MT) 

I 

Plant Coal req uired 
1,26,572 1,04,411 1,25,990 1,25,736 6,02,465 

(MT) 
1,19,757 

Coal procured 
29,899 30,881 35,220 34,3 17 2,07,774 (MT) 

77,457 

Gap (MT) 42,300 96,673 73,530 90,770 I 
91,419 I 3,94,691 

Captive Power 

Thermal Prod uced 27.738 54.472 58.191 68.59 69.887 278.878 
(Million kwh) 

Power 

I 

Coal required 
23,577 46,30 l 49,462 58,302 59,404 I 2,37,046 Plant (MT) 

I 

(TPP) 
Coal procured 
(MT) 

19,0 76 14-,787 15,087 18,792 19,670 87,412 

Gap (MT) 4,501 31 ,514 34,375 39,510 39,734 1,49,634 
I 

! 
Total for Coal required 

1,43,334 1,72,873 1,53,873 1,84,291 1,85,140 8,39,511 
the (MT) 

Cli nker/ Coal procu red 
96,5 33 44,686 45,968 54,012 53,987 2,95,186 

Cement 
(MT) 

and TPP I Gap (MT) 4-6,801 1,28, 187 1,07,905 1,3 0,279 1,31,153 5,44,325 
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2 .11 Virgo Cements Limited 

2. 11.1 An Integrated Clinker cum Cement Manufacturing Plant having an installed 

capacity of 1,060 TPD clinker and 1,452 TPD of Cement has been established by 

Virgo Cements Limited at Dams village in North Garo Hill district of Meghalaya. 

2 .. 11.2 The Vigo Cements Limited informed the Committee that no coal is used in 

their said plant as it has a Vertical Shaft Kiln (VSK) whe re low ash metallurgical 

(LAM) coke or coke breeze is used as a fuel. 

2.11.3 The Committee after examination of the Techno-Economic Feas ibility Report 

for expansion of the said plant to 1060 TPD capacity prepared by Ercom Engineers 

Pvt. Limited, a copy of which was provided to the Committee by the Vigo Cements 

Limited, observed that the said plant was envisaged to use coke breeze to be 

sourced from nearby area of the Guwahati as a fuel. Specific fuel requirement for the 

said plant, as per the said report, is 0.289 tonnes of coke breeze per tonn e of clinker 

or 28.90 %. 

2.11.4 The Committee after exami natio n of the matter is prima-facie of the view 

that Virgo Cement Lim ited did not use illegally mined local coal during the Audit 

Period. The Committee however advised the North Eastern Regional Directorate of 

the CPCB to undertake an aud it to asce rtain that coke breeze or LAM coke 

originating from legal source has only been used by the said Plant. 

2.12 RNB Cement Limited 

2.12.1 An Integra ted Clinker cum Cement Manufactu ring Plant having an install ed 

capacity of 600 TPD cement along with a 10 MW capacity Captive Thermal Power 

Plant was establ ished by RNB Cement Limited at Barapani Industrial area in Ri -Bhoi 

District of Meghalaya in the year 2008. 

2.12.2 The North East Regional Directorate of the CPCB in formed the Committee 

that the RNB Cement Limited w ill not be able to provide any info rmation or 

document as the pl a nt has bee n taken over by the National Company Law Tribunal 

(NCLT) and is present managed by an Interim Resolution Profess ional (!RP) w.e.f y Page62of77 
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13.06.2019. Information about the quantities of clinker and thermal power 

produced and the quantity of coal purchased by the RNB Cement Limited during the 

Audit Period could not be obtained by the Committee. In the absence of these 

information it is not feasible for the Committee to undertake Resource (coal ) Audit 

of the RNB Cements Limited. 

2.13 Captive Thermal Power Plant of Shyam Century Ferrous Limited 

2.13 .1 A Captive Thermal Power Plant of the Shyam Century Ferrous Limited having 

installed capacity of 13.80 MW is located in Export Promotion Industrial Park (EPIP) 

Byrnihat in Ri-Bhoi district of Meghalaya. 

2.13.2 As per the information/documents provided to the Committee by the 

Shyam Century Ferrous Limited, year-wise quantities of power produced and the coal 

procured by the Shyam Century Ferrous Limited to produce such power during the 

Audit Period are as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 I 6 7 

Power Produ ced 
64.117 55 246 104.403 68 .898 1 34.702 327.366 

(Million kwh) 

Coal procured 
43576 32461 72086 13704 j 4960 1,66,787 

(MT) 
I 

2.13 .3 The Shyam Century Ferrous Limited has informed the Committee that 

during the Audit Period they have also procured and utilised in the said Captive 

Thermal Power Plant alternate fuel. Year-wise quantities of alternate fuel claimed to 

be purchased by Shyam Century Ferrous Limi ted during the audit period are as 

below: 

(metric tonne) 

Year 

Total 

2014-15 
I 

2015-16 I 2016-17 I 2017-18 
I 

2018-19 
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1 2 3 4 5 6 

446 29 475 

2.13 .4 Keeping in view that quantity of alternate fuel claimed to be purchased by 

Shyam Century Ferrous Alloy Lim ited is very low, the Committee decided to ignore 

the same in this resource (coal) audit. 

2.13 .5 The Committee after examina t ion of the Detailed Project Report (DPR) for 

the said 13.80 MW Captive Power Plant prepared by AKB Power Consultants Private 

Limited , a copy of which was provided to the Committee by Shyam Century Limited, 

observed that the said plant was designed to use both biomass fuel (with estimated 

calorific value of 3,500 Kcal/kg) and locally so urced Meghalaya coal (with estimated 

calorific value of 5,500 Kcal/kg) . The annual requirement of fuel by the said plant a t 

100% capacity is 77,616 MT of biomass fuel and 14,256 MT of Meghalaya coal. The 

specific fuel requirement of the said plant, as per the said report, is thus 0.527 

kg/kwh of coal or 0.827 kg/ kwh of biomass. 

2.13.6 It has also been stated in the documents handed over to the Committee by 

the Shyam Century Ferrous Limited that specific fuel requirement of their said 

Captive Th ermal Power Plant is 0.50- 0.70 kg of coal per kwh and 1.00 -1.40 kg of 

alternate fuel such as coke fine, Tamilnadu Charcoal fines etc. per kwh . 

2 .13 .7 Keeping in view the detailed analysis given in para 2.2.3 3 and also keeping in 

view that though the said Thermal Power Plant has been designed to use alternate 

fuels other than coal, the Shyam Century Ferrous Alloy Limited has himself reported 

that during the entire Audit Period 475 MT alternative fuel has only been used by 

them, the Committee is of the view that specific coal requireme nt of the said Captive 

Thermal Power Plant of the Shyam Century Limited is atleast equal to specific coal 

requirement of the a Thermal Power Plant of much larger capac ity of the Star 

Cement Limi ted located in Meghalaya (viz. 0.850 kg/kwh of the power produced). 

2.13 .8 The year-wise gaps in quantity of coal required to produce the re ported 

quantity of the electrical power (@ 0.850 kg/kwh as given in para 2.13.7) and the 
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coal procured by Shyam Century Ferrous Limited from legal sources during the 

Audit Period are as below: 

Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Power I 

Produced 64 117 1 55 .246 104.403 68.898 34.702 32 7.366 
(Million kwh) 

Coal required 
I 

(MT} 
54,499 46,959 88 ,743 58 ,563 29.497 2,78.261 

Coal procured 
43,57 6 32,461 72,086 13,704 4,960 1,66,787 (MT) 

Gap (MT} 10,923 1 14.498 16,65 7 44,859 24,537 1,11,474 

2.14 Captive Thermal Power Plant of Maithan Alloys Limited 

2.14.1 A Captive Thermal Power Plant of the Maithan Alloy Limited having installed 

capacity of 15 MW is located in Export Promotion Industrial Park (EPIP) Byrnihat in 

Ri -Bhoi district of Meghalaya. 

2.14.2 As per the information/documents provided to the Committee by the 

Maithan Alloys Limited, year-wise quantities of power produced and the coal 

procured by the Maithan Alloys Limited to produce such power during the Audit 

Period are as below: 

Year 

Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

l 2 3 4 5 6 7 

Power Prod uced 
62 .588 49 .24 1 97.440 89.06 1 33.493 331.823 

(M ill ion kwh) 

Coal procured - Within 
51.318 6 1.950 64,595 2,61,820 

Meghalaya (MT) 77,573 6.384-

Coal procu red - Outside 
929 36,692 L1U45 51,966 

Meghalaya (MT) 
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Year 
Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Total Coal Procured 

(MT) 
77,573 51.318 62,879 1,01,287 20,729 3,13, 786 

2. 14.3 The Maithan Alloys Limited has informed the Committee that during the 

Audit Period they have also procured alternate fuel. Year-wise quantities of 

different types of alternate fuel claimed to be purchased by Ma ithan Alloys Limited 

during the Audit Period are as below: 

(metric tonne) 

Type of Year 
Total 

alternate fuel 2014-15 2015-16 2016-17 2017-18 2018- 19 

1 2 3 4 5 6 7 

Rice Husk . . 5,039 1,973 7,012 

Saw Dust . . 275 sos 780 

Coke Breeze . - . 0 2,354 2,354 

Wood Ch ips . 0 60 60 

Total . . - 5,314 4 ,892 10,206 

2.14.4 The Committee after exa mination of the Detailed Project Repo,-t (DPR) of 

the said 15 MW capacity Captive Thermal Power Plant of the Maithan Alloys Limited 

prepared by AKB Power Consultants Pvt. Ltd., a copy of which was provided to the 

Comm ittee by the Maithan Alloys Limited, observed that the said plant has been 

designed to use both bamboo chips/dust (with estimated calorific value of 2914 K 

cal/kg) and locally sourced Meghalaya coal (with est imated calorific value of 7,142 

K cal/kg). As per the said DPR, the annual requirement of fuel by the said plant at 

100% capacity is 32,400 MT of bamboo chips a nd 37,800 MT of Meghalaya coal. The 

speci fic fuel requirement of th e said plant as per the said r·eport is therefore 0.527 

kg/kwh of coal or 0.827 kg/ kwh of biomass . It has however been stated in 
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documents provided to the Committee by Maithan Alloys Limited that specific fuel 

requirement of the said TPP is 0. 72 kg/kwh. 

2 .14.5 As per the information provided by Maithan Alloys Limited, during the 

Audit Period the Mai than Alloy Limited purchased 3, 13,785 MT coal to produce 

331.823 Million units of power by the said 15 MW capacity Captive Thermal Power 

Plant. The actual specific fuel purchased for th e said Captive Thermal Power Plant of 

Maithan Alloys Limited during the Audit Period is 0.945 kg/kwh. The same is 

comparable to or even higher than the estimated specific fuel consumption for other 

Thermal Power Plants located in the State of Meghalaya. Apart from the above, the 

Maithan Alloy Limited has claimed to purchase alternate fuel such as rice husk, saw 

dust, coke breeze and wood chips also. The Committee therefore is of the view that 

during the Audit Period Maithan Alloys Limited did not use any illegally mined local 

coal from the Meghalaya. 

2.15 Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd. 

2 .15.1 A Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd 

having installed capacity of 10 MW is located in Riwiang Vill age in West Khasi Hills 

District, Meghalaya . The said Thermal Power Plant was commissioned in the month 

of June 2014. 

2.15.2 As per the Environmental Statement Submitted by Shree Shakambari Ferro 

Alloys Pvt. Ltd. to the MSPCB the actual specific coal consumption of the said 

Captive Thermal Power Plant of Shree Sakambari Ferro Alloys Pvt. Ltd . during the 

Audit Period is as below: 

(kg/kwh) 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 

0.83 0.85 0.85 0.8 1 0.85 

2.15 .3 On perusal of inforn1ation and documents received from Shree Shakambari 

Ferro Alloy Limited the Committee observed that unit of power produced by the 
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said Thermal Power Plant stated in the Statement provided to the Committee does 

not appear to be correct. The Committee also observed that the quantity of coal 

reported to be consumed by Shree Sakambari Ferro Alloys Pvt. Ltd ., as per the 

Statement submitted to the Committee is substantially different than the quantity of 

coal reportedly consumed by the said Plant as per details given in a report on coal 

consumption by the Thermal Power Plants and Cement Industries submitted to the 

Committee by North Eastern Regional Directorate of CPCB. The Committee 

therefore advised th e North Eastern Regional Directorate of CPCB to re-examine the 

records relating to purchase and use of coal by said Thermal Power Plant of Shree 

Sakambari Ferro Alloys Pvt. Ltd. and submit a report to the Committee. The said 

report is still awaited by the Committee. 

2.16 Captive Thermal Power Plant of CMJ Breweries Private Limited 

2.16.1 A Captive Thermal Power Plant of th e CMJ Breweries Private Limited having 

instal led capacity of 3.50 MW is located in Export Promotion Industrial Park (EPIP) 

Byrnihat in Ri-Bhoi district of Megha laya. 

2.16.2 As per the information/documents provided to the Committee by the CMJ 

Breweries Private Limited, year-wise quantities of power produced a nd the coal 

procured by the CMJ Breweries Private Limited to produce such power during the 

Audit Period are as below: 

Year 

Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 I 
I 

6 7 

Power Prod uced 
5.746 7.925 4.329 8.597 6.260 32.86 

(Mi llion kwh) 

Coal procured (MT) 15,23 2 16.606 10,874 15,738 2,98 5 61,435 

2.16.3 The CM] Breweries Private Limited has informed the Committee tha t during 

the Audit Pe1-iod they have also procured husk as an alternate fuel. Year-wise 
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quantities of rice husk claimed to be procured by CM/ Breweries Private Limited 

during the audit period are as below: 

(metric tonne) 

Year 
Total 

2014-15 2015-16 2016-17 2017-18 2018- 19 

l 2 3 4 5 6 

- - 5.011 23.235 28,246 

2.16.4 The Committee after examination of the Detailed Project Report (DPR) of 

the CMJ Breweries Private Limited prepared by M/s . Suvidha Consultancy Limited, 

Guwahati noted that the said DPR does not contain anyth ing about the nature and 

per unit requirement of the fuel. It has however been stated in documents provided 

to the Committee by the CMJ Breweries Private Limited that their Captive Thermal 

Power Plant has a back pressure turbine and the steam is mainly used for the 

process heating and the power is additionally generated using the same steam. So 

the fuel consumption in the back pressure turbine is not comparable to the 

conventional plant condensing type turbines. It has also been stated in these 

documents that average estimated quantity of fuel required to produce power in 

their said Captive Thermal Power Plant is 2.35 kg of coal per kwh or 3.50 kg of husk 

per kwh. 

2.16.5 The Committee noted that quantities of the coal and rice husk purchased by 

the CMJ Breweries Private Limited was sufficient to produce the power reportedly 

produced by the CMJ Breweries Private Limited during the audit period as per the 

reported specific fuel consumption of 2.35 kg of coal per kwh or 3.50 kg of husk per 

kwh. Subject to confirmation by the North Eastern Regional Directorate of the CPCB 

of the claim of the CMJ Breweries Private Limited regarding the use of rice husk as a 

fuel, the Committee is of the view that no illegally mined legal has been utilised by 

the CM] Breweries Private Limited during the Audit Period. 

**** 
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CHAPTER 3: FINDINGS AND RECOMMENDATIONS 

3.1 FINDINGS 

3.1. 1 Except for the clinke r manufacturing plant of the Mawmluh Cherra Cement 

Limited (A State PSU) and Captive Power Plants of the Maithan Alloy Limited and 

the CM) Breweri es Private Limited, there is a huge gap in quantity of coal required 

to produce reported quantity of clinker and/or power and the coal reported to be 

purchased from legal sources during the Audit Period by all other Cement 

Manufacturing Plants and Thermal Power plants in the State of Meghalaya for 

which resource (coal) a udit could be completed by the Committee. Year-wise 

quantities of the coal required to produce reported quantities of clinker and/or 

power, the coal actually purchased from legal sou rces and the gap between the two 

for each of these Plants are as below: 

(metric tonnes) 

Year 
Plant Items Total 

2014-15 2015-16 20 16-17 2017 -18 20 18- 19 

1 2 3 4 5 6 7 8 

Star Cement Coal 
4,24.63 6 4.73,806 4,93.365 4,70,145 4,50,096 23,12,048 

Limited and 
requ ired• 

its two Coal 
2,64,674 61.830 l,29,020 1.13.201 6,65,772 

procured** 
97,047 

subsidiaries 

Gap 3,27,589 2,09,132 4,31,535 3,41,125 3,36,895 16,46,276 

Amrit Coal 
84.32 3 1,06,548 1.05,745 1.00. 155 1.46,919 5,43,690 

Cement 
required* 

Limited and Coal 
3,861 88,165 38,785 74,978 31.833 2,37,622 

procured** 
its Ca ptive 

TPP Gap 80,462 18,383 66,960 25 ,177 1, 15,086 3,06,068 

Dal rnia Coa l 
2.00.028 2,01,797 L.94,2 34 2,22,215 2,56,324 10,74,598 

Cement req ui red* 

(Bhara t) Coal 
17,433 98,296 56.208 L.07.092 54,478 3,33,507 

Limited and procured •• 
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Year 
Plant Items Total 

2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 8 

its Captive 

TPP Gap l.82,595 1.03 ,501 1.38,026 l.15,123 2,01.846 7,41,091 

Goldstone Co al 
0 0 39,652 l.15,1 04 1.47,9 19 3,02,675 

Cement 
required* 

Limited and Coal 
procured ** 

0 0 5,918 21.295 4,946 32,159 
its Captive 

TPP Gap 0 0 33,734 93,809 1,42,973 2,70,516 

Green Va ll ey Coal 
58,2 05 55,262 57 ,505 64,673 65,398 3,01,043 

Industri es 
required* 

Limited Coal 
procured** 

44,844 50,555 46.762 5 l.068 30,278 2,23,507 

Gap 13,361 4,707 10,743 13,605 35,120 77,536 

Hill Cement Coal 18,397 32,158 38,548 30,600 35,085 1,54,788 

Company 
required* 

Limi ted Coal 
procured** 

0 11.989 9,797 2,248 13,347 37,381 

Gap 18,397 20,169 28,751 28,352 21,738 1,17,407 

JUD Coal 29 ,7 61 38,604· 23,994 28,249 20,576 1,41,184 
Ce ments 

requ ired * 

Limited Coal 
0 16.348 

procured** 
2,099 377 370 19,194 

Gap 29,761 22,256 21,895 27,872 20,206 1,21,990 

Meghalaya Coal 1,43.334 1.72.873 1.53,873 1.84,291 1.85, 140 8,39,511 
Cements 

r·equired* 

Limited and Coal 
96,533 44,686 45,968 54,012 53,987 2,95,186 

its Captive 
procu red ** 

I 
TPP Gap 46,80 1 1.28, 187 1,07,905 1.30,279 1.31.153 5,44,325 

Captive TPP Coal 54,499 46.959 88.743 58,563 29.49 7 2,78,261 
of Shyam 

req uired * 

Century Coal 43,576 32,461 72,086 13.704 4-,960 1,66,787 
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Year 
Plant Items 

2014-15 2015 -16 2016-17 2017 -18 

1 2 3 4 5 6 

Ferrous Ltd . procured** 

Gap 10,923 14,498 16,657 44,859 

Coal 
10, 13,183 11,28,007 11,95,659 12,73,995 

required • 

TOTAL Coal 
procured** 

3,03,294 6,07,174 3,39,453 4,53, 794 

I 

Gap 7,09,889 5,20,833 8,56,206 8,20,201 

*: Coal required to produce reported quantities of clinker and/or power 

** : Coal reported to be procured from legal sources 

Total 
2018-19 

7 8 

24,537 1,11,474 

13,36,954 59,47,798 

3,07,400 20,11,115 

10,29,554 39,36,683 

3.1.2 The Committee is of the view that the entire gap of 39.3 7 lakh MT between 

the quantity of the coal required to produce reported quantity of the clinker and the 

electrical power and the coal purchased from legal sources by these Plants during 

the Audit Period constituting about two-third of the coal requirement of these 

plants during the Audit Period has been met from the illegally mined local 

coal. Demand fo r a huge quantity of illegally mined coal from these plants has 

sustained and supported a wide scale illegal rat-hole coal mining in the State of 

Meghalaya in flagrant vio lation of a ban imposed by the Hon'ble NGT. 

3.1.3 Continuance of illegal rat-ho le coal mining in the State of Meghalaya to meet 

the huge requi rement of coal for these Cement Manufacturing Plants a nd the 

Thermal Power Plants have caused huge damage to flora , fauna , rivers, streams, 

water bodies a nd the environment in general in the State of Meghalaya. It has also 

made the ba n imposed by the Hon'ble NGT on illegal rat-hole coal mining virtually 

inoperative . 

3.1.4 No royalty, taxes and any other statutory levies has been paid to the State of 

Meghalaya on the illegally mined coal ut ilised by these Cement Manufacturing 

Plants and Thermal Power Pla nts during the Audit Period 1-esulting in a huge loss to 

the State exchequer. In fact ban on the illegal rat-hole coal mining in the State of 
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Meghalaya came as a boon to these Cement Manufacturing Plants and Thermal 

Power Plants in the State of Meghalaya as it virtually exempted them from the 

requirement of payment of royalty, taxes and other statutory levies payable on 

more than two-third of the coal consumed by them. The amounts of royalty (@ Rs. 

675 per MT), contribution to Meghalaya Environment Protection and Restoration 

Fund (fv!EPR Fund) at the rate of Rs. 485 per MT and CST/ VAT@ 5 % of the sal e 

value of approx. Rs. 8,000 per MT amounting to Rs 400 per MT) payable on the 

illegally mined coal utilised by each of these Cement Manufacturing Plants and 

Thermal Power Plants during the Audit Period are as below: 

(A mt .. • Rupees in crore) 

Qt. of illegal 
SI. No. Plant coal used Royalty MEPRF GST / VAT Total 

(MT) 

1 2 3 4 5 6 7 

l. Star Cement 
Limited and its 16,46,276 lll.124 79.844 65 .851 256.819 

two subsidiaries 

2. Amrit Cem ent 3,06,068 20.660 14.844 12.243 47.747 

3. Dalmia Bharat 7,41,092 50.024 35.943 29.644 115.610 
Cement Ltd 

I 
4. Goldston e 2,70,516 18.260 13.12 0 10.82 l 42.200 

Cem ent Ltd. 

I 
5. Green Vall ey 77,536 5.234 3.760 3.101 12.096 

Ind us tries Ltd. 

I 6. Hill Cement Ltd. 1,17,407 7.925 5.694 4.696 18.315 
I 

I 7. JUD Cement Ltd. 1,21,990 8.234 5.917 4.880 19.030 

8. Meghalaya 
26.400 21.773 84.915 5,44,325 36.742 

Cement Ltd . 

9. Shyam Century 1,11,474 7.524 5.406 4.459 17.390 
Ferrous Ltd. 

I 
Total 39,36,684 265.726 190 .929 157.467 614.123 

3.1.5 The royalty and VAT /CST amounting to Rs. 423.19 4 crore payabl e on 

illegally mined coal utilised by the Cement Manufacturing Plants and Thermal 

Power Plants, if rea lised and properly utilised, can significantly enhance living 
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standard of the tribal residents, especially those residing in the areas affected by 

such illegal coal mining, of the State. Similarly, an amount of Rs. 190.929 crore 

payable to MEPR Fund for the said ill ega lly mined coal utilised by these Plants, if 

properly utilised, may greatly help in restoration of flora, fauna, r ivers, streams, 

water bodies and the enviro nment in general damaged by illegal rat-hole coal 

mining in the State of Meghalaya. 

3.1.6 Claim of these Cement Manufacturing Plants and Thermal Power Plants that 

about two-third of their coal requirement have been met by a non-fuel mineral (i.e. 

slate) without making any change in the design of these plants is not tenable. The 

Committee, based on a detailed analysis given in para 2.2 .26 to 2.2.52, is of the view 

that it is neither technically feasible nor legally permissible for these plants to 

replace more than two-third of their coal requirement by a non-fuel mineral such as 

slate. 

3.1.7 These Plants have purchased illegally mined local coal in the name of slate to 

circumvent the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining in 

the State of Meghalaya and also to evade payment of royalty, GST /VAT and other 

statutory levies and contribution to MEPR Fund on the coal utilised by them. 

3.1.8 Even for the sake of an argument it is assumed that the claim of these plants 

that more than two-third of their coal requirement during the Audit Period has been 

met by a non-fuel mineral (viz. slate) without making any change/modification in 

the design of these plants is true, it would have caused equal, if not more, damage to 

the flora, fauna, rivers, streams, water bodies and the environment in general in the 

State of Meghalaya as all such slate has admittedly been mined in an unscientific and 

haphazard manner without any mitigative measures and w ithout obtaining 

mandatory mining lease, consent to establish, consent to operate, environmental 

clearance and authorisation/no-obj ection certificate from the State Pollution 

Control Board in a flagran t violation of the existi ng mining, environmental, pollution 

control and labour safe ty laws . 

3.1.9 Transportation and use of a huge qua ntity of il legally mined coal by these 

plants cou ld not have escaped notice of regulatory authorities. both in the State of 

Meghalaya and the Union of Indi a. It co uld not have escaped notice of the district 
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and police administration. Instead of taking actions to prevent use of illegally mined 

coal by these plants and to initi ate appropriate proceedings under relevant 

provisions of the Mines and Minerals (Development and Regulation) Act. 1957; the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

Control of Pollution) Act, 1981 and the Environment (Protection) Act, 1986 against 

these Plants for use of illegally mined local coal, the regulatory authorities have 

tried to regularise/justify the use of illegally mined coa l by accepting royalty on 

slate claimed to be used by these plants and by supporting the claim of these Plants 

th a t it is technically and legally feasible to replace two-third of the coal requirement 

of these plants by a non-fuel mineral such as slate and the slate can be used by these 

plants as a waste without obtaining any cl earance under the Mines and Minerals 

(Development and Regulation) Act, 1957; the Water (Prevention and Control of 

Pollution) Act, 1974; the Air (P revention and Control of Pollution) Act, 1981; the 

Environment (Protection) Act, 1986 and the rules, regulations & guidelines framed 

thereunder. 

3 .1.10 As per information provided to the Committee by the Mining and Geology 

Department in the State of Meghalaya, none of these plants participated in a public 

auction conducted by the State of Meghalaya to sel l more than 38,000 MT of seized 

coal availab le at locations in close vicinity of majority of these plants. The 

Committee therefore is of the view that a major part of the coal requirement of 

these plants is still being met from illegally mined local coal. 

3.2 RECOMMENDATIONS 

3.2.i' To put a stop to the illegal ra t-hol e mining of the coal being undertaken in the 

State of Meghalaya in flagrant viol a tion of the mining, environmental a nd labour 

safety laws as we ll as the orders issued by the Hon'ble Supreme Court and the 

Hon'ble NGT to meet the requirement of the coal for the Cement Manufacturing 

Plants and Thermal Power Plants in the State of Meghalaya a nd also to restore 

damage caused the flora, fauna, rivers, streams, wate r bodies and e nvironment in 

general by illegal rat-hole coal mining, the Committee recommends that the Hon'ble 

NGT may consider to issue the following directions: 

~ 
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1. The Chief Secretary of the State of Meghalaya shall undertake monthly review 

the quantity of clinker and/or power produced by each Cement Manufacturing 

Plants and Thermal Power Plant in the State of Meghalaya and the quantity of 

coal purchased by each such plant from legal sources to produce such 

reported quantities of clinker and/or power. Such review for a month shall be 

und ertaken on or before tenth day of the next month. A quarterly report 

stating therein the month-wise quantities of clinker and/or power produced, 

quantity of coal consumed to produce such quantities of clinker and /or power 

by each such pla nt and action(s), if any, taken against any such plant in case of 

any anomaly observed during the review shall be submitted to this Tribunal 

by the Chief Secretary, Meghalaya. Such report for a quarter shall be submitted 

to this Tribunal on or before fifteenth day of the next quarter. 

2. The State of Meghalaya; the Ministry of Environment, Forest and Climate 

Change, Government of India and the Meghalaya State Pollution Control Board 

shall initiate proceedings in accordance with the provisions of th e Mines and 

Minerals (Development and Regulation) Act, 1957; the Water (Prevention and 

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act. 1981 the Environment (Protection) Act, 1986 and the rules, regulations & 

guidelines framed thereu nder against each of the Cement Manufacturing 

Plants and the Thermal Power Plants who has used illegally mined local coal 

after a ban on the rat-hole coal mining in the State of Meghalaya was imposed 

by this Tribunal in th e month of April. 2014. 

3. The State of Meghalaya shall realise royalty, GST /VAT, contribution to the 

MEPR Fund and a ny other statutory tax and/levy payable on the illegally 

mined coal utilised by these Cement Manufacturing Plants and the Thermal 

Power Plants in the State of Meghalaya after the ban on illegal rat-hole mining 

in the State of Meghalaya was imposed by this Tribunal in April 201 4 . 

4. To restore the damage caused to the flora, fauna, rivers, streams, water bodies 

and the environment in general by illega l rat-hole mining of coal and also to 

mitigate the suffering ca used to the local tribal residents by the ill ega l rat-hole 

coal mining, th e State of Meghalaya shal l realise from each of the afore­

mentioned Cement Manufacturing Plants a nd Thermal Powe r Plants who ha ve 
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S/d 
True Copy

used illegally mined local coal after a ban on illegal rat-hole coal mining was 

imposed by this Tribunal in the month of April 2014, an amount of Rs. 400 per 

tonne of coal to be utilised by each such plants on or after the date of this 

order and deposit the same in the MEPR Fund. Such amount for coal utilised 

during a month shall be realised on or before fi~eenth day of the next month. 

Not less than fifty percent of these amounts shall be utilised for restoration of 

damage caused to the flora, fauna, rivers, streams, water bodies and the 

environment in general by il legal rat-hole mining of the coal in the State of 

Meghalaya. The balance amounts shall be utilised for socio-economic 

development of the tribal residents in areas affected by the coal mining in the 

State of Meghalaya . It is clarified that the afore-mentioned amount of Rs. 400 

per MT of coal shall be in addition the contribution to MEPRF at the rate of Rs. 

485 per MT of coal already being realised by the State in compliance of earlier 

orders of this Tribunal. The Chief Secretary, Meghalaya shall formulate draft 

guidelines for utilisation of these amounts and place the same before the 

Committee constituted by this Tribunal under Chairmanship of Mr. justice B.P. 

Katakey, former Judge, Guwahati High Court. The Committee shall within one 

month from the date of receipt, examine the draft guidelines and place the 

same along with the comments/observation before this Tribunal for approval. 

5. The North Easte rn Regional Directorate of the CPCB shall complete audit of 

coke claimed to be utilised by the ]aintia Cement Limited and the Virgo 

Cement Limited and submit a report to the Committee constituted by this 

Tribunal under Chairmanship of the Mr. Justice B.P. Katakey, former Judge, 

Guwahati High Court. The North Eastern Regional Directorate of the CPCB 

shall also submit the report sought by the said Committee in respect of the 

Captive Thermal Power Plant of Shree Shakambari Ferro Alloys Pvt. L . 
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2 

ORDER 

Background: unscientific Rat Hole mining in the State of Meghalaya – 
directions for preventive and remedial action   

1. This order may be read in continuation of order dated 22.08.2019.

The matter pertains to remedial action against unscientific ‘Rat Hole’

Mining of coal in the State of Meghalaya.  Proceedings commenced on

the basis of a news item to the effect that on 06.07.2012, thirty coal

labourers were trapped in a coal mine and fifteen of them died.  After

due consideration of the matter, on 17.04.2014, this Tribunal

directed the State of Meghalaya to ensure that rat hole mining is

stopped forthwith throughout the State and any illegal transport of

coal shall not take place until further orders.

 
2. On 09.06.2014, to give effect to order dated 17.04.2014, a Committee

was formed to quantify extracted coal and its location, assess its 

value and also to prescribe mode of its transportation.  In the light of 

the report this Tribunal, on 07.10.2017, noted that 6.3 million tonnes 

of illegally mined coal valued at Rs. 307 Crores was lying in the State 

on which royalty of Rs. 400 Crores was assessed. Direction was 

issued for videography in the operation of the weigh bridges. The 

issue of quantum of coal to be permitted to be transported was to be 

gone into with the assistance of the Committee. Further, direction 

was issued to credit the amount of royalty in a separate account with 

10% of the value of coal to be credited to Environment Protection 

Fund.  On 31.03.2016, the Tribunal directed that except the coal 

already transported, the remaining will vest in the State. Finally, on 

31.08.2018, after reviewing the earlier proceedings, this Tribunal 

., 
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3 

directed that rat hole mining will remain prohibited and so also the 

transportation of the mined material.  The State will be the custodian 

of the available coal for which necessary inventory will be prepared. 

Constitution of Monitoring Committee for restoration of 
environment and rehabilitation of victims and other connected 

and incidental issues. 

3. This Tribunal, vide order dated 31.08.2018, directed constitution of a

Committee to be headed by a former High Court Judge of the

Guwahati High Court for restoration of the environment and

rehabilitation of the victims.  The Committee was at liberty to take up

incidental issues. The Committee was also to supervise issues arising

out of receivership/custodianship of already extracted coal, including

environmental issues arising out storage and remedial steps. Other

Members of the Committee were to be representatives of CPCB and

Indian School of Mines, Dhanbad. The State of Meghalaya was to 

provide records, logistics and facilities to the Committee.  The 

Committee was free to requisition services of technical experts from 

the State and to carry out field visits.  The Committee was also free to 

set up its website for receiving and giving information and to involve 

educational institutions for awareness and feedback.  The Committee 

was to meet twice in a month to review the progress and to fix further 

targets and send reports to this Tribunal every two months. 

Orders of this Tribunal dated 04.01.2019, 11.04.2019 and 
22.08.2019 on reports received from the Committee. 

4. The Committee gave its report on 02.01.2019 which was considered

vide order dated 04.01.2019 with regard to the following questions

framed by the Committee:-
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“(A)  Whether coal mining activities, including extraction of 

coal and the transportation of the same, are going on 

despite the order passed by the Hon’ble NGT imposing 

ban on coal mining and transportation? 

(B) Quantity of extracted coal as on the date on which the

ban was imposed by the Hon’ble NGT and left to be

transported?

(C) Quantity of un-inventoried coal which has been

extracted before imposition of ban by the Hon’ble NGT?

(D) Whether coal mining activities as well as dumping of

coal results in adverse environmental effect, if so, the

nature and extent thereof?

(E) What are the steps required to be taken by the

Committee for restoration of the environment and

rehabilitation of victims of coal mining?

(F) The extent of execution of the Action Plan prepared by

the Committee?”

5. The Tribunal noted that a further tragic incident took place on

13.12.2018 where 15 workers were trapped.  The report was that the

illegal mining was still continuing.  The assessed quantity of such

coal was 23,25,663.54 MT. The mining was resulting in adverse 

impact on the environment for which a study was required to be 

undertaken. Action plan was proposed for restoration of the 

environment. In view of the consistent failure of the State in 

enforcing the law, this Tribunal held the State to be liable to deposit a 

sum of Rs. 100 Crores with the Central Pollution Control Board 

(CPCB) to be spent for restoration of the environment.  The Tribunal 

also observed that the Committee may consider seizure of equipments 

used for illegal mining or transportation, to be released only after 

payment of 50% of the showroom price of such equipments.  The 

Tribunal suggested that the Committee may consider the following: 

“36. The Committee may also consider the following:- 

1. Any cranes and trucks found to be involved in illegal

mining or transportation which have not yet been seized

may also be seized. The seized vehicles or equipments be

released by the concerned District Magistrates only after
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recovering damages to the extent of 50% of the showroom 

price of the vehicles or equipments. The said amount may 

also be credited to the restoration fund. 

2. Efforts be expedited to identify victims who have suffered

at least since 01.07.2012 and to assess loss to the

environment and the manner of restoration.

3. Disaster Management Plan for the whole of the area ‘on

site’ as well as ‘off site’ needs to be prepared and put into

operation.

4. Appropriate technology to replace rat hole mining.

5. Resource (coal) audit of Meghalaya Power Limited and

Star Cement Limited to ascertain the legitimate

procurement of coal and its source.

6. The Committee may take services of NEERI Nagpur, Indian

School of Mine, Dhanbad, FRI Dehradun, CPCB apart from

any other agency for making assessment of the damages.

7. Survey of health of the habitants may also be considered.

8. Skill Development Programmes to provide alternative

means of employment to the workers involved in rat hole

mining may be considered.

9. Mitigation/restoration of impacted areas due to AMD.”

6. Further report was considered on 11.04.2019.  The Tribunal 

approved the recommendations including those for installation of 

digital display boards in respect of quality of water of the concerned 

areas and evolving mechanism for effective action against 

transportation of illegally mined coal such as electronic manifest 

system, audit of source of coal acquired by the power generation and 

cement plants. 

7. The matter was further considered on 22.08.2019 in the light of

report dated 02.08.2019 received from the Committee as follows:-

“1 to 6 xxx xxx xxx 
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7. Further report dated 02.08.2019 has been received from the
Committee to be considered today.  We may note that the
Hon’ble Supreme Court, vide judgement dated 03.07.2019, in
Civil Appeal No. 10720 of 2018 (State of Meghalaya v. All
Dimasa Students Union, Dima Hasao District Committee and
Ors) and other connected decided Appeals arising from orders of
this Tribunal, directing, inter alia, as follows:

“Conclusions:- 

191. From the foregoing discussions we arrived at
following conclusions:-

xx xx      xx 

9) As per statutory regime brought in force by
notification dated 15.01.2016 issued under
Environment (Protection) Act, 1986, environmental
clearance is required for a project of coal for mining
of any extent of area. While implementing statutory
regime for carrying mining operations in the Hills
Districts of the State of Meghalaya, the State of
Meghalaya has to ensure compliance of not only
MMDR Act, 1957 but Mines Act, 1952 as well as
Environment (Protection) Act, 1986.

10) In Hill District of State of Meghalaya for carrying
coal mining operations in privately
owned/community owned land it is not the State
Government which shall grant the mining lease
under Chapter V of Rules, 1960, but it is the private
owner/community owner of the land, who is also 
the owner of the mineral, who shall grant lease for 
mining of coal as per provisions of Chapter V of 
Rules, 1960 after obtaining previous approval of the 
Central Government through the State Government. 

 
     xx    xx               xx 
 

13)  In event the mining is carried out by a mining lease
holder as per the provisions of Act, 1957 and Rules, 
1960 with an approved mining plan there can be no 
objections in carrying of such mining operations 

under the regulation and control of the State of 
Meghalaya. We clarify that in event mining
operations are undertaken in privately 
owned/community owned land in Hills Districts of 
Meghalaya in accordance with mining lease with 
approved mining plan as per Act, 1957 and Mineral 
Concessions Rule, 1960, the ban order dated 
17.04.2014 of the tribunal of the NGT shall not 
come in way of carrying mining operations. 

xx xx  xx 

20) The coal extracted and lying in open after
15.05.2016 does not automatically vest in the State
of Meghalaya and the owner of the coal or the
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person who has mined the coal shall have the 
proprietary right in the mineral which shall not be 
lost. 

21) The suggestion of learned Amicus Curiae that entire
extracted coal lying at various places in hills
districts of Meghalaya be directed to be taken over
by Coal India Ltd. is accepted. The Coal India Ltd.
may dispose of the same as per its normal method
of disposal and proceeds be dealt with as per
directions issued.

22) The State having carried out the assessment of the
coal lying in the aforesaid four districts including
the details of the quantities and the details of
owners being available with it, it may ensure that
entire coal is handed over to the Coal India Ltd., as
per the mode and manner to be formulated by
Katakey Committee in consultation with officers of
the Coal India Ltd. and the State of Meghalaya.

23) It is for Coal India Ltd. to decide as to venue, where
they shall receive the coal, i.e., either at any of its
depot or any other place in the State of Meghalaya
and it is for the Coal India Ltd. to finalise the
process of disposal and auction of the coal. It shall
be the duty of the State of Meghalaya and its
officers especially Deputy Commissioner of the area
concerned to enter details of quantity of the coal,
name of the owner and place from where it is
collected. All concerned shall take steps to ensure
weighment of the coal when it is received by Coal
India Ltd. 

24) The expenses of transportation shall be borne by
the State of Meghalaya, Coal India Ltd. or by both, 
which expenses shall be deductible from the price 
received of the coal. The State of Meghalaya shall 
be entitled to royalty and payment towards MERP 
Fund as well as taxes out of the price of the coal. 
After deducting its expenses for transportation with 
10% of price of the coal, the Coal India Ltd. shall 
remit the balance amount to the State and it is for 
the State after deducting the royalty and payment
to the MERP Fund and taxes to pay back balance 
the amount to the owner. 

25) The coal which has been seized by the State in
illegal transportation and illegal mining for which
different cases have been registered by the State, is
not to be dealt with as directed above. The seized
coal shall be dealt by the State in accordance with
Section 21 of the Act, 1957 and on being satisfied,
the State can take a decision to recover the entire
quantity of coal so illegally raised without lawful
authority.
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192 In view of the foregoing discussions and 
conclusions, all these appeals are decided in the 
following manner: - 

xx xx      xx 

4) All I.As. seeking direction for transportation of coal
are disposed of directing: -

i) All extracted coal as assessed by State of
Meghalaya lying in different districts of State of
Meghalaya which as per order of NGT is in custody
of State of Meghalaya shall be handed over to Coal

India Ltd. for proper disposal.

ii) The Katakey Committee after discussion with Coal
India Ltd. and State of Meghalaya shall formulate a
mechanism for transport, weighment of all assessed
coal.

iii) The Coal India Ltd. shall auction the coal so
received by it as per its best judgment and remit the
proceed to State to the extent as directed above.

iv) All coal seized by the State for which cases have
already been registered shall be dealt by the State
in accordance with Section 21 of 1957 Act.”

8. We may now deal with the report of the Committee which is,
inter alia, as follows:

 
“It is, therefore, evident that though the learned 

counsel appearing for the State of Meghalaya 
submitted before the Hon'ble Tribunal that the 

compliance report in that regard shall be 
submitted to this committee within two weeks, the 
direction to install Digital Display Boards has not 

been fully implemented till date. As stated above, 
such Boards have been installed in the State 

Capital, i.e., in Shillong only. The same have not 
been installed in the coal mining affected districts 
and Sub-Divisions so far. 

The Committee directs the aforementioned 4(four) Cement 
Plants, namely, Green Valley Industries Ltd, Gold Stone 
Cement Ltd, Hills Cement Ltd and Virgo Cement Ltd and 
one Thermal Power Plant, namely, CMJ Breweries Ltd to 
depute their representatives to attend the next sitting of 
the Committee scheduled to be held on 14.08.2019 along 
with all required information and documents without fail. 

The Secretary to the Govt. of Meghalaya, Mining and 
Geology Department, during the Proceeding No. 16-B held 
on 23.07.2019 has produced before the Committee a letter 
dated 22.07.2019 seeking a month's time to formulate a 
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comprehensive plan and proper policy of transportation 
and handing over of coal to the Coal India Limited for 
disposal/auction as per rules of the Coal India Limited. 
The Committee has also been informed that after 
finalisation, the same shall be placed before the 
Committee for deliberation. 

Based on the said communication, one month time has 
been granted to the Mining and Geology Department, Govt. 
of Meghalaya. The second special sitting scheduled to be 
held in Guwahati on 26.07.2019 with the representatives 
of the Coal India Limited and the concerned departments 
of the Govt. of Meghalaya to discuss about the formulation 
of a policy for transportation and handing over of the coal 

to the Coal India Limited, has, therefore, been postponed 
and the next date was decided to be fixed in its 
Proceeding to be held on 14.08.2019. 

The Committee in the said Proceeding has recorded that 
the majority of the directions issued by it in the Proceeding 
No.12 dated 25.04.2019 have not been implemented so 
far and hence the Commissioner & Secretary to the Govt. 
of Meghalaya, Mining and Geology Department has been 
directed to submit a report on the status of implementation 
of each of these directions in the sitting scheduled to be 
held on 14.08.2019. 

From the aforesaid position, it is, therefore, evident 

that the directions issued by the Committee in its 
Proceeding No.12 dated 25.04.2019 have not been 

fully complied with till date. 

(C) CONSIDERATION OF THE RECOMMENDATIONS OF

THE  COMMITTEE MADE IN ITS PROCEEDING Nos.

13, 14 AND 15  DATED 03.05.2019, 03.06.2019 AND
28.06.2019, COPIES OF WHICH HAVE BEEN SENT BY
MAIL IN ngp.filingAgmail.com  ON 08.07.2019.

(1) The Committee in the Proceeding No.13 dated
03.05.2019 recommended for consideration for release of
an amount of Rs.40,36,500/- from the MEPR Fund to
implement the pilot project for aforestation and
reclamation of coal mining affected land and organisation
of festival-cum-mass awareness programme submitted by
the Principal Chief Conservator of Forest (Climate Change
Research and Training), Govt. of Meghalaya and North
Eastern Regional Office of the Central Pollution Control
Board.

(2) The Committee also in the Proceeding No. 14 dated
03.06.2019 has recommended for consideration by the
Hon'ble Tribunal for passing necessary order for
deployment of CAPFs to assist the State Police in checking
the transportation and mining of   coal in the State for the
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purpose of enforcement of the direction issued from time to 
time to ban illegal mining and transportation of coal. 

(3) The Committee in the said Proceeding had also
recommended for consideration by the Hon'ble Tribunal to
release an amount of rupees one Crore from MEPR fund to
facilitate the Forest & Environment Department for
aforestation of the coal mine affected areas and to ensure
availability of adequate number of good quality plants.

(4) The Committee in the Proceeding No.15 dated
25.06.2019 has also recommended for consideration by
the Hon'ble Tribunal for release of Rs.19,19,500/- from
the MEPR Fund towards the cost to be incurred in the Pilot
Project of Micro Algae Treatment of the acidic water in the
identified stream in the coal mining affected areas to be
implemented by M/S Trinity Impex International.

The Hon'ble Tribunal may consider the aforesaid 
recommendations of the Committee. 

The Committee, on 31.08.2019 shall submit the further 
report relating to the status of implementation of the Action 
Plan prepared by it, directions issued by it from time to 
time and also the directions issued by the Hon'ble 
Supreme Court in Civil Appeal No. 10720 of 2018 (State of 
Meghalaya v. All Dimasa Students Union, Dima Hasao 
District Committee and Ors.) and other analogous matters 
passed In Judgment & Order dated 03.07.2019.” 

 

9. Learned Counsel for State of Meghalaya submitted that with
regard to display boards, further steps have been taken and a 
report dated 03.08.2019 has been filed before this Tribunal and 
a report will also be filed before the Committee. The Committee 
may look into the same.  
 

10. As regards effective action against illegal transportation, the
Committee has suggested deployment of Central Armed Forces 
and the State Police. The Committee has also suggested release 
of certain funds. Learned counsel for the State submitted that 
the recommendations of the Committee be accepted. 

11. We accept the recommendations of the Committee for release of
the amount as presented in para (3) & (4) of recommendations
as noted above. As regards deployment of Central Armed Police
Forces (CAPF), our attention has been drawn to earlier
proceedings before this Tribunal in order dated 25.03.2015 as
follows:

“1. The Additional Secretary, North East in the Ministry of 
Home, Central Government shall, within a period of two 
weeks from today, hold a meeting with the Chief 
Secretary of the State of Meghalaya and other concerned 
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Authorities and consider the proposal of the State of 
Meghalaya for deployment of appropriate force to ensure 
compliance of orders of the Tribunal and protection of the 
Environment and Ecology, particularly water bodies as 
recorded in various orders of the Tribunal. We are hopeful, 
that the decision will be taken objectively and in the 
interest of public at large.” 

12. We are informed that in pursuance thereof, the Central
Government did provide the requisite Forces at that time. In the
light thereof, the State of Meghalaya to follow the same course of
approaching the Central Government.  The Central Government
may give due consideration to such proposal expeditiously.

13. Only other issue which survives for consideration is the
enforcement of directions of the Hon’ble Supreme Court for
handing over coal already mined and lying at various places in
Meghalaya to the Coal India Ltd. As per directions of the Hon’ble
Supreme Court, in the judgement dated 03.07.2019 the same
may be looked into by the Committee in consultation with the
officers of Coal India and the State of Meghalaya. We suggest
that the Committee may fix specific timeline for the purpose.

14. Our attention in this regard has been drawn to a Challan dated
13.08.2019 issued by the Divisional Mining Officer, Jowai with
regard to transportation of the ‘auctioned’ mineral. Learned
Counsel for the State may ascertain whether the transportation 
is in terms of the scheme prepared by the Committee in 
accordance with the directions of the Hon’ble Supreme Court 
and if not, remedial action may be taken. The Committee may 
look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and 
issuance of challans as per the Tribunal’s order dated 
11.04.2019. 

 

15. The companies in question are directed to furnish the requisite
information to the Committee, failing which this Tribunal may 
have to take coercive measures against the Chief Executive 
Officers of the companies. This aspect will be considered in the 
light of further report of the Committee. The Committee may also 
make its recommendations about the conduct of officers not 
cooperating in compliance of orders of the Hon’ble Supreme
Court and this Tribunal so that the State may take appropriate 
action and inform this Tribunal.  

16. The Committee has proposed to send its further report by
31.08.2019. Thereafter, a further report be sent after three
months by 30.11.2019.

17. List again on 10.12.2019 or as and when the occasion arises.”
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Judgement of the Hon’ble Supreme Court dated 03.07.2019 
(2019) 8 SCC 177 in Appeals arising out of orders of this 
Tribunal 

8. We have perused the judgement of the Hon’ble Supreme Court dated

03.07.2019,  (2019) 8 SCC 177 in Appeals arising out of orders of this

Tribunal as the said judgement governs some of the issues dealt with

by the Committee which are also to be dealt with by this Tribunal.  It

is clear from the judgment of the Hon’ble Supreme Court that the

Hon’ble Supreme upheld the jurisdiction of this Tribunal in dealing

with the matter and constituting the Monitoring Committee.  Though

the private owners of the land had right in the minerals, no

unregulated and unscientific mining could be carried out.  The

Mining Policy of the State was required to be consistent with the

Mines and Minerals (Development and Regulation) Act, 1957 (MMDR

Act) and mining even by owner was required to be regulated under

the statutory scheme. The Environmental Clearance (EC) was 

required in terms of Notification dated 15.01.2016.  Compliance of

MMDR Act, Mines Act, 1952 as well as Environment (Protection) Act,

1986 (EP Act) is necessary.  The Mineral Concession Rules 1960 are 

also required to be followed. Schedule VI to the Constitution does not 

affect the said laws. Order of the Tribunal dated 17.04.2014 was 

upheld banning Rat Hole mining as the manner of such mining was 

not consistent with the statutory scheme. However, the said ban will 

not bar legal and scientific mining as per statutory scheme.  Order of 

the Tribunal constituting MEPR fund was also upheld.  Order dated 

04.01.2019 requiring deposit of Rs. 100 Crores with CPCB for 

restoration of environment was also upheld but the same could be 

paid out of the Meghalaya Environment Protection and Restoration 

Fund’ (MEPR Fund).  The extracted coal laying at various places was 
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directed to taken over by Coal India Limited.  The coal was to be 

handed over to Coal India Limited by the State in the manner 

formulated by the Committee. The Hon’ble Supreme Court noted that 

the Committee has done commendable job in studying and examining 

the various environmental aspects and suggesting mitigation 

measures.  The State of Meghalaya and Coal India Limited were 

directed to deliberate with the Committee to finalize plan for 

transportation and handling over of the coal for disposal as per Rules 

which may be beneficial for the owners of the mine as well as the 

State.  The Coal India Limited was also to take steps for payment of 

the coal and the State of Meghalaya was entitled to royalty and taxes.  

After deducting cost of transportation/royalty and payment to MEPR 

fund and taxes plus 10% of the value of the coal, the balance was to 

be disbursed to the owner. The disbursement was to be made by the 

State. The coal seized in illegal transportation of illegal mining was to 

be dealt by the State under Section 21 of the MMDR Act separately. 

Resume of proceedings till 22.08.2019 

9. The above resume shows that the Committee has already furnished

three reports dated 02.01.2019, 31.03.2019 and 02.08.2019 which

have been dealt with by this Tribunal vide orders dated 04.01.2019,

11.04.2019 and 22.08.2019 respectively.

10. The issues dealt with in the first three reports in short are:

“3.1 First Interim Report 

3.1.1   The Committee submitted its First Interim Report 
dated 31.12.2018 to the Hon'ble NGT on 02.01.2019. The 
said First Interim report contains findings of the Committee on 
the following questions framed by the Committee:-  
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A. Whether coal mining activities, including extraction of
coal and the transportation of the same, are going on
despite the order passed by the Hon'ble NGT imposing
ban on coal mining and transportation?

B. Quantity of extracted coal as on the date on which the ban
was imposed by the Hon'ble NGT and left to be
transported?

C. Quantity of un-inventoried coal which has been extracted
before imposition of ban by the Hon'ble NGT?

D. Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature
and extent thereof?

E. What are the steps required to be taken by the Committee
for restoration of the environment and rehabilitation of
victims of coal mining?

F. The extent of execution of the Action Plan prepared by
the Committee?

3.2 Second Interim Report 

3.2.1 The Committee submitted its Second Interim Report dated 
30.03.2019 to the Hon'ble NGT. In the said Report, the Committee 
placed before the Hon'ble NGT the current status of the following 
issues: 

(i) Availability and investment of amounts available in the
MEPR Fund.

(ii) Monitoring of quality of water in the rivers and streams of
the areas affected by coal mining.

(iii) Steps taken for neutralisation of Acid Mine Drainage
(AMD) contaminated water in the rivers & streams of the
areas affected by coal mining activities.

(iv) Status of the ongoing water supply schemes in coal mining
affected areas in East Jaintia Hills District, under the
Pubic Health Engineering Department.

(v) Seizure of cranes, trucks etc. involved in illegal mining or
transportation and release of such vehicles and
equipment.

(vi) Skill Development Schemes

(vii) Survey of health of the habitants of the areas affected
by coal mining.

(viii) Framing of Disaster Management Plan, both "on site" and
"off site".

(ix) Verification of un-inventorised coal.

(x) Procurement of coal by the Cement Companies from the
local market in the State of Meghalaya.

(xi) Pilot Projects to be undertaken by CIMFR-CISR, Dhanbad

(xii) Awareness Camps/Programme.
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(xiii) Applications for compensation to the next of kin of the
persons who died during illegal mining and to the persons
who suffered injuries during due to illegal coal mining.

(xiv) Preparation of Geospatial Database inputs of Planning
and Restoration of areas affected by coal mining in the
State of Meghalaya.

(xv) Coal mining activities including transpiration of coal.

3.2.2 The Committee in the said Report also recommended that 
the Hon'ble NGT may permit release of an amount of Rs.96.59 
lakh for procurement of 6(six) numbers of vehicles mounted with 
Water Tankers to be used for supplying potable waters to the 
villagers of the villages in the district of East Jaintia Hills 
affected by coal mining activities and where the potable water 
has not so far been supplied. 

3.3 Third Interim Report 

3.3.1  The Committee submitted its Third Interim Report dated 
02.08.2019 to the Hon'ble NGT on 02.08.2019. In the said Report, the 
Committee placed before the Hon'ble NGT the current status of the 
following directions issued by the Hon'ble NGT in the Order dated 
11.04.2019: 

(i) Release and utilisation of an amount of Rs.96.59 lakh from the
MEPR Fund in favour of the Deputy Commissioner, East Jaintia
Hills District for purchase of the six vehicles mounted with water
tankers.

(ii) Installation of Digital Display Boards at the Headquarters of
coal mining affected Districts and Sub-Divisions and display
thereon quality of water in ten worst polluted rivers/streams in
the District/Sub-Division.

(iii) Audit of the source of coal acquired by the power generation and
cement plants in the State of Meghalaya.

(iv) Mechanism to be adopted for effective action against illegal
transportation of coal such as electronic manifest system for
regulating movement of vehicles and issuance of challans.”

11. Orders of this Tribunal dated 04.01.2019, 11.04.2019 and

22.08.2019 on the above three reports in short are:-

Order dated 04.01.2019: 

“4.1.2 In view of the consistent failure of the State in enforcing 

the law, the Hon'ble NGT held the State to be liable to deposit a 

sum of Rs. 100 Crores with the Central Pollution Control Board 

(CPCB) to be spent for restoration of the environment. The 

Hon'ble NGT also observed that the Committee may consider 
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seizure of equipment used for illegal mining or transportation, to 

be released only after payment of 50% of the showroom price of 

such equipment. 

4.1.3. The Hon'ble NGT in the said order dated 04.01.2019 also 

suggested that the Committee may consider the following: 

(i) Any cranes and trucks found to be involved in illegal

mining or transportation which have not yet been

seized may also be seized. The seized vehicles or

equipment be released by the 4 concerned District

Magistrates only after recovering damages to the

extent of 50% of the showroom price of the vehicles or

equipment. The said amount may also be credited to

the restoration fund.

(ii) Efforts be expedited to identify victims who have suffered

at least since 01.07.2012 and to assess loss to the

environment and the manner of restoration.

(iii) Disaster Management Plan for the whole of the area 'on

site' as well as 'off site' needs to be prepared and put into

operation.

(iv) Appropriate technology to replace rat hole mining.

(v) Resource (coal) audit of Meghalaya Power Limited and

Star Cement Limited to ascertain the legitimate

procurement of coal and its source.

Order dated 11.04.2019: 

4.2.2 The Hon'ble NGT in the said order dated 11.04.2019 

also noted the finding of the Committee that despite the 

order passed by the Hon'ble Supreme Court prohibiting 

transportation of coal, the same has not been stopped by the 

authorities for the reasons best known to them as well as 

another finding relating to non-installation of Digital Display 

Boards in the Sub-Division, Districts and the State 

Headquarters/Capital, displaying the quality of water in the 

respective areas for information of general public. The 
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Hon'ble NGT, having regard to the submission of the learned 

counsel appearing for the State of Meghalaya directed that 

the aforesaid issues will be duly dealt with and a 

compliance report shall be filed before the committee within 

two weeks, directed the Committee to consider the same on 

its next sitting, i.e., on 25.04.2019. The committee was also 

given liberty to consider the matter and pass further 

orders/recommendations. 

4.2.3 The Hon'ble NGT vide the said Order also directed that 

the Committee may consider requirement of foolproof 

mechanism to be adopted for effective action against 

transportation of illegally mined coal such as electronic 

manifest system for regulating movement of vehicles and 

issuance of challans and also may consider audit of resource 

of coal acquired by the Power Generation and Cement Plants in 

the State of Meghalaya. 

Order dated 22.08.2019: 

4.3.2 The Hon'ble NGT in the said Order dated 22.08.2019 

also directed as below: 

(i) For making available Central Armed Police Force (CAPF)

the State of Meghalaya shall follow the same course of

approaching the Central Government as has been done

by them in the past in compliance of directions issued

by the Hon'ble NGT vide order dated 25.03.2015. The

Central Government may give due consideration to such

proposal expeditiously.

(ii) As per directions of the Hon'ble Supreme Court, in the

judgement dated 03.07.2019 the enforcement of

directions of the Hon'ble Supreme Court for handing

over coal already mined and lying at various places in

Meghalaya to the Coal India Ltd may be looked into by

the Committee in consultation with the officers of Coal

India and the State of Meghalaya. The Committee may

fix specific timeline for the purpose.
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(iii) Learned Counsel for the State may ascertain whether the

transportation under a Challan dated 13.08.2019 issued

by the Divisional Mining Officer, Jowai with regard to

transportation of the 'auctioned' mineral is in terms of the

scheme prepared by the Committee in accordance with the

directions of the Hon'ble Supreme Court and if not,

remedial action may be taken. The Committee may

look into this aspect and applicability of online

electronic manifest system for regulating movements of

vehicles and issuance of challans as per the Tribunal's

order dated 11.04.2019.

(iv) The cement companies in question are directed to furnish

the requisite information to the Committee, failing which

this Tribunal may have to take coercive measures against

the Chief Executive Officers of the companies. This aspect

will be considered in the light of further report of the

Committee.

(v) The Committee may also make its recommendations

about the conduct of officers not cooperating in 

compliance of orders of the Hon'ble Supreme Court and 

this Tribunal so that the State may take appropriate 

action and inform this Tribunal.” 

 

Further reports- 04th Interim Report dated 31.08.2019, 05th 

Interim Report dated 02.12.2019 and 06th Interim Report dated 
03.12.2019 

12. After order of this Tribunal dated 22.08.2019, the Committee has

dealt with the matter and furnished following further reports in the 

matter:- 

1. 04th Interim Report dated 31.08.2019

2. 05th Interim Report dated 02.12.2019

3. 06th Interim Report dated 03.12.2019.
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13. We also have for our consideration response of the State of

Meghalaya to the 04th and 06th interim reports. M.A. No. 03/2020 in

O.A. No. 73/2014 is being dealt with by a separate order.

14. We have heard the learned Amicus Curiae – Shri Raj Panjwani,

Senior Advocate and Mr. Raju Ramachandren, Senior Advocate

representing the State of Meghalaya. Other counsel representing

various parties present have not made any oral submissions.

15. Accordingly, we proceed to consider the reports furnished by the

Committee and the response thereto.

4th Interim Report dated 31.08.2019 

16. In the 4th Interim Report the Committee considered the mechanism to

deal with the complaints under Section 21 of the MMDR Act of illegal

raising and transportation of coal, procedure for exercise of powers

under Section 21 (5) of the MMDR Act, action to be taken in new

cases of illegal mining/storage and transportation, action for

preventing illegal mining and storage, recovery of fresh stock of coal

extracted prior to ban, action for violation of Water (Prevention and

Control of Pollution) Act, 1974 and EP Act apart from action under

MMDR Act, steps for mitigating environment pollution caused by

acidic water and emitting from the coal depots/ dumps, mechanism

in term of EIA Notification of 2006, video recording of consignments

for illegal transportation of coal, scheme to reward informers giving

information about illegal mining/transportation, establishing coal

mine surveillance system and SOP to deduct  illegal mining or

dumping of coal, disposal of coal confiscated under Section 21(5) of

MMDR Act, preparation of geological and feasibility report for
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scientific coal mining, execution of pilot project for treatment of acidic 

water and for afforestation and reclamation of coal mining affected 

land, preparation of draft guidelines for utilization of amounts of 

MEPR fund including amount of Rs. 100 Crore transfer to CPCB, 

continuation of Prof. (retired) A.K. Singh, from Indian School of 

Mines, Dhanbad as Member of the Committee, recording  of coal 

depots where coal is to be handed over to Coal India Limited by joint 

Committee.  After due consideration the Committee has suggested the 

following directions:- 

“The Hon'ble NGT may consider to pass the following 
directions: 

1. The State of Meghalaya shall constitute a Monitoring
Committee under Chairmanship of the Chief Secretary to
undertake monthly review of actions taken by various
'Authorized Officers' to file complaints before concerned
Courts of Law under Section 21 of the MMDR Act against the
persons involved in illegal raising and transportation of coal. 
(para 5.1.2.12 (i)) 

2. The State of Meghalaya shall formulate guidelines
stipulating therein a detailed procedure for exercise of the 
powers conferred on the State under sub-section (5) of 
section 21 of the MMDR Act to recover mineral raised 
unlawfully from such person or where such mineral has 
already been disposed to recover price thereof (para 5.1.2.12 
(ii)) 

3. The State of Meghalaya shall mandatorily invoke
provisions of sub-section (5) of section 21 of the MMDR Act in 
all new cases where illegal raising or storage or 
transportation of coal is detected in the State of Meghalaya. 
(para 5.1.2.12 (iii))  

4. The State of Meghalaya shall in exercise of powers
conferred by Section 23 (C) of the MMDR Act formulate rules
for preventing illegal mining, transportation and storage of
minerals and shall notify the same in the official Gazette
within one month. (para 5.1.2.12 (iv))

5.In the cases where any person declares any fresh stock of
coal purported to be extracted prior to imposition of the ban by
the Hon'ble NGT, apart from other punitive actions, actions
under sub-section (5) to section 21 of the MMDR Act to recover
such coal shall mandatorily be initiated by the State of
Meghalaya (para 5.1.2.12 (v)).
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6. Subject to provisions of the Law of Limitation, the MSPCB and
CPCB shall initiate necessary action to file complaints under
relevant sections of the Water Act against persons involved in
raising, storage and transportation of the coal reportedly
extracted prior to imposition of ban on rat hole coal mining in
the State of Meghalaya by the Hon'ble NGT in April 2014,
transportation of which has been allowed by the Hon'ble NGT
and the Hon'ble Supreme Court. (para 5.1.3.6 (i))

7. In case any fresh illegal mining, storage or transportation of
coal in the State of Meghalaya is detected by the Police or
District Administration or the Mining and Geology
Department, apart from initiation of proceedings under
relevant provisions of the MMDR Act against the persons
involved in such mining, storage and transportation of the
coal, the same shall also be intimated to the MSPCB and
CPCB for initiation of necessary actions to file compliant
against relevant section(s) of the Water Act against such
person. Details of all such cases detected after imposition of
ban on illegal rat hole coal mining in April, 2017 shall also
be communicated to the MSPCB and CPCB for similar
actions. (para 5.1.3.6 (ii)).

8. In case any fresh raising of coal in the State of Meghalaya
is detected by the Police or District Administration or the
Mining and Geology Department, apart from initiation of
proceedings under relevant provisions of the MMDR Act
against the persons involved in such illegal raising of the 
coal, the same shall be intimated to the North Eastern 
Regional Office of the Ministry of Environment, Forest and 
Climate Change, Government of India for initiation of 
necessary actions to file complaint against relevant section of
the EP Act against such persons. Details of all such cases 
detected on or after 15.01.2016 shall also be communicated 
to the North Eastern Regional Office of the Ministry of 
Environment, Forest and Climate Change, Government of 
India for similar actions. (para 5.1.4.3(i)) 

9. The CPCB and the MSPCB shall critically examine the
regulatory regime presently in force to govern establishment and 
operation of coal depots/dumps in the State of Meghalaya and 
take necessary actions to fill gaps, if any, in such regime to 
prevent, minimize and mitigate environment pollution caused by 
acidic water emanating from such depots (para 5.2.3). 

10. The State of Meghalaya shall within one month put in
place a mechanism stipulated in Appendix XII of the EIA
Notification 2006 to regulate transportation of coal in the
State. No transportation of coal in the State of Meghalaya
shall, after a period of one month, be allowed till such
system containing all the features stipulated in the said
Notifications is fully operationalized. (para 5.3.7 (i))

11. The State of Meghalaya shall operationalize a system to
video record consignment of each truck passing through all
probable routes likely to be used for illegal transportation
of coal. The State of Meghalaya shall identify suitable
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locations which may cause least disturbance to non truck 
traffic and install a system of Close Circuit Cameras to 
ensure video recording of registration number and 
consignment of each truck passing through each such 
routes. To minimize inconvenience to non-truck traffic, 
feasibility of installation of such system at existing toll 
gates, checkpoints, parking lanes/ bays etc. may be 
explored. In case no such toll gates, check points, parking 
lanes/ bays etc. exist at the required locations, the State of 
Meghalaya in consultation with and/or assistance of the 
National Highways and Infrastructure Development 
Corporation (NHIDCL) and/or National Highways Authority 
of India (NHAI) shall construct additional lanes to facilitate 
checking of trucks without causing inconvenience to other 
traffic. Temper proof continuous video recordings made at 
the check points shall be retained at least for a period of 
one year and shall periodically be reviewed / checked by 
the authorities in the Police, Civil Administration and 
Mining & Geology Department from time to time. (para 5.3.7 
(ii)) 

12. State of Meghalaya shall within a month frame a scheme
to suitable reward the informers in case the information on
illegal mining and/or transportation of coal provided by such
informers is found to be true. Confidentiality of the persons
furnishing the information, shall at all cost be maintained so
that such informer is not threatened by anyone who are
interested in continuing coal mining activities. (para 5.3.7
(iii)).

13. The State of Meghalaya with the assistance of North
Eastern Space Applications Centre (NESAC), Department of
Space, Government of India, shall within a period of three
months put in place a Coal Mine Surveillance System (CMSS)
in the State of Meghalaya and also develop a Standard
Operating Procedure (SoP) providing for effective follow up
action, in case any illegal mining or dumping of coal is
detected by the MSS. The CMSS to be developed may be
similar to one which has already been developed by the
Ministry of Mines and Indian Bureau of Mines (IBM) with
assistance from the Bhaskaracharya Institute for Space
Application and Geo-Informatics (BISAG), Gandhinagar and
Ministry of Electronics and Information Technology (MEITY).
{para 5.3.7 (iv)).

14. The coal which has either been recovered by the State in
exercise of powers conferred under sub-section (5) of Section
21 of the MMDR Act or has been confiscated in favour of the
State of Meghalaya by an order of a Court of Law and the coal
which has been seized by the Officers Authorised by the State
Government in this behalf disposal of which has been
permitted by the concerned Competent Court of Law, shall be
disposed of only through e-auction conducted by the Coal
India Limited {para 5.3.7 (v)}.

15. The State of Meghalaya shall expedite drilling of requisite
number of bore-holes in 1 sq. km. area in Khliehriat-Sutnga

267
6367



23 

area in East Jaintia Hills District and complete preparation of 
Geological Report and Feasibility Report for scientific coal 
mining in the said area within two months. {para 5.4.2.2 (i)). 

16. The State of Meghalaya is allowed to use an amount of
Rs. 4,15,000 (rupees four lakh fifteen thousand) only plus
GST at the applicable rates for execution of a Pilot Project on
treatment of acidic water at a Water Supply Scheme (WSS)
under the Public Health Engineering (PHE) Department at
Lelad village in East Jaintia Hills District by using micro-algae
consortia as an alternative to lime solution by M/s. Trinity
Impex International & Phycospectrum Environmental Research
Centre. {para 5.5.6.6 (i)].

17. The State of Meghalaya and the CPCB are allowed to
utilize an amount of Rs.40,36,500/- from the MEPR Fund to 
implement a pilot project for afforestation and reclamation 
of coal mining affected land and organization of a festival-
cum-mass awareness programme submitted by the 
Principal Chief Conservator of Forest (Climate Change 
Research and Training), Govt. of Meghalaya and North Eastern 
Regional Directorate of the CPCB. (para 5.5.8.2 (i)}. 

18. The State of Meghalaya shall within one month
formulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
Committee in its fourteenth Sitting held on 03.06.2019, for
utilization of amounts available in the MEPR Fund in an 
expeditious and transparent manner and submit the same 
to the Committee. The Committee shall examine the draft 
guidelines and place the same along with its comments 
thereon before this Tribunal within one month of receipt of
the guidelines. (para 5.5.9.8 (i)). 

19. The amount available in the MFPR Fund including an
amount of Rs. 100 Crores transferred to the CPCB in 
compliance of direction issued by the Hon'ble Supreme Court 
in paragraph 179 of Judgment dated 03.07.2019 in the Civil 
Appeal No. 10720 of 2018 in the matter of State of 
Meghalaya versus All Dimasa Student Union, Dima-Hasao 
District Committee and Ors. and other connected matters 
and the interest accrued thereon shall be used exclusively 
for implementation of Action Plan prepared by the 
Committee for restoration of environment in areas affected
by coal mining in the State of Meghalaya. The Committee 
based on inputs received from various stakeholders or on its 
own motion may periodically review, revise and update the 
Action Plan. (para 5.5.9.8 (ii)). 

20. Even after expiry of the term of his engagement as a Chair
Professor at Indian School of Mines (IIT-ISM), Dhanbad, Professor
(Retd.) A.K. Singh shall continue to be a member of the
Committee as a representative of the Director, IIT-ISM, Dhanbad.
(para 5.7.1.3 (i)).

21. Video recording of all the coal depots where the coal to be
handed over to the Coal India Limited is presently lying, to
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be recorded by joint teams consisting of a representative 
from the Mining and Geology Department, Meghalaya State 
Pollution Control Board and the Coal India Limited, in the 
manner as directed by the Committee in its First Special 
Sitting held at Shillong on 12.07.2019 and use of high 
resolution satellite imageries for different time-intervals since 
the imposition of ban on coal mining by the Hon'ble NGT to 
ascertain continuous existence of all such coal dumps since 
imposition of ban on coal mining by this Hon'ble Tribunal 
in April 2014, shall be essential components of the Policy 
being formulated by the State of Meghalaya for handing 
over of the coal to the Coal India Limited for disposal 
through e-auction. (para 5.7.4.7 (i)). 

The Committee in this report dated 31.08.2019 has 
highlighted the various orders passed by the Hon'ble NGT, 
gist of various earlier reports submitted by it, the 
directions issued by the Hon'ble NGT on the said reports, 
relevant order passed by the Hon'ble Supreme Court and 
the issues examined by the Committee after submission of 
the second interim report, together with summary of 
recommendations for consideration of the Hon'ble NGT, as 
the Committee has completed one year from the date of its 
constitution by the Hon'ble NGT vide its order dated 
31.08.2018.” 

5th Interim Report dated 02.12.2019 

17. The 5th Interim Report mere the back ground of earlier proceedings,

sums up the minutes of the meetings and analysis the information

given by the industries and regulatory authorities at length and

thereafter records findings and recommendations.  The report has

been uploaded on the website of the National Green Tribunal.  The

questions considered in the said report in para 2.2.6 are:-

1. Whether the specific coal requirement of afore-mentioned

Cement Manufacturing Plants and a Thermal Power Plant

of the Star Cement Limited and its subsidiaries is

substantially lower than specific coal requirement stated

in the respective TEFRs?
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2. What is the actual specific coal requirement for the afore-

mentioned Cement Manufacturing Plants and a Thermal

Power Plant of the Star Cement Limited?

3. Whether it is technically feasible to use huge quantity of

slate in lieu of coal without making any modification in

design of these Plants?

4. Whether the afore-mentioned Plants of Star Cement

Limited and its subsidiaries have actually used huge 

quantity of alternate fuel (i.e. Slate) in lieu of coal? 

5. Whether slate, if used, has been used after obtaining all requisite

regulatory approvals?

18. After analyzing the entire data the findings recorded are:-

“CHAPTER 3: FINDINGS AND RECOMMENDATIONS 

3.1 FINDINGS 

3.1.1 3.1.1 Except for the clinker manufacturing plant of the 

Mawmluh Cherra Cement Limited (A State PSU) and Captive 

Power Plants of the Maithan Alloy Limited and the CMJ 

Breweries Private Limited, there is a huge gap in quantity of 

coal required to produce reported quantity of clinker and/or 

power and the coal reported to be purchased from legal 

sources during the Audit Period by all other Cement 

Manufacturing Plants and Thermal Power plants in the State 

of Meghalaya for which resource (coal) audit could be 

completed by the Committee. Year-wise quantities of the coal 

required to produce reported quantities of clinker and/or 

power, the coal actually purchased from legal sources and 

the gap between the two for each of these Plants are as 

below: 
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(metric tonnes) 

Plant Items Year 

Total 2014-15 2015-16 2016-17 2017-18 2018-19 

1 2 3 4 5 6 7 

Star Cement 
Limited and 
its two 
subsidiaries 

Coal 
required

* 
4,24,636 4,73,806 4,93,365 4,70,145 4,50,096 23,12,048 

Coal 
procured

** 
97,047 2,64,674 61,830 1,29,020 1,13,201 6,65,772 

Gap 3,27,589 2,09,132 4,31,535 3,41,125 3,36,895 16,46,276 

Amrit 

Cement 
Limited and 
its captive 
TPP 

Coal 

required
* 

84,323 1,06,548 1,05,745 1,00,155 1,46,919 5,43,690 

Coal 
procured

** 
3,861 88,165 38,785 74,978 31,833 2,37,622 

Gap 80,462 18,383 66,960 25,177 1,15,086 
3,06,068 

Dalmia 
Cement 
(Bharat) 
Limited and
its Captive
TPP 

Coal 

required* 
2,00,028 2,01,797 1,94,234 2,22,215 2,56,324 10,74,598 

Coal 
procured

** 
17,433 98,296 56,208 1,07,092 54,478 3,33,507 

Gap 
1,82,595 1,03,501 1,38,026 1,15,123 2,01,846 7,41,091 

Goldstone
Cement 
Limited and 
its Captive 
TPP 

Coal 

required* 
0 0 39,652 1,15,104 1,47,919 3,02,675 

Coal 
procured
** 

0 0 5,918 21,295 4,946 32,159 

Gap 

0 0 33,734 93,809 1,42,973 2,70,516 

Green 
Valley 
Industries 
Limited 

Coal 
required
* 

58,205 55,262 57,505 64,673 65,398 3,01,043 

Coal 
procured
** 

44,844 50,555 46,762 51,068 30,278 2,23,507 

Gap 
13,361 4,707 10,743 13,605 35,120 

77,536 

Hill Cement 
Company 
Limited 

Coal 
required
* 

18,397 32,158 38,548 30,600 35,085 1,54,788 

Coal 
procured
** 

0 11,989 9,797 2,248 13,347 37,381 

Gap 18,397 20,169 28,751 28,352 21,738 1,17,407 

JUD 
Cements 
Limited 

Coal 
required
* 

29,761 38,604 23,994 28,249 20,576 1,41,184 

Coal 
procured
** 

0 16,348 2,099 377 370 19,194 

Gap 
29,761 22,256 21,895 27,872 20,206 

1,21,990 
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Meghalaya 
Cements 
Limited and 
its Captive 
TPP 

Coal 
required
* 

1,43,334 1,72,873 1,53,873 1,84,291 1,85,140 8,39,511 

Coal 
procured
** 

96,533 44,686 45,968 54,012 53,987 2,95,186 

Gap 
46,801 1,28,187 1,07,905 1,30,279 1,31,153 

5,44,325 

Captive TPP 
of Shyam 
Century 

Coal 
required
* 

54,499 46,959 88,743 58,563 29,497 2,78,261 

Coal 
procured
** 

43,576 32,461 72,086 13,704 4,960 1,66,787 

Gap 10,923 14,498 16,657 44,859 24,537 1,11,474 

Ferrous 
Limited 

Coal 
required

* 

10,13,18

3 
11,28,007 

11,95,65

9 

12,73,99

5 

13,36,95

4 
59,47,798 

Coal 
procured

** 
3,03,294 6,07,174 3,39,453 4,53,794 3,07,400 20,11,115 

Gap 7,09,889 5,20,833 8,56,206 8,20,201 
10,29,55

4 
39,36,683 

*: Coal required to produce reported quantities of clinker and/or power 

**: Coal reported to be procured from legal sources. 

3.1.2 The Committee is of the view that the entire gap of 39.37 lakh 

MT between the quantity of the coal required to produce reported 

quantity of the clinker and the electrical power and the coal 

purchased from legal sources by these Plants during the Audit Period 

constituting about two-third of the coal requirement of these plants 

during the Audit Period has been met from the illegally mined local 

coal. Demand for a huge quantity of illegally mined coal from these 

plants has sustained and supported a wide scale illegal rat-hole coal 

mining in the State of Meghalaya in flagrant violation of a ban 

imposed by the Hon'ble NGT. 

3.1.3 Continuance of illegal rat-hole coal mining in the State of 

Meghalaya to meet the huge requirement of coal for these Cement 

Manufacturing Plants and the Thermal Power Plants have caused 

huge damage to flora, fauna, rivers, streams, water bodies and the 

environment in general in the State of Meghalaya. It has also made 

the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining 

virtually inoperative. 

3.1.4 No royalty, taxes and any other statutory levies has been paid 

to the State of Meghalaya on the illegally mined coal utilised by these 

Cement Manufacturing Plants and Thermal Power Plants during the 
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Audit Period resulting in a huge loss to the State exchequer. In fact 

ban on the illegal rat-hole coal mining in the State of Meghalaya 

came as a boon to these Cement Manufacturing Plants and 

Thermal Power Plants in the State of Meghalaya as it virtually 

exempted them from the requirement of payment of royalty, taxes 

and other statutory levies payable on more than two-third of the 

coal consumed by them. The amounts of royalty (@ Rs. 675 per 

MT), contribution to Meghalaya Environment Protection and 

Restoration Fund (MEPR Fund) at the rate of Rs. 485 per MT and 

GST/VAT @ 5 % of the sale value of approx. Rs. 8,000 per MT 

amounting to Rs 400 per MT) payable on the illegally mined coal 

utilised by each of these Cement Manufacturing Plants and 

Thermal Power Plants during the Audit Period are as below: 

S. 

No. 

Plant 
Qt. of 

illegal 
coal 

used 

(MT) 

Royalty MEPRF GST/VAT Total 

1. 2. 3. 4. 5. 6. 7 

1. Star Cement 

Limited and 

its two 

subsidiaries 

16,46,276 111.124 79.844 65.851 256.819 

2. Amrit Cement 3,06,068 20.660 14.844 12.243 47.747 

3. Dalmia 

Bharat 

Cement Ltd 

7,41,092 50.024 35.943 29.644 115.610 

4. Goldstone 

Cement Ltd. 
2,70,516 18.260 13.120 10.821 42.200 

5. Green Valley 

Industries 
Ltd. 

77,536 5.234 3.760 3.101 12.096 

6. Hill Cement 
Ltd. 

1,17,407 7.925 5.694 4.696 18.315 

7. JUD Cement 
Ltd. 

1,21,990 8.234 5.917 4.880 19.030 

8. Meghalaya 

Cement Ltd. 
5,44,325 36.742 26.400 21.773 84.915 

9. Shyam 
Century 
Ferrous Ltd. 

1,11,474 7.524 5.406 4.459 17.390 

Total 39,36,684 265.726 190.929 157.467 614.123 
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3.1.5  The royalty and VAT/GST amounting to Rs. 423.194 Crore 

payable on illegally mined coal utilised by the Cement Manufacturing 

Plants and Thermal Power Plants, if realised and properly utilised, can 

significantly enhance living standard of the tribal residents, 

especially those residing in the areas affected by such illegal 

coal mining, of the State. Similarly, an amount of Rs. 190.929 

Crore payable to MEPR Fund for the said illegally mined coal 

utilised by these Plants, if properly utilised, may greatly help 

in restoration of flora, fauna, rivers, streams, water bodies and 

the environment in general damaged by illegal rat-hole coal 

mining in the State of Meghalaya. 

3.1.6 Claim of these Cement Manufacturing Plants and Thermal 
Power Plants that about two-third of their coal requirement have 
been met by a non-fuel mineral (i.e. slate) without making any 
change in the design of these plants is not tenable. The 
Committee, based on a detailed analysis given in para 2.2.26 to 
2.2.52, is of the view that it is neither technically feasible nor 
legally permissible for these plants to replace more than two-
third of their coal requirement by a non-fuel mineral such as 
slate. 

3.1.7 These Plants have purchased illegally mined local coal in 
the name of slate to circumvent the ban imposed by the Hon'ble 
NGT on illegal rat-hole coal mining in the State of Meghalaya and 
also to evade payment of royalty, GST/VAT and other statutory 
levies and contribution to MEPR Fund on the coal utilised by 
them. 
 
3.1.8 Even for the sake of an argument it is assumed that the 
claim of these plants that more than two-third of their coal 
requirement during the Audit Period has been met by a non-fuel 
mineral (viz. slate) without making any change/modification in 
the design of these plants is true, it would have caused equal, if 
not more, damage to the flora, fauna, rivers, streams, water 
bodies and the environment in general in the State of 
Meghalaya as all such slate has admittedly been mined in an 
unscientific and haphazard manner without any mitigative 
measures and without obtaining mandatory mining lease, 
consent to establish, consent to operate, environmental 
clearance and authorisation/no-objection certificate from the 
State Pollution Control Board in a flagrant violation of the 
existing mining, environmental, pollution control and labour 
safety laws. 

3.1.9 Transportation and use of a huge quantity of illegally 
mined coal by these plants could not have escaped notice of 
regulatory authorities, both in the State of Meghalaya and the 
Union of India. It could not have escaped notice to the District 
and police administration. Instead of taking actions to prevent 
use of illegally mined coal by these plants and to initiate 
appropriate proceedings under relevant provisions of the Mines 
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and Minerals (Development and Regulation) Act, 1957; the 
Water (Prevention and Control of Pollution) Act, 1974, the Air 
(Prevention and Control of Pollution) Act, 1981 and the 
Environment (Protection) Act, 1986 against these Plants for use 
of illegally mined local coal, the regulatory authorities have 
tried to regularise/justify the use of illegally mined coal by 
accepting royalty on slate claimed to be used by these plants 
and by supporting the claim of these Plants that it is technically 
and legally feasible to replace two-third of the coal requirement 
of these plants by a non-fuel mineral such as slate and the 
slate can be used by these plants as a waste without obtaining 
any clearance under the Mines and Minerals (Development and 
Regulation) Act, 1957; the Water (Prevention and Control of 
Pollution) Act, 1974; the Air (Prevention and Control of Pollution) 
Act, 1981; the Environment (Protection) Act, 1986 and the rules, 
regulations & guidelines framed thereunder.  

3.1.10 As per information provided to the Committee by the 
Mining and Geology Department in the State of Meghalaya, none 
of these plants participated in a public auction conducted by the 
State of Meghalaya to sell more than 38,000 MT of seized coal 
available at locations in close vicinity of majority of these 
plants. The Committee therefore is of the view that a major part 
of the coal requirement of these plants is still being met from 
illegally mined local coal. 

3.2 RECOMMENDATIONS 

3.2.1 To put a stop to the illegal rat-hole mining of the coal 
being undertaken in the State of Meghalaya in flagrant 
violation of the mining, environmental and labour safety laws 
as well as the orders issued by the Hon'ble Supreme Court and 
the Hon'ble NGT to meet the requirement of the coal for the 
Cement Manufacturing Plants and Thermal Power Plants in the 
State of Meghalaya and also to restore damage caused the 
flora, fauna, rivers, streams, water bodies and environment in 
general by illegal rat-hole coal mining, the Committee 
recommends that the Hon'ble NGT may consider to issue the 
following directions:- 

1. The Chief Secretary of the State of Meghalaya shall

undertake monthly review the quantity of clinker and/or 

power produced by each Cement Manufacturing Plants and 

Thermal Power Plant in the State of Meghalaya and the 

quantity of coal purchased by each such plant from legal 

sources to produce such reported quantities of clinker and/or 

power. Such review for a month shall be undertaken on or 

before tenth day of the next month. A quarterly report stating 

therein the month-wise quantities of clinker and/or power 

produced, quantity of coal consumed to produce such 

quantities of clinker and/or power by each such plant and 

action(s), if any, taken against any such plant in case of any 
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anomaly observed during the review shall be submitted to 

this Tribunal by the Chief Secretary, Meghalaya. Such report 

for a quarter shall be submitted to this Tribunal on or before 

fifteenth day of the next quarter. 

2. The State of Meghalaya; the Ministry of Environment, Forest

and Climate Change, Government of India and the Meghalaya 

State Pollution Control Board shall initiate proceedings in 

accordance with the provisions of the Mines and Minerals 

(Development and Regulation) Act, 1957; the Water (Prevention 

and Control of Pollution) Act, 1974, the Air (Prevention and 

Control of Pollution) Act, 1981 the Environment (Protection) Act, 

1986 and the rules, regulations & guidelines framed 

thereunder against each of the Cement Manufacturing Plants 

and the Thermal Power Plants who has used illegally mined 

local coal after a ban on the rat-hole coal mining in the State of 

Meghalaya was imposed by this Tribunal in the month of April, 

2014. 

3. The State of Meghalaya shall realise royalty, GST/VAT,

contribution to the MEPR Fund and any other statutory tax 

and/levy payable on the illegally mined coal utilised by these 

Cement Manufacturing Plants and the Thermal Power Plants in 

the State of Meghalaya after the ban on illegal rat-hole mining 

in the State of Meghalaya was imposed by this Tribunal in 

April 2014. 

 

4. To restore the damage caused to the flora, fauna, rivers,

streams, water bodies and the environment in general by 

illegal rat-hole mining of coal and also to mitigate the 

suffering caused to the local tribal residents by the illegal rat-

hole coal mining, the State of Meghalaya shall realise from 

each of the aforementioned Cement Manufacturing Plants 

and Thermal Power Plants who have used illegally mined 

local coal after a ban on illegal rat-hole coal mining was 

imposed by this Tribunal in the month of April 2014, an 

amount of Rs. 400 per tonne of coal to be utilised by each 

such plants on or after the date of this order and deposit 

the same in the MEPR Fund. Such amount for coal utilised 

during a month shall be realised on or before fifteenth 

day of the next month. Not less than fifty percent of these 

amounts shall be utilised for restoration of damage 
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caused to the flora, fauna, rivers, streams, water bodies 

and the environment in general by illegal rat-hole mining 

of the coal in the State of Meghalaya. The balance 

amounts shall be utilised for socio-economic development 

of the tribal residents in areas affected by the coal mining 

in the State of Meghalaya. It is clarified that the afore-

mentioned amount of Rs. 400 per MT of coal shall be in 

addition the contribution to MEPRF at the rate of Rs. 485 

per MT of coal already being realised by the State in 

compliance of earlier orders of this Tribunal. The Chief 

Secretary, Meghalaya shall formulate draft guidelines for 

utilisation of these amounts and place the same before 

the Committee constituted by this Tribunal under 

Chairmanship of Mr. Justice B.P. Katakey, former Judge, 

Guwahati High Court. The Committee shall within one 

month from the date of receipt, examine the draft 

guidelines and place the same along with the 

comments/observation before this Tribunal for approval. 

5. The North Eastern Regional Directorate of the CPCB shall

complete audit of coke claimed to be utilised by the Jaintia 

Cement Limited and the Virgo Cement Limited and submit a 

report to the Committee constituted by this Tribunal under 

Chairmanship of the Mr. Justice B.P. Katakey, former 

Judge, Guwahati High Court. The North Eastern Regional 

Directorate of the CPCB shall also submit the report sought 

by the said Committee in respect of the Captive Thermal 

Power Plant of Shree Shakambari Ferro Alloys Pvt. Ltd.” 

6th Interim Report dated 3.12.2019 

19. The 6th Interim Report deal with the objections raised by the State

of Meghalaya before the Committee on the ground that the same

is in violation of directions of the Hon’ble Supreme Court.  After

elaborate discussion of each and every objections raised by the

State.  The Committee summarized its recommendations as

follows:-
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“CHAPTER- 6: SUMMARY OF RECOMMENDATIONS 

6.1 The Committee recommends that the Hon'ble NGT may 

consider to pass the following directions: 

1. The State of Meghalaya shall, immediately, provide

to the North Eastern Space Application Centre (NESAC), 

Department of Space, Government of India, Umiam, the 

location (latitude and longitude) and other details of each 

dump where coal to be auctioned is located. The NEASC, 

shall within one week from the date of receipt of these 

details prepare a geo-referenced map depicting the location 

of each of these dumps and provide a copy of the same to 

the Secretary to the Government of Meghalaya, Mining and 

Geology Department and the Coal India limited for placing 

a copy thereof along with a list containing name and 

address of the owner and quantity of coal available at 

each such dump on their respective websites. (Para 2.20 

WI 

2. The Secretary to the Government of Meghalaya,

Mining and Geology Department shall, immediately, place 

on website of the Department a copy of the additional 

affidavit containing details of 32,56,715 MT coal stated 

to be available at various depots filed before the Hon'ble 

Supreme Court on 10.04.2019 by the Commissioner and 

Secretary to the Government of Meghalaya, Mining and 

Geology Department . (Para 2.20 (ii))  

3. The North Eastern Space Application Centre (NESAC),

Department of Space, Government of India, Umiam shall 

undertake land-use land-cover analysis of areas where 

coal to be handed over to the Coal India Limited is located 

by using high resolution satellite imageries for the 

following period: 

(a) Immediately before the illegal rat-hole mining of coal

was banned by this Tribunal by an order dated

17.04.2014; (Para 2.20 (iii) (a)}

(b) Immediately before the additional affidavit dated

10.04.2019 containing details of 32,56,715 MT coal stated

to be available at various depot was filed before the

Hon'ble Supreme Court by the Commissioner and
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Secretary to the Government of Meghalaya, Mining and 

Geology Department; and (Para 2.20 (iii) (b)}.  

(c) Once in the year 2015, 2016, 2017 and 2018, preferable

in the month of April. (Para 2.20 (iii) (c)}

4. Based on the said land-use land-cover analysis, the

NESAC shall divide the coal available at each of the depot 

where the 32,56,715 MT coal is stated to be available into three 

categories namely: 

(a) The coal continuously existing at the depot since the

ban on the illegal rat-hole mining was imposed by this 

Tribunal on 17.04.2014; (Para 2.20 (iv) (a)) 

(b) The coal dumped at the depot after the filing of

additional affidavit before the lion'ble Supreme Court on

10.04.2019; and (Para 2.20 (iv) (b)}

(c) The coal dumped at the depot on any day between

17.04.2014 and 10.04.2019. (Para 2.20 (iv) (c)}.

5. The finalisation of the mode and manner for handing

over of the coal to the Coal India Limited and the disposal of 

the coal by the Coal India Limited through e-auction shall not 

wait completion of the afore-mentioned study by the NESAC 

The amount realised from sale of such coal will however not 

be disbursed to the respective owner till the said study in 

respect of such coal is completed by the NESAC. (Para 2.20 

(v)} 

6. The amount realised from auction of the coal shall be

disbursed in the following manner: 

(a) The State of Meghalaya shall exercise the powers

vested on it under subsection (5) of section 21 of the Mines

and Mineral (Development and Regulation) Act, 1957 and 

recover the amounts realised from the auction of the coal 

which was dumped at the depot after 10.04.2019 and 

transfer all such amounts along with taxes/royalty/levies 

realized thereon to the Consolidated Fund of the State of 

Meghalaya. Contribution to the MEPR Fund realised for such 

coal shall be transferred to the MEPR Fund. (Para 2.20 (vi) 

(a)) 

(b) Amounts realised from the sale of the coal which is

continuously available in at the Depot shall be transferred to

the respective owner. Taxes/royalty/levies realised on such

coal shall be transferred to the Consolidated Fund of the
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State of Meghalaya. Contribution to the MEPR Fund realised 

for such coal shall be transferred to the MEPR Fund. (Para 

2.20 (vi) (b) 

(c) Details of all such coal which was dumped at a depot

between 17.04.2014 and 10.04.2019 shall be placed before

the Hon'ble Supreme Court. Disbursal of amounts realised

from the sale/auction of such coal shall be done in the

manner the Hon'ble Supreme Court may stipulate. (Para

2.20 (vi) (c)}

7. The State of Meghalaya and the Coal India Limited shall

provide all the information and documents sought by the 

Katakey Committee for finalization of mode and manner of 

handing over of the coal available at various Depots to the 

Coal India Limited. The Committee shall finalize the mode 

and manner for handing over of the coal available at various 

depots to the Coal India Limited strictly in conformity with 

the directions issued by the Hon'ble Supreme Court. The 

State of Meghalaya and the Coal India Limited shall abide 

by the mode and manners finalised by the said Committee. 

(Para 2.20 (vii)}. 

8. To resolve disputes involving adulteration of coal

quality in a lot between the day it is notified for auction and 

the day on which entire coal available in such lot is lifted by 

the successful bidder the collection and maintenance of 

reference samples by the Coal India Limited in the manner 

and for a period provided for collection and maintenance of 

such samples in the normal process of disposal of coal 

through e-auction by the Coal India Limited shall be an 

integral component of the mode and manners for handing 

over of the coal to the Coal India Limited. (Para 2.20 (viii)}. 

9. The mode and manner for handing over of the coal to the

Coal India Limited shall contain time-lines for each step involved 

in handing over of the assessed coal to the CIL and its 

subsequent auction by the CIL. (Para 2.20 (ix)) 

10. Nature of records to be maintained and the

authorities responsible to maintain each such record shall 

be specified in the mode and manner for handing over of 

the coal to the Coal India Limited. (Para 2.20 (x)}. 
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11. Number of officers of different ranks to be deployed

by the Coal India Limited to plan, execute and monitor 

disposal of the coal through e-auction shall be specified in 

the mode and manner to be finalised by the Katakey 

Committee. (Para 2.20 (xi)} 

12. Reserve Price of the coal to be auctioned shall be fixed by

the Coal India Limited as per its existing rules and policies for 

disposal of the coal through e-auction. (Para 2.20 (xii)} 

13. The Coal India Limited, the State of Meghalaya, the

owner of the coal and their officers/employees shall be 

responsible for their respective acts of omission and 

commission in any dispute which may arise relating to 

quality and quantity of the coal stated to be available at 

various depots. (Para 2.20 (xiii)}. 

14. The mode of manner for handing over of the coal to the Coal

India Limited shall provide for a legally tenable and practically 

feasible dispute resolution framework. (Para 2.20 (xiv)}. 

15. The State of Meghalaya shall install and make fully

functional, within a month, a system involving establishment 

of a centralised server, uploading of transport

permit/challans and tracking of coal loaded trucks through 

GPS and RFID tags as stipulated in the said Appendix-X[1 to

the EIA Notification, 2016 to prevent and detect multiple use 

of transport permit/challans. Transportation of the coal in 

the State of Meghalaya shall not be permitted till the said 

system is made fully operational. (Para 2.20 (xv). 

16. The State of Meghalaya and the Meghalaya State

Pollution Control Board shall initiate necessary actions to 

file compliant under relevant sections of the Mines and 

Mineral (Development and Regulation) Act, 1957, the Water 

(Prevention and Control of Pollution) Act, 1974, the Air 

(Prevention and Control of Pollution) Act, 1981, and the 

Environment (Protection) Act, 1986 against the persons 

responsible for raising of transportation of all such coal 

which was dumped at any such depot on or after 

10.04.2019. (Para 2.20 (xxvi)}. 
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17. An agency not under superintendence and control of

the State of Meghalaya shall enquire into the matter of 

export of illegally mined coal to Bangladesh, in the guise of 

coal permitted to be transported by various orders passed 

by the Hon'ble NGT and the Hon'ble Supreme from time-to-

time, identify the person(s) responsible for such export and 

file complaint before the concerned competent Courts of Law 

under relevant provisions of the Law against all such 

persons. (Para 3.20 (i)} 

18. The State of Meghalaya shall place before this Tribunal

the periodical details (viz. name & full address) of the 

exporter for each consignment of coal originating from the 

Meghalaya which was allowed by the Mining and Geology 

Department in the Government of Meghalaya for export to 

the Bangladesh from each of the seven LCS in Meghalaya 

since the ban on rat hole coal mining in Meghalaya was 

imposed by the Hon'ble NGT in April, 2014. (Para 3.20 (ii)}  

19. The State of Meghalaya shall initiate necessary actions

in accordance with provisions of Section 21 of the Mines 

and Minerals (Development and Regulation) Act, 1957 

against the persons responsible for export of the illegally 

raised coal to the Bangladesh from each of the seven LCSs 

in the State of Meghalaya in the guise of the coal permitted 

to be transported by the Hon'ble NGT and the Hon'ble 

Supreme Court by order passed from time-to-time. The 

actions to be initiated against such persons shall include 

actions under sub-section (5) of Section 21 of the said Act to 

recover price of such illegally raised coal along with rent, 

royalty or tax, as the case may be, payable to the 

Government in respect of such coal. (Para 3.20 (iii))  

20. In case the coal reported to be available at several

location between the DMR Checkgate/weighbridge and the 

Custom exit point at Gasuapara and such other Custom exit 

points in the State of Meghalaya is not a part of the 

32,56,715 MT assessed coal to be handed over to the Coal 

India Limited for disposal through e-auction the Mining and 

Geology Department in the State of Meghalaya initiate 

necessary actions in accordance with provisions of Section 

., 

- ,_. ~ 

~\ --- ,., 
~~ G'~ ~ '-~ 
~ Iii. ~ rn,su~►"'' :' ,.-~._.. __ ~- ,--~ 

:· - - . A, - *.-~ 
- - ----

282
6382



38 

21 of the Mines and Minerals (Development and Regulation) 

Act, 1957 against the persons responsible for raising and 

transportation of such coal and submit a report to this 

Tribunal. Such action shall include actions under sub-

section (5) of section 21 of the said Act to recover all such 

illegally raised coal. (Para 3.20 (iv)). 

21. The State of Meghalaya shall within three months,

establish integrated check post and temper-proof weigh-in-

motion weighbridge at each of the seven LCSs in the State 

of Meghalaya. Each such integrated check-post and weigh-

in-motion weighbridge shall jointly be manned by the 

representative, one each from the Mining and Geology 

Department and the Forests & Environment Department in 

the State of Meghalaya and the Border Security Force (BSF) 

and the Customs Department in the Union of India. Each 

such integrated check-post and weigh-in-motion 

weighbridge shall be provided with an adequate number of 

CCTV cameras to ensure video recording of the registration 

number and the consignment loaded in each truck passing 

through such integrated check-post and the weighbridge. 

The network of CCTV cameras to be installed at the 

weighbridge shall also ensure video recording of the 

display panel indicating weight of each truck passing 

through such weighbridge. The footage of each CCTV 

camera installed at each integrated check-post and the 

weighbridge shall be retained for a minimum period of one 

year. (Para 3.21 (i)) 

22. Vigilance wing in the Customs and the BSF in the Union

of India and the Home (Police) Department in the State of 

Meghalaya shall undertake regular inspection of the 

integrated check-posts and weigh-in-motion weighbridge 

and submit a quarterly report on such inspections to the 

Chief Secretary, Meghalaya and their respective 

Departmental Heads. (Para 3.21 (ii)).  

23. The Director General of Police, Meghalaya shall ensure that

all the person and vehicles, equipment, tools and machineries 

involved in raising and transportation of about 80,000 MT 

seized by the Meghalaya Police are identified and necessary 

., 

- ,_. ~ 

~\ --- ,., 
~~ G'~ ~ '-~ 
~ Iii. ~ rn,su~►"'' :' ,.-~._.. __ ~- ,--~ 

:· - - . A, - *.-~ 
- - ----

283
6383



39 

action as per the provisions of the Mines and Minerals 

(Development and Regulation) Act, 1957 and all other relevant 

Statutes and the rules framed thereunder are taken against 

all such persons and vehicles, equipment, tools and 

machineries. The similar actions shall also be taken for the 

coal, if any, to be seized in future. A monthly report on all 

the cases where the persons and vehicles, equipment, tools 

and machineries involved in raising and transportation of 

the seized coal could not be identified shall be submitted. 

(Para 4.19. (i)} 

24. The Director General of Police shall provide to the

Meghalaya State Pollution Control Board details of persons 

involved in illegal mining and transportation of the coal. The 

Meghalaya State Pollution Control Board shall file complaint 

before the concerned competent Court of Law under relevant 

sections of the Water (Prevention and Control of Pollution) 

Act, 1974; the Air (Prevention and Control of Pollution) Act, 

1981, the Environment (Protection) Act, 1986 and the rules, 

guidelines and notifications issued thereunder against such 

persons. (Para 4.19 (ii)}. 

25. The State of Meghalaya shall formulate a 

comprehensive policy for auction of the seized coal and 

place a copy of the same before this Tribunal within a 

month. The policy shall provide, among others, 

establishment of a centralised depot in each coal mining 

affected district for safe and scientific storage of the seized 

coal and disposal of the seized coal in a fair and 

transparent manner after giving wide publicity. The Policy 

shall specifically provide that no coal shall be disposed of 

without giving a prior notice of atleast thirty (30) days. The 

copy of each such notice shall be published in atleast two 

prominent dailies having wide circulation. (Para 4.19 (iii)}.  

26. The State of Meghalaya shall, within a month,

formulate a simple procedure for verification of the claims 

for receipt of ex-gratia from the labourers who received 

injuries while working in illegal rat-hole coal mines in the 

State of the Meghalaya and also from the next-of kin of 

laborers who were killed while working in such mines. Such 
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procedure may contain adequate safeguards to detect, deter 

and reject false claims. (Para 5.4 (1)). 

27. State of Meghalaya shall disburse an amount of

rupees five lakh to next of kin of each of the labourers who 

were killed while working in any illegal rat-hole coal mining 

in the State of Meghalaya including the labourers which 

were killed in a tragic accident in an illegal rat-hole mine in 

Ksan village in East Jaintia Hill district in December 2018. 

{Para 5.4 (ii)). 

28. State of Meghalaya shall disburse an amount of

rupees five lakh to next of kin of each of the labourers who 

were killed and rupees two lakh to each of the labourers who 

received serious injuries while working in any illegal rat-hole 

coal mining in the State of Meghalaya including the labourers 

which were killed or received serious injuries in a tragic 

accident in an illegal rat-hole mine in Ksan village in East 

Jaintia Hill district in December 2018 and in South Garo Hills 

District in the year 2012. 

29. State of Meghalaya, Meghalaya State Pollution

Control Board and Central Pollution Control Board, shall 

implement the Action Plan prepared by the Committee, with 

modification wherever required and submit periodical 

report. 

Before parting with the report, the Committee expresses its 

sincere gratitude to the Hon'ble National Green Tribunal in 

giving the opportunity to work on the subject.” 

 

Consideration of objections to the Report 

20. We have perused objections to the reports of the Committee

dated 31.08.2019, 02.12.2019 and 03.12.2019 filed by the

State of Meghalaya. During the hearing, we confronted learned

senior counsel for the State of Meghalaya with the fact that

since work of the Committee has been commended by the 
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Hon’ble Supreme Court as well as by this Tribunal earlier, the 

nature of objections are not appreciable. Learned senior 

counsel fairly stated that he will not press the objections. In 

the response to the report, he merely handed over a note to 

submit that some of the recommendations were not feasible. 

We quote the relevant part of the note to consider the said 

objections:- 

“ 

S. N. Recommendation Not 

feasible 

Reasons for being non-feasible 

1 i. The State of Meghalaya

shall provide NESAC the
Longitudes & Latitudes of

each dump where coal is

to be auctioned.

ii. NESAC to prepare geo-

reference mapping for
location of each dump and

give it to State and CIL.

iii. State and CIL will put it on

their website.

√  Duplication of exercise of 
identification of sale-points. 

 Geo-referencing details already
there in affidavit filed by State
which has been provided to CIL

and the same will be put up on

website.

 In terms of para 48 and 187-192
of the judgment of Supreme Court

this exercise is not required.

2 NESAC to conduct annual 

land-use land cover analysis to 

determine continuous 
existence of coal on the sale 

point. 
√ 

 Unnecessary exercise.

 Supreme Court observed in Para
189 that All this 32,56,715 coal is

illegally mined.

 Yet directed its disposal thorough
CIL and disbursal of funds to
owners in paras 192-192.

3. NESAC shall then divide each 

sale-point into 3 categories, viz. 

(i) Coal continuously existing

(ii) Dumped after 17.04.2014

(iii) Dumped after filing of

affidavit

Same as in respect of 2 above 

4. Money realized from auction of 

coal shall not be disbursed till 

NESAC study is completed 

Same as in respect of 2 above 

5. Amount realized shall be 

disbursed in following manner: 

(i) For Coal existing prior to

17.04.14-immediately.
(ii) For coal dumped between

17.4.14 and filing of affidavit to

be placed before SC for further

direction.

(iii) For coal dumped thereafter
– All money to be transferred to

State funds.

√ 

 Contrary to Supreme Court
judgment. Even after observing in

Para 189 that ALL this 32,56,715

Coal is illegally mined, SC

directed its disposal thorough CIL
and disbursal of funds to owners

in Para 192.

 In para 186 the Supreme Court
has affirmed ownership of private

miners on all this 32,56,715 MT

Coal and held that their 

proprietary rights are not 
extinguished. 

6. Collection and maintenance of 

samples from each lot for 

purpose of future dispute 

resolution. 

√  There are more than 20,000 sale
points.

 Further, the auction is on ‘As is
where is’ basis and prospective

bidders are being given 14 days’

time to physically verify the 
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quantity and quality of coal lying 
at the dump. 

 Owners are also mandated to
submit NABL accredited lab 

certificate as to grade and sulfur 

content of Coal before their dump 

is notified for auction and the 

same shall be part of auction 
notice. 

7. Reserve Price of Coal to be 

auctioned shall be fixed by CIL 

as per their existing policy. 

√  CIL has refused to do so in
meeting dated 14.10.2019 and

again on 02.12.2019 on the

ground that it is not practically

possible or technically and

financially feasible for CIL to
physically verify the quality of

each lot of Coal located at 20,000

sale points for fixation of reserve

price which is also dependent

upon the cost of transportation of
the same.

 CIL submitted that it has no
experience of coal mining in

conditions like Meghalaya and

has no experience of lifting and

transportation of coal in such

terrain where most of the stocks
can be assed only through smaller

four-wheel trucks and the hilly

roads also cannot bear the load of

huge quantity of coal being

transported simultaneously.

 These factors substantially affect

the reserve price fixation of Coal.

 The State of Meghalaya is having
more experience of the coal

mining and coal trading practices

in the State of Meghalaya and

having such domain knowledge of

marketability of such Coal, is
better suited to fixe reserve price.

8. CIL / State of Meghalaya/ 

owner/employee/ officer shall 

be liable for disputes relating 

to quality and quantity  

√  The question of providing a
Dispute Resolution Process in the

plan does not arise because

Auction is on ‘as is where is’ basis

and Prospective bidders are

allowed to inspect the lot before

bidding.  Hence, no liability of CIL
and State of Meghalaya thereafter.

 However, in case of a dispute
between the seller and the buyer

the remedy under ordinary law of

the land is always available to

them.

9. To provide legally tenable and 
practically feasible Dispute 

Resolution Mechanism  

√  Same as in respect of 8 above.

10. Enquiry by an outside Agency 

into compliants of alleged 

export of illegally mined coal to 

Bangladesh and prosecution of 

persons involved in such 
alleged illegaility  

√  It will be an encroachment on
executive powers of the State.

 As submitted before the
Committee, enquiry has already

been initiated by the State and

appropriate action in accordance

with law shall be taken.

11. State of Meghalaya to disburse √  PIL being W.P. (C) No. 3 of 2019
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an amount of 5 lakh to each 
labourer deceased in Ksan 

mine incident of Dec. 2018 

has been filed in Hon’ble Supreme 
Court on that incident. 

 The Hon’ble Supreme Court 
observed that compensation is 

required to be paid to kin of 

victims in order dated 

25.02.2019. 

 State filed I.A. No. 77028/19 on
06.05.2019, inter-alia informing
the Court that 3 lakh ex-gratia

payments has already been made

qua each victim.

 The Hon’ble Supreme Court 
closed all the issues except 

formulation of Standard 

Operating Procedure to deal with 
such mining incidents vide order 

dated 12.07.2019. 

12. State of Meghalaya to pay 5 

lakh for each death and 2 lakh 

for each injury in above 
incident as well as for the 

incident reported in South 

Garo Hills District in 2012. 

√  For 2012 incident, ex-gratia
payment has already been made

to those who came forward to

make claims and whose claims

were found to be genuine.
” 

21. We have considered the above objections. We are unable to

appreciate the reasons for the stand that the recommendations

are not feasible.  Even if the exercise is considered by the State

to be unnecessary, no serious difficulty is shown in doing so.

We are unable to hold that any of the direction is against the

order of the Hon’ble Supreme Court or not feasible.  The

dispute resolution process recommended is certainly conducive

to the handling of the long pending issues and is necessary for

facilitating compliance of the directions for disposal of illegal

mined material and the mandate of law.  We, thus, reject the

objections of the State of Meghalaya. It is a matter of regret

that State of Meghalaya, has by uncalled for objections,

created a situation to hamper a credible mechanism set up by

this Tribunal and approved by the Hon’ble Supreme Court by

practically compelling the Chairman of the Committee to seek

recusal.
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Directions 

22. Under the circumstances, while accepting all the

recommendations of the Committee in its 04th Interim Report

dated 31.08.2019, 05th Interim Report dated 02.12.2019 and

06th Interim Report dated 03.12.2019, we also accept the

request of Justice B.P. Katakey, former Judge, Guwahati High

Court to be relieved.

23. Without in any manner meaning to dilute the exhaustive

recommendations of the Committee, the substance of the

recommendations of the Committee can be summed up to

include monitoring of illegal raising and transportation of coal

by the Chief Secretary of the State; steps for punitive measures

for illegal mining – filling up gaps in the regulatory regime;

action for preventing minimizing and mitigating environment

pollution by acidic water from coal depots; electronic recording

of movement of coal including by way of GPS and RFID Tags

and having a central server for the purpose; inspection of

wings of BSF and vigilance department;  establishing and

supervising check posts and weigh bridges; utilization of the

compensation amount for legitimate purposes in terms of the

recommendations in the report; continuing Prof. A.K. Singh,

nominee, IIT-ISM, Dhanbad as member of the Committee;

monitoring of sourcing of illegally mined coal by cement

manufacturing/thermal power plants for enforcement of

mining law, including punitive and remedial actions for
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sourcing of illegally mined material, as found by the 

Committee; conducting necessary audit; study of land use and 

land cover analysis; drilling of bore holes in Khlihirt-Sutnga 

area in East Jaintia Hill District; preparation of geological 

report and feasibility report for scientific coal mining; 

compiling information about location of dumps of coal; 

finalizing mode and manner of handling of coal and its 

disposal including e-auction; transfer of coal to Coal India 

Limited; monitoring of illegal export of coal to Bangladesh by 

an independent agency; adopting satellite surveillance 

systems; action by the State PCB for enforcement of 

environmental norms; verification of claims of victims and 

disbursement of payments to them in the manner suggested by 

the Committee; implementing action plan prepared by the 

Committee by the State PCB etc. Compliance of all the 

recommendations may need to be closely monitored by the 

Committee. 

 
24. On suggestion of State of Meghalaya, we substitute Justice

B.D. Agarwal, former Judge, Guwahati High Court as

Chairman of the Committee.  We are informed that Justice 

B.D. Agarwal is Judicial Member of Lokayukt of Manipur State

but is willing to undertake the present assignment subject to 

the State of Manipur relieving him or otherwise permitting him 

to do so. The State of Manipur may consider this aspect in 

consultation with Justice B.D. Agarwal. Subject to there being 

no objection, Justice B.D. Agarwal may take up the 

assignment at the earliest.  The Committee may furnish its 

., 

- ,_. ~ 

~\ --- ,., 
~~ G'~ ~ '-~ 
~ Iii. ~ rn,su~►"'' :' ,.-~._.. __ ~- ,--~ 

:· - - . A, - *.-~ 
- - ----
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further action taken report after three months preferably by 

30.04.2020 by e-mail at judicial-ngt@gov.in. 

A copy of this order be sent by e-mail to the Chief Secretary, 

Meghalaya, CPCB, State PCB, IIT-ISM, Dhanbad, who may 

also furnish a copy to Prof. A.K. Singh (Retired), Justice B.P. 

Katakey, Justice B.D. Agarwal, former Judges of Guwahati 

High Court.  

List for further consideration on 12.05.2020. 

Adarsh Kumar Goel, CP 

S.P Wangdi, JM

  Dr. Nagin Nanda, EM 

Siddhanta Das, EM 

January 17, 2020 

O.A. No. 110(THC)/2012 
A 

S/d 
True Copy

I - -
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Annexure R17/ 12 f GOVERNMENTOFMEGHALAYA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

No.DMR/MM/768/2018/Pt-II/ Vol-IV/ i°t'9- Dated Shillong, the 

Mis Green Valley Industries Ltd. 
N ongsning, P. O-Chiehruphi 
East Jaintia Hills District 

Sub:- Payment of Royalty, MEPRF on illegally source coal. 

Sir/Madam, 
In inviting a reference to the subject cited above, please find enclosed herewith 

Para-3.1.4 of the Fifth Interim Report of the Independent Committee on Resource (Coal) 

Audit of Cement Industries and Thermal Powe.r Plants in Meghalaya submitted to the 

Hon 'ble National Green Tribunal, Principal Bench, New Delhi on 02.12.2019. In this matter, 

you are directed to make the necessary payment as per he table enclose herewith within a 

month of issuance of this letter failing which necessary ac ion as er law will be initiated. 

Submitted for your information and nece 

Enclo: As above 

No.DMR/MM/768/2018/Pt-II/ Vol-IV/ 

Copy to:-

Je~iJ~~~em~ bhchavi, IAS) 
Director of ineral Resources 

Meghal ya :::Shillong. 

1. The Chief Secretary to the Govt. of Meghalaya, Mining & Geology Department for 

kind information. 

2. The Member Secretary, Hon'ble NGT Committee for kind information of the Hon'ble 

Chairman and Hon' ble Members of the NGT Committee. 

3. The Secretary to the Govt. of Meghalaya, Mining & Geology Department for kind 

information. 

Director of Mineral Resources 
Meghalaya :::Shillong. 
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!. TOTAi. 
' Coal 

I procured""" 
3,03,294 6.07, 174 3,39,453 4,53,794 

I 

I 
Ga p 7,09,889 I 5,20,833 8,56,206 8,20,201 

*: Coal required to produce reported quantities of clinker and /o r power 

**· Coal reported to be procured from legal sou1-ces 

T o Lal 
2018- l 'J 
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I-

r 
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I 

13.36,95'1 
I 
I 59,117,798 

i 

3.07,,100 I 20,11,115 

' I 
10,29,554 : 39,36,683 

I 

3.1.2 The Committee is of th e vi ew that the entire gap of 39.37 lakh MT between 

the quantity of the coal 1·equ ircd to produce 1·eported quanti ty of the clinker and the 

electrical power and the co al purchased from legal sou1·ces by these f'la nts dur"ing 

the Audit Pe 1·iod const i tuting about tw o-third of th e coal r equi rement of these 

plants during th e Audit Per iod has bee n met from th e illega ll y min ed loca l 

coal. Denrnnc! for a huge qua ntity of illega lly mined coal from thes e plants has 

sustai ned and supponed a wide sca le ill ega l rat-hole coal mining in the State of 

Meghalaya in flagrant violation ofa b<'!n imposed by the Hon'ble NGT. 

3. 1.3 Continuance of illegal rat-hole co,i l mining in the State of Meghalaya to meet 

the huge requirement of coal for these Cement Manufacturing Pl ,rn ts and the 

Thermal Power Plants have ca used huge da mage to fl ora, fauna , r ivers, strea 111s, 

water bodies and the cnv iron111e11t in general in th e State of Meghalaya. It has also 

made the ban imposed by the Hon 'ble NGT 011 ill egal rat -hol e coal mi ning virtually 

inoperative. 

:l . 1.4 No roya l ty, taxes and any other st,itutory lev ies has been paid to the St,lte of 

Meghalaya on the illegally mined coal utilised by these Cement Manufactu1·ing 

Plants and Therrnal Power Plants du1· ing the ;\udi t Peri od 1·esu lti ng in a huge loss to 

the Sta te exch equer. In fact ban on the illegai rat-hole coal mining in the St,ite of 
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True Copy

/ 

I 

Meghalaya came as a boon to these Cement Manufacturing Plants and Therma l 

Power· Plants in the State of Meghalay;i as it virtually exempted them Frnm the 

1·equirement of payment of royalty. taxes and other· stalutury levies pay,1ble on 

more than two -th ird or the coal consumed by them. The amounts of royally (Ceil Rs. 

675 per MT). contribution to MeghaLiya Environment Protection a11d Resto1·ation 

Fund (MEPR Fund) at the rate of Rs. 485 per· MT and GST/VAT @ 5 % of the sale 

value of ,1pprnx. Rs. 8.000 per MT ,1rnounting to Rs ,1-()Q per MT) payable on the 

il legall y mi ned coal uti l ised by each of these Cement Manufacturing Plants and 

Thermal Power Plants duri ng the Audit Per·iod ar-e as below: 

(Amt. : i?up;:es in crnn!) 

i 
· ······-~·~---·-· 

Qt. of ill.cgal I 
SI. No. Plan t coal used Royalty MEPRF l GST/ VAT To ta l 

(MT) ! 
----

5 ! r, 

1. ! Srar Ce111ent i 
I Limited and its 16,46,276 L 11.1 24 79.8 ,H 

I 
65.851 256. 819 

tvvo subsidiaries 

2. i i\m1·it Cement 3,06,058 20.660 i4.844 i 12.243 47 .747 

3. Dalmia Bharar 7,41,092 50.024 35 'HJ 29 .644 115 .610 
f 

Cement Ltd 
------------· 

4. Go ldstone 2, 70,516 
; 

18.260 13.120 10.821 42.200 
Ceinent Ltd. 

----,-- -- - ----------

5. Gree n Valley 77,536 5 23,1 3 760 3.10 l ! 12 .096 
; Industries Ltd. 

! 6. Hill Cemen t Ltd. 1,17,407 7.92 5 s.69,c 4.6% i 18.315 
i 

7. IUD Ceme nt Ltd. 1,21,990 8.234 5.9 l 7 4.880 19.030 
-------

8 Meghalaya 
5,44,325 

Cement Ltd. 
36.?eJ,2 26.400 21 .773 84 .915 

g Shyarn Centu,·y l.11.4-7 4 7.524 ! 5.406 4.'f':iCJ 17 .390 
Ferrnus Ltd . I ' 
Total I 39,36,684 265.726 i__ 190.929 157.467 614 .123 

I - · -···-···-- -

3.1.5 The 1·oy;ilty ctr1d V.l\T/ CST amount ing to Rs. •t23.19,1 crnre payable on 

i llegall y tnin ed co,11 utilised by th e Cetncnt Ma nufacturi ng Plants and Therrn,d 

Power Plants. i f re,ilised and prope i-ly ut i l ised. ca n signi ficantly enh,rnce livi ng 
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Annexure R17/ 13 (Colly)

S/d 
True Copy

~ m<f>R" / Govt . o f Indi a 

~~ /Ministry of Finance 

Tii:iR<f ~1--flll / Depa rtmen t of Reven\le ~ ~.:;r•oN 
~ ~ ~ ~ ~ JITqc@ q)l cf;IQf(1Q ~MARKET 

OFFICE OF THE COMMISSIONER OF CENTRAL GOODS 6 SERVICES TAX 
d>M...fi ~~ll , ~ rrttll "IT-s, fuffiTr - 793 001 

CRESCENS BUILDING. M.G. ROAD. SHILLONG - 793 DOI 
Hqrs. Anti -Evasion Unit, 2nd Floor, escens Building, M .G. Road. Shillong - 793 001 

Tel. +9 1- 364 - 250 3161 E-Mail hqrs.ae-shg@gov.in 

C.No. IV (16)04/AE/CGST/SH/20 • Dated: 

To, 
M/s Green Valliey Industries Limited , 
Village-Nongsning, Elaka-Sutnga 
P.O.-Chiehruphi, P.S. -Khliehriat, 
East Jaintia Hills, 
Meghalaya - 793200 

AY 2020 

Dear Sirs, 

(Sub: The Fifth Interim Report on Resource (Coal) Audit of Cement Industries and 
Thermal Power Plants in Meghalaya) 

As per Para 3.1 (Findings) of the Fifth Interim Report of the Independent Committee on 
Resource (Coal) Audit of Cement Industries and Thermal Power Plants in Meghalaya submitted to 
the Hon'ble National Green Tribunal, Principal Bench, New Delhi on 02.12.2019, the total coal 
required and the applicable royalty calculated in respect of your unit is as below: 

(metric tonnes) (Amt. in Crore Rupees) 

Items 
Year 

Total Royalty @ Rs . 
2015-16 2016-17 2017-18 2018-19 675 per MT 

Coal 55262 57505 64673 65398 242838 16.391 
required* 

In this connection, you are requested to furnish the following: 

(i) Details of payment made as royalty on coal (year-wise and month-wise) 
(ii ) Details of Service Tax paid on Royalty on coal (year-wise and month-wise). If no 

Service Tax payment made, reasons thereof with supporting documents to be 
submitted . 

(iii) Details of GST paid on Royalty on coal (year-wise and month-wise). If no GST 
payment made, reasons thereof with supporting documents to be submitted. 

(iv) Details of Cess paid on coal (year-wise and month-wise). If no Cess payment made, 
reasons thereof wi th supporting documents to be submitted. 

You are also requested to fu rnish the above details along with the amount of clinker 
produced (in metric tonnes) and coal procured (in metric tonnes) during the Financial Year 2019-20. 

The desired information may be submitted positively by 05.06.2020. 

DIN - 20200570US00009QFEAD 

Yours sincerely, 
I 

,}~,,~~u 
(Jitesh ~umar Jain ) 

Deputy Commissioner(A / E) 
ftRrn ~ ~/ Jitesh K~mar Ja, 

~(~-~) . 
Deputy Commis~ione1 (Anti-evasion, 

~~~~ <ITT 
Central Goocls & Sev1ce Tax 

ft@M / Shillong 
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True Copy

To, 

~""vJ/ '\Li ~ m<fm I Govt . o f I ndu, 

~ mn=nt I Ministry o r F1 n,.n c:0 NATION 
. ~l{Tll / Oepartmen o r Revonuo TAX 
~ ~ ~ mt"f ~ J.fPlc@ q;i cf>IQf<:1Q ~MARKET 

OFFICE OF THE COMMISSIONER OF CENTRAL GOODS S SERVICES TAX 
~ ~ , ~ ajtft m, fuITT-rT - 793 001 

Cf!ESCENS BUILDING, M.li. ROAD, SHILLONG • 793 0□ 1 
Hqrs. Anti -Evasion Unit, 2"" Floor, Crcsccm Building, M .G. Road, Shillong - 793 001 

T~ I: +!JI · :l(;,I • 260 :I tr. I E-Ma il hqrs.ae-shg@gov.in 

(Under Section 70 of the Centro( Goods & Services Tax Act, 2017) 

M/s Green Valliey Industries Limited, 
Village-Nongsning, Elaka-Sutnga 
P .0. ·Chiehruphi, P .5. ·Khliehriat, 
East Jaintia Hills, 
Meghalaya • 793200 

Whereas a case against M/s GREEN VALLIEY INDUSTRIES LIMITED (GSTIN-17AACCG9000D1Z3l, 
having Principal Place of Business at Vilt • Nongsning, Elaka • Sutnga, P.O.· Chiehruphi, P.S .• 
Khliehriat, East Jaintia Hills District, Meghalaya-793 200 about evasion of GST is being enquired by 
me under the provisions of the Central Goods ft Services Tax Act, 2017. 

And whereas I have reasons to believe that you are in possession of facts or /and 
documents and records , which are material to the above enquiry. 

You are hereby summoned under Section 70 of the Central Goods & Services Tax Act, 2017, 
read with the CBEC's Circular No.3/3/2017-GST dated 05 .07 .2017 , to submit soft copies of the 
documents as per schedule through e-mail at hqrs.ae-shg@gov.in by 29th June, 2020 and to appear 
before me in person or through an authorized representative on the 6th July, 2020 at 11 :00 hrs • 
. in this office situated at rd Floor, Crescens Building, M.G. Road, Shillong, to give evidence 
truthfully on such matters concerning the enquiry/investigation as you may be asked, and to 
produce the documents and records mentioned in the Schedule for examination. 

SCHEDULE 

(i) Details of payment made as royalty on coal (year-wise and month-wise) 
(ii) Details of Service Tax paid on Royalty on coal (year-wise and month-wise) . If no 

Service Tax payment made, reasons thereof with supporting documents to be 
submitted . 

(iii) Details of GST paid on Royalty on coal (year-wise and month-wise). If no GST payment 
made, reasons thereof with supporting documents to be submitted. 

(iv) Details of Cess paid on coal (year-wise and month-wise). If no Cess payment made, 
reasons thereof with supporting documents to be submitted. 

(v) The amount of clinker produced (in metric tonnes) and coal procured (in metric 
tonnes) during the Financial Year 2019 -20. 

(vi) Reference is also invited to this office letter of even number 708 dated 18.05.2020 
issued by the Deputy Commissioner (Hqrs. Anti-Evasion Unit) on the same matter 
(copy enclosed) 

If you fail to obey to this Summons and intentionally omit to attend to give ev idence or 
make statements and/ or to produce the documents and things, you will be liable to be punished 
under the provisions of Section 174-175 of the I.P.C., 1860. 

Given und.~ -•-_.hand and seal on this 121h day of June, 2020. 
~!>~ 

~if'~Go0<t,,,r,, ~ . b,/4/ 

f' ' \~ ~r,'j.f'f~'lv 
1 

0 
-~ ~ (Hauze! Daniei anlel 

-~ • " ~ =!i , Superintende~ ~Ul; ., .,,,.. Ji' ... -gt;!""ll.'1_ ~-
:%,~~ ~" ~ l • E-.,a~ion) 
~~'flbH • • • -~aie~O\ ~~~ Note: Under su ction of Section 70 of the CGST Act, 2D17_, the a~r\~tl~~\~ ~~ iat-

'judicial proceeding_' wit~in the meaning of S~ct1on 193 an1i ~~~~1o~a~~\vidence for t~~~or.~fy.j 
according to which intentwnally giving false _evid~nce: fa~ec~·on ~93 of the Indian Penal C&l~SiIB1'1~nd 
used in these proceedings 1s an offence punts~a e unt . er to t~e officer sitting in these proceedings is an 
intentionally offering insult, or causing any i~ter~up 1 ~~ de 1860 (45 of 1860). 
offence punishable under Section 228 of the Indian ena O • 

Scanned with CamScanner 
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Annexure R17/ 14

S/d 
True Copy

I 

j 

'--" 

GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

Reminder 

N o.DMR/MM/768/2018/Pt-II/ Vol-IV /269 Dated Shillong, the 16.07.2020. 

M/s Green Valley Industries Ltd. 
Nongsning, P.O-Chiehruphi 
East Jaintia Hills District 

Sub:- Payment of Royalty, MEPRF on illegally source coal. 

Sir/Madam, 

In continuation to our earlier letter No.DMR/MM/768/2018/Pt-II/ Vol-IV/192 

dt. 19.02.2020 on the subject cited above, you are directe to make the necessary payment of 

Royalty, MEPRF on illegally source coal within a 

which necessary action as per law will be initiated. 

Submitted for your information and 

Enclo: As above 

-----,~'iinl:d;;ll;~e2mbhavi, IAS) 
Director o Mineral Resources 1 Megh laya :::Shillong. 

MemoNo.DMR/MM/768/2018/Pt-II/ Vol-IV/269 -A 

Copy to :-

1. The Chief Secretary to the Govt. of Meghalaya, Mining & Geology Department ~or 

kind information. 

2. The Member Secretary, Hon'ble NGT Committee for kind information of the Hon ' ble 

Chairman and Hon ' ble Members of the NGT Committee. 

3. The Secretary to the Govt. of Meghalaya, Mining & Geology Department for kind 

information. 

/~✓ 
Director of Mineral Resources 

Meghalaya :: :Shillong. 

• 
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Annexure R17/ 15

Green Valliey Industries Limited 

No. GVIL/DM0/2/2020/06 

To, 
The Divisional Mining Officer 
Jowai, Meghalaya - 793210 

CIN NO. U26942ML2007PLC008273 

Sub: Submission of Monthly Data August 2020. 

Dear Sir, 

ll•h September, 2020 

We would like to submit our monthly statement fo r the month of Aug-2020. You are requested to 
kindly accept and acknowledge the same. 

Thanking you, 

Yours faithfully 
For Green V::i!liey Ind ._JJ;,,J.,...'4-!. 

\w/ 
~al \ 

Paw Kumar Joshi 
(AVP : Comme rcial 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road. Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 I 83 / 84 
Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071, T +91 33 22827367 I 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 

• 
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Point a 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Thermal Plant for the Month of Aug-2020 

Name of the Company: Green Va lliey Industries Ltd 

Month 
Clinker Produced in 

Mt Power produced in Mw 

Aug-20 36,039.30 NA 

-
--~\ND Us,,.~ 

:::: . ~ 
~ Me~ 1\ap r: 

~ ~ct' O'~ • (°>,,,_-...; 

• 
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Point b 

Data on Quantity of Coal consumed and purchased by cement plants and 

Therma l Plants for the Month of Aug - 2020 

Name of the Company: Green Valliey Industries Limited 

Coal 
Coal Purchase in MT 

Month consumed 

in MT 
From With From Total 

in the outside the Purchased 
state state in Mt 

Aug-20 3,530.18 - 3,724.75 3,724.75 

note; need to verify the legal source of source of coal procured by cemen-

• 
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TRUE COPY

Point d 

Statement of cement produced and power generated and quantity of coal used 

For the Month Of Aug 2020 

Name of the Company: Green Valliey Industries Ltd 

Quantity 

Cement Clinker of coa l Power 

Month Produced in Produced Used in generated 

Mt in Mt clinker in Mw 
produced 

Mt 

Aug-20 32,602.00 36,039.30 3,530.18 NA 

Quantity 

of coal 

Used in 

power 

generatio 

n in Mt 

NA 

Alternate 

fuel in Mt 

1,337.81 

note; need to verify the legal source of source of coal procured by cement plant 

• 
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SI. 
no 

5 

Reminder 

GOVERNMENT OF MEGHALAYA 
OFFICE OF THE SUPERINTEN ENT OF TAXES, EAST JAINTIA HILLS, KHLIEHRIAT. 

NO.KHL/ST / fl/OJ l ·dl. r/ £0-19-: J?l!J q Dated Khliehriat, the 23rd September, 2020. 

Show Cause Notice 

T?, ~ 
~ M/S. Green Valley Industries Ltd 

Nongsning, Easrjaintia Hills Ditrict 

Subject:- Realisation of VAT & GST on illegal coal used as per the fifth Interim Report on 

Resource (Coal) Audit of cement Industries and thermal power plant in Megha/aya. 

Ref:- No. KHL/ST /NGT-25/2019-20/1125 Dated 13.03.2020. 

With reference to the subject cited above and as per the recommendation at para 

3.2.1.3 of the Fifth Interim Report of the Independent Committee on Resource (Coal) Audit of 

cement Industries and Thermal power plants in Meghalaya submitted to the Honourable National 

Green Tribunal, Principal Bench, New Delhi on 02.12.2019. You are hereby reminded again to show 

cause in writing to the office of t~e undersigned on or before 20th October, 2020, as to why you 

should not pay VAT and GST on the illegal Coal used by your Company as mentioned below:-

VAT period from 2014 to GST period from 01.07.2017 
Total VAT And GST 

30.06.2017 to 2019 

Names of 
Items Total VAT@ RS. Total GST@ RS. Total MT Total VAT & GST 

Plants Total MT 400 as 
Total MT 

400 as under @ RS. 400 as 
under VAT recommended 

under 
recommended VAT and recommended 

by Fifth Report 
GST 

by Fifth Report GST by Fifth Report 

M/S Green Gap between 

Valley coal required 
32212 ' 12,884,900 45324 ' 18,129,500 77536 ' 31,014,400 Industries and coal 

Ltd procured 

Failure to reply on the above date Exparte action will be taken. 

Yours faithfully, 

Superin$ o~ es 

East Jaintia4tills,t'Kh1Tehrta1. 
,, 

Memo. No. KHL/ST/ Dated Khliehriat, the 23rd SepM~;'2020. 
Copy to: 

1. Commissioner of Taxes, Meghalaya, Shillong for favour of your information. 

(Shri H. Efoeng) 

Superintendent of Taxes 

East Jaintia Hills, Khliehriat 
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Annexure R17/ 16

S/d 
True Copy

SI. 
no 

5 

Reminder 

GOVERNMENT OF MEGHALAYA 
OFFICE OF THE SUPERINTEN ENT OF TAXES, EAST JAINTIA HILLS, KHLIEHRIAT. 

NO.KHL/ST / fVOJ 'j -~ r1 £0-19-:~ q Dated Khliehriat, the 23rd September, 2020. 

Show Cause Notice 

T? I --------

~ M/5. Green Valley Industries Ltd 

Subject:-

Ref:-

Nongsning, Ea s]-jaintia Hills Ditrict 

Realisation of VAT & GST on illegal coal used as per the fifth Interim Report on 

Resource (Coal} Audit of cement Industries and thermal power plant in Meghalaya. 

No.KHL/ST /NGT-25/2019-20/1125 Dated 13.03.2020. 

With reference to the subject cited above and as per the recommendation at para 

3.2 .1.3 of the Fifth Interim Report of the Independent Committee on Resource (Coal) Audit of 

cement Industries and Thermal power plants in Meghalaya submitted to the Honourable National 

Green Tribunal, Principal Bench, New Delhi on 02 .12.2019. You are hereby reminded again to show 

cause in writing to the office of t~e undersigned on or before 20th October, 2020, as to why you 

should not pay VAT and GST on the illegal Coal used by your Company as mentioned below:-

VAT period from 2014 to GST period from 01.07.2017 Total VAT And GST 
30.06.2017 to 2019 

Names of 
Items Total VAT@ RS. Total GST@ RS. Total MT 

Plants Total MT 400 as 
Total MT 

400 as under 
underVAT recommended 

under 
recommended VAT and 

by Fifth Report 
GST 

by Fifth Report GST 

M/S Green Gap between 

Valley coal required 
32212 ={ 

Industries and coal 
12,884,900 45324 ={ 18,129,500 77536 

Ltd procured 

Failure to reply on the above date Exparte action will be taken. 

Memo. No. KHL/ST / 

Copy to : 

Yours faithfully, 

1. Commissioner of Taxes, Meghalaya, Shillong for favour of your information. 

(Shri H. Ey{ieng) 

Superintendent of Taxes 

East Jaifitia Hills, Khliehriat 

Total VAT & GST 
@ RS. 400 as 

recommended 
by Fifth Report 

={ 31,014,400 
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Annexure R17/ 1710/20/2020 DIN Utility • Document ldenlification Number 

D &,._c.-_~ \sQ..~ \I\'\\ Sc...\ \N'II \ O:i.... \~o:i...c-:i.1..-\ ~'\S t)a-,.\;~·- :l.$) . ~ Cl . '.l._o'J,.~ 

/ 
CBIC-DIN-202010DEE300001RC4F3 

l<--,. ,/"1/" 
1/ SUMMONS 

[un ·on 70 of the Central Goods and Services Tax Act, 2017] 

To. 

Green Valliey Industries Limited 

N•.:>ngs!'ling Elaka. Sutunga- Ea:;t Jaint ia 
Hills-793210, Meghalaya 

W HEREAS, I, DEBAJYOTI BHATTACHARJEE am making inquiry in connection with 

tax payment under the Central Goods and Services Tax Act, 2017. 

AND WHEREAS, I consider your attendance necessary to 
(a) g ive evidence and/ or 
(b) produce documents or things of t he following description in your possession or 

under your cont1'ol: 
1. Details of payments made to Govt. of Jvleghalaya for mining lease/licence, 
royalty etc for F.Y 2016-17 to 2020-21 (Up to Aug.2020) in the prescribed 
format as sought for vide this office letter of even No. 296 dated 16.09.2020. 

2. Copy of demand notice, if any, issued to M/s Green Valliey Industries ltd by 
Government of Jvleghalaya in compliance to the 5th interim. report of the 
Independent Committee on Resource (Coal) Audit of Cement Industries etc. 
dated 02.12.2019 for utilizing 77,536 MT of illegally procured coal. 

3. As mentioned in Annexure A attached 

NOW, THEREFORE, in exercise of powers vested in me under Section 70 of the Central 
Goods and Service Tax Act. 2017 I do hereby summon you to appear before me in 
person on 02/11/2020 at 11:0:AM at the o·ffice of 

DGGI, Shillong Regional Unit, Old Arunachal Pradesh Secretariat, Shillong-793001 

Inquiry as aforesaid is deemed to be a judicial proceeding w ithin t he meaning of 
section 193 and section 228 of the Indian Penal Code. 1860 (45 of 1860) and non­
complinace of Lhis summon is an offence punishable unrler Section 17 4 & 175 of the 
Indian Penal Code. 1860. 
Given under my hand and seal of office t o-day the 20 day of October , 2020 at 

SHILLONG 

Name : DEBAJYOTI BHATTACHARJEE 

Signalure ; f'1;j , ~~ 
D . . '?-0\'~\?-n-o - . 

~~"~ .. -~-----

"-

es1gnat1on : 
Superintendent/ Appraiser/ Senior Intelligence Officer 

hllps://www.cblcddm.gov.inlMISIDRNl reportlCGST _ GcnoraleORN _ Summon 

• 

1/2 
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CBIC-DI N-202010DEE300001 RC4F3 

SUMMONS 

[under Section 70 of the Central Goods and Services Tax Act, 2017) 

To, 

Green Valliey Industries Lim ited 

Nongsning Elaka, Sutunga- East Jaintia Hills-793210, Meghalaya 

Annexure-A 

1. Copy of stay order, if any, against the NGT Principal Bench New 

Delhi's Order dated 17.01.2020 in O.A. No. ll0{THC)/2012. 

2. Deta ils of GST pa id on Royalty amounting to Rs. 78.80 Lakh made 

to Government of Meghalaya on 1.62 Lakh M.T of slate. 

3. Copy of Techno Economic Feasibility Report (TEFR) prepared by 

Holtec Consulting Private Limited and details of payments made to 

the party for the same. 

Name : DEBAJYOTI BHATTACHARJEE 

~.~~)~ ,_.,, - - -- - $ignat iJrel:~ 

Designation : 

Superintendent/ Appraiser/ Sen ior Intelligence Officer 

• 
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Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

Date: 28.10.2020 

The Director of Mineral Resources 

Government of Meghalaya 

Directorate of Mineral Resources 

Risa Colony, Maiki, Shillong 

Meghalaya – 793014 

Sub:  Payment of royalty and contribution to MEPRF on alleged illegality 

sourced coal 

Ref.: Letter No. DMR/MM/768/2018/Pt-II/Vol-IV/192 dated 19.02.2020 

and letter No. DMR/MM/768/Pt-II/Vol-IV/269 dated 16.07.2020 

Respected Sir, 

M/s Green Valliey Industries Ltd. (“the Company”) is in receipt of your 

letter dated 19.02.2020 and the related letter dated 16.07.2020 referenced 

hereinabove with respect to the payment of royalty and contribution to 

Meghalaya Environment Protection and Restoration Fund (“MEPRF”) on 

illegally sourced coal. 

At the outset, kindly permit us to most sincerely reiterate that the Company 

has not undertaken any illegal mining activity. The Company has been 

regularly paying the royalty on all the coal muslate (also referred to as 

‘slate’) that it has used over the years. 

Annexure R17/18 (Colly)
306
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The Company would therefore like to submit that it is not liable to make 

payment of the demand for the following reasons: 

a. The Company has never been involved in any legal mining of coal

or muslate and the same has been clearly recorded in the fifth interim

report of the Independent Committee on Resource (Coal) Audit of

Cement Industries and Thermal Power Plants in Meghalaya (“the

Committee”) dated 02.12.2019 at point 2.2.18 (ix) wherein the

Central Pollution Control Board (“CPCB”) has stated that the

cement industry are not involved in illegal mining of coal or slate

Documentary evidence was furnished before the Committee

wrongly concluded that the Company has undertaken illegal mining

of 77,536 MT of coal holding the Company liable for payment of

Rs. 12.096 crore.

b. Further the company has been paying the royalty in terms of Rule

29 of the Meghalaya minor Mineral Concession Rules 2016

(“MMMCR 2016”) before which the royalty was being collected in

the autonomous district under the powers granted through the

Executive Order no. TAD/FR/22/55. The same has also been

recorded in the fifth interim report of the committee dated

02.12.2019. A copy of the challans highlighting the amount of

royalty paid by the Company under the MMMCR 2016 is annexed

herewith and marked as ANNEXURE A.
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c. It is pertinent to note that the Company has primarily been using coal

as a fuel and therefore the use of muslates / late as an alternative fuel

resource is very less. The fuel consumption of the Company for the

duration between 2014-15 and 2018-19 is Coal – 2,23,507 MT &

Alternate Fuel – 1,47,748 MT respectively.

It is pertinent to note that the Hon’ble Supreme Court has held in the 

case of State of Meghalaya v. All Dimasa Students Union Dima-

Hasao District Committee & Ors. [Civil Appeal No. 10720/2018 

vide judgment dated 03.07.2019) that the coal produced in the State 

except for the coal seized in illegal transportation is vested with the 

concerned land owner. Therefore, coal obtained cannot be treated as 

illegal on the ground of the non grant of mining lease for the same. 

d. The Company is an environmentally conscious, law-abiding entity

and has been operating with all the relevant consents and clearances.

The Company, has also been submitting its compliance reports

regularly to the concerned authorities.

We would like to further draw your kind attention to the order of NGT 

dated 09.01.2020 (which was uploaded on 17.01.2020) in O.A. No. 110 

(THC) of 2012 by which the Fifth Interim Report of the Committee dated 

02.12.2019 was accepted. As you would know, this order of the Hon’ble 

NGT has been challenged before the Hon’ble Supreme court of India and 

therefore the matter is sub-judice. 

We would therefore request your office to kindly withdraw letter no. 

DMR/MM/768/2018/pt-II/Vol-IV/192 dated 19.02.2020 and letter No. 
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DMR/MM/768/pt-II/Vol-IV/269 dated 16.07.2020, which was a reminder 

to the letter dated 19.02.2020 for the aforesaid reasons and not initiate any 

coercive steps against the Company. As stated above, the Company has 

never undertaken any illegal mining activity and is therefore not able to 

pay any further royalty over and above what has already been paid as 

royalty by the Company. 

Thanking you, 

Yours faithfully 

For Green Valliey Industries Limited 

Sd/- 

(Authorized Signatory) 

Encl: As above 

Copy to: 

1. Government of Meghalaya, Office of the Superintendent of Taxes,

East Jaintia Hills, Khliehriat, Khliehriat West (Moolyngkut), East

Jaintia Hills District – 793200

2. Chief Secretary to the Govt. of Meghalaya, Mining & Geology

Department

3. The Secretary to the Govt. of Meghalaya, Mining & Geology

Department
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Meghalaya Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya Chalan No. 6269 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
12333.77 MT  
FY 2016-17 

5,55,020 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Five Lakh Fifty Five Thousand Twenty Only 
SEAL OF: PAY CASH/TRANSFER 

Signature                                                                                29 Jun 2019 
SENIOR MANAGER 

Date: 28.06.2019                                                    UNITED BANK OF INDIA 
JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6270 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
26141.27 MT 
FY 2015-16 

11,76,357 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Eleven Lakh Seventy Six Thousand Three Hundred Fifty 
Seven  SEAL OF: PAY CASH/TRANSFER 
Signature 29 Jun 2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6271 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
28818.3 MT  
FY 2014-15 

12,96,824 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Twelve Lakh Ninety Six Thousand Eight Hundred Twenty 
Four  SEAL OF: PAY CASH/TRANSFER 
Signature 29 Jun .2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Meghalaya Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6781 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
39833.15 MT  
FY 2017-18 

17,92,492 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Seventeen Lakh Ninety Two Thousand Four Hundred Ninety 
Two Only   SEAL OF: PAY CASH/TRANSFER 
Signature 05 Jul 2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6782 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
44780.25 MT 
FY 2018-19 

From 
01.04.2018 to 
23.01.2019 

20,15,113 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Twenty Lakh Fifteen Thousand One Hundred Thirteen Only
SEAL OF: PAY CASH/TRANSFER 

Signature                                                                                05 Jul 2019 
SENIOR MANAGER 

Date: 28.06.2019                                                    UNITED BANK OF INDIA 
JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6783 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
10445.43 MT  
FY 2018-19 
From 24.01.19 
to 31.03.19 

10,44,543 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Ten Lakh Forty Four Thousand Five Hundred Forty Three 
Only SEAL OF: PAY CASH/TRANSFER 
Signature 05 Jul 2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 

sd/
TRUE COPY
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Green Valliey l_ndustries Limited 
CIN NO. U26942ML2007PLC008273 

Date: 28 .10.2020 

The Directo r of Mineral Resources 

Government of Meghal_aya 

Di recto rate of Mi nera I Resources 

Risa Colony, Malki, Shillong, 

Meghalaya - 793014 

Sub: Payment of royalty and contribut ion to MEPRF on alleged illega lly sourced coal 

Ref: Letter No. DMR/ MM/768/2018/Pt- ll/Vol-lV/192 dated 19.02 202 Q an d Lett er No. 

DMR/MM/768/2018/ Pt--II /Vol-lV/269 dated 16.07.202_0 

Respected Sir, 

M/s Green Valliey Industries Ltd. ("the Company") is in receipt of your lette r dated 19'02 2Cl20 

and the related reminder letter dated 16 07 2020 referenced hereiriabove wi th re'.,PeC' :c , , •· 

payment of royalty and contribut ion to Meghalaya Environment Protection and Restorat ion 

Fund ("MEPRF") on illegal ly sourced coal. 

, . r.\ Mineta\ . . . . ~ .,·-:-· . 
_1 \ni 01(eC~ _i:'h$n~~get, kind ly permit us to most sincerely re ite rate that the L;:;Jf111Jar v_ ! c., r ., 

o~~ .~~ ✓ 
ReSources,~9 undertaken any illegal mining activ ity. The Company has been regu lar ly payi ng_the roy;1 r, l " • :-·-, e, .s, 

all the coal and muslate (also referred to as 1slate') that it has used over the yea rs 

The Company would therefore like to submit that it is no t lia ble to make payrc)cr,L ./ tic 

demand for t he fol lowing reasons: 

.. \ . 

. . . . ,'i:-"( IND (j 
a. The Company has never been involved Iri any illegal m InIng of coa l or m uslate and t r, , v tS'..>-

same has been clearly recorded ,n t~h Interim Report of the lndepend ',[ laya\~} 

- --...- GROUP :,,>, J,,..,,; 
-.;yD ·<>?'" 

Guwahati Office: 4th Floor, LB Plaza , G.S. Road , Bhangagarh, Guwahati-781 005 , T +91 361 2465481 / 82 /'83_f:':..8'4--"'/ 
Regd. Office & Plant: Viii. Nongsning , P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1 , Lord Sinha Road , Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 
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Committee on Resource (Coa l) Audit of Cement Industries and Thermal Power Plants 

in Meghalaya ("the Committee") dated 02 .12.2019 at point 2.2.18 (ix) where in the 

Central Pol lution Control Board ("CPCB" ) has stated that the cement industries are not 

involved in illegal mining of coar or slate. Documentary evidence was fu rnished be fore 

the Committee tha t the fue l/ alternat ive fu el resou rce are procu red after payment of 

royalty. The Committee wrongly concluded t hat the Com pany has undertaken ill ega l 

mining of 77,53_6 MT of coal ho lding the Company liable for paymen t of Rs. 12.096 

crore. 

b. Further, the Company has been paying he royalty in terms of Ru le 29 of the Meghalaya 

Minor M ineral Concession Rules 2016 ("MMMCR 2016") before which the roya lty was 

being collected in the au·tonomous district under the powers gra nted through the 

Executive Order no. TAD/ FR/22/55. The same has also been recorded 1n the Fifth 

Interim Report of the Committee dated 02.12.2019. A copy of the c allans highlighting 

the amount of royal ty paid by t he Company under the MMMCR 20 16 is annexed 

herewith and marked as ANN EXUR E A. 

c. It is pertinent to note that t he Company has pri marily been using coal as a fue l and 

therefore the use of Muslate / sla te as an al te rnative fuel resource is very less The fue l ,., 

consumpt ion of the Company fo r the durat ion between 2014-15 and 2018-19 is Coal -

2,23,507 MT & Alternate Fuel - 1,4 7,748 MT respective ly. 

It is pertinent to note that the Hon'b le Supreme Court has held in the case of Sta te of 

M eghalaya V All Dimasa Students Union, Dima-Hosoo Dis trict Comm ittee & Ors. (Civil 

Appeal No. 10720/ 2018 vi de Ju dgment dated 03.07 2019) that the coal produced in he 

State except for t he coa l se ized in illegal transportat ion is vested w ith the concerneo 

land owner. Therefore, coal obtained ca nnot be treated as il lega l on t he ground of non­

grant of mining lease for the same. 

d. The Company is an environmenta lly conscious, law-abiding entity and has been 

operat ing with all the re levant consents and clearances. The Company has also been 

submitting its compliance reports regu larl y to the concerned authorit ies. 

• 
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We would like to further draw your kind attention to the order of the NGT dated 09 .01.2020 

(wh ich was uploaded on 17.01.2020) in OA No. 110 (THC) of 2012 by whi ch t he Fi fth Interim 

Report of the Committee dated 02 .12:2019 wa s accepted . As you wou ld know, this order of 

the Hon 'ble NGT has bee n cha llenged before the Hon 'ble Supreme Court of India and there fo re 

the matter is sub-judi ce. 

We would therefo re requ est you r office to kindly withdraw lett er no . DMR/ MM/ 768/2018/Pt ­

ll/Vol - lV/192 dated 19.02.2020 and let ter no. DMR/ MM/768/ 2018/ Pt --ll/Vol-lV/2 69 dated 

16.07.2020, which was a reminder to t he letter dated 19.02.2020 for t he aforesaid reason s 

and not initiate any coercive steps against t he Company. As stated above, the Company has 

never undertaken any il lega l mining act ivi t y and is therefore not lia ble to pay any fu rther· 

royalty over and above wh at has alrea dy been pa id as royalty by t he Compa ny 

Than ki ng You, 

Yours Sincerely, 

For Green Vall1ey lndu 

\v1/ , ·~ ~,\ ' ') 
(Aut d Signato ry) ~ * .,..,.. ' 

Encl : As above 

Copy t o: 

1. Gove rnment of M eghalaya, Office of the Superintend ent of Taxes, Ea st Ja1nt1a Hill s, 

Khliehriat, Khliehr ia t West (Mool yngkut ), East Ja inti a Hil ls District - 793 200 

2. Chief Secretary to t he Govt . of Megha laya, M ining & Geology Depa rtment 

3. The Secretary t o the Govt . of M egha laya, Min ing & Geology Department 
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Annexure R17/19

sd/
TRUE COPY

Green Valliey Industries Limited 
CIN NO .. U26942ML2007PLC008273 

Date: 02.11 .2020 

The Superintendent/ Appraiser/ Senior Intelligence officer 
DGGI, SRU Shillong, 
Old Arunachal Pradesh Secretariat Building, 
Near Anjalee Petrol Pump, 
Shillong - 793 001 

Sub: Issue of Summon u/s 70 of CGST Act'2017 in connection with tax 
payments 

Dear Sir, 

We are in receipt of your abovesaiid Summons dated 20.10.2020 by speed post 
asking us to submit certain documents and appear before you on 02.11 .2020. Your 
letter dated 20.10.2020 was delivered to us on 28.10.2020. 

Due to ongoing Covid-19 pandemic we are taking all precautionary measures and 
working with very few numbers of employees. 

We therefore request your good office to please give us a time of 30 days to compile 
the data and submit to your good offi,ce. 

Thanking you, 
For Green Valliey Industries Ltd. 

(Authorised Signatory) 

qN,· '•1! 
Oirecfo•·i· 

Guwahati Office: 4th Floor. LB Plaza, G.S. Road , Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 I 83 I 84 
Regd. Office & Plant: Viii. Nongsning, P.O. Chi,ehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Hoad, Kolkata-700 071 , T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 
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Annexure R17/ 20

sd/
TRUE COPY

GOVERNMENT OF MEGHALA YA 

DIRECTORATE OF MINERAL R ESOURCES 

"-... SHILLONG. 

No.DMR/MM/768/2018/Pt-ll/ Vol-IV/427 

~ M/s Green Valley Industries Ltd. 

Nongsning. P.O-Chiehruphi 

Dated Shillong, the 2020. 

East Jaintia Hills District -- "'.t9 ~ l. t? 0 

Sub:- Show cause notice 

Sir/Madam. 

Resource (coal) audit of Cement industries and Thermal Power Plants in 

Meghalaya was conducted for the period 2014-15 to 20 I 8-19 by Independent committee 

constituted by Hon 'ble National. Green Tribunal vide order dated 31.08.2018 in OA No. 

I I0(THC)/2012. The Fifth Interim Report containing the findings of the committee was 

submitted by independent committee to the Hon'ble National Green Tribunal. The Hon 'ble 

National Green Tribunal vide order dated 17.01.2020 in OA No. II0(THC)/20 12 accepted 

the recommendation of the Independent Committee and held that Green Valley Industries Ltd 

has utilsed 77,536 MT of illegal coal during the period of 2014-15. 20 15-16, 2016-1 7, 2017-

18 and 2018-19. You have violated the provisions of sub-section (I) and sub-section (IA) 

Section 4 of the Mines and Minerals (Development & Regulation) Act. 1957. 

Therefore, you are directed 10 provide explanation as to why the case 

should not be registered against you under the sub-section ( I) of Section 21 of the Mines and 

Minerals (Development & Regulation) Act, 1957. 

Your explanation shall reach to the 01 ice of the undersigned within one 

week from the date of receipt of this notice. 

avi, IAS) 

Director o Mineral Resources l 1egh laya :::Shillong. 

Memo. No.DMR/MM/768/2018/Pt-Il/ Vol-IV/427-A Dated Shillong, the -;. 11 • 2020. 

Copy to:-

1. The Secretary to the Govt. of Meghalaya, Mining & Geology Department for kind 

information. 
2. The Divisional Mining Officer, Jowai for information and necessary action. 

( 
~u/" 

Director of Mineral Resources 

Megha!aya :::Shillong. 
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Green Valliey Industries Limited 
GIN NO.: U26942ML2007PLC008273 

The Director of Mineral Resources 

Government of Meghalaya 
Directorate of Mineral Resources 
Risa Colony, Malki, Shillong, Meghalaya - 793014 

Sub: Show Cause Notice. 

Date: 23.11.2020 

Ref: Letter No. DMR/MM/768/2018/Pt-llNol-lV/427 dated 03.11.2020 � ½� 
'"'�e\

�

� c,\ • •�\Q(\.g " Al ➔ 

(j,�ec\O $'N / � ri'f,v· 
Respected Sir, o\ �e n\\��'1

'<>
' ",4; �\ �' (fo,ce �• \}.e-:., ' 1l'

�o�\ 

M/s Green Valliey Industries Ltd. ("the Company") is in receipt of your show cause notice 
dated 03.11.2020 (received on 18.11.2020) referenced hereinabove with respect to 
initiation of case under Section 21 (1) of Mines and Minerals (Development & 
Regulation) Act 1957 based on the conclusion arrived at by the Independent Committee 
formed by the Hon'ble National Green Tribunal in O.A. No. 110 (THC)/2012 that the 
Company has undertaken illegal miriing of 77,536 MT of coal during the period of 2014-

... 
15, 2015-16,2016-17, 2017-18, and 2018-19. 

The Company has already submitted a detailed reply dated28.10.2020 in response to 
Letter No. DMR/MM/768/2018/Pt-llNol-lV/192 dated 19.02.2020 and Letter No. 
DMR/MM/768/2018/Pt--llNol-lV/269 dated 16.07.2020 received by your office on 
29.10.2020, the contents of which may be read along with this letter as a reply to the 
show cause notice dated 03.11.2020. 

At the outset, kindly permit us to most sincerely reiterate that the Company has not 
undertaken any illegal mining activity. The Company has been diligently paying the 
royalty on all the coal and muslate (also referred to as 'slate') that it has used over the 
years.The Company would therefore like to respectfully submit that it is not liable to 

� 
make any further payment for the following reasons: { a_,,� ,pi(, •

•�(;c. tl-� o-0 ,µ) 
�.ft� �,-, 

� 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 
Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 

•

Annexure R17/21

327
6427



a. The Company has never been involved in any illegal mining of coal or muslate 

and the same has been clearly recorded in the Fifth Interim Report of the 

Independent Committee on Resource (Coal) Audit of Cement Industries and 

Thermal Power Plants in Meghalaya ("the Committee") dated 02.12.2019 at point 

2.2.18 (ix) wherein the Central Pollution Control Board ("CPCB") has stated that 

the cement industries are not involved in illegal mining of coal or slate. 

Documentary evidence was furnished before the Committee that the fuel/ 

alternative fuel resource are procured after payment of royalty. The Committee 

wrongly concluded that the Company has undertaken illegal mining of 77,536 MT 

of coal holding the Company liable for payment of Rs. 12.096 crore. 

b. Further, the Company h·as been paying the royalty in terms of Rule 29 of the 

Meghalaya Minor Mineral Concession Rules 2016 ("MMMCR 2016") before which 

the royalty was being collected in the autonomous district under the powers 

granted through the Executive Order no. TAD/FR/22/55. The same has also been 

recorded in the Fifth Interim Report of the Committee dated 02.12.2019. A copy 

of the challans highlighting the amount of royalty paid by the Company under the 

MMMCR 2016 has already been annexed with the reply dated 28.10.2020 

however the same is being annexed herewith and marked as ANNEXURE A. 

c . . It is pertinent to note that the Company has primarily been using coal as a fuel 

and therefore the use of Muslate / slate as an alternative fuel resource is very 

less. The fuel consumption of the Company for the duration between 2014-·15 

and 2018-19 is Coal - 2,23,507 MT & Alternate Fuel - 1,47,748 MT respectively. 

It is pertinent to note that the Hon'ble Supreme Court has held in the case of 

State of Meghalaya v. All Dimasa Students Union, Dima-Hasao District 

Committee & Ors. (Civil Appeal No. 10720/2018 vide judgment dated 

03.07.2019) that the coal produced in the State except for the coal seized in 

illegal transportation is vested with the concerned land owner. Therefore coal 

obtained cannot be treated as illegal on the ground of non-grant of mining lease 

for the same. 

• 

328
6428



S/d 
True Copy

d. The Company is an environmentally conscious, law-abiding entity and has been 

operating with all the relevant consents and clearances. The Company has also 

been submitting its compliance reports regularly to the concerned authorities. 

Since the Company has been paying the royalty in terms of Rule 29 of the Meghalaya 

Minor Mineral Concession Rules 2016 ("MMMCR 2016") and there has been no illegal 

mining undertaken by the Company, hence the provisions of Section 4 (1) and Section 

4(1 A) of the Mines and Minerals (Development & Regulation) Act 1957 have not been 

violated by the Company to attract penalties under Section 21 (1) of the Mines and 

Minerals (Development & Regulation) Act 1957. 

We would like to further inform you that the order of the NGT dated 09.01 .2020 

(uploaded on 17.01.2020) in O.A. No. 110 (THC) of 2012 by which the Fifth Interim 

Report of the Committee dated 02.12.2019 was accepted , has been challenged before 

the Hon'ble Supreme Court of India and therefore the matter is sub-judice. Therefore, 

any action taken in light of the Fifth Interim Report of the Committee may cause hardship 

and grave injustice to the Company during the pendency of the matter and before the 

issue is resolved by the Hon'ble Supreme Court. 

We would therefore request your office to kindly withdraw Letter No. 

DMR/MM/768/2018/Pt-llNol-lV/427 dated 03.11.2020, fo r the aforesaid reasons ,.md not 

initiate any coercive steps against the Company. As stated above, the Company has 

never undertaken any illegal mining · activity and therefore no action should be taken 

against the Company under Section 21 (1) of the Mines and Minerals (Development & 

Regulation) Act, 1957. 

Thanking You, 

Yours Sincerely, 

i,Nlff ~f'LE,fly ';'~ J~ 4.~Mi~'i Ltd . 

L~ ~ 
(Authorizei~~ r~ 

Encl: As above 

Copy to:-

1. The Secretary to the Govt. of Meghalaya, Mining & Geology Department 

2. The Divisional Mining Officer, Jowai 
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Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

Date: 02.12.2020 

To, 

The Superintendent / Appraiser / Senior Intelligence Officer 

DGGI, SRU Shillong 

Old Arunachal Pradesh Secretariat Building 

Near Anjalee Petrol Pump 

Shillong – 793001 

Ref.: Out Letter dated 02.11.2020 

This is with reference to our above said letter in response to your summons 

dated 20.10.2020 received by us on 28.0.2020, we would like to state as 

under: 

1) Details of payments made to Government of Meghalaya for Mining

lease/license, royalty etc. for FY 2016-17 to 2020-21 (upto Aug 20)

in the prescribed format as sought for vide your letter no. 296 dated

16.09.2020 is attached herewith in separate sheet marked

“Annexure-1)

2) Copy of demand notice issued to us by the Director of Mineral

Resources, Shillong dated 19.02.2020 along with our reply dated

28.10.2020 is attached herewith collectively marked “Annexure-2”.

3) Details of GST paid on Royalty amounting to Rs. 78.80 lacs made

to Government of Meghalaya on 1.62 lakh MT of Slate is attached

herewith in separate sheet marked “Annexure-3”.

Annexure R17/22
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Thanking You,  

For Green Valliey Industries Limited. 

Sd/- 

(Authorised Signatory)  

Encl: As above 
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S. 
No 

F.Y. Mineral/Fuel Date of 
payment 

Payment made 
in respect of or 
on account of 
Royalty / DMF 
/ MEPRF / 
NMET / Cess / 
MMMRf / 
Mining Licence 
/ Lease / 
Reconnaissance 
Permit / 
Prospecting 
Licence / Quary 
Permit / Dead 
Rent / or Any 
other payment 
(please specify) 

Challan 
No. vide 
which 
payment 
made 

Amount paid Quantity 
of 
Mineral / 
Fuel for 
which 
payment 
made 

UOM Amount 
of 
Service 
Tax 
paid on 
such 
amount 
paid to 
state 
Govt. if 
any 

Amount 
of VAT 
on such 
amount 
paid to 
State 
Govt., if 
any 

Amount of 
GST on 
such 
amount 
paid to 
State Govt., 
if any 

1 2017-18 Lime Stone 08.08.2017 Royalty 10061 1,20,00,000.00 150000 MT - - 6,00,000 
2 2017-18 Lime Stone 08.08.2017 Cess 10060 90,00,000 150000 MT - - 4,50,000 
3 2017-18 Lime Stone 09.11.2017 Royalty 17268 80,00,000 150000 MT - - 4,00,000 
4 2017-18 Lime Stone 09.11.2017 Cess 17269 60,00,000 100000 MT - - 3,00,000 
5 - Lime Stone 22.11.2017 Appl. fees for 

mining lease 
17640 24,450 - - - - - 

6 - Lime Stone 22.11.2017 Appl. fees for 
mining lease 

17639 53,550 - - - - - 

7 - Lime Stone 22.11.2017 Appl. fees for 
mining lease 

17641 2,22,900 - - - - - 

8 2017-18 Lime Stone 06.02.2018 Royalty 17398 40,00,000 50000 MT - - 2,00,000 
9 2017-18 Lime Stone 06.02.2018 Cess 17401 30,00,000 50000 MT - - 1,50,000 
10 2017-18 Lime Stone 23.03.2018 Royalty 17393 40,00,000 50000 MT - - 2,00,000 
11 2017-18 Lime Stone 23.03.2018 Cess 17402 30,00,000 50000 MT - - 2,00,000 
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12 2017-18 Lime Stone 23.03.2018 Royalty 17397 40,00,000 50000 MT - - 2,00,000 
13 2017-18 Lime Stone 23.03.2018 Cess 17405 30,00,000 50000 MT - - 2,00,000 
14 2017-18 Lime Stone 18.01.2019 Cess 23692 21,00,000 35000 MT - - 3,78,000 
15 2017-18 Lime Stone 18.01.2019 Royalty 23691 28,00,000 35000 MT - - 5,04,000 
16 2017-18 

& 
2018-19 

Lime Stone 06.02.2019 Royalty 24556 14,40,000 18000 MT - - 2,59,200 

17 2017-18 
& 

2018-19 

Lime Stone 06.02.2019 Cess 24554 10,80,000 18000 MT - - 1,94,400 

18 2018-19 Lime Stone 04.04.2019 Cess 440 12,69,120 21152 MT - - 2,28,442 
19 2018-19 Lime Stone 04.04.2019 Royalty 441 16,92,160 21152 MT - - 3,04,589 
20 - Shale 16.05.2019 Appl. fees for 

mining lease 
3325 5000 - - - - - 

21 - Clay 16.05.2019 Appl. fees for 
mining lease 

3326 5000 - - - - - 

22 2016-17 
& 

2018-19 

Lime Stone 09.09.2019 Cess 8943 76,68,422 127807 MT - - - 

23 2018-19 Lime Stone 18.10.2019 Royalty 10623 20,00,000 25000 MT - - 3,60,000 
24 2018-19 Lime Stone 18.10.2019 Cess 10622 15,00,000 25000 MT - - 2,70,000 
25 2018-19 Lime Stone 18.10.2019 Royalty 10625 20,00,000 25000 MT - - 3,60,000 
26 2018-19 Lime Stone 18.10.2019 Cess 10621 15,00,000 25000 MT - - 2,70,000 
27 2018-19 Lime Stone 12.11.2019 Royalty 11827 & 

11828 
40,00,000 50000 MT - - 7,20,000 

28 2018-19 Lime Stone 12.11.2019 Cess 11824 & 
11825 

30,00,000 50000 - - 5,40,000 

29 - Shale 31.01.2020 DFO Forest 16936 23,850 - - - - - 
30 2018-19 Lime Stone 03.02.2020 Royalty 16935 32,00,000 40000 MT - - 5,76,000 
31 2018-19 Lime Stone 03.02.2020 Cess 16935 24,00,000 40000 MT - - 4,32,000 
32 2018-19 Lime Stone 24.02.2020 Royalty 17678 32,00,000 40000 MT - - 5,76,000 
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33 2018-19 
& 

2019-20 

Lime Stone 04.03.2020 Royalty 18028 2,88,00,000 360000 MT - - 51,84,000 

34 2020-21 Lime Stone 05.06.2020 Royalty 1484 2,00,00,000 200000 MT - - 36,00,000 
35 2016-17 Slate 29.06.2020 Royalty 6269 5,55,020 12333.77 MT - - - 
36 2017-18 Slate 05.07.2019 Royalty 6781 5,92,317 13163 MT - - - 
37 2017-18 Slate 05.07.2019 Royalty 6781 12,00,169 26670 MT - - 2,16,029.59 
38 2018-19 Slate 05.07.2019 Royalty 6782 20,15,113 44780.29 MT - - 3,62,720 
39 2018-19 Slate 05.07.2019 Royalty 6783 10,44,543 10445.43 MT - - 1,88,018 
40 - - 30.07.2020 Appl. fees for 

mining lease 
Letter No. 

GVIL/ 
MINES / 

FDP / 
6.55/2020-

21 / 38 
DTD 

03.08.2020 

72,034 - - - - - 

41 - - 31.07.2020 DFO Forest 3927 1,05,930 - - - - 19,067 
42 2020-21 Clay 31.07.2020 Royalty 3928 50,00,000 50000 MT - - 9,00,000 
43 - Clay 01.09.2020 Appl. fees for 

mining lease 
5060 5,000 - - - - - 

44 - Clay 01.09.2020 Fees for grant 
of mining lese 

5061 17,630 - - - - - 

45 2020-21 Lime Stone 15.10.2020 Royalty 6244 2,00,00,000 200000 MT - - 36,00,000 
17,65,92,214 2,28,42,465 
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Green Valliey Industries Limited 
Annexure-3 

Amount in Rs. 
FY Date of 

Payment 
Challan 

No. 
Royalty Paid Qty (MT) GST Paid 

2014-15 01.07.2019 6271 12,96,824 28,818 - 
2015-16 01.07.2019 6270 11,76,357 26,142 - 
2016-17 01.07.2019 6269 5,55,020 12,334 - 
2017-18 05.07.2019 6781 5,92,335 13,163 - 
2017-18 05.07.2019 6781 12,00,150 26,670 2,16,030 
2018-19 05.07.2019 6782 20,15,113 44,780 3,62,720 
2018-19 05.07.2019 6782 10,44,543 10,445 1,88,018 

78,80,342 1,62,353 7,66,768 
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Details of LS 

Opening Purchase Closing 

Month Book Mines-1 Self-1 Challan Mines-1 Self-1 Consumption Book Mines-1 Self-1 

16-17 76,205.17 6,23,055.58 11,74,152.00 1,20,818.26 3,57,457.16 - 3,97,950.42 1,56,530.17 2,65,598.42 11,74,152.00 

17-18 1,56,530.17 2,65,598.42 11,74,152.00 25,588.63 2,65,598.01 4,36,643.79 4,76,282.02 4,08,078.57 - 7,37,508.21 

1,46,406.89 6,23,055.17 4,36,643.79 8,74,232.44 
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RTY – Ch. No. 8143    Dated 08.08.16            Rs. 8,00,000 
VAT – Ch. No. 8142               40,000 

   8,40,000 
Assam Schedule L (Part I) Form No. 19 
P 194/42 

DUPLICATE 
FOREST DEPARTMENT MEGHALAYA 

   _________________________________Division 

Book No. 2172                                                 Receipt No. 44 

Cash Book Dr. item No._____________ dated _________ 20 

Received from    Shri J.K. Rymbai 

The sum of Rs.  Rs. 8,40,000 (Eight Lakh Forty Thousand Only) 

On Account of Royalty and Vat for 10,000 mt of L/Stone 
Office In charge 

Dated: Jowai       
The 09.08.2016        Range / Depot 

       SEAL OF SIGNED 
    DIVISIONL FOREST OFFICER (T) 

  JALTIA HILLS DIVISION 
     JOWAI 

RTY – Ch. No. 8143    Dated 08.08.16            Rs. 8,00,000 
VAT – Ch. No. 8142               40,000 

   8,40,000 
Assam Schedule L (Part I) Form No. 19 
P 194/42 

TRIPLICATE 
FOREST DEPARTMENT MEGHALAYA 

   _________________________________Division 

Book No. 2172                                                 Receipt No. 44 

Cash Book Dr. item No._____________ dated _________ 20 

Received from    Shri J.K. Rymbai 

The sum of Rs.  Rs. 8,40,000 (Eight Lakh Forty Thousand Only) 

On Account of Royalty and Vat for 10,000 mt of L/Stone 
Office In charge 

Dated: Jowai       
The 09.08.2016        Range / Depot 

      SEAL OF SIGNED 
    DIVISIONL FOREST OFFICER (T) 

  JALTIA HILLS DIVISION 
     JOWAI 

sd/
TRUE COPY
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Annexure R17 /23 (Colly)
Green Valliey Industries Limited 

No. GVI L/DMO/ 2/ 2020/09 

To, 
The Divis ional Mining Office r 
Jowai, Meghalaya - 793210 

CIN NO.: U26942ML2007PLC008273 

Sub: Submission of Monthly Data for September 2020. 

Dear Sir, 

7th December, 2020 

We would like to submit our monthly statement for the month of September - 2020. You are 
requested to kindly accept and acknowledge the same. 

Thanking you, 

Yours faithfully 
For Green • ies Limited 

A )· 
Signature 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh , Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 
Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1 , Lord Sinha Road, Kolkata-700 071 , T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 
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/ 
Point a 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Thermal Plant for the Month of Sep-2020 

Name of the Company: Green Valliey Industries Ltd 

Clinker Produced in 
Month 

Mt Power produced in Mw 

Sep-20 37,358.87 NA 

• 
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Point b 

Data on Quantity of Coal consumed and purchased by cement 

plants and Thermal Plants for the Month of Sep - 2020 

Name of the Company: Green Valliey Industries Limited 

Coa l 
Coal Purchase in MT 

Month consumed 

in MT 
From With From Total 

in the outside the Purchased 
state state in Mt 

Sep-20 4,209.09 - 1,301.63 1,301.63 

.. 

note; need to verify the legal source of source of coal procured by cement plants 

• 
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Point d 

Statement of cement produced and power generated and quantity of coal used 

For the Month Of Sep- 2020 

Name of the Company: Green Va lliey Industries Ltd 

Quantity Quantity 

Cement Clinker of coal Power of coal 

Month Produced in Produced Used in generated Used in Alternate 

clinker power fuel in Mt 
Mt in Mt in Mw 

produced gene ratio 

Mt n in Mt 

Sep-20 38,728.05 37,358.87 4,209.09 NA NA 407.39 

.. 

note; need to verify the legal source of source of coal procured by cement plants 
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No. GVIL/DMO/2/2020/10 

To, 
The Divisional Mining Officer 
Jowai, Meghalaya - 793210 

Sub: Submission of Monthly Data for October 2020. 

Dear Sir, 

7rh December, 2020

We would like to submit our monthly statement for the month of October - 2020. You are 
requested to kindly accept and acknowledge the same. 

Thanking you, 

Yours faithfully 
For Green Va · ,____..--= · s Limited

,-'.\�t 30.-� nf\ �-• 
--:�"'q••· 

V 

Signature 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 
Regd. Office & Plant: Viii. Nongsning, P O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071, T +91-33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 

Green Valliey Industries Limited 
GIN NO.: U26942ML2007PLC008273 

• 
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Point a 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Thermal Plant for the Month of Oct-2020 

Name of the Company: Green Valliey Industries Ltd 

Month 
Clinker Produced in 

Mt Power produced in Mw 

Oct-20 42,203.36 NA 
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Point b 

Data on Quantity of Coal consumed and purchased by cement plants and 

Thermal Plants for the Month of Oct - 2020 

Name of the Company: Green Valliey Industries Limited 

Coa l 
Coal Purchase in MT 

Month consumed 

in MT 
From With From Total 

in the outside the Purchased 

state state in Mt 
Oct-20 4,897.91 - 9,236.95 9,236.95 

note; need to verify the legal source of source of coal procured by cement 
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Point d 

Statement of cement produced and power generated and quantity of coal used 

For the Month Of Oct 2020 

Name of the Company: Green Valliey Industries Ltd 

Quantity Quantity 

Cement Clinker 
of coal Power 

of coal 

Month Produced in Produced 
Used in generated 

Used in Alternate 

Mt in Mt 
clinker inMw 

power fuel in Mt 

produced generatio 

Mt n in Mt 

Oct-20 44,876.75 42,203.36 4,897.91 NA NA -

.. 

note; need to verify the legal source of source of coal procured by cement plants 
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Green Valliey Industries Limited 

No. GVIL/DMO/2/2020/11 

To, 
The Divisional Mining Officer 
jowai, Meghalaya - 793210 

CIN NO.: U26942ML2007PLC008273 

Sub: Submission of Monthly Data for November 2020. 

Dear Sir, 

7th December, 2020 

We would like to submit our monthly statement for the month of November - 2020. You are 
requested to kindly accept and acknowledge the same. 

Thanking you, 

Yours faithfully 
For Green Vallie Industries Limited 

Signature 

Guwahati Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 
Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Office: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828307 
E : info@greenvalliey.com 

A GNG GROUP COMPANY 
• 
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Point a 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Therma l Plant for the Month of Nov-2020 

Name of the Company: Green Valliey Industries Ltd 

Clinker Produced in 
Month 

Mt Power produced in Mw 

Nov-20 13,718.05 NA 
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Point b 

Data on Quantity of Coal consumed and purchased by cement 

plants and Thermal Plants for the Month of Nov - 2020 

Name of the Company: Green Valliey Industries Limited 

Coa l 
Coal Purchase in MT 

Month consumed 

in MT 
From Wit h From Tota l 

in the outside the Purchased 

state state in Mt 

Nov-20 1,622.80 - - -

note ; need to verify the legal source of source of coal procurec 

• 
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Point d 

Statement of cement produced and power generated and quantity of coal used 

For the Month Of Nov 2020 

Name of the Company: Green Valliey Industries Ltd 

Quantity Quantity 

Cement Clinker of coa l Power of coa l 

Month Produced in Produced Used in generated Used in Alternate 

fuel in Mt 
Mt in Mt 

clinker inMw 
power 

produced gene ratio 

Mt n in Mt 

Nov-20 30,610.20 13,718.05 1,622.80 NA NA -

.. 

note; need to verify the legal source of source of coal procured by cement plants 

• 
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Meghalaya Schedule 111 (Sec. I) Form No. 65 

[Revised 1939] 

To be filled in by the remitter 

By whom tendered 

ci 

Signature 

Name (or designation) 
and address of the 
person on whose 

behalf money is paid 

Received Payment 

Treasurer 

Full particulars of the 
remittance and of 
authority (if any) 

rpyM--C-"-'' Or 
flcy~ly 87/Y 

~6~ 
,!<1t81'-I · g-o 1,.,1/· 

e-to~-

Total 

To be filled in.sy the Departmeniarofficer 
CD 

Amount 

Rs. P. 

g the Trt,sury 
1/) • 

"O D 
,=: C 

ro :i 
1-{mid of Accwunt 

a, 0 
:i .5' 
= 2 

"O 
C 
IO 
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Order to the Bank 

V 
Signature ~,.Mtflfffflfffi ~ 

DMECTORA 'ff OF MINrltAL-lfff&illCD 
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Annexure R17/25 (Colly)
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~ece'I~ 
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\45 c::,vt., J.' 

GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

b) \,\ C\l o( 
"'-Lt :lt>c, \ 

t'>\.... \5\2.-\1-:ol,.,\ 

NO.DMR/MM/845/2020/ 3 3 Dated Shi I long, the og. OJ ·, 202 I. 

y Mis Green Valley Industries Ltd, 

Nongsning, East Jaintia Hills District, 

Meghalaya 793200. 

Sub: Show Cause Notice 

Sir/ Madam, 

As decided during the meeting of the Committee constituted to review the quantity or 

cl inker and/or power produced by the Cement Manufacturing Plants and Thermal Povve 1· Plants 

and to verify the legal source of coal purchased, chaired by the Chief Secretary to the 

Government of Meghalaya held on the 19th October, 2020, you were directed vide Memo No. 

MG.48/2020/195-A dated 30th November, 2020, to furnish an explanation for the gap in quantity 

of coal required to produce clinker/ power and quantity of coal purchased/ used by you during 

the period February, 2020 to July, 2020. However, no response or documents have been rece ived 

from you since the date of issue of the minutes. 

You are hereby directed to submit a written explanation for not furn ish ing a1:i explanation 

within I (one) week from the date of issue of thi s letter, failing of which action w ill be init iated 

for violation of Section 4(1A) of the Mines and M ineral s (Development and Regu lat ion) Act. 

1957. 

Memo No.DMR/MM/845/2020/ 

Copy forwarded for information: 

Director of M ineral Resources 

Meghalaya, Shillong 

Dated Shi l long, the 

I . The Secretary to the Govt. ofMeghalaya, M ining & Geology Department. 

2. The Divisional M ining Officer, Jowai. 

Director of Mineral Resources 

Meghalaya, Shi l long 

, 202 1. 

• 
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GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

O.DMR/MM/845/2020/ 3~ 

✓ 
Dated Shillong. the 1"9 0.J •. 2021. 

Mis Green Valley Industries Ltd, 
Nongsning, East Jaintia Hills District, 
Meghalaya 793200. 

Sub: Show Cause Notice 

Sir/ Madam, 

As decided during the meeting of the Committee constituted to review the qunntity of clinker and/or power produced by the Cement Manufacturing Plants and Thermal Power Plants and lo verify the legal source of coal purchased, chaired by the Chief Secreta1) to the Government of Meghalaya held on the 19th October, 2020, you \Vere directed vide Memo o. MG.48/2020/195-A dated 30th November, 2020, to furnish Transport Challans issued by the Mining Department of the origin State or documents of Coal India Ltd. as proof or coal procured during the period of February 2020 to July 2020 with in one week from the date of issue or the minutes of meeting. However, no response or documents have been received from )OU since the date of issue of the minutes. 

You are hereby directed to submit a wrillen explanation for not furnishing the Trnnsrort Challans within 1 (one) week from the date of issue of this letter. failing or which act ion \\ ill be initiated for violation of Section 4(1A) of the Mines and Minerals (Development and Regulation) Act, 1957. 

~~' 
Director of Mineral Resources 

Meghalaya, Shillong 

Memo No.DMR/MM/845/2020/ Dated Shillong. the Copy forwarded for information: 
I . The Secretary to the Govt. of ~eghalaya, Mining & Geology Department. 2. The Divisional Mining Officer, .lowai. 

Director of Mineral Resources 
Meghalaya, Shillong 

, 2021. 
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GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SIDLLONG ~'Wi/ 
~R/M M/845/2020/ 35 

Mis Green Valley Industries Ltd, 

Nongsning, East Jaintia Hills District, 

Meghalaya 793200. 

S ub: Show Cause Notice 

Sir/ Madam, 

Dated Shillong, the Di• OJ ·, 2021. 

As decided during the m~~ting of the Committee constituted to review the quantity or 

clinker and/or power produced by the Cement Manufacturing Plants and Thermal Powe1· Plants 

and to verify the legal source of coal purchased, chaired by the Chief Secretary to the 

Government of Meghalaya held on the 19111 October, 2020, you were directed vide Memo No. 

MG.48/2020/195-A dated 30
th 

November, 2020, to furnish detai ls of cl inker/power production 

and coal procured for the months of August and September 2020 within one week from the date 

of issue of the minutes of meeting. However, no response or documents have been received from 
you since the date of issue of the minutes. 

You are hereby directed to submit a written explanation for not furnishing the detai ls of 
clinker/pow·er production and coal procured for the months of August and September 2020 

within I (one) week from the date of issue of this letter, failing of which action wiil be initi ated 

for violation of Section 4( I A) of the Mines and Minerals (Development and Regu lation) Act. 
1957. 

It is also noted that the detai ls of clinker/power production and coal procured for the 

months of October 2020, November 2020 and December 2020 have also not been furnished. The 

same shall also be furnished within I (one) week from the date of issue of th is letter. 

Memo No.DMR/MM/845/2020/ 

Copy forwarded for information: 

~ I 

Director of M ineral Resources 

Meghalaya, Shillong 

Dated Shi I long, the 

I. The Secretary to the Govt. of Meghalaya, Mining & Geology Department. 

2. The Divisional Mining Officer, Jowai. 

Director of M ineral Resources 

Meghalaya, Shillong 

, 202 1. 

• 

353
6453



Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

Date: 01.03 2021 

To, 

The Director of Mineral Resources 

Government of Meghalaya  

Directorate of Mineral Resources  

Risa Colony, Malki, Shillong,  

Meghalaya - 793014 

Sub:  Reply to three Show Cause Notices bearing NO. 

DMR/MM/845/2020/33, 34 & 35 all dated 08.02.2021 received by 

us on 15.02.2021 

Respected Sir, 

We, M/s Green Valliey Industries Ltd. (“The Company / GVIL”) are 

writing in response to the captioned three Show-Cause Notices dated 

08.02.2021 (“SCNs”) issued by Directorate of Mineral Resources, 

Government of Meghalaya asking us to submit written explanation for 

alleged non submission of certain data / documents asked vide Memo No. 

MG.48/2020/195-A dated 30.11.2020. 

In this regard we would like to say that the GVIL is an law-abiding entity 

and has been operating with all the relevant consents and clearances. The 

Annexure R17/26
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Company has also been submitting its compliance reports regularly to the 

concerned authorities. 

We would like to further draw your kind attention to the order of the 

Hon’ble NGT dated 17.01.2020 in O.A. No. 110 (THC) of 2012 by which 

the Fifth Interim Report of the Committee dated 02.12.2019 was accepted. 

As you would know, this order of the Hon’ble NGT has been challenged 

before the Hon’ble Supreme Court of India and therefore the matter is sub-

judice. Therefore, any action taken in light of the instant SCNs by your 

good office may cause unjust hardship and grave injustice to the Company 

during the pendency of the matter and before the issue is resolved by the 

Hon’ble Supreme Court. 

Further, as we understand, abovesaid SCNs are based on the minutes of the 

meeting held on 19.10.2020 by the Committee chaired by the Chief 

Secretary to the Government of Meghalaya. The Committee based on the 

order dated 17 01.2020 of the Hon'ble NGT came to a conclusion that there 

is a gap in coal purchased / used by the Company. However, no working / 

calculation / justification has been provided by the committee to us till date 

regarding the estimation made to calculate such gap. 

It is pertinent to mention that vide order dated 17.01.2020, Hon’ble NGT 

had accepted the erroneous findings of the independent Committee's Fifth 

Interim Report that various cement manufacturing and power plants have 

used illegally sourced coal GVIL had filed detailed reply dated 28.10.2020 

to the demand notice issued by your office based on the findings of the 

independent Committee's Fifth Interim Report pointing out the infirmities 

in the said Fifth Interim Report. For the sake of brevity, contents of our 
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said reply are not reiterated herein and the same are being incorporated 

herein by reference. Copy of the said reply letter dated 28.10.2020 are 

attached herewith marked Annexure – ‘A’. 

We would also like to inform that the requisite data asked vide 

DMR/MM/845/2020/35 dated 08.02.2021 i.e, clinker / power production 

and coal procured for the month of August and September 2020 were 

submitted to the office of Divisional Mining Officer, Jowai vide our letters 

dated 11.09.2020 & 07.12.2020 respectively i.e., well before the date of 

issue of relevant SCN. Copies of our said letters dated 11.09.2020 & 

07.12.2020 are attached herewith collectively marked Annexure – ‘B’. 

In view of all of above, we request your good office to kindly withdraw 

abovesaid three Show Cause Notices, for the aforesaid reasons and not 

initiate any coercive steps against the Company. 

Thanking You,  

Your s Sincerely, 

For Green Valliey Industries Limited. 

Sd/- 

(Authorised Signatory)   

Encl: Annexure A & B a above. 

Copy to: 

1. The Secretary to the Govt. of Meghalaya, Mining & Geology

Department

2. The Divisional Mining Officer, Jowai
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Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

No.: GVIL/DMO/02/2020/06 11th September 2020 

To, 

The Divisional Mining Officer 

Jowai, Meghalaya – 793210 

Sub: Submission of Monthly Data August 2020 

Dear Sir, 

We would like to submit our monthly statement for the month of August 

2020. You are requested to kindly accept and acknowledge the same. 

Thanking you, 

Yours faithfully 

For Green Valliey Industries Limited 

Sd/- 

Pawan Kumar Joshi 

(AVP – Commercial)  
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Point A 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Thermal Plant for the month of August – 2020 

Name of the Company: Green Valliey Industries Ltd. 

Month Clinker Produced in 

Mt 

Power 

produced in 

MW 

Aug-20 36,039.30 NA 
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Point B 

Data on Quantity of Coal consumed and purchased by cement plants and 

Thermal Plants for the Month of Aug-2020 

Name of the Company: Green Valliey Industries Limited 

Month Coal 

consumed in 

MT 

Coal Purchase in MT 

From within 

the state 

From 

outside the 

state 

Total 

Purchased in 

MT 

Aug-20 3,530.18 - 3,724.75 3,724.75 

Note: need to verify the legal source of source of coal procured by cement 

plants 
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Point D 

Statement of cement produced and power generated and quantity of coal 

used for the Month of Aug 2020 

Name of the Company: Green Valliey Industries Ltd. 

Month Cement 

Produced 

in MT 

Clinker 

Produced 

in MT 

Quantity 

of coal 

used in 

clinker 

produced 

in MT 

Power 

generated 

in MW 

Quantity 

of coal 

used in 

power 

generation 

in MT 

Alternate 

fuel in 

MT 

Aug-20 32,602.00 36,039.30 3,530.18 NA NA 1,337.81 

Note: need to verify the legal source of source of coal procured by cement 

plants 

360
6460



Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

No.: GVIL/DMO/02/2020/09 7th December, 2020 

To, 

The Divisional Mining Officer 

Jowai, Meghalaya – 793210 

Sub: Submission of Monthly Data September 2020 

Dear Sir, 

We would like to submit our monthly statement for the month of 

September 2020. You are requested to kindly accept and acknowledge the 

same. 

Thanking you, 

Yours faithfully 

For Green Valliey Industries Limited 

Sd/- 

Signature 
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Point A 

Monthly Statement of Clinker produced and Power Produced from Cement 

Plant and Thermal Plant for the month of Sep–2020 

Name of the Company: Green Valliey Industries Ltd. 

Month Clinker Produced in 

Mt 

Power 

produced in 

MW 

Sep-20 37,358.87 NA 
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Point B 

Data on Quantity of Coal consumed and purchased by cement plants and 

Thermal Plants for the Month of Sep-2020 

Name of the Company: Green Valliey Industries Limited 

Month Coal 

consumed in 

MT 

Coal Purchase in MT 

From within 

the state 

From 

outside the 

state 

Total 

Purchased in 

MT 

Sep-20 4,209.09 - 1,301.63 1,301.63 

Note: need to verify the legal source of source of coal procured by cement 

plants 
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Point D 

Statement of cement produced and power generated and quantity of coal 

used for the Month of Sep - 2020 

Name of the Company: Green Valliey Industries Ltd. 

Month Cement 

Produced 

in MT 

Clinker 

Produced 

in MT 

Quantity 

of coal 

used in 

clinker 

produced 

in MT 

Power 

generated 

in MW 

Quantity 

of coal 

used in 

power 

generation 

in MT 

Alternate 

fuel in 

MT 

Sep-20 38,728.05 37,358.87 4,209.09 NA NA 407.39 

Note: need to verify the legal source of source of coal procured by cement 

plants 
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Green Valliey Industries Limited 

CIN NO.: U26942ML2007PLC008273 

Date: 28.10.2020 

The Director of Mineral Resources 

Government of Meghalaya 

Directorate of Mineral Resources 

Risa Colony, Maiki, Shillong 

Meghalaya – 793014 

Sub:  Payment of royalty and contribution to MEPRF on alleged illegality 

sourced coal 

Ref.: Letter No. DMR/MM/768/2018/Pt-II/Vol-IV/192 dated 19.02.2020 

and letter No. DMR/MM/768/Pt-II/Vol-IV/269 dated 16.07.2020 

Respected Sir, 

M/s Green Valliey Industries Ltd. (“the Company”) is in receipt of your 

letter dated 19.02.2020 and the related letter dated 16.07.2020 referenced 

hereinabove with respect to the payment of royalty and contribution to 

Meghalaya Environment Protection and Restoration Fund (“MEPRF”) on 

illegally sourced coal. 

At the outset, kindly permit us to most sincerely reiterate that the Company 

has not undertaken any illegal mining activity. The Company has been 

regularly paying the royalty on all the coal muslate (also referred to as 

‘slate’) that it has used over the years. 

365
6465



The Company would therefore like to submit that it is not able to make 

payment of the demand for the following reasons: 

a. The Company has never been involved in any legal mining of coal

or muslate and the same has been clearly recorded in the fifth interim

report of the Independent Committee on Resource (Coal) Audit of

Cement Industries and Thermal Power Plants in Meghalaya (“the

Committee”) dated 02.12.2019 at point 2.2.18 (ix) wherein the

Central Pollution Control Board (“CPCB”) has stated that the

cement industry are not involved in illegal mining of coal or slate

Documentary evidence was furnished before the Committee

wrongly concluded that the Company has undertaken illegal mining

of 77,536 MT of coal holding the Company liable for payment of

Rs. 12.096 crore.

b. Further the company has been paying the royalty in terms of Rule

29 of the Meghalaya minor Mineral Concession Rules 2016

(“MMMCR 2016”) before which the royalty was being collected in

the autonomous district under the powers granted through the

Executive Order no. TAD/FR/22/55. The same has also been

recorded in the fifth interim report of the committee dated

02.12.2019. A copy of the challans highlighting the amount of

royalty paid by the Company under the MMMCR 2016 is annexed

herewith and marked as ANNEXURE A.

c. It is pertinent to note that the Company has primarily been using coal

as a fuel and therefore the use of muslates / late as an alternative fuel
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resource is very less. The fuel consumption of the Company for the 

duration between 2014-15 and 2018-19 is Coal – 2,23,507 MT & 

Alternate Fuel – 1,47,748 MT respectively. 

It is pertinent to note that the Hon’ble Supreme Court has held in the 

case of State of Meghalaya v. All Dimasa Students Union Dima-

Hasao District Committee & Ors. (Civil Appeal No. 10720/2018 

vide judgment dated 03.07.2019) that the coal produced in the State 

except for the coal seized in illegal transportation is vested with the 

concerned land owner. Therefore, coal obtained cannot be treated as 

illegal on the ground of the non grant of mining lease for the same. 

d. The Company is an environmentally conscious, law-abiding entity

and has been operating with all the relevant consents and clearances.

The Company, has also been submitting its compliance reports

regularly to the concerned authorities.

We would like to further draw your kind attention to the order of NGT 

dated 09.01.2020 (which was uploaded on 17.01.2020) in O.A. No. 110 

(THC) of 2012 by which the Fifth Interim Report of the Committee dated 

02.12.2019 was accepted. As you would know, this order of the Hon’ble 

NGT has been challenged before the Hon’ble Supreme court of India and 

therefore the matter is sub-judice. 

We would therefore request your office to kindly withdraw letter no. 

DMR/MM/768/2018/Pt-II/Vol-IV/192 dated 19.02.2020 and letter No. 

DMR/MM/768/Pt-II/Vol-IV/269 dated 16.07.2020, which was a reminder 

to the letter dated 19.02.2020 for the aforesaid reasons and not initiate any 
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coercive steps against the Company. As stated above, the Company has 

never undertaken any illegal mining activity and is therefore not able to 

pay any further royalty over and above what has already been paid as 

royalty by the Company. 

Thanking you, 

Yours faithfully 

For Green Valliey Industries Limited 

Sd/- 

(Authorized Signatory) 

Encl: As above 

Copy to: 

1. Government of Meghalaya, Office of the Superintendent of Taxes,

East Jaintia Hills, Khliehriat, Khliehriat West (Moolyngkut), East

Jaintia Hills District – 793200

2. Chief Secretary to the Govt. of Meghalaya, Mining & Geology

Department

3. The Secretary to the Govt. of Meghalaya, Mining & Geology

Department
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Meghalaya Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya Chalan No. 6269 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
12333.77 MT  
FY 2016-17 

5,55,020 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Five Lakh Fifty Five Thousand Twenty Only 
SEAL OF: PAY CASH/TRANSFER 

Signature                                                                                29 Jun 2019 
SENIOR MANAGER 

Date: 28.06.2019                                                    UNITED BANK OF INDIA 
            JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia Hills District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6270 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
26141.27 MT 
FY 2015-16 

11,76,357 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Eleven Lakh Seventy Six Thousand Three Hundred Fifty 
Seven  SEAL OF: PAY CASH/TRANSFER 
Signature 29 Jun 2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

   JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia Hills District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6271 Dated 01.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
28818.3 MT  
FY 2014-15 

12,96,824 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Twelve Lakh Ninety Six Thousand Eight Hundred Twenty 
Four  SEAL OF: PAY CASH/TRANSFER 
Signature 29 Jun 2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia District 
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Meghalaya Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6781 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
39833.15 MT  
FY 2017-18 

17,92,492 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Seventeen Lakh Ninety Two Thousand Four Hundred Ninety 
Two Only   SEAL OF: PAY CASH/TRANSFER 
Signature 05.07.2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia Hills District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6782 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
44780.25 MT 
FY 2018-19 

From 
01.04.2018 to 
23.01.2019 

20,15,113 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Twenty Lakh Fifteen Thousand One Hundred Thirteen Only
SEAL OF: PAY CASH/TRANSFER 

Signature                                                                                05.07.2019 
SENIOR MANAGER 

Date: 28.06.2019                                                    UNITED BANK OF INDIA 
JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia Hills District 
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Assam Schedule III (Sec.I) Form No. 65 
(Revised 1939) DMR, Meghalaya   Chalan No. 6783 Dated 05.07.19 

Treasury/Sub-Treasury  
Chalan of cash paid into the ……………………………………….. at …………………..UBI, Jowai………………. 

State Bank of India 
To be filled in by the remitter To be filled in by the Department Officer 

Or the Treasury 
By whom tendered Name (or 

designation) 
and address of 
the person on 
whose behalf 
money is paid 

Full particulars 
of the 

remittance and 
of authority (if 

any) 

Amount Head of Account Order No. 
Rs. P. 

Green Valliey 
Industries Ltd. 
Nogsning Elaka 
Sutnga 
P.O. Chichruphi 
Khaleheriat 
East Jaintia Hills – 
793200, Meghalaya 

Payment of 
Royalty on 
Slate on 
10445.43 MT  
FY 2018-19 
From 24.01.19 
to 31.03.19 

10,44,543 08533 – Non-Ferrous 
Mining and 
Metallurolcal 
Industries 
00-Null
800- Other Receipts
(04) Royalties / Dead
Rend Minor Minerlas

Date …… 
Correct, Receipt and 
Grant Receipt 

      (Signature) 
Full designation of the 
officer ordering the 
money to be paid 

*(in words) Rupees Ten Lakh Forty Four Thousand Five Hundred Forty Three 
Only SEAL OF: PAY CASH/TRANSFER 
Signature 05.07.2019 

SENIOR MANAGER 
Date: 28.06.2019             UNITED BANK OF INDIA 

JOWAI BRANCH 

To be used only the case of remittances to Bank 
through an officer of the Government 

Sd/- 
Signature of Departmental Officer 

Payment     Date _____________________________   sd/- 
Treasurer   Treasury officer, Jaintia Hills District 

sd/
TRUE COPY
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Annexure R17/27/ 

Minutes of the meeting of the Committee constituted to review of the quantity of 
clinker and/or power produced by the Cement Manufacturing Plants and Thermal 
Power Plants and to verify the legal source of coal chrured by the Chief Secretary to 
the Government ofMeghalaya on 11th February, 2021. 

Members present: As per Annexure 

The meeting was chaired by Shri. M.S. Rao, IAS, the Chief Secretary to the 
Government of Meghalaya. The Chairman requested the Secretary, Mining and Geology 
Department to proceed as per the agenda. 

1. Agenda: Action taken on minutes of the meeting held on 19th October, 2020. 

1.1 The Shri. David D Sangma MCS, Director of Mineral Resources(DMR) informed that 
show cause notices have been issued during the first week of February, 2020 to cement 
-plants t.o explain the reason for gap in quantity required to produce clinker /power and 
quantity used by the respective cement plants as per the table given "in the mjnutcs. 

1.2 The Chief Secretary recorded his displeasure on the delay in issuing the show cause 
noticesby DMR. 

1.3 The DMR informed that show cause notices have been issued. to respective cement 
plants to expla.in the reason for non-submission of Transport challans to verify the legal 
source of coal procured during the period of February to July, 2020. 

1.4 The Divisional Mining Offic.er, Jowai informed that only M/s Star Cement Meghalaya 
Ud, M/s Meghalaya Power Ltd. and M/s Goldstone Cement Ltd. have submitted details of 
clinker/power prnduction and coal procured for the months of August and Sept;ember, 
2020. 

1.5 The DMR informed that show cause notices have been issued to defaulting cement 
p1ants for non-submission of details for the months of Augus t and September, 2020. 

1.6 The Mining Engineer informed that M/s Shakambari Ferro Alloys have not furnished 
the transport challans to verify the old stock of coal existed as on January, 2020. The 
DMR informed that show cause notice also issued to M/s Shakambari F'crro Alloys to 
explain reason for non-submission of Transport Challans. 

1.7 The Mining Officer, DMR informed thatM/s Maithon Alloys Ltd. and M/s Shyam 
Century Ferrous Ltd. have not been operating their captive power plants and he further 
placed before the Committee the electricity bills for the months of October to December, 
2020. 

1.8 The Committee directed the District Level Committee to conduct physical inspection to 
ascertain that the thermal power plants are not functioning. 

1.9 The Committee directed DMR to submit report on verification of Transport Challan 
furnished by M/s Amrit Cement Ltd. 

Agenda 2: Verification of clinker/power production and source of coal for the period 
of August to December, 2020. 

2 .1 The Divisional Mining Officer, Joawi placed before the Committee the details of 
clinker/power produced and coal procured by respective cement plant!:>, as under:-

1 

r 
;, 

• 
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Ta.ble 1: M/s STAR CEMENT LTD. 

Estimated Coal Remarks 

Clinker 
requirement (14% Coal osed by 

Month produced 
of weight of Cemen t Difference 

in MT clinker prod1,1ced) Plant in MT (A·B) 
in MT (13) 

[A) 

August, 20 Nil 

September ,20 Nil 

October 20 26345 3688 3912 -224 Submitted Tax 
!Jlvoice and E-

November 20 67283 9419 10321 -902 Way bills of . Ea.stern 
Cm1Jfield India 

December 20 58486 8188 8847 -659 of Cll-. 

Table 2: M/S STAR CEMENT MEGHALAYA LTD. 
Estimated Coal Coal used 

Clinker 
requirement by Cement 

l\-1onth produced 
(14% of weight of 

Plant in 
Difference Remarks 

in MT 
clinker produced) MT 

(A-8) 
in MT 

(B) 
(A) 

19067 Submitted tax 

August )36198 14461 4605 invoice E-way bill 
and Transport 

challans of North 
September 111335 15586 15677 91 eastern coal fields 

October 20 135344 18948 18434 513 Submitted Tax 

November 20 149925 20989 21754 -764 
Invoice and E-Way 

bills of East.em 
Coalfield India of 

December 20 151750 21245 21800 -555 CJL 

Table 3: M/S MEGHALAYA POWER LTD. 

Estimated Coal Remarks 
requirement Coal used 

Power (0.70Kg/kwh of by Power 
Difference 

Month produced power Plant in 
(A-B) 

in MW produced) MT 
in MT (B) 

(A) 

August, 20 14979 10485 8458 2026 Transport Challan not 

Scplember,20 5509 3856 3008 848 
submilted. 

October, 20 7760 5432 414] 
1090 Submitted Tax 

2 

376
6476



November , 20 144 19 10093.3 7900.98 2192 Invoice, E-Way bill 
and Indian Custom 
Certificate. The coal is 
purchased from 
Awani Resources PTE 

December, 20 14553 l 0187 8052.79 2134 Ltd. and SAROGI 
UDYOG Pvt. Ltd. and 
Swiss Singapore India 
Limited. 

Table 4: M/S MEGHALAYA CEMENT LTD. 

Estimated Coal Remarks 

Clinker req-Uirement Coal used 

Month produced (15% of weight of by Cement DitTercncc 

in MT 
clinker Plant in MT (A-Bl 

produced) in MT (B) 

(~) 

August,20 Not Not transport 
submitted challan not 

Septcmber,20 34304 5145 5969 -823 submitted 

The firm has 
submitted the 

October, 20 80355 12053.25 6695.592 5357 Tax Invoice, E:-
way bills of 

Eastern Coalfield. 

December,20 
Not 

submitted 

Table 5: CAPTIVE THERMAL POWER PLANT(M/S MEGHALAYA CEMENT LTD.) 

Estimated Coal Coal used 
Rema.rks 

Power 
requireme_nt by Power 

Month produced 
(0.85Kg/kwh of Plant in 

Difference 

in MW 
power produced) MT 

(A-8) 
in MT 

(8) 
{A) 

August, 20 
Not Transport challan 

submitted not submitted. 

September,20 2432 2067 1449 618 
The firm has 

submitted the Tax 

October, 20 6589 4612.3 3969.18 643.12 Invoice, E-way bills 
of Eastern 

Coalfield of CIL 

December, 20 
Not 

submitted 
The firm did not submit detail of clinker, cement and power generation for the month 

of November 2020 and December 202 

3 
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Table 6: M/S GOLDSTONE CEM,ENT LTD. 

Estimated Coal 
Coal used Clinker requirement (15% 

Month produced of weight of clinker b)• Cemem Diffe rence Remarks 
in MT produced) in MT Plant i11 MT (A-B) 

(AJ' (Bl 
J\ugust,20 35844 5357 4703 673 Transport, cha llan 
September, 20 48144 722 1 6214 1007 not submitted. 

October, 20 32981 4947 4263 684 Submitted Tax 

November , 20 26553 3982 3437 545 
Invoice and £ -Way 
Bill of Eastern 

December, 20 43763 6564 5641 923 Coalfield 

Table 7: CAPTIVE THERMAL POWER PLANT(M/S GOLDSTONE CEMENT LTD J 
Estimated Coal 

Coal used Remarks 

Power requirement 
by Power 

Month produced (0.850Kg/kwh of 
Plant in Difference 

in MW power produced) 
MT (A-BJ 

in MT 
(B) (A) 

August 5586 4748 3033 1715 Transport challan 
September 7675 6523 4107 2416 not submitced. 

October 20 6288 5344 3371 1973 Submitted Tax 

November 20 4705 3999 2526 1473 
h1"oice and E-Way 
Bill ()f Eastern 

December 20 7377 6270 394 1 2329 Coallicld of C!I, • 

Table 8: M/S DALMIA CEMENT LTD. 
Estimated Coal Coal used Remarks 

requirement 
by Clinker (1 5% of weight Cement Difference 

Month produced of clinker Plant in (A- 13) 
in MT produced) in 

MT 
MT 

(8) 
(A) 

August 77331 11 599 6 147 
Transport ch alhm not 

5452 submitted 

September, 71-132 10714.8 6002 4712 The firm has imported 
20 coal from outside counhy 

Oclober, 20 78677 11801.55 6607 5194 and Tax lovoicc and E -
Way Bill from Anand 
Carbo Pvt. Ltd. 

November, 20 75855 J 1378.25 5778 5600 submitted. However, 
custom clearance not 
famished. 

4 
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Table 9 : CAPTIVE THERMAL POWER PLANT(M/ S DALMIA CEMENT. LTD.) 

Estimated Coal Rcmark:s 

Power 
requirement (0.850 Coa l used 

Month produced 
Kg/kwh of power by Power Difference 

in MW produced) Plant in MT (A-B) 
in MT (B) 

(A) 

August 8\77 6950 2162 
Transport challan 

4788 not submitted 

Seplember,20 6275 5333.75 1667 3666,75 The firm has 
imported coal 

October ,20 8222 6988.7 2904 4084.7 from outside 
' country and Tax 

10\•oice and E-Way 
Bill from An.and 
Carbo Pvt. Ltd. 

November20 8426 7162.1 3114 4048.1 submitted. 
However, custom 
clearance not 
furnished. 

2.2 The D.ivisional Mining Officer, Jowai informed that the following cement 
p lants/thermal power plants have not furnished data of clinker/power production and 
coal procured and source for the months of August to December, 2020 a s under:-

a) Amrit Cements Ltd. b) Green Valley Indus tries c)Hllls Cements Ltd iv. and d) JUD 
Cements Ltd. 

2.3 The Committee directed the cement plants who fail to furnish Transport challans to 
submit the same ,..,ithin one week from the date of receipt of the minutes. 

2.4 The Committee directed the DMR to serve show cause notice to defaulting cement 
plants who have failed to furnish monthly details for verification. 

2.5 The Commjttee directed the DMR to ask explanation from respective cement plants for 
differences between estimated quantity of coal required to produce clinker/power and 
actual quantity of coal used d uring the corresponding period as given jn the tables above. 

2 .6 The Committee also directed that the DMR shall issue show cause notices to cement 
plants who fails to furnish monthly detailson or before 10th of every month, without 
waiting for t11e approval of the Committee . 

The meeting ended with vote of thanks from the Chair . 

Sd/ · 
(M.S. Rao, lAS) 
Chief Secretary 

Government of Meghalaya 

s 

• 
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Memo No. MG.48/2020/238-A. Dated Shillong the 1., March , 2021 

l. P.S to the Chief Secretary to the Government of MeghaJaya for kind information of 
the Chief Secretary. 

2. P.S to the Commissioner & Secretary to the Govt. of Meghulaya, Low Department 
for kind information of the Commissiollt:r & Secretary. 

to the Commissioner & Secretary to the Govt. of Meghalaya, Commerce and 
ustries Department for kind information of the Commjssioner & Secretary 

Director ?f Mineral Resources, Meghalaya, Shillong for kind inforrna.tion and 
necessary acuon . 

5. The Mining Engineer, Directorate of Mineral resources Mcghalaya Shillong for 
necessary action. 

6 . The Divisional Mining Officer, Jowai/Williamnagar for necessary action 
7 . The Mining Officer, Directorate of Mineral resources Meghalaya Shillong for 

necessary action. ' 
8. All the Cement Plants/Captive Thermal Power Plants in the State for information 

and necessary compliances. 

By order c., 

(Dr >.lafl'f\H!..'ltha C, JFS) 
Secretary to the Govt. of Meghalaya 

Mining Mel Geology Department 
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sd/
TRUE COPY

CLINKER PRODUCED/COAL USED/TAX INVOICE/E.WA Y BILL 

Name of the Cement Plant/ Thermal Plant: ------------------------
Clinker Coal Coal used Consignor Mineral Month Produced require- by Cement Difference Name & Address Tax Invoice E.Way Consignee Transport (MT) ment Plant (A-8) 

No & Date Bill Name& Challan of (MT) (MT) Address the Origin A B 
State 

·• 
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GOVERNMENT OF INDIA 

DIRECTORATE OF MINERAL RESOURCES 

SHILLLONG 

NO.DMR /M M/759 /2013/Vol-II/294       Dated, Shillong the 24.02.2021 

To, 

Green valley Industries Ltd. 

Nongsning Village, 

East Jaintia Hills District  

Pincode- 793200 

Sub: Demand Notice 

Sir/ Madam, 

Please find enclosed wherewith the Minutes of the Meeting chaired 

by the Chief Secretary to the Govt. of Meghalaya on 25th September, 2020 

to review the Compliance of Hon’ble National Green Tribunal order dated 

17-01-2020 in O.A. No. 110(THC)/2012 which is self explanatory.

In this connection, I am directed to inform you to make a payment 

of Rs. 400 per Metric Tonne (MT) for quantity of 77,536 MT for 

consumption or utilization of illegally mined coal by your Cement 

company as reflected in the fifth interim report of Hon’ble NGT 

Committee, after the ban imposed by Hon’ble NGT Court, failing which 

necessary action will be initiated against you under the relevant Acts and 

Rules. 

Annexure R17/28 382
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Enclo: As above. Yours faithfully, 

Sd/- 

(Shri David D. Sangma, MCS) 

Director of Mineral Resources 

Meghalaya:::Shillong 

Memo. NO.DMR/MM/759/2013/Vol-II      Dated Shillong, the  2021. 

Copy forwarded for information: 

1. The Secretary to the Govt. of Meghalaya, Mining & Geology

Department.

2. The Divisional Mining Officer, Jowai.

Sd/- 

  Director of Mineral Resources 

    Meghalalya: Shillong 

383
6483



[Protection] Act 1986 and the rules 

regulations & guidelines framed 

thereunder against each of the 

Cement Manufacturing Plants and 

the Thermal Power Plants who has 

used illegally mined local coal after 

a ban on the rat-hole coal mining in 

the State of Meghalaya was 

imposed by this Tribunal in the 

month of April, 2014 

was imposed by Hon’ble NGT in 

the month of April, 2014. 

2. The Chief Secretary directed the

Meghalaya State Pollution Control

Board to take necessary action in

compliance of Hon’ble NGT

direction

18.3.2.3. The State of Meghalaya 

shall realise royalty, GST/VAT, 

contribution to the MEPR Fund 

and any other statutory tax 

and/levy payable on the illegally 

mined coal utilized by these 

Cement Manufacturing Plants and 

the Thermal Power Plants in the 

State of Meghalaya after the ban on 

illegal rat-hole mining in the State 

of Meghalaya was imposed by This 

Tribunal in April 2014. 

1. The Secretary, Mining and

Geology Department informed that

demand notices have been issued to

the Cement Manufacturing Plants

and the Thermal Power Plants in

the State to pay royalty, GST,

MEPRF on the illegally mined coal

utilized by respective companies.

However, no response received

from the cement plants and thermal

power plants. Reminder has been

sent to defaulters to make payment,

No response received.

2. With regard to realization of

GST, the Commissioner and

Secretary, ERTS informed that the

matter will be examined as per the
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provisions of the Rules and action 

will be taken accordingly. 

18.3.2.4 To restore the damage 

caused to the flora, fauna, rivers 

streams, water bodies and the 

environment in general by illegal 

rat-hole mining of coal and also to 

mitigate the suffering caused to the 

local tribal residents by the illegal 

rat-hole coal mining the State of 

Meghalaya shall realise from each 

of the aforementioned Cement 

Manufacturing Plants and Thermal 

Power Plants who have used 

illegally mined local coal after a 

ban on illegal rat-hole coal mining 

was imposed by this Tribunal in the 

month of April 2014 an amount of 

Rs. 400 per tonne of coal to be 

utilized by each such 

It was decided that the DMR shall 

issue demand notice for payment of 

400 per tonne of illegally mined 

coal utilized by the cement plants 

and thermal power plants after the 

ban imposed by Hon’ble NGT in 

April, 2014. 

sd/
TRUE COPY
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Item No. 01  Court No. 1  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 110(THC)/2012 

Threat to life arising out of coal 
mining in south garo hills district   Applicant 

Versus 

State of Meghalaya & Ors.  Respondent 

Date of hearing:         01.03.2021 
Date of uploading of order on website: 15.03.2021 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
 HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
 HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

INDEX 

S. 
No.

CONTENT PARA
No.

I Background: unscientific Rat Hole mining in the State 
of Meghalaya – directions for preventive and remedial 
action 

1-2

II Constitution of Monitoring Committee for restoration of 
environment and rehabilitation of victims and other 
connected and incidental issues. 

3 

III Orders of this Tribunal dated 04.01.2019, 11.04.2019 
22.08.2019 on consideration of first three reports from 
the Committee.

4-7

IV Judgement of the Hon’ble Supreme Court dated 
03.07.2019 (2019) 8 SCC 177 in Appeals arising out of 
orders of this Tribunal 

8 

V Order dated 17.01.2020 on fourth to sixth reports of the 
Committee 

9-11

VI Order dated 27.07.2020 on seventh report of the 
Committee 

12 

VII Eighth report of the Committee dated 14.01.2021 13 

VII Affidavit of the State of Meghalaya in response to order 
dated 27.7.2020 filed on 24.9.2020 and rejoinder of the 
Applicant thereto 

14-16

VIII Consideration of the eighth report dated 14.1.2021 and 
final order 

17 - 24

Annexure R17/ 29
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ORDER 

Background of the matter leading to prohibiting rat hole mining 

1. The matter pertains to remedial action against unscientific ‘Rat Hole’

Mining of coal in the State of Meghalaya.  Proceedings commenced on the 

basis of a news item to the effect that on 06.07.2012, thirty coal 

labourers were trapped in a coal mine and fifteen of them died.  After 

due consideration of the matter, on 17.04.2014, this Tribunal directed the 

State of Meghalaya to ensure that rat hole mining is stopped forthwith 

throughout the State and any illegal transport of coal shall not take 

place until further orders. 

2. On 09.06.2014, to give effect to order dated 17.04.2014, a

Committee was formed to quantify the extracted coal and its location, 

assess its value and also to prescribe mode of its transportation.  In 

the light of the report this Tribunal, on 07.10.2017, noted that 6.3 

million tonnes of illegally mined coal valued at Rs. 307 Crores was 

lying in the State on which royalty of Rs. 400 Crores was assessed.

Direction was issued for videography in the operation of the weigh bridges. 

The issue of quantum of coal to be permitted to be transported was to be 

gone into with the assistance of the Committee. Further, direction was 

issued to credit the amount of royalty in a separate account with 10% 

of the value of coal to be credited to Environment Protection Fund.  

On 31.03.2016, the Tribunal directed that except the coal already 

transported, the remaining will vest in the State.  

Constitution of Monitoring Committee  

3. Finally, on 31.08.2018, after reviewing the earlier proceedings,

this Tribunal directed that rat hole mining will remain prohibited and 

387
6487



3 

so also the transportation of the mined material.  The State will be the 

custodian of the available coal for which necessary inventory will be 

prepared. The Tribunal also directed constitution of a Committee to be 

headed by a former High Court Judge of the Guwahati High Court for 

restoration of the environment and rehabilitation of the victims.  The 

Committee was at liberty to take up incidental issues. The Committee 

was also to supervise issues arising out of receivership/custodianship 

of already extracted coal, including environmental issues arising out 

storage and remedial steps. Other Members of the Committee were to be 

representatives of CPCB and Indian School of Mines, Dhanbad. The State 

of Meghalaya was to provide records, logistics and facilities to the 

Committee.  The Committee was free to requisition services of technical 

experts from the State and to carry out field visits.  The Committee was 

also free to set up its website for receiving and giving information and to 

involve educational institutions for awareness and feedback.  The 

Committee was to meet twice in a month to review the progress and to fix 

further targets and send reports to this Tribunal every two months.   

Reports of the Committee and further orders 

4. The Committee gave its report on 02.01.2019 which was considered

vide order dated 04.01.2019 with regard to the following questions framed 

by the Committee:- 

“(A) Whether coal mining activities, including extraction of coal and 

the transportation of the same, are going on despite the order 

passed by the Hon’ble NGT imposing ban on coal mining and 

transportation? 

(B) Quantity of extracted coal as on the date on which the ban was

imposed by the Hon’ble NGT and left to be transported?

(C) Quantity of un-inventoried coal which has been extracted

before imposition of ban by the Hon’ble NGT?

(D) Whether coal mining activities as well as dumping of coal

results in adverse environmental effect, if so, the nature and

extent thereof?
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(E) What are the steps required to be taken by the Committee for

restoration of the environment and rehabilitation of victims of

coal mining?

(F) The extent of execution of the Action Plan prepared by the

Committee?”

Incident of 13.12.2018 – 15 workers trapped  

5. The Tribunal noted that a further tragic incident took place on

13.12.2018 where 15 workers were trapped.  The report was that the 

illegal mining was still continuing.  The assessed quantity of such coal 

was 23,25,663.54 MT. The mining was resulting in adverse impact on the 

environment for which a study was required to be undertaken.  Action 

plan was proposed for restoration of the environment.  In view of the 

consistent failure of the State in enforcing the law, this Tribunal held the 

State to be liable to deposit a sum of Rs. 100 Crores with the Central 

Pollution Control Board (CPCB) to be spent for restoration of the 

environment.  The Tribunal also observed that the Committee may 

consider seizure of equipments used for illegal mining or transportation, 

to be released only after payment of 50% of the showroom price of such 

equipments.  The Tribunal suggested that the Committee may consider 

the following: 

“36. The Committee may also consider the following:- 

1. Any cranes and trucks found to be involved in illegal mining or

transportation which have not yet been seized may also be seized.

The seized vehicles or equipments be released by the concerned

District Magistrates only after recovering damages to the extent of

50% of the showroom price of the vehicles or equipments. The said

amount may also be credited to the restoration fund.

2. Efforts be expedited to identify victims who have suffered at

least since 01.07.2012 and to assess loss to the environment and the

manner of restoration.

3. Disaster Management Plan for the whole of the area ‘on site’

as well as ‘off site’ needs to be prepared and put into operation.

4. Appropriate technology to replace rat hole mining.
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5. Resource (coal) audit of Meghalaya Power Limited and Star

Cement Limited to ascertain the legitimate procurement of coal and

its source.

6. The Committee may take services of NEERI Nagpur, Indian

School of Mine, Dhanbad, FRI Dehradun, CPCB apart from any other

agency for making assessment of the damages.

7. Survey of health of the habitants may also be considered.

8. Skill Development Programmes to provide alternative means of

employment to the workers involved in rat hole mining may be

considered.

9. Mitigation/restoration of impacted areas due to AMD.”

6. Further report was considered on 11.04.2019.  The Tribunal

approved the recommendations including those for installation of digital 

display boards in respect of quality of water of the concerned areas 

and evolving mechanism for effective action against transportation 

of illegally mined coal such as electronic manifest system, audit of 

source of coal acquired by the power generation and cement plants.

7. The matter was further considered on 22.08.2019 in the light of

report dated 02.08.2019 received from the Committee as follows:-

“1 to 6 xxx xxx xxx 

8. Further report dated 02.08.2019 has been received from the
Committee to be considered today.  We may note that the
Hon’ble Supreme Court, vide judgement dated 03.07.2019, in
Civil Appeal No. 10720 of 2018 (State of Meghalaya v. All
Dimasa Students Union, Dima Hasao District Committee and
Ors) and other connected decided Appeals arising from orders
of this Tribunal, directing, inter alia, as follows:

“Conclusions:- 

191. From the foregoing discussions we arrived at following
conclusions:-

xx xx  xx 

9) As per statutory regime brought in force by notification dated
15.01.2016 issued under Environment (Protection) Act, 1986,
environmental clearance is required for a project of coal for mining of
any extent of area. While implementing statutory regime for carrying
mining operations in the Hills Districts of the State of Meghalaya, the

390
6490



6 

State of Meghalaya has to ensure compliance of not only MMDR Act, 
1957 but Mines Act, 1952 as well as Environment (Protection) Act, 
1986. 

10) In Hill District of State of Meghalaya for carrying coal mining
operations in privately owned/community owned land it is not
the State Government which shall grant the mining lease
under Chapter V of Rules, 1960, but it is the private
owner/community owner of the land, who is also the owner of
the mineral, who shall grant lease for mining of coal as per
provisions of Chapter V of Rules, 1960 after obtaining
previous approval of the Central Government through the
State Government.

 xx xx   xx 

13) In event the mining is carried out by a mining lease holder as
per the provisions of Act, 1957 and Rules, 1960 with an approved
mining plan there can be no objections in carrying of such
mining operations under the regulation and control of the
State of Meghalaya. We clarify that in event mining operations
are undertaken in privately owned/community owned land in
Hills Districts of Meghalaya in accordance with mining lease
with approved mining plan as per Act, 1957 and Mineral
Concessions Rule, 1960, the ban order dated 17.04.2014 of the
tribunal of the NGT shall not come in way of carrying mining
operations.

xx xx  xx 

20) The coal extracted and lying in open after 15.05.2016 does not
automatically vest in the State of Meghalaya and the owner of the
coal or the person who has mined the coal shall have the
proprietary right in the mineral which shall not be lost.

21) The suggestion of learned Amicus Curiae that entire
extracted coal lying at various places in hills districts of
Meghalaya be directed to be taken over by Coal India Ltd. is
accepted. The Coal India Ltd. may dispose of the same as per
its normal method of disposal and proceeds be dealt with as
per directions issued.

22) The State having carried out the assessment of the coal lying
in the aforesaid four districts including the details of the quantities
and the details of owners being available with it, it may ensure that
entire coal is handed over to the Coal India Ltd., as per the
mode and manner to be formulated by Katakey Committee in
consultation with officers of the Coal India Ltd. and the State
of Meghalaya.

23) It is for Coal India Ltd. to decide as to venue, where they
shall receive the coal, i.e., either at any of its depot or any
other place in the State of Meghalaya and it is for the Coal
India Ltd. to finalise the process of disposal and auction of
the coal. It shall be the duty of the State of Meghalaya and its
officers especially Deputy Commissioner of the area concerned
to enter details of quantity of the coal, name of the owner and
place from where it is collected. All concerned shall take steps
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to ensure weighment of the coal when it is received by Coal 
India Ltd.

24) The expenses of transportation shall be borne by the
State of Meghalaya, Coal India Ltd. or by both, which expenses
shall be deductible from the price received of the coal. The
State of Meghalaya shall be entitled to royalty and payment
towards MERP Fund as well as taxes out of the price of the
coal. After deducting its expenses for transportation with 10%
of price of the coal, the Coal India Ltd. shall remit the balance
amount to the State and it is for the State after deducting the
royalty and payment to the MERP Fund and taxes to pay back
balance the amount to the owner.

25) The coal which has been seized by the State in illegal
transportation and illegal mining for which different cases
have been registered by the State, is not to be dealt with as
directed above. The seized coal shall be dealt by the State in
accordance with Section 21 of the Act, 1957 and on being
satisfied, the State can take a decision to recover the entire
quantity of coal so illegally raised without lawful authority.

192 In view of the foregoing discussions and conclusions, all these 
appeals are decided in the following manner: - 

xx xx  xx 

4) All I.As. seeking direction for transportation of coal are
disposed of directing: -

i) All extracted coal as assessed by State of Meghalaya lying in
different districts of State of Meghalaya which as per order of
NGT is in custody of State of Meghalaya shall be handed over
to Coal India Ltd. for proper disposal.

ii) The Katakey Committee after discussion with Coal India Ltd.
and State of Meghalaya shall formulate a mechanism for
transport, weighment of all assessed coal.

iii) The Coal India Ltd. shall auction the coal so received by it as
per its best judgment and remit the proceed to State to the
extent as directed above.

iv) All coal seized by the State for which cases have already been
registered shall be dealt by the State in accordance with
Section 21 of 1957 Act.”

8. We may now deal with the report of the Committee which is,
inter alia, as follows:

“It is, therefore, evident that though the learned counsel
appearing for the State of Meghalaya submitted before
the Hon'ble Tribunal that the compliance report in that
regard shall be submitted to this committee within two
weeks, the direction to install Digital Display Boards
has not been fully implemented till date. As stated above,
such Boards have been installed in the State Capital,
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i.e., in Shillong only. The same have not been installed
in the coal mining affected districts and Sub-Divisions
so far.

The Committee directs the aforementioned 4(four) Cement 
Plants, namely, Green Valley Industries Ltd, Gold Stone 
Cement Ltd, Hills Cement Ltd and Virgo Cement Ltd and 
one Thermal Power Plant, namely, CMJ Breweries Ltd to 
depute their representatives to attend the next sitting of 
the Committee scheduled to be held on 14.08.2019 along 
with all required information and documents without 
fail. 

The Secretary to the Govt. of Meghalaya, Mining and Geology 
Department, during the Proceeding No. 16-B held on 
23.07.2019 has produced before the Committee a letter dated 
22.07.2019 seeking a month's time to formulate a 
comprehensive plan and proper policy of transportation 
and handing over of coal to the Coal India Limited for 
disposal/auction as per rules of the Coal India Limited. 
The Committee has also been informed that after 
finalisation, the same shall be placed before the 
Committee for deliberation.

Based on the said communication, one month time has been 
granted to the Mining and Geology Department, Govt. of 
Meghalaya. The second special sitting scheduled to be held in 
Guwahati on 26.07.2019 with the representatives of the Coal 
India Limited and the concerned departments of the Govt. of 
Meghalaya to discuss about the formulation of a policy for 
transportation and handing over of the coal to the Coal India 
Limited, has, therefore, been postponed and the next date was 
decided to be fixed in its Proceeding to be held on 14.08.2019. 

The Committee in the said Proceeding has recorded that the 
majority of the directions issued by it in the Proceeding No.12 
dated 25.04.2019 have not been implemented so far and hence 
the Commissioner & Secretary to the Govt. of Meghalaya, 
Mining and Geology Department has been directed to submit a 
report on the status of implementation of each of these 
directions in the sitting scheduled to be held on 14.08.2019. 

From the aforesaid position, it is, therefore, evident that 
the directions issued by the Committee in its Proceeding 
No.12 dated 25.04.2019 have not been fully complied 
with till date. 

(C) CONSIDERATION OF THE RECOMMENDATIONS OF THE
COMMITTEE MADE IN ITS PROCEEDING Nos. 13, 14 AND
15 DATED 03.05.2019, 03.06.2019 AND 28.06.2019,
COPIES OF WHICH HAVE BEEN SENT BY MAIL IN
ngp.filingAgmail.com  ON 08.07.2019.

(1) The Committee in the Proceeding No.13 dated 03.05.2019
recommended for consideration for release of an amount of
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Rs.40,36,500/- from the MEPR Fund to implement the pilot 
project for afforestation and reclamation of coal mining 
affected land and organisation of festival-cum-mass 
awareness programme submitted by the Principal Chief 
Conservator of Forest (Climate Change Research and 
Training), Govt. of Meghalaya and North Eastern 
Regional Office of the Central Pollution Control Board. 

(2) The Committee also in the Proceeding No. 14 dated 03.06.2019
has recommended for consideration by the Hon’ble Tribunal for
passing necessary order for deployment of CAPFs to assist the
State Police in checking the transportation and mining of   coal
in the State for the purpose of enforcement of the direction
issued from time to time to ban illegal mining and
transportation of coal.

(3) The Committee in the said Proceeding had also recommended
for consideration by the Hon’ble Tribunal to release a number
of rupees one Crore from MEPR fund to facilitate the Forest &
Environment Department for afforestation of the coal mine
affected areas and to ensure availability of adequate number
of good quality plants.

(4) The Committee in the Proceeding No.15 dated 25.06.2019 has
also recommended for consideration by the Hon’ble Tribunal
for release of Rs.19,19,500/- from the MEPR Fund towards the
cost to be incurred in the Pilot Project of Micro Algae
Treatment of the acidic water in the identified stream in
the coal mining affected areas to be implemented by M/S
Trinity Impex International.

The Hon’ble Tribunal may consider the aforesaid
recommendations of the Committee.

The Committee, on 31.08.2019 shall submit the further report
relating to the status of implementation of the Action Plan
prepared by it, directions issued by it from time to time and
also the directions issued by the Hon’ble Supreme Court in Civil
Appeal No. 10720 of 2018 (State of Meghalaya v. All Dimasa
Students Union, Dima Hasao District Committee and Ors.) and
other analogous matters passed In Judgment & Order dated
03.07.2019.”

9. Learned Counsel for State of Meghalaya submitted that with
regard to display boards, further steps have been taken and a
report dated 03.08.2019 has been filed before this Tribunal
and a report will also be filed before the Committee. The
Committee may look into the same.

10. As regards effective action against illegal transportation, the
Committee has suggested deployment of Central Armed Forces
and the State Police. The Committee has also suggested release
of certain funds. Learned counsel for the State submitted that
the recommendations of the Committee be accepted.
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11. We accept the recommendations of the Committee for
release of the amount as presented in para (3) & (4) of
recommendations as noted above. As regards deployment
of Central Armed Police Forces (CAPF), our attention has been
drawn to earlier proceedings before this Tribunal in order dated
25.03.2015 as follows:

“1. The Additional Secretary, North East in the Ministry 
of Home, Central Government shall, within a period of 
two weeks from today, hold a meeting with the Chief 
Secretary of the State of Meghalaya and other concerned 
Authorities and consider the proposal of the State of 
Meghalaya for deployment of appropriate force to ensure 
compliance of orders of the Tribunal and protection of the 
Environment and Ecology, particularly water bodies as 
recorded in various orders of the Tribunal. We are 
hopeful, that the decision will be taken objectively and in 
the interest of public at large.” 

12. We are informed that in pursuance thereof, the Central
Government did provide the requisite Forces at that time. In the
light thereof, the State of Meghalaya to follow the same course
of approaching the Central Government.  The Central
Government may give due consideration to such proposal
expeditiously.

13. Only other issue which survives for consideration is the
enforcement of directions of the Hon’ble Supreme Court for
handing over coal already mined and lying at various
places in Meghalaya to the Coal India Ltd. As per
directions of the Hon’ble Supreme Court, in the
judgement dated 03.07.2019 the same may be looked
into by the Committee in consultation with the officers
of Coal India and the State of Meghalaya. We suggest
that the Committee may fix specific timeline for the
purpose.

14. Our attention in this regard has been drawn to a Challan dated
13.08.2019 issued by the Divisional Mining Officer, Jowai with
regard to transportation of the ‘auctioned’ mineral. Learned
Counsel for the State may ascertain whether the transportation
is in terms of the scheme prepared by the Committee in
accordance with the directions of the Hon’ble Supreme Court
and if not, remedial action may be taken. The Committee may
look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and
issuance of challans as per the Tribunal’s order dated
11.04.2019.

15. The companies in question are directed to furnish the requisite
information to the Committee, failing which this Tribunal may
have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the
light of further report of the Committee. The Committee may
also make its recommendations about the conduct of officers
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not cooperating in compliance of orders of the Hon’ble Supreme 
Court and this Tribunal so that the State may take appropriate 
action and inform this Tribunal.  

16. The Committee has proposed to send its further report by
31.08.2019. Thereafter, a further report be sent after three
months by 30.11.2019.

17. List again on 10.12.2019 or as and when the occasion arises.”

Supreme Court judgement in appeal from NGT orders 

8. We have perused the judgement of the Hon’ble Supreme Court in

(2019) 8 SCC 177 in Appeals arising out of orders of this Tribunal. The 

Hon’ble Supreme has upheld the jurisdiction of this Tribunal in dealing 

with the matter and constituting the Monitoring Committee.  Though the 

private owners of the land had right in the minerals after deducting 

handling charges, royalty and Environment Protection Fund, no 

unregulated and unscientific mining could be carried out.  The Mining 

Policy of the State was required to be consistent with the Mines and 

Minerals (Development and Regulation) Act, 1957 (MMDR Act) and mining, 

even by owner, is required to be regulated under the statutory scheme.  

The Environmental Clearance (EC) is required in terms of the relevant 

Notification.  Compliance of MMDR Act, Mines Act, 1952 as well as 

Environment (Protection) Act, 1986 (EP Act) is necessary.  The Mineral 

Concession Rules 1960 are also required to be followed. Schedule VI to 

the Constitution does not affect the said laws. Order of the Tribunal 

dated 17.04.2014 was upheld banning Rat Hole mining, as the manner of 

such mining is not consistent with the statutory scheme. However, the 

said ban will not bar legal and scientific mining as per statutory scheme.  

Order of the Tribunal constituting MEPR fund was also upheld.  Order 

dated 04.01.2019 requiring deposit of Rs. 100 Crores with CPCB for 

restoration of environment was also upheld but the same could be paid 
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out of the Meghalaya Environment Protection and Restoration Fund’ 

(MEPR Fund).  The extracted coal laying at various places was directed to 

taken over by Coal India Limited.  The coal is to be handed over to Coal 

India Limited by the State in the manner formulated by the Committee. 

The State of Meghalaya and Coal India Limited are to deliberate with the 

Committee to finalize plan for transportation and handling over of the coal 

for disposal as per Rules which may be beneficial for the owners of the 

mine as well as the State.  The Coal India Limited is also to take steps for 

payment of the coal and the State of Meghalaya is entitled to royalty and 

taxes.  After deducting cost of transportation/royalty and payment to 

MEPR fund and taxes plus 10% of the value of the coal, the balance is to 

be disbursed to the owner. The disbursement is to be made by the State. 

The coal seized in illegal transportation of illegal mining is to be dealt by 

the State under Section 21 of the MMDR Act separately. 

17.1.2020 order of NGT on 4th to 6th report and change of Chairperson 

of the Committee  

9. The matter was thereafter dealt with on 17.01.2020 in the light of

04th, 05th and 06th Reports of the Committee dated 31.08.2019, 

02.12.2019 and 03.12.2019. Before referring the same, we may first refer 

to the extracts from the first 3 reports dated 02.01.2019, 31.03.2019 and 

02.08.2019 which also consider the earlier orders of the Tribunal dated 

04.01.2019, 11.04.2019 and 22.08.2019 as follows:- 

“Reports 

“3.1 First Interim Report

3.1.1   The Committee submitted its First Interim Report 
dated 31.12.2018 to the Hon'ble NGT on 02.01.2019. The 
said First Interim report contains findings of the Committee 
on the following questions framed by the Committee:-  
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A. Whether coal mining activities, including extraction of
coal and the transportation of the same, are going on
despite the order passed by the Hon'ble NGT imposing
ban on coal mining and transportation?

B. Quantity of extracted coal as on the date on which the
ban was imposed by the Hon'ble NGT and left to be
transported?

C. Quantity of un-inventoried coal which has been
extracted before imposition of ban by the Hon'ble NGT?

D. Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature
and extent thereof?

E. What are the steps required to be taken by the
Committee for restoration of the environment and
rehabilitation of victims of coal mining?

F. The extent of execution of the Action Plan prepared by
the Committee?

3.2 Second Interim Report 

3.2.1 The Committee submitted its Second Interim Report dated 
30.03.2019 to the Hon'ble NGT. In the said Report, the 
Committee placed before the Hon'ble NGT the current status of 
the following issues: 

(i) Availability and investment of amounts available in
the MEPR Fund.

(ii) Monitoring of quality of water in the rivers and streams
of the areas affected by coal mining.

(iii) Steps taken for neutralisation of Acid Mine Drainage
(AMD) contaminated water in the rivers & streams of the
areas affected by coal mining activities.

(iv) Status of the ongoing water supply schemes in coal
mining affected areas in East Jaintia Hills District, under
the Public Health Engineering Department.

(v) Seizure of cranes, trucks etc. involved in illegal mining or
transportation and release of such vehicles and
equipment.

(vi) Skill Development Schemes

(vii) Survey of health of the habitants of the areas affected
by coal mining.

(viii) Framing of Disaster Management Plan, both "on site"
and "off site".

(ix) Verification of un-inventorised coal.
(x) Procurement of coal by the Cement Companies from the

local market in the State of Meghalaya.

(xi) Pilot Projects to be undertaken by CIMFR-CISR, Dhanbad

(xii) Awareness Camps/Programme.
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(xiii) Applications for compensation to the next of kin of the
persons who died during illegal mining and to the
persons who suffered injuries during due to illegal coal
mining.

(xiv) Preparation of Geospatial Database inputs of Planning
and Restoration of areas affected by coal mining in the
State of Meghalaya.

(xv) Coal mining activities including transpiration of coal.

3.2.2 The Committee in the said Report also recommended that 
the Hon'ble NGT may permit release of an amount of Rs.96.59 
lakh for procurement of 6(six) numbers of vehicles mounted 
with Water Tankers to be used for supplying potable waters to 
the villagers of the villages in the district of East Jaintia Hills 
affected by coal mining activities and where the potable water 
has not so far been supplied. 

3.3 Third Interim Report 

3.3.1  The Committee submitted its Third Interim Report dated 
02.08.2019 to the Hon'ble NGT on 02.08.2019. In the said 
Report, the Committee placed before the Hon'ble NGT the 
current status of the following directions issued by the Hon'ble 
NGT in the Order dated 11.04.2019: 

(i) Release and utilisation of an amount of Rs.96.59 lakh from the
MEPR Fund in favour of the Deputy Commissioner, East
Jaintia Hills District for purchase of the six vehicles mounted
with water tankers.

(ii) Installation of Digital Display Boards at the Headquarters of
coal mining affected Districts and Sub-Divisions and display
thereon quality of water in ten worst polluted rivers/streams
in the District/Sub-Division.

(iii) Audit of the source of coal acquired by the power generation
and cement plants in the State of Meghalaya.

(iv) Mechanism to be adopted for effective action against illegal
transportation of coal such as electronic manifest system for
regulating movement of vehicles and issuance of challans.”

Order dated 04.01.2019: 

“4.1.2 In view of the consistent failure of the State in enforcing the 
law, the Hon'ble NGT held the State to be liable to deposit a sum of 
Rs. 100 Crores with the Central Pollution Control Board (CPCB) to be 
spent for restoration of the environment. The Hon'ble NGT also 
observed that the Committee may consider seizure of equipment used 
for illegal mining or transportation, to be released only after payment 
of 50% of the showroom price of such equipment. 

4.1.3. The Hon'ble NGT in the said order dated 04.01.2019 also 
suggested that the Committee may consider the following: 

(i) Any cranes and trucks found to be involved in illegal mining
or transportation which have not yet been seized may also be
seized. The seized vehicles or equipment be released by the 4
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concerned District Magistrates only after recovering damages to 
the extent of 50% of the showroom price of the vehicles or 
equipment. The said amount may also be credited to the 
restoration fund. 

(ii) Efforts be expedited to identify victims who have suffered at
least since 01.07.2012 and to assess loss to the environment and the
manner of restoration.

(iii) Disaster Management Plan for the whole of the area 'on site'
as well as 'off site' needs to be prepared and put into operation.

(iv) Appropriate technology to replace rat hole mining.

(v) Resource (coal) audit of Meghalaya Power Limited and Star
Cement Limited to ascertain the legitimate procurement of coal and
its source.

Order dated 11.04.2019: 

4.2.2 The Hon'ble NGT in the said order dated 11.04.2019 also 
noted the finding of the Committee that despite the order passed 
by the Hon'ble Supreme Court prohibiting transportation of coal, 
the same has not been stopped by the authorities for the reasons 
best known to them as well as another finding relating to non-
installation of Digital Display Boards in the Sub-Division, 
Districts and the State Headquarters/Capital, displaying the 
quality of water in the respective areas for information of general 
public. The Hon'ble NGT, having regard to the submission of the 
learned counsel appearing for the State of Meghalaya directed 
that the aforesaid issues will be duly dealt with and a 
compliance report shall be filed before the committee within two 
weeks, directed the Committee to consider the same on its next 
sitting, i.e., on 25.04.2019. The committee was also given liberty 
to consider the matter and pass further 
orders/recommendations. 

4.2.3 The Hon'ble NGT vide the said Order also directed that the 
Committee may consider requirement of foolproof mechanism to be 
adopted for effective action against transportation of illegally 
mined coal such as electronic manifest system for regulating 
movement of vehicles and issuance of challans and also may 
consider audit of resource of coal acquired by the Power Generation 
and Cement Plants in the State of Meghalaya. 

Order dated 22.08.2019: 

4.3.2 The Hon'ble NGT in the said Order dated 22.08.2019 also 

directed as below: 

(i) For making available Central Armed Police Force (CAPF) the
State of Meghalaya shall follow the same course of approaching
the Central Government as has been done by them in the past in
compliance of directions issued by the Hon'ble NGT vide order
dated 25.03.2015. The Central Government may give due
consideration to such proposal expeditiously.
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(ii) As per directions of the Hon'ble Supreme Court, in the
judgement dated 03.07.2019 the enforcement of directions of the
Hon'ble Supreme Court for handing over coal already mined and
lying at various places in Meghalaya to the Coal India Ltd may be
looked into by the Committee in consultation with the officers of
Coal India and the State of Meghalaya. The Committee may fix
specific timeline for the purpose.

(iii) Learned Counsel for the State may ascertain whether the
transportation under a Challan dated 13.08.2019 issued by the
Divisional Mining Officer, Jowai with regard to transportation of the
'auctioned' mineral is in terms of the scheme prepared by the
Committee in accordance with the directions of the Hon'ble Supreme
Court and if not, remedial action may be taken. The Committee
may look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and
issuance of challans as per the Tribunal's order dated
11.04.2019.

(iv) The cement companies in question are directed to furnish the
requisite information to the Committee, failing which this Tribunal
may have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the light
of further report of the Committee.

(v) The Committee may also make its recommendations about
the conduct of officers not cooperating in compliance of orders of the
Hon'ble Supreme Court and this Tribunal so that the State may take
appropriate action and inform this Tribunal.”

10. Thereafter 04th, 05th and 06th reports were dealt with which are

extracted below:- 

“4th Interim Report dated 31.08.2019 

In the 4th Interim Report the Committee considered the 
mechanism to deal with the complaints under Section 21 of the 
MMDR Act of illegal raising and transportation of coal, procedure for 
exercise of powers under Section 21 (5) of the MMDR Act, action to 
be taken in new cases of illegal mining/storage and transportation, 
action for preventing illegal mining and storage, recovery of fresh 
stock of coal extracted prior to ban, action for violation of Water 
(Prevention and Control of Pollution) Act, 1974 and EP Act apart 
from action under MMDR Act, steps for mitigating environment 
pollution caused by acidic water and emitting from the coal depots/ 
dumps, mechanism in term of EIA Notification of 2006, video 
recording of consignments for illegal transportation of coal, scheme 
to reward informers giving information about illegal 
mining/transportation, establishing coal mine surveillance system 
and SOP to deduct  illegal mining or dumping of coal, disposal of 
coal confiscated under Section 21(5) of MMDR Act, preparation of 
geological and feasibility report for scientific coal mining, execution 
of pilot project for treatment of acidic water and for afforestation and 
reclamation of coal mining affected land, preparation of draft 
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guidelines for utilization of amounts of MEPR fund including 
amount of Rs. 100 Crore transfer to CPCB, continuation of Prof. 
(retired) A.K. Singh, from Indian School of Mines, Dhanbad as 
Member of the Committee, recording of coal depots where coal is to 
be handed over to Coal India Limited by joint Committee.  After due 
consideration the Committee has suggested the following 
directions:- 

“The Hon'ble NGT may consider to pass the following 
directions: 

1. The State of Meghalaya shall constitute a Monitoring
Committee under Chairmanship of the Chief Secretary to
undertake monthly review of actions taken by various
'Authorized Officers' to file complaints before concerned
Courts of Law under Section 21 of the MMDR Act against
the persons involved in illegal raising and transportation of
coal. (para 5.1.2.12 (i))

2. The State of Meghalaya shall formulate guidelines
stipulating therein a detailed procedure for exercise of the
powers conferred on the State under sub-section (5) of
section 21 of the MMDR Act to recover mineral raised
unlawfully from such person or where such mineral has
already been disposed to recover price thereof (para
5.1.2.12 (ii))

3. The State of Meghalaya shall mandatorily invoke
provisions of sub-section (5) of section 21 of the MMDR Act
in all new cases where illegal raising or storage or
transportation of coal is detected in the State of Meghalaya.
(para 5.1.2.12 (iii))

4. The State of Meghalaya shall in exercise of powers
conferred by Section 23 (C) of the MMDR Act formulate rules
for preventing illegal mining, transportation and storage of
minerals and shall notify the same in the official Gazette
within one month. (para 5.1.2.12 (iv))
5.In the cases where any person declares any fresh stock of
coal purported to be extracted prior to imposition of the ban
by the Hon'ble NGT, apart from other punitive actions, actions
under sub-section (5) to section 21 of the MMDR Act to recover
such coal shall mandatorily be initiated by the State of
Meghalaya (para 5.1.2.12 (v)).

6. Subject to provisions of the Law of Limitation, the MSPCB
and CPCB shall initiate necessary action to file complaints
under relevant sections of the Water Act against persons
involved in raising, storage and transportation of the coal
reportedly extracted prior to imposition of ban on rat hole coal
mining in the State of Meghalaya by the Hon'ble NGT in April
2014, transportation of which has been allowed by the
Hon'ble NGT and the Hon'ble Supreme Court. (para 5.1.3.6
(i))

7. In case any fresh illegal mining, storage or transportation of
coal in the State of Meghalaya is detected by the Police or
District Administration or the Mining and Geology
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Department, apart from initiation of proceedings under 
relevant provisions of the MMDR Act against the persons 
involved in such mining, storage and transportation of the 
coal, the same shall also be intimated to the MSPCB and 
CPCB for initiation of necessary actions to file compliant 
against relevant section(s) of the Water Act against such 
person. Details of all such cases detected after imposition 
of ban on illegal rat hole coal mining in April, 2017 shall 
also be communicated to the MSPCB and CPCB for similar 
actions. (para 5.1.3.6 (ii)). 

8. In case any fresh raising of coal in the State of Meghalaya
is detected by the Police or District Administration or the
Mining and Geology Department, apart from initiation of
proceedings under relevant provisions of the MMDR Act
against the persons involved in such illegal raising of the
coal, the same shall be intimated to the North Eastern
Regional Office of the Ministry of Environment, Forest and
Climate Change, Government of India for initiation of
necessary actions to file complaint against relevant section
of the EP Act against such persons. Details of all such cases
detected on or after 15.01.2016 shall also be communicated
to the North Eastern Regional Office of the Ministry of
Environment, Forest and Climate Change, Government of
India for similar actions. (para 5.1.4.3(i))

9. The CPCB and the MSPCB shall critically examine the
regulatory regime presently in force to govern establishment
and operation of coal depots/dumps in the State of Meghalaya
and take necessary actions to fill gaps, if any, in such regime
to prevent, minimize and mitigate environment pollution
caused by acidic water emanating from such depots (para
5.2.3).

10. The State of Meghalaya shall within one month put in
place a mechanism stipulated in Appendix XII of the EIA
Notification 2006 to regulate transportation of coal in the
State. No transportation of coal in the State of Meghalaya
shall, after a period of one month, be allowed till such
system containing all the features stipulated in the said
Notifications is fully operationalized. (para 5.3.7 (i))

11. The State of Meghalaya shall operationalize a system
to video record consignment of each truck passing through
all probable routes likely to be used for illegal
transportation of coal. The State of Meghalaya shall
identify suitable locations which may cause least
disturbance to non truck traffic and install a system of
Close Circuit Cameras to ensure video recording of
registration number and consignment of each truck
passing through each such routes. To minimize
inconvenience to non-truck traffic, feasibility of
installation of such system at existing toll gates,
checkpoints, parking lanes/ bays etc. may be explored. In
case no such toll gates, check points, parking lanes/ bays
etc. exist at the required locations, the State of Meghalaya
in consultation with and/or assistance of the National
Highways and Infrastructure Development Corporation

403
6503



19 

(NHIDCL) and/or National Highways Authority of India 
(NHAI) shall construct additional lanes to facilitate 
checking of trucks without causing inconvenience to other 
traffic. Temper proof continuous video recordings made at 
the check points shall be retained at least for a period of 
one year and shall periodically be reviewed / checked by 
the authorities in the Police, Civil Administration and 
Mining & Geology Department from time to time. (para 
5.3.7 (ii)) 

12. State of Meghalaya shall within a month frame a
scheme to suitable reward the informers in case the
information on illegal mining and/or transportation of coal
provided by such informers is found to be true.
Confidentiality of the persons furnishing the information,
shall at all cost be maintained so that such informer is not
threatened by anyone who are interested in continuing coal
mining activities. (para 5.3.7 (iii)).

13. The State of Meghalaya with the assistance of North
Eastern Space Applications Centre (NESAC), Department of
Space, Government of India, shall within a period of three
months put in place a Coal Mine Surveillance System
(CMSS) in the State of Meghalaya and also develop a
Standard Operating Procedure (SoP) providing for effective
follow up action, in case any illegal mining or dumping of
coal is detected by the MSS. The CMSS to be developed may
be similar to one which has already been developed by the
Ministry of Mines and Indian Bureau of Mines (IBM) with
assistance from the Bhaskaracharya Institute for Space
Application and Geo-Informatics (BISAG), Gandhinagar and
Ministry of Electronics and Information Technology (MEITY).
{para 5.3.7 (iv)).

14. The coal which has either been recovered by the State
in exercise of powers conferred under sub-section (5) of
Section 21 of the MMDR Act or has been confiscated in favour
of the State of Meghalaya by an order of a Court of Law and
the coal which has been seized by the Officers Authorised by
the State Government in this behalf disposal of which has
been permitted by the concerned Competent Court of Law,
shall be disposed of only through e-auction conducted by the
Coal India Limited {para 5.3.7 (v)}.

15. The State of Meghalaya shall expedite drilling of
requisite number of bore-holes in 1 sq. km. area in
Khliehriat-Sutnga area in East Jaintia Hills District and
complete preparation of Geological Report and Feasibility
Report for scientific coal mining in the said area within two
months. {para 5.4.2.2 (i)).

16. The State of Meghalaya is allowed to use an amount of
Rs. 4,15,000 (rupees four lakh fifteen thousand) only plus
GST at the applicable rates for execution of a Pilot Project on
treatment of acidic water at a Water Supply Scheme (WSS)
under the Public Health Engineering (PHE) Department at
Lelad village in East Jaintia Hills District by using micro-
algae consortia as an alternative to lime solution by M/s.
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Trinity Impex International & Phycospectrum Environmental 
Research Centre. {para 5.5.6.6 (i)]. 

17. The State of Meghalaya and the CPCB are allowed to
utilize an amount of Rs.40,36,500/- from the MEPR Fund
to implement a pilot project for afforestation and
reclamation of coal mining affected land and organization
of a festival-cum-mass awareness programme submitted
by the Principal Chief Conservator of Forest (Climate
Change Research and Training), Govt. of Meghalaya and
North Eastern Regional Directorate of the CPCB. (para 5.5.8.2
(i)}.

18. The State of Meghalaya shall within one month
formulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
Committee in its fourteenth Sitting held on 03.06.2019, for
utilization of amounts available in the MEPR Fund in an
expeditious and transparent manner and submit the same
to the Committee. The Committee shall examine the draft
guidelines and place the same along with its comments
thereon before this Tribunal within one month of receipt of
the guidelines. (para 5.5.9.8 (i)).

19. The amount available in the MFPR Fund including an
amount of Rs. 100 Crores transferred to the CPCB in
compliance of direction issued by the Hon'ble Supreme
Court in paragraph 179 of Judgment dated 03.07.2019 in
the Civil Appeal No. 10720 of 2018 in the matter of State
of Meghalaya versus All Dimasa Student Union, Dima-
Hasao District Committee and Ors. and other connected
matters and the interest accrued thereon shall be used
exclusively for implementation of Action Plan prepared by
the Committee for restoration of environment in areas
affected by coal mining in the State of Meghalaya. The
Committee based on inputs received from various
stakeholders or on its own motion may periodically review,
revise and update the Action Plan. (para 5.5.9.8 (ii)).

20. Even after expiry of the term of his engagement as a Chair
Professor at Indian School of Mines (IIT-ISM), Dhanbad,
Professor (Retd.) A.K. Singh shall continue to be a member of
the Committee as a representative of the Director, IIT-ISM,
Dhanbad. (para 5.7.1.3 (i)).

21. Video recording of all the coal depots where the coal to
be handed over to the Coal India Limited is presently lying,
to be recorded by joint teams consisting of a representative
from the Mining and Geology Department, Meghalaya State
Pollution Control Board and the Coal India Limited, in the
manner as directed by the Committee in its First Special
Sitting held at Shillong on 12.07.2019 and use of high
resolution satellite imageries for different time-intervals
since the imposition of ban on coal mining by the Hon'ble
NGT to ascertain continuous existence of all such coal
dumps since imposition of ban on coal mining by this
Hon'ble Tribunal in April 2014, shall be essential
components of the Policy being formulated by the State
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of Meghalaya for handing over of the coal to the Coal 
India Limited for disposal through e-auction. (para 
5.7.4.7 (i)). 

The Committee in this report dated 31.08.2019 has 
highlighted the various orders passed by the Hon'ble 
NGT, gist of various earlier reports submitted by it, the 
directions issued by the Hon'ble NGT on the said reports, 
relevant order passed by the Hon'ble Supreme Court and 
the issues examined by the Committee after submission 
of the second interim report, together with summary of 
recommendations for consideration of the Hon'ble NGT, as 
the Committee has completed one year from the date of 
its constitution by the Hon'ble NGT vide its order dated 
31.08.2018.”

5th Interim Report dated 02.12.2019 

The 5th Interim Report mere the back ground of earlier 
proceedings, sums up the minutes of the meetings and analysis the 
information given by the industries and regulatory authorities at 
length and thereafter records findings and recommendations.  The 
report has been uploaded on the website of the National Green 
Tribunal.  The questions considered in the said report in para 2.2.6 
are:- 

1. Whether the specific coal requirement of afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited and its
subsidiaries is substantially lower than specific coal
requirement stated in the respective TEFRs?

2. What is the actual specific coal requirement for the afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited?

3. Whether it is technically feasible to use huge quantity of
slate in lieu of coal without making any modification in
design of these Plants?

4. Whether the afore-mentioned Plants of Star Cement
Limited and its subsidiaries have actually used huge
quantity of alternate fuel (i.e. Slate) in lieu of coal?

5. Whether slate, if used, has been used after obtaining all requisite
regulatory approvals?

After analyzing the entire data the findings recorded are:-

“CHAPTER 3: FINDINGS AND RECOMMENDATIONS

1.1.1 FINDINGS 
1.1.2 3.1.1 Except for the clinker manufacturing plant of the 

Mawmluh Cherra Cement Limited (A State PSU) and 
Captive Power Plants of the Maithan Alloy Limited and the 
CMJ Breweries Private Limited, there is a huge gap in 
quantity of coal required to produce reported quantity of 
clinker and/or power and the coal reported to be purchased 
from legal sources during the Audit Period by all other 
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Cement Manufacturing Plants and Thermal Power plants in 
the State of Meghalaya for which resource (coal) audit could 
be completed by the Committee. Year-wise quantities of the 
coal required to produce reported quantities of clinker 
and/or power, the coal actually purchased from legal 
sources and the gap between the two for each of these 
Plants are as below: 

(metric tonnes) 

Plant Items Year 
Total 2014-15 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6 7
Star Cement 
Limited and 
its two 
subsidiaries

Coal 
required

*
4,24,636 4,73,806 4,93,365 4,70,145 4,50,096 23,12,048

Coal 
procured

**
97,047 2,64,674 61,830 1,29,020 1,13,201 6,65,772 

Gap 3,27,589 2,09,132 4,31,535 3,41,125 3,36,895 16,46,276 

Amrit 
Cement 
Limited and 
its captive 
TPP 

Coal 
required

*

84,323 1,06,548 1,05,745 1,00,155 1,46,919 5,43,690 

Coal 
procured

**
3,861 88,165 38,785 74,978 31,833 2,37,622 

Gap 80,462 18,383 66,960 25,177 1,15,086 
3,06,068 

Dalmia 
Cement 
(Bharat) 
Limited and 
its Captive 
TPP

Coal 
required*

2,00,028 2,01,797 1,94,234 2,22,215 2,56,324 10,74,598 

Coal 
procured

**
17,433 98,296 56,208 1,07,092 54,478 3,33,507 

Gap 
1,82,595 1,03,501 1,38,026 1,15,123 2,01,846 7,41,091 

Goldstone 
Cement 
Limited and 
its Captive 
TPP 

Coal 
required*

0 0 39,652 1,15,104 1,47,919 3,02,675 

Coal 
procured
**

0 0 5,918 21,295 4,946 32,159 

Gap
0 0 33,734 93,809 1,42,973 2,70,516 

Green 
Valley 
Industries 
Limited 

Coal 
required
*

58,205 55,262 57,505 64,673 65,398 3,01,043 

Coal 
procured
**

44,844 50,555 46,762 51,068 30,278 2,23,507 

Gap 
13,361 4,707 10,743 13,605 35,120 

77,536 

Hill Cement 
Company 
Limited 

Coal 
required
*

18,397 32,158 38,548 30,600 35,085 1,54,788 

Coal 
procured
**

0 11,989 9,797 2,248 13,347 37,381 

Gap 18,397 20,169 28,751 28,352 21,738 1,17,407 
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JUD 
Cements 
Limited 

Coal 
required
*

29,761 38,604 23,994 28,249 20,576 1,41,184 

Coal 
procured
**

0 16,348 2,099 377 370 19,194

Gap 
29,761 22,256 21,895 27,872 20,206 

1,21,990 

Meghalaya 
Cements 
Limited and 
its Captive 
TPP 

Coal 
required
*

1,43,334 1,72,873 1,53,873 1,84,291 1,85,140 8,39,511 

Coal 
procured
**

96,533 44,686 45,968 54,012 53,987 2,95,186 

Gap 
46,801 1,28,187 1,07,905 1,30,279 1,31,153 

5,44,325 

Captive TPP 
of Shyam 
Century 

Coal 
required
*

54,499 46,959 88,743 58,563 29,497 2,78,261 

Coal 
procured
**

43,576 32,461 72,086 13,704 4,960 1,66,787 

Gap 10,923 14,498 16,657 44,859 24,537 1,11,474 

Ferrous 
Limited 

Coal 
required

*

10,13,18
3 

11,28,007 
11,95,65

9 
12,73,99

5 
13,36,95

4 
59,47,798 

Coal 
procured

**
3,03,294 6,07,174 3,39,453 4,53,794 3,07,400 20,11,115 

Gap 7,09,889 5,20,833 8,56,206 8,20,201 
10,29,55

4 
39,36,683 

*: Coal required to produce reported quantities of clinker and/or 

power  

**: Coal reported to be procured from legal sources. 

3.1.2 The Committee is of the view that the entire gap of 39.37 lakh 

MT between the quantity of the coal required to produce reported 

quantity of the clinker and the electrical power and the coal 

purchased from legal sources by these Plants during the Audit 

Period constituting about two-third of the coal requirement of these 

plants during the Audit Period has been met from the illegally mined 

local coal. Demand for a huge quantity of illegally mined coal from 

these plants has sustained and supported a wide scale illegal rat-

hole coal mining in the State of Meghalaya in flagrant violation of a 

ban imposed by the Hon'ble NGT.

3.1.3 Continuance of illegal rat-hole coal mining in the State of 

Meghalaya to meet the huge requirement of coal for these Cement 

Manufacturing Plants and the Thermal Power Plants have caused 

huge damage to flora, fauna, rivers, streams, water bodies and the 

environment in general in the State of Meghalaya. It has also made 
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the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining 

virtually inoperative.

3.1.4 No royalty, taxes and any other statutory levies has been 

paid to the State of Meghalaya on the illegally mined coal utilised 

by these Cement Manufacturing Plants and Thermal Power Plants 

during the Audit Period resulting in a huge loss to the State 

exchequer. In fact ban on the illegal rat-hole coal mining in the State 

of Meghalaya came as a boon to these Cement Manufacturing 

Plants and Thermal Power Plants in the State of Meghalaya as it 

virtually exempted them from the requirement of payment of 

royalty, taxes and other statutory levies payable on more than 

two-third of the coal consumed by them. The amounts of royalty 

(@ Rs. 675 per MT), contribution to Meghalaya Environment 

Protection and Restoration Fund (MEPR Fund) at the rate of Rs. 

485 per MT and GST/VAT @ 5 % of the sale value of approx. Rs. 

8,000 per MT amounting to Rs 400 per MT) payable on the illegally 

mined coal utilised by each of these Cement Manufacturing Plants 

and Thermal Power Plants during the Audit Period are as below: 

S. 

No. 

Plant 
Qt. of 
illegal 
coal 
used 
(MT) 

Royalty MEPRF GST/VAT Total 

1. 2. 3. 4. 5. 6. 7 

1. Star 
Cement 
Limited and 
its two 
subsidiaries

16,46,276 111.124 79.844 65.851 256.819 

2. Amrit 
Cement 

3,06,068 20.660 14.844 12.243 47.747 

3. Dalmia 
Bharat 
Cement Ltd 

7,41,092 50.024 35.943 29.644 115.610 

4. Goldstone 
Cement 
Ltd. 

2,70,516 18.260 13.120 10.821 42.200 

5. Green 
Valley 
Industries 
Ltd. 

77,536 5.234 3.760 3.101 12.096 

6. Hill 
Cement 
Ltd. 

1,17,407 7.925 5.694 4.696 18.315
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7. JUD 
Cement 
Ltd. 

1,21,990 8.234 5.917 4.880 19.030

8. Meghalaya 

Cement 

Ltd. 

5,44,325 36.742 26.400 21.773 84.915

9. Shyam 
Century 
Ferrous 
Ltd. 

1,11,474 7.524 5.406 4.459 17.390

Total 39,36,684 265.726 190.929 157.467 614.123

3.1.5 The royalty and VAT/GST amounting to Rs. 423.194 Crore 

payable on illegally mined coal utilised by the Cement Manufacturing 

Plants and Thermal Power Plants, if realised and properly utilised, 

can significantly enhance living standard of the tribal residents, 

especially those residing in the areas affected by such illegal 

coal mining, of the State. Similarly, an amount of Rs. 190.929 

Crore payable to MEPR Fund for the said illegally mined coal 

utilised by these Plants, if properly utilised, may greatly help 

in restoration of flora, fauna, rivers, streams, water bodies 

and the environment in general damaged by illegal rat-hole 

coal mining in the State of Meghalaya. 

3.1.6 Claim of these Cement Manufacturing Plants and 
Thermal Power Plants that about two-third of their coal 
requirement have been met by a non-fuel mineral (i.e. slate) 
without making any change in the design of these plants is not 
tenable. The Committee, based on a detailed analysis given in 
para 2.2.26 to 2.2.52, is of the view that it is neither 
technically feasible nor legally permissible for these plants to 
replace more than two-third of their coal requirement by a non-
fuel mineral such as slate. 

3.1.7 These Plants have purchased illegally mined local coal in 
the name of slate to circumvent the ban imposed by the Hon'ble 
NGT on illegal rat-hole coal mining in the State of Meghalaya 
and also to evade payment of royalty, GST/VAT and other 
statutory levies and contribution to MEPR Fund on the coal 
utilised by them. 

3.1.8 Even for the sake of an argument it is assumed that the 
claim of these plants that more than two-third of their coal 
requirement during the Audit Period has been met by a non-
fuel mineral (viz. slate) without making any 
change/modification in the design of these plants is true, it 
would have caused equal, if not more, damage to the flora, 
fauna, rivers, streams, water bodies and the environment in 
general in the State of Meghalaya as all such slate has 
admittedly been mined in an unscientific and haphazard 
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manner without any mitigative measures and without 
obtaining mandatory mining lease, consent to establish, 
consent to operate, environmental clearance and 
authorisation/no-objection certificate from the State Pollution 
Control Board in a flagrant violation of the existing mining, 
environmental, pollution control and labour safety laws. 

3.1.9 Transportation and use of a huge quantity of illegally 
mined coal by these plants could not have escaped notice of 
regulatory authorities, both in the State of Meghalaya and the 
Union of India. It could not have escaped notice to the District 
and police administration. Instead of taking actions to prevent 
use of illegally mined coal by these plants and to initiate 
appropriate proceedings under relevant provisions of the Mines 
and Minerals (Development and Regulation) Act, 1957; the 
Water (Prevention and Control of Pollution) Act, 1974, the Air 
(Prevention and Control of Pollution) Act, 1981 and the 
Environment (Protection) Act, 1986 against these Plants for use 
of illegally mined local coal, the regulatory authorities have 
tried to regularise/justify the use of illegally mined coal by 
accepting royalty on slate claimed to be used by these plants 
and by supporting the claim of these Plants that it is 
technically and legally feasible to replace two-third of the coal 
requirement of these plants by a non-fuel mineral such as slate 
and the slate can be used by these plants as a waste without 
obtaining any clearance under the Mines and Minerals 
(Development and Regulation) Act, 1957; the Water (Prevention 
and Control of Pollution) Act, 1974; the Air (Prevention and 
Control of Pollution) Act, 1981; the Environment (Protection) 
Act, 1986 and the rules, regulations & guidelines framed 
thereunder. 

3.1.10 As per information provided to the Committee by the 
Mining and Geology Department in the State of Meghalaya, 
none of these plants participated in a public auction conducted 
by the State of Meghalaya to sell more than 38,000 MT of 
seized coal available at locations in close vicinity of majority 
of these plants. The Committee therefore is of the view that a 
major part of the coal requirement of these plants is still being 
met from illegally mined local coal. 

3.2 RECOMMENDATIONS 

3.2.1 To put a stop to the illegal rat-hole mining of the coal 
being undertaken in the State of Meghalaya in flagrant 
violation of the mining, environmental and labour safety laws 
as well as the orders issued by the Hon'ble Supreme Court 
and the Hon'ble NGT to meet the requirement of the coal for 
the Cement Manufacturing Plants and Thermal Power Plants 
in the State of Meghalaya and also to restore damage caused 
the flora, fauna, rivers, streams, water bodies and 
environment in general by illegal rat-hole coal mining, the 
Committee recommends that the Hon'ble NGT may consider to 
issue the following directions:- 
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1. The Chief Secretary of the State of Meghalaya shall
undertake monthly review the quantity of clinker and/or
power produced by each Cement Manufacturing Plants and
Thermal Power Plant in the State of Meghalaya and the
quantity of coal purchased by each such plant from legal
sources to produce such reported quantities of clinker
and/or power. Such review for a month shall be undertaken
on or before tenth day of the next month. A quarterly report
stating therein the month-wise quantities of clinker and/or
power produced, quantity of coal consumed to produce such
quantities of clinker and/or power by each such plant and
action(s), if any, taken against any such plant in case of any
anomaly observed during the review shall be submitted to
this Tribunal by the Chief Secretary, Meghalaya. Such
report for a quarter shall be submitted to this Tribunal on or
before fifteenth day of the next quarter.

2. The State of Meghalaya; the Ministry of Environment,
Forest and Climate Change, Government of India and the
Meghalaya State Pollution Control Board shall initiate
proceedings in accordance with the provisions of the Mines
and Minerals (Development and Regulation) Act, 1957; the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 the
Environment (Protection) Act, 1986 and the rules, regulations
& guidelines framed thereunder against each of the Cement
Manufacturing Plants and the Thermal Power Plants who has
used illegally mined local coal after a ban on the rat-hole coal
mining in the State of Meghalaya was imposed by this
Tribunal in the month of April, 2014.

3. The State of Meghalaya shall realise royalty, GST/VAT,
contribution to the MEPR Fund and any other statutory tax
and/levy payable on the illegally mined coal utilised by these
Cement Manufacturing Plants and the Thermal Power Plants
in the State of Meghalaya after the ban on illegal rat-hole
mining in the State of Meghalaya was imposed by this
Tribunal in April 2014.

4. To restore the damage caused to the flora, fauna, rivers,
streams, water bodies and the environment in general by
illegal rat-hole mining of coal and also to mitigate the
suffering caused to the local tribal residents by the illegal
rat-hole coal mining, the State of Meghalaya shall realise
from each of the aforementioned Cement Manufacturing
Plants and Thermal Power Plants who have used illegally
mined local coal after a ban on illegal rat-hole coal
mining was imposed by this Tribunal in the month of
April 2014, an amount of Rs. 400 per tonne of coal to be
utilised by each such plants on or after the date of this
order and deposit the same in the MEPR Fund. Such
amount for coal utilised during a month shall be realised
on or before fifteenth day of the next month. Not less
than fifty percent of these amounts shall be utilised for
restoration of damage caused to the flora, fauna, rivers,
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streams, water bodies and the environment in general 
by illegal rat-hole mining of the coal in the State of 
Meghalaya. The balance amounts shall be utilised for 
socio-economic development of the tribal residents in 
areas affected by the coal mining in the State of 
Meghalaya. It is clarified that the afore-mentioned 
amount of Rs. 400 per MT of coal shall be in addition the 
contribution to MEPRF at the rate of Rs. 485 per MT of 
coal already being realised by the State in compliance of 
earlier orders of this Tribunal. The Chief Secretary, 
Meghalaya shall formulate draft guidelines for 
utilisation of these amounts and place the same before 
the Committee constituted by this Tribunal under 
Chairmanship of Mr. Justice B.P. Katakey, former Judge, 
Guwahati High Court. The Committee shall within one 
month from the date of receipt, examine the draft 
guidelines and place the same along with the 
comments/observation before this Tribunal for approval. 

5. The North Eastern Regional Directorate of the CPCB shall

complete audit of coke claimed to be utilised by the Jaintia

Cement Limited and the Virgo Cement Limited and submit

a report to the Committee constituted by this Tribunal

under Chairmanship of the Mr. Justice B.P. Katakey,

former Judge, Guwahati High Court. The North Eastern

Regional Directorate of the CPCB shall also submit the

report sought by the said Committee in respect of the

Captive Thermal Power Plant of Shree Shakambari Ferro

Alloys Pvt. Ltd.”

6th Interim Report dated 3.12.2019 

The 6th Interim Report deal with the objections raised by 
the State of Meghalaya before the Committee on the ground that 
the same is in violation of directions of the Hon’ble Supreme 
Court.  After elaborate discussion of each and every objections 
raised by the State.  The Committee summarized its 
recommendations as follows:- 

“CHAPTER- 6: SUMMARY OF RECOMMENDATIONS 

6.1 The Committee recommends that the Hon'ble NGT may 

consider to pass the following directions: 

1. The State of Meghalaya shall, immediately, provide
to the North Eastern Space Application Centre (NESAC),
Department of Space, Government of India, Umiam, the
location (latitude and longitude) and other details of each
dump where coal to be auctioned is located. The NEASC,
shall within one week from the date of receipt of these
details prepare a geo-referenced map depicting the
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location of each of these dumps and provide a copy of the 
same to the Secretary to the Government of Meghalaya, 
Mining and Geology Department and the Coal India 
limited for placing a copy thereof along with a list 
containing name and address of the owner and quantity 
of coal available at each such dump on their respective 
websites. (Para 2.20 WI 

2. The Secretary to the Government of Meghalaya,
Mining and Geology Department shall, immediately,
place on website of the Department a copy of the
additional affidavit containing details of 32,56,715 MT
coal stated to be available at various depots filed before
the Hon'ble Supreme Court on 10.04.2019 by the
Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department . (Para
2.20 (ii))

3. The North Eastern Space Application Centre
(NESAC), Department of Space, Government of India,
Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
imageries for the following period:

(a) Immediately before the illegal rat-hole mining of

coal was banned by this Tribunal by an order dated

17.04.2014; (Para 2.20 (iii) (a)}

(b) Immediately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT coal
stated to be available at various depot was filed before
the Hon'ble Supreme Court by the Commissioner and
Secretary to the Government of Meghalaya, Mining and
Geology Department; and (Para 2.20 (iii) (b)}.

(c) Once in the year 2015, 2016, 2017 and 2018, preferable
in the month of April. (Para 2.20 (iii) (c)}

4. Based on the said land-use land-cover analysis, the
NESAC shall divide the coal available at each of the depot
where the 32,56,715 MT coal is stated to be available into
three categories namely:

(a) The coal continuously existing at the depot since the

ban on the illegal rat-hole mining was imposed by this

Tribunal on 17.04.2014; (Para 2.20 (iv) (a))

(b) The coal dumped at the depot after the filing of

additional affidavit before the Hon'ble Supreme Court on

10.04.2019; and (Para 2.20 (iv) (b)}

(c) The coal dumped at the depot on any day between
17.04.2014 and 10.04.2019. (Para 2.20 (iv) (c)}.

5. The finalisation of the mode and manner for handing
over of the coal to the Coal India Limited and the disposal
of the coal by the Coal India Limited through e-auction shall
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not wait completion of the afore-mentioned study by the 
NESAC the amount realised from sale of such coal will 
however not be disbursed to the respective owner till the 
said study in respect of such coal is completed by the 
NESAC. (Para 2.20 (v)} 

6. The amount realised from auction of the coal shall be

disbursed in the following manner:

(a) The State of Meghalaya shall exercise the powers

vested on it under subsection (5) of section 21 of the Mines

and Mineral (Development and Regulation) Act, 1957 and

recover the amounts realised from the auction of the coal

which was dumped at the depot after 10.04.2019 and

transfer all such amounts along with taxes/royalty/levies

realized thereon to the Consolidated Fund of the State of

Meghalaya. Contribution to the MEPR Fund realised for

such coal shall be transferred to the MEPR Fund. (Para 2.20

(vi) (a))

(b) Amounts realised from the sale of the coal which is

continuously available in at the Depot shall be transferred

to the respective owner. Taxes/royalty/levies realised on

such coal shall be transferred to the Consolidated Fund of

the State of Meghalaya. Contribution to the MEPR Fund

realised for such coal shall be transferred to the MEPR

Fund. (Para 2.20 (vi) (b)

(c) Details of all such coal which was dumped at a

depot between 17.04.2014 and 10.04.2019 shall be

placed before the Hon'ble Supreme Court. Disbursal of

amounts realised from the sale/auction of such coal shall

be done in the manner the Hon'ble Supreme Court may

stipulate. (Para 2.20 (vi) (c)}

7. The State of Meghalaya and the Coal India Limited shall

provide all the information and documents sought by the

Katakey Committee for finalization of mode and manner of

handing over of the coal available at various Depots to the

Coal India Limited. The Committee shall finalize the mode

and manner for handing over of the coal available at

various depots to the Coal India Limited strictly in

conformity with the directions issued by the Hon'ble

Supreme Court. The State of Meghalaya and the Coal India

Limited shall abide by the mode and manners finalised by

the said Committee. (Para 2.20 (vii)}.

8. To resolve disputes involving adulteration of coal
quality in a lot between the day it is notified for auction and
the day on which entire coal available in such lot is lifted

415
6515



31 

by the successful bidder the collection and maintenance of 
reference samples by the Coal India Limited in the manner 
and for a period provided for collection and maintenance of 
such samples in the normal process of disposal of coal 
through e-auction by the Coal India Limited shall be an 
integral component of the mode and manners for handing 
over of the coal to the Coal India Limited. (Para 2.20 (viii)}. 

9. The mode and manner for handing over of the coal to
the Coal India Limited shall contain time-lines for each step
involved in handing over of the assessed coal to the CIL and
its subsequent auction by the CIL. (Para 2.20 (ix))

10. Nature of records to be maintained and the
authorities responsible to maintain each such record shall
be specified in the mode and manner for handing over of
the coal to the Coal India Limited. (Para 2.20 (x)}.

11. Number of officers of different ranks to be deployed
by the Coal India Limited to plan, execute and monitor
disposal of the coal through e-auction shall be specified in
the mode and manner to be finalised by the Katakey
Committee. (Para 2.20 (xi)}

12. Reserve Price of the coal to be auctioned shall be fixed by
the Coal India Limited as per its existing rules and policies for
disposal of the coal through e-auction. (Para 2.20 (xii)}

13. The Coal India Limited, the State of Meghalaya, the
owner of the coal and their officers/employees shall be
responsible for their respective acts of omission and
commission in any dispute which may arise relating to
quality and quantity of the coal stated to be available at
various depots. (Para 2.20 (xiii)}.

14. The mode of manner for handing over of the coal to the Coal
India Limited shall provide for a legally tenable and practically
feasible dispute resolution framework. (Para 2.20 (xiv)}.

15. The State of Meghalaya shall install and make fully
functional, within a month, a system involving
establishment of a centralised server, uploading of
transport permit/challans and tracking of coal loaded
trucks through GPS and RFID tags as stipulated in the said
Appendix-X[1 to the EIA Notification, 2016 to prevent and
detect multiple use of transport permit/challans.
Transportation of the coal in the State of Meghalaya shall
not be permitted till the said system is made fully
operational. (Para 2.20 (xv).

16. The State of Meghalaya and the Meghalaya State
Pollution Control Board shall initiate necessary actions to
file compliant under relevant sections of the Mines and
Mineral (Development and Regulation) Act, 1957, the
Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, and the
Environment (Protection) Act, 1986 against the persons
responsible for raising of transportation of all such coal
which was dumped at any such depot on or after
10.04.2019. (Para 2.20 (xxvi)}.
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17. An agency not under superintendence and control of
the State of Meghalaya shall enquire into the matter of
export of illegally mined coal to Bangladesh, in the guise of
coal permitted to be transported by various orders passed
by the Hon'ble NGT and the Hon'ble Supreme from time-to-
time, identify the person(s) responsible for such export and
file complaint before the concerned competent Courts of
Law under relevant provisions of the Law against all such
persons. (Para 3.20 (i)}

18. The State of Meghalaya shall place before this Tribunal
the periodical details (viz. name & full address) of the
exporter for each consignment of coal originating from the
Meghalaya which was allowed by the Mining and Geology
Department in the Government of Meghalaya for export to
the Bangladesh from each of the seven LCS in Meghalaya
since the ban on rat hole coal mining in Meghalaya was
imposed by the Hon'ble NGT in April, 2014. (Para 3.20 (ii)}

19. The State of Meghalaya shall initiate necessary
actions in accordance with provisions of Section 21 of the
Mines and Minerals (Development and Regulation) Act,
1957 against the persons responsible for export of the
illegally raised coal to the Bangladesh from each of the
seven LCSs in the State of Meghalaya in the guise of the
coal permitted to be transported by the Hon'ble NGT and
the Hon'ble Supreme Court by order passed from time-to-
time. The actions to be initiated against such persons shall
include actions under sub-section (5) of Section 21 of the
said Act to recover price of such illegally raised coal along
with rent, royalty or tax, as the case may be, payable to
the Government in respect of such coal. (Para 3.20 (iii))

20. In case the coal reported to be available at several
location between the DMR Checkgate/weighbridge and the
Custom exit point at Gasuapara and such other Custom exit
points in the State of Meghalaya is not a part of the
32,56,715 MT assessed coal to be handed over to the Coal
India Limited for disposal through e-auction the Mining and
Geology Department in the State of Meghalaya initiate
necessary actions in accordance with provisions of Section
21 of the Mines and Minerals (Development and Regulation)
Act, 1957 against the persons responsible for raising and
transportation of such coal and submit a report to this
Tribunal. Such action shall include actions under sub-
section (5) of section 21 of the said Act to recover all such
illegally raised coal. (Para 3.20 (iv)).

21. The State of Meghalaya shall within three months,
establish integrated check post and temper-proof weigh-
in-motion weighbridge at each of the seven LCSs in the
State of Meghalaya. Each such integrated check-post and
weigh-in-motion weighbridge shall jointly be manned by
the representative, one each from the Mining and Geology
Department and the Forests & Environment Department in
the State of Meghalaya and the Border Security Force
(BSF) and the Customs Department in the Union of India.
Each such integrated check-post and weigh-in-motion
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weighbridge shall be provided with an adequate number 
of CCTV cameras to ensure video recording of the 
registration number and the consignment loaded in each 
truck passing through such integrated check-post and the 
weighbridge. The network of CCTV cameras to be installed 
at the weighbridge shall also ensure video recording of the 
display panel indicating weight of each truck passing 
through such weighbridge. The footage of each CCTV 
camera installed at each integrated check-post and the 
weighbridge shall be retained for a minimum period of one 
year. (Para 3.21 (i)) 

22. Vigilance wing in the Customs and the BSF in the
Union of India and the Home (Police) Department in the
State of Meghalaya shall undertake regular inspection of
the integrated check-posts and weigh-in-motion
weighbridge and submit a quarterly report on such
inspections to the Chief Secretary, Meghalaya and their
respective Departmental Heads. (Para 3.21 (ii)).

23. The Director General of Police, Meghalaya shall ensure
that all the person and vehicles, equipment, tools and
machineries involved in raising and transportation of about
80,000 MT seized by the Meghalaya Police are identified and
necessary action as per the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and all other
relevant Statutes and the rules framed thereunder are
taken against all such persons and vehicles, equipment,
tools and machineries. The similar actions shall also be
taken for the coal, if any, to be seized in future. A monthly
report on all the cases where the persons and vehicles,
equipment, tools and machineries involved in raising and
transportation of the seized coal could not be identified
shall be submitted. (Para 4.19. (i)}

24. The Director General of Police shall provide to the
Meghalaya State Pollution Control Board details of persons
involved in illegal mining and transportation of the coal.
The Meghalaya State Pollution Control Board shall file
complaint before the concerned competent Court of Law
under relevant sections of the Water (Prevention and
Control of Pollution) Act, 1974; the Air (Prevention and
Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and the rules, guidelines and notifications
issued thereunder against such persons. (Para 4.19 (ii)}.

25. The State of Meghalaya shall formulate a
comprehensive policy for auction of the seized coal and
place a copy of the same before this Tribunal within a
month. The policy shall provide, among others,
establishment of a centralised depot in each coal mining
affected district for safe and scientific storage of the seized
coal and disposal of the seized coal in a fair and
transparent manner after giving wide publicity. The Policy
shall specifically provide that no coal shall be disposed of
without giving a prior notice of atleast thirty (30) days. The
copy of each such notice shall be published in atleast two
prominent dailies having wide circulation. (Para 4.19 (iii)}.
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26. The State of Meghalaya shall, within a month,
formulate a simple procedure for verification of the claims
for receipt of ex-gratia from the labourers who received
injuries while working in illegal rat-hole coal mines in the
State of the Meghalaya and also from the next-of kin of
laborers who were killed while working in such mines.
Such procedure may contain adequate safeguards to
detect, deter and reject false claims. (Para 5.4 (1)).

27. State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed while working in any illegal rat-hole coal
mining in the State of Meghalaya including the labourers
which were killed in a tragic accident in an illegal rat-hole
mine in Ksan village in East Jaintia Hill district in
December 2018. {Para 5.4 (ii)).

28. State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed and rupees two lakh to each of the labourers
who received serious injuries while working in any illegal
rat-hole coal mining in the State of Meghalaya including the
labourers which were killed or received serious injuries in a
tragic accident in an illegal rat-hole mine in Ksan village in
East Jaintia Hill district in December 2018 and in South
Garo Hills District in the year 2012.

29. State of Meghalaya, Meghalaya State Pollution
Control Board and Central Pollution Control Board, shall
implement the Action Plan prepared by the Committee,
with modification wherever required and submit
periodical report.

Before parting with the report, the Committee expresses 
its sincere gratitude to the Hon'ble National Green 
Tribunal in giving the opportunity to work on the subject.” 

11. The said three reports were considered as follows:-

“1to19..xxx…………………………..xxx……………….xxx 

20. We have perused objections to the reports of the
Committee dated 31.08.2019, 02.12.2019 and 03.12.2019 
filed by the State of Meghalaya. During the hearing, we 
confronted learned senior counsel for the State of Meghalaya 
with the fact that since work of the Committee has been 
commended by the Hon’ble Supreme Court as well as by this 
Tribunal earlier, the nature of objections is not appreciable. 
Learned senior counsel fairly stated that he will not press the 
objections. In the response to the report, he merely handed over 
a note to submit that some of the recommendations were not 
feasible. We quote the relevant part of the note to consider the 
said objections:- 

“

S. N. Recommendation Not 
feasible 

Reasons for being non-feasible 
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1 i. The State of Meghalaya
shall provide NESAC the
Longitudes & Latitudes of
each dump where coal is to
be auctioned.

ii. NESAC to prepare geo-
reference mapping for
location of each dump and
give it to State and CIL.

iii. State and CIL will put it on
their website.

√  Duplication of exercise of 
identification of sale-points. 

 Geo-referencing details already
there in affidavit filed by State
which has been provided to CIL and
the same will be put up on website.

 In terms of para 48 and 187-192 of
the judgment of Supreme Court this
exercise is not required.

2 NESAC to conduct annual land-
use land cover analysis to 
determine continuous existence 
of coal on the sale point. 

√

 Unnecessary exercise.
 Supreme Court observed in Para

189 that All this 32,56,715 coal is
illegally mined.

 Yet directed its disposal thorough
CIL and disbursal of funds to
owners in paras 192-192.

3. NESAC shall then divide each 
sale-point into 3 categories, viz. 
(i) Coal continuously existing
(ii) Dumped after 17.04.2014
(iii) Dumped after filing of
affidavit

Same as in respect of 2 above 

4. Money realized from auction of 
coal shall not be disbursed till 
NESAC study is completed

Same as in respect of 2 above 

5. Amount realized shall be 
disbursed in following manner: 
(i) For Coal existing prior to
17.04.14-immediately.
(ii) For coal dumped between
17.4.14 and filing of affidavit to
be placed before SC for further
direction.
(iii) For coal dumped thereafter –
All money to be transferred to
State funds.

√
 Contrary to Supreme Court

judgment. Even after observing in
Para 189 that ALL this 32,56,715
Coal is illegally mined, SC directed
its disposal thorough CIL and
disbursal of funds to owners in
Para 192.

 In para 186 the Supreme Court has
affirmed ownership of private
miners on all this 32,56,715 MT
Coal and held that their proprietary
rights are not extinguished.

6. Collection and maintenance of 
samples from each lot for 
purpose of future dispute 
resolution. 

√  There are more than 20,000 sale
points.

 Further, the auction is on ‘As is
where is’ basis and prospective
bidders are being given 14 days’
time to physically verify the 
quantity and quality of coal lying at 
the dump. 

 Owners are also mandated to
submit NABL accredited lab 
certificate as to grade and sulfur 
content of Coal before their dump is 
notified for auction and the same 
shall be part of auction notice. 

7. Reserve Price of Coal to be 
auctioned shall be fixed by CIL 
as per their existing policy. 

√  CIL has refused to do so in meeting
dated 14.10.2019 and again on
02.12.2019 on the ground that it is
not practically possible or
technically and financially feasible
for CIL to physically verify the
quality of each lot of Coal located at
20,000 sale points for fixation of
reserve price which is also
dependent upon the cost of
transportation of the same.

 CIL submitted that it has no
experience of coal mining in
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conditions like Meghalaya and has 
no experience of lifting and 
transportation of coal in such 
terrain where most of the stocks 
can be assed only through smaller 
four-wheel trucks and the hilly 
roads also cannot bear the load of 
huge quantity of coal being 
transported simultaneously. 

 These factors substantially affect
the reserve price fixation of Coal.

 The State of Meghalaya is having
more experience of the coal mining
and coal trading practices in the
State of Meghalaya and having
such domain knowledge of
marketability of such Coal, is better
suited to fixe reserve price.

8. CIL / State of Meghalaya/ 
owner/employee/ officer shall 
be liable for disputes relating to 
quality and quantity  

√  The question of providing a Dispute
Resolution Process in the plan does
not arise because Auction is on ‘as
is where is’ basis and Prospective
bidders are allowed to inspect the
lot before bidding.  Hence, no
liability of CIL and State of
Meghalaya thereafter.

 However, in case of a dispute
between the seller and the buyer
the remedy under ordinary law of
the land is always available to
them.

9. To provide legally tenable and 
practically feasible Dispute 
Resolution Mechanism 

√  Same as in respect of 8 above.

10. Enquiry by an outside Agency 
into compliants of alleged export 
of illegally mined coal to 
Bangladesh and prosecution of 
persons involved in such alleged 
illegality  

√  It will be an encroachment on
executive powers of the State.

 As submitted before the Committee,
enquiry has already been initiated
by the State and appropriate action
in accordance with law shall be
taken.

11. State of Meghalaya to disburse 
an amount of 5 lakh to each 
labourer deceased in Ksan mine 
incident of Dec. 2018 

√  PIL being W.P. (C) No. 3 of 2019 has
been filed in Hon’ble Supreme
Court on that incident.

 The Hon’ble Supreme Court
observed that compensation is
required to be paid to kin of victims
in order dated 25.02.2019.

 State filed I.A. No. 77028/19 on
06.05.2019, inter-alia informing the
Court that 3 lakh ex-gratia
payments has already been made
qua each victim.

 The Hon’ble Supreme Court closed
all the issues except formulation of
Standard Operating Procedure to
deal with such mining incidents
vide order dated 12.07.2019.

12. State of Meghalaya to pay 5 
lakh for each death and 2 lakh 
for each injury in above incident 
as well as for the incident 
reported in South Garo Hills 
District in 2012.

√  For 2012 incident, ex-gratia
payment has already been made to
those who came forward to make
claims and whose claims were
found to be genuine.

”
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21. We have considered the above objections. We are unable
to appreciate the reasons for the stand that the
recommendations are not feasible.  Even if the exercise is
considered by the State to be unnecessary, no serious difficulty
is shown in doing so.  We are unable to hold that any of the
direction is against the order of the Hon’ble Supreme Court or
not feasible.  The dispute resolution process recommended is
certainly conducive to the handling of the long pending issues
and is necessary for facilitating compliance of the directions
for disposal of illegal mined material and the mandate of law.
We, thus, reject the objections of the State of Meghalaya. It is
a matter of regret that State of Meghalaya, has by uncalled for
objections, created a situation to hamper a credible mechanism
set up by this Tribunal and approved by the Hon’ble Supreme
Court by practically compelling the Chairman of the Committee
to seek recusal.

Directions 

22. Under the circumstances, while accepting all the
recommendations of the Committee in its 04th Interim Report
dated 31.08.2019, 05th Interim Report dated 02.12.2019 and
06th Interim Report dated 03.12.2019, we also accept the
request of Justice B.P. Katakey, former Judge, Guwahati High
Court to be relieved.

23. Without in any manner meaning to dilute the exhaustive
recommendations of the Committee, the substance of the
recommendations of the Committee can be summed up to
include monitoring of illegal raising and transportation of coal
by the Chief Secretary of the State; steps for punitive measures
for illegal mining – filling up gaps in the regulatory regime;
action for preventing minimizing and mitigating environment
pollution by acidic water from coal depots; electronic recording
of movement of coal including by way of GPS and RFID Tags
and having a central server for the purpose; inspection of wings
of BSF and vigilance department;  establishing and supervising
check posts and weigh bridges; utilization of the compensation
amount for legitimate purposes in terms of the
recommendations in the report; continuing Prof. A.K. Singh,
nominee, IIT-ISM, Dhanbad as member of the Committee;
monitoring of sourcing of illegally mined coal by cement
manufacturing/thermal power plants for enforcement of mining
law, including punitive and remedial actions for sourcing of
illegally mined material, as found by the Committee;
conducting necessary audit; study of land use and land cover
analysis; drilling of bore holes in Khlihirt-Sutnga area in East
Jaintia Hill District; preparation of geological report and
feasibility report for scientific coal mining; compiling
information about location of dumps of coal; finalizing mode
and manner of handling of coal and its disposal including e-
auction; transfer of coal to Coal India Limited; monitoring of
illegal export of coal to Bangladesh by an independent agency;
adopting satellite surveillance systems; action by the State
PCB for enforcement of environmental norms; verification of
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claims of victims and disbursement of payments to them in the 
manner suggested by the Committee; implementing action plan 
prepared by the Committee by the State PCB etc. Compliance 
of all the recommendations may need to be closely monitored 
by the Committee.    

24. On suggestion of State of Meghalaya, we substitute
Justice B.D. Agarwal, former Judge, Guwahati High Court
as Chairman of the Committee.  We are informed that
Justice B.D. Agarwal is Judicial Member of Lokayukt of
Manipur State but is willing to undertake the present
assignment subject to the State of Manipur relieving him
or otherwise permitting him to do so. The State of
Manipur may consider this aspect in consultation with
Justice B.D. Agarwal. Subject to there being no objection,
Justice B.D. Agarwal may take up the assignment at the
earliest.  The Committee may furnish its further action
taken report after three months preferably by
30.04.2020 by e-mail at judicial-ngt@gov.in.”

Consideration of 7th report - NGT order dated 27.07.2020 

12. The matter was last considered on 27.07.2020 in the light of 7th

report of the Committee filed on 30.04.2020 as follows:- 

“1to7..xxx………………………xxx…………………………………….xxx 

8. We have gone through the report with the assistance of the
learned Counsel appearing today. The report substantially deals with
finalization of comprehensive plan prepared by the Government of
Meghalaya for handing over of extracted coal to CIL for auction and
measures for restoration of the environment.

9. With regard to handing over of extracted coal to CIL for auction,
the recommendations of the Committee are:

“1. The Committee approved the suggestion of the Mining and 
Geology Department officials for permitting transport and 
auction of 2 (two) lakhs MT of coal which is distributed over 
four coal bearing Districts in Meghalaya viz. East Jaintia 
Hills, West Khasi Hills, South Garo Hills and South West 
Khasi Hills. in the first phase. The transport and auction of 
the aforesaid quantity of coal has been approved by the 
Committee on an experimental or pilot basis. In Phase — I the 
Committee allows the Government of Meghalaya to hand over 
to Coal India Limited for auction the following quantities of 
coal in respect of each of the four coal bearing districts of 
Meghalaya: 

(i) East Jaintia Hills - 75.000 MT
(ii) West Khasi Hills - 50.000 MT
(iii) South Garo Hills - 50.000 MT
(iv) South West Khasi Hills - 25 000 MT.
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3. The Comprehensive Plan along with the Annexures shall
be uploaded by Mining and Geology Department in the
websites of Mining and Geology Department and the Forests
& Environment Department respectively. A copy of the said
Comprehensive Plan should be circulated by the Mining and
Geology Department to all concerned Departments, Offices
and agencies including Coal India Limited.

4. The Mining and Geology Department shall allow the
coal owners to transport their coal to the designated
depots in their respective Districts within a period of
fifteen days from the date of issuance of Transit Pass
to the coal owners of the designated coal depots.

5. The Mining and Geology Department will select the
coal owners on the basis of draw of lots. However, the
maximum quantity a coal owner will be entitled to bid
shall be restricted to 5000 MT in the first phase of
auction.

6. The Mining and Geology Department will intimate the
commencement of auction of coal in two prominent newspapers in
Meghalaya.

7. The guidelines prepared by the Meghalaya State Pollution
Control Board in respect of pollution control norms to be
observed by coal depot owners was perused and approved
by the Committee.

8. In respect of the buyers of auctioned coal who intend to
transport or sell the same within Meghalaya. A list of such
buyers shall be furnished by the Mining and Geology
Department to the Meghalaya State Pollution Control Board.”

10. With regard to restoration of the environment, the
commendations of the Committee are:

“1. Clause A of the Action Plan which relates to prevention of 
human and animal deaths by accidental falling in coal mine 
shafts comprises various subcomponents. With respect to 
clause A.1 - identification and delineation of coal fields as 
well as each coal mine coal shaft coal dump etc. in 
continuation with the earlier similar exercise initiated by 
NESAC they are requested to furnish a detailed cost estimate 
for preparation of such maps for the remaining districts viz., 
West Khasi Hills. South Garo Hills and South West Khasi 
Hills and submit a report to this Committee before the date 
of next sitting of the Committee. 

2. Education Department may furnish a status report on the
progress of implementation of A2 of the Action Plan which
relates to creation of awareness about ill effects of illegal
coal mining and also furnish information on the status of
submission of APOs to the Committee notified in the
guidelines for utilization of MEPR fund for their further
processing of the same.
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3. A.3 of the Action Plan which relates to installation of sign
boards in areas having presence of coal mines was reported to
have been implemented by the Mining & Geology Department.

4. With respect to A4 of the action plan- Erection of physical
barriers at periphery of shafts of mines where coal reserve
has not been exhausted-the Deputy Commissioners of all
Districts shall submit a report on progress on erection of
physical barriers at periphery of shafts of mines where coal
reserves have not been exhausted by the mine owners and
steps taken by the District Administration to obtain such
proposals from the mine owners who have not embarked on
any such activity.

5. With respect to A5 of the action plan — Closure of shafts
of mines where coal reserve has already been exhausted -
Mining & Geology Department shall submit through an
appropriate APO the further fund requirement for the purpose
of installation of sign boards in areas having presence of coal
mines to the concerned Committee notified in the guidelines
for utilisation of MEPR fund. The Department shall also
submit APOs incorporating other requirements to the
Committee notified in the guidelines for utilisation of MEPRF.
The Deputy Commissioners shall take steps to create
awareness on erection of physical barriers around the coal
shafts where the reserves are exhausted.

6. In respect of item A.5.1 of the Action Plan- Controlled blast
to secure closure of shafts of mines where coal reserve has
already been exhausted- the Member Secretary of
Meghalaya State Pollution Control Board (MSPCB) is
requested to intimate CIMFR —CSIR to give a power-point
presentation on the matter to the Committee on the next date
of its sitting. The Deputy Commissioners of the districts
affected by coal mining shall furnish an appropriate report
to the Committee on this matter before actually proceeding
with controlled blasting. The Member Secretary. Meghalaya
State Pollution Control Board is requested to submit a status
report on development of safe and cost effective control
blasting techniques in Meghalaya and the progress made by
CIMGR-CSIR in this regard. The presentation of the CIMFR- 
CSIR during the next sitting of the Committee as referred
above shall cover the techniques which could be applied in
Meghalaya to secure controlled blasting. The Director DMR is
requested to identify at least one abandoned coal mine where
a pilot project can be undertaken by CIMFR-CSIR in respect
of the safe and cost effective technique of control blasting and
intimate the Committee on its next date of sitting.

7. Component B of the action plan relates to prevention of
Acid Mine Drainage (AMD) through various devices. B.1
refers to coal dumps of cement factories and their captive
power plants. The components B.1.1 to B.1.3 are as follows:

i. Covering of dumps by permanent sheds/ water proof
tarpaulin
ii. Construction of garland drains along with acid mine drain
storage tanks
iii. Treatment of acid mine drain collected in storage tanks
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The Deputy Commissioners of East Khliehriat and Ri Bhoi 
Districts where cement factories and captive power plants 
are set up shall direct the cement factories and captive power 
plant owners to develop such devices and obtain a road map 
from each of them in this regard and submit the same to the 
Committee within two months. 

8. With respect to item B.1.4 relating to amendment of
Environmental Clearance (EC) already granted to the above
mentioned cement plants and captive power plants to
stipulate additional conditions in such ECs to provide for
above measures incase such measures have not been
stipulated. a status report on the implementation in this
regard shall be furnished by the Member Secretary SEIAA
and the Regional Office for North East region of MoEF&CC,
Shillong.

9. With respect to item B.1.5 — Revocation/withdrawal of
EC and launch of prosecution in case of non-
implementation of aforementioned measures-it was
reported that action has already been concluded by the
MPSCB. A report in this regard may be submitted by
MSPCB to the Committee before the next date of sitting of
the Committee.

10. With respect to item B 1.6 —
Revocation/withdrawal of CTE and launch of prosecution in
case of non-implementation of afore-mentioned measures - it
was stated by the Member Secretary MSPCB that there was
no instance of withdrawal of CTE since all units which were
directed by the MSPCB for compliance have complied.

11. Item B.2 relates to dumps of assessed coal. The sub-
items are as follows:

i. Covering of dumps by water-proof tarpaulin/ permanent
sheds
ii. Construction of garland drains along with acid mine drain
storage tanks
iii. Treatment of acid mine drain collected in storage tanks
iv. Promulgation of order under section 144 or any other relevant
Section(s) of Cr. P.C. to prohibit open/uncovered dumping of
assessed coal

Sub items (i) to (iii) are to be implemented by the plant 
owners. The Deputy Commissioners of all Districts where 
occurrence of coal mining is noticed are requested to furnish 
status report within one month on the implementation of item 
B.2 to the Director of Mineral resources who in turn shall in
turn submit a report to the Committee in this regard within
two months.

12. With respect to item B.3 —Dumps of seized coal- the
Director of Mineral Resources is requested to submit APOs within
two weeks to the Committee notified under MEPR detailing the
fund requirement to secure implementation of the sub-items listed
under this item. The sub-items of B.3 are as below:

i. Construction of permanent depots for seized coal
ii. Covering of dumps by tarpaulin/ permanent sheds
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iii. Construction of garland drains along with acid mine drain
storage tanks
iv. Treatment of acid mine drain collected in storage tanks

13. B.5 relates to insulating coal while in transit. The
sub-items are:

i. Covering of coal by waterproof tarpaulin while its
transportation by road
ii. Seizure of trucks carrying coal without covering it with
waterproof tarpaulin
iii. Promulgation of order under section 144 or any other relevant
section(s) of Cr PC to prohibit open/uncovered dumping of
assessed coal

The Deputy Commissioners of all coal mine affected districts 
are requested to furnish status report within one month on 
the implementation of item B.2 to the Director of Mineral 
resources who in turn shall in turn submit a consolidated 
report to the Committee in this regard. 

14. With respect to item B.6- Rat hole coal mine openings- 
deliberation is postponed till CIMFR-CSIR make presentation in
this regard to the Committee.

15. With respect to item B.7- Coal mine shafts located
in river/ stream bed-deliberation is postponed till CIMFR-
CSIR make presentation in this regard to the Committee.

16. With respect to item C which deals with
restoration of water quality in rivers/streams affected by
Acid Mine Drains (AMD) the Chief Engineer, PHE is 
requested to submit status report on implementation of 
item C.1- Identification and prioritisation of rivers/streams 
to be restored- and a road map for full implementation of 
the same to the Committee before its next date of sitting. 

17. With respect to item C.2- Development refinement
and transfer of AMD treatment technology- Professor O. P.
Singh, NEHU is requested to make a presentation to the
Committee on the day of its next sitting along with a report
on the pilot project run by his team in this regard. The
Mining & Geology Department suggested that an
independent monitoring agency, in respect of which MSPCB
is currently suitable, be requested to monitor the progress
and success of the three pilot projects currently underway
in respect of item C .2 and submit the same to the
Committee within two months.”

11. We proceed to deal with the above recommendations. We find
that recommendation of permitting ‘coal owners’ to transport the coal
and for such coal owners to be identified by the State by draw
of lots is contrary to the judgment of the Hon’ble Supreme Court.
Under the said judgment, it was observed that coal owners had
already been identified as per record and that process of handing over
coal was to be undertaken by the State. The quantum of coal
unscientifically mined was mentioned to be 23,25,663.54 MT (para
188). It was held that the said coal be handed over to CIL for disposal
by the State in the manner laid down by the Committee. Out of the
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sale price, an amount could be paid to the owners, as already 
mentioned above (para 192 of the judgement). The suggestion of the 
Committee that the coal owners may transport the coal and coal 
owners are yet to be identified by draw of lots is against the 
judgment of the Hon’ble Supreme Court wherein it is mentioned that 
coal owners were already identified and that it was the State which 
was to hand over the coal to the CIL. Further, as per “Sixth Report” of 
the Committee quoted in para 19 of the last order dated 17.01.2020, 
the State was to provide the location of the places where coal was 
located to NESAC. NESAC was to prepare a geo-reference map and 
provide the same to CIL. NESAC was also to undertake analysis of 
the area where coal was to be handed over to CIL, using high 
resolution satellite imageries for the period in question. 

12. As against the above, the Committee has now observed that the
recommendations in the Sixth Report are unworkable for certain
period. We are of the view that the said issue having already attained
finality, there is no reason to reconsider the requirement of such
exercise. However, if NESAC is not able to undertake the said
exercise, the same may be entrusted to National Remote Sensing
Centre (NRSC), Hyderabad. The CPCB may coordinate with the NRSC
for the purpose.

13. The recommendation that the transportation may not be done
by the State but by the ‘coal owners’ who are yet to be identified being
against judgment of the Hon’ble Supreme Court cannot be approved.
The State must transport the coal and give the locations in terms of
the Sixth report. New exercise for identifying landowners beyond the
judgement of the Hon’ble Supreme Court is not permissible. The
Committee may revise its report accordingly.

14. As regards restoration plan, the remediation plan may be duly
executed which may be supervised by the Committee. The steps
suggested by the Committee may be taken. With regard to item no.10
relating to withdrawal of CTE, it is not clear whether any CTE had
ever been granted. If no CTE had been granted, question of
withdrawal did not arise.

15. The Committee may continue its functions including that of
overseeing the remediation plan and furnish its report of status as on
31.12.2020 by 15.01.2021 by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form
of Image PDF.”

8th report of the Committee, stand of the State and the Applicant  

13. Accordingly, the Committee has filed its 8th report dated 14.01.2021

as follows:- 

“PROGRESS ACHIEVED BY THE COMMITTEE AFTER FILING OF  

THE REPORT DATED 30.04.2020 

The progress achieved by the Committee since filing of the last 
report on 30th April 2020 is substantially compliance of the 
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directions of the Hon’ble NGT issued vide their order dated 27th

July 2020 in OA No.110(THC)/2012 and IA NO 244/2020 in OA 
NO. 110(THC)/2012:

(i) The first direction of the Hon'ble NGT is contained in para 12 of
their order which is extracted below again for the purpose
of quick reference:
"12. As against the above the Committee has now
observed that the recommendations in the Sixth Report
are unworkable for certain period. We are of the view that
the said issue having already attained finality there is no
reason to reconsider the requirement of such exercise.
However, if NESAC is not able to undertake the said
exercise the same may be entrusted to National Remote
Sensing Centre (NRSC). Hyderabad. The CPCB may
coordinate with the NRSC for the purpose.

In compliance of the above direction the Committee
deliberated over the matter in the 24th sitting of the
Committee on 03.08.2020. A copy of the minutes of the
sitting of the Committee on 03.08.2020 is annexed
herewith as Annexure 1.

To recapitulate the background of the matter, attention of
the Hon'ble Tribunal is invited again to the portion
pertaining to recommendations of the Committee in its e
Report submitted by the Committee to the Hon'ble
Tribunal pertaining to GIS and remote sensing studies to
be conducted by NESAC. The same has been dealt-with
in a very detailed manner in the 7th Report of the
Committee (Chapter 3 page 27-31). Reference of the
Hon'ble Tribunal is invited to recommendations at SI No.
1, 3-5 of the r Report, which primarily pertain to
application of GIS technique to map the coal dumps in
Meghalaya. Estimation of quantity of coal in the dumps
through GIS technique, and land use analysis of these
coal dump sites through geospatial techniques etc. These
recommendations are again extracted below for easy
reference.

"1. The State of Meghalaya shall. immediately, provide to
the North Eastern Space Application Centre (NESAC).
Department of Space, Government of India. Umiam, the
location (latitude and longitude) and other details of each
dump where coal to be auctioned is located. The NEASC,
shall within one week from the date of receipt of these
details prepare a geo-referenced map depicting the
location of each of these dumps and provide a copy of the
same to the Secretary to the Government of Meghalaya.
Mining and Geology Department and the Coal India
limited for placing a copy thereof along with a list
containing name and address of the owner and quantity
of coal available at each such dump on their respective
websites.

2. The Secretary to the Government of Meghalaya.
Mining and Geology Department shall, immediately place
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on website of the Department a copy of the additional 
affidavit containing details of 32.56.715 MT coal stated 
to be available at various depots filed before the Hon'ble 
Supreme Court on 10.04.2019 by the Commissioner and 
Secretary to the Government of Meghalaya. Mining and 
Geology Department. 

3. The North Eastern Space Application Centre
(NESAC), Department of Space. Government of India.
Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
imageries for the following period:

(a) Immediately before the illegal rat-hole mining of coal
was banned by the Tribunal by an order dated
17.04.2014:

(b) Immediately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT
Goal stated to be available at various depots was
filed before the Hon'ble Supreme Court by the
Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department:

(c) Once in the year 2015, 2016, 2017 and 2018,
preferably in the month of April

4. Based on the said land-use land-cover analysis the
NESAC shall divide the coal available at each of the depot
where the 32,56,715 MT cola is stated to be available into
three categories namely:

(a) The coal continuously existing at the depot since the
ban on the illegal rat-hole mining was imposed by this
Tribunal on 17.04.2014:

(b) The coal dumped at the depot after the filing of
additional affidavit before the Hon'ble Supreme Court
on 10.04.2019:

(c) The coal dumped at the depot on any day between
17.04.2014 and 10.04.2019.

5. The finalization of the mode and manner for
handing over of the coal to the Coal India Limited and the
disposal of the coal by the Coal India Limited through e-
auction shall not wait completion of the afore-mentioned
study by the NESAC. The amount released from sale of
such coal will however not be disbursed to the respective
owner till the said study in respect of such coal is
completed by the NESAC."

The recommendation at SI 1, which has substantial nexus 
with the objective of preparation of a proper plan for handing 
over coal to Coal India Limited. its auction and transport 
thereafter, has been complied with by the North Eastern Space 
Application Centre (NESAC). Shillong. 
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The recommendation at SI 2 too has been complied with by 
the Mining & Geology Department. 

With reference to recommendation at SI 3 and 4, the 
Committee in its meeting on 14 02.2020 requested the 
NESAC to respond to the same with regard to cost 
estimate for carrying out this task, time required for the 
purpose, feasibility to undertake the study as would be 
evident from the minutes of the meeting on the said date 
annexed to the 7th report as Annexure 2 therein. 

In response, the NESAC submitted a report (comprising 
slides of power point presentation) with regard to the cost 
estimate for carrying out land use analysis in some of the 
coal bearing districts of Meghalaya pertaining to different 
years as suggested in the aforementioned 
recommendation. The NESAC Officials led by the Director 
of NESAC submitted during the course of meeting on 
02.03.2020 that the requisite high resolution satellite 
imageries corresponding to the past years viz., 2014. 15, 
16 and 17 in relation to the coal bearing areas may not 
be available entirely since there are very few satellite 
passes (technically called as paths and rows) 
corresponding to the said geographic co-ordinates by 
satellites equipped with cameras (IKONOS. QUICKBIRD) 
which can record high resolution imageries. The Director 
also submitted that in view of the exorbitant cost factor 
involved unless a vendor orders for high resolution 
satellite imageries corresponding to a particular location 
in advance the corresponding foreign based companies 
rarely align their cameras to such sites resulting in their 
non-availability. In view of this constraint. he said he 
would explore availability of high resolution satellite 
imageries only for the years 2018-19 and respond. The 
presentation made by NESAC thereafter on 12 03.2020 
(enclosed as Annexure 7 to the 7th Report) centered on 
satellite data availability for major coal bearing districts 
of Meghalaya viz.. East Jaintia Hills, South Garo Hills. 
West Khasi Hills and South West Khasi Hills districts. 
Data availability was absent for some portions of East 
Jaintia Hills even considering satellite imageries of 1. 5 
m resolution (which would enable capture of coal dumps 
larger than 1.5 m diameter). Gap area for South Garo 
Hills for 2018 was 1384 sq km which is substantial. 
Similar picture was presented for other two districts as 
well (West Khasi hills presented gap of 1340 sq km for 
2019 in respect of 1.5 m resolution satellite imageries). 

However in spite of gaps in availability of satellite data 
in each of the districts NESAC has been asked to 
undertake land use and land cover study in the 
aforesaid four districts of Meghalaya where rat hole coal 
mining has been practiced since such a study would help 
in planning the environment restoration in these areas. 
For this study the final estimate of fund requirement for 
a total sum of Rs 90.80.445/-, which has been placed by 
NESAC with the Committee. has been considered and 
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approved by the Committee in the 28'h sitting of the 
Committee on 8th December 2020. Further details of the 
study to be undertaken by NESAC. which the Committee 
has agreed in principle, are available in the minutes of the 
23rd sitting of the Committee held on 1" July 2020 (para 1 
under Agenda I of the minutes), and minutes of the 26th

sitting of the Committee held on 18th November 2020 (para 
A.1 under Agenda II of the minutes) both of which would
be again adverted to in the subsequent paras of this
Chapter.

Insofar as recommendation at sl 4 is concerned the 
NESAC Director submitted orally on 02.03.2020 that it is 
not technically feasible to estimate quantity of coal 
remotely since they do not present a uniform surface. The 
report of the Director NESAC stating that it is not 
technically feasible to undertake such a study requiring 
quantitative estimation of coal is at last para of his report 
dated 21' April 2020 (which has already been enclosed 
as Annexure 8 to the 7th Report of the Committee) 

It is in this background that the Committee in its 7th

Report had suggested that it is not technically feasible to 
carry out recommendation No. 4 in view of express 
submission of NESAC in this regard and recommendation 
at SI No.5 being connected with recommendation No. 4 is 
unworkable too. 

However, the Honble NGT in consideration of the 7th Report 
vide their order dated 27th July 2020, as already detailed in 
the preceding pages, directed that the said study may be 
entrusted to NRSC, Hyderabad, if NESAC expresses inability 
to undertake the same. 

Pursuant to the aforesaid direction the matter was 
deliberated by the Committee in its 24th sitting. The issue 
pertaining to assessing the quantity of the coal at various 
coal dump sites provided by the Mining & Geology 
Department, Govt of Meghalaya to NESAC through remote 
sensing technique has been dealt under agenda III of the 
minutes of the 24Th sitting of the Committee on 
03.08.2020. A copy of the minutes of the sitting of the 
Committee on 03.08.2020 has already been annexed as 
Annexure 1. 

In view of the direction of the Honble NGT to entrust the 
said study to National Remote Sensing Centre. 
Hyderabad (NRSC) to be duly co-ordinated by CPCB the 
Committee decided to write to NRSC to take up the said 
study. Pursuant to the decision of the Committee the letter 
in this regard addressed by the Committee to the Director, 
NRSC is annexed herewith as Annexure 2.

On receipt of the aforesaid letter, the reply of the NRSC is 
annexed herewith as Annexure 3. The NRSC too have 
stated that it is not technically feasible to undertake this 
study and approved the stand of NESAC that it is not 
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technically feasible to undertake study of this nature for 
the reasons stated in their letter dated 21st April 2020 
(Annexure 8 of the 7th Report). 

The Honble NGT is requested to kindly consider the reply of 
NRSC dated 31st August 2020 and approve the same or give 
any further advice/direction in the matter as deemed fit and 
appropriate by them. 

From the foregoing it appears to the Committee that 
though estimation of the quantity of coal in the coal 
dumps is not technically feasible as elaborately explained 
in the preceding paras it is technically feasible and also 
useful to have the land use and land cover map prepared 
for the coal mining areas in Meghalaya to help plan 
restoration of environment in those coal bearing districts. 
The Committee has held several rounds of discussion 
with NESAC in this regard who have finally submitted an 
estimate for a total sum of Rs 90,80.445/-, which has 
been considered and approved by the Committee in its 
28th sitting on 8th December 2020. At clause (v) of this 
report this remote sensing - GIS study to be undertaken 
by NESAC is being further elaborated in a detailed 
manner for consideration of the Hon'ble NGT. 

(ii) The second direction of the Honble NGT is contained in para
13 of their order which is extracted below again for the
purpose of ready reference:

'13. The recommendation that the transportation may not 
be done by the State but by the 'coal owners' who are yet 
to be identified being against judgment of the Hon'ble 
Supreme Court cannot be approved. The State must 
transport the coal and give the locations in terms of the 
Sixth report. New exercise for identifying landowners 
beyond the judgment of the Honble Supreme Court is not 
permissible. The Committee may revise its report 
accordingly." 

In compliance of the above direction the Committee 
deliberated over the matter in the 24th sitting of the 
Committee on 03.08.2020. A copy of the minutes of the 
sitting of the Committee on 03.08 2020 is already annexed 
as Annexure 1. The matter pertaining to revising the 
comprehensive plan for auction and transportation of coal 
is dealt under agenda II of the minutes. In compliance of 
the decisions of the Committee in accordance with the 
directions of the Hon'ble NGT, the revised comprehensive 
plan prepared by the Mining & Geology Department in 
consultation with Coal India Limited and duly approved 
by the Committee is annexed herewith as Annexure 4, 
which has been duly uploaded in the website of the Mining 
& Geology Department of the Government of Meghalaya. 
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The Mining & Geology Department is likely to commence 

auction of coal through e-auction portal shortly after due 

fulfilment of all requirements in this regard. 

(iii) The third direction of the Honble NGT is contained in para 14
of their order which is extracted below again for the purpose
of ready reference:

"14. As regards restoration plan the remediation plan may

be duly executed which may be supervised by the

Committee. The steps suggested by the Committee may

be taken. With regard to item no.10 relating to withdrawal

of CTE it is not clear whether any CTE had ever been

granted. If no CTE had been granted, question of

withdrawal did not arise."

The matter pertaining to execution of the action plan
prepared by the Committee for restoration of the
environment damaged on account of rat hole coal mining
in Meghalaya has been considered in 23rd, 25tH and
26thand 27Thittings of the Committee held on 01st July,
01St September, 01st October and 18th November 2020
respectively. A copy of the minutes of the aforesaid
sittings of the Committee on 01st September and 01'
October 2020 respectively are annexed herewith as
Annexure 5, Annexure 6, and Annexure land
Annexure 8 respectively. The matter pertaining to
execution of the action plan prepared by the Committee
for restoration of the environment damaged on account of
rat hole coal mining is dealt under agenda I, agenda II
and III of the minutes dated 01St July, 01st September
2020 respectively under agenda II of the minutes dated
01st October 2020 and Agenda I of the minutes dated 18th

November 2020.
Insofar as CTE is concerned it is clarified that the same
pertains to cement and thermal power plants in
Meghalaya which use coal and does not pertain to coal
mines. These cement and thermal power plants have been
granted environmental clearance and also CTE by the
Meghalaya State Pollution Control.

(iv) Availability of fund is a vital requirement for execution of
the Action Plan which is to be sourced from MEPR fund
collected from transporters of coal as per earlier direction
of the Hon'ble NGT. The Committee vide its 4th report
dated 31st August 2019, at SI. No. 18 of their
recommendations, which is extracted below. had
recommended preparation of guidelines for utilization of
MEPR Fund:

"18. The State of Meghalaya shall within one month
formulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
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Committee in its fourteenth sitting held on 03.06.2019. 
for utilization of amounts available in the MEPR Fund in 
an expeditious and transparent manner and submit the 
same to the Committee. The Committee shall examine the 
draft guidelines and place the same along with its 
comments thereon before this Tribunal within one month 
of receipt of the guidelines. (para 5. 5. 9. 8 (i). 

Accordingly, the Mining & Geology Department, Govt of 
Meghalaya, had submitted the draft guidelines for 
utilization of MEPR Fund which has been carefully 
considered by the Committee in their 22nd sitting on 19th

June 2020. 

Several components of the guidelines have been duly 
edited by the Committee and the final approved version of 
the guidelines which have been notified by the Govt of 
Meghalaya is annexed herein as Annexure 9. The Hon'ble 
NGT is requested to kindly consider and approve the same 
to facilitate expeditious utilization of the MEPR Fund 
which would eventually pave the way for effective 
implementation of the Action Plan for restoration of the 
environment in Meghalaya. 

(v) Another vital component of the Action Plan is preparation
of land use and land cover map of the rat hole coal mining
affected areas in several districts of Meghalaya by NESAC
(North Eastern Space Application Centre), Umiam,
Meghalaya. The said issue has been considered in several
sittings of the Committee as would be evident from the
aforesaid minutes of various sittings of the Committee.
The final estimate of fund requirement for a total sum of
Rs 90,80,445/-. which has been placed by NESAC with
the Committee, has been considered and approved by the
Committee in the 28th sitting of the Committee on 8th

December 2020. A copy of the minutes of the said sitting
is annexed herein as Annexure 10.

The Hon'ble NGT is requested to kindly approve release
of the aforesaid sum of Rs 90.80,4451- to Director, NEAC
from MEPR fund to facilitate execution of the aforesaid
study by NESAC, Umiam, Meghalaya.

(vi) The Hon.ble NGT had also considered IA No 244/2020
in OA No. 110(THC)/2012 filed by applicant Pawan
Sharma. The direction passed by the Hon'ble NGT on the
said IA vide their order dated 27th July 2020 is
extracted below:

“We also take notice of the application filed by one Shri 
Pawan Sharma. G. S. Road, Shillong, East Khasi Hills 
District, Meghalaya on 30.06.2020 to bring on record non-
compliance of the directions of this Tribunal dated 
17.01.2020. The application may be forwarded to the 
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Committee headed by Justice B.D. Agatwal. former judge 
of the Gauhati High Court, for being looked into and taking 
such further action as may be found necessary. 

 In compliance of the above direction of the Hon'ble NGT 
the aforesaid IA was considered by the Committee in its 
24th sitting on 03 08.2020. A copy of the minutes of the 
sitting of the Committee on 03.08.2020 is already 
annexed as Annexure 1. The Govt of Meghalaya was 
directed to file their counter to the averments contained in 
the IA of Shri Pawan Sharma. Accordingly, the counter 
affidavit in the matter was submitted to the Committee by 
the Mining & Geology Department, Govt of Meghalaya 
which was replied to by Pawan Sharma. A copy of the 
counter affidavit of Govt of Meghalaya and reply filed by 
the applicant are annexed herewith as Annexure 11 and 
Annexure 12 respectively. The pleadings of the parties 
having been completed the said matter was considered 
by the Committee in its 28th sitting on 8th December 2020. 

 The complaint of Shri Pawan Sharma was finally disposed-of 
vide Order dated 08.12.2020. The relevant directions given to 
the Chief Secretary and DGP, Meghalaya are reproduced 
below for ready reference: 

"8. Hence, the Committee directs the Government and, 
more particularly to the DGP, Meghalaya to take the 
following actions immediately to arrest the offence of 
transportation of illegally mined coal:-  

(i) File Charge-sheets in all the cases. regitered u/s 21
of the MMDR Act within a period of 2 (two) months from
the date of registration of the case. This will deter the coal
smugglers from violating the ban order of the Honble NGT.
(ii) The Chief Secretary and DGP, Meghalaya are also
directed to issue necessary instructions to the
investigating officers and other concerned officers to sell
the seized coal within a period of 3 (three) months. This
step will also discourage the owners of coal from
transporting it illegally without payment of royalty and
taxes. In case there is any delay in giving orders for
auction of the seized coal and equipments by the
courts/magistrates the Government should approach the
Honble Meghalaya High Court for appropriate directions
to the concerned magistrates. Till now the seized coal are
lying in open causing environment hazardous. Hence,
disposal of seized coal at the earliest is also imperative on this
count.

(iii) The Chief Secretary and DGP. Meghalaya are also
directed to issue necessary instructions to the
investigating officers and other concerned officers to
confiscate and sell the seized trucks, dumpers,
conveyances and equipments in accordance with law

436
6536



52 

within a period of 3 (three) months. This step will also 
discourage the owners of coal and trucks from 
transporting it illegally without payment of royalty and 
taxes. 
(iv) As per resolutions taken by this Committee in
various meetings and recommendations to the Hon'ble
NGT (subsequently approved by the Hon'ble NGT by its
Order dated 17.01.2020) the Govt. of Meghalaya is
directed to install centralized server, uploading of
transport permits/challans and tracking of coal laden
trucks through GPS and RF1D tags. as stipulated in
Appendix XII to the E1A Notification. 2016 and also
introduce high security mineral challans to prevent and
detect multiple use of transport challans within a period
of four weeks. It is further ordered that no new challan
for coal transportation shall be issued by the Director of
Mineral Resources, Meghalaya till the aforesaid system is
put in place.

(v) Take legal action against the officials who fail to detect
and detain the trucks and other conveyances from their
respective check points.

(vi) To increase the Police patrolling in the coal bearing
areas to prevent illegal coal mining, if any. “

The order of the Committee in the matter disposing of the 

IA of the applicant is annexed herewith as Annexure 13. 

The Hon'ble NGT is requested to kindly peruse the same 

and pass further orders as they deem fit and appropriate 

in the matter. 

(vii) The Hon'ble National Green Tribunal had
considered the earlier reports filed by the Committee and
vide judgment dated 17.01.2020 had issued further
directions in OA 110 (THC)/2012 for compliance of all
concerned as already stated earlier in Chapter I of this
report. The direction pertaining to the Committee is at
para 23 of the judgment (page 45) wherein the Committee
has been entrusted wi th the respons ib i l i ty  to
moni tor  the compl iance of  recommendation furnished
by the Committee to the Hon'ble NGT in its 4th 5th and 6th

Reports submitted to the Hon'ble NGT. Accordingly the
Committee has taken stock of the progress in
implementation of its recommendations furnished to the
NGT as aforesaid in its 231d sitting on 15t July 2020 a
copy of which has been already annexed as Annexure 5.
The action taken in the matter has been discussed under
Agenda II of the minutes. The Mining & Geology
Department was instructed to submit report of compliance
of the directions pertaining to them who have submitted
the same. Copies of the compliance reports dated 24th

July 2020 and 30th September 2020 submitted by the
Mining & Geology Department are annexed herein as
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Annexure 14 and Annexure 15 respectively. Similarly, 
the Meghalaya Police too were directed to submit report 
of crime statistics pertaining to coal in Meghalaya. The 
latest report submitted by the Police in this regard 
furnishing details of cases registered cases charge-
sheeted quantity of contraband coal seized etc is enclosed 
herewith as Annexure 16.

(viii) During the 28th sitting held on 8th December 2020
the Committee deliberated over scientific mining of coal in
Meghalaya. A copy of the minutes of 28th sitting held on
8th December 2020 has already been annexed herein as
Annexure 10. The Hon'ble Supreme Court vide order
dated 03.07.2019 in Civil Appeal No. 10720/2018 State
of Meghalaya Vrs All Dimasa Student Union Dima-Hasao
District Committee, directed that mining of coal could be
allowed in Meghalaya only in compliance with Mines and
Minerals (Development and Regulation) Act 1958. Mines
Act 1952, the Environment Protection Act 1985 which
would necessitate mining in accordance with approved
mining plan. The mining plan for mining coal in
Meghalaya needs to be scientific, environment friendly
and least hazardous and suggest the mining method best
suitable to Meghalaya. The aforesaid mining plan would
also require the approval of the Ministry of Coal. The
Committee agreed to request the Indian School of Mines
Dhanbad and the Central Mine Planning and Design
Institute (CMPDI) to suggest mining methods best suitable
for Meghalaya in the manner indicated above to help the
State undertake coal mining in the State in a scientific
and environment friendly manner. The Hon'ble NGT may
kindly approve the decision of the Committee in this
regard.
(ix) The Committee has also been in receipt of a report
filed by the CPCB pursuant to the directions of the
Committee in its 18th sitting on 15" September 2019 in
relation to the coke oven plants operating in Meghalaya
suggesting that they have been using illegally mined coal
of Meghalaya. The Committee has considered the said
report in its various sittings viz., 24' sitting held on 3rd

August 2020. 26th sitting held on 1st October 2020. 27th

sitting held on 18th November 2020 and 28" sitting held
on 8th December 2020. A copy of the minutes of 28" sitting
held on 8" December 2020 has already been annexed
herein as Annexure 10. Copies of the minutes of the
remaining sittings of the Committee have already been
annexed in this report. The issue continues to be under
active consideration of the Committee.

CHAPTER IV 

RECOMMENDATIONS OF THE COMMITTEE 
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The recommendations of the Committee on various issues under 

consideration of the Committee for acceptance of the Hon'ble NGT 

are as below: 

1. The Hon'ble NGT may kindly approve the guidelines for
operating Meghalaya Environment Protection and
Restoration Fund (MEPRF) notified by the State
Government (Annexure 9), which has been duly
approved by the Committee in its 22nd sitting held on 1 gin

June 2020.

2. The Hon'ble NGT may kindly approve for release of a sum
of Rs 90.80.445/- from MEPR fund to NESAC, Umiam,
Meghalaya, being the estimate of fund requirement of
NESAC for preparation of land use and land cover map of
the districts in Meghalaya affected adversely on account
of illegal coal mining, which has been approved by the
Committee in its 28th sitting held on 8th December 2020.

3. The Hon'ble NGT may kindly approve the directions of this
Committee to the Indian School of Mines, Dhanbad and
Central Mine Planning and Design Institute (CMPDI).
Dhanbad, to advise the Govt of Meghalaya on the method
of coal mining, suitable for Meghalaya, for the purpose of
preparation of mining plan to enable scientific coal mining
in Meghalaya with minimum impact on the environment.

4. The Hon'ble NGT may kindly ratify the approval granted
by the Committee to the revised comprehensive plan
prepared by the Mining & Geology Department. Govt of
Meghalaya in consultation with Coal India Limited for the
purpose of transport and auction of coal (Annexure 4).

5. The Hon'ble NGT may kindly approve the directions given to
the Chief Secretary and the DGP of Meghalaya while
disposing-of the complaint of Shri Pawan Sharma (Annexure
13).

The Hon'ble NGT may kindly approve the final order passed by 
the Committee disposing of the application filed by the applicant 
in IA No 244/2020 transferred by the Hon'ble NGT to the 
Committee (Annexure 13).” 

Stand of the State 

14. Before filing the above report, the State of Meghalaya has filed its

additional affidavit dated 24.09.2020 explaining its position with regard to 

the suggestion of draw of lots to select the owner for transportation of the 

coal, which aspect has already been mentioned in the report of the 

Committee already quoted above.  
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Stand of the Applicant 

15. The applicant has filed a rejoinder to the reply affidavit filed on

behalf of the State of Meghalaya on 24.09.2020 to the effect that illegal 

mining and transportation was still continuing. Reference has been made 

to the media report as follows:- 

   “ 

(i) The Shillong Times dated 12.03.2020
East Jaintia Hills Police seized 23 coal laden trucks illegally
transporting coal which include 12 (twelve) trucks on
10.03.2020 at Kuliang; 9 (nine) trucks on 11.03.2020 at
Sonapur Umkiang and accordingly several cases were registered
by the Police at Lumshnong Police Station.

(ii) The Shillong Times dated 19.03.2020

Illegal coal transportation on March 16 around 4.30 p.m Police 
detected two containers transport vehicles, transporting coal in 
violation of N.G.T. order at Lumshnong Eat Khasi Hills. However, 
driver of the truck managed to escape. 

 On March 15, around 3 a.m. Police detected one truck transporting 
coal in violation of N.G.T. order at Mukhep, Lad Longkaluh East Khasi 
Hills  

(iii) The Shillong Times dated 29.03.2020
Despite curfew and lockdown illegal transportation of coal continues.
According to Police on March, 26 around 1.30 p.m. 10 ten coal laden
trucks were detected and seized from Umbir Village in Ri-Bhoi District
for violation of N.G.T. order.

On 24.03.2020 around 7.30 p.m. Police detected 2 (two) trucks while 
transporting coal in violation of the N.G.T. ORDER OF Umkiang check 
gate, East Jaintia Hills. 

(iv) The Shillong Times dated 07.04.2020
Despite the curfew and lockdown in the State, illegal transportation
of coal trucks in violation of the N.G.T. orders, continues in the State.

Only recently 5 (five) coal laden trucks at Nongsning and Mynkre 
Village from East Jaintia Hills District were seized. At Mynkre Village, 
however the members of the Village Defence Party VDP were ones to 
seize 4 (four) trucks for flouting the lockdown and N.G.T. order. 

(v) The Shillong Times dated 10.04.2020

Illegal coal transportation on April, 3 around 7.30 p.m. Police seized 
3 (three) coal laden trucks at Mawlien Mawkhoon village in Ri-Bhoi 
District. 

(vi) The Shillong Times dated 13.04.2020
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In violation of the N.G.T. Order as well as lockdown imposed in the 
State along with the rest of the Nation, Police on April, 7 around 2.05 
A.M. detected one stationary coal laden dumper truck MH-12-TRDK-
2796 without driver at Rymbai Road, East Jaintia Hills.

(vii) The Shillong Times dated 14.04.2020
Shri S. Marwein, E.A.C. Khliehriat lodged a complaint that on April,
11 around 11.30 A.M. while conducting mine raids along with the
Police at Moopynien, Khliehriat East, 6 to 8 labourers were seen
mining in 2 (two) coal mines, however they managed to escaped. 2
(two) mining equipments were seized from the spot.

(viii) The Shillong Times dated 09.05.2020

Coal truck seized - A.Nongdhar, Mines and Royalty Inspector, D.M.R. 
Umkiang, East Jaitia Hills lodged a complaint that on May, 6 around 
4 A.M. 1 (one) truck was detected at Umkiang check gate while 
illegally transporting coal in violation of the N.G.T. order. 

(ix) The Shillong Times dated 21.05.2020

Workers unload freshly mined coal at Moolang village in East 
Jaintia Hills on Wednesday. Earlier on May 13 the Police seized 22 
trucks carrying coal illegally which were parked at Ratacherra and 
Malidor in East Jaintia Hills. 

(x) The Shillong Times Dated 26.05.2020
Despite the ongoing lockdown and restrictions there seems to be no
end to illegal coal mining in the State. The Ri-Bhoi District Police in
the last one week have detected as many as 4 (four) trucks laden
with unauthorized coals.

(xi) The Shillong Times Dated 16.07.2020

On July 11, around 5 p.m., the Police detected and seized 1 (one) 
truck while illegally transporting coal under Shillong Police Station in 
West Garo Hills. 

(xii) The Shillong Times Dated 06.10.2020

On l October around 9.30 A.M. Police detected transporting coal in 
violation of N.G.T. order at Sohiong petrol pump East Khasi Hills. 

(xiii) The Shillong Times Dated 07.10.2020

According to media report in Assam , 150 trucks entered Assam on 
the night of October 5 and only 2 were detained in Beltolla in 
Guwahati, while on the morning of October 6 as many as 650 trucks 
entered Assam. There is no way anyone can check the veracity of the 
numbers quoted but it is an incontrovertible fact that is being 
clandestinely sold in Assam Shri Lakhmen Rymbui was entrusted 
with the Home Portfolio in controversial circumstances when his 
predecessor James Sangma's name figured in smuggling of coal — a 
lucrative trade for the coal rich State. Informed sources claimed that 
the State Police are like a caged parrot unable to function freely i.e. 
they sometimes intercept coal laden lorries as an eyewash 
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It may be mentioned that the issue pertaining to the illegal 
transportation of coal even forced a group of Cabinet Ministers to take 
it up with the Chief Minister, Conrad Sangma. Although the Home 
Portfolio got shifted from one minister to another, not much change 
seems to have occurred and the coal seems to be finding their way 
out of the State, inspite of the N.G.T. ban. 

(xiv) The Shillong Times Dated 08.10.2020
While the M.D.A. Government continues to be on denial mode on the
allegation of syndicated supply of coal to Assam led to James Sangma
being stripped from his portfolio earlier this year

(xv) The Shillong_Times Dated 10.10.2020

The clamour for action against coal racketeering in the State is 
apparently getting louder. For its part, the N.P.P. led M.D.A. 
Government seems to be getting concerned with unremitting 
allegations over illegal transportation of coal from several quarters. 

Soon after B.J.P., an ally in the M.D.A., demanded arrest of Power 
Minister James Sangma over the matter, civil society groups in the 
State are now demanding a C.B.I. inquiry into the alleged coal 
syndicate. 

(xvi) The Shillong Times Dated 12.10.2020

Meghalaya B.J.P. which has been demanding arrest of Power 

MinisterJames Sangma for his alleged involvement in illegal 
transportation of coal has asserted that they would approach the 
Prime Minister's Office, P.M.O., on the matter. 

(xvii) The Shillong Times Dated 13.10.2020
Sangma further said that the Government was serious about dealing
with the illegal transportation of coal and hence the Government has
also prepared selling up of integrated check gates which will have live
C. C. T. V. cameras along with other technological solutions to check
all the trucks.”

16. It is further stated that:

“4. That the Applicant has set up a case for the failure of the State

to comply with the direction of this Hon'ble Tribunal. In para 3 of

the

Application the Applicant has specifically mentioned about 

the 19 directions of this Hon'ble Tribunal which has not been 

complied been with. 

For instance no steps have been taken:— 

a) For electronic recording of movement of coal including by
way of G.P.S and R.F.LD. Tags and having Central Server
for the purpose.

b) Monitoring of sourcing of illegally mined coal by Cement
Manufacturing / Thermal Power Plant for enforcement of
Mining Law including punitive and remedial action for
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sourcing of illegally mined materials as found by the 
Committee. 

c) Building of Board's home in Khliehriat and Sutnga area
in East faintia Hills District, Meghalaya for preparation of
Geological Report and Feasibility Report for scientific coal
mining.

d) Compiling information about locations of dumps of coal.
e) Finalizing mode and manner of handling of coal and its

disposal including e-auction;
f) Transfer of coal to Coal India Limited;
g) Adopting Satellite Surveillance systems;

5. That had the aforementioned directions of this Hon'ble
Tribunal been complied with the illegal extractions of coal by way
of rat-hole mining and transportation would have stopped but as
would transpire from the above media reporting that thousands of
illegally mined coal laden trucks would not have been moving out
of Meghalaya.

6. That it took almost 9(nine) months for the Chief Minister of the
State to declare that it was serious about the dealing with the
illegal transportation of coal and hence, the government is
proposing to setup integrated check gates which will have live
CCTV cameras along with other technical solutions to check all the
trucks as published* in The Shillong Times dated 13.10.2020
(Annexure XVII) and that to mere lip service to cover up the inaction
in complying with the Hon'ble Tribunal's direction.

7. That as stated in the above media report i.e. the Shillong
Times dated 07.10.2020 (Annexure - XVII) the police as an
eyewash has been detecting merely one or two trucks while
leaving hundreds of trucks to pass through unchecked, which
speaks volume of the conspiracy of the coal syndicate causing
immense loss to the public exchequer.”

Consideration of the Eighth Report and directions 

17. We have given due consideration to the report and heard learned

Senior Counsel Shri Panjwani for the applicant and other appearing 

Counsel. We have also considered the written submissions filed on 

10.03.2021 by Shri Panjwani, Senior Advocate.  

18. It is patent that the problem of rat hole mining in Meghalaya

continues and progress of restoration of environment and disposal of 

illegally mined material is inadequate. The Tribunal has already recorded 

its findings which have been substantially affirmed by the Hon’ble 
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Supreme Court. Proceedings commenced on the basis of media reports on 

6.7.2012 that 30 persons were trapped in illegal mining and 15 died. The 

Tribunal vide order dated 17.4.2014 directed stopping of rat hole mining 

and also sought information about the quantity of illegally mined material. 

On 31.3.2016, illegally mined material was directed to vest in the State. 

The mined material was as per order dated 7.10.2017 found to be of value 

of Rs. 307 crore and loss of royalty was found to be 400 crore. 10% amount 

was directed to be credited to Environment Protection Fund. 

Transportation of illegally mined material was required to be stopped vide 

order dated 31.8.2018. Further incident of illegal mining came to light on 

13.12.2018 when 15 workers engaged in illegal mining were trapped 

resulting in casualties. There does not appear to be any explanation as to 

why if the quantity of mined coal was found to be 6.3 million tonne as per 

order of this Tribunal dated 07.10.2017 (referred to in Para 2 above), the 

said quantity was found to be 2.3 million tonne (was actually available) in 

the report of the Committee dated 02.01.2019 as noted in Para 4 above. 

There is a possibility of large amount of mined coal having been pilfered or 

illegally disposed of even though the same was to be custody of the State. 

This aspect may be looked into by the State of Meghalaya. 

19. As per Supreme Court judgment dated 3.7.2019, it was held that

mining can be done only after EC as per mining plan and owner’s share 

will be the residue of sale proceeds after deducting charges payable to Coal 

India, Royalty amount for environmental protection and for illegally 

extracted coal, action under section 21 of the MMDR Act was to be taken 

by the State. The Committee has done substantial work in the form of eight 

reports details of which have already been mentioned. As already noted, 

the Committee formed on 31.08.2018. The Committee filed its first report 

on 02.01.2019 which was considered on 04.01.2019. The said report is 
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that illegal mining is going on and deals with the quantity of extracted coal, 

uninventorised coal, impact on environment and steps for restoration. The 

2nd report inter-alia recommended installing digital display boards in 

respect of water quality, evolving mechanism for transportation of illegally 

mined coal, audit of sources of acquisition of coal by the power generation 

and cement companies. The same was considered on 11.04.2019, as 

already mentioned. The 3rd report dated 02.08.2019 inter-alia dealt with 

the remedial measures in the form of afforestation, reclamation of affected 

area, organizing awareness programs, protection of the mined coal, 

treatment of acidic water in identified streams.  The same was considered 

on 22.08.2019. The 4th, 5th and 6th reports were considered on 17.01.2020. 

The 4th report dated 31.08.2019 is with regard to illegal raising and 

transportation of coal and action under Section 21(5) of the MMDR Act, 

Water and EP Act establishing coal mine surveillance system and 

considers mechanism for disposal of coal. The 5th report dated 02.12.2019 

is inter-alia with regard to sources of coal used by the power and cement 

plants in the State. The 6th report dated 03.12.2019 is with regard to use 

of satellite to verify the details of the coal to be auctioned and to verify 

details of the location of the coal to be auctioned. The 7th report dated 

30.04.2020 further considered the issue of transportation of the mined 

coal to designated place. Thus, the reports have deliberated in detail about 

the strategies for preventing illegal mining, taking action against violators, 

creating awareness, restoration of water quality, water supply to affected 

areas, compensation to the victims, scientific mining, handling over the 

mined material to Coal India for disposal and all related issues. However, 

disturbing fact is that even after 1 year and 8 months of the judgment of 

the Hon’ble Supreme Court, directing disposal of mined coal, the issue is 

still hanging fire. There is a possibility of such material being stolen or 
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pilfered and its value diminishing unless timebound action is taken for its 

disposal. Similarly, steps for restoration of environment need to be taken 

on war footing.  

20. The newspaper reports filed on behalf of the applicant clearly show

that illegal mining is still continuing. Restoration of environment, 

particularly water quality and rehabilitation of affected victims in terms of 

health, water supply, skill development, protection against illegal mining 

as well as steps to handle the illegally mined material remain a challenge 

which requires constant planning and action. Since sufficient 

deliberations have taken place and to an extent road-map for further 

action has been laid out, it is now the implementation which needs 

to be expedited. We propose to conclude the proceedings before this 

Tribunal and before the Committee so that the designated authorities now 

proceed further in the matter subject to the oversight of a joint Committee 

of Officers of the Central and the State Government, as follows.  

21. We may however deal with the recommendations of the Committee

in the 8th Report. We approve the release of sum of Rs. 90,80,445/- in 

favour of NESAC. The recommendations for handling the MEPRF is 

approved with the modification that the steering Committee will comprise 

of the Oversight Committee which we are hereby constituting. The 

recommendations with regard to method of coal mining and for 

preparation of mining plan for scientific coal mining consistent with the 

concern for the environment is accepted, subject to the modification that 

the final view in the matter may be taken by the Oversight Committee 

which we are hereby constituting. Same is our direction with regard to 

recommendation for revised comprehensive plan prepared by the 

Mining & Geology Department, Govt. of Meghalaya in consultation 
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with Coal India Limited for the purpose of transport and auction of 

coal. We also approve the directions given to the Chief Secretary and DGP, 

Meghalaya on complaint of Shri Pawan Sharma. We also approve the final 

order passed by the Committee disposing of the application i.e. IA No. 

244/2020 filed by the applicant and transferred by the Hon’ble NGT to the 

Committee.

22. While placing on record our appreciation for the onerous task

undertaken by the Committee, we are of the view that since the 

Monitoring by the Tribunal or Tribunal appointed Committee cannot 

continue forever, consistent with the orders passed so far and taking 

into account the deliberations by the Committee, further task needs 

to be taken over by the Executive Authorities in the manner we are 

hereby directing. Needless to say, under the public trust doctrine, the 

State authorities are bound to work for protection of scarce natural 

resources, the environment and public health. There is need in 

change of attitude towards the subject after the Hon’ble Supreme 

Court has pronounced in the matter. 

23. Accordingly, we dispose of these proceedings with a direction that

ownership of the task of compliance of the Judgment of the Hon’ble 

Supreme Court with regard to preventing unscientific and unregulated 

mining, restoring the environment, rehabilitating the victims and handling 

of illegally mined coal should be taken over by the State Authorities, to be 

overseen by an Oversight Committee of 12 members, headed by 

Additional Secretary, MoEF&CC (dealing with the environment and 

abatement of pollution issues) and comprising Chairman of the EAC, 

MoEF&CC, dealing with EIA of coal mining, Chairman Coal India, 

Joint Secretary, Ministry of Mining, Government of India, Director 

447
6547



63 

General of Mines Safety, Senior Scientist, Indian School of Mines/ 

IIT, Dhanbad, Regional Officers MoEF&CC and CPCB, Chairman, State 

PCB, Additional Chief Secretary dealing with the subject of mining in 

the Government of Meghalaya, PCCF (HoFF) Meghalaya and 

Additional DGP, nominated by the DGP, Meghalaya. The Regional 

Officer, MoEF&CC, Shillong will be the Member Secretary of the 

Committee to coordinate the working of the Committee and to deal with 

day-to-day issues as per decisions of the Committee. The Committee may 

meet within one month, take stock of situation and plan future course of 

action. Its task will be to take forward compliance of judgment of the 

Hon’ble Supreme Court and further orders of this Tribunal for 

preventing unscientific and unregulated mining, handling the already 

mined material and all other incidental issues. At the cost of repetition, 

we direct that the Committee may inter alia ensure that no 

illegal/unauthorized mining takes place, keeping combat plan and mining 

mishap management plan ready to avoid eventualities.  Further, the 

Committee may take necessary measures for rejuvenating contaminated 

streams and rivers. The Committee will be at liberty to take assistance of 

any other institution/individual. The Chief Secretary Meghalaya will 

provide necessary logistics for functioning of the Committee. All concerned 

will be bound by the directions of the Committee, subject to any objection 

being considered by this Tribunal.  

24. We further direct that compliance reports dated 24.07.2020 and

30.09.2020 and latest report submitted by Meghalaya Police with regard 

to crime statistics (Annexures -14, 15 and 16) may now be looked into by 

the Oversight Committee. All other surviving issues which may emerge 

from the report or otherwise will be finally looked into by the Oversight 

Committee. The Oversight Committee will give its periodical reports to the 
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Secretaries, Mines, Coal and MoEF&CC, GoI and also place the same on 

the website of the State of Meghalaya and the MoEF&CC. The said 

Secretaries may issue such directions as may be necessary in relation to 

their respective subjects, subject to any unresolved issue being raised 

before this Tribunal. The Regional Officer, MoEF&CC may take over the 

records from the Committee for further proceedings as per decisions of the 

newly constituted Committee. 

25. We place on record our appreciation for the valuable assistance

rendered by learned Amicus Curiae in dealing with the matter.  

A copy of this order be forwarded to the Secretaries, Ministries of 

MoEF&CC, Coal and Mines, GoI, the Director General of Mines Safety, GoI, 

Indian School of Mines/ IIT, Dhanbad, CPCB, State PCB, Additional Chief 

Secretary dealing with the subject in the Government of Meghalaya, PCCF 

(HoFF) Meghalaya and DGP, Meghalaya by e-mail for compliance. 

A copy of this order be also forwarded to Justice B.D. Aggarwal, 

former judge of Gauhati High Court. 

Adarsh Kumar Goel, CP 

S.K. Singh, JM 

Dr. Nagin Nanda, EM 

March 15, 2021 
Original Application No. 110(THC)/2012 
A 

S/d 
True Copy
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Annexure R17/30
Green Valliey Industries Limited 

CIN NO U2694?ML?007PLC008273 

DH!t• 1Gt)J,'0,'1 

~C' lJ11 ector 11f M 1t1 L't :i i HC'sour ccs 
( ~, ivt~r 111111'111 t1f Mcgllalnya 
, L•,·10I .:ik' nf Miner al I.-{csources 
I\ :-.~ Colony Malkr S l11llong 
l\1cgllalaya 79301 4 

StJb Demand Notice 

Re f Letter No. DMR/MM/759/2013/Vol-ll/294 dated 24.02.2021 

,\,1 s Green Vall1ey Industries Ltd ("the Company") Is in receipt of your demand notice 
aated 24 02 2020 (received on 10.03.2021) referenced here1nabove asking us to make a 
payment of Rs 400 per MT for quantity of 77,536 MT for consumption or util1zatIon of 
alleged illegally mined coal by the Company as reflected in the fifth interim Report of the 
rlon ble NGT Committee. This has been done with reference to the minutes of the 
meeting chaired by the Chief Secretary to the Govt. of Meghalaya on 25 09 2020 to 
rnvIew the compliance of Hon'ble National Green Tribunal order dated 17 01 2020 in 
'JA No 11 0(THC)/2012. 

Ir ,s pertinent to mention that vide order dated 17.01 .2020, Hon'ble NGT had accepted 
the erroneous find ings of the independent Committee's Fifth Interim Report that various 
cement manufactunng and power plants have used illegally sourced coal. As you would 
know this order of the Hon'ble NGT has been challenged before the Hon'ble Supreme 
Court of India and the matter Is sub-judIce Therefore. any action taken in light of the 
ns1ant Demand Notice by your good office may cause unjust hardship and grave 

1nJust1ce to the Company during the pendency of the matter and before the ,ssue Is 
resolved by the Hon ble Supreme Court. 

urther, as we understand, the Committee came to an arbitrary conclusion that there 1s c1 
Qc:lP ,n coal purchased / used by the Company. This arbitrary conclusion was based un 
some assumptions which were without considering the ground realities of each plant and 
without any technical backup Further, no calculation / justification has been provided by 
the committee to us till date regarding the estimation made to calculate such gap. Even 
,n the minutes of the meeting dated 11 02 .2021 recently provided to us, we find that the 
estimated coal requirement in case of different parties 1s different and has been done 
without providing any basis for the same by the committee No logical reasoning has 

r 

~ Guwahati Office: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahati-781 005, T +91 ViJl.'6o,4'M ::..,. 2 / 83 / 84 

• 

Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, ~gwuaiira-793 200 1roup Corporate Office: 602 'LORDS' 7/1 , Lord Sinha Road, Kolkata-700 071 , T +91 33 22827367 I 7368 f +91 33 22828307 
E : info@greenvalliey.com 

450
6550



sd/
TRUE COPY

Green Valliey Industries Limited 
CIN NO U26942ML2007PLC008273 

been prov ided to Justi fy the diff rence in such assumptions for di fferen t companies . as 

mentioned in tl1e minutes In t11e ;:ibs nee of co9ent grounds and reasona ble ba sis 

based on which the assumptions / onclus1ons hr1v0 been m;:idc ii 1s only fair lo seek 

s Ill · cJ ;:mty 011 t11 1s 

l ilL' , 0111[ ;111v 1, ,~s ;.ii i .idy sulrn 1itted ;:i detmlod reply dr1ted 71.l 10 70?0 1r1 response lo 

l (' !!t' I 1 I MIVMM/7G8/? 01 fl/Pt II /Vol IV/19? rlatcd 19 0? ?0?0 ;rnd l c er No 

l Ml , f\ i, CP.I) lB/1 't II/Vol IV/269 datcrl 10 0 7 20?0 received hy your off ice on 

I c I tli e sa ke of brevity, contents of our sa id reply arc nol re, er ted herein 

ti C' Sdll ' ar bemg incorporated herein by reference Copy of the said reply le er 

t d 8 10 20 0 1s attached herewith marked Anncxurc - 'A' 

irth r the Company has also submitted a detailed reply dated 23.11 2020 1n response 

ette r No. DMR/MM/768/2018/Pt- ll/Vol-lV/427 dated 03 11 2020 received by your 

office on 26 .11 2020. For the sake of brevity , contents of our sa id reply are not reiterated 

herein and the same are being incorporated herein by reference. Copy of the said reply 

letter dated 23 .10.2020 is attached herewith marked Annexure - 'B'. 

We would therefore request your office to kindly withdraw Letter No 

DMR/MM/759/2013/Vol- ll/294 dated 24 02 .2021 , for the aforesa id reasons and not 

1111t1ate any coerc ive steps aga inst the Company. 

Thank ing You, 

Yours S incerely , 

For "" \ V ind 

(Aut d Signatory) 

Encl: As above 

Copy to :-
1. The Secretary to the Govt. of Meghalaya, Mining & _Geology Department 

2. The Divisional Mining Officer, Jowai ,I 

' JN' i'J. 

/~, 
~.r • I 

~~! 
Guwahati Office: 4th Floor, LB Plaza, G.S. Road , Bhangagarh, Guwahati-781 005, T +91 361 2465481 / 82 / 83 / 84 

Regd. Office & Plant: Viii. Nongsning, P.O. Chiehruphi, PS. Khliehriat, Dist. Jaintia Hills, Meghalaya-793 200 
3
, 

Group Corporate Office: 602 'LORDS' 7/1 , Lord Sinha Road , Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828 

E : info@greenvalliey.com 
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Annexure R17/31

• 

Green Valliey Industries Limited 

No. GVIL/DMO/2/2021/03 

To, 

The Divisional Mining Officer 

lowal, Meghalaya 

CIN NO.: U26942ML2007PLC008273 

Subject : Submission of Production Details. 

LC'tt •r Ref no. DMO·J/ R/77 /2020/ 1003 Dated 16.02.2021. 

Dear Sir, 

9rn Apri l, 2021 

We would like to inform you that as per above cited subject, please find enclosed herewith Data 

for the Month of March 2021. 

This is for your Information & necessary record. 

Thanking You 

For Green N'alliey Industries Limited 

Paw\ ;.,1 

(AVP - Commerci 

Guwahatl Offlco: 4th Floor, LB Plaza, G.S. Road, Bhangagarh, Guwahatl-781 005, T +91 361 2465481 / 82 / 83 / 84 

Regd. Office & Plant: Viii. Nongsning, P.O Chiehruphl, PS. Khliehrial, Dist. Jaintia Hills, Meghalaya-793 200 

Group Corporate Offlco: 602 'LORDS' 7/1, Lord Sinha Road, Kolkata-700 071, T +91 33 22827367 / 7368 F +91 33 22828307 

E • lnfo@greenvallley.com 

A GNG GROUP COMPANY 
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Month 

-

• • 
CIINKER rRQOUCFO / COM llSfD / Tfl )( INVOtCF / f..WflV 91Ll 

Name Of The Cemenl Plan I / ThPr m;11I Planl : M /S Grrf'n ValllPy lfl!h1\tfip1 Ud, Noni1nlng, hH l'!ln tla HIii,; 0lstrl<:t. 

f o r 1hP M onlh o f M ~rth 7011 

Produced Requirement Cemenl r1anl 
(A-8) 

(MT) (M i) A (Ml) 8 

(on~l11nor 

E.W " Y 
Bill 

-
Con slgn4'!e Name 

Challan of the 
& Address 

_4-__ o_r...,lg,_tn_ S_ta_t_e __ 

Clin~ - Coal ] Coal U~ed by l Olfference 

i__M_;i_r-_2~1CL..---'S_0_17_i_._00 ___ <..84f, 61 

Nom e & I To Invoice No . r 
_ A_d_d_, e_s_s__ _ & o,te t ~ 

Mineral tran sport 

l 
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From: Department of Mining and Geology Govt. Of Meghalaya 
<mining.meghalaya@gmail.com> 
Date: Tue, 20 Apr 2021, 13:26 
Subject: 9.4.2021 Minutes of the meeting of the Committee constituted to 
review of the quantity of clinker and/or power produced by Cement 
Manufacturing Plants and Thermal Power Plants and to verify legal source 
of coal 
To: A Sharma <arjunsharma.975@rediffmail.com>, Arun Kejriwal 
<akejriwal@topcem.in>, Dalmia Cement 
<mishra.loknath@dalmiacement.com>, Goldstone 
<sikandarprasad@gscl.co.in>, Joining Pde <jaintiacementsltd@gmail.com>, 
Kommorah <klmclimestone@gmail.com>, M K Jain <mines@hccl.in>, 
Mawmluh Cherra Cement Ltd <mcclone@rediffmail.com>, Meghalaya 
Cements Ltd. <rpareek@topcem.in>, Meghalaya Mines and Minerals Ltd. 
<mmml2001@gmail.com>, MK Rai <mkchamling13@gmail.com>, MP 
Sharma <mpsharma@amrit.co.in>, Pawan Joshi 
<pawan.joshi@greenvalliey.com>, Sanjay Kumar 
<kumar.sanjay@dalmiacement.com>, Star Cement 
<lumshnong@starcement.co.in>, Suresh <sureshshovasaria@gmail.com> 
Cc: Manjunatha C <manju2020@gmail.com>, dmrdirector@gmail.com 
<dmrdirector@gmail.com> 

Sir, 

With reference to the above-mentioned subject please find the enclosed 
Minutes of the Meeting for your information and necessary action. 

Yours faithfully, 
Dr. Manjunatha C, IFS 
Secretary to the Govt. of Meghalaya 
Mining & Geology Department 
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Minutes of the Meeting of the Committee under cbaltma.nshJp of the Chief Secretary 
to the Government ofMeghalaya held on the 9 th of April 2021 to review the quantity 
of clinker and/ or power produced by the Cement Manufacturing Plants and Thermal 
Power Plants and to verify' the legal source of coal. 

Members present: As enclosed. 

The meeting was chaired by Shri. M. S Rao, !AS, the Chief Secretary to the Govt. of 
Meghalaya. The Chairman requested the Secretary to the Govt. of Meghala,ya, Mining and 
Geology to proceed as per the agenda 

Agenda l: Action taken on m.lnutes of'tbe meeting held on 11th February, 2021. 

1.1 The Secretary to the Govt. of Meghalaya, Mining and Geology gave a brief report on 
the action taken by the concerned Officers. 

1.2 As per the directions given in para 1.8 of the preceding minutes of the meeting, the 
Mining Officer cum Chairman, DLC East Khasi Hills, had visited the M/ s Maithan 
Alloys Ltd. and M/s Shyam Century Ferrous Ltd. on the 24th of March 2021. The 
captive power plants of both the companies were found to be not operational and it is 
also reported that the plants are sourcing the power required to run the plant from 
MeECL. 

1.3 Regarding the directions given in para 1. 9 of the preceding minutes of the meeting, a 
report has been submitted by OMO, Jowai cum Chairman, DLC East Jaintia Hills . The 
report states that the Mineral Transport Challan (MTC) submitted by M/s Amrit 
Cement were issued from the Head Quarter, Shillong for South Garo Hills District for 
transportation of coal to either Assam/Bangladesh, As per records the said MTC have 
passed through Dainadubi DMR Checkgate. Hence, the MTC submitted against the 

, coal transported to the Company in Meghalaya is not accepted by the Committee. The 
Committee decided that the DMR shall issue Show Cause Notice as to why action 
should not be taken under provisions of the MMDR Act, 1957 for failure to produce 
valid MTC for 23,009 MT coal used du.ring the period FebruaJ)' 2020 to July. 2020. 

1.4 The Committee during the last meeting directed Meghalaya Power Ltd., Meghalaya 
Cement Ltd. and its thermal power plant, Gold Stone Cement Ltd and its thermal 
power plant, Dalmia Cements Ltd. and its thermal power plant, to furnish MTC for the 
corresponding quantity utilized as mentioned in the minutes of the meeting. However, 
none of the cement plants have submitted MTC for verification. The Committee decided 
that DMR shall issue Show Cause Notice explaining why actions under provisions of 
the MMDR Act should not be initiated. 

1.5 As per the directions given in para 2.4 of the preceding minutes of the meeting, the 
Director of Mineral Resources has issued Notices to AJnrit Cements Ltd., Green Valliey 
Industries Ltd. , Hills Cements Ltd. and JUD Cements Ltd. seeking explanation for 
failing to furnish monthly statements for verification. Jn compliance to the Notices, all 
defaulting cement plants have furnished monthly statements. 

1.6 A.s per the directions given in para 2.5 of the preceding min,utes of the meeting, the 
Director of Mineral Resources has issued letters to all the companies seeking 
explanation for difference in coal requirement and coal used by them during the period 
given in the minutes. Reply awaited. 

1. 7 Against Show Cause Notice served on 8th Feb 2021 to 9 (nine) cement plants and their 
captive thermal power plants, for explanation for gap in coal purchased and used by 

Page tof 14 
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the companies during Feb 2020 to July 2020, all cement plants have furnished replies 
except Hills Cements and Amrit Cements. Summary of the replies furnished by the 
cement plants is given below:-

a) The Show Cause Notices are based on the erroneous .findings of the Independent 
Committee through the Fifth Interim Report of the Hon 'ble NGT Committee which 
was accepted by the Hon 'ble NGT uide Order dated 17.01 .2020. 

b) Calculations for coal requirement are based on assumptions and not based on 

verifiable fa.cts. 

c) Independent Committee failed to consider the use of alternate fuel such as slate in 
place of coal. 

d) There cannot be any standard measurement or .fixed percentage of quantum of.fuel 
requirement as it is dependent on individual plant design, operational efficiency, 
coal quality, etc. 

e) The companies sought suspension on the matter as the said NGT Order dated 
17.01.2020 has been challenged before the Hon'ble Supreme Court of India by Mis 
Star Cement Ltd and its two subsidiaries as well as by Ml s Shyam Century Ferrous 
Ltd. and the matter is sub ju dice. 

1.8 The Committee did not accept the explanation for gap in coal required and coal utilized 
fu.mished by the respective companies. The Committee noted that only 4 (four) 
companies have appealed to Hon'ble Supreme Court against Hon'ble NGT Order dated 
17.01.2020. The Committee has decided that the actions in this matter in respect of 
M/s Star Cement Ltd. and its two subsidiaries as well as for M/s Shyam Century 
Ferrous Ltd. shall be kept on hold till the case is disposed off. 

1.9 The Committee directed that the remaining cement plants/companies may appeal 
against the Hon'ble NGT Order dated 17.01.2020 within 15 days, failing of which, it 
will be deemed that the cement plants have accepted the findings of Hon'ble NGT 
Committee as per the Order of Hon'ble NGT and actions under the provisions of the 
MMDR Act will be initiated and penalty (Royalty, MEPRF, Cess, GST, etc.) for quantity 
shown as gap will be imposed. 

1.10 The Committee directed DMR to recover penalties as per Hon'ble NGT Order dated 
17.01.2020 from M/s Hills Cement (for quantityof22,071 MT) and M/s Amrit Cement 
Ltd (for quantity of20,126 MT) who failed to furnish reply to Show Cause Notices. The 
Committee also directed Mining and Geology Department to initiate action against M/s 
Hills Cement and M/s Amrit Cement Ltd for violation of Section 4(1A) of the MMDR 
Act, 1957. 

1.11 The DMR had issued the Show Cause Notice on 8th Feb 2021 to 9 (nine) cement plants 
and their captive power plants, for not furnishing Transport Challans or documents 
ofCIL as proofofcoal procured during Feb 2020 to July 2020. M/s Star Cement Ltd., 
M/s Goldstone Cement Ltd. and M/s Dalmia Bharat Cement Ltd. have given written 
replies to the Show Cause Notice, as under:-

Page2of 14 
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a) Ml s Star Cement Ltd. submitted that coal has been procured from Coal India 
Limited or procured directly from importers outside the State of Meghalaya where 
no transport challans are issued. They further submitted that coal was imported 
from outside the state through mil or road for which tax invoices/ railway receipts 
and e~way bills are being submitted regularly along with monthly statements. 
However, no Transport Challan have been enclosed for the 56,448 MI' of coal 
utilized by Ml s Star Cement Ltd and its two subsidiaries for this period. The 
Committee directed DMR. to seek explanation and direct the Cement Plants to 
furnish MTC for 56,448 MT for Star Cement and its two subsidiaries. 

b) Ml s Goldstone Cement Ltd. submitted that coal has been procurer). from Eastern 
Coalfields Ltd., North Eastern Coalfield andMahalaxmi Continental Ltd. They have 
submitted Invoices and E-way Bills. The DMR infonned that verification of the 

Invoices and E-way Bills is in progress. 

c) MJ s Dalmia Bharat Cement Ltd. submitted Tax Invoice _from. North Eastern 
Coalfield Ltd. Verification of In.voices and E-way Bills by the Directorate of Mineral 
Resources is in progress. 

1.12Against the Show Cause Notice served to M/s Meghalaya Power Ltd. on 8 th Feb 2021 
to furnish Custom Clearance for import of 7614 MT of Coal, the company has replied 
and submitted that Coal was imported by Ml s Swiss Singapore India Pvt. Ltd and that 
the Tax Invoices issued by the importer, railway receipt and e-way bill have been 
submitted earlier. They further cited that since coal was not imported by M/s 
Meghalaya Power Ltd directly, the custom document is not in their name. The 
Committee directed that any purchase or imported coal from other countries shall 
have cu,stom clearance as proof of import from outside the country. 

1.13 The DMR had issued Show Cause Notice to M/s Shree Shakambari Ferro Alloys Pvt. 
regarding transport challans for 1467 MT indicating Assam as destination. The 
company replied that at that point of time, the Checkgate at Mawpung was not 
functional and therefore drivers/owners/suppliers of the said coal had to personally 
go and get the challans passed from the checkgates at Dainadubi and Porlakait and 
thereafter delivered coal to their plant. The Committee did not accept the MTC for 1467 
MT since the destination mentioned in the MTC is Assam. The Committee directed 
the DMR to issue Show Cause Notice as to why action should not be taken under 
provisions of MMDR Act, 1957 for failure to produce valid MTC for 1467 MT of coal. 

Agenda 2 : To review the quantity of clinker/power produced by Cement plants and 
Thermal power plants and legal sources of coal. 

2.1 The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. placed before the 
Committee the reports submitted by the Chairman, DLC East Jaintia Hills district, 
Chairman, Dl,C Ri Bhoi district and Chairman, DLC West Khasi Hills district, as 
under:-
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a) M/S STAR CEMENT LTD 

Estimated Coal used 
Purchased Clinker Coal by cemeJit Gap Quantity 

Mo.nth produced requirement• plant (A-Bl from: (MT, 
Documents 

lnMT fMT) lnMT lnMT Company 

(A) ,a, 
Eastern 

JAN21 61390 185.45 
Coalfield 9023.05 

9208.5 9023.05 Ltd, West 
Bengal 

Tax invoice 
& E-way 

Eastern Bills 

FEB21 47968 7195.2 7344.789 -149.589 
Coalfield 7344.789 
Ltd, West 
Bengal 

*15% of clin.ker pn,du«d. 

'b) 16./S STAR CEMENT MEGHALAYA LTD. 

Estimated Coal used 
Clloker Coal by cement 

Gap Purchased Quantity 
Month produced requirement* (A-B) from: Documents 

( MT) ( MT) 
plant MT lnMT Company 

(MT) 

(A) fB) 

Ea.stem Tax invoice 
Coal Fields 14912.02 

&E-way 
Ltd, West Bills 
Beneal 
Avani 
Resources 

JAN21 160375 24056.25 22549.329 1506.921 Pvt Ltd, 5757.79 Tax invoice Singapore 
llmnorted) &E-way 

Narayani 
Bills with 

Resources 
no Custom 

Pvt Ltd, 1879.52 Clearance 

Kolkata 
llmnnrtedl 
Eastern Tax invoice 
Coalfield 15199.39 & E-way 
Ltd, West Bills 
Ben11al 
Adani 
Enterprises 
Pvt Ltd, 1752.5 

FEB21 134313 20146.95 18865.685 1281.265 Andhra Tax invoice 
Pradesh & E-way 
nmnortedl Bills with 
Avani no Custom 
Resources Clearance 
Pvt Ltd, 1913.8 
Singapore 

• flmnorted) 
• 0 15 Vo of clinker produced. 
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c) M/S MEGHALAYA POWER LTD. 

Power Estimated Coal uaed Gap Pwcbaaed 
Month Coal by power Quantity produc&d (A-B) from: Documenta 

in MW requirement* _plant 
IDMT Company (MT) 

in MT(A) in MT (B) 

Avani 
Resources 
Pvt Ltd, 4031.56 
Singapore 

JAN21 
(Imoorted) 

13604.7 11563.995 7285.86 4278.135 Adani 
Enterprises 
Pvt Ltd, 3254.3 
Andhra 
Pradesh Tax invoice 
flmoortedl & E-way 
Adani Bills with 
Enterprises no Custom 
Pvt Ltd, 2953.2 

Clearance 
Andhra 
Pradesh 

PEB21 14298.18 12153.453 8339.48 3813.973 flmoorted) 
Swiss 
Singapore 
India Pvt 

5386.28 Ltd, Andhra 
Pradesh 
(lmoorted) 

*0.850 kg / kwh of power produced. 

d) M/S MEG.BALAYA CEMENT LTD. 

Estimated Coal u■ed 
Clink.er Coal 

by Gap Purchased Quantity 
Month produced requirement• cement (A-B) from: 

(MT) Documenta 
IAMT plant in MT Company 

in MT (A) in MT (B) 

NOV20 64225 9633.75 5414.51 4219.24 5414.51 

Eastern Tax invoice 
DEC20 68362 10254.3 5751.93 4502.37 Coalfield Ltd, 5751.93 &E-way 

West Bengal Bills 

JAN21 78622 11793.3 6685.81 5107.49 6685.81 

Eastern Tax invoice 
Coalfield Ltd, 1263.13 & E-way 
WestBen~al Bills 

FZB21 67009 10051.35 5629.09 4422.26 Madanlal Tax invoice 

Garg& Sons & E-way 

Beltola 4365.96 Bills with no 

(lmported) Custom 
Clearance 

•15% of clinker produced. 

Pages of 14 

459
6559



e) M/S MEGBALAYA CEMENT LTD. THERMAL P0WER PLANT 

Power Eatlm.ated Coal used Gap Purchased 
llooth produced Coal by power IA-B) f'tom: 

Quantity Document. 
lDMW requirement• plant ln.MT Company 

(MTJ 
lnMTIAl In MT 1B) 

NOV20 4209.81 3578.339 2317.62 1260.72 2317.62 

Eastern Tax invoice 
DEC20 4397.82 3738. 147 2595.853 1142.29 Coalfield Ltd, 2595.853 & E-way 

West Bengal Bills 

JAli21 5234.99 4449.74 2844.405 1605.34 2844.405 

Ee.stem Tax invoice 
Coalfield Ltd, 1085.406 & E-way 
West BenDHl Bills 

FEB21 2820.322 2397.27 1550.58 846.69 Madanlal Tax invoice 
Garg& Sons & E-way 
Beltola 467.174 Bills with no 
rimported Custom 
Coan Clearance 

-0,850 kg / kwh of power produced. 

f) M/S GOLDSTONE CEMENT LTD. 

Eatlmated Coal uaed Clinker Coal by cement Gap Purchaaed Quantity MoJlth produced requirement• (A·B) from: Documents 
IDMT mMT 

plant ln.MT Company (MT) 
IDMT (A) IBi 

Shantidham Tax invoice & 

Marketing E-way Bills 

JA1f21 51804 9324.72 6695 2629.72 Pvt Ltd 6695 with no 

Silche.r Mineral 

(Domestic) Transport 
Che.llan 

Easten Tax invoice & 
Coalfield Ltd, 2005 E-way Bills 
West Ben2al 

FEB21 34342 6181.56 4439 1742.56 Shantidham Tax invoice & 
Marketing E-way Bills 

Pvt Ltd 2434 with no 
Silchar Mineral 
(Domestic) Transport 

Challan 
• Q 18 Yo of clinker produced. 
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11 M/S GOLDSTONE CEMENT LTD. THERMAL POWER PLANT 

Eetim.ated Coal 
Power used by Gap Purchased 

llonth produced Coal 
(A-B) &om: Quantity Documents requirement* power 

(MTI in MW plant lnMT Company in MT(A) 
lo MT 1B) 

Shantidham 
Tax invoice 

Marketing 
& E-way 

JAN21 Bills with no 8525 7246.25 4562 2684.25 Pvt Ltd 4562 Mineral 
Silchar Transport 
(Domestic) Challan 
Easten Tax invoice 
Coalfield 1502.5 

&E-way 
Ltd, West Bills 
Bene:al 

FEB21 6875 5843.75 3679 2164.75 Shantidham 
Tax invoice 
&E-way 

Marketing Bills with no 
Pvt Ltd 2176.5 Mineral 
Silchar Transport (Domestic) Challan 

"'0.850 q / kwh of power produced. 

h) M/S DAI,MJA CEMENT (BHARAT) LTD. 

Estimated Coal 

Clloker Coal used by Gap Purchased cement Quantity Month produced requirement* plant (A·Bl from: (MT) Documents 
lnMT in MT 

in MT lnMT Company 
(A) 

fBI 

Anand Carbo Tax invoice 

Pvt Ltd, & E-way 

Vishakapatnam 1039.7 Bills with 
no Custom (Imported Coal) 
Clearance 

DEC20 20607 3091.05 2065 1026.05 Tax invoice 

Maruti Traders, & E-way 

Assam 1025.3 Bills with 

(Domestic) no Mineral 
Transport 
Challan 
Tax invoice 

JAN21 89444 13416.6 8089 5327.6 8089 & E-way 

Maruti Traders, 
Bills with 
no Mineral 

Assam Transport 
(Domestic) Challan 

FEB21 91263 13689.45 8319 5370.45 8319 

*15% of cll.aier produced. 
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l) M/S DALMIA CEMENT (BHARAT) LTD. THERMAL POWER PLANT 

Eatimated Coal 
Power 

Coal used by Gap Purchased Quantity 
Month produced power (A-B) from: (MT) 

Documents 
in MW requirement" plant in MT Company 

in MT(A) lll MT (Bl 
Tax invoice 

Anand Carbo & E-way 

DEC20 3489 2965.65 1640 1325.65 
Pvt Ltd, 1640 Bills with 
Vishakapatnam no Custom 
(Imported Coal) Clearance 

Tax invoice 

JAN21 9043 7686.55 3721 3965.55 3721 
&E-way 
Bills wi.th 

Maruti Traders, no Mineral 
Assam Transport 
{Domestic) Challan 

JAN21 8858 7529.3 3817 3712.3 3817 

*0.850 kg / kwh or power produced 

j) M/S AMRIT CEMENT LTD. 

Estimated Coal 

Clinker Coal 
uaed by Gap 

Month produced requirement" cement (A-B) REMARKS DOCUMENT 
in MT in MT 

plant in MT SUBl'41TTED 
(A) 

lnMT 
IBI 

AUG20 50578.76 7586.814 4086.26 3500.554 

SEPT20 47409.52 7111.428 3829.74 3281.688 

Met from coal 
OCT20 36854.14 5528.12 2975.97 2552.15 purchased on No documents 

01.08.2020 submitted to 

NOV20 38750.78 5812.62 3128.74 2683.87 (Qty: 1,13,699.07 support the 
MT). purchase of 
The unit declared that coal from any 

DEC20 49451.54 7417.73 3994.20 34023.53 the utilized coal is party. 
from the old stock. 

JAN21 54200.25 8130.03 4377.21 3752.82 

FEB21 41949.89 6292.48 1715.73 4576.75 

• 0 15 ¾, of c:lln.ker produced. 
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k) M/S AMR1T CEMENT LTD. THERMAL POWER PLANT 

Coal 

Power 
Estimated used by Gap 

Coal power DOCUMENT 
Month produced 

requirement* plant 
(A-B) REMARKS SUBMITTED 

in.MW 
in. MT(A) in MT in MT 

IBl 
AUG20 5484.63 4661.9355 2045.35 2616.5855 

SEPT 20 4902.45 4167.0825 1828.25 2338.8325 Utilized from coal No 
OCT20 4956.49 4213.02 1848.40 2364.62 purchased on documents 

01.08.2020 submitted to 
NOV20 4501.60 3826.36 1678.76 2147.6 (Qty:1,13,699.07 MT). support the 

The unit declared that purchase of 
DEC20 5638.66 4792.86 2102.80 2690.06 the utilized coal is from coal from any 

JAN21 5936.97 5046.42 2214.04 2832.38 the old stock. party. 

FEB21 3258.83 2770.00 1008.61 1761.39 

*0.850 kg / kwh or power produced. 

1) 14/S JUD CEMENT LTD. 

Estimated Coal 

Clinker Coal used by Gap Purchased 
cement Quantity .Month produced requirement* 

plant 
(A-Bl from: (MT) Documents 

in MT in MT 
inMT in MT Company 

(AJ IBI 
AUG20 1, 

TO NIL . - - - . -
FEB21 
*16.5% of clinker produced. 

m) M/S GREEN VALLEY INDUSTRIES LTD. 

Estimated Coal 

Clinker Coal used by Gap Purchased cement Month produced requirement* plant (A-B) from: Documents 
lnMT in MT ha MT in MT Company 

(Al IBI 

AUG20 36039.9 5405.9 3530.18 1875.72 

SEPT20 37358.87 5603.83 4209.09 1394.74 

OCT20 42203.36 6330.5 4897.9L 1432.59 No documents/papers 
- submitted of purchasing 

NOV20 13718.05 2057.7 1622.8 434.91 coal. 

DEC20 43957.38 6593.61 5263.83 1329.78 

JAN21 38549.83 5782.47 4603.97 1178.5 

Madanlal 
Tax invoice and E-Way 

FEB21 46247.38 6937.11 5570.24 1366.87 Garg& 
Sons, Bills with no Mineral 

Ouwahati Transport Challan 

* 0 15 ¼ of clinker produced. 
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nl M/S BILLS CEMENT COMPANY LTD. 

Coal 
Eatlmated used 

Clinker Coal by Gap Purchased QTY Documents Morath produced requirement* cement (A-B) &om: Company (MT) 
in MT hlllT pla.nt in MT 

(Al in MT 
IBl 

Taj Corporation Tax invoice & 
Shivam E-way Bills 
Complex 1137 

with no 
AVG20 37900 5685 1137 4548 Guwahati (Dom) Mineral 

Transport 
Challen 

Taj Corporation Tax invoice & 
Shivam E-way Bills 
Complex 714.8 

with no 
Guwahati (Dom) Mineral 

Transport 
SEPT20 34680 5202 1040.4 4161.6 Cb.allan 

BL Minerals Pvt Tax invoice & 
Ltd, Guwahati E-way Bills 
(Imported Coal) 325.6 with .no 

Custom 
Clearance 

M. D. Hasija Pvt Tax invoice & 
Ltd, Guwahati E-way Bills 

OCT20 30630 4294.5 918.9 367S.6 (Imported Coal) 918.9 with no 
Custom 
Clearance 

BL Minerals Pvt Tax invoice & 
Ltd, Guwahati E-way Bills 
(Imported Coal) 526 with no 

Custom 
NOV20 34600 5190 1038 4152 Clearance 

M. D. Hasija Pvt Tax invoice & 
Ltd, Guwahati E-way Bills 
(Imported Coal) 512 with no 

Custom 
Clearance 

BL Minerals Pvt 
Ltd, Guwahati 568.35 

DEC20 28455 4268.25 853.65 3414.6 !lmnorted Coal} 
M. D. Hasija Pvt 
Ltd, Guwahati 285.3 
(lmnorted Coall 
BL Minerals Pvt 

Tax invoice & Ltd, Guwahati 3281 
JAN21 43215 6482.25 4321.5 2160.75 Hmoorted Coal\ E-way Bills 

M. D, Hasija Pvt with no 
Ltd, Guwahati 1040.5 Custom 
flmnnrted Coal) Clearance 

BL Minerals Pvt 
Ltd, Guwahati 825.4 

FEB21 17525 2628.75 1752.5 876.25 '1moorted Coal} 
M. 0 . Hasija Pvt 
Ltd, Guwahati 927.1 

*15% of clinker p roduced. 
'1mnorted Coal) 
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o) RHB Cementa 

Estimated 
Coal used 

Clinker Co-1 
by Gap Purchaaed 

Month produced requirement* 
cement (A-B) from: QTY(MTJ Documents 

plant 
in MT la MT in MT 

in MT Company 
(Al fBl 

DEC-2020 0 0 0 - - 0 -
JAN-2021 0 0 0 - - 0 -

Yogesh 300.84 
Invoice and 

Traders E-Way Bills 
B.G. 200.49 

for 2000.47 
FEB-2021 4445 850 850 - Enterorjses MT, with no 

Goyal Coal 
Mineral 

1499.14 Transport 
Depot Challan 

*19% or clinker produced. 

p) Shree Shakambari Ferrons Alloy Pvt. Ltd. 

Esthnate.d Coal used 
Power Coal by cement Gap Purchased 

QTY Month produced requirement* plant (A-BJ Crom: (MT) 
Documents 

inMWB (A) lnMT in MT Coapany 
(In MTJ fBl 

E-way Bills 

M/s 
and Invoice 
with DO 

OCT20 4308.174 3661.9479 2901.9 751.05 Ganesh 900 Mineral Enterprises Transport 
Challan 

NOV20 1884.480 1601.808 3018.14 (-ll416.33 - -
DMR Mineral 

Meghalaya 
2220 Transport 

coal Challan 
submitted 

DEC20 3474.342 2953.1907 2206.2 746.9907 E-way Bills 

M/s and Invoice 

Ganesh 660 with no 

Enterprise Mineral 
Transport 
Challan. 
DMR Mineral 

Meghala.ya 
3426 Transport 

coal Challan 
submitted 

JAN 21 3181.676 2704.4246 2022.5 681.9246 E-way Bills 

M/s and Invoice 
Ganesh 864 with no 

Enterprise Mineral 
Transport 
Challan 
DMR Mineral 

Meghalaya FEB21 3638.998 3093.1483 2315.7 777.4483 216 l'ra.nsport 
coal Challan 

submitted 
*0.850 kg / kwh of ower roduced. p p 
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q) CMJ Breweries Pvt. Ltd. is under shut down and not generating any power. 
r) M./s Maithan Alloys Ltcl. and M/s Shyam century Ferrous Ltd. are not operational 

and electricity bills for the months of January 2021 and February 2021 have been 
furnished. 

a) M/s Virgo Cements Lbttlted is reported to have no Clinker or Cement production 
during January 2021, February 2021 and March 2021 . Electricity Bill for Jan 2021 has 
not been received by the company and Power supply has been discontinued by MePDCL 
w.e.f Feb 2021 till date. 

2.2 The Committee directed DMR to issue direction to the companies who have not 
submitted Mineral Transport Challans, for domestic coal purchased from Private 
dealers; to furnish the Mineral Transport Challans for the corresponding period given 
in these minutes. 

2.3 The Committee directed DMR to issue Show Cause Notice to the companies who have 
not submitted Custom Clearances for imported coal purchased from Private dealers 
and to furnish the Custom Clearances for the corresponding period given in these 
minutes. 

2.4 The DMR has been further directed to seek explanation from the companies for gap 
between coal required and coal utilized by them for production of clinker and/ or power 
production for the corresponding period given in these minutes. 

2.5 The Committee has directed the Director of Mineral Resources to take necessary steps 
to ensure receipt of Show Cause Notices by the defaulting Companies. 

2.6 Regarding M/s Shree Shakambari Ferrous Alloy Pvt. Ltd, the Committee has directed 
that the MTCs having Assam/Bangladesh as destination shall be rejected and the 
Director of Mineral Resources shall issue Show Cause Notice as to why action should 
not be taken under provisions of MMDR Act. 1957 for failure to produce valid MTC. 

2.7 Regarding M/s Amrit Cement Ltd., the Committee has directed the Director of Mineral 
Resources to issue Show Cause Notice for non-submission of Mineral Transport 
Challans of the old stock of coal purchased on 0 1.08.2020 for 1, 13,699.07 MT of coal. 

2.8 Regarding M/s Green Valley Industries Ltd., the Committee has directed the Director 
of Mineral Resources to issue Show Cause Notice for non-submission of MTC/CIL 
lnvoice and E-way bills for proof of legal coal purchased for the months of August 2020 
to January 202 L 

Agenda 3: Action taken on recovery of penalties imposed by the Bon'ble NOT, vkfe 
NGT Order dated 17-01-2020, on Cement Manufacturing Plants and Thermal Power 
Plants in Meghalaya which ls payable on the illegally mined coal utilised by them: 

3.1 The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. placed before the 
Committee the penalties imposed by the Hon 'ble NG T, uide NGT Order dated l 7-01-2020 

' viz., 
Qt, of Amount jRs. In Crorea.) 

SI. Name of Plant illegal 
No. coal used Royalty MEPRF OST/VAT Total Un MT) 

1 
M/s Star Cement Limited and 16,46,276 11 l.124 79.844 65.851 its two subsidiaries 256.819 

2 M/s Amrit Cement Ltd. 3,06,068 20.660 14.844 12.243 47.747 
3 M/ s Da.lm.ia Bharat Cement 

7,41,092 Ltd. 50.024 35.943 29.644 115.610 
4 M/ s Goldstone Cement Ltd. 2,70,516 18.260 13.120 10.821 42.200 
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Qt.of Amount (Ra. [n Crorea.) 
Bl. 

Name of Plant 
illegal 

No. coal used Royalty MEPRF GST/VAT Total 
(In MT) 

5 M/s Green Valliey Industries 77,536 5 .234 3 .760 3.101 12.096 Ltd . 
6 M/s Hills Cement Ltd. 1, 17,407 7 .925 5 .694 4.696 18.315 
7 M/s JUD Cement Ltd. 1,21,990 8 ,234 5.917 4.880 19.030 
8 M/s Meghalaya Cement Ltd . 5,44,325 36.742 26.400 21.773 84.915 

9 M/ s Shyam Century Ferrous 
1.11,474 7.524 5.406 4 .459 17.390 Ltd. 

TOTAL 39,36,684 265.'726 190.929 157.467 614.123 

3.2 In addition to the above penalties, an additional contribution to MEPRF @400 per MT 
by the defaulting Cement Plants and Thermal Power plants has also been directed to 
be collected by the Hon 'ble NGT uide NGT Order datec;:l 17-01-2020. 

3.3 The Secretary to the Govt. of Meghalaya, Mining and Geology Dept. reported that 
several Show Cause Notices and Dem.and Notices have been issued from the 
Directorate of Mineral Resources for recovery of the above penalties from the Cement 
Plants and Thermal Power Plants. 

3.4 Summary of replies received from the companies is given below: 

a. The contents of the Notices are factually and legally untenable and no evidence were 
given regarding illegal mining/ transportation/ storage of coal. 

b. They havb not used any illegally sourced coal. 
c. They have not undertaken illegal mining a{;tiuity or violated the provisions of the 

MMDR Act to attract penalties under Section 21 ( 1) of the MMDR Act. 
d . They are not liable to pay royalty and other dues over and above what has already 

been paid. 
e. The findings of the Fi.fth Interim Report are erroneous, based on assumptions and 

no opportunity was given to raise objections. 
f. Ml s Shyam Century Ferrous Ltd submitted that they have filed Appeal before the 

Supreme Court. against the NGTOrderdated 17.01 .2020. 

3.5 Regarding the appeal of M/s Start Cement Ltd. (and its two subsidiaries) and M/s 
Shyam Century Ferrous Ltd. to the Hon 'ble Supreme Court against NGT Order dated 
17th January 2020, and the references made by other companies to these appeals in 
their replies to the Show Cause Notices, the Chairman has reiterated that, actions in 
this matter in respect of M/s Star Cement Ltd. and its two subsidiaries as well as for 
M/s Shyam Century Ferrous Ltd. shall be kept on hold till the case is disposed off. 
Furthermore, the remaining cement plants may appeal against the Hon 'ble NGT Order 
dated 17.01.2020 within 15 days failing of which, it will be deemed that the cement 
plants/companies have accepted the findings of Hon'ble NGT Committee as per the 
Order of Hon'ble NGT and actions under the provisions of the MMDR Act will be 
initiated and penalty (Royalty, MEPRF, Cess, GST, etc.) for quantity shown as gap will 
be imposed. 

The meeting ended with vote of thanks from the chair. 
Sd./-

(M.S. Rao, IAS) 
Chief Secretary 

Government of Meghalaya 
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Memo No. MG.48/2020/380.A dated l6t11 April 2021 

1. P.S. to the Chief Secretary to the Government of Meghalaya for kind information of the 
Chief secretary 

2 . P.S to the Commissioner and Secretary to the Government of Meghalaya, Law 
Department for kind information of the Commissioner and Secretary. 

3. P.S to the Commissioner and Secretary to the Government of Meghalaya, Commerce & 
Industries Department for kind information of the Commissioner and Secretary. 

4 . P.S to the Commis sioner & Secretary to the Govt. of Meghalaya, Mining & Geology 
Department for kind information of the Commissioner & Secretary. 

5 . The Director of Mineral Resources, Meghalaya, Shillong for kind information and 
necessary action. 

6 . The Mining Engineer, Directorate of Mineral resources Meghalaya Shillong for 
information and necessary action. 

7 . The Divisional Mining Officer, Jowai/Williamnagar for information and necessary 
action. 

8 . The Mining Officer, Directorate of Mineral Resources Meghalaya Shillong for 
information and necessary action. 

~All the Cement Plants/Captive Power Plants in the State for information and necessary 
compliances. 

10.Project Assistants, Directorate of Mineral Resources, Meghalaya, Shillong 

(Dr. M atha C, IFS) 
Secretary to the Govt. of Meghalaya 
Mining and Geology Department 
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sd/
TRUE COPY

I , 

I 
, Members present during the meeting chaired by the Chief Secretary of 

Meghalaya to review on the quantity of clinker and / or power produced by 
each Cement Manufacturing Plants and Thermal Power Plants and quantity 
of coal purchased by each plant from legal sources, held on the 9th April, 
2021 in Committee Room IV, Main Secretariat Building, Shillong at 4.00 PM. 
SI.No. Name & Designation Signature 

(1) (2) (3) 
1. Shri, M.S. Rao, IAS 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Chief Secretary. Government of Meghalaya 

~ ·-V • ~~GJ\ 
\\c. ~ -~~~,~~<2-­

l1u~u.>~ez'> 

lL 
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Annexure R17/33 (Colly)

sd/
TRUE COPY

GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

NO.DMR/MM/845/2O2O/ 3~1 
To, 

Dated Shillong, the 30·04 ; 2021. 

1. Mis Star Cement Ltd, Lumshnong, East Jaintia Hills District, Meghalaya 793200 
2. Mis Star Cement Meghalaya Ltd, Lumshnong, East Jaintia Hills District, Meghalaya 

793200 
3. Mis Meghalaya Power Ltd, Lumshnong, East Jaintia Hills District, Meghalaya 793200 
4. Mis Meghalaya Cement Ltd & Captive Power Plant, Thangskai, East Jaintia Hills 

District, Meghalaya 793200. 
5. Mis Amrit Cement Ltd & Power Plant, Umlaper, East Jaintia Hills District, Meghalaya 

793200. 
6. Mis Green Valliey Industries Ltd, Nongsning, East Jaintia Hills District, Meghalaya 

793200. 
7. Mis Hills Cement Ltd, Mynkre, East Jaintia Hills District, Meghalaya 793200. 
8. Mis Goldstone Cement Ltd & Captive Power Plant, Old Musiang, East Jaintia Hills 

District, Meghalaya 793200. 
9. Mis Dalmia Bharat Cement Ltd & Power Plant, Thangskai, East Jaintia Hills District, 

Meghalaya 793200. 
10. Mis Shree Shakambari Ferro Alloys Pvt. Ltd, Riwiang, West Khasi Hills District, 

Meghalaya 793119 

Sub: Explanation Call. 

Sir/Madam, 

Please find enclosed herewith the minutes of the meeting of the Committee constituted 
to review the quantity of clinker and/or power produced by the Cement Manufacturing Plants 
and Thermal Power Plants and to verify the legal source of coal purchased chaired by the Chief 
Secretary to the Government of Meghalaya held on the 9th April, 2021 which is self explanatory. 
In reference to Para2.1 of Agenda 2 of the above minutes, you are hereby directed to furnish an 
explanation for the gap in quantity of coal required to produce clinker/ power and quantity of 
coal purchased/ used by you for the corresponding period given in the minutes within 1 (one) 
week from the date of issue of this letter, failing of which action will be initiated for violation of 
Section 4(1A) of the Mines and Minerals (Development and Regulation) Act, 1957. 

\/Ml 
Director of Mineral Resources 

Meghalaya, Shillong 
Memo No.DMR/MM/845/2O2O/3~~-- A Dated Shillong, the 30· 04·, 2021. 
Copy forwarded for information: 

1. The Secretary to the Govt. ofMeghalaya, Mining & Geology Department. 
2. The Divisional Mining Officer, Jowai. 

~ I 

Director of Mineral Resources 
Meghalaya, Shillong 
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GOVERNMENTOFMEGHALAYA 

DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

NO.DMR/MM/845/2020/ 3-::}� Dated Shillong, the JO Ot., , 2021. 

✓ 
Mis Green Valliey Industries Ltd, 
Nongsning, East Jaintia Hills District 

Meghalaya, 793200 

Sub: Show Cause Notice. 

Sir/ Madam, 

Whereas you have failed to submit Mineral Transport Challans/ CIL Invoice and e-way 

bills for proof of legal coal procured for the month of August, 2020 to January, 2021 as reflected 

in the report submitted by the Chairman, DLC East Jaintia Hills District. You are hereby directed 

to provide written explanation as to why you failed to submit the MTCs/ CIL Invoice and e-way bills 

for the said period within !(one) week from the issue of this letter failing which action would be 

initiated against you. 

Enclo: As above. 

vr�: 
Director of Mineral Resources 

Meghalaya, Shillong 

Memo No.DMR/MM/845/2020/ Dated Shillong, the , 2021. 
Copy forwarded for information: 

I. The Secretary to the Govt. of Meghalaya, Mining & Geology Department.

2. The Divisional Mining Officer, Jowai.

Director of Mineral Resources 
Meghalaya, Shillong 
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GOVERNMENT OF MEGHALA YA 
DIRECTORATE OF MINERAL RESOURCES 

SHILLONG 

NO.DMR/MM/845/2020/ 3~4 Dated Shillong, the 30·04, 2021. 

To, 

1. MIS Goldstone Cement Limited & Thermal Power Plant, Musiang Lamare, East 
Jaintia Hills District, Meghalaya, 793200 

2. MIS Dalmia Bharat Cement Limited & Thermal Power Plant, Thangskai, East Jaintia 
Hills District, Meghalaya, 793200 

3. MIS Green Valliey Industries Ltd, Nongsning, East Jaintia Hills District, Meghalaya, 
793200 

4. MIS Hills Cement Company Ltd, Mynkre, East Jaintia Hills District, Meghalaya, 
793200 

5. Mis RNB Cements (P) Ltd, Umiam Tndustrial Area, Umiam, Ri-Bhoi District, 
Meghalaya 79310 I. 

6. Mis Shree Shakambari Ferro Alloys Pvt. Ltd, Riwiang, West Khasi Hills District, 
Meghalaya 793119 

Sub: Submission of Mineral Transport Challans. 

Sir/ Madam, 

Please find enclosed herewith minutes of the meeting of the Committee under the 
chairmanship of Chief secretary to the Government of Meghalaya held on 9th April, 2021 to review the 
quantity of clinker and / power produced by the Cement Manufacturing Plants and Thermal Power Plants 
and to verify the legal source ofcoal. In reference to Para 2.1 of Agenda 2 of the above minutes, you are 
hereby directed to submit Mineral Transport Challan of coal purchased from domestic/ private dealers for 
the corresponding periods given in the minutes to the office of the undersigned within l(one) week from 
the issue of this letter without fail. 

Enclo: As above. 
~ , 

Director of Mineral Resources 
Meghalaya, Shillong 

Memo No.DMR/MM/845/2020/3?¼- ~ Dated Shillong, the JD· 04· , 2021. 
Copy forwarded for information: 

1. The Secretary to the Govt. of Meghalaya, Mining & Geology Department. 
2. The Divisional Mining Officer, Jowai. 

~· 
Director of Mineral Resources 

Meghalaya, Shillong 
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Reminder 

GOVERNMENT OF MEGHALA YA 

DIRECTORATE OF MINERAL RESOURCES 

SHILLONG. 

No.D MR/MM/845/2020/ 3 g3 

Sub:-

Sir/Madam, 

Mis Green Valley Industries Ltd. 
Nongsning, P.0-Chiehruphi 
East Jaintia Hills District 

Show cause notice 

Dated Shillong, the 3o ·04. 2021. 

Resource (coal) audit of Cement industries and Thermal Power Plants in 

Meghalaya was conducted for the period 2014-15 to 2018-19 by Independent committee 

constituted by Hon 'ble National Green Tribunal vide order dated 31.08.2018 in OA No. 

11O(THC)/2012. The Fifth Interim Report containing the findings of the committee was 

submitted by independent committee to the Hon'ble National Green Tribunal. The Hon'ble 

National Green Tribunal vide order dated 17.01.2020 in OA No. l IO(THC)/2012 accepted the 

recommendation of the Independent Committee and held that Green Valley Industries Ltd has 
• utilized 77,536 MT of illegal coal during the period of 2014-15, 2015-16, 2016-17, 2017-18 and

2018-19. You have violated the provisions of sub-section (l) and sub-section (IA) Section 4 of

the Mines and Minerals (Development & Regulation) Act, 1957.

Therefore, you are directed to provide explanation as to why the case should 

not be registered against you under the sub-section (I) of Section 21 of the Mines and Minerals 

(Development & Regulation) Act, 1957. 

Your explanation shall reach to the office of the undersigned within one week 

from the date of receipt of this notice. 

Memo. No.DMR/MM/845/2020/ 
Copy to:-

Yours faithfully 

�' 
(David D.Sangma, MCS) 

Director of Mineral Resources 
Meghalaya :::Shillong. 

Dated Shillong, the 2021. 

1. The Secretary to the Govt. of Meghalaya, Mining & Geology Department for kind
information.

2. The Divisional Mining Officer, Jowai for information and necessary action.

Director of Mineral Resources 
Meghalaya : : : Shillong. sd/
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GOVERNMENT OF l\.1EGHALA YA 
DlRECTORA TE OF MINERAL RESOURCES 

SHILLONG 

NO.DMR/MM/845/2020/ 3~ '1 Dated Shillong, the 3o· 04·, 2021. 

To, 
I. Mis Meghalaya Cement Ltd & Captive Power Plant. Thangskai, East Jaintia Hills District, 

Meghalaya 793200 

2. Mis Amrit Cement Industries Ltd. & Captive Thermal Power Plant, Umlaper, East Jaintia Hills 
District, Meghalaya 793200 

3. M/s Goldstone Cement Ltd & Captive Thennal Power Plant, Old Musiang, East Jaintia Hills 
District, Meghalaya 793200 

4. Mis Green Valliey Industries Ltd, Nongsning, East Jaintia Hills District, Meghalaya 793200. 
5. Mis Dalmia Bharat Cement Ltd & Captive Thermal Power Plant, Thangskai, East Jaintia Hills 

District, Meghalaya 793200. 
6. Mis Star Cement Ltd, Lumshnong, East Jaintia Hills District, Meghalaya 793200 
7. Mis Star Cement Meghalaya Ltd, Lumshnong, East Jaintia Hills District,Meghalaya,793200 
8. Mis Meghalaya Power Ltd, Lumshnong, East Jaintia Hills District, Meghalaya 793200 
9. M/s JUD Cement Ltd, Wahiajer, Narpuh Elaka, East Jaintia Hills District, Meghalaya 793200. 

10. Mis Hills Cement Ltd, Mynkre, East Jaintia Hills District, Meghalaya 793200. 
11. Mis Shree Shakambari Ferrous Alloy Pvt. Ltd, Riwiang, West Khasi Hills District. 
12. Mis RNB Cements (P) Ltd, Umiam Industrial Area, Umiam, Ri-Bhoi District, Meghalaya 

793101. 

Sub: Notice for filing Monthly Statements/Returns 

Sir/Madam, 

Whereas you have not furnished the monthly cHnker/ power production and coal consumption by 
your cement plant and Thennal Power Plants as per the revised format (copy enclosed) and whereby you 
were directed to furnished the monthly Statement in the prescribed format on 5th or 6th day of each month 
for proceeding month. You are hereby directed to submit a written explanation as to why you failed ilo 
submit the same for the month of March, 2021 within I (one) week from the date of issue of this letter. 

Enclo: As above. 

Memo No.DMR/MM/845/2020/.Sb r 
Copy forwarded for information & necessary action: 

Director of M meral Resources 
Meghalaya, Shillong 

Dated Shillong the 30 04- 2021. 

I. The Secretary to the Govt. ofMeghalaya, Mining & Geology Department. 
2. The Divisional Mining Officer, Jowai. 

Director of Mineral Resources 
Meghalaya, Shillong 
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Verification of Clinker/Power production as well as Coal Consumption by the Cement Plants and 
Thermal Power Plants in the State 

l ame of the Cement Plant/Thermal Power Plant:-

Coal 
Coal used by 

Cement Plant/ Consigner 
Clinker/ Requirement Thermal Power Difference 

Consignee 
Month Power (MT)* 

Plant (A-B) Tax Name& 
Produced Name& Invoice 

E-Way Address 
A 

(MT)** Address 
No. & Date 

Bill 
B 

*to be filled by the Committee 

ANNEXURE-1 

Mineral 
Transport 

Challan 
ofthe 
Origin 

State*** 

** Documents such as Mineral Transport Challans, E-Way Bill and Tax Invoice to prove legal source of coal procured to be 
enclosed for verification. 

*** CIL or State Mining Department who have issued MTC should be specified. 
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To, 

....:rtie Director of Mineral R ourc s
/ Governm nt of Meghalaya 

Directorate of Mmeral Resources 
Risa Colony, Malki, Shillong, 
Meqhalaya - 793014 

hlllong ih May'2021 

Sub: Your Letters bearing Reference No. DMR/MM/845/2020/367, 

DMR/MM/845/2020/374, DMR/MM/845/2020/377, DMR/MM/845/2020/379 & 

DMR/MM/845/2020/383 all dated 30.04.2021 

Respected Sir, 

We, Mis Green Valliey Industries Ltd. ("the Company / GVIL") are in receipt of your 
abovesaid letters over individual e-mails and noted the content therein. 

In this regard we would like to say that the GVIL is a law-abiding entity and has been 
operating with all the relevant consents and clearances. The Company has also been 
submitting its compliance reports to the concerned authorities time to time. 

As you are aware, in view of the sharp rise in of Covid-19 cases in the state of Meghalaya, 
Government of Meghalaya has already closed all Central Government establishments other 
than certain specified activities in Shillong urban agglomeration area w.e.f. 61

� May, 2021.
Government has also imposed various restriction in the movement of manpower in the state 
of Meghalaya. 

Due to ongoing Covid-19 pandemic we are also taking all precautionary measures as per the 
guidelines prescribed by the Government and working with limited number of employees. 

In view of above, we hereby request you to please grant us time to file replies to your 

abovesaid letters by this month end. 

Thanking You, 

Yours Sincerely, 

For Green Valliey Industries Ltd. 

fG,,___, -=t 
(Authorised Signatory) 

Copy to: The Divisional Mining Officer, Jowai. 

Green Valliey Industries Limited 
CIN - U26942ML2007PLC008273

Regd Office and Plant : Village Nongsnlng, PO Chiehruphi, PS Khllehriat, Dist Jalntla HIiis, Meghalayo 793200 
orporate Office : 209 & 211, 2nd Floor 'LORDS', 7 /1, Lord Sinha Road, Kolkata-700 071. T+91 33 22827367 ./ 7368 F +91 33 2282830 

Guwahati Office: 4th Floor, LB Plaza, GS Road, Bhangagarh, Guwahati 781005. T + 91 361 2465481 /82/83/84 
Email : info@greenvalliey.com Site : www.maxcement.co.in 

A ��GROUP COMPANY

Annexure R17/ 34
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Usage of Muslate As an Alternative Fuel  

Green Valliey Industries Limited, Meghalaya. 

23329 i 

CONFIDENTIAL 

THIS DOCUMENT SHOULD BE TREATED AS CONFIDENTIAL AND MUST NOT BE 

REPRODUCED, COPIED, LOANED OR DISPOSED, DIRECTLY OR INDIRECTLY, NOR 

USED FOR ANY PURPOSE OTHER THAN FOR WHICH IT IS SPECIFICALLY 

FURNISHED, WITHOUT THE PRIOR WRITTEN CONSENT OF M/S HOLTEC CONSULTING 

PRIVATE LIMITED, GURGAON. 
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 LIST OF ABBREVIATIONS 

ABBREVIATION DESCRIPTION 

dia,Φ Diameter 

m2 Square Meter 

μ, mic Micron 

deg. C Degree Celsius 

a Annum 

% Percent 

t Tonnes 

AM Alumina Modulus 

AP Action Plan 

Atm Atmosphere 

Avg. Average 

BC Belt Conveyor 

C Carbon 

C2S Di Calcium Silicate 

C3S Tri Calcium Silicate 

CCR Central Control Room 

CF Conversion Factor 

Cl Chlorine 

C & I Control & Instrumentation 

CO Carbon Mono Oxide 

cm Centi Meter 

Contd. Continued 
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23329 vi 

ABBREVIATION DESCRIPTION 

DC Direct Current 

DCS Distributed Control System 

dpa Days per Annum 

DPC Deep Pan Conveyor 

Elec Electrical 

ESP, EP Electro Static Precipitator 

G, gm Gram 

Gcal Giga Calories 

GCV Gross Calorific Value 

GVIL Green Valliey Industries Limited 

H Hydrogen 

h, hr Hour 

hpd Hour Per Day 

HOLTEC Holtec Consulting Private Limited, Gurgaon - India 

HT High Tension 

HV High Voltage 

hpa Hours per annum  

hpd Hours per day 

ID Induced Draught 

HG High Grade 

IR Insoluble Residue 

kcal Kilo Calorie 

KF Kiln Feed 

Kg Kilo Gram 
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23329 vii 

ABBREVIATION DESCRIPTION 

km Kilo Meter 

kV Kilo Volt 

kVA Kilo Volt Ampere 

kW Kilo Watt 

kWh Kilo Watt Hour 

LOI Loss On Ignition 

LP Low Pressure 

LS Limestone 

LT Low Tension 

LV Low Voltage 

m Meter 

Max. Maximum 

Mech Mechanical 

mg Milli Gram 

min Minute 

Mio. mio. Million 

mm Milli Meter 

mmWG Millimeter Water Gauge 

mps Meter Per Second 

MV Medium Voltage 

MW Mega Watt 

Nm3 Normal cubic meter 

NA Not Applicable 

NCV Net Calorific Value 
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ABBREVIATION DESCRIPTION 

Nm3 Normal Meter Cube 

No., no. Number 

O2 Oxygen 

PA Primary Air 

p a Per Annum 

PC Precalciner 

pf Power Factor 

PH Preheater 

RM Raw Mill 

Rpm/ RPM Revolution Per Minute 

S, sec Second 

S Sulphur 

Sn Serial Number 

SA Secondary Air 

SD Standard Deviation 

SLM Straight Line Method 

SM Silica modulus 

SO3 Sulphur Tri Oxide 

Sp. Specific 

Std. Standard 

t Tonnes 

TAD Tertiary Air Duct 

Tech. Technical 

Temp. Temperature 
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ABBREVIATION DESCRIPTION 

tpa Tonnes Per Annum 

tpd Tonnes Per Day 

tph Tonnes Per Hour 

V Volt 

VFD Variable Frequency Drive 

W Watt 

oC Degree Centigrade  

SiO2  Silicon Di-Oxide 

Al2O3  Aluminium Oxide 

Fe2O3  Iron Oxide / Ferric Oxide 

CaO  Calcium Oxide 

MgO  Magnesium Oxide 

SO3  Sulphur Trioxide 

K2O  Potassium Oxide 

Na2O  Sodium Oxide 
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23329 1.1

CHAPTER 1: PREAMBLE 

1.1 INTRODUCTION 

Green Valliey Industries Limited (GVIL), known under the brand name of Max Cement, is having 

an integrated cement plant of rated capacity 1,000 tpd, located in Village Nongsning, East Jaintia 

Hills, Meghalaya. GVIL, is a dry process technology-based plant, equipped with a 5 stage PH & 

RSP calciner. The plant was gradually upgraded to 1,800 tpd clinker.  

Max Cement is one of the key player in the cement manufacturing sector in Northeast. 

GVIL produces different kinds of products namely Max PPC, Max OPC (Grade 53 and 43) and 

Max Power Plus. 

The objective of the study is to provide an independent assessment of compatibility of the 

existing facilities at GVIL plant, which has partially substituted coal with Muslate as an alternative 

fuel and also to assess the optimum utilization of Muslate while maintaining the desired clinker 

quality as per applicable standards.  

This Study includes assessment of existing raw materials at GVIL cement plant for their suitability 

with the present use of Muslate as an alternate fuel in their existing fuel mix and verification of 

technological suitability of existing facilities, by evaluating the need of any 

modification/replacement in existing systems to the usage of Muslate as an alternative fuel for 

cement plant. 

1.2 HOLTEC’S BACKGROUND 

This report has been prepared by: 

HOLTEC Consulting Private Limited, 

HOLTEC Centre,  

A Block, Sushant Lok – I, 

Gurgaon – 122 001, Haryana, INDIA. 
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23329 1.2

Incorporated in 1967, Holtec Consulting Private Limited (HOLTEC) is an ISO 9001 certified 

advisory company, primarily positioned to service the entire gamut of multi-functional, consulting 

needs of the global cement industry.  

HOLTEC’s ensemble of 1000+ strong client base, in over 90+ countries, includes cement 

producers, equipment & service providers, EPC & construction firms, investing & funding bodies 

and all other relevant stakeholders. Since its inception, HOLTEC has delivered significant value 

to its clientele through 4,500+ consulting assignments. 

1.3 REPORT 

HOLTEC’s specialist team undertook a field mission to the plant site in Village Nongsning, 

Meghalaya between 13th March to 16th March 2024. 

The activities carried out during the visit included: 

 Interaction with the GVIL plant team.

 Visit to the fuel unloading, storage & handling sections.

 Visual inspection of fuel grinding, firing & pyro-processing section of the plant.

 Monitoring current plant operation from CCR.

 Data collection.

This report has been formulated based upon the data/ information provided by GVIL, interaction 

with plant operation & maintenance team during the site visit, firsthand data verification & 

assessment and secondary research. This study draws extensively from HOLTEC’s database on 

Raw Mix designs, plant designs, operating parameters etc. 
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23329 2.1

CHAPTER 2: 

STUDY FOR SYSTEM COMPATIBILITY & OPTIMISATION OF THE 
USAGE OF  MUSLATE  AS AN ALTERNATIVE FUEL 

2.1 INTRODUCTION 

This chapter covers the system compatibility assessment of Green Valliey Industries Limited, 

namely GVIL located at Nongsning, Khliehriat, East Jaintia Hills, Meghalaya-793210 for usage 

of Muslate as an alternate fuel. Muslate is an overburden of coal mines, locally available to the 

cement plants in Meghalaya, for use as an alternative fuel. It has low Net Calorific Value of ~ 

1950-2,050 kcal/kg and high Ash percentage (~45 - 65%), as compared to traditional fuel 

(Coal). However, it has almost similar physiochemical properties as that of coal.  

The compatibility is assessed based on the following: 

 Establishing the suitability of existing raw materials and coal to manufacture the desired

quality of clinker/ cement with existing usage of alternative fuels. HOLTEC’s proprietary

Raw Mix Design Software, is used to cross-verify the current operating raw mix and

establishing the most optimum raw mix.

The raw mix suitability analysis is carried at HOLTEC facility, based on the quality test

results of input materials, provided by GVIL Laboratory at site.

 Establishing the compatibility of existing systems with Alternate fuel usage and identify the

requirement of any modification/ addition in the system to Optimize  it further.

GVIL is reported to have been using muslate  as an alternate fuel and wants to further Optimize 

the same. A field mission was carried out by a two member specialist team from HOLTEC to go 

through the plant operation and for walk through visual inspection of available facility at site.  

The following sections cover methodology adopted for the study and area wise assessment of 

plant operations. 

2.2 METHODOLOGY 

Following methodology was adopted for formulation of the report. 
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23329 2.2

 Interaction with the plant team to apprehend operation using muslate as alternative fuel.

 Assessment of operating raw mix with muslate.

 Review of plant operations with respect to technological need.

2.3 RAW MATERIAL SUITABILITY 

To assess the raw material suitability the operating raw mix is cross-verified with HOLTEC’s 

proprietary Raw Mix Design Software. And further Analysis were carried out under the  following 

three scenarios  of using Muslate as Alternate Fuel.  

Scenario 1: 90% Coal mix  with 10% Muslate. 

Scenario 2: 70% Coal mix  with 30% Muslate. 

Scenario 3: 50% Coal mix  with 50% Muslate. 

2.3.1  Raw Materials & Fuel 

Raw Materials 

GVIL is using 4 components as raw material to make the raw mix for clinker production. The 

chemical compositions of used materials viz. Limestone, Red clay, Black clay & Laterite were 

collected during the site visit  is given below  in Table  No.2.1: 

Component 

Name 
LOI SiO2 Al2O3 Fe2O3 CaO MgO 

Limestone 41.5 2.5 1.1 0.7 50.4 1.9 

Red clay Clay 8.0 69.0 9.0 10.5 1.3 0.32 

Black Clay 8.0 58.0 22.0 8.0 2.0 0.60 

Laterite 6.2 43.0 11.0 36.0 1.60 0.32 

Table 2.1: Raw Material chemical Analysis. 

Fuel 

GVIL has been using coal as main fuel and  Muslate as an Alternative Fuel. Their analysis is as 

indicated below:  
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Ultimate Analysis 

Fuel 
Carbon 

(%) 

Hydrogen 

(%) 

Nitrogen 

(%) 

Sulphur 

(%) 

Oxygen 

(%) 

Ash Content 

(%) 

Coal 55.15 4.5 0.54 3.86 10.54 28 

Muslate 33.0 3.5 0.35 3.85 12.0 44 

Chemical Analysis of Fuel Ash 

Component 

Name 
SiO2 Al2O3 Fe2O3 CaO MgO K2O Na2O SO3 Cl 

Coal 53.0 25.0 14.0 3.6 0.4 - - 1.97 - 

Muslate 62.42 25.3 6.6 3.22 0.6 - - 1.2 - 

Proximate Analysis 

Fuel 
Inherent 

Moisture (%) 

Total Moisture 

(%) 

Volatile Matter 

(%) 

NCV 

(kcal/ kg) 

Coal 1.5 10.5 35 6900 

Muslate 1.2 10.0 18 1950 - 2,050 

Raw Mix 

The raw mix proportion of 100% coal mix is given below Table  No.2.2: 

Table  2.2: Rawmaterial Composition. 

The clinker quality assessment has been performed based on the above mix 

Clinker Analysis 

Based on the above quality analysis the resultant clinker quality is cross-verified using 

Sn Components 
100%  

Coal Mix

1. Limestone 85-88

2. Red clay 4-6

3. Black Clay 10-11

4. Laterite 1-1.2
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HOLTEC’s Raw Mix Design software. Chemical composition along with clinker moduli values 

are analyzed, compared and has been summarized below: 

Clinker composition with 100% Coal Mix - GVIL Plant 

Composition 
% 

Free 
CaO 

SiO2 Al2O3 Fe2O3 CaO MgO K2O Na2O SO3 Ti2O 
% 

Liquid 

GVIL analysis 2.76 20.93 5.28 4.59 63.88 1.87 - - 2.31 - 28.26 

HOLTEC 
assessment 

2.50 20.93 5.28 4.59 63.89 1.87 - - 1.16 - 28.28 

Clinker Phases & Moduli Values are as follow: 

Source Clinker Phases Moduli Values 

C3S C2S C3A C4AF AM SM LSF 

GVIL 
analysis  

41.06 29.10 6.24 13.96 1.15 2.12 0.92 

HOLTEC 
assessment 

45.44 25.72 6.23 13.98 1.15 2.12 0.93 

HOLTEC’s Observation 

 The analysis of produced clinker, with 100% coal, is observed to be aligned with the results

obtained from HOLTEC’s Raw Mix Design Software.

 The minor variations observed in clinker phases (mainly C3S and C2S) pertain to the actual

burning and quenching conditions during the clinkering process and are very common as

per HOLTEC’s experience.

2.3.2 Muslate as an Alternative fuel 

Compatibility of Muslate as an alternative Fuel is assessed, using HOLTEC’s proprietary RawMix 

Design Software. The exercise was carried out with 3 Scenarios i:e 90 % Coal Mix + 10% 

Muslate, 70 % Coal Mix + 30% Muslate & 50 % Coal Mix + 50% Muslate. The goal of the 

exercise was to Optimize the usage of  Muslate as an alternative fuel while maintaining the desired 

clinker quality as per applicable standards. The results obtained are summarized below.
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Raw Mix 

The raw mix Compositions for different proportions of Muslate are worked out by the Holtec is 

given below: Table  No.2.3: 

Raw Mix Proportions 

Sn Components 

Scenerio-1: 

90 % Coal Mix + 

10% Muslate 

Scenerio-2: 

 70 % Coal Mix + 

30% Muslate 

Scenerio-3:  

50 % Coal Mix + 

50% Muslate 

1 Limestone 85.41 86.12 87.07 

2 Red Clay 5.46 5.69 5.89 

3 Black Clay 8.25 7.22 5.90 

4 Laterite 0.90 0.98 1.15 

Table 2.3: Rawmix Proportions. 

The clinker quality assessment has been performed based on the above mix. 

Holtec Designed the Raw Mix proportions while using Muslate to compensate the  

additional silica input from high % ash of Muslate. Higher proportion of Limestone is 

being used by reducing the Clay/Laterite percentage. 

Clinker conversion factor 

Based on the operating raw mix design, the average raw material to clinker conversion as well 

as kiln feed to clinker factors are furnished below: 

Detail GVIL 

 Raw Meal to Clinker factor* 1.55 

 Kiln Feed to Clinker factor *  1.68 

*As reported by GVIL

Clinker Analysis 

Based on the above quality analysis By using HOLTEC’s Raw Mix Design software. Chemical 

composition along with clinker moduli values are analyzed  and has been summarized below: 
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Scenario - 01:  90 % Coal Mix + 10% Muslate. 

Clinker composition with Fuel Mix – With 

(90 %  Coal mix + 10%  Muslate)  

Composition 

% 

Free 

CaO 
SiO2 Al2O3 Fe2O3 CaO MgO K2O Na2O SO3 Ti2O Liquid 

HOLTEC 

assessment 
2.76 21.01 5.02 4.57 63.99 1.87 - - 1.23 - 27.45 

Clinker Phases & Moduli are as follow: 

Source 
Clinker Phases Moduli 

C3S C2S C3A C4AF AM SM LSF 

HOLTEC 

assessment 
45 26.57 5.58 13.91 1.1 2.20 0.93 

Scenario - 02 : 70 % Coal Mix + 30% Muslate. 

Clinker composition with Fuel Mix –  with 

(70 %  Coal mix + 30%  Muslate) 

Composition 

% 

Free 

CaO 
SiO2 Al2O3 Fe2O3 CaO MgO K2O Na2O SO3 Ti2O Liquid 

HOLTEC 

assessment 
2.76 21.06 4.98 4.59 63.94 1.86 - - 1.39 - 27.36 

Clinker Phases & Moduli are as follow: 

Source Clinker Phases Moduli 

C3S C2S C3A C4AF AM SM LSF 

HOLTEC 

assessment 
45.01 26.42 5.43 13.97 1.08 2.2 0.93 

Further, the maximum possible usage of Muslate has been assessed, maintaining the existing 

clinker quality, using HOLTEC’s Raw Mix Design software and the resultant Chemical 

composition along with clinker moduli values are summarized below: 
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Scenario – 03 : 50 % Coal Mix + 50% Muslate 

Clinker composition with Fuel Mix – With 

(50 %  Coal mix + 50%  Muslate) 

Composition 

% 

Free 

CaO 
SiO2 Al2O3 Fe2O3 CaO MgO K2O Na2O SO3 Ti2O Liquid 

HOLTEC 

assessment 
2.76 20.99 4.93 4.61 63.88 1.86 - - 1.60 - 27.24 

Clinker Phases & Moduli are as follow: 

Source 
Clinker Phases Moduli 

C3S C2S C3A C4AF AM SM LSF 

HOLTEC 

assessment 
45.0 26.22 5.26 14.03 1.07 2.20 0.93 

HOLTEC’s Observations on Process and Quality (Scenarios  1,2 &3): 

Process: 

1.0 There is an estimated increase in Heat consumption by ~0.5% with 10% muslate usage, by 

~ 0.8 % with 30% muslate usage & by ~ 1.50% with 50% muslate usage.  

2.0 Estimated increase in limestone consumption by 0.48%, 1.32 % and 2.43 % respectively 

with use of muslate @ 10 %, 30 % and 50 %. 

Quality: 

The analysis of expected quality of clinker for the following Fuel mixes using the HOLTEC’s 

Raw Mix Design Software has also been assessed with alterations in the Raw mix proportion as 

shown above. 

• Fuel mix of 90% Coal with 10% Muslate.

• Fuel mix of 70% Coal with 30% Muslate.

• Fuel mix of 50% Coal with 50% Muslate.
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 The minor variations observed in clinker phases pertain to the actual burning and

quenching conditions during the clinkering process and are very common and acceptable

as per HOLTEC’s experience.

 The raw mix works out to be normal burning with adequate Liquid content for the proposed

mix. The kiln operation needs to be closely monitored with the proposed mix as critical

parameters like liquid content, sulphur and  MgO are on higher side. An Industrial trial is 

required to establish the suitability of proposed alternate raw mix for further improvement in 

clinker quality. 

 The clinker produced using the above raw mix & fuel mix with ~50% Muslate is

suitable for cement production as per the applicable standards.

2.4 PROCESS TECHNOLOGY 

This section provides details of major equipment and machinery installed at Green Valliey 

Industries limited at Nongsning in East Jaintia Hill District, Meghalaya to meet the technological 

requirement with respect to usage of alternative fuels.  

The list of major equipment installed in the plant, is shared below: 

2.4.1 Green Valliey Industries Limited (GVIL). 

Sn Equipment  Qty Capacity 

1 Coal Crusher 1 50 tph 

2 Coal Mill (Ball Mill) 1 18.5 tph at 12% on 90 mic 

(Design) 

14 tph at 12% on 90 mic 

(Operating) 

3 
Kiln, 3.2 m dia x 48 m length Max 

speed 5 rpm, Inclination 3.50 
1 

1,000 tpd (Design), 

Upgraded to 1800 tpd 

1,700 tpd (Operating) 

4 Kiln Main drive 1 
160 kW (Design) 

120-160 kW (Operating)

5 Kiln Burner (Multichannel) 1 5 tph 

6 Calciner Burner 1 11.5 tph 
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Sn Equipment  Qty Capacity 

7 
Preheater  - ILC 

(5 Stage, Single string) 
1 

1,000 tpd (Design) 

1,700 tpd (Operating) 

8 
Grate Cooler   

Active Grate - Area 37 m2 
1 

1,000 tpd (Design) 

1,700 tpd (Operating) 

Table: Plant Equipment Specification (GVIL) 

HOLTEC’s Observation: 

 Kiln Main Drive Operating kW is varying ~ 120-160 kw, Design kW is 160. with usage of

Muslate (High ash content Fuel) there is a tendency of formation of ASH RING which

internally increases the torque on kiln Main drive hence a close observation on Kiln

main drive is recommended at high Muslate usage of ~50%. Upgrade of kiln main

motor to 280 kW ( 75% Margin on Current Operating) may be necessitated, if kiln load

tends to cross the design value.

 However from time to time GVIL has upgraded/modified design and capacities of

different sections such as Coal Mill, Rawmill, Cooler and Preheater to optimize fuel

consumption and to increase process efficiency resulting in supporting the alternative

fuel optimization.

 The type of technology used by GVIL to meet fuel handling, storage, grinding and

firing requirement are suitable for both Coal and Muslate.

2.5 SYSTEM COMPATIBILITY FOR HANDLING AND USAGE OF ALTERNATE FUEL 

As observed in section 2.4 above, suitable technology is available for using Muslate as 

Alternate fuel at GVIL. The facilities and equipment used for Coal are also used suitably for use 

of Muslate. 

This section covers the assessment of system compatibility of the existing facilities and 

equipment used by GVIL as observed & demonstrated during site visit. 

2.5.1 Fuel unloading & handling 
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Different type of Coals are brought to site by trucks and are unloaded in dedicated open yard. 

Coal , holding the major portion among the fuel mix are mixed in desired proportion in storage 

sheds by front loader. The mixed materials are fed to the discharge hopper with loader 

arrangement and  fed directly to the mill. The plant is not equipped with mechanized stacking 

and reclaiming arrangement for homogeneous mixing. 

Different type of Coal stored in Open Yard 

Mixed Fuel Storage Yard 
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2.5.2 Fuel Stacking & Conveying. 

The unloaded Coal is transported to dump hopper in the storage yard through tippler and fuel 

mix is done through loader as per the Quality requirement. 

Coal Dump hopper Coal Transportation System 

CCR Screen mimic of Coal unloading and transport system 
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2.5.3 Grinding &  Conveying  

All the fuel mix is transferred to Raw Coal hopper. From the hoppers the fuel is extracted for  the 

grinding in Ball Mill. Product will be collected in fine coal bins and then fed to kiln and calciner 

firing.  

Fuel grinding mill (Ball Mill) 

2.5.4 Fine Coal Conveying 

Fuel mix are extracted to Kiln and Calciner firing as per requirement in continuous operation of 

Kiln. The extraction and fine coal conveying systems are with screw feeder for both kiln and 

calciner along with the provision of a common stand by for both the requirement. 

The CCR mimics for the fine coal transport system using the fuel mix  in operation is as below: 
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Fine Coal weighing & dosing system to Kiln and Calciner firing 

2.5.5 Fuel Firing in Kiln 

Fine fuel mix is fired using the multichannel burner. It has been provided with PA fan for the 

formation of required flame length and width with proper mixing of fuel & primary air.  

Kiln Burner 
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The CCR mimic of Kiln operation  

Clinker Cooler in Operation 
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2.6 FLOW SHEET & LAYOUT  

The plant layout & Fuel handling, grinding and conveying flow sheets for GVIL, is attached as  

Drawing No.  DRG No. 500-01-FL-01 for reference. 

2.7 CONCLUSION 

From the above followings can be concluded: 

 Introduction of Muslate as a low grade alternative fuel will generate the additional volume

handling requirement, due to reduced calorific value and high Ash content.

 Kiln Main Drive Operating kW is varying ~ 120-160 kw, Design kW is 160. with usage of

Muslate (High ash content Fuel) there is a tendency of formation of ASH RING which

internally increases the torque on kiln Main drive hence a close observation on Kiln main

drive is recommended at high Muslate usage of ~50%. Upgrade of kiln main motor to 280

kW ( 75% Margin on Current Operating) may be necessitated, if kiln load tends to cross

the design value.

 It is observed that GVIL has adequate facilities for handling, storage and processing

of Muslate at their cement manufacturing plant.

 Low heat value and high ash percentage of Muslate, would require/ stipulate the enhanced

consumption of limestone in Raw mix vis-à-vis with that of Coal. This calls for modification

in raw mix design. However, based on the assessment carried out by HOLTEC, it can be

concluded that, for the usage of Muslate replacing coal up to ~50 % (wt.%) in fuel mix to

maintain quality of product, GVIL has to go for necessary changes in Raw mix design and

ensure that the quality of clinker produced are as per applicable standards. The proposed

raw mix has been verified to be suitable to meet the product requirement.

The assessment concludes that Muslate is having almost similar physiochemical 

properties as that of coal.  

The plant has done modifications in different sections to optimize production and  usage 

of fuel to support usage of alternate fuels. 
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The Modifications carried out are : 

• Raw Mill  Capacity enhancement by Addition of tertiary crusher, modication in  drying
Chamber, New Raw Mill Fan and New Raw mill Separator,

• Replacement of Old Preheater fan with Higher capacity fan

• Increase in Kiln Main drive RPM

• Coal  Mill  Capacity enhancement  By converting drying chamber to grinding chamber,
additing of new Drying chamber, New Coal Mill fan,New Coal Mill Separator,

Existing cement manufacturing facilities at GVIL Plant are suitably equipped to operate 

with upto 50% Muslate as an alternative fuel in their fuel mix, with suitable changes in 

raw mix design, without any further need of major alteration/addition of their existing 

equipment and facilities 

Adequate design margins are available for Muslate unloading, storage, grinding, dozing 

and firing.  

From the above, it is concluded that GVIL plant is suitably equipped to handle, operate 

up to 50%, Muslate in their fuel mix, with suitable change in raw mix design, within the 

existing system.  
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CHAPTER 0: PROJECT AT A GLANCE

Green Valliey lndustrie.s Private Limitod

Project Techno Economic Feasibility Report (TEFR) for a greenfield
integrated cement plant of capacity 1,300 tpd cement
expandable to 2,600 tpd, with reduced cost in vilhge Nongsning
(Korhati), Jaintia Hills District, Meghalaya.

Plant location The land of village Nongsning (Korhati), district Jaintia Hills,
Meghalaya has been prima facie considered suitable for
locating the proposed cement project.

The bcation for the proposed cement project is at an
approximate distance of 1.5 Km from the limestone deposit.
The co-ordinates of the proposed plant location are:

Latitude :N 25" 14'30.2"

Longitude '. E 92' 23' Y'
Altitude : 585 m to 695 m above MSL

Markets The primary markets of interest for GVIPL are essentially
Assam, North West Bengal, and North East States.

It is estimated that GVIPL would be able to sell 0.300 mio t in
it's first year of operation.

Plant capacity
recommended

0.429 mio tpa cement

Expected geological
reserves of limestone

22.5 mio t as lnferred Reserves as per UNFC 334

Deposit life 46 Years estimated for 1300 tpd plant

Suggested raw mix . Limestone
o Shale/Clay
. Sandstone
. Mill scale

84.78 Yo

7 .78 o/o

6.759 %
0.679 %

Fuel Meghal Coal to be used as a fuel. Coal is being exploited
locally by private parties in the areas around Bapung and
Sutanga, which are located at a distance of about 20 - 30 Km

from the proposed plant site and is easily available.

07127 0.1
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Water requirement The water requirement for 1300 tpd cement plant and -colony
has been estimated as about 5OOm3/ day and 2OOm3/ day.
Water demand can be met from perennial river near plant site.

Water is required for equipment cooling, drinking, sanitation,
horticulture, etc. A suitably designed water treat nent and
chlorination plant shall be installed. Water shall be stored in an
underground tank for the plant and in an overhead (OH) tank for
drinking purpose. For phnt equipment, water shall be
recirculated after cooling to avoid any wastiage and only losses
shall be made up frorn fresh water.

(

Limestone Captive

Nongsning
(Korhati),
Jaintia Hills
District

1 107 .81

Sandstone Captive

Nongsning
(Korhati),
Jaintia Hills
District

'I 71.02

Shale/Clay Captive

Lad
Umstain,
Jaintia Hills
District

la 155

Mill Scale Purchase
Guwahati,
Assam

2?0 1550

Gypsum Purchase
Kothakpa,
Bhutan

450 2500

Coal Purchase
Khlieriat,
Jaintia Hills
District

20 1600

Flyash Purchase
Farakka,
West Bengal

780
1600

07127 0.2
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Specific heat consumPtion: 780 KcaU kg clinker

Kiln operation: 330 dpa

Producl mix:

Clinker %

cypsum %

Flyash o/o

PPC

95

5

65

5

30

oPc

Clinkerisalion factor: 1.57 (Raw meal to clinker)Basis for assessment

6 MW for 1300 tpdMaximum power
demand

CapacityItem

400 tphLimestone/ Corrective crushing

90 tphRaw material grinding (CCBM)

1,000 tpdryroprocessing

30 tph

8 tphCoal grinding (CcBM)

Coal crushing

ls hhGypsum crushing

70 tphCement grinding (Closed circult ball mill)

Packing machine

Main machinery

2 x 10,000 tLimestone (Longitudinal stockpiles)

1,000 rShale/Clay

Sandstone

175 tMill scale

4,000 t

1,000 tCoal

14,000 tClinker (StockPile)

1,000 tGypsum

1 x 6,000 tCement (RCC silo)

Main storages

Bag house for raw mill and PH exit gases

Cooler ESP for cooler vent gases

Bag Filter for Coal mill

Cement mill bag house

Pollution Control
Measures

07127
0.3

120 tph

800 t
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Bag ,ilters for dedusting of storages and auxiliaries in different
departrn ents

On line Gas analyser for 02, CO emission at Kiln inlet, and PH
outlet

Provision for Green beft

Social lnitiatives Dispensary

Rest House

Vendor shop

Suggested manpower

lmplementation Phase

Operation Phase

General shift Shifts Total

131

111 142

Summary of lnvestment
Cost (in Rs Lakhs)

1,014

Building and other civil structure 4,407

Plant and Machinery 8,436

Pollution control equipment, Green Belt
& Social amenities

1,250

Mascellaneous. Fixed Assets 2,755

Provision for contingency
447

Margin Money for Working capital 263

Project implementation
period

24 months for project activities from the main machinery order
placement till commissioning

Total lnvestment Rs 185.71 Crores

Financial Returns

IRR 22.7 '/" (On lotal investment)

NPV Rs 110,13 Lakhs (at a discount rate of 12 %)

Payback
3 Years ll months

conclusion
The projecl is technically feasible. lt also exhibits a good IRR on Total lnvestment around 22.7
%. The IRR on equity is around 37 %. Various sensitivity analyses indicate reasonable proiect

and cash break-even percentages. ln view of the acceptable level of retums, the prciec{ is

technically feasible and financially viable.

07't27 0.4
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CHAPTER 1: PREAMBLE

1.0 INTRODUCTION

Green Valliey lndustries Private Limited (GVIPL) is a new venture being promoted by GNG
Group. GNG Group has proposed sefting up a greenfield cement plant in Districl Jaintia Hills.

GVIPL is proposing to set up a 1,300 tpd cement plant expandable to 2,600 tpd cement. The
location for proposed Plant is at village Nongsning, District Jaintia Hills, Meghalaya.

GVIPL appointed Holtec Consulting Private Limited, Gurgaon (HOLTEC), one of the leading

consultants in the Cement lndustry, to carry out a Techno Economic Feasibility Report (TEFR) for
setting up the first stage of the project.

2.0 PROMOTER'S BACKGROUND

GNG Group of Companies is a diversified group having inlerest in international trading, mining,
power projects, and real estate and has sufiicient financial, technical and managerial strength to
execute cement Project.

The address of the company is as follows:

Green Valliey lndustries Private Limited

'Lords'

Suit No. 202, 2nd Floor

711, Lotd Sinha Road

Kolkata - 700071

Mr. G.N.Agrawal is the Founder of GNG Group of Companies.

It#s. GNG Exports, the flagship company of GNG Group is an export house having tumover of
more than Rs. 150 Crores. The company is rapidly growing in mining and intemational trading of
various commodities. He is also the Founder and Managing Director of Nortech Power Projects
Ltd, a company which is engaged in engineering, procurement and execution of various power
and other infrastruc,ture projects in the North Eastem part of the country. He has executed rnany
turnkey projects successfully over 30 years and efficiently managed the disturbances and other
local problems of lhe remote regions. He is a very successful entrepreneur and visionary. He has
wide experience of managing finance, movement of materials, manpower etc. particularly in
northeastem stiates along with iMepth managerial skills.

He is ac{ively involved in the following companies presently:

FOUNDER AND MANAGING PARTNER - GNG EXPORTS. Flagship company of GNG GROUP,
operating in the field of international trading of various products and mining.

1.107't27
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FOUNDER AND MANAGING DIRECTOR - Nortech
GNG Group, involved execution of various power
Easlern part of the country. The company has alread
the region and has a groning order book.

Power Porjects Ltd., anither company of
and other infrastructure projects in North
y executed various projects successfulty in

DIRECTOR - Serene Estates P\rt Ltd., The paid up capital of the company is Rs 14 crore. The
company is setting up an integrated township on 20 acres of land on prominent lr corddor of
chennai. The total project cost is 246.85 crores. A term loan of Rs. so crores has been
sanclioned to the company.

3.0 HOLTEC'S BACKGROUND

!

This study has been canied out by:

Holtec Consulting Private Limited
Holtec Centre, A Block, Sushant Lok
Gurgaon - 122001, Haryana
INDIA

Founded in collaboration with the Holcim Group of Switzerland, HOLTEC today, is an
independent, ISO 9001 certified, lndian company, catering primarily to cement & mineral based
industries in lndia and Abroad.

Commencing operations in 1967 as an engineering consultant, the company has over the
ensuing period, grown to become a full-service, engineering & management-consulting firm.
Employing over 500+ professionals, HOLTEC has delivered over 2,500 multi-functional
consulting services to its 600 strong client base in lndia and 73 other countries.

Besijes catering to smaller capacities, HoLTEC is the first company in lndia to engineer state
of art plants like the first 3,000 tpd and 5,500 tpd dry process cement plants in 19g2 and
1993, respectively. lt is currently engaged in engineering of two 10,fi)0 tpd plants. HOLTEC
is highly competenl in preparation of rechno economic Feasibility report for cement projects,
turnkey project engineering, engineering for material handling systems, civil engineerirrg &
architeclure, electrical and instrumentation engineering, project management, infrastructure
sector in the areas of roads, bridges, and power.

HoLTEc also has a strong presence in lhe managemenl consulting area covering strategic
planning, Marketing, Human resources, lnformation system planning, lnvestment ippraisals,
etc. our skong client list has been built up through execution of over t 900 domestii and 600
intemational consulting assignments.

4.0 METHOOOLOGY

HoLTEc constituted a muJti functional study team, principally comprising of the following:

07'127 1.2
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F-

1. Project Director (Mr. K. Kumar)

2. Project Coordinator and Process (Mr. A. Chaudhary)

3. Cement Marketing & Financial Services (Ms. S. C. Negi)

4. Raw Materials (Mr. K.V.Kher)

5. Civil Engineering (Mr. P. Sood)

6. Mechanical Engineering (Mr. N. Azam)

Mr. Naiyar Azam and Mr. Kapil v. Kher undertook a rield mission between June 25 -29,2001 and
visited the plant and raw material siles. This report has b€en formulated based on the data
collected during the visit, an interactive exchange of views with GvlpL personnel, first hand data
verification & assessment and secondary research. This study also draws extensively from
HOLTEC'S database on plant designs, markets, investment cosls, operating costs, etc.

5.0 SCOPE OF WORK

The scope of work is given in Annexure 1.1

07127 1.3
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Annexure 1.1

Analyse the data for formulation of the mosl suitable project concept and study of the
Techno€conomic feasibility of the project under the following broad heads.

Raw Material

Study the available data on limestone deposits including the results of tests/analysis of
sui;a;.j impiLJ coiiecieu during tire visit, if fourrd necessary, followei :r, ;"diiiaiive
and quantitative evaluation of the reserve for sustaining the proposed cement plant.

Study the availability, quality and requirements of correctives / additives and fuel.
Recommend a preliminary raw mix keeping in view the quality of limestone and

correctives.
lndicate broad concepts of mineability of limestone for estimating the likely capital and
raising cost
Study and recommend the most suitable mode of transport for limestone from mines
to plant.
Recommend further prospecting required i0 case the geological data available are
found inadequate/inmmplete.

Location and lnfrastructure

Study the availability of lhe necessary infrastructural facilities for the Cement Plant

such as:
o Land
o Utililies
o Manpower
o Transport
o Social amenities

Study the local site conditions such as climate, terrain, topography, and seismology,
for the proposed cement plant.

Select the most suitable site for the cement project keeping in view the Techno-
economic viability of the following:

07127 11-1

Data AnalysisrProject Formutation

o Availability of raw materials
o Availability of infrastructural facililies as discussed above
o Availability of financial incentives
o Minimum Environmental lmpact on the surroundings
o Local regulations, if any etc.
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lndustry Scenario and Market Strategies

Estimate the total production of cement over the nen 10 years, based on past trend of
capacity utilization and new projects, which are likely to mature, both on national and
state basis.
Estimate the likely demand for the nen 10 years on the national basis as well as for
the areas of inlerest.
Estimate the likely shortfall/surplus on lhe national basis as well as for the areas of
interest.
ldentify the possible market areas and device optimal Marketing Strategy for the
proposed cement plant in terms of geographic allocation on the basis of its
Competitive Advantage vis-irvis competitors.

Project Technical Concept

Recommend an optimum unit size/plant she based on raw materials, infrastructure
and marketing considerations.
Recommend broad sizing of the major equipment and storages.
Recommend requisite energy conservation and pollution control measures.
Prepare a general layout of the plants and preliminary flow sheet based on lhe
technical concept outlined above.
Recommend the basic electrical and instrumentation engineering concepts.
Enumerate the broad features of the major electrical and instrumentalion items
involved.
Suggest a broad scheme for power distribution.
Estimate the requirement of captive power, Recommend Optimum size Captive Power
plant for the proposed cement plant.
Suggest suitable concepts for civil engineering designs based on the faclors such as
topography, climatology, seismology, etc.

Human Resources

Assess the requirement of staff and workers at various levels for efricient running of
the plant.
Suggest a suitable organizational structure for the proposed pro.iect.

lmplementation Planning

Financial Appraisal

Assess the total capital cost for the project through block estimates and based on the
technical concepl discussed above.

07127 1.1- 2

- Prepare a bar chart for the project implementation.
- Enumerate the critical activities, which would have a bearing on the realization of the

schedule described above.
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Work out a suitable financing pattern in consultation with GNG
Prepare an estimate of the working capital requirements
ldentiry the possible incentives, which may be available to such a project.

Assess the total mst of production based on inputs proviJed by GNG to the extent
feasible:

o Cost of raw materials and consumables
o Cost of utilities
o Cost of wages/salaries and plant overheads
o Financial charges
o Depreciation
o Duties and taxes elc.

Ascertain the project profitability for the project based on the cost of production as
arrived at earlier and the sales realization accruing from the poect for 15 years of
operation.
Assess the financial viability of the project based on the internal rate of relum on
investmenvequity, payback period, break-even point and liquidity limit. Assess the
Debt-Service Coverage Ratio, projected cash flow and balance sheet for the pro,iect.

Conduct a senshivity analysis on the break-even point with respec{ to changes in the
capital cost, variable costs and the sale price.

07127 1.1- 3

533
6633



+

CIIAPITTER - 2
lt'HE CEMENT MARKET

534
6634



t- HOLTEC

CHAPTER 2: THE GEMENT MARKETS

2.1 PREAMBLE

This chapter looks at the marketing scenario for the proposed cement plant. lt estimates
the future demand and supply at the national and regional level and examines the
market posilion of the proposed plant. The sale volumes and lhe net sale realizations
that could be achieved have also been assessed.

2,2 NATIONAL SCENARIO

2.2.1 Demand

The cement consumption in lndia in FY07 was 155.1 mio t including the supply from the
mini-,cement plants. Cement consumptaon for past 10 years is given in the table below:

2.2.2 Present Capacities and Exports

The total rated capacity of all large cement plants at end of March 2007 as reported by
the Cement Manufacturers Association (CMA) was around 166 mio t. However, the
cement production from some of these plants in previous years has been much higher
than rated capacity. Reckoning actual cement producing capability and the capacity
addition during the year, the effeclive capacity of all plants (including mini cem€nt plants)
at the end of March 2007 is estimated as 188 mio t.

Domestic dispatches by lndian cement plants (including that from mini cement plants)
were 155 mio t in FY07. Apart from this, lndia exported 5.9 mio t of cement and 3.1 mio
t of clinker in FY07. ln cement equivalent terms, export amounts to 9.0 mio t.

a

8.473.9 6.2 80.1FYg8
6.2 86.0FYg9 79.8
6.2 98.2 14.3FYOO 92.0
6.1 96.4 (1.e)FYO l 90.3

10s.1 9.199.0 6.1FY02
113.7 8.2107.6 6.1FYO3

61 1 19.9FY04 1 13.8

123.1 7.7FYO5

6.1 o7FYO6 '135.6

149.0 6.1FYOT

07t27 2.1
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Table 2.1: National Cement Consumption in past 10 years

Cernent consumption in past 10 years has grown at a Cumulative Average Growth Rate
(CAGR) of 7.60/".

6.1 129.2

141.7

155 1
oq
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Currently there is no import of cement in lndia

2.2.3 Future Demand

Growth in cement consumption in lndia over the last decade has exhibited a strong
correlation to the GDP. An examination of the past growth in cement consumption and
GDP growth shows a high conelation of 0.995. This is underslandable, since an
increase in National lncome leads to higher inveslment in both housing and
infrastructure, which consume cement.

ln quantitative forecasting of cement demand, a causal relationship in the form of a
mathematical equation is established between a selected independent variable and
cement demand. For this purpose, past data of the independent variable (time and GDP
in this case) and cement demand is used and an attempt is made to fit various types of
equations to this data.

The results are analysed for extent of fit and the best fitting curves are selected. The
Theil's coeffrcient is a comrnonly used measure of the exlent of tit of a mathematical
equation to a data series. A Theil's coefficient of zero denotes a perfect fit, but any value
less than 1 is acceptable.

Future estimates of the independent variables are then used in the best-fit equations to
forecast future values of cement consumption and CAGR's are worked out accordingly.
The groMh rales obtained by Curve fit using GDP and Time Series Analysis were given
a weightage based on their accuracy of occurrence in real situation. The weighted
average grolvth rate was considered as the future cemenl consumption groMh rate.

The results for National Demand Forecast are given belovr:

'lndia's cemenl demand has grcwn at |ate of 7.6% in last loyears but has shown a steady
increase in growth and tor last 2 years it has grcwn at a rate of more than 9%. Taking into
actount various futurc develoryents futurc grcMh rate is envisaged to be 10.e/..
Table 2.2i Cement Growth Rate in lndia

I
(

9.3

9.5
1

2

Time Series
with GDP

0.3

0.7
Growth Rate

Growth Rate Considered
9.4%
10.0%

07r27 22

The following statistical tools have been used to assess the future growth rate of cement
demand. . Time Series Analysis

. Regression with Gross Domestic Product
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The cement demand for the next 10 years is given in Table 2.3 and Chart 2.1.

Table 2.3: National Cement Demand Forecast
(figures in mb t)

FYOT FYOS FYOg FY1O FY11 FY12 FY13 FY14 FY15 FY16 FY17

Chart 2.1: National Cement Demand Forecast

2.2.4 Future Domestic Capacities

Future capacity is derived, by adding planned capacity additions to the present existing
cement capacity. The estimation of expected capacity additions has been made based
on HOLTEC's awareness of developments in the Cement lndustry. This includes dhect
contact with several cement companies, constant inleraction with equipment suppliers,
feasibility studies being done by H6ltec, press reportsi/ published information.

450
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169.5FYOS

FYO9 185.6

203.4FY,IO

223.3FYl1
245.4FY12
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327.8FY15
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399.4FY17
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Expected future capacity (including mini-cement plants) has been derived considering
capacity additions through green-field, brown-field or up gradation/ de.bottlenecking
projects and the possibility of higher capacity utilization in the plants supplying to the
region. These figures do not include the project under consideration.

in mio tpa)

Table 2.4: Estimated Future Capacity at National Level

2.2.5 Demand - Supply Gap

National future supply capability is estimated after making following adjustments:

! A retirement factor of 1 .5 % is assumed towards closure of capacity of old plants.

D Plants are estimated to work at an average capacity utilisation 957o. This is
based on the past perfornance of plants

> ln the year of commissioning, capacity from a new plant is reckoned at 50%.

Table 2.5: Estimated Future Supply Capability at National Level

Based on expected demand and supply figures worked out in previous sections, the
demand supply gap is shown inFable2.7.

11.1FYOS 198.6

53.0FYO9

FYlO 36.8 288.4

FY11 70.0 358.4

FY12 2.6 361 .0

FYOE

FYO9 212.0

FY11

u1.2FY12

07r27 2.4

Estimated future supply capability (including mini cement plants) is given in the table
below:

251.6 .

181.1

FYl O 255.2

306.3
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n mto

Table 2.6: Future Demand-Supply Gap

2.3 REGIONAL SCENARIO

Assam, Rest of North East and West Bengal are markets of interest for the project.

2.3.1 Assam

Assam has been divkled into 5 regions. The regions and districts under each region are

as follows:

. Lower Assam: Kokrajhar, Dhuburi, Goalpara, Bongaigaon, Barpeta, Nalbar

. Guwahati: Kamrup

. Central Assam: Sonitpur, Nagaon, Marigaon, Danang, Jorhat' Golaghat

. UpJrer Assam: Dibrugarh, Tinsukia, Sibsagar, Lakhimpur, Dhennji

. Southern Assam: Karbi Anglong, North Chachar Hills, Chachar, Karimgarh'

Hailakandi

2.3.1.1 Past and Present Scenario

Past Consumption

Cem€nt consumplion for Assam is given in the table below:

255.2 306.3 u1.2181.1 212.0Supply

4.0 4.0 4.06.0 5.0Less Estimated Exports

302.3 337.2't75.1 207.0 251.2Domestic Supply

223.3 245.4169.5 185.6 203.4Demand

79.0 91.85.6 21.5 47.7Surplus/ (Deficit)

0.93 210.380.55FYg8
9't.010.38FYg9

221.230.38FYOO 0.85
71.310.380.93FYOl

(8)1.210.38FYO2 0.83
1.50 240.381.12FYO3

07r27

. 
FY12FYlO FY11 'FYOS FYO9

0.63
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1.27 0.38FYO4 1.65 10

'1 
1

* Pla,.ters like Vinay. Virgo. eic

Table 2.7'. Past Cement Gonsumption of Assam

Cement consumption has grown at a CAGR of 9.3 % pa in past 1Oyeai-s iF'i98-F'/07)
Past Assam has seen a drop in cement consumption because of instability in the iegion.

But situation is improving now as both the Central and State governments are focusing

on the improvement of the state.

Present Capacities

Presenfly Assam has a capacity of o.80 mio tpa. List of main plants is given in the table
below:

0.20

040

Total 0.80

Table 2.8: List of Plants in Assam

The supply pattern of cement into Assam for FYOT based on ctulA data. is depicted in

the chart below:
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2,3.1.2 F uture Scenario

Future Demand

As explained in Section 2.2.3 above, various statistical tools have been used to find the
future growth rate of cement.

Time series analysis shows a future growth 'ale of 4.4Vo. As the cement demand in the
state has not been growing at a uniform rate (as can be seen from the table 2.6 above).
State has grown at a CAGR 8.0% in last 10years. There has been a dip in cement
demand in past but this does not show any trend and therefore results obtained using
the statistical tools are not very accurate and based on the developments envisaged to
take place in the state, we expect the cement demand lo grow at a CAGR of 9% pa.

The gro\,vth in cement consumption can be attributed to the improved seanrity in the
region. Both the Central and State govemments are focusing on the improvement of the
basic infrastructure in the state. lnvestment is being done to improve the road netuprk,
especially by NHAI, in the entire North East. Large projects are being undertaken by
govemment agencies like NHPC, NEEPCO, NTPC, etc. which are contributing to the
overall growth in cement consumption.

Even the private sector investment, especially in the field of real estate development is
on a high due to encouragement from the state govemment, which is very much evident
from the construction of number a of big and small shopping malls and arcades, in the
big cities like Guwahati. There has been a recent spurt in the housing sector as well with
a number of housing projects being undertaken, especially by private builders.
Estimates of future demand are given in table and chart below:

Table 2.9: Future Cement Consumption in Assam
6

a

2.25FYOS

2.45FYO9

2.67FYlO

2.92FY11

3.18FY12

FY13 3.46

FY14 3.78

FY15

FY16 4.49
FY17 4.89

07127 2.7

4.12
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(figures in mio t)

4.9

0

FYOT FYOS FYOg FYl O FY11 FY12 FY13 FY.I4 FY15 FY16 FY17

Chart 2.3: Future Cement Consumption Trend ln Assam

Future Capacity

Assam is expected have a capacity of 1.3 mio tpa by FY12. Future capacity additions
are given in table below:

Table 2.10: Future Capacity Additions in Assam

Expected future supply capability for next 5 years is given in table below, it has been
assumed that in the year of commissioning planl suplies only 50% of it's installed
capacity and works on 100% capacity utilization from next year onwards:

Table 2.11 : Future Supply Capability of Assam

4

2

1

FY,IO 0.50Local Players

0.80FYOS

FYO9

1.05FYlO

1.30FY11
'1.30FY12

07L27 2.8

.ti

t

0.80
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Demand Supply Gap

The likely demand supply gap has been calculated based on the estimated future
demand as well as the expected growth of cement capacity in the State. The demand
supply gap is given in table below:

in mio

Table 2.12: Future Demand Supply Gap in Assam

2.3.2 Rest of North East

All NE states except Assam are covered under this viz. Meghalaya (Shillong and Rest of
Meghalaya), Tripura, Mizoram, Manipur, Nagaland and Arunachal Pradesh

2.3.2.1 Past and Present Scenario

Past Consumption

Cement consumption of states in Rest of North East is given in the table below:
for

Table 2.'13: Market Size for Rest of North East

Cement consumption for Rest of North East is given in the table below:
tn mto

2.25 0.80 (1.45)FYOS

2.45 0.80 (1.65)FYO9

(1.62)2.67 '1.05FYlO
2.92 1.30 (1.62)FY1,I

(1.88)3.18 '1.30FY12

20o.27

240.33Tripura
160.22Mizoram

120.16Manipur
120.16Nagaland
160.22Arunachal Pradesh

1001.36

100.430.30FYg8

0.40 (7)0.'13FY99

07127 2.9

Meghalaya

Total

'':
:lrl I'

'L-l ;

0.13

0.27
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'Players like CMCL, HMCL, etc

Table 2.14: Past Cement Consumption of Rest of North East

Cement consumption has grown at a CAGR of 13.8o/o pa in past 'l0years (FY98-FY07).

Present Capacities

Presently Rest of North East has a capacity of '1.20 mio tpa. List of main plants is given

in the table below:

Table 2.15: List of Plants in Rest of North East

The supply pattern of cement into Rest of North East for FY07 based on CMA data' is

depicted in the chart below:

0.50 .E0.130.37FYOO

0.65 300.130.52
0.58 (1 1)0.130.45FY02
0.55 (4)0.130.42FYO3

350.27 0.74o.47FY04
260.940.220.71FYOS

291 2 10.49o.72
131.360.590.77FYOT

0.20Mawmuluh Chena Cement Limited (MCCL)

0.44tvleghalaya Cement Limited (MCL)

0.60Cement Manufacturing Company Limited (CMCL)

1.24Total

07t27 2.10

FYOl

FYO6
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Chart 2.4: Pattern of Cement Supply into Rest of North East

2.3.2.2 F uture Scenario

As explained in Section 2.2.3 above, various statistical tools have been used to find the
future growth rate of cement.

Time series analysis shows a future growth rate of 13.0% for Rest of North East. The
region has grown at a CAGR ol 12.2% in last 10 years. Cement demand cannot
continue growing at 13% thus based on the developments envisaged to take place in the
region, we expect the cement demand to grow at a CAGR oi 12yo pa.

Rest of North East states has seen a Growth in cement consumption as a result of
number of Hydel Power projects undertaken by NHPC, NEEPCO etc. and National
Highway construction & up gradation projects undertaken by NHAI. Apart from this there
has been an increase in the cement consumption on account of individual housing
construction.

Estimates of future demand are given in table and chart below:

Year Demand in mio t
FYOS 1.53

FYO9 1,71

FYl O 1.92

FY1 1 2.15

FY12 2.41

FY13 269
FY 14 302

07127 2.11

Futu re Demand
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3.38FY15

FY.I6

4.24FY17

Table 2.16: Future Cement Consumption in Rest of North East
(figures in mio t)

0

FYOT FYOS FYO9 FY1O FY11 FY12 FY13 FY14 FY15 FY16 FY17

Chart 2.5: Future Cement Consumption Trend in Rest of North East

Future Capacity

Rest of North East is expected have a capacity of 7.04 mio tpa in FYl2. Future capacity

additions are given in table below:

5

4

J

2

1

0.46FYOELumshongMegha Tech Engg hrt Limited
(cMcL)

FYOS o.20

1.00FY.I1
LumshongCement Manufacturing

Company Limited (CMCL)

0.'10Cherrapunji FYlOMawmuluh Chena Cement
Limited (MCCL)

FYlO 0.44Meghalaya Cement Limited
(MCL)

0.30FYO9Jaintia HillsHill Cement Limited

2.12

. . Demand in mio f ,.

3.78

Lumshong

07t27
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Table 2.172 Future Capacity Additions ln Rest of North East

Expected future supply capability for next 5 years is given in table below, it has been

assumed that in the year of commissioning plant suplies only 50% of it's installed
capacity and works on 100o/o c€lpacit! utilization from next year onwards:

Table 2.18: Future Supply Capability of Rest of North East

ln mlo

Table 2.19: Future Demand Supply Gap ln Rest of North East

2.3.3 West Bengal (WB)

It is dMded into two regions as under:

Demand Supply GaP

The likely demand supply gap has been calculated based on the estimated future
demand as well as the expected growth of cement capacity in Rest of North East. The

0.50FYlO

FY'11 0.50
LumshongAdhunik Cement Limited

Lumshong FYlOJUD Cement An Ltd

2.OOLocal Players

2.05FYO9

2.87FYlO
5.29FY1,I
7.04FY12

0.041.571.53FYOS

0.342.O51.71FYO9

0.951.92FYlO
3.142.15 5.29FY11

4.637.U2.41FY12

07727 2.13

FYOS 1.57

demand supply gap is given in table below:

Year-of
Addition

Ad ditional C.i'p-aC,lty
i n midtii-d,:.,'I.:;.-

0.30

FY11

2.87
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North West Bengal: Maldah, Dakshin Dinajpur, Uttar Dinajpur, Darjiling,

Jalpaiguri, Koch Bihar

South West Bengal: Rest of the districts

2.3.3.1 Past and Present Scenario

Past ConsumPtion

Cement consumption for West Bengal is given in the table below:

Table 2.20: Past Comsnt Consumptlon of West Bengal

Cement consumption has grown at a CAGR of 6.6% pa in past 10 years (FY98 - FY07)'

Present Capacities

presenfly west Bengal has a capacity of 4.54 mio tpa. List of main plants is given in the

table below:

Table 2.21i List of Plants in West Bongal

(3)3.91FYSS
(5)3.71FY99
274.73FYOO

14.76FYOl
255.93FYO2
(5)FYO3

35.78

86.22FYOS

66.59FYO6

5FYOT

0.53Damodhar Cement (GU), Purulia

0.68Durgapur, Birla CorP (GU)

1.27Ambuja Sankrail Howrah (GU)

UltraTech DurgaPur (GU)

1.00Durga, HiTech (GU)

4.ilTotal

07727 2.14

5.63

FYO4

6.93

1.06
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The supply pattern of cement into West Bengal for FY07 based on CMA data, is
depicted in the chart below:

Others

Chhattis garh
230/0

West Bengal
50% Jharkhand

16%

Oris s a

6%

adhya
Prados h

10/o

Chart 2.6: Pattern of Cement Supply into West Bengal

2.3.3.2 Future Scenario

Future Demand

As explained in Section 2.2.3 above, various statistical tools have been used to find the
future growth rate of cement.

Time series analysis shows a future grolvth rale of 7.5% for West Bengal. The region
has grown at a CAGR of 6.6% in last 10 years. Based on the developments envisaged
to take place in the region, we expect the cement demand to grow at a CAGR of 8.0%
pa.

The decision of the West Bengal Government to promote lT lndustries, create special lT
city near Kolkata, will lead to higher cement consumption. Also emphasis is being given
on infrastructure development. Moreover private sector is also foraying in the area of
real estate. West Bengal lndustrial lnfrastructure Development Corporation (WBllDC)
plans to develop industrial townships to attract investment.

Estimates of future demand are given in table and chart below:

Year Demand in mio t

FYOS 7.48

FYO9 8.08

FYlO 8.73

FY11 943
FY12 10 18

07127 2.15

1yo
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1 1.00FY13

1 1.88FY14
12.83FY15
13.85FY16
't4.96FY17

Table 2.22: Future Cement Consumption in Ullest Bengal
(figures in mio t)

16

14
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10

8
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4

2

0
FYOT FYO8 FYOg FYIO FY1l P(12 FY'I3 FY14 FY15 FY16 FY17

Chatl?-7:. Future Cement Consumption Trend in West Bengal

Future Capacity

West Bengal is expected have a capacity of 9.89 mio tpa in FYl2. Future capacity

additions are given in table below:
tn mto

Table 2.23: Future Capacity Addltlons ln West Bengal

1.00FYOSFarrakaAmbuja (GU)

1.50F/08MushirabadCentury Cement (GU)

1.00Mejai FYO9Lafarge (GU)

0.35MejaiOCL lndia Ltd (GU)

1.50FY1.IKolaghat

07727 2.16

-1,

el

-?

l

FYO9

Grasim Kolaghat (GU)
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Expected future supply capability for next 5 years is given in table below, it has been
assumed that in the year of commissioning plant suplies only 50% of it's installed
capacity and works on 100% capacity utilization from next year onwards:

Table 2.24i Future Supply Capability of West Bengal

Demand Supply GaP

The likely demand supply gap has been calculated based on the estimated future
demand as well as the expected growth of cement capacity in West Bengal. The demand
supply gap is given in table below:

in mio

Table 2.25: Future Demand Supply Gap in West Bengal

2.4 TARGET REGION

5.79FYOS

7.71FYO9

8.39FYlO
9.14FY.I1

9.89FY12

(1.70)7.48FYO8

7.71 (0.s7)8.08FYO9

8.39 (0.34)8.73FYlO
(0.2e)9.43 9.14FY1,I

(0.30)10.18 9.89FY12

Markets of interest for Green Valliey lndustries Private Limited (GVIPL) are:

D Meghalaya
D Lower Assam
). Guwahati
> Central Assam
}, Sor hem Assam
D Tripura
) illizoram
! ilanipur
) North West Bengd 0'VB)

These markets have been identified keeping in mind the economic transportation

distance and the location of other supplying clusters.

,

!

07127 2.17

5.79
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Chart 2.11: Target Region for GVIPL

2.4.'l Demand in Target Region

The cement consumption in the target region for FY07 has been estimated as 3.39 mio
t. The demand for different markets is given in table below:

Table 2.30: Cement Consum ption in Target Market

Alunachal
ade6h

a

YA

ASSAM

ilp

MA

TRIP

WB

tzo

uyagAa,

.F^r)

China
{Tibel)

Market Consumption in mio t % Share of target market

Meghalaya - Shillong 0.17 5

Rest of Meghalaya 0.10 3

Lower Assam 0.70 19

Guwahati 0.58 to

Central Assam 0.29 8

Southern Assam 0.14 4

Tripura 0.33 I
l\ilizoram 0.22 6

M anipur 0.16 E

North West Bengal 0.93 26

Total 3.63 100

07t27 2.18

HOLTEC
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As can be seen from the table above North West Bengal is the biggest market in the
region comprising of 26lo of total market. Lower Assam and Guwahati are the biggest
markets in the North East region and makes for 19% and 16% of total target market
respectively.

Past cement consumption in the different markets over the last 10 years is given in table
below:

Table 2.31: Past Cement Consumption in Target Market

Consumption in the region has grown at a CAGR of 9.5%.

The North East market is a very typical market wilh cement supply being supplied from
the mainland based players and local players. With the emergence of new local players
like CMCL (brand name Stao, MCL local supply is likely to increase in future, as new
capacities are being set up.

Overall, in the entire North East, Cement Manufacturing Co Ltd, CMCL (Brand: Stao is
the market leader with a market share of around 20%. Next is Lafarge with market share
of 14o/o and Century with 12%. Grasim and ACC/Arnbuja have a market share of 10%
each. Meghalaya Cement Limted (MCL) has a market share of 7% and rest of the
market is with Vinay, CCl, Mawmuluh Cherra and other players from mainland and local
NE players.

0.09 0.32 0.26 0.13 0.07FYg8 0.22 1.60

0.08 0.34 o.28 0.14 o.o7 o.2'l 0.50 1.62FYg9

0.10 0.42 0.34 0.17FYOO 0.09 o.26 0.63 2.01

0.45 0.37FYOl 0.13 0.18 0.09 o.34 0.64 2.19

o.41 0.34 o.17 0.08FY02 0.12 0.30 0.80 2.21

0.11 0.51 0.42 0.21 0.11FYO3 0.29 2.40

0.15 0.56 0.46 0.23 o.'t2 0.38 0.77 2.68FYO4

0.61 0.50 0.25 0.12FYO5 0.19 0.49 0.83 2.99

FYO6 0.24 0.63 o.52 0.13 0.63 0.88 3.29

0.70 0.58FYOT 0.27 o.29 0.14 0.71 0.93 3.63

07127 2.19

2.4.2 Market Share
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Chari 2.12: Market Share of Playe6 in NE

Market shares of Players in West Bengal are shown in the chart below:

ocL
Others

30/o

5%\
Lafarge

170/o ACC/ Am buja
350/"

Grasim/
UtraTech

24./" Century
70/"

EIrla
90/o

Chart 2.13: Market Share of Players in West Bengal

As the local capacities will increase the share of mainland players in North East will
come down as the freight for a mainland player is very high and thus their net realization
is not good. The average net realization for a mainland player in Bilaspur cluster vis-a-
vis a local North East player to Guwahati market is shown in the table below:

07127 2.20
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,h Rs. Per

Table 2.32: Comparative Net Realization of Mainland Player and Local Player

2.4.3 DemandSeasonalitY

North East and North West Bengal share similar climatic conditions and more or less

similar geographical and physical features. The entire region receives heavy rainfall in

the monsoon season. The cement consumption peaks in the months from November to

March. Seasonality in cement demand is shown in chart below' During the peak, the
monthly demand goes up by around 15 %, while at its lowest, during the monsoon, it
goes down by 20 % from the average volume.

15004

125o/o

lOOo/"

75o/o

50o/o

25Yo

tr/o

Apr May Jun Jul Aug Sep Oct Nor Dec Jan Feb Mar

Chart 2.14: Demand Seasonality in the Target Region

185.00 190.00Selling Price

21.1120.56VAT

0.0020.35Less VAT Subsidy

0.21 21.11Net VAT

21.O4 69.79Freight

8.508.50Channel Margins

'18.03Excise Duty

0.0018.03Less Excise Subsidy

18.030.00Net Excise Duty

72.58155.26Ex-Faclory Realization

07L27 2.?1
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2.4.4 Product Mix

ln this region, Portland Pozzolana Cement (PPC) is the most prevalent product and
constitutes around 7Qo/o of the total cement usage. Ordinary Portland Cement (OPC) has
share of around 25%. Portland Slag Cement (PSC) has a share of around 5%. The
product in the target region is depicted in the chart below:

oPc
25'/"

PSC
5%

PPC
70%

Chart 2.15: Product Mix

2.4.5 Prices

Cement prices in the entire North East are very attractive, as the mainland players incur
high freight to cater to the North East markets; prices are driven by their higher cost to
market.

Current prices for Ordinary Portland Cement (OPC) are approx. Rs.220l bag and for
Portland Pozzolana Cement (PPC) are approx. Rs.215/ bag. Retail prices of the local
players are generally Rs 10 to Rs 15, lower than the retail price of the marnland player.
But during the peak demand season this difference in price reduces to Rs 5 to Rs 8, per
bag, for local players.

Freight is the key component in cement distribution and pricing. Primary freight (freight
from cement plant to cement depou warehouse in the desired market) for mainland
players has been worked out based on rail/ road distances from each cement plant to
each district in the region. Freight from railway siding to the depot or dealer warehouse
has also been added to compute primary freight.

Road is the only mode of transportation used by the local players to reach different
markets in the entire North East region.

07127 )))

2.4.6 Packaging

The cement supply in the region is primarily in 50 Kg HDPE bags.

2.4.7 Logistics

556
6656



TEFR for a 1,300tpd Expandable to 2,600tpd Greenfield Cement Proiect in Meghalaya
Green valliey lndustries Private Limited

{*
HOLTEC

2.4.8 Advertising and Promotion

The most commonly used modes of advertising in the region are wall paintings,
hoardings and dealers boards. Cement companies generally highlight their product and
message using these media. A few cement companies like Ambuja and Grasim also
advertise in electronic and print media viz., television, newspapers, magalnes, etc.

Promotional tools like gifts, calendars, diaries, key chains, etc. are distributed among the
channel members.

2.5 FUTURE OUTLOOK
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2.5.'l Cement Demand

As mentioned in Sedion 2.3 above, the growth rates in the target region are given in

table below:

n mto

Meghalaya
goaLower Assam
gokGuwahati

9%

9o/o

12%Tripura/ Mizoram/ Manipur

8o/oNorth West Bengal

FYOS 0.31 o.77 0.63 o.32 0.16 0.79 1.00 3.97

FYO9 0.83 0.69 0.34 o.17 0.89 1.08

FYIO 0.38 0.91 0.75 0.37 0.19 't.00 1.17 4.77

FY11 0.43 0.99 0.82 o.41 0.20 1.12 1.26 5.23

FY12 0.48 1.08 0.89 o.44 0.22 1.25 1.36

FY13 0.54 1.18 0.97 0.48 0.24 1.40 1.47 6.29

FY14 0.60 1.28 '1.06 0.53 0.26 '1.57 1.59 6.90

07t27 2.23

Table 2.33: Cement Growth Rates in Target Region

Table below shows the trend of future demand in different markets of the target region:

Cenhal Assam

Southern Assam

0.34 4.3s

5.73
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Table 2.U': Cement Demand Forecast in Target Region

2.6 ACHIEVABLE VOLUMES FOR GREEN VALLTEY TNDUSTRTES (GVtpL)

The company's strenglh in a market, as denoted by its market share, depends primarily
on two factors. These are given below.

Competitive Advantage (CA) lndex is a measure of the company's competitiveness. lt
can be measured by comparing its Net Realization (difference of the revenue and all
cash expenses) at a market center with that of other competitors.

The combination of the two can be used as guiding factors to determine regional focus
and the volumes that can be achieved.

Market Attractiveness (MA) lndex denotes the attractiveness of a market to a
company as mmpared to other markets. By calculating the Net Realization in each
market and it is possible to find the relative attractiveness of a market.
The Competitive Advantage (CA) lndex indicates how well a player is positioned with
respect to its competitors, to sell in a given market, thus enabling the calculation of an
achievable market share. After computing the CA lndex and the achievable market
share, the markets are prioritized on the basis of Market Attractiveness (MA) lndex.

ln North East, mainland players have very high freight component and with local players
emerging in NE, the share of mainland players will decrease in lhe market.

ln Assam, average freight cost for a mainland player is very high as compare to that of
GVIPL but competition is higher in Assam especially Lower Assam and Guwahati as all
the mainland players mme to this market before entering the NE market. GVIPL still has
an advantage of being base in the same region and can displace some mainland players
to capture their market share.

ln Meghalaya, GVIPL has the advantage of proximity to the market. Cost of freight for a
mainland player will be almost ffi times the cost for GVIPL for reacting the Meghalaya
ma*et, but there are lots of local players in Meghalaya which will give tough
competition. GVIPL can displace some mainland players to get a share in Meghalaya
market.

0.29 1.76FY15 0.68 1.40 1.15 0.58 1.72 7.57

0.76 '1.53 1.26 0.63 0.31 1.97 1.86 8.30FY16

1.66 1.37 0.68 0.34 2.20 2.00 9.11FY17 0.85

07727 2.24
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ln rest of NE States i.e. Tripura, Mizoram and Manipur, there are no local players and
GVIPL has the advantage of proximity to these markels but same advantage is also
available to other local players in Assam and Meghalaya. Still GVIPL can get some
share in these markets also.

ln North West Bengal, GVIPL should be able to sell some volumes in this market also
but the competition will be high because of presence of main land players in this market.

We have assumed that plant will be operational by FY1 1. Based on the CAMA analysis,
the achievable volumes and market shares (adjusted) of GVIPL in the region are given
in table below:

tn mo

Table 2.35: Achievable Volumes for GVIPL in FY11

GVIPL plant is located in Jaintia Hills between Khliehriat and Lumshong, Meghalaya and

therefore it has the advantage of proximity to the market especially Shillong. GVIPL has

a CA index of 1.4 approx. in Meghalaya but there are also lots of capacities coming up in

Meghalaya. Thus taking all everything into account GVIPL should be able to get a
market share of 10% in Meghalaya.

ln Lower Assam, GVTPL has a good CA index of 1.6 but this market has lot competition

with main land players and local North East players both suppllng to this area and

GVIPL should get a market share of 7o/o in this region

0.271 0.o27 1ovo

9%0.159 0.014Rest of Meghalaya

0.429 0.041Meghalaya

7%0.991Lower Assam

8%0.816 0.065

0.408Central Assam

o.204 0.0'14 7%Southem Assam

2.420 0.176 7%

0.021 4%0.515Tripura
0.014 4%0.344Mizoram

4o/o0.258 0.010Manipur
3%1.263 0.038

0.300Total

07727 2.25

Meghalaya - Shillong

10%

0.068

Guwahati

0.029

Assam

North West Bengal
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Guwahati is also close to the plant and is very well connected, GVIPL has CA of 1.6 but
the competition is very high as almost all players supply to this market and thus GVIPL
should get a share of 8% in this market.

ln Central Assam, GVIPL can get a market share of 7o/o in these markets it has a CA
index value of 1.3 to 1.6. GVIPL has better advantage in the districts of Sonitpur,
Danang, Marigaon and Nagaon.

ln Southern Assam, GVIPL should be able to get a market share of 7%, it has a CA
index value of 1.5 to 1 .7 but there other Assam plants also located in this region.

ln Tripura, Mizoram, Manipur, GVIPL has a CA lndex of approx 1.4 and should be able
to get a share of 4o/o each in these markets.

The total achievable volume for GVIPL in the target region based on CAMA analysis is

estimated to be around 0..300 mio t in FY1 1. The achievable volumes would grow as the
market grows.

Cunently the prices are driven by the mainland players, which incur high freight to reach
to the North East market. Therefore, cunenl prices are high. But as the local capacities
build up and the share of local players would increase, the prices would no longer be
govemed by the mainland players. Prices are expected to fall, as the newly emerged
local players would try to gain the market.

1.

t

:

IF

I

185.65Selling Price

20.63VAT

Less VAT Subsidy

2.95

20.16Freight

8.50Channel Margins

18.03Excise Duty

18.03Less Excise Subsidy

07r27 2.26

ln North West Bengal, GVIPL has a CA index of 1.2 and there are a lot of main land
players catering to this market. Taking all the factors into account GVIPL should be able
to get a market share of 3%.

The average weighted ex-factory realization per t, is given in table below. The ex-factory
realization is calculated based on all the subsidies available for the industries set up in
the North East.

17.68

Net VAT
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Table 2.372 Ex-factory Realization for GVIPL

Product Mix

A product mix ot 40o/o OPC and 60% PPC is proposed for the plant.

2.6 CONCLUSION

The primary markets of interest for GVIPL are essentially Meghalaya, parts of Assam
(Lower, Central, Southem and Guwahati), Tripura, Mizoram, Manipur and North Wesl
Bengal.

It is estimated that GVIPL should be able to sell 0.300 mio t in FY11 and its achievable
volumes will grow as the market grows.

The average weighted ex faclory realization works out to be Rs. 154.05/ bag.

Net Excise Duty

154.05Ex+actory Realization

07727 2.?7
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3.1

CHAPTER 3: RAW MATERIALS AND FUEL

RAW MATERIAL SOURCES

aterial requirements for the proposed plant are to be met from different sources as given

Table 3.1: Raw material sources ior the proposed plant

The captive sources are described in the subsequent paragraphs:

3.2 DEPOSITS DESCRIPTION

3-2.1 LIMESTONE DEPOSIT

The raw m
in Table 3.1.

Y

.=

3.2.'1.1 Locationandaccessibility

The limestone deposit of Nongsning is located about 2 km to the east, northeast of Nongsning-

;ii[g; *tri"h in turn is tocated aoo-ut 52 km to the south of Jowai, the distrid headquarters of

.fiffia iiffi Oist,ict. The deposit lies about 1.50 km off the Jowai-Badarpur National Highway (NH)

44.

The deposit forms part of the Survey of lndia Toposheel no. 83 CIl (Restric{ed) having a

representative scab bf 1 :50000 and its spread is around the following co-ordinates.

Latitude
Longitude

N: 25"14'38.7" to N 25o15'02.9'
E: 92'23' 52.9" lo E 92'24' 30.8"

1 erusher shall be
located in the plant
area. Limestone shall
be canied to the
crusher by dumP
trucks.

Captive
Concession

Nongsning, Jaintia
Hills district.

Limestone1

Sandstone occurs as
capping over the
limestone and shall be
mined and transported
to the crusher by dump
trucks.

1Nongsning, Jaintia
Hills district.

Captive
Concession

2 Sandstone

Shale procured from
the source shall be
transported to the plant

trucks

25Lad Umstain,
Jaintia Hills District

PurchaseJ Shale

To be transported bY
trucks

Guwahati, AssamPurchaseMill Scale4

To be transported bY

trucks.

220

450Kothakpa, BhutanPurchaseGypsum

To be transported bY

trucks.
20Khlieriat,Purchase6

07127 3.1
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A Location Map of the area is enclosed as Drawing No' 07127- 05'01.

At present the Nongsning limestone deposit is accessible from Shillong, the state capital along NH-

44 leading to Badaipur via Jowai. Jowai is the district headquarters of Jaintia Hills and is located

about 52 km north of Nongsning village. A narrow, single lane road branches off from NH-44 at

Nongsning and leads to another hamlet of Nongsning, which is about 500 m off the NH. The

limeitone-deposit is further northeast of this hamlet and is accessible by single lane gravel road

HOLTEC

Gravel road from Nongsning leadlng to the De posit

motorable in dry seasons only. The distance covered by this approach road is 2 km to reach the

deposit.

The nearest rail access to the deposit is from Badarpur, which is located about 90 km to the south.

Badarpur is on the Lumding-Silchar metergauge section of the North East Frontier Railway. The

nearest broadgauge railhead is at Guwahali, which is located about 220 km to the north.

The nearest air access to the deposit is from Silchar, which is located about 120 km to the south of

the deposit. However, convenient air connections to different parts of the country exist at Guwahati

located about 220 km north of the deposit.

3.2.1.2 Physiography and drainage

Physiographically, the Nongsning limestone deposit forms part of an undulating tenain

intersplrsed with low lying areas tirat too bear an undulating profile. The_ limestone deposition is

observed along the sl6pe! of the northwest-southeast trending ridges of low to moderate relief.

While the uppir portions of the ridges display a gentle sloping profile, the lower. parts of the ridges

are rather !i".p on the northern- slopes. iire -limestone is heavily karstified and pinnacles of
limestone stand out as isolated blocks near its upper contact with the soil/ sandstone.

The drainage of the region is through a number of streams that cut through the deposit and its

sunounding- areas. Thele streams originate from the rldges, pass through the valleys that have

developed in-between the ridges and d6posit their load into the Um Lunar River, which controls the

drainage of the region flowing further south of the area.

Single lane road off NH ,14 leading to Nongsning

07127 3.2
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:

3,2.1.3 Mlneral Concs3sion Statu g

At present, GVIPL is not having either Plospecling Licglsg (PL) or Minjng Lease (ML) over any of

it L'iimest6ne bearing area in- Jaintia Hilli district of Meghalaya. GVIPL is in th-e process of

ont"ining necessary cl-earances from the local authorities in order to be able to apply for PU lilL.

3.2.1.4 Exploration

Exploration of limestone deposits in Meghalaya was carried out by the Geolog_ical survey of lndia

GSij initilf V wnile describing the geotog-ical succession of lhe northeast. The limestone deposit of

Lrrihnong *rt also first reforteO Uy tne GSl. Subsequently, the Directorate of Mineral Resources

1pUR), Oo-r"rnrent of Meghalaya tarried out exploration. for limestone deposits in Jaintia Hills

iti.tri"i ot the state and in lhe iourse of investigations also covered the limestone deposits of

iumsnnong and the surrounding areas. Core drilling and sampleanalysis of the borehole samples

was carried out in the course of exploration conducted by the DMR.

3.2.1.5 Regional geologY

Based on the explorations carried out in the past, the stratigraphic setup as established in the

region is given in Table 3.2. Middle Tertiary sedimentary rock sequences of Eocene age.occupy

m6st of th-e region. According to DMR, the Lakadong limestone represents the lower most bed of

the Sylhet foriration and iJoverlain by the Lakadbng sandstone, which separates the Lower

Lataaong limestone from the overlying Umlatdoh limestone. The Umlatdoh limestone represents

the middie bed of the Sylhet formitio-n and is in turn overlain by the Prang limestone, which is

referred to as the Uppei Bed of the Sylhet formation. The Narpuh sandstone.lies sandwiched

between the Prang limestone and the Umlatdoh limestone. The Prang limestone is overlain by the

kopiti stage All tlie members of the Jaintia group display a conformable relationship These rock

r"ir"ncei display a NE-SW strike and havelip values varying from 3'to 10" towards SE.

Age Group/ Series Stage Beds

Oliqocene Barail Series Sandstone and Shale

Upper Eocene Garo Group Kopili Gray
alternate

shale with
of

Water stteam close to the DePositPhysiographic setting of the Deposit

a7127
3.3
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Group/ Series I
Age Staqe Beds

sandstone
Siltstone

and

Lower to Middle
Eocene

Jaintia Group Sylhet Prang Limestone,
Narpuh Sandstone,
Umlatdoh Limestone.
Lakadong Sandstone,
Lakadong Limestone

Paleocene Therria Sandstone
Table 3.2: Regional geological succession of the area

Limestone, which is the horizon of interest, occurs inter-bedded with sandstone in Jaintia Hills
district of the state and form part of the Sylhet formation of the Jaintia Group. Along with
sandstone, shale, claystone and siltstone also occur inter-bedded with the limestone. The entire
limestone sequence is underlain by the Therria sandstone while Kopili shale and sandstone
overlies the limestone sequence.

3.2.'l.6 Local geology and structuro

All the three members (the upper Prang,
middle Umlatdoh and lower Lakadong) of the
Sylhet limestone formation are visible within
the Lumshnong area, which comprise of
alternate bands of limestone and sandstone.
The thicknesses of the individual limestone
bands encountered within the boreholes
drilled in the Lumshnong area are 92.65 m,
39.65 m and 61.80 m for the Prang, Umlatdoh
and the Lakadong limestone members
respectively. The inter-burden between the
limestone members measure upto 25 m in
thickness. The Kopili formation which is the
youngest member of the sequence comprising
of alternate sequence of shale and sandstone
caps the limestone and is seen further south
of Lumshnong. The limestone, which is referred to as the Lumshnong limestone is found to
commence between 113 and 114 km stone from Shillong on NH-44. The limestone occurrence is
reported upto 128 km and beyond. The limestone is in general gray in colour, thinly bedded to
massive, fine grained, compact and hard, The deposit appears karstified on the surface. The
limestone deposit selected for basing the proposed cement plant is located close to 1'14th km stone
from Shillong and lies about 0.50 km off the N H-44 to the east. Although all the three limestone
bands have been reported from the Lumshnong area, it is the lower two bands that are prominently
present all through the limestone deposit and the uppermost Prang Iimestone is encountered
occasionally. Within the area selected by GVIPL, the middle Umlatdoh and the lower Lakadong
limestone bands are likely to be encountered while the upper Prang limestone might be missing.
The limestone is capped by a thick layer (10 to 15 m) of soil and sandstone and the entire
sequence of rocks is seen outcropping in the form of small hills rising about 50 m above the
general ground level. A general description of the physlcal characters of the rocks encountered in
the area of interest is given below:

II

Llmestone Exposures within the Deposit

07127 3.4
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Top soil/ Alluvium

Almost the entire area lies concealed beneath a thick cover of soil. At places the soil cover
assumes a thickness of 9 to 10 m due to weathering of the overlying Kopili shale. The soil is mainly
clayey loam, being plastic and sticky in nature. The thickness of this unit varies from 2 m to 5 m in
general.

Sandstone

Light yellowish white to yellow and reddish
brown in colour, the sandstone is thickly
bedded to massive, fine to medium grained,
compact and hard. lt occurs mostly in the form
of boulders, which are seen lying scattered
above the limestone mixed with the soil. No in-
silu exposures of sandstone were observed.
The thickness of the sandstone column might
be in the range of 8 to 12 m.

Sandstone boulders on the Upper portions of
Limestone

The Upper Prang limestone is a dark coloured
one, hard and compact, highly fossiliferous with
thin partings of clayey shale at places. This
limestone is well exposed and is marked by a
typical 'Karst' topography with solution cavities
and sink holes. This limestone being argillitic and
marked by a Discocyclina bed at the top grades
into the overlying Kopili shales

The middle limestone is grey to white in colour
and at times pink and is highly fossiliferous
(foraminiferal). The limestone is massive, fine
grained and at places sandy in nature. The
limestone is karstified and has large cavernous
portions in the form of sink holes and gullies.

The lower limestone is hard, massive and fine
grained, lt varies in colour from grey to dark
grey. The limestone is fossiliferrous, the basal
part consisting of reef building corals, followed
upward by foraminferal limestone and topped
by oncolitic and algal limestone. There are thin
inter-beds of pure sandstone and thin lenses
of carbonaceous matter.

The rock strata are homoclinally disposed
along an E-W strike with minor local variations
to ESE-WNW. The dip of the bed is low to

Cavity within Limestone

07127

Horizontal dis Limestone beds
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3.3 RESERVES AND QUALIW
3.3.1 RESERVES

The area being considered by GVIPL has not been geologically explored _so far; hence the

i"r"r"iU.lng-"ssessed are based on geological .reconnaissance canied out in the area being

*"rii"Lo foi basing the proposed proiect. itre Limestolg mineralization is seen ocanning all

JJi" tt"if"p"i cor-erlng the'entire t'enltn ot the hill and its mineralization is seen for a height

;;;fd i;;i8;to 25 ir atong the up Jlopes of the hills bearing the limestone. The limeslone is

,i.6'iif,'"iy i" n"r" subiurface eiensioirs and assuming the exposed limestone to be comprising of

tn" ,iOOi" Umlatdoh Limestone and not the Prang Limestone, [s average-anticipated th.ickness is

rir.ir, to O" 30 m. GVIpL proposes to procure an area of 60 ha initially for mining. oJ limestone-

nr"irino tt'" entire 60 ha'of ihe area being considered for mining to be mineralizjd, the reserves

".n-;; eltimateO on the basis of the volume of the area being considered. 
- 
The reserves so

,"!"it"U-inrfi be 'inferred' reserves only and the parameters considered for assessing lhe

reserves are as follows:

. Limestone Area:60 ha (2000 m x 300 m) = 0.60 sq' km

o Limestone Thickness: 30 m
. Limestone Volume: 2OOO x 300 x 30 = 18000000 m3

o Tonnage Conversion Factor: 2.5

. Geological Reserves: 18000000 x 2.5 = 45000000 t or say 45 mio t'

. Allowance on estimation: 50%

. Therefore anticipated limestone reserves to be available: 22'5 mio t'

The limestone as observed over the hills was capped by a layer of sandstone and soil oJ about 10-

iz- 16 iti.tn"rt of which ttre anticipated thickneii of s6it is ibout g4 m while the sandstone shall

form a layer of about 8-9 m thickness.

slnce sandstone can also form part of the raw mix and can find its use in the manufac-turing

orocess. the ouantitY of sandstoie present has also been estimated' Since the hill hosting the

iil";il"';A;in j conicar shape its width lessens towards the top and accordingly the average

width of the sandstone considered for estimation is 50 m only'

. Sandstone Area: 10 ha (2000 m x 50 m) = 0.1 sq. km

. Sandstone Thickness: 8 m

. Sandstone Volume: 2000 x 50 x 8 = 800000 m3

. Tonnage Conversion Factor:2.3

. Geobjical Reserves = 800000 x 2.3 = 1840000 t or say 1 '84 mio t
o Allowance on estimation = 50%

o Therefore anticipated sandstone reseryes to be available = 0'92 mio t'

07127
3.6

moderate varying from horizontal to 40o towards S. The average thickness of the.upper Prang

i*;;i;; is +o 
-m 

wtrite the average thickness of the lower two members; the Umlatdoh and

Lakadong limestone is about 30 m each.

Whether the upper Prang limestone is available within the area being considered by GVIPL can

only be ascertained once detailed geological exploration is canied out'
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CLASSIFICATION
RESERVES EXGLiSH PORTUGUES

The UNFC (United Nation Framework of
Reserve Classification) has formulated a
three dimensional system for classifying the
mineral deposit. The system evaluates and
rates a deposit on merits of Economics,
Technical Feasibility and Geology.
Based on the economics of mining, a deposit
may be classified as 'economic" (Code 1),
"potentially economic' (Code 2) and
"intrinsically economic" (Code 3). Based on
the location, topographical condition and
existing infrastructure facilities in the area

The DMR in the course of exploration conducted established the quality of three limestone bands
encountered in Lumshnong area. The quality of these limestone bands as deciphered by the DMR
analysis is given in Table 3.3.

.4.
7

07127 3.7

3.3.2 OF

and the cost of exploitation as worked out in the paragraph on mining which works out to be
comparable with the costs of other operating mines of similar size, the deposit at present can best
be termed as intrinsically economic pending detailed geological investigation. Taking into account
these factors, this deposit may be classified as "3" on the Economics axis.

On the basis of the level of technical feaslbility of mining a deposit, a deposit could be class,fied as
'whether the Feasibility Study/ Mining Report has been concluded" (Code 1), "whether a Pre-
Feasibility Study has been concluded' (Code 2) and "whether only a Geological Study has been
concluded" (Code 3). Although a detailed geological investigation of the deposit has not been
concluded so far, but based on the previous geological work done by the DMR over other parts of
the deposit, mining of the deposit is technically feasible the details of which shall have to be
worked out on conclusion of geological investigation and thus at present it can only be classified
with code "3" on the axis of Technical Feasibility.

The process of geological assessment is generally conducted in stages of increasing details of
exploration i.e. "reconnaissance" (Code 4), "prospecting" (Code 3), "general exploration" (Code 2)
and "detailed exploration" (Code 1) with clearly defined degrees of geological assurance. No
geological exploration has been conducted over the limestone beanng area being considered by
GVIPL for its proposed cement plant. Thus far the deposit has only been reconnoitered and few
surface samples drawn in the course of reconnaissance traverses. Thus the geological
assessment is based on reconnaissance traverses only and the reserves could be classified by
code "4" on the geological axis.
Thus, on an overall assessment, the deposit can be classified as '334'. Reserves under the
category of 334 needs to be converted to '111' category by detailed geological investigation
followed by judicious mine planning for its use in cement manufacturing.

...'\
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Table 3.3: Qualw of llmestone assessed by Df,lR for ahe three llmestone bands of Lumshnong

Table 3.4: C hemica I composition of limestone

mix exercises.

3.4 CORRECTIVES

Since the Middle bed of Umlatdoh limestone is present at the top at many of the places in

irmsnnong, a range of the constituents anabzed is provided by_ D-!aR. The analysis. results

"r.o""t 
rfiin" thr; beds of limestone encouniered to be high in CaO mntent and low in SiOz,

nirlO'. anO FezOs values, which shall call for considerable corrective use. There is also a variation in

ftoijcontent. t hich is h"vins incremental values indicating presence of dolomitic limestone within

th6 middle 0mlatdoh times[one bed. ldentification and isolation of these dolomitic limestone

pai"ne" in the course of geological investigations is therefore a must in order to avoid feeding of
high MgO material in the crusher.

ln the course of reconnaissance, four limestone samples were collected from different parts of the

Jeposii 
"nA 

analyzed in the laboratories of S.K. Mitra Private Limited in Kolkata The analysis

reiults of the four samples are provided in Table 3.4'

As discussed in the preceding para, the limestone shall req.uire conectives to overcome the

ll"n"i"i"i 
"f 

Siii*, iroh anU Atimina in the raw mix. The conectives that can be considered atthis

"GoL 
ot itr" studv are sandstone, shale and mill scale. The sandslone is a rich source of silica

ilitt;;i;-*-;;rain" prrpor"'oi silica as well as alumina conective and the mill scale which is

0.591.09-1.92SiOz
o.720.64-0.801.00

0.474.U1.60
52.1145.29-51.7652.02

clNazO SO:Mgo KzoGaOAlzOrSiOzLOI
TrTr0.81 0.0121.83 50.810.6740.8'ls-1

Tr Tr0.0'll'1.33 0.1640.70 52.280.5't1.6043.08
Tr0.184 Tr1.01 0.0090.86 50.021.743.5242.47s-3

Tr Tr0.0191.07 0.01148.400.92 1.747.U39.89s-4
Tr0.05 0.061.061.28 50.380.9641.56Average

07127
3.8

Constituents Upper (Frang)
.' ,.Limestone '- -, .

1.80

Fe,Or 0.39

CaO _
MoO.

Althouoh the DMR analysis has given higher values of Mgo for the. Umlatdoh lim.estone' the

"iri""E'ijil''pr"r'rnJf.dO 
t.. th6 area biing considered by 6VIPL does not bear MgO values

which are likely to cause any impact on the clinker'

The average quality of limestone arrived at has been considered for carrying out theoretical raw

FezOr

0.0094.87

s-2

Tr4.46
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the scrao qenerated in the processing of steel can be used as iron corrective in the absence of any

naturally oicurring deposits of iron ore in the nearby vicinity'

sandstone: sandstone occurs as a capping over the limestone deposit and its availability is

;;;Jir", the limestone deposit itseff'ani it shall be procured in the process. oI mining for

iir"it*. as it needs to be remlved in order to be able to exploit the limestone whgn lbt-!yl{
tn""t6 it. The average chemicat composition of sandslone from the nearby vacinity ls gven ln

HOLTEC

Table 3.5.

Table 3.5: Chemical composition of sandstone

The sandstone shall also be mined departmentally and the likely landed cost of

sandstone is Rs. 71.02 per ton (with salary)'

Shale : Shale occurs about 12 km further south of Lumshnong in the vicinity of La-d y]1sqil-119

ion.i"n' on the road to Silchar on NH zt4 is presently being used as a siliet an. alumlna

s|A# by the operating cement plants in the surroundlng vicinity. The shale deposit from the

;;;-5gJ Jtlnt 
"itd 

ot cflpr- wouid be approximately 25 kh' Shaie is being procured from the

i|i;##r5#b"rr 6vrpi'&n'jto get'ihto indep6ndent supply agreement with.these local

i;;;6r f;tne supply of itrale. Ttie values of the various constituents analyzed for shale are

as given in Table 3.6.

Lol si02 AlzOs FezO:
'"e! "olCaO Mgo

tn, .o/o

Kuo
I

NazO

-r
SO: o-

Shale 10.89 24.86 7.98 3.38 0.54 0.80 0.20 0.3850.60

Table 3.6: Chemical comPos ition of shale

ThelandedcostofshalefromthepresentlyoperatingsourceislikelytobeRs.l55perton.

Mill Scale: There being no source of natural iron ore in and around the ProPosed plant site, the mill

scale being generated from the industrial areas of Assam and MeghalaYa shall have to be relied

upon to gel the requirements of mlll scale fulfilled . The source areas are located al an approximate

distance of 220 km from the existing Plant site. The chemical composition of the mill scale that is

aval lable from the source areas is iven in Table 3.7

Table 3.7: Chemical composition oihill scate

ThelandedcostofthemillscaleattheproposedplantisanticipatedtobeRs.l'550perton.

Useofthesecorrectiveshasbeenconsideredintherawmixcalculationsdiscussedahead.

ctSorNa2OMgoCaOAl2o3LOt

0.512.0091.502.',\2Sandstone

clSorNazOKrOMsoCaOFezOsAlzOrsi02LOI
0.501.0092.001.001.003.'18Mill Scale

07127
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KzOFezOrsi02

0.36 2.75
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3.5 ADDITIVE

Natural ovpsum is neither available locally nor within the sunounding lndian states and. has to be

;;;;;fu-'fffi 
";ighbouring 

Bhutan through vendors, the source being approximately 450 km

iway from the ProPosed Plant site.

The approximate landed cost of gypsum, at the plant is Rs. 2,500 per ton'

3.5.2 FLY ASH

There being no source of fly ash in the states of the north east, the nearest available source of fly

".t'' 
I tti i*i"tir! thermal-power plant located at Farakka. in the state of West Bengal. Fly ash

rtrlfi-frir" to O" irocureO fiom thii thermal power plant. The distance between Farakka and the

"rJ*r"Joi"ri 
tiie at Nongsning would approximately be 600 km. The chemical composition of fly

bsh avaihble from this source is given in Table 3.8:

LOt sio, Al2o3
-:"q!9
FezOr CaO

?,s!19,s1

Mgo
,ie,!l,,%

-T

KzO Na2O Sos Ci

Fly Ash 0.67 63.59 22.96 4.99 0.28 0.103 0.27

3.s.1 GYPSUM

Table 3.8: Che mical composition of fly ash

3.6 FUEL

Use of Meghalaya coa I as fuel has been considered for the proposed cement Plant. Coal is being

explo ited by locals in the areas around Khlieriat and Sutanga, which are located at a distance of

about 18 km and 28 km respectively from the proposed plant site. GVIPL shall have to source its

coal requirements from the sellers in this area'

The proximate analysis of the Meghalaya given in Table 3.9.

3.9: Chem ical coal

A 5OO MW thermal power plant of NTPC is likely to come in Bongaigaon in Assam by the year

ZbOS. Ctipi rh"uto'explord the possibility of obtaining fly ash from this source in future.

The approximate landed cost of fly ash at the proposed plant site would be Rs 1,600 per ton.

8-12
Moisture ( Max.)

39.69
Volatile Matter

'15.00
Ash

45.01foFixed Carbon
4.50

Sulphur
6,000Kcal/ KgNCV
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The ash composition ofthe coal proposed to be used in the plant is given in Table 3.10.

Table 3.10: Chemical comPos ition of coal ash

The landed cost of coal at the proposed plant site is likely to be Rs. 1,600 per ton.

3.7 RAW MIX

..Cbihponent
sio, -flro, F CaO

I Compo
I Mn6-

;itiori,.%
NazO KrO SOr ct

Coal Ash 29.57 39.00 27.60 1.51 0.47 o.14 0.37 Traces 0.02

!.

:
trb

:r

!

I

'I

t

t

t

t,
C

,

C

e

3

::

ln order to assess the suitability of the available limestone for manufacture of cement clinker and to
quantify its use in conjunction with other mrectives and fuel, theoretical raw mix exercises were
carried out. The average chemical composition of limestone as arrived at by averaging the
chemical data of the four surface samples was used along with the chemical data of shale and mill
scale initially. With the use of lhese three components only, the clinker so formed was deticient in

silica values, as a result of which the values of silica moduli were Well below the desired range and
hence an additional silica corrective in the form of sandstone was introduced in the raw mix. With
the introduction of sandstone in the raw mix, the moduli values along with the values of the Bogues
components fell within the desired range. The silica in the clinker also goes up lo the desired level.
The theoretical raw mix exercises have been canied out considering the locally available coal as
fuel. The local coal has high values of calorific values but at the same time is also high in its sulfur
content; however the raw mix exercise carried out using this coal does not indicate any adverse
impact arising out of this coal.

The use of different raw mix components and their proportion use in the feasible solution is given in
Table 3.11.

Limestone

Shale 7.783

Sandstone 6.759

Mill Scale 0.679

Table 3.11: Raw mix Proportions

The resultant clinker composition based on the above three component mix proportions is given in
Annexure 3.1.

The percentage use of limestone and sandstone in the raw mix has been used for ardving at the
raising cost calculations for limestone and sandstone.

3.8 MINING CONSIDERATIONS

On the basis of the topographic disposition, structure and mining geological considerations the
deposit is best suited for opencast, fully mechanized method of mining.

07127 3.11

'Prbportion Use %nidterial

84.780
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Task

The proposed 1300 tpd cement plant with the use oj lala% of limestone shall require about 0.49

mio t of limestone per annum. ihe requirement of shale, sandstone and mill scale works out to

ij:ii;; i;0J4 mid i ana 0.004 mio t per annum respectively. while the sandstoneiccurs above

ii.""ion.hinrfl have to be removed prior to commehcement of limestone mining. The shale and

;iit ;6 inrti t"r" to b€ sourced frbm the suppliers. lt is proposed to produce limestone and

;;;d$;" d"p"dentatty and the working paranieters for winning the limestone and sandstone

shall be as follows:

Mode of mining

As discussed in para 3.2.1.6 above, limestone and Sandstone occur in the form of a distinct bands

;i;;;i;;;ii5o , ina 10 m thickness each respectively tn the course of reconnaissance it

*"r"JUie*"0 that the limestone thickness increases from nbrth to south across the width of the

iJpoiit. in" i""ches in limestone and sandstone shall have to be so designed so-as to follow the

[r!"-oi 
"""n 

of the horizons. Thus, the bench height is likely to vary while mining each of the

[iri.on 
"nO 

on an average the heig'ht is likely to Oe lO m. The exact mining Larameters can be

""t"Uf 
irf'"Jon"u the geoiogical exp"loration over the deposit is accomplished. The limestone and

.rlort'1". ,.,iqrrr".",it fo, ihe proposed cement plant.as deciphered from the.raw.mix exercises

*"i"-*ntiO"iuO while estimating the overall material handling based on which. the machinery

reouirement and the titety eipioiiaiion costs for both: limeltone and sandstone estimated

iiiJp"'ri-,,^trv. r;" r"no"J bst of limestone excluding depreciation on the equipment capital from

the mining operations at preseni is estimated at Rs: 107.81 per ton (with salary) while that of

iandstond w6rks out to Rs. 71.02 per ton (with salary)'

The breakdown of costs for limestone and sandstone raising under different heads. is given in

A;ig-a;;;i., *hiie G macnlneriei required for mining limestone and sandstone and their costs

"i"- 
.ir." i" Annexure 3.3. Ttre limestone and sandstone mining shall be canied out.under one

;|;r't.L[ii,|r;,il'B;;;; ;" th; q;antum of sandstone to be mined' an excavator with a bucket

ffiffi;i;i;ili;;t; Jumpei ot 10 T capacity in addition to those required for limestone

minino has been mnsidered toi i-"nOtton" mining. Ttie bulldozer, the drilling machine and ancillary

ilffi,;;i, ,hritLe common for both; timestone as we1 as sandstone mining.

300

1 shifts of 8 hours for mine operation and one shift of 8 hours

maintenance.

Size 1 10 mm diameter holes

Conventional method (high explosive+ ANFO)

By hydraulic excavator

By dumpers from mines face to crusher with one way lead of about

1.0 km

The limestone is the basic raw material and to ensure its

unintenupted and economic supply a fully mechanized open cast

captive mine is considered.

07127
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Mine working daysia

Working shifts

Primary drilling

Blasting

Loading

Transportation
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GVIpL atso proposes to enhance the plant capacity from the presently envisaged 1,300 tpd to
2.600 tpd in future. The additional machinery required for the enhanced capacity works out to
l Excavator with 3.2 m3 bucket and 5 dumpers of 20 T capacities each. This equipment can be
purchased in a phased manner as and when the expansion takes place.

3.09 DEPOSIT LIFE
The requirement of various raw materials has been computed based on the production capacity of
a 1,300 tpd cement plant. Con sidering the use of limestone to the extent of 84.78o/o, as per the
feasible raw mix solution and with 10% moisture and handling losses, a 1000 tpd kiln running for
330 days per annum at a clinker conversion factor of 1.57 the requirement of limestone works out
to appioximately 0.49 mio. tpa. Assuming the mineable reseryes of about 22.5 mio t, the
catculited life of the limestone deposit at the production capacity of 1300 tpd cement works out to
about 45.91 or say 46 years while that of sandstone with the available reserves of 0.92 mio t and

with the requirement of about 0.045 mio t per annum for a 1300 tpd capacity cement plantshall last

for a period' of 20 years only, hence additional sandstone bearing areas shall have to be identified

and procured under ML.

3.10 CONCLUSIONS
Availability of limestone and
basing the proposed 1300 tPd
of Meghalaya. GVIPL shoul
formalities should be initiated with the Government

sandstone has been indicated in the area being considered for
Greenfield cement project near Nongsning in Jaintia Hills District

d secure the area under Mining Lease for which necessary

An 'inferred category reserve' of 22.5 mio t can be anticipated from the limestone deposit while
the sandstone reserve works out to 0.92 mio t within an area of 60 ha presenlly being

conceived for mining.

The limestone reserves are likely to last for a period of 46 years for the envisaged capacity of
1000 tpd clinker while the sandstone reseryes are likely to last for a period of 20 years only.

Additiohal sandstone bearing areas shall have to be acquired in order to sustain the proposed

plant at the presently conceived capacity for a minimum period of 30 years. Additional limestone

and sandstone areas shall also be needed for the regular supply of these materials at the

enhanced capacity.

The assessment of the reserves is based on the reconnoitary traverses undertaken in the area

being mnsidered for mining by GVIPL. Detailed geological investigation over the deposits is

waninted in order to arrive at the exact commercial reserve potential of the area.

Qualitatively the limestone deposit appears suitable for use in the cement manufacturing
process asievealed by the chemical analysis carried out on four surface samples from the area.

the average chemic;l composition of limestone as revealed by the analysis of these four
surface samples is as follows:

clNazO SorCaO MgoAlzos Fe:OgLOI sio,
Tr0.06 Tr50.38 1.060.96 1.28Limestone 41 .56

07127 3.13
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Theoretical raw mix exercises were conducted using locally available coal as fuel and the
exercises reveal production possibility of a good quality clinker with the available limestone in

combination with shale, sandstone and mill scale.

A fully mechanized opencast method of mining to be handled departmentally with due
precautions towards thickness variations and qualitative variations shall have to be pra{ced for
exploitation of limestone and sandstone. The exact mining parameters shall have to be finalized
before commencement of mining operations.

The likely capital cost for procuring the mining machineries shall be about Rs. 8 crores. The
likely raising cost of limestone for a 1300 tpd cement plant excluding depreciation. on
equipments works out to Rs. 107.81 per ton (with salary) while the landed cost of sandstone is

likely to be Rs. 71.02 per ton (with salary).

The other correctives; shale and mill scale, additives; gypsum and fly ash and fuel shall have to
be sourc€d from the individual suppliers. While shale is available at Lad Umstain aboul 12 km

further south of Lumshnong, mill scale shall be available from Guwahati in Assam. Gypsum
shall have to be sourced from Bhutan and fly ash from Farakka in West Bengal. Coal, which is

considered, as fuel is also available locally at Khlieriat at a distance of about 20 km. A long-term
agreement for supply of these materials shall have to be ensured with the respective suppliers.

(

07127 3.14

. Perennial streams flowing within and around the proposed plant site are lhe only source of
water in the area at present. Detailed hydrological investigations to ascertain the quality and
yield of these streams and if required, the potential of ground water in the area should also be
determined.
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Annexure:3.1

C)inke. Parameter c3s c,1.AF HMI LSF 8t MqOl Tot Alk cl so3
Limil 60.00 30.00 14.0C 1.50 2.fi o.ml 1 0o 30.o0 .l

Ioweilimii 55.00 15.O0 5.00 2.24 0.001 0.90 26.N -l

Compone s Mir-1
Limestone u.7fi
Shale 7 _783

Sandslon€ 6.759
MillScale 0.679

SOrto 21.66
5.09
4.O7

C€O ("/.) 65.58
MqO(%) '1.49

KpG) 0.17
010

SO,o.r 1.41

TiO,{!l) 0.00
0.00
0.00

cr,o, 0.00
c(%) 0.00
Nar-. 0.21

Lme 1

c,s 54.EE

c,s 20.60
Cn 6.60
Cai 12.40

Modulii
A 1.25

SM 2.36

HM 2.13
LSF 0.93

Other lndices
Liouid at 135OC(Yo) 27.37
BI 2.90
Hoat of Fonnalion 1c6.47
Grindat lity lndex 0.70
Conv€aslon Faclor 1.5/

TO, clLOr sio,
0.00 0.00 [m 0.00rr].l41.56 4.46 0.96Limeslone

EEg 0.00 0.00 0.0024.86 7.98 0.8010.89 50.60Shale [m 0.000.m rrin 0.0091.50 2.OO 0.36SandslorE
0.00 0.00 0.001.00 1.00 92.001.34Mill Scale

IEEI@GEIlrnrir":l
@@@@

@
@
@EI

@
@

Sulphur NCVTio,MqO K,o NapFuel

15.00 4.50 60000.47 0.37 0.14 0.00 0.00 0.0039.00 27.6029.57Coal
EilGIIEil@ret@

EI
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:

50.38-3ml
_-;=E
-T@l

1.06
0.54
0.51

i50-

cao l.!gq lK,.
l- oo5

0.00
iJo-

Cao
1.51

c2sl c:A SM
15.001
9.001
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Annexure 3,2

t

"'* Common with Limestone Mining

Limestone Raising
Cost

1 Repair and Maintenance cost s.66 5.30
14.22

3 Lubricant Cost 5.83 13.60

4 Explosive Cost 1.65

5 Tyre cost 0.95 '1.96

and W 32.40 9.79

7 Environmental protection 1 11

I Royalty + Cess 10

ll cost r ton with I 107.81 71.02

61.02ne without royaltyOver'all cost per ton 61.81

07127 3.2-l

Cost Head
Sandstone Raising
Cost

2 lFuel Cost 28.60

1.77

o lsatary

46.00
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* Exclusively for sandstone mining

Annexure 3.3

EQUIPMENT MAKE CAPACITY No. UNIT PRICE TOTAL COST Rs. Lakhs

Rs. Lakhs

tnt

Hydraulic Excavator Komatsu 3.2 m3 1 90 90

H raulic Excavator' Komatsu 1.8 m3 1 65 65

Du Trucks TATA 201 4 20 80

Dump Truck' TATA 10t 2 15 30

rawler mounted drills Atlas Copco 1 10 mm dia 1 110 't 10

ulldozer BD.8O 180 HP 2 45 90

Jack Hammer 1 8

rvrce nts

P HM 3.2 m3 1 55 55

obile service van Elsi I 15 15

ater nkler TATA 1O KLD 1 10 10

losive van TATA 5t 1 b b

Gar e u ments 1 25

Blastin mentsu 1 0.10 0.10

Pool vehicles 2 6 12

F.O.R cost 596.10

Excise duty @ 16 % on F.O.R 95.376

Education Cess @ 3 o/o of Excise duty 2.86

Sales tax @ 4 o/, ol (F.O.R cost + Excise du + Education Cess) 27.77

Freiqht, Handling, lnsurance, etc. @ 5 % of F.O. R

Spare parts @ 5 ok of F .o.R.

Total cost ( in Rs. Lakhs) 781.720

Total cost (in Rs. Crores) 7.82 or say I .00

07127 3.3- I
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29.805

29.805
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CHAPTER 4: INFRASTRUCTURE AND SITE CONDITIONS

4.1 INTRODUCTION

This chapter covers aspects of plant location, requirements/ availability of infrastructure facilities such
as land, power, water, fuel, transport, communication, socio economic environment and site conditions
for the proposed integrated cement projec{ in Nongsning village (Korhati), District Jaintia Hills,
Meghalaya.

4.2 PLANT LOCAT'ON
4.2.1 LOCANON OF CRUSHING PLANT

Since the distance between quanies and the plant is more, it is recommended to install a crusher in

the plant itself.

The limestone shall be transported by trucks from the limestone mines to the crusher at the plant site
and from the crusher outlet to the respective stockpile in the plant site through beft mnveyors.

4.2.2 LOCANON OF MAIN PLANT

Following are the main criteria for locating a cement plant:

. The site should have optimum flat land/ slightly undulating area for plant and colony.

. Source of water exists in the vicinity ofthe proposed plant site.

. Availability of reliable power supply.

Proximity to an established township, rrvhich would offer reasonable amenities to the plant

employees.

The choice of location will depend on that place, which will be able to deliver cement at the most
economical rate, commensurate with the capital investment of the entire project.

From the above considerations, the land of village Nongsning village (Korhati), off Mynkre, district
Jaintia Hills, Meghalaya has been, prima facie, considered suitable for locating the proposed cement
project.

The cc.ordinates of the proposed plant location are:

Latitude
Longitude
Altitude

N 25" 14',30.2"
E92023',U"
585 m to 695 m above MSL

The choice of the site is appropriate from the point of view of raw material availabilig and market
access, as indicated in the respective chapters.
A map showing the proposed site location is given at Annexure 4.1.

4.1

TEFR for a 1 ,30O tN Expandable lo 2,600 tpd Greenfield Cement Prciect in Meghalaya,
Green Valliey lndusties Pdvate Limited
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4.3.1 LAND

Green Valliey lndustries Private Limited (GVIPL) has to apply for the acquisition of land for the
project. A plot size of about 40 Hectares for setting up '1,300 tpd expandable to 2,600 tpd cement plant
and colony has been estimated.

The photographs ofthe proposed plant site, approach road, water source are shown in Annexure 4.2.

4.3.2 UTILITIES

4.3.2.1 Power

The power demand for the proposed plant has been estimated to be about 6 MW. The power
requirement will be met by sourcing power through 132 KV grid station of Meghalaya State Electricity
Board (MSEB) at Lumshnong, through a single circuit line. The Lumshnong substation is at an aerial
distance of about 8 Km and about 14 Km by road from the proposed site.

At approximately 500 m distance from proposed site, high-tension line of 132 KV is passing and there
is possibility that, as an alternate to sourcing power from Lumshnong sub station, tappang can be taken
to meet the power requirement.

4.3.2.2 Water

The water requirement for plant and colony has been estimated as about 5OO m3/ day and 200 m3/ day.

Water is required for equipment cooling, drinking, sanitation, horticulture, etc. Water demand can be
met from the perennial river, which is close to the plant site. A suitably designed water treatment and
chlorination plant shall be installed. Water shall be slored in an underground tank for plant and
overhead (OH) tank for drinking purpose. For plant equipment, water shall be recirculated after cooling
to avoid any wastage and only losses shall be made up from fresh water.

4.3.2.3 Fuel.-^

4.3.3 TRANSPORT

Road

The plant site is conneded by road with national highway (NH) no. 44. The approximate distance of the
proposed projec{ site from the major cities are as follons:

. Mynkre 4 Km

Coal is to be used as a fuel. Several small collieries are in operation in the Bapung & Sutanga
'malfields, 

which are'at a distance of 5 - 50 Km from the proposed plant site. Coal shall be transported
by road to the plant site. Thus, no constraint, with regard to the availability of mal is envisaged.

07127 4.2
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Air

The nearest major airport is at Guwahati, which is located at a distance of 240 kms from proposed plant
location. Other airports in this area are at Umroi, Shitlong and Silchar at a distance of about 150 Kms
and 120 kms respectively from the proposed plant site.

Rail

Badarpur is the nearest meter gauge (MG) railway station of N-E Frontier Railway at about 90 Km
distance from the proposed plant site. Guwahati is the nearest broad gauge raihl,ay station from the
proposed plant site at a distance of about 240 Km.

4.4.1 HABITATION

Nearest habitation is in village Nongsning at about 1.5 Km from the proposed plant site. Mynkre village
is located at about 4 km distance. The area is sparsely populated. All basic amenities such as school,
hospital, market, etc. are available in the Khliehriat town, which is at about 23 Km from the proposed
plant site.

4.4.2 SOCIAL AMENITIES

A residential colony to provide suitable accommodation for about g0 personnel is required. The
residential colony can be located in proximity to the plant. The colony should have other facilities like
dispensary, shopping complex, guest house, etc.

All the basic facilities like, school, college, hospital, market, etc. is available in Khliehriat town.

4.5 SITE CONDITIONS
4.5.1 TOPOGRAPHY

The proposed plant site is located in an undulating terrain. Agriculture is being done on a part of the
land where mainly orange plantation is grown. The level difference is in the range of about $10 m.
Apart from the land gradient as specified, there are humps, which also requires leveling. A provision for

07127 4.3

o Lumshnong
o Khliehriat
. Ladrim Bai
o Jowai
. Shillong
. Guwahati

4.3.4 COMMUNTCATTON

Communication facilities such as telephone, telefax and lnternet are available in the vicinity of the
proposed plant site.

4.4 SOCIO ECONOMIC ENVIRONMENT
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site grading and leveling is kept in cost estimates.

4.5.2 TETIPERATURE

The temperature varies from 6 to 30 oC.

4.5.3 RELAnVE HUMID|W (RH)

The mean daily maximum and minimum RH is about 86 o/o and 48 %, respec{ively.

4.5.4 RANFALL

The average annual rainfall is about 2415 mm.

4.5.5 WIND

The basic wind velocity as per lS: 875-1987, Part lll, 39.0 mps can be considered for designing the civil
structures.

4.s.6 SE|SiiOLOGY

The proposed plant comes under seismic zone - V as per lS 1893 Part l: 2002.

07127 4.4
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A.r'!nexure 4.1

MAP SHOWING THE PROPOSED SITE LOCATION
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Annexure 4.2

National Highway NH44 near Proposed plant site

Approach road emanating from NH-44 to village Nongsing and to proposed Plant site
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Approach road to proposed plant site from village Nongsing

07127

Perenial water stream flowing near proposed plant site
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:

View of a perenial water source

01127

132 KV llne passing nearby proposed plant site
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Approach road to proposed plant site and mines

07127

A view of proposed plant site
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Another view of proposed plant site

07127

View of a source of limestone near plant site
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CHAPTER 5: PROJECT TECHNICAL CONCEPT

5.1 PLANT CAPACITY

A plant capacity of 1,300 tpd cement expandable to 2600 tpd cement has been considered for the
purpose of the plant technical eoncept.

A single kiln & cooler has been considered. Crushing equipment, storages shall be designed with
a consideration of expansion to 2,600 tpd capacity whereas other equipments such as mills, and
packing section have been designed for 1,300 tpd cement. Plant shall be expanded to 2,600 tpd
cement by installing a new preheater with in line calciner and mills for raw material, coal, cement
grinding and a new packing plant.

A product mix of 40 o/o OPC and 60 % PPC has been considered in this report. However,
OPC:PPC is indicative based upon the present market scenario and may change as per the
future market demand. The cement production also may vary depending on the actual addition of
gypsum and flyash.

The details of ed roduct mix are as iven below:

5.2 SIZING NORMS FOR MAIN MACHINARY AND STORAGE

oPc1 40
2 PPC 60

1 Clinker 95

Gypsum 5

FIyash 30

Kiln operating days: 330 dpa

Operating hours per day and safety factors for plant and machinery given at Table 5.1 are
based upon the HOLTEG experience in similar capacity plants.

1 Mines '10 1 .10

2 10 't.10

21 1 .10

4 Kiln 24

5 Coal mill 21 '1. t0

07127 5.1

Peicentaqe; e/o'-.i '; 
" 

'

*1,,:i,;Operqtin gi'hpCa.i r,it

Crushe(s)

J Raw mill

65

2

3
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Table 5.1 : Norms for operating hours and sa factors r plant & machinery

Norms for storages for raw materials, intermediate products, additives and final products are as
given below in Table 5.2:

'10

Table 5.2: Norms for storages

The storages are designed with consideration of .1,300 tpd cement plant.

The provision of storages vary from plant to plant, depending upon the following:

. Lead distance of source from plant

. Ownership of source i.e. self or "bought out'

. Transportation route

. Cost of resource

. Operato/s comfort.

. lnventory carrying cost

3

4

5

8

6 Cement mill 21 1. t5
7 Packer 1.25

1 Limestone Preblending Stockpile 7

2 Corrective, Shale/ clay 7

Corrective, Mill scale 'ls

Corrective, Sand stone 7

Raw meal 2.5

b Fuel 7

7 Clinker 7

4Cement

Gypsum 15

Fly ash 7

07127
5.2
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5.3 RAW MIX AND PLANT DESIGN

Based on preliminary investigations, the following "Raw mix designs" (Chapter 3) has been
considered:

Limestone : M.78 o/o

Shale/ clay : 7 .78 o/o

Sand stone : 6.759 o/o

Mill scale : 0.679 o/o

Fuel, coal 100 %

The clinkerisation factor works out to 1 .57.

The moisture content considered in limestone, conectives, additives and fuel for calculation of
equipment capacities and material storages have been indicated in Table 5.3 below:

Mill scale

Gypsum

Fly ash

Fuel, Meghalaya coal
Table 5.3: Moisture content in raw materials and fuel

5.4 PLANT SYSTEMS

6

4

Limestone

2 Shale/ clay 10

Sand stone

7

q

3

8

Dry

5.4.'l Crushing(Limestone)
The brief technical details of the proposed crushing system are as follows:

Limestone Type
crusher

Primary & Secondary Hammer crusher

Location

Capacity

Feed Size

Output Size

: 400 tph

: ROM limestone maximum 1200 mm edge length

ln Plant

The size distribution of crushed material will be
controlled to achieve 90 o/o passing 40 mm sieve with
the maximum product size as 50 mm.
The secondary crusher installed just after the primary

07127 5.3
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crusher shall reduce the crushed limestone to achieve
the product size of g0 % passing 15 mm.

A crusher feed hopper of mass flow design may be
installed before the crusher. Material shall be unloaded
by truck tippler into the feed hopper of the crusher.

Hoppers Extraction : Heavy Duty Apron Feeders

Crusher Feed
Hoppers

Transportation to
stockpile

Environmental
Control

5.4.2 Crushing (Correctives -Shale/Sand stone)

The brief technical details of the proposed crushing system for correctives in the plant is as
follows:

The crushed material from the crusher will be
transported by a set of belt conveyors to the limestone
stockpile (2 x 10,000 t) through a stacker of capacity
500 tph. From stockpile, the material shall be
reclaimed through a reclaimer of capacity 250 tph and
shall be transported to the limestone hoppers

Element controlled is fugitive dust from crusher and
transfer points. Method of control adopted is with the
help of bag filters.

ln the Plant

75 tph

300X300X300 mm

The size distribution of crushed material will be
controlled to achieve 90 % passing 25 mm sieve with
the maximum product size as 30 mm.

Crusher
(For Conectives)

Type

Location

Capacity

Feed Size

Output Size

Crusher Feed
Hoppers

Shale & sandstone shall be transported through
dumpers to the plant site. Crusher feed hopper of mass
flow design may be installed before the crusher. Since
mill scale does not require crushing a separate dump
hopper shall be provided near the correc{ive ffusher
area and trucks shall be unloaded with the help of truck
tippler.

07127 5.4

: Single stage Hammer Crusher
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::,.

Hoppers
E).traction

Environmental
Control

Heavy Duty Apron Feeders

Fugitive dust from crusher and transfer points will be
conholled with the help of bag filters.

5.4.3 Storages (Limestone and Correctives)

Storage requirement for limestone and mrrectives for a 1300 tpd cement plant works out to

Material Storage type Storage capacity

Limestone Covered linear stockpile 2 x J0,000

Shale/ Clay Covered 1,000 t

Sand stone Covered 800 t

Mill scale Covered 175 t

Stacker

The capacity of stacker for limestone stockpile shall be of 500 tph

Reclaimer

The required capacity of reclaimer for limestone stockpile shall be around 250 tph.

07127 5.5

Two nos. Chevron type, longitudinal stockpiles have been proposed for storages &

homogenization of the crushed limestone. For limestone extraction, a bridge type reclaimer has
been considered. The storage capacity for limestone and for each corrective excepting Mill Scale
has been considered as 7 days.

While stacking of limestone will be done in one pile, material reclaiming will be done from the
other. Reclaimed material shall be transported to the raw material hoppers in the raw mill
department through a series of belt conveyors.

The crushed sandstone & shale and mill scale shall be stored in the covered storage yard. From
the storage yard, all the conectives shall be fed into the hopper made on a series of belts through
a pay loader to feed it to the dedicated raw mill hopper.

Environmental control measures include a totally covered mix storage area and installation of bag
fifter at raw mill feed bin.
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5.4.4 Grushing (Additives)

The p@ect envisages independent crushing system for additive.

The brief technical details of the proposed crushing system for gypsum in the plant are as follows:

Additive Type : Ring granulator/ lmpact crusher
crusher

Location

Capacity

Feed Size

Output Size

Crusher Feed
Hoppers

ln Plant

15 tph

150 mm, maximum

Gypsum shall be received from Kothakpa, Bhutan by
road to the plant site through trucks. A crusher feed
hopper of mass flow design may be installed before
the crusher. Gypsum received shall be unloaded by
truck tippler and fed to the dump hopper of the gypsum
crusher. The crushed gypsum will be stored in a
covered gantry by belt conveyors.

Hoppers Extraction : Heavy Duty Apron Feeders

-25 mm

Element controlled is fugitive dust from crusher and
transfer points. Method of control adopted is with the
help of bag filters.

Environmental
Control

5.4.5 Additive Storage

Storage requirement for gypsum and flyash for a 1,300 tpd cement plant works out to:

Material Storage type Storage capacity

Gypsum Covered 1,000 t

Fly ash Shed 1,700 t

The crushed gypsum from crusher shall be stored in the covered storage yard with the help of a
tipper conveyor. From the storage yard, crushed gypsum shall be fed into the hopper made on a
series of betts through a pay loader to feed it to the cement mill hopper.

The crushed limestone shall be stored near gypsum storage area for feeding to limestone bin.
The feeding of the limestone can be done through the dump hopper and belt conveyors used for
gypsum.

07127 5.6
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Raw Mill Bin(s)

Raw Mill
Feeding

Drying

Mill system

Product
collection

For mill feeding, 4 nos. RCC hoppers of mass flow design (three of
capacity 50 t each for mill scale, sand stone & shale/clay, iespecfively
and one of capacity 100 t for limestone) shall be installed.

Material from the respective raw materials hoppers shall be fed into
the mill through the weigh feeders provided beneath the each hopper.

Hot gases from the kiln shall be used for drying of raw materials in the
raw mill. For a situation, when kiln stops but the CCBM has to be
operated, a hot air generator (HAG) may be provided.

Mill vent gas shall be dedusted in twin cyclones. Exit gas from
cyclones shall be transported to the bag house through raw mill fan.
Gas from the raw mill fan along with the gases from pH fan exit shall
be dedusted in the bag house.

Gas from the auxiliary equipment will be dedusted in the bag fifter.
From b€g filter exit, the gas will be transported to raw mill bag lifter
fan and vented out.

Material collected at the bottom of the cyclones and bag filter shall be
transported to the raw meal storage silo through a set of screw
conveyors, bucket elevators and air slides. Material collected from the
bag house bottom shall be transported to the kiln feed bin when kiln
operates in direct mode.

07127 5.7

Fly ash

Fly ash for the cement plant would be brought fr-om thermal power plant at Farakka, west Bengal,
Kahalgaon and other DVC/ DPL stations. NTPC is also installing a 2x375 MW coal fired thermal
power plant in salakati near Bongaigaon, which is likely to be operational in next 3 years. The fly
gs! from this source may also be tapped in future. The fly ash is generally available at aboui
2,200 - 2,500 Blaine.

It is foreseen that fly ash will be transported to the plant from soure in HDpE bags through trucks
and stored 11 mvered shed. Flyash from these bags shall be transported to flyash bin (steel make
of capacity 50 t) in the cement mill section through a belt conveyer.

5.4.6 Raw Material Drying and Grinding

For raw material grinding, a CCBM of 90 tph is envisaged in the first phase. An identical raw mill
shall be installed for expansion to 2,600 tpd.

The brief technical details of the raw mill drying & grinding system are as follows:
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Mill dedusting The main bag house common for pyro section will do dedusting of
raw mill gases afier mill cyclones. Bag house will be designed to meet
the requirements of prevalent environmental norms.

5.4.7 Raw Meal Blending and Kiln Feed

Blending will be performed to minimise the variations in chemistry of raw meal. For
homogenisation of the raw meal, il is recommended to provide a continuous, controlled flow type-
blending silo with design blending ratio as minimum 7. The proposed capacity of the raw meal silo
will be 4,000 t. Provision will be made for the recirculation of material from silo discharge to silo
feeding.

A kiln feed system, comprising of a steel bin shall be installed beneath the blending silo. The
system shall use gravimetric feed control by solid flow meters. A system having Bucket elevators
and air slides has been considered for feeding the material to preheater (PH).

For the expansion of plant to 2,600 tpd, similar capacity silo and the kiln feed system shall be
installed.

5.4.8 Crushing and Storage Of Fuel

It is proposed to use 100 % Meghalaya coal as a fuel. The typical properties of the fuels are as
follows:

Meghalaya coal

Sn Property Unit Value
1 Moisture 8-12
2 15

3 Sulphur 4.5

4 Volatile matter 39.69

5 Fixed carbon 45.O1

b NCV Kcal/ kg fuel 6,000

I

07127 5.8
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The brief technical details of the proposed crushing and storages of coal are as follows:

Coa! Type : Roll crusher
crusher

Location : ln Plant

Capacrty : 30 tph, Considering total production capacity of 2,600

99
'150 mm, max.

-25mm

Coal shall be received from Sutanga, Bapung and
Suruphi coalfields, which are at a distance of 5 - 50
Km from the proposed plant site. Coal shall be
transported by trucks to the plant site. A crusher feed
hopper of mass flow design may be installed before
crusher. Coal received will be unloaded by truck tippler
into feed hopper of coal crusher at proposed plant.

Hoppers Extraction : Heavy Duty Apron Feeders

Environmental
Control

Material

Coal

Storage type

Covered

Storage capacity

1,000 t

The crushed coal from crusher shall be stored in the covered storage yard with the help of a
tipper conveyor. From the storage yard, crushed coal shall be fed into the hopper made on a
series of belts through a pay loader to feed it to the coal mill hopper.

5.4.9 Coal Drying and Grinding

It is recommended to install a CCBM of I tph in the first phase for coal grinding. An irlentical coal
mill shall be installed for expansion to 2,600 tpd cement.

07127

Feed Size

Output Size

Crusher feed
hoppers

: Element controlled is fugitive dust from crusher and
transfer points. Method of mnkol adopted is with the
help of bag filters.

Storage requirement for coal for a 1,300 tpd cement plant works out to:

5.9
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The brief technical details of the coal mill drying & grinding system are as follows:

Coal mill hopper : For mill feeding, I No. RCC hopper of mass flow design of capacity
50 t shall be instailed.

Coal mill feeding

Drying

Mill system

Product collection

Mill dedusting

Material from the raw coal hopper shall be fed into the mal mill
through weigh feeder beneath the hopper.
Hot gases from lhe PH exit shall be used through a booster fan
after dedusting it in a cyclone for drying of coal in the coal mill. For
a situation, when the kiln stops but the CCBM has to be operated,
hot gas from the HAG may be used. Fine coal moisture has been
envisaged as 1 %.

Mill vent gas shall be transported to the coal mill bag filter. Fine coal
product collected at the bottom of the bag filter. shall be transported
to the respective fuel bins through screw conveyors.

Gas from the auxiliary equipment will be dedusted in the bag filter.
From bag fiher exit, the gas will be kansported to coal mill bag filter
fan and vented out.

Material collected at the bottom of the fuel bin shall be transported
by the dedicated F.K. Pump for the kiln. A stand by F.K. Pump will
be provided.

A bag filter will be used. Bag filter will be desagned to meet the
requirements of prevalent environmental norms.

5.4.10 Fuel Firing

The fuel firing equipmenl shall comprise of:

o One complete combined multi fuel firing system for rotary kiln burner

o Future provision shall be kept for one complete fuel liring system for pC burner

The firing system shall include required oil pumps, filters, pipes, valves, safety instruments,
primary air fans, etc.

5.4.11 Pyro Processing Section

Kiln, PH & PC

A dry-process kiln installation has been envisaged. The pH may have 4,or s stage ryclones. with
higher number of. cyclone stages in the pH, the specific heat consumption anJ th6 pH exit gas
temperature would be lower. on the other hand, the total pressure-drop across the pH ind
hence, the specific power consumption of the PH fan increase's with increasing the number of pH

07',t27 5.10
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stages. lt has been recommended to install a single sking, 5 stages pH having new generation,
high efficiency cyclones with low-pressure drop. Presently 1oo ok fuel shall be fired in kiln. ln
future, for expansion to 2,600 tpd, a separate string with calciner shall be installed. ln this event
40 o/o fuel shall be fired in the kiln and the balance 60 % fuel shall be fired in the pC.

The kiln feed material from storage silo shall be introduced into the pH by means of a system
having bucket elevator and air slides. For the PH string, a high efficiency, suitably designed pH
fan will be installed for handling the gas from PH exit.

Provision shall be made to feed material at 4h stage, if the requirement of hot gases increases.

Kiln burner

A modem multi channel, multi fuel type burner with low primary air consumption shall be installed
for fuel firing in the kiln. Kiln bumer will be suitable for using multiple fuels.

Clinker cooler

A new generation, high heat recuperation effrciency (minimum 75 %) clinker cooler shall be
installed. A cooler ESP and a cooler ESP fan shall be installed for dedusting and venting of the
cooler exhaust gas. For a situation when the cooler exit gas lemperature exceeds a certain value
of say 300 oC, the provision will be made for gas cooling by water spray in duct between cooler
exit and cooler ESP. The clinker shall be cooled to a temperature of 65oC + ambient. lnitially, the
cooler grate shall have some dummy plates, which shall be replaced for the expansion of plant to
2,600 tpd.

Specific heat consumption

For the suitably designed five stage pyro processing system with pC, the speciric heat
consumption is generally specified within 730 - 750 Kcall kg clinker. However, for 5 stage
preheater system the value ranges between 760-780 Kcal/Kg.

As is specified, the specific heat consumption is higher in suspension preheater system and for
this reason, the expected average heat consumption will be more than this value. Further reasons
for higher specific heat consumption than the specified range are the high moisture in raw
material, operational abnormalities like variations in the quality of kiln feed material and fuel,
variations in feed rate, sudden dislodging of coating, start-stop of the system, etc.

The average specific heat consumption is expected to be about 780 Kcav kg clinker, which is the
value, considered in this report.

Clinker transport & storage

clinker from the clinker cooler discharge shall be transported by deep pan conveyor (Dpc) to the
covered clinker stockpile of capacity 14,000 t. The clinker storage has been cohsid'ered'for the
plant capacity of 2,600 tpd.

07127 5. 11
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Deep Pan conveyors will be sized with a capacity of 125 tph.

For transport of clinker from clinker storage to cement mill bin(s), pan conveyors have been
considered. lt has been observed that quite often-fresh clinker needs to be ground, in which case,

belt conveyor failures may happen. lnstallation of pan conveyors for this duty application can

eliminate this Problem.

5.4.12 Cement Grinding System

For cement grinding, it has been recommended to install the CCBM of 70 tph capacity in the first
phase. An idLntical-cement mill shall be installed in the second phase wtren the plant is expanded

to 2,600 tpd.

The brief technical details of the cement grinding system are as follows:

Cement Mill Bin(s) : For mill feeding, 4 nos. RCC hoppers of mass flbw design Ohree of
capacity 50 t for additive i.e. limestone, gypsum & fly ash and one of
caPacity 100 t for clinker).

Cement Mill Feeding

Mill system

Product collection

Environmental
Control

Material from the respective material's hoppers shall be fed into the
cement mill through the weigh feeders provided beneath the each
hopper.

Controlled/ measured quantities of fly ash will be drawn from flyash
bin through dozing valve and solid flow meter and rotary air lcck
shall be fed to mill discharge bucket elevator through a set of air
slides.

The mill circuit shall be equipped with a new generation, high
efliciency separator. The material collection will be done in cyclones
and air witl be vented through a suitably sized bag fiher and fan.

Dust laden air from the cement mill outlet will be dedusted in the
bag filter and vented to the atmosphere through the bag lilter fan.

Material collected in the cyclone and bag filter will be transported to
the cement storage silo with the help of bucket elevator and air
slides.

Element controlled is fugitive dust from crusher and transfer points.
Method of mntrol adopted is with the help of bag filters.

07127 5.12
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5.4.13 Cement Storage

Cement storage capacity 1 x 6,000 = 6,000 t

one nos. muhi compartment Rcc silo of capacity 6,000 t, shall be construcied for storing opc/
PPC.

From the silos, cement shall be transported to the packer with the help of a sel of air slides and
bucket elevators.

one more additional silo of 6000 t shall be installed when the plant is expanded to 2,600 tpd.

5.4.14 Cement Dispatch

The capacity of packing system shall be as shown below:

Packer capacity 120 tph

Requirement of packing depends upon the market requirements i.e. extent of bulk and bagged
cemenl sales. However, the packing capacity is designed considering 100 % cement dispatih in
bags.

For cement packing, one no., eight spouts, electronic packing machines of capacity 120 tph shall
be installed at the proposed plant.

2 truck loaders shall be provided for loading bags onto trucks. From the packer outlet up to
loading of the packed bags into the trucks, suitable system with flat belts and diverters has been
considered.

9!9^To* packing machine of similar capacity shall be installed when the plant is expanded to
2,600 tpd.

5.4.15 Equipment and Storage Capacities

The capacities of the major equipment and storages has been worked out for various
departments and enclosed as Annexure 5.1 and Mass flow diagram for the proposed plant is
given in Annexure 5.3.

5.5 PLANT LAYOUTAND FLOWSHEETS

Based on the technical concept for a new cemenl plant, the plant layout and process flow sheets
are enclosed:

Plant layout : Drawing no.071274341

Flow sheets : Drawlng no. 0112143421r. 0712749-10

07127 5.13
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5.6 QUALITY CONTROL

The quality control department at the proposed plant shall have the following facilities:

5.6.1 FOR CHEMICAL ANALYSIS

Table Top X.raY fluorescence (XRF)

Table top type X-ray fluorescence can be used for proportioning & control of raw mix preparation.

Generally, $13 elemental oxides can be analysed.

Conventional, Chemical analysis equiPment.

5.6.2 For Physical AnalYsis

Facilities for testing the physical properties like sieve analysis, setting time, soundness, fineness,

CCS, grindability, moisture mntent, lime reactivity & drying shrinkage, etc.

5.6.3 Quality Control Plan

To produce good quality cement, it is imperative that sampling & testing of various raw materials,

fueL, in-pro&ss materials and the final product is carried out regularly at the required intervals

for taking conective action timely.

To ensure consistent product quality and to permit the trouble free and cost effective operation,

the quality control plan for sampling & testing of various raw materials, in-process materials end

the final product is suggested and is given in Annexure 5.2'

While proposing the methods and procedures for quality control, the following aspects have b€en

taken into account:

. Requirements and norms, particularly in cement testing.

. Coneclive measures to be undertaken as quickly as possible in the process operation.

. Desired degree of automation.

. Available raw materials and process equipment.

The three main areas of quali$ control have been envisaged:

Facilities and equipment envisaged for quality mntrol of the raw materials and final prcducts for
the proposed plant are as follows:

Raw mix preparation - [:W il:EffiifllH llelJr:?re-brendins

07127'
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Pyro-processing

Cement

5.6.4 Laboratory

Raw meal control after raw mill

Kiln feed
Fuel
Clinker
Before cement mill
After cement mill

Laboratory will be acmmmodated in the Central Control Room (CCR) building. The laboratory
shall have the provision of chemical and physical testing facilities for raw materials, clinker,
gypsum, fly ash and cement.

5.7 UTILITY SYSTEMS

:

?-.'

>

5.7.1 Power System

This has been dealt with in detail in para 5.9, Electrical Engineering.

5.7.2 Water Supply

The water requirement for plant and colony has been estimated as about 700 ms/day. Water in
the plant is required for equipment moling, drinking, sanitation, horticulture, etc. Water demand
can be met from penenial water sources that exists in the vicinity of the plant. A suitably designed
water treatment and chlorination plant shall be installed. Water shall be stored in an underground
tank for plant and overhead (OH) tank for drinking purpose. For plant equipment, water shall be
recirculated after cooling to avoid any wastage and only losses shall be made up from fresh
water.

5.7.3 Compressed Air Supply

Centralised compressor and blower room have been envisaged for the sake of overall economy,
effectiveness and ease of operation and maintenance. The compressed air is required mainly for
dust collection equipment and operation of pneumatic valves. Blowers will be used for aeration of
silos.

Two nos. centralised compressor rooms are proposed, one for the clinkerisation section and the
other for cement grinding, storage and packing section. Blowers may be suitably accommodated
under buildings/ silos near points of utility.

5.7.4 Central Control Room (GCR)

A new CCR building is envisaged to be constructed. Operation of the raw mill, pyro processing
section and cement mill will be carried out from this control room.

07127 5.15
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5.7.5 Fire Fighting System

A complete fire fighting system shall be provided comprising of:

. A suitable high-pressure system of fire hydrants consisting of suitable number of fire hydrants.

. A mmplete separate fire fighting water piping network for feeding the hydrants.

. Heavyduty ABC powder type fire extinguishers shall be hung at particularly important
electrical equipment areas.

. Portable CO2 extinguishers shall be provided throughout the plant.

. Automatic fire extinguishing system-using water shall be considered for empty bags store in

the packing plant.

5.7.6 Auxiliary lnfrastructural Facilities

Workshop

A mechanical and an electrical workshop are envisaged to take care of the regular maintenance/
repair jobs in the plant. Workshop shall have the provision for essential machines like general
prjrpos! tathe, milting machine, radial drilling machine, shaper, grinding machine and cutting &
welding machine/ tools.

Machinery stores

A store building needs to be constructed for storing tools, spare parts, consumables, etc. Open

area to be earmarked for storing machinery and construction materials for the proposed plant.

Cranes, Monorails and Pulley blocks

Adequate sized maintenance cranes/ hoists, monorails and pulley blocks to be provided at all

suitable locations at the plant for ease of maintenance and operation'

Technical & Administrative office

A suitable technical office & administrative office shall be constructed for the projec{ activities and
operation phase.

Tlme and Security office

At the entrance of the main plant, a time office and a security office shall be construded.

First aid

A small first aid centre shall be provided in the plant premises.

610
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Weighbridge

Two nos. electronic weighbridges are envisaged to take care of the incoming and outgoing
materials at the plant. These may be located near the main entrance of the plant.

Bags godown

Space shatl be provided in the packing plant department for the storage of bags.

Parking

Adequate parking space shall be provided in the plant premises for the parking of the vehides.

Colony & social amenities

A residential colony to provide suitable accommodation for about 90 personnel is envisaged
initially. However, a lumpsum figure has been considered lot a lew social amenities (First aid
room, Rest house, Vendor shops) in the project cost.

Accommodation facilities for other essential staff may be provided at Khliehriat town.

5.7.7 EnYironment

Plant landscape and green belt

Due care has to be taken to keep-up the natural settings/ greenery in and around the mines, plant
and colony. For the purpose of landscaping, it is intended to provide a green belt with trees and
bushes wherever possible and practical at the new cement plant.

Pollution control equipment

As described in this Chapter, the installation of following pollution control equipment are foreseen:

. Bag house for raw mill and PH exit gases

. Cooler ESP for moler vent gases

. Bag Fifter for Coal mill.

. Cement mill bag house

. Bag filters for dedusting of storages and auxiliaries in different departments

Pollntion monltoring equipment

. On line Gas analyser for 02, CO emission at Kiln inlet, and PH outlet

07127 5.17
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Various control measures adopted in the design of the proposed cement plant are as follows:

Rain Water Harvesting

GVIPL shall practice rainwater harvesting at priority level. The plant shall have the required
network of pipes to collect the rainwater from the plant building area. The collected rainwater will
be diverted to the proposed rainwater harvesting pits for recharging the ground water.

Crusher
(For Limestone)

Fugitive dust from crusher and transfer points will be controlled with the
help of bag fifters.

Crusher
(For Conectives)

Fugitive dust from crusher and transfer points will be controlled with the
help of bag filters.

Storages (Limestone,
Conectives &
Additives)

Environmental control measures include installation of bag filters at raw
mills and cement mi s feed bin.

The main bag house common for Pyro section will do dedusting of rarv
mill gases after mill cyclones. Bag house will be designed to meet lhe
requirements of prevalent environmental norms.

Fugitive dust from crusher and transfer points will be controlled with the
help of bag filters.

Coal Storage

A covered storage has been proposed for storages and homogenization
of the crushed coal. The storage capacity for coal has been considered
as equivalent to 7 days consumption. A water spray system is
envisaged to prevent the dust nuisance.

Coal Drying and
Grinding

Clinker Cooler

A new generation, high heat recuperation efficiency (minimum 75 o/o)

clinker cooler shall be installed. A cooler ESP and a cooler ESP fan
shall be installed for dedusting and venting of the cooler exhaust gas.
For a situation when the cooler exit gas temperature exceeds a certain
value of say 300'C, the provision will be made for gas cooling by water
spray in duct between cooler exit and cooler ESP. The clinker shall be
cooled to a temperature of 65oC + ambient.

Cement Grinding
System

The solution envisaged for dedusting of cement mill gases is with a
bag house. Bag house will be designed to meet the requirements of
prevalent environmental norms.

.Units/Process Environmental Gontrol,.l\i!easures

Raw Mill Drying &
Grinding System

Coal crusher

A bag filter will be used for dedusting of gases. Bag filter will be
designed to meet the requirements of prevalent environmental norms.

07127 5.18
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5.8 CIVILENGINEERINGCONSIDERATIONS

5.8.1 lntroduction

This section covers the site condition and design criteria considered for designing the various
plant structures.

5.8.2 Site condition and design criteria

Topography

The Plant largely falls at the moderately flatter foothills of a mountainous terrain with minor
undulations. A lump sum figure towards general grading and leveling and removal of trees, etc.
has been considered in the cost estimate.

Corrosion

There is no evidence of a harsh corrosive environmenl in the region. The possibility of chemical
attack by soil on foundation @ncrete has also nbt been envisaged for the time being in the Civil
cost estimates. However, presence of mnosive element if identified during detailed soil
investigations shall be taken care of during the detailed Engineering.

Subsurface Condition

Based on the collected information and details indicated/fumished by Client's representatives of
the proposed plant site during the site visit, it is expected that reasonably dense to hard strata
shall be encountered at shallow to moderate depths below the average ground level. However,
the exact spectrum of the sub-surface shall be known only upon conducting the detailed soil
investigation sludies.

For the purpose of cost estimates, a safe bearing capacity (SBC) of the order of 50 Vm2 has been
assumed. Foundations shall be provided at least 1.5 m below ground level on well-prepared hard
soiU disintegrated rock type sub-surface. The type of foundalions shall depend upon the loading
intensity configuration of the loading points at foundation level. Depending upon the loading
intensity, isolated/ combined/ strap/ raft foundations shall be considered.

Piling has not been considered at this stage for any of the structure. However, detailed soil
investigation of the Plant site shall have to be caried out to ascertain the soil's actual safe
bearing capacity. ln case it is ascertained after detailed soil investigations that piling is
unavoidable, the Civil cost may increase to the extent of 10-15 % depending upon numbers,
dimensions and type of the piles required.

Ground Water

Ground water table of the area is expected to be encountered at moderate to shallower depths of
the order of '12-15 m below the average ground level in the rainy season. The water table
generally dips further in the rest of the seasons. As such, no special precautions for waterproofing

07127 5.19
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of under ground basement, tunnels, pits, etc. have been envisaged in the costing at present.

However, the actual depth of ground water table should be determined during detailed

hydrological studies of the plant site to deteimine various design parameters.

The quality and quantity of the ground water shall also be determined while hydrological study.

Seismicity

The proposed plant-site area falls in Seismic Zone V for which the zone factor is 0.36 [as per lS

f AS3 P'art l): iOO2l. This aspect shall be duly considered and taken care of while designing the

structures.

Plant Structures

The Civil design and construction of structures in the Plant have to meet the load data conditions

and functionai-requirement as stipulated by the main machinery supplier. As a mattel o1 practice

alt buitdings are envisaged to be designed primarily in RCC with suitable brick wall/ CGI sheet

i*Rng 
"id/or 

cladding, as required. struclural ste€l ,usage mainly shall be .limited to sheds,

"onv"Ivo, 
galleries, duct supports and working platforms or where flexibility of stage-wise

constirAio-ns are involved. Siruclural steel construction may also be recommended towards

ipeedy execution of a particular structure or wherever modification of certain buildings is involved

after it has been constructed.

5.8.3 Design Criteria

Following design criterion need to be adopted for the project:

Excavation

Excavation levels shall be requirement specific as per design and should have additional

"O'"qrri" 
*"iri"g space for construction purpose. Mechanised means shall be employed for

,"ii-.i the exiavation purposes barring excavation towards final level-dressing of the

foundations, or small footings, or any other requiremenlspecific condition, etc'

Anv excavation, if inadvertently is carried out below the required de-sign level(s) under any

"irirrrt"n""., 
shall be filled and made good with plain cement concrele fill'

Backfilling

Excavation produc{s of soil can be used directly for back fitling after objec{ionable material are

[rorJi"i, ttr"rein. Back filling material should be free of like bigger sized boulders, .organic
lii"iJrii[, Jiv,'r"y xino ot coniiruaonat or non-constructional debris, and other objectionable

inorganic matter, etc.

Back filling should be done in layers of .not. morc than maximum 300 mm and each layer should

be well wa:tered and compacted by mechanized and manual means'

07127 5.20
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The boundary of any compacted back-fill material shatl extend at least 1.OO m (0.S0 m from each
side) beyond the foundation footprint.

Foundation

lsolated, combined or raft footings of shallow{o-moderate depth are envisaged depending upon
the type and load of Plant and Non-plant structures. The structures shall be framed (tied) with
rigid RCC tie beams to connect lsolated footings.

The dimensions of isolated footings should at least be 300 mm more than that of RCC column
cross-sectional dimensions from all sides. The minimum size of RC Footing shall be 1,000 mm
and the thickness should not be less than either 400 mm or the minimum ac{ing column
dimension.
Basement or lunnels walls must be designed with reinforced concrete and flexible joints to be
provided in the tunnel footing connections.

The reinforced concrete skeleton buildings shall have plain cement concrete floors over well-
compac{ed suFbase for ground floors and shall generally be 150 mm thick. The floor at higher
levels shall either be of RCC or structural steel depending upon the design criteria and other work
progress related factors.

Standards

lndian Standards shall be used for all design and detailing work unless otherwise specified

Conclusion

5.8.4 Civil Cost Estimates

Based on the Plant technical concepl and the available data of the site, the civil cost estimates
have been worked out.

The basic civil engineering ilem and material rates for plant structures assumed for costing
purpose are as given below:

Excavation

2,4502 PCC 1:4:8.

m3

RCC M20
3m

07127 5.21
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From preliminary investigations it is observed that sub-surface conditions are normal and no
special precautions are required. For cost optimization purposes- tunnels, isolated footings can
be considered to benefit from reduced overall height of structures especially the heavy structures
such as silos, etc.

1 350

m3

3,260
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1,

The item rates mentioned above are the average rate of work and are inclusive of the material
cost. The average basic material rates considered are as given below:

32,750

5.9 ELEGTRICALENGINEERING

RCC M254 m3 3,700

5

6

RCC M3O

RCC M35

m3

m3

4,250

4,850

Form work Plain m' 250

I 450

I
10

2

t

m

t

Structural Steel

Slip form Work

Reinforcement Steel

48,000

34,500

11 Pre stressing strands t

12 CGI Sheeting 2m 675

13 Brick Masonry 3m 2,450

14 Stone Masonry m3

4,500Cement1

2 Reinforcement steel 28.900

5.9.1 Power Requirement And Source

The power requirement for the plant at 1300 tpd cement has been estimated as 6 MW. The
power requirement will be met by sourcing power from the 132 kV grid substation of Meghalaya
State Electricity Board (MESEB) at Lumshnong town, through a single circuit line. The substation
is at an aerial distance of about I Km.

07't27

,
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7

1,28,000

2.200

Structural steela

5.22
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5.9.2 PowerDistribution

Medium Voltage (6'6kV) Distribution System

Thc nower distribution for the plant shall be as shown in the endosed Drawlng No.071278143'
oi'. fi; fu;il-voit"g" oi"triu,rtion and utilization shall be at 6'6 KV level in line with the

o.n"oiion vottage to itandardize and minimize the electrical equipment' Thelrcwe.r from the

trjii'sru st ti"iit"l G fed to the decentralised (departmental) substations' The.dMsion into

61!'i'gi ;,i;,t;;nii shatt be dictated by proceis considerations. MV Switchboards and

iiJtlriUution'ti"niiormers shatl be located in ihe various departmental substations. The MV motors

;;i- il t"O Oir"aty from the MV Switchboards lo&ted at the respeciive departmental

substations.

6.6 KV MV Switch boards

The MV Switchboard and distribution transformers shall be located in the folloiving departmental

substations:
. Main Substation.

. Lime Stone Crusher Substation

. Raw Mill Substation

. Kiln and Cooler Substation

. Cement mill sub-station

The MV switchboards shall be assembled in a line up of factory fabricated; metal clad cubicles

wiitr Jrawout type SF/ vaccum circuit breakers. Each switchgeai shall have-necessary metering'

irJt"aiJ" iiif lontiot functions to suit the application through multifunction composite

iiliropro""rro, based numerici"LV n"ring serial bG mnnectivity with plant DCS based Control

and Automation system.

Low Voltage (4'15 V) Distribution System

The power supply at 6.6 KV shall be stepped down.to 4'15 V bv the distribution transformers at the

deDartmental substations ,nJ'i"J m- it " Lo* Voltage (LV) loads of the respedive ,sections
tyh:ffiiiTltv d;il;liil;;fi; 

"no'oip"|.r*"ntrt"Motor 
controt centres (Mccs). rhe entire

tow voltaoe Dower distributio" 
"vi61n "nirr'G 

designed to guarantee seleclive fauft isolation and

isolating i faulty circuit from the main electrical system'

6.6/ 0.433 kV Distribution Transformers

3PhaseDynllvectorgroupmineraloilfillednaturalaircooled(oNAN)copperuounddistribution
irl""fi-*ii" -mpetiwitih "ii 

GJ tip itanger and all necessary.accessories have beon

-nilO"r"J to t""d the low voltage loads it the respective departmental MCCs.

Toattaintransformerstandardisation,thetransformersshallhavel000kVA,1250kVA'1600kV4
and 2000 kVA sizes.
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The transformer capacity shall be selected within the above-mentioned standard sizes and shall
not be less than the total installed kW capacity of all LV loads connected to it.

Motor Control Centers (MCCs)

Department wise MCCs controlling a group of interconnected and simultaneously op€rated loads
during the process are envisaged and shall be located in decentralised electrical rooms in the
respective departmental substations/ plant buildings.

5.9.3 Power Factor Correction

For maintaining a high overall power factor, static power factor improving capacitors of suitable
KVAR rating and voltage grades shall be considered.

ln the envisaged scheme, suitably sized capacitors shall be directly connected across the stiator

switch terminals of respective 6.6 KV MV motors. For compensation of LV loads, multistep
automatically controlled capacitor banks integral to the LV Board or the respective departmental
MCCs to improve the power factor to 0.95 or above would be provided.

5.9.4 110 V DC Sytem

The control voltage for the MV Switchgears shall be 110 V DC to be obtained from Nic*el-
Cadmium alkaline batteries and solid state battery charger. The battery charger panel shall have

regulated output and suitable DC distribution board.

5.9.5 Electrical System Component

Drives

The type of drives considered are based on following requirements:

. Speed/ torque characteristics of the driven equipment

. Enclosure protection depending upon the work environment

. Performance characteristics, i.e. high power factor and efficiency at operating points

. Acclrary and range of speed control requhed for specific application'

All motors, generally above 200 kw shall be connected at 6.6 KV and motors below 200 kw at

415 V.

lllumination

An energy efficient illumination scheme for the plant and 
-colony 

premises.shall be-P,1"]19.*^I:
ittuminat=r,in shall be ananged by use of enefgy efficient Sodium Vapour/ Metal Hallde lumlnanes
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suitable for High Bay mounting. Adequate lux level shall be maintained for safety and ease of
plant operation.

Sufficient numbers of lighting distribution boards are considered for automatic mntrol of lighting

fixtures at the various locations of the plant.

Cabling

Following type of cables shall be used in the plant:

Power (MV) : 6.6 KV (uE) PVc sheathed XLPE insulated copper cables

Power (LV) : 1.1 kv PVC sheathed XLPE insulated copper cables

Control 1.1 kV PVC sheathed PVC insulated copper cables 1.5 and
2.5 n'rrn2

lnstrumentation : 0.6 kV screened PVC insulated copper cables, 0.5 and 1.0 mm2

For main cable routing outside plant process buildings overhead cable gallery has been

Lngrug; lnside the piocess buildings the cables shall be routed in the cable trenches or along

the columns/ beams.

Earthing/ Lightning Protection

svstem and Equrpment earthing are considered for safety of operating man and machinery as

;A-ffi f";]h"-;Luitity ot tne 6tectrical system. The MV system shall be ineffectively earthed

through resistance

cooDer rod earth electrodes connected together with strip shall form the main earth mat, which

shali be interconnected for each building.

Earth continuity conductor shall be run along with majorcable routes to provide grounding to the

"qi,ipr".i. 
iiff structures like preheater t-ower and storage silos shall be protecled against

riio-t tiino bv use of horizontal mesh of conductors and vertical spikes. All the lightning rods'

iiEninini rn6sn *ires and down conductors shall be of stranded copper'

[##ilili;;;ilartn mat ano network intorconnected with the above earthing network shall
-Ue 

c6niiOereO tor DCS and other associated control panels'

5.10 coNTRO L AtlD IllSTRUMENTATION

Distributed control system cornprising of programmable controllers and operator stations with

ilrrit Ji"r, i;;;nsiier"o for remote-operation of plant from a central control room.
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5.10.1 tr ''t C 1l S)" 'srn

For seqL
system I

,rial conlrol of drive and supervision of various process variables, PLC based contlol
bee:r rrnsidcred.

te in.jl, imentation cDmprising of field sensors, transducers, etc. shall be sel up for
I p' ';r,.q593.

An elabo
monitor l

The Co':'-;l s1,s'
plant & , chin,..r

fault ml . rri''' .

6nyi'::ged s'rall ir.rcorporate following essential features for safe op€ration of
,nd 1 ',iide necessary operating data to evaluate the plant performance and

rs wilh co', iur graphic and alphanumeric display with equipment fault
ir an rrlanL ,iTitoie control.
'atio: . which slrall provide engineering tools to update PLC, programmes.

proqr rm. rl!f .tontrolli:rs for sequence interlocking and automatic closed loop control through

Pl z:

ope':
mor.'
An er

The contrc

Level - |

At Field I

For certa
in the fielc

Level - 2 '

Programn'
supervisr

Level - 3

ln the Cen'
keyboards
been envir

The funcli

Sequer

r slail'
lo s. -:

For cont a, .. :, rslrumcntation of the plant, the control system configuration as sho{m in

enclosed-." .,j .lo.C 127-i;-0i-;1 is considered.

,-; t'.r : shall be strtrctured as under:

': l)

: r i. ritrurr r:'lts and senscrs are installed in accordance with process requirements'
:. e,g lls, :':ios:, l:'-.ighing systems etc. sub-control systems are also allocated

ent (' :ntrci level)

:, ,ctletl V/ith inpui/ output devices Shall ensure safe operation of machines and

. l:.Jil pr( eSSeS.

, ...ory l,:vel)

.,rrlrol Rcr,m, fo,rr ooerator stations with supervisory processor visual display. unit,

, 
l' 

"riic 
rnt'r,,n/ rtachine interface for the remote operation on the plant has

1,:-,craloi l:vel PCs are:

i:r, r:rcks I..rr group starting and stopping
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. Analog signal processing by real lime acquisition of plant process parameters for monitoring of

proceas and safety of equiPment'

5.10.2 Process/ lnstrumentation

Na.essarv field sensors shall be installed to monitor process variables like pressure'

ffi;;.,ii*,'i;*, ie;;;pee;4". ihe sensors shall be linked to the control svstem throush field

i:#ffiffi;i ffifi"ii" [o oi"pr"v the parameters on operator station and exercise the desited

ffiili;:il;;;";Jiechnicat features of sensors and instruments are described below:

Temperature, Pressure, Diff. Pressure, Flow and Level Transmitter

Transmitters shall be employed for measuring of pressure' temperature and flow at various

tocations in PH, clinker cooler' raw material grinding plant'

TransmittersshallprovideveryhighaccuratevatuesandShallhaverobustfi.eldhousing.

Pyrometers

Fortemperaturemeasurementinhotzonessuchas,kilnburningzone,kilninlet.Non.contad
i,p"'i ilfoi r"Oiation pyrometers shall be used. Pyrometers shall include air purging and water

cooling arrangements.

Level Sensors

Specialdesignedlevelsensorsshallbedeployedformonitoringandcontrolofmateriallevelin
clinker discharge hoPPers.

RFadmittancetypeSensors{orpoint.levelcontrolandforcontinuouslevelultrasonid
eiectiomechanical'iype of instruments shall be used'

Speed Switches

Theseshallbedeployedtoachievezerospeed.protectionforvariousequipments'Theunit
chosen shal have built tn initiJ'ffiass iir; o"liv and designed to operate. over. a range of

speed. The primary sensor shall bL'non-contacl type designei to achieve unlimited number of

operation.

Gas AnalYsers

MicroprocessorbasedGasanalysersshallbe.installed.forcombustioncontrolinkiln'The
analyzers shall monito*no *nir6t-r,lor, co, and oz gases at the kiln inlet. co & 02 analrzer in

Preheater outlet shall be deployed'

Carbonmonoxideanalrzershallbebasedonabsorptiononinfraredradiationandoxygen
;ri#t;illd t" base6 on paramagnetic Poperties of orygen'
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{*

The chosen analyzet sha.ll provide high degree. of stabilitv' quick respo

construction for operating 'n 
n"iiiilnuiio"'eit' Tn" analyzer shall indude

HOLTEC

nse and required
automatic Purging

07127

cleaning unit.

5.'10.3 lntercommunication Equipment

pubric Address system with pasi'S#"tflY"t3,3[Y,f[,:fi1""fJff"J#fil3.i.,t|:rI"1li

:3ilf,T1,9,1"X'T H:f.H: :ff 1fiT':";1 Ll':H ffiil;;li !'r'o- 
"Jppr"'"nt 

the pubr ic

address system.

5.10.4 Fire Alarm and Detection System

Fire detection of fires in electrical buildings' cable cellars', switchoear rooms' and control rooms

etc. suirabre designed o"teJt'#. liliri"B"'r"riilJ Muitiz;;; ivpe fire.ararm paner shall be

deploYed for audio-visual alarm'

5.10.5 Uninterrupted Power Supply

Each rocation housins automation equipment 
"l?1 T::-.H":U:#ti":$Sf 3|sfiJJ"S:i

dmi""rutrmi::-ltff:."tr*{J,iT.iii?l6::l;H;iinn;n"!ornrsnau
;; l'[di rik"il; tvpe to provide adequate backup time'
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Grcen Valliey lndusties Privale Limited

{*
HOLTEC

u
E
E
I
I
I
Y

I
l.
Y

a
,

a
,

?
,
,

t
J
I
I
J
t

CHAPTER 6: HUMAN RESOURCES

The suggested details of human resources for each phase have been given considering the
following:

. Project technical concept.

. Smooth and efficient plant operation.

. Effective interdepartmental co-ordination.

. Optimum organization with well defined ,ob responsibility.

. Optimum utilization of different levels of workmen and supervisory staff.

. Training needs of the personnel, wherever required, will be taken care of by GVIPL.

. Marketing office (other than plant) staff, wherever required, will be taken care of by GVIPL.

. Manporver requirement in certain categories like fitters, welders, khalasis, helpers, peons, canteen
staff, guest house attendants, etc. can be met through conkacto(s).

. Certain activities may be assigned to specialised agencies/ contractors. These may include
loading-unloading, plant cleaning job, packing, security for plant & colony, colony maintenance,
etc.

. Jaintia Hills district does not have any developed industries, hence, only unskilled/ semi skilled
manpower can be sourced from the local area and skilled manpower shall have to be sourced from
outside.

6.3 IMPLEMENTATIONPHASE
For the implementation phase, the total requirement of human resources has been estimated ai 13'1.
The details of human resources suggested for the plant for this phase have been given at Atnexure
6.1.

07127
6.1

6.1 INTRODUCTION

human resources have been given separately for the following tuo phases:

. Projec{ phase.

. Plant operation Phase.

6.2 SASIS
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6-4 OPERATION PHASE

The total manpower requ irement for this phase has been suggested as 253 (excluding mines). The
details of manpower for this have been given at Annexure 6.2,

6.5 SALARIES ANO WAGES

The salaries & wages for staff of various categories have been considered as follows:

Table 6.1 : Salaries & Wages for staff

6.6 SUMMARY

Sn Category Nos.
Salary p

pet

1 Top Management 4 80,000 3,20,000

2 Middle Management 19 s0,000 9,50,000

3 SpecialisV Engineer/ Off icers .)( 30,000 7,50,000

4 Supervisors 58 12,000 6,96,000

5 Workman/ Labor 147 4,000 5,88,000

Total 253 33,04,000

A summary of the manpower requirement for the plant is as given below in Table 6.2:

Table 6.2: Summary manpower requirement

lmplementation phase 131

Operation phase .l 111 142 253

07127 6.2

TEFR for a 1 ,300 lpd Expandable to 2,600 tpd Greenfield Cemenl Proiect in Meghalaya,
creen Valliey lndoslries Pdvale Limited

Manpower

General shift
Unit
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Mines foreman

1.1 Mines

1.2.1 Mechanical

Annexure 6.'l

Sn Department Manpower Persons required Remarks

I Plant 1

Mines head/ Manager '|

,|

1

Auto mechanics ,|

Auto electrician 1

Blaster 1

HEME operators 1

Drivers 2 On contract

Attendant 1

1.2 Technical Technical head 1

Manager 1

Engineer 3

Foreman 3

Draftsman/ designer

Fitter 3 On contract

Welder 3 On contract

Turner 1

4 On contract

Loader driver 1 On contract

Dumper driver 2 On contract

Crane operator 2 On contract

Electrical Manager 1

Engineer 2

Foreman 2

Power
foreman

distribution
2

07127 6.1 -1

IMPLEMENTATION PHASE
Estimated manpower requirement

Unit head (Overall)

Engineer

3

Khalasi

1.2.2
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1.2.3

1.2.4

1.2.6 Cival

1.3

i 1.3.1

Sn Department Manpower Persons required Remarks

Electrician 4 On contract

Helper
4 On mntrac't

lnstrumentation

Process

Manager 1

Ertgineer

Foreman

Mechanic

2

2

4

Manager 1

Engineer 2

Helper I On mntract

1.2.5 Quality control Manager 1

Chemist 1

,]

Engineer 5

Masons I On crntract

carpenter 1 On contract

Commercial Commercial head

Manager

1

Stores
Purchase

and
1

Officers

Staff

3

1.3.2 Personal and

Administration

Manager 1

Officer 1

Staff 1

Receptionist

1.3.3 EDP Manager 1

Staff 2

1.3.4 Accounts Manager 1

07127 6.'l - 2

Manager

1
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1.3.7

1.3.9 Telephone
exchange

Sn Department Manpower Persons required Remarks

Officer 1

Staff 3

1.3.5 Secretaries Staff 4

1.3.6 Security Officer 3

Guards '15 On contract

Dispensary Doctor 1

Staff 1

1.3.8 LMV Driver 3 On contract

Operator 2

Total: 131

Total no. of persons will
be 131 . Of this 47
persons may be taken
on contract.

07127 6.1 -3
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Annexure 6.2
OPERATION PHASE

Estimated manpower requirement

Sn Manpower
No. of persons

Remarks
General shift shift

1 Plant Unit head(Overall)

Technical Technical head 1

1.1.1 Mechanical Manager 1

Engineer 3

Foreman '1 4

Crusher operator 3

Crusher attendant J

Additive/ coal crusher
attendant

3

Draftsman/ designer 2

Fitter 1 4 Shift frtters on contract

Compressor house
operator

4

Water
operators

supply 4

Welder 4
Shift welders
contract

on

Turner 1

Khalasi 4 Shift khalasi
contract

on

Loader driver

Crane operator 1

1 .'1.2 Electrical Manager

Engineer n

4

Power
foreman

distribution 4

07127 6.2-1

Department

1

1.1

4

4

I

Foreman
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1.1.5

Sn Department Manpower
No. of persons

Remarks
General shift shift

Electrician 1 4

Helper 2 4 On contract

1.1.3 lnstrumentation Manager 1

Engineer 1

Foreman 4

Mechanic 1 4

1 .1.4 Process Manager 2

Engineer 1 4

1 4

Pyro attendent 4

Mills attendent 12

Helper 8 On contract

Quality control Manager 1

Chemist 1

Analyst 4

Gauger 1 2

Sampler 1 4 On contract

1.'t.6 Civil Manager 1

Engineer 1

Messon 1

carpenter 1

Plumber 1

Helper

1.1 7 Technical cell Manager 1

Engineer 2

1.1.8 Packing plant 1

Logistic 1

07127 6.2 -2

Kiln operator

1

Manager
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Sn Manpower
No. of persons

Remarks
General shift shift

Supervisor 2

Telechecker

Operator 4 On contract

Loaders 6

1.2 Commercial Commercial head 1

1.2.1 Stores and
Purchase

Manager 1

Officers J

Staff 4

1.2.2 Personal and
Administration

Manager 1

Officer 2

Receptionist

Peon 2

1.2.3 EDP Manager 1

3

1.2.4 Excise Officer 1

1.2.5 Accounts Manager 1

Officer 2

Staff 4

1.2.6 Secretaries Staff 4

1.2.7 Security Officer ,1

Guards '16 On contract

1.2.8 Dispensary Doctor I

Staff 2

1.2.9 LMV Driver 2 4 On contract

Telephone
exchange

Operator 4

47127 6.2 -3

Department

Staff 2

1

Staff

4

1.2.10
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Sn Department Manpower
No. of persons

Remarks
General shift shift

1.2.1',| Guest house 1

Attendants I 2 On contract
'1.3 Marketing Marketing head 1 At plant site

Manager - Logistic

Officer 1

Assistant 1

Branch manager 1

Sales manager 1

Sales officer 2

Junior sales officer 1

Branch manager 1 For other oflices

Sales manager

Sales officer 2

Junior sales officer I

Assistanl 1

Total manpower 111

07127 6.2-4

Staff

1

,l

142

Total no. of persons
will be 253. Of which
12 persons of
general shift and 54
persons of shifts
(Total 66 persons)
may be taken from
contractor.
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CHAPTER 7: TMPLEMENTATION SCHEDULE

7.1 KEY FACTORS/ STRATEGY

The key factors that would facilitate successful and timely project implementation are:

. Proper choice of technology and machinery suppliers'

. Adequate diligence in formulating the technical concept and system design/ selection of the

plant.

. proper choice of contractors for civil construction and erection of equipment.

. Formulation of a effective project team led by an experienced Project Manager'

. Establishment of an eflicient system for project planning & monitoring including reporting

procedures for progress review & co-ordination'

. Customization of projec{ execution plan to suit the promoter's profile'

Thebenefitsofrecognilngandaddressingtheaforementionedkeyfactorshavebeen
;;;.#rtiy d;onstra-ted irimoit cement prolects executed in the recent pasu cunenfly under

implementation.

Learning from the implementation strategies adopted in successful projects have been dovetailed

*itn ini frotire ot'the respective iromoteri I ord.gr to evolve the most appropriate

^pi".""tJti"" "tritegy 
for the proposed pro1ect. The salient features of the proposed strategy

are summarized below:

7.2 IMPLEMENTATIONSTRATEGY

Typically any project has four core dimensions viz:

. Engineering: this directly impacts the smooth operations of the plant over its entire life.

. proclrement: is critical on account of the impact that it has on investment and performance

t"i"nr"*" 
"nd 

atso in ensuring the choice of appropriate technology'

. construction: is critical in terms of its impact on completion qual'rty and the duration of the

project phase.

.ProjectManagement:otherthanitsobviousimpactonprojecltimelinessitalsocontributesto
risk minimization for the promoter.

.zerodate,foraprojec.tisgeneraltyreckonedasthedateonwhichthecontractfor"main
machineq/ becomes effective.

07127
7.1
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The plant & machinery for a project can be procured in three modes:

. Turnkey/ Semi-tumkeY

. Package

. ShoPPing

The three procurement modes are described below:

Turnkey/ Semi'turnkeY

Package

Shopping

ln the Turnkey mode, one single mntractor is responsible ,or all

project activiti6s concluding with the handing overof.the plant to the

burner. The role of the owner is limited to appointing the tumkey
cutractor and making payments (for details refer Annexure 7.1)'

A variant of this is the Semi-tumkey mode..ln this case there are

usually two agencies, one the supplier and the other the-contractor'
The supplier is responsible for all activities that occur off shore, i'e'
outside the countryT project site. The contractor is responsible for all

activities that occur on ihore i.e. within the country/ project site (for
details refer Ann exure 7 .2).

ln this case the plant is split up into functional process departments
and procured accordingly. Several main suppliers are. responsible

for tire detailed engineering, manufacture and supply. Similarly'
multiple contractors are appcinted for carrying out on shore

activities.

ln this case the clienU consultant formulate the basic design for the
project and specify & procure equipment by discipline/ type (for

details refer Annexure 7.3).

The pros and cons of these modes are described in Annexure 7.4 and summarized in Table 7.1

below

Table 7.1: Characteristics

Procurement Modes

ShoppingPackageSemi-
turn

TurnCharacteristics

High

Sn

1

HighMediumLowExecution Period2

LowMedium3 Project Cost

LowMedium4 Project Cost Conkol

LowMediumHighSupplier ResponsibilitY5

07127

of mode(s) of procurement

7.2

MediumLowEfforts on Co-ordination

High

High
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For the GVIPL project the semi-turnkey mode of procurement for proiect execution is proposed,

*ith tn" u"tr.ption, that either a strong in-house project team shall be constituted and/ or the

,uri""" of a professional Project Management agency, with a cement background, .shall be

utiii.JO. ffr" pioposed solution lhall hetp GVIPL in optimizing projec{ investment and minimilng
entreoreneur'risi due to cost escalation. ln the proposed solution, two agencies one for off shore

activiiies and the other for on shore activities have been mnsidered.

Based on the consideration that pre-project activities are accomplished prior to the award of the

miin macninery order, an impt'emdntdtion period of 24 months from the date of signing/

effectiveness of the contract is foreseen for the project. The broad implementation schedule for
pre project activities and post project activities after main machinery order placement is enclosed

as Annexure 7.5 A and Annexure 7.5 B, respectively.

7.3 PLANNING

7.4 IMPLEMENTATIONSCHEDULE

07127 7.3

It is proposed that pre-proiecl ac{ivities be taken up till the orders for main madlinery are

awarded. These activities include:

1. Development of lnfrastructure at the site

2. Site Studies viz. geotechnical, hydrological' etc.

3. Organization of 'enabling works"

4. Appointment of "Consultant'

655
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Annexure 7.1

PROJECT EXECUTION: TURNKEY

Purchase 1. Overall Project Management
2. Selection of ContradoB
3. Placement of order
4. ArrarEement and

Disbursement of Rlnds
5. Recruitment / Training

ConsultantTurnkey
Contractor

1. Quarry Planning
2. Evaluation & Purchase &

Recommendation
3. Review of Engineering done bY

the Tumkey crntractor
4. Inspection
5. Tedlnical Mvi@ to Owner
6. SupeMsion of Site Adivities
7. Proiect PlannirE & MonitorirE
8. Asslst Ovner in TakirE Over

1. System / Design

2. Layout / Flowsheet
3. Procurement of Auxiliaries and

Bought Out
4. Appointment of Sub-contractor
5. Equipment GA's

6. Deparlmental GA's

7, E & I Engineering
8. Ovil EngirEering
9. Ovil ConshJction
10. Manufacture, SuPPlY, Erection &

11. Design & Constr.dion of Plant

Utilities & SeMces
12. ProJect Planning & Management

13. Inspection
14. Performance Guarantee tests

07127 7.1 - 1
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PROJECT EXECUTION: SEMI'TURNKEY Annexure 7.2

Purchaser
1. Overall ProJect Managetnent
2. Selecton of Contradors

. Placement of order

. ArrarEement and
Disbursement of funds
5. Recruitrnent / Training

ConsultantEquipment
Supplier

Quarry Planning
Evaluation & Purchase
Recommendation
Revie* of Engineering done by
Tumkey Conb-ador
Inspedion
Tedrnical Advice to Owner
fupewision of site activities
Projed PlannirE & Monitoring
Assist Owner in Taking Over

1. System / Design
2. Layout / Howsheet
3. Prodrement of Auxiliaries and
Bought out
4. Equipment GA's
5. Departmenta I GA's
5. E &I Engineering
7. Civil Engineering
8. Manufacture, Supply
9. Design & Constuction of Plant
Utiliues & Services
10. Projed PlannirE &
Management
11. Inspecfion 1. Geological Investigations

, @nsruction of Plant Services
. Erection

Civil Construction

07127 7.2- 1

Contractor

/
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Purchaser 1. O\rerall Project
Management
2. Seledion of Contractors
3. Plaernent of Order

Anangement and
4, Disbursement of funds

Consultant
1. Quarry Planning
2, Evaluation & Purchase
Recommendation
3. Review of EngineerirE done
by Tumkey Contractor

5. Tedrnical Advice to Ovner
6. Supervision of site activities
7. Project Planning & Monitoring
8. Assist Owner in Taking Over

Inspection

Other
Contractorscivil Contractor

Equipment
Supplier

1. Bar Bending
2. Strnctural Fabricaton
DrawirEs
3. Gvil Conslruction

Construction of Plant

1. Design / Manufacture
2. Equipment GAs/ Load

Dab
3. Manufacture & Supdy
4. SupeMsion of
Erection
5. Commissioning
6. Performance

1. Geological
Invesugauons

. Ovil Conshrction

. consb-trction of
Plant SeMces

5. Plant Illumination
Water Supply

7. Compressors

Erection

PROJECT EXECUTION: SHOPPING Annexure 7.3

07127 7.3 -'.!

659
6759



TEFR tor a 1,300 tpd Expadable lo 2,ffi lpd Greenfield CelrP.nt Ptdect in Meghalaya,
crcen Va iey lndustrias Pivate Limited tl*

HOLTEC

COMPARATIVE: PROCUREMENT OPTIONS

Oient's Risk

Final Costs Known

Risk of Cost Overrun

Risk of Time Overrun

Overall Risk

Ability to obtain
tnsuran@

Medium

Annexure 7.4

Tumkey / Semi
Tumkey

Pad<ageElement

All main equipment
limited for auxiliaries

Fre€ ChokeLimited depending upon
Crntractor

Ooice of Optimum
Process Equipment

-_

Total Investrnent
Costs

Total Duration

By Department

By Package

By Departrnent / single
madline
By Individual machine or
qroup

Performance
Guardntee
Wa rranty

Consrltant, cDntrado(s),
dient

Entire Plant

Undivided

Undivided By PackageExecution
ResDon si bility

At signing After last pac*age During execltion or final
at commitment

Moderate Medium

---

qient's remedy
against Performance
Failure

Claims based on total
@ntract value

Limitahon by counter
claims of each
padage supplier

Umit tion by counter
daims of eadr package

suoplier
Cl!ent's Involvement

Need to drange
Orga nization

Requirements for
Proiect Management

Overall

07127 7.4-t
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TEFR for a 1,3^Otpd Expandable to 2,6OOt$t Greenfield Cement Proiect in Meghala9
Green Valliey lndusties Private Limitecl

HOLTEC

CHAPTER 8: INVESTMENT, OPERATING COST &
FINANCIAL APPRAISAL

1.0 INTROOUCTION

This cfiapter addresses the financial feasibility for the prorect, encompassing:

Estimates of Operational Costs

Govemment Subsidies & Tax Exemptions

Financial statements including Profit and Loss Statement, Projected Cash Flo Statement
etc.

Financial viability based on the following indicators:

lntemal Rate of Retum (lRR) on lnvestment and Equity
Break Even Point
Payback Period
Risk and Sensitivity Analysis

For this project, a plant with total capacity of '1,300 tpd cement has been considered:

2.0 INVESTMENT COSTS & MODE OF FINANCING
The total project cost estimate for the proposed project of 1300 tpd expandable to 2600 tpd
works out to Rs. l8,57lLakhs. The estimated lnveslmerit Cost for the pro,ect has been based
on the requirement of fixed and non-fixed assets lo meet the prescribed duly reguirements.

The above cost has been estimated considering expansion of 1300 hd cement plant to 2600
tpd and the following have been included:

> Additional land for the higher capacity of 2600 tpd plant.

> Additional mining area sufficient for mining limestone for higher capacity of 2600 tpd.

) Land development commensurate with higher capacity of 2600 tpd.

> Adequate capacity crushers for planl expansion to 2600 tpd for limestone, coredives
and additives along with storage and transport equipment.

> Rotary kiln, Cooler and Clinker transportation and storage sizes have been considered
for the plant expansion to 2600 tpd.

With the above consideration, it is expec{ed that expansion of cement plant to 2,600 pd yrculd

be possible at a reduced cost.

The detiails of total investrnent are shown in Table 8.1, \ntich also indicates the mode of
financing. The details of the total investrnent cost estimates are given at Annexure 8.1 to 8.6.

07 t2'l 8.1

Estamates of lnvestment Cost
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The financing of the projecl has been mnsidered on the basis of a debt-equity ratio of 70:30
lnterest on Term Loan has been considered at 11.5 % from Financial lnstitutions and 12.O o/o on
Wo*ing capital Loan.

The Term Loan has been assumed to be repaid over a period of 6 years that starts after a
moratorium of 1 year following the commencement of operations.

Table 8.1: Total Project Cost & Project Financing

3.0 OPERATING COSTS

1,014Land and Site Development

4,407Civil Works

8,436Plant and Machinery

Misc. Fixed Assets

1,250Pollution Control Equipment, Green belt &
Social Amenities

Contingency

263Margin Money for Working Capital

18,571TOTAL

Sources of Funds

13,000Debt

5,571Equity

18,571TOTAL

The operational costs have been worked out considering the following assumptions:

3.1 General

The volumes achievable by Green Valliey lndustries Pvt Ltd (GVIPL) as per the
competiliveness analysis in Chapter 2 are higher but on a conseNative basis volumes
considered for the plant are as under and volumes will stabilize by the forth year of operation at
85% capacity utilization

in miot

Table 8.2: Achievable Volumes for GVIPL

FY11

FY12
FY13

FY14 onwards

01127 8.2

2,755

447

0.300

0.322

0.343

0.365

665
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in Rs/ t

Table 8.3: Cost of raw materials

Raw mix is assumed to consist ot 84.78 % limestone, 7.78% Shale/ Clay, 0.68% Mill Scale and

6.76% Sandstone. The clinkerisation factor is assumed to be 1.57. Grinding ratio considered is

given in Table 8.4.

Table 8.4: Grinding Ratio

3.3 Utilities

o Based on the technical concept as detailed in the relevant chapter, specific power
consumption has been considered as 89 kwh/ t for OPC and 74 kWh/ t for PPC.

. The variable cost of eleclricity has been considered @ Rs. 3.50 / kwh, based on grid

supply.

. The projecl envisages 100 7o lndian coal. The Indian coal (NCV 6,000 KcaU per kg) is
assumed to cost Rs. 1,600 per t.

. The expense on water supply, treatment and distribution has been considered as Rs. 1.00
per t of cement.

3.1 illanpower

Manpower cost for he plant has been considered to be Rs. 396.48 Lakhs per annum.

3.5 Overheads

Overhead(s) for the proied have bcen considered as given in Table 8.5:

107_81Limestone

71.O2Sandstone

155Shale/ Clay

1s50Mill scale

Gypsum

60.00Consumables

Flyash

95%Clinker

5%5./,Gypsum

30%Flyash

0'l t2't 8.3

3.2 Raw Materials & Consumables

The cost of raw materials is given in Table 8,3.

2500.00

1600.00

65%
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Table 8.5: Overheads

4.0 GOVERNMENT SUBSIDIES & TAX EXEMPTIONS

As the plant will be localed in the state of Meghalaya, the following govemment subsiiies & tax

exempions were considered. These were drawn ftom the North East lndustrial and lnvestment

Promotion Polioy 2@7 (NEllPP 2007).

> Central Excise Duty Exemption for 10 years from lhe date of commercial produclbn'

> vAT subsidy of 99% for sales of Finished Products within North East region for I years.

F lncome Tax Exemption for a period of '10 years from the date of commercial produclion.

Apart from the above-mentioned subsidies the NEIIPP 2007 also provides for:

> Capital lnvestment Subsidy of 30o/o on Plant & Machinery without any cap.

> central Transport Subsidy, which would be available for 90% of freight cosl for its raw

material and finished goods movement to and from outside North East states and 50 % of

freight for movemenl within North East Slates.

Both of these subsidies have not been considered in calculating the ftnancial viability of the

proiect but would be available to the project.

5.0 RESULTS

As detailed in Chapter 2, the Net Realization has been mnsidered as shown in Table 8'6

Rs. 100 per tonRepair & Maintenance

Rs. 60 lakhy yearMisc. factory expenses

Rs. 215 lakhsJ yearAdministrative expenses

185.65Selling Price

20.63VAT

17.68Less VAT Subsidy

2.95Net VAT

20.16Freight

Channel Margins

18.03Excise Duty

Less Excise Subsidy 18.03

Net Excise Duty

0't12'l 8.4

8.50
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Based on the Operational & Maintenance costs' as discussed above' lhe annual cost of

produclion for th6 first 10 years of operation has been worked out'

For the project, Annexure 8.7 gives the breakup of unit cost of produclion. Annsxurs 8'8 gives

the annual cost of produc-tion each year.

tn addition to the cost of production, other elements accounting for pforltability have b€en

considered as follows:

The financing patlern and the inlerest charges for the proiect have b€en considered on the

basis indicated in Section 2.0.

The details of interest calculations and the schedule of repayment for term boro ings for the

pmiecl have been shown in Annoxure 8.9.

Deoreciation has been worked out using the straight Line Method (sLM), considering the

estimated residual value and the life of various assets'

Based on lhe revenues and the costs estimated, working results & profitability computations are

shown in Annexure 8.10.

working capital requirements, Projected cash Flows,-Balance sheets and Discounted cash

Flows alre summarized in Annexurl 8.11, 8.12,8.13, 8.14 and 8.15 respectively. Break-Even

Analysis is shown in Annexure 8.16.

contingency, construction schedule, lnterest during conslruction Period, Debt Service

C";;r"S" Ratio, Tax Calculation and Depreciation Schedule are given in Annexure 8.17 to

Table 8.6: Net Realization

6.0 PROJ ECTED PROFIT & LOSS AND CASH FLOW

8.23 respectivelY.

7.0 FINANCI,AL ANALYSIS

Financial anabrsis reveals the following pe.formance indicalors given in Table 8'7'

Table 8.7: Performance indicators

Ex+actory Realizdtion

22.71 IRR on Total lnvestment

36.9%2 IRR on Equity

I 10,'13Rs Lakhs2 Net Present Value @ 12.00 o/o

yy-mm 03-'r1Payback Period

1.974 Average Debt SeNice Coverage

o7 t2'l 8.5

154.05

3
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8.0

The sensitivity of project break-even to variations in certain key operating parameters has been

tested in order to detLrmine operating flexibility. The paramelers considered and the break-even

points thus anived at, are summarized in Table 8.8:

Table 8.8: Performance indicators

9.0 coNcLusloN

The project exhibits an lntemal Rate of Retum on Total lnvestment around 22.7%. The IRR to

equity holders is around 36.9 %. Various sensitivity analyses indicate reasonable projecl and

cash'break-even percentages. ln view of the acceptable level of retums, lhe proiecl is financially
feasible even though the Transport and Capital subsidies have not been accounted for but are

available to the comPanY.

2840Normal

304310% increase in variable cost

42 30'10% increase in fixed cost

304310% increase in Proiect Cost

31
10% increase in variable cost t proiect cost
5% increase in fixed cost
Rs. 100/ t incaease in Selling Price

01t2't

SENSITIVIry ANALYSIS

I

44

8.6
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Annexure 8.1

SUMMARY OF INVESTMENT COST ESTIMATES, LINE I

( ln Rs. Lacs Unless S ecified Otherwise
Sn. Descliption Total Cost

Land and Site Development 't ,014

2 Buildings and Other Civil Structures 4,407

Plant and Machinery 8,436

4
Pollution Control Equipment, GreEn-EEifE-SoEiE
Amenities 1,250

Miscellaneous Fixed Assets 2,755

Provision foJ Contingency 447

7 Working Capital 263

Total lnvestment Cost 't 8,s71

07127
Page 1 of 1

,|

5

6

3
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IT,IVESTIIIENT COST ESTIIIATES, LINE I

( ln Rs. Lac6 Un,ess Sp€clfied Olheryise )

Land and Sito Oevolopment

101 360
SoldarB @ 61)

1.02 Lard Cost for Planl a Cobny 140

r03 Appro€.n road (2.5 rm bng x 10 m $d€)

1(r lnled'd y'3lll road. s€mi asphalthg

1.05 Geo-todnical and Hydrologi, lnveslioadons 11

1.06 Sne kveling and Gmdmg

L07
108 5

109 55

hlsr3st and ou'€r p.eopeGliv€ spense
capitalised as per !r'e law

't,014

2.O Buildin9 i and Oth.r Civil Structure!
Main Fadory Au dngs

202 1,073

203 Or@ & NonJaclory Blilding Strudur€s 43

2U Fadory Buldings lor tux. Servic€s 688

205 317

Housang Colony . ouan Hous€ 296
247 Sandahon a.d Other Servlces

208 lnlercsl and oher Feop€..d€

4,107
3.0

301 5 968
302 Stqls t Spares @ 5% ol30l 298

303 lnslallaiion charges @ 5% of 3 01 215
304 604

305 ld6r65l ard oho. preoo€.etv€ sxoens€s 109618

8,436
Polurbn Conlrol Eq{'-'po.nt Gr..lr E[-_1

401 Polluion Conrrol EquFnent 951

402 Slorcs E Spares @ 5n oia oi ,1i

lnstallarion Charges @ 5%

Provision for GEen aeI 5

405 24

407 hl€r€sl and oher oreoocdE ere@s
.2^ 2ncd.c Er a.l-,

16211

1,2fi
5.0 Miscclboeou: Fired rtse-{8FA}-

Ofic6 Ma.t'inefy and EAiplrlonr 10

503 Mis.ellaneoirs Tools and Tadles 15

504 20

505 Equiprned lor Drshbuton ol Pow€r 1_872

506 Eqgqe]lcy O G 250
507 Equirmrr lor Wat r Suppt

508 E$4n€nt for Cocpross€d Ar Oistrib(dion

509 25
Worts.top EquiPlnent

511 Fjrc Figh&g Ewipment
512 !99lqldse 40
513
514 30

515
hlorcsl and olner prEperarE6 eaense
capilalis€d as pe. nE biv

357 92

2,755
Provinon tor Cootingenc]

7.0 Wo.kng Capilat ?63
Iol-l lnvosE ont C6l 18.571

--

I
I-

---

r
---
-
-
--

--

E

-
-

II

I

-
-

a.0

07127

1.10 131.72

1.0

140

95

35

2.01 1.3{A

2.6
7-

frJa61 I

f. 03

Ir-

501
502

l50

I

5.10 50-
15

5

6.0
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Annexure 8.2A
DETAILS Of NON INTEREST PRE.OPERATIVE EXPENSES

( ln Rs. Lacs Unless Specified Othenarise )

-ltF t*

Sn Description Total Cost Remarks
1.0 PreOperative Expenses

lnsurance During Construction

1 i., Start up Expenses

1.03
Salary, Administrative Expense and othe
Charges during implementation phase ot/

1.04 Technical Know How Fees 200

1.05
Expenses on Foreign Technicians and Traininr
Abroad of Local Technicians 25

Total 872

1 3il-
1.01

673
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'b
COST OF CIVIL STRUCTURES AND FOUNDATIONS' LINE I

ln Rs. Lacs Unless S ecified Otherwise

HOLTEC

Annexure 8.3

Spl. Fnd. CostBuilding Cos!Sn.
1.0 t81351.0'l

8
1.O2

ret. wall
n s
ncludi ram
ncludi EI

Limeslone Crusher
CrushorConecti\r6

Ra\d Mill llouse

Descri
BuMain Fa

1481.03
8134House &Raw1.04
142751.05

1.06
House ESP

Cemenl Mill Houso

Torrer

ill

1'145
1.O7 I48'1.08

1831.09 645Coal1 .10
3't.11

herm1 .12

2.0 45124
2.O1 12302.02 0
2.03 6
2.O4 0
2.05

11752.06 ,1

2.07
087

2.08
0't9

2.09

limeslone ho

t
Linea Covered

Raw ilt

Ra\ Meal B

Coal Mi[ Feed Bins

le Llnear
Conetives & Additives

e Covered

Silo
ilo & TraClinker

nclMill

& Bin
Cement Silo

rsDu

r3Sllorrstora

inkerbu

0
2.10 ,1

207
2.11 018
2.12

3.0
118

3.01 012
3.O2 0135
3.03 014
3.04 016
3.05 046
3.06 722
3.07 0300
3.08 650
3.09 065
3.10 72
3.1 1 08

Auxllla Servlces
rdoo Switchn ubstala

alionubstCrushermLi estone
onSuKiln bstatiOfficsIcT chnlcaLabR

Cement Mill Substation

Water Slora e Tanks

BeItersTnsferraT
icanl,4echa&Electrical
leriesGaUAbleOverhead

vnne TranchssCsblo

MCC Rooms

House
covered

s

3.12

4.1 0
4.01 edminist-ation tnq

074.02
016

General Stores4.03
05

4.O4

&ffo sentlalE,rtcIS uest Houao
each

1.2
0344.2.1
0474
0724
035- 15 eachD42.4
059eachE Nos.rtar3 40Qua4.2.5
049Guost llouse -4.2.6

4.3 servlce3OtherandSan lHlon
070Sowarago, Oralnge, Water Supply, Liqhting, Road etc.

r

l; r,- rl'illil
&Ir,n&Ii$& Iild&l]tr'jgilllfr'I

iiiE t4Eg*MiE
-i)l.fi:Iftit{tr Et&lr:l llirET

07127 Pago 1 of 1

'., i-idiiiiiiE 6. rat. watl elc
tlant Truck losdino. Baqs qodown)acklno

lTvD6 A
iilfrFlEIoa tooqm eacn
iE r- I76-Iloa. 75Som each
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AnrExurE 8-4

COSTOF MECHANICAL ANO ELECTRCAT EQUIPMENT, LINE I
( ln Rs. Lacs l,Jnless Specified Otherwise

Description F.O.B

1.0 Equipment
't.01 Mate&J CruBhing 0 350
1_02 Storaqe. Stacrer E 0 200
1.03 Raw Material & Coal Orying Bnd Grinding 800
1.04 Raw meal slorEg6, kiln fe€d, Clinkerisalion & Coal Firing 0 1,025
r.05 Clinkor Slocag€ and Redaim 70
1_07 Clnklr Handl.E & G.indinq 0 1.000
1.08 Cemeol Siorage 0 90

Celnent Packjng and Gspalcrr 0
1.10 CoalCrushing &Handling 0 40
1.11 GyFum CrushirE &l-hndling 0 30
1.12 ny ash Stor4€ and Hedling 0

Sub"total oI ltain tiachinery (1_0) 3790
2.0 MECHANICAL AUXILIARY EOUIPMENT(S)

2_01 Ducr/chure 500t @Rs o 50 Lacs^ 0 250

202 lo pl5nt and insUe ptaniiS fm @asZSO
0

203 Rehaclory E caslable 1 300 I @ Rs 0O 20 lacs4 0 26A
2U nsuhtion 17.000 sqm @ Rs 00 006 0 102
2.05 0 20
2.06 0 25
207 Cornpesor 0 100
208 Tru.l Tippler 2 nos 0 40
209 Cran€s/HoEis elc. 0

2.',10 0 50
Sub-tot l ofirechenicat Aur iliary Equipment 1297

uipment{1-0 + 2.0) 0 5087
3.0 Electrical and lnstrunr€ntation
301 HT Molo.s . LRS and Capacnors 100

0
3.03 AC Vanable SPeed lnverlor Panels 0 25
304 X Rey Analvser (Desk TopJ 0 25
3.05 Conlrcl & lnstrumedabn 0 200

Tot l Electrica! ard Inst urnentation 13.0) 0 405
Tot l t echanic.l ffd Etecbic.t erctu ding polf]Uon contIo
,oui.m.nt ll.}}2.0+3il 0 8192

4.0 Landed Costof Eouipment
1.1

4.1.1 F.O.B Con
4.1.2 @laEehht. tnsuranc€ etc.@ 6.,6 or s 1 1 0
4.1.3 lmpon Dlxv @ 7 50,6 of (511+5.12) 0
1.1.1 0
it.1.5 16'/6 d l+5.1.2+5.1.3+5 0
4.1.6 Surcnaqe@ 2% of (5 1.5) 0
1.1.7 gE3!Ig4@!941aodrno etc @ soa or (5 1 1) 0

4.2

1_2.1 O R Cost 5,2192
'16% orF O.R ,|

879
4.2-3 3 % d 5_2.2Cess 26
1.2.1 4% ot 1+5 2_215.2

4.2.5 lnsulaflce elc.@ 4.0% ot 5.2 l 220

5.0 lflslallalon Charges @ 5olo of (F O R. +F.O.B) 275
A ?117

NetofCvD 0
c ouw 5.968
D + 100% cvo 90s

I-

II

II
I-

I-I- r

-
-
-

I

-
-

I-

II Eil-ETilE
E

-
I

-

Sn. F.O.R.

0

1.09 125

60

0

75

0

c

mDo.ted EauiDm€nt

:ducaton Cess @ 3% ot 5 i 3

0
ndiganous Equiornert

0l

375

0

4-2-2

B
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COST OF POLLUTION CONTROL EQUIPMENT & SOCIAL AMENITIES, LINE I

ln Rs. Lacs Unless Otherwise )
Sn. Description FOR COST

1 POLLUTION CONTROL EQUIPMENT

Bag house, ESP, Bag Filters

't.1.1 F.O.R Cost 875
't.1.2 Excise Duty @ 16% of F.O.R (1.1.1) 140
1.1.3 Education Cess @ 3 o/o ol 1 .1.2 4.2
't.1.4 Sales Tax @ 4olo of (1.1.'l +1.1.2+ 1.1.3) 40.8
1.1.5 Freight, Handling, lnsurance etc.@ 4.0% oi 1.'t.1

2.0 Social Amenitiss

2.1 0ispensary - 150Sqm 5

2.2 Community Hall/Shops - 500Sqm 19

Annexure 8.5

07127
Page 1 of 'l

of.Pollution control 875

of Pollution Control 1095
Pollution control squipment net of excise 951

of Social Amenities 24

676
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Annexure 8.6

COST OF POWER DISTRIBUTION EQUIPMENT, LINE I

( ln Rs. Lacs Unless Specified Otherwise )
F.O.B.Sn Description

1.0 Power Distribution EquiPmsnt

701.01 Transmission line (8 Km )

1.02 132 l(V switch yard

2006.6 KV switchboards and bus ducl

601.04 6.6/ 0.433 KV Distribution Transformer

1 .05 415 V Switchboards and busducts

0415 V LT Capacitors and Capacitor Control Panels

0 200415 V Motor Control Centres and Push Button Station1.07

0 450'1.08 Cables ( HT, LT, Control & lnsbumentation )

1000Earthing cable kays and lightning proteciion

0Plant lllumination

1 .1'l Pressurisation and Ventilation System

AirConditioning Units1.12

1 .'13 PA System & Telephone exchange 15

0 20Battery & Battery Charger
0 501.15 Miscellaneous Electncal Equrpment and Erectron Hardware

0 201.16 Fire Detection System in Electrical Buildings

Colony power distribution 50

Sub Total 0 1,385

2.0 Landed Cost of Equipment

2.01 F.O.R Cost

2.02 Excise Outy on Equipment @ 160/o o12.01

Education Cess @ 3 o/o o12.02 7

2.04 Sales Tax @ 4olo of (2.01+2.02+2.03)

Freight,Handling,lnsurance etc @ 4.0% of (2.01)

Total Landed cost of Equ

Spare Parts @ 5%

lnstallatjon Charges @ 5% of FOR cost 69

Total Cost of Power Distribution Equipment I
Power Distribution Equipmsnt Net of Excise

c Exciss Duty on Power Distribution Equipment 228

IrIIII

II I

-

ITE
T

TEFR fq a 1,300 lN Exqndable to 2,600 tpdGP,effield @nent Prcied in Meghalaya

Crcen Va iey lnduslries Pivate Linited

F.O.R.

150

1.03

100

1.06

1.09

301.10

0 40

0

0

1.'t4

1.'17

1,385

222

65

3.0

4.0

2.05

2.03

'l,733

69

A 1,812

1,643B
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TEFR for a 1 ,300 tN Exrymfade to 2,600 tpd Greenfietd Cenent Prciecl in Moghala@
Gt€f,,n Valliey lndusties hivate Limited .J:*te=)

ANNEXURE 8.7

UNIT COST OF PRODUCTION ( 4th year of operation )

QTY/UNIT COST (Rsn) COST (Rs,t)S,NO DESCRIPT]ON UIIIT R5./UNIT

Orc . TOTAL PPC . TOTAI- OPC . TOTAL PPC . TOTAI

tAw r,r 'rERAs 
& coNSUu s.-ES

1.1 107.81 12611 0 865 136.3 93.28

1.2 Shde-/ Oey 155.m 0.116 17.99 12-31

1550.m 0010 0m7 1572 10.76

'1.4 11.02 0101 0 069 190

1.5 16mm 0.300 180 00

1.6 GyFUm 250.m 0 050 12500 125.m

1-7 30osumdEs 60 00 60 00 60.00

su8 ToTAr (1 ) 362.19 t86.21

JTILITIES

2? 89m 311.50

h.2 hdiar cod 1600 01235 0 c8,r5 19760

23 1m 1.@

su8 IoTAL (2 ) 51010

3.0 IVAGES & SATARIES INCL. SENEFITS 10873

4.0 FACIORYOVERH€ADS 116 45 116 45

5.0 ,t 82

S0t lold 0+2.3.a+5) 115530

6.0 PACK]NC EXP€NSES ,] 
:,]

IOIAI UNIT C6T OF FROq,CNO1 1296.30 1605.44

IIIITI

IIIIIIIIITEI

TIIIII
II---I
III-II
IIIIII
IIIIIIII--II

IIIII

II

I

I

IIII
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II--
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TEFR for a 1 ,300 lN Expandable to 2,6A0 @d Greonfield Cement praject in lneghalaya
creen Valliey lndustries private Limited da

ANNEXURE 8.8

ESTIMATED COSI OF PRoDUCTION (tn Rs. Lacs unless olherwise mentioned)

OPERATING YE,AXS 2 3 1 5 6 I I
CAPACITY

ddled C4ajly ( Le Tm,Es ) 4.n 4.29 4.23 4,29 4,8 4.n 4_ts

:4ajty Ursdin (!( ) 7W 75% 85% 85% 85% &5%

rRoo(rcno{ ( La TcnEs ) 3m 322 3.43 3.65 3.65 365 365 365 365

CPC . TOTAT 1.m 1.ts 1.37 116 116 1.r15

+C. TOTAL 1.80 2.06 219 2-19 219 219 2.19 2.19

lAW MATERIAIS 6 CO'ISUMASIES

u2 356 379 103 143 103 403 ,4t3 103 403

sndd clay 47 50 53 53 53 53 53 53

Milisaale 38 41 41 46 46 46 16 46 45 16

11 19 2a 21 21 21 21 21 21 21

865 92t 1050 1050 10s 1050 1050 1050 r050

GyI6um 375 ta2 421 1!a 456 456 454 156 456

180 193 204 219 219 219 219 219 219 219

SUB TOIA 1852 2lr6 2249 2249 2249 2249 n19 2219

JIILITIES I FUEI S

8.1r 9C1 961 1021 1421 1021 1021 1021 1421

181 515 551 5H 58.4 581 584 584 584

3 3 3 4

SUETOTA 1325 1514 raa_. rii-o 16m 1603

Y1AGES & SALA8IES

3-46

SU8 TOTAT 3-06 396 396 396 396 398 396 396 394

FACIORY OVERHEADS

322 343 365 $5 365 365 365

5! 6J 60 50 60 60

SUB TOTAL :n0 182 425 425 425 425 425

:STII.IATEO COST OE PROOUCTIOI] 3933 4182 443a 4a:8 4678 4678 1678 1678 1678

IIIIII

IIIIIIIIII

IIIIIIIIII

-I-IIIT-

IIIIIIIII

IIIIIII

IIIIIIIIITIIIIITI

IIII

I

I
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I
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TEFR for a 1,300 tpd Expandable lo 26@ tpd Grcenfiold Cenent project in Meghalaya
Grean Va iey lndustbs ptivate Limited .n*r.

ANNEXURE 8.9
REPAYMENT AND INTEREST SCHEDULE FoR LoANS (ln Rs. Lacs untess otheftvise mentioned)

OPERATING YEARS 1 2 3 5 6 8 9 10

Rae d hts eS 115o6

-or' { orgaihq ) 130fl) 13000 8666 1333 2167 0 0 0
NEEd 1495 1370 872 623 314 125 0

0 2167 2161 2167 2161 2167

ChirE Sda|ce 13000 r0833 8666 65m 4333 2167 0 0 0

IotX lntslul fTsm Loan) 1370 623 125 0 0

dofiiB C.rpld Loa'

120W

,ar ( O.rgair{ ) 338 352 386 110 110 110 410 110 410 {10

41 ,43 ra 19 49 19 49 4g Li

0 0 0 0 0 0 0 0 0 0

toB ['E Ed (Wolfig CaE
i ) 41 43 .46 49 1-! 49 49 49 t-0

:IIIII
IIIIIIIIIIII

III:II

IIII

rrI
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ITITTIIIIIIIITI
IIITIIIIIIII
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At'INEXURE 8.10

ESTIMAIES OF WoR|0NG RESULTS ANo PRoFITABILITY (ln Rs. lacs unless otheMise mefllioned)

d+

OP€MTING YFJRS 2 3 1 6 I 8 10

3933 1182 1.130 4678 4678CO6T OF }JAI]UFACTURE 1678 ,{678 4678 4678 16/8

ADi4NISTRATIIE EPENSES

215 215 215 215 215 215 215 213 215

S1,'B TOTAL 215 215 215 215 215 215 Tt5 215 215

PACKNG E}PENSES

120 450 511 511 511 511 511 511

SUE IOTA 420 45{ 180 511 511 511 511 511 511 511

TOTAL CGT Of PRM.JCTIOT] 48.1i 51 5103 :1C3 v03 t1c3 5103 5103 v03

SALES ( LAC ToNXES )

oPc , ToTAl- 1.20 129 1.37 146 146 1.45 146 116

Prc.IOTAT :80 r93 2 :,6 2.19 2.19 219

SU8 TOIAI 3.00 3.13 3.65 365 365 3.65 3.65 365 365

NET SELLINO PRIC€ / TONNE

OPC . TOTAL 2367 2367 2367 2St 236i 2]67 2361 1361 2367

Prc - TO1AI 2361 2367 2fi1 2367 236t

SALES REVENUE

OPC , TOTAI v52

PPC - TOTA]- 4265 4569 +314 5178 5178 51i8 5178 51/8 5178 5178

SUB TOTAI 7100 7615 8123 863r 8631 8631 8631 8631 8631

GRO6S PROFIT BIfORE INIEREST OEPfiECIAIIOTI ANO TAX
2119 2t69 2998 3227 3227 3227 3n w 3221 3221

iII]IJ.ICIAI EXPENSES

NTERESI ON TM'.i LOAA 1495 1370 1121 812 374 125 0 0 0

NTEAST CI1 WORXING CMTAI LOAI 11 43 46 49 49 49 19 19 49

SUB TOTAT 1536 1411 1168 !21 423 114 49 49

IIIIITITIIIIIIIIIIII

IIIIIITIIIITIITIIIII
IIII-IITII

IIIIIIIIIIIIIIIIIIII
IIIIIIIIIIIIIIIIIITI

IIIIIIIIIIIIIIIII

IIIIIIIIII

IITIIIIIII
IIIIIIIIII

IIIIIIIIIIIIIIIIIIIIIIIIIIIIII

II

IIII IIII
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TEFR for a 1,300 tpd Expandable to 2,600 tpd cBenfield Cenent Prcioct in Meghalaya
Grcen Valliay lndusties tuivate Linited

1 I

5t1
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2.1! 219 219
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ESTIMAIES OF WORKING RESULIS AND pRoFtTABLtTy (tn Rs. tc untess othenvbe menlioned)

SPEM]ING YEARS 1 ? 3 5 6 8 9 10

MPRECAIIO! PROVISION 820 g2.r 820 820 820 820 8n 820

OPER^IIIIG PROFIT / LOSS 535 ltaa 1736 1985 2358 2X53

PRCFIT / LOSS SEFORE TAXATIfi 184 535 1011 1186 1736 1985 2U 2358 2358 2358

S'i6tkls en Ersrdihs
:rcFE SUSSIDY 1083 1237 1315 1315 1315 1315 1315

VAl SUBSIOY 1c62 1138 1214 1290 125 1290

TOTAI SIJASDY 2115 2N 2151 2604 2601 2601 m04 2601

PRCFII / LOSS SEfORE TAx Tlot{ + St BSIDY 2329 2833 3{62 4340 4539 (]38 4963 3673

rRovrslot{ FoR TlX Tloil (o,ty MAT i 40tcabto) 264 463 492 548 s62 116

PRoFIT / LOSS AFIIR TAX 2512 3070 4063 4290 n57

RETA]IIED PROfIT 4069 44m 3257

)EPRECIAII CII AIDED EACX t2t 8m 824 820 8m 820 820 824

NET CASH ACCRUAIS 2885 3332 3889 4889 5110 s2n 4nn

IIIII

IIIII-IITIII
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Rs. Lacs unless olherwise

ANNEXURE 8.18
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TEFR for a 1 ,300 tpd Expandablo to 2,600 tpd Greenfreld Canant Pro:iect in Meghalaya
creen Valliey lndustrbs Pivate Limited ,I**art I
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ANNEXURE 8.20

INDICATORS OF PERFoRMANCE (ln Rs. Lacs unless otheftise menlioned)

]PTRATINC YEIRS 1 2 3 5 I

)€BT SERVICE COVERACI RNTIO 293 1.52 1.75 1.90 2.07 2_28

qVERAGE OSCR 1.97

6

t.33
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TEFR td a 1 ,3@ tpd Grcenfreld Canent M in Meghalaya Expandabte lo 2,@O tpct
Grcen Valliey tndustios private Limited !
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ANNEXURE 8.22
DEPRECIATION TABLE (STRAIGHT UNE METHoD) (tn Rs. Lacs unt€ss othemise montionsd)

ITEM
Latd ad Ste
Delrdo,lrEr Building

PEI rld

X&lfE y

fue.otsrltxdon
Sydom t

TrrEflillon [lEs
0ner MFA GRA}ID TOTAT

OPENITIG. BAL 904 3930 2330 2007 1830t
RATE 0% 5.1

OEP YR 1 131 95 820
DEP YR 2 131 111 95
DEP YR 3 131 142 111 95
DEPYR 4 131 142 111 95 820
DEP YR 5 0 131 182 95 820
DEP YR 6 0 131 442 95 820
OEP YR 7 131 111 95 820
DEP YR E 131 142 111 95 420
OEP YR 9 0 131 482 95
DEP YR 10 0 131 442 95 820
DEP YR 11 0 131 482 111 95 E20
DEP YR 12 0 131 482 111 95 620
DEP YR 13 0 131 442 111 95 420
DEP YR 14 0 131 442 111 95 820
DEP YR 15 0 131 442 11'l 95 820

-- ---r
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ANNEXURE 8.23
W.D.V DEPRECIATION INCOME TAX AC ln Rs. Lacs unless otherwise mentioned

ITEM
L.od rnd Slta
Osvsbpanent

PLnt.nd

tLchlncry

DLtbulb.t
Svi.m A

Tnnt6,*rbo fn6
Oti€r llFA

OPENIiIG. BAT 904 3930 9137 2330 2@7 18308
ljYDV RATE o% 10% 10%

OEP YR 1 o 393 228r' 201 3111

OEP YR 2 0 35.1 1713 210 181 2457

OEP YR 3 0 318 1265 189 163 1955

OEP YR 4 0 964 't70 146 1566

OEP YR 5 0 258 723 132153

DEP YR 6 0 232 342 138 119 1030

D€P YR 7 0 209 407 '121 107 446

DEP YR E 0 188 305 111 96 700
0DEP YR 9 r69 229 100 86 585

DEP YR 1O 0 152 172 90 78 192
DEP YR 11 0 137 129 81 70 4'17

DEP YR 12 0 123 96 73 63 356

0DEP YR 13 111 72 66 57 306

DEP YR 14 0 100 54 59 51 264
OEP YR 15 0 90 41 46 230
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Sebastian, Prannoy

From: Sebastian, Prannoy
Sent: Wednesday, May 15, 2024 10:51 AM
To: 'enatoli@gmail.com'; 'avijitmani@gmail.com'; 'ccb.cpcb@nic.in'; 'secy-

moef@nic.in'; 'rajpanjwani339@gmail.com'; 'aagneysail@gmail.com'
Cc: Vibhaw, Nawneet
Subject: Threat to life arising out of coal mining in South Garo Hills District vs State 

of Meghalaya & Ors. [OA No. 154of 2023/ EZ] - Advance Service of 
Response to 5th Interim Report of the Committee on behalf of Green Valliey 
Industries Ltd. 

Dear Sir/ Ma’am, 

In reference of OA No. 154 of 2023 titled “Threat to life arising out of coal mining in South Garo Hills District vs 
State of Meghalaya & Ors.” pending before National Green Tribunal, Eastern Zone Bench at Kolkata, kindly 
click the link provided below to access the Response to 5th Interim Report of Committee filed on behalf of 
Green Valliey Industries Ltd.  

Link –  

https://amsshardul.sharefile.com/public/share/web-s6f7c8ca394b2445585ec8e215bfb0c6d 

Kindly treat this email as due advance service and acknowledge the receipt of the same. 

Thanks and regards, 

Prannoy Joe Sebastian 

Proof of service
696

6796
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